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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  March  2i,  979/Phalguna
 30,  900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Sprazer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 SHRI  JOYTIRMOY  BOSU:  Sir,  I
 have  written  a  note  about  Jaiprakash-
 ji’s  health.

 MR  SPEAKER:  The  Minister  is  go-
 ing  to  make  a  statement.  Now,  Q.  No.
 406  He  is  absent.

 New  Design  of  Bullock  Cart

 *407  SHR]  DURGA  CHAND  Wil
 the  Minister  of  INDUSTRY  ०७  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Institute  cf  Design,  Ahmeda-
 bad  has  made  a  new  design  fur  bullock
 cart,

 (b)  if  so,  the  details  thereof;

 (c)  what  3s  the  cost  of  a  bullock  cart
 as  designed  by  the  Institute;

 (ad)  what  steps  Government  have
 taken  to  make  the  new  bullock  cart
 popular  in  the  villages,  and  with  what
 results;  and

 (e)  what  ३8  the  number  of  new  bul-
 lock  carts  designed  by  the  Institute  so
 far  and  given  to  each  State?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (c).  A  project  for  redesigning  of
 bullock  cart  has  been  taken  up  as  a
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 atudent  diploma  project  in  the  Nation-
 al  Igstitute  of  Design,  Ahmedabad.
 The  improved  design  envisages  use  of
 a  third  wheel  to  avoid  direct  load  on
 bullocks.  The  scheme  is  still  in  a
 conceptua]  and  design  stage  As  the
 prototype  of  the  improveg  design  has
 not  yet  been  made,  costs  and  other  de.
 tails  have  not  been  worked  out.

 (a)  and  (e).  Do  not  arise.  ¥,

 श्री  दुर्बा  शन्द :.  प्रध्यक्ष  जी,  -कार्ट  के

 पु  ॥
 के  बारे  में  झखवारों  न

 काफी  ै" t  are  हायर  सैकण्डरी  के  कोर्स  मे  जो
 झप्रेजी  की  रीडर  है,  उस  से  ग्ो०  बलराम  का,
 जिम्होने  उस  का  डिजाइन  बताया  हूँ,
 एक  ध्ार्टीकल  है  1  मली  जी  ने  तो  प्रपने  जदाब
 मे  कहा  है  कि  उस  की  डिटेल्ज  प्रभी  तय  नहीं

 हुई
 है,  लेकिन  उस  भ्रार्टीकल  में  बाकायदा  डिटेश्ज
 हुई  है  ।  में  यह

 आनना  चाहता  हू
 इस  में

 देश  में  जितने  भी  मोड  माफ  ढ्  न  है  उन में  मैक्सीमम  हस्वेस्टमेम्ट  बुलक-कार्ट  पर  4  हजार
 रुपये  के  करीब  भाता  है।  किसान  की  इकानासी
 को  ठीक  करने  के  लिये  उन  की  मिनिस्ट्री  के  विचा-
 राधीन  जो  डिजाइत  है,  जो  कि  प्राफेसर  बलराम
 में  दिया  2  ौर  जिस  के  मुतालिक  उन्होने  भ्रपनी
 उस  किताब  में  डिटेलज  दी  है,  क्या  उन  डिटेल्ज
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 i
 सार  बुलक  बा  का  मैन्यूफेश्चर  कराने

 झौर  तो  को  उसे  उपलब्ध  कराने  का  कोई
 इस्तजाम  श्राप  कर  रहे  है  ।

 शी  जा  फर्मास्डीश  कोई  डिटेल्श  उस  प्रकार
 की,  जैसी  माननीय  सदस्य  ने  कहा  है,  भ्रभी  हमारे
 पास  नहीं  आई  है  1  हम  उन  को  जरूर  देखेगे  शौर
 जैसे  ही  इस्टीटयट  की  सिफारिशें  इस  बारे  में  शा
 जायेगी,  उन  के  प्राधार  पर  भविष्य  मे  जा  निर्णय
 लेना  है,  वह  हम  लेगे  ।

 ओ  दुर्गा  चम्द

 “English  Supplementary  Reader  Sec»
 tion.”

 और  यह  हायर  संकेण्ड्री  स्कूल  के  लिए  है,  झौर
 चैप्टर  6

 “New  Bullock  Cart  Design”  by  8,  Bal~
 tam.

 ,

 इस  किताब  का  नाम  है
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 में  इस  के  बारे  में  'डिदेल्स  दी  गई  है  1  माननीय
 मंत्री  जी  मे  कहा  है  कि  उन  डिटेल्स  को  देख  लेंगी
 झौर  फिर  बुलक  कार्ट  बनायेंग्रे  ।  मैं  समझता
 कि  जिर्शा  कसम  की  डिटेहज  दी  गई  है,  उन
 झनुसार  कगर  कार्ट  बनाई  जाएगी,  तो  हमारे
 किसानों  जितके  ऊपर  देश  की  एकोनोमी  निर्भर
 करती  है,  को  बहुत  फायदा  होगा  ।  इसलिए  मै
 यह  जानना  चाहता  हू  कि  इस  डिजाइन  को  एग्जा-
 मिन  करा  कर  कितनी  देर  बाद  इस  को  बनायेंगे
 और  इस  के  लिए  प्रपनी  तरफ  से  कौन  से  कदम
 उठाने  के  लिए  झाप  तैयार  है  ?

 थ्यी  जार्ज  फर्नान्‍्डीस  :  जेसे  ही  इस्टीट्यट  की
 तरफ  से  हमारे  पास  डिजाइन  झा  जाएगा,  वैसे  ही
 हम  तत्काल  निर्णय  ले  लेगे  भौर  हमारी  तरफ  से
 इस  में  विलम्ब  नहीं  होगा  जिस  किताब  का  माननीय
 सदस्य  ने  जिक्र  किया  है,  उस  का  अध्ययन  कर  के
 जो  भी  बैलगाड़ी  में  सुधार  का  काम  होगा,  उस
 को  हम  करेगे  t

 SHRI  SUBHASH  CHANDRA  BOSE
 ALLURI:  Although  I  am  not  interest-
 ed  to  come  to  Parliament  in  a  bullock-
 cart  like  Mr.  Atal  Bihari  Vajpayee,  re-
 cently,  we  have  seen  many  designs  of
 the  bullock-carts  which  were  design-
 ed  in  different  places.

 shade  साठे  भ्रब  बुलक-कार्ट  की  जरूरत  पड़ेगी

 श्री  सुभाष  द ल  बोस  इल्ल्री:  हा,  श्रव  जरुरत  पड़ेंगी
 क्योकि  पैट्रोल  महेगा  हो  गया  है  ।

 The  problem  is  this.  One  single  de-
 sign  is  not  sufficient  for  different  parts
 in  this  country  and  for  different  cli-
 mates.  Is  there  any  design  or  some
 particular  design  they  are  manufactur.
 ing  or  they  are  thinking  of  manufac-
 turing,  for  the  multi-purpose,  for
 transportation  as  well  as  for  agricul-
 tural  purpo  cs  and  what  not?  Is  there
 any  particular  design  which  is  uni-
 form  for  the  entire  country?

 SHRI  GEORGE  FERNANDES:
 There  is  a  lot  of  designing  in  this  res-
 pect  going  on.  For  instance,  apart
 from  the  national  Institute  at  Ahmeda-
 bad  where  this  particular  project  has
 been  proposed,  there  is  an  appropriate
 technology  group  that  is  operating
 under  the  auspices  of  the  Indian  Insti-
 tute  of  Science  in  Bangalore.  They
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 have  also  come  forward  with  the  de-
 sign,  but  their  view  is  that  rubber
 tyres  are  not  suitable  for  bullock-carts
 because  that  puts  a  greater  strain  on
 the  bullock.  They  have  made  cer-
 tain  scientific  studies  in  this  respect.
 They  believe  that  the  traditional,  con-
 ventional  bullockcart  wheels  are  ideal
 ones.  However,  they  have  suggested
 certain  modifications,  Therefore,  there
 are  a  number  of  agencies  and  institu-
 tes  that  are  currently  looking  into  this.
 As  and  when  something  positive  comes
 to  us,  we  shall  certainly  take  action
 on  that.

 SHRI  PURNMANARAYAN  SINHA:
 Whether  he  proposes  to  appoint  a
 Committee  of  technicians  who  will  ad-
 vise  certain  means  by  which  the  iron
 mounted  wheels  of  the  bullock-cart
 which  damage  the  village  roads  and
 asphalted  roads  are  avoided  and  pneu-
 matic  tyres  are  used  with  ball  bearings
 fitted  to  the  axle  so  that  it  will  be  lik-
 ed.  At  the  same  time,  it  will  take
 greater  load  and  there  wil!  be  less
 damage  to  the  bullock.  Whether  you
 will  consider  appointing  a  committee
 of  technicians  to  go  into  this  because
 every  40  persons  in  a  village  of  India
 has  got  one  bullock-cart.  We  are
 still  running  in  a  bullock-cart  tradi-
 tion.  Therefore,  whether  he  will  ac-
 cept  the  suggestion  of  appointing  a
 committee.

 SHRI  GEORGE  FERNANDES:  I
 do  not  believe  any  committee  is  need-
 ed  for  this  purpose.  There  are  lot
 of  agencies  that  are  currently  doing

 8  considerable  amount  of  work.  We
 will  coordinate  their  work  and  take
 a  decision  that  is  necessary.

 चवल  चारी  केत्र  का  विकास  करने  को  योजवा

 #408.  भी  बर्मन  सिह  भवोरिया  :  कया
 गृह  मवी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कोटा  से  इटावा  तक  चम्बल  धाटी  क्षेत्र
 का  आशिक  विकास  करने  हेतु  केन्द्रीय  स्तर  पर

 |"
 मोजनाभों  को  क्रियास्वित  किया  जा  रहा  है;

 (स्व)  इसके  प्रिणामस्मकूप  कितने  परिवारों
 लाभ  पहुंचा  है  ?
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 ‘HE  MINISTER  OF  STATE  IN
 "HE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  ang  (b).  A  statement  is
 laid  on  the  Table  of  the  Sabha.

 Statement

 (a)  With  a  view  to  containing  the
 incidence  of  dacoity  in  Chambal  Val-
 ley  area,  Working  Groups  constituted
 by  the  Ministry  of  Home  Affairs  in
 387l  were  required  to  prepare  inte~
 grated  development  schemes  on  the
 following  items: —

 (i)  Ravine  reclamation,  irriga-
 tion  and  cultivation;

 (ii)  Roads;

 (iii)  Communication;  and

 (iv)  Socio-economic  and  Industri-
 al  Development.

 Reports  on  schemes  (i)  and  (ii)
 above  were  received  The  Schemes
 required  outlays  of  Rs.  283.62  crores
 and  Rs.  24.62  crores  respectively.
 Rs.  239  crores  were  also  provided  for
 inter-State  roads.  The  working
 Group  also  suggested  additional  out-
 lay  of  Rs.  2.97  crores  for  inter-State
 roads.

 Rs.  7250  lakhs  were  sanctioned  by
 this  Ministry  to  the  Governments  of
 Madhya  Pradesh,  Uttar  Pradesh  and
 Rajasthan  for  improving  communica~
 tion  in  the  area.

 As  it  was  not  possible  to  provide
 for  outlays  of  this  magnitude,  the
 Governments  of  Madhya  Pradesh,
 Uttar  Pradesh  and  Rajasthan  were
 requested  to  prepare  composite  de-
 velopment  plans  costing  about  Rs.  0
 crores  each.  These  plans  have  been
 received  and  returned  ty  the  State
 Governments  for  certain  clarifications.
 Dn  receipt  of  clarifications,  it  ig  pro-

 posed  to  take  up  the  plans  with  the
 Planning  Commission  for  provision
 of  funds.

 (b)  As  the  plans  have  not  yet  been
 Ainélised,  question  does  not  arise.
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 aft  र्चुन  सिह  भदौरिया  :  क्‍या  मत्री  महोदय
 को  यह  बात  मालूम  है  कि  विध्य  बैंक  की  सहायता
 से  झाज  से  लगभग  दस  वर्ष  ध््वे  एक  योजना
 बनायी  गयी  थी  ?  यह  बोजना  उत्तर  प्रदेश  के
 इटावा  जिले  में,  जिसमें  कि  पंचनदा  है,  जहाँ
 पांच  नदियां  इकक्‍्ट्टी  हो  कर  मिलती  है,  पानी
 का  बहाव  रोकने,  कटाव  रोकने  झौर  जमीन  को
 समतल  करके  कृषि  योग्य  बनाने  शौर  साथ  ही  साथ
 बढ़ते  हुए  पानी  को  लिफ्ट  योजना  के  माध्यम  से
 सिचाई  की  व्यवस्था  करने  के  सम्बस्ध  में  है  भौर
 यह  योजना  लगभग  50  करोड़  रुपये  की  है  1
 इसका  लाभ  राजस्थान  के  कोटा  से  लें  कर  मध्य
 प्रदेश  की  चम्बल  घाटी  पौर  उत्तर  प्रदेश  के
 इटावा  जिले  तक  को  मिलना  है  ।  यह  योजना
 झाज  से  दस  वर्ष  पूर्व  अनायी  गयी  थी  क्‍या  इस
 मोजना  पर  झमल  होगा  ?  क्‍या  इस  योजना  को
 शोक  दिया  गया  है,  खत्म  कर  दिया  गया  है,  इस  की
 जानकारी  देने  का  मत्री  जी  कष्ट  करें?

 क्री  धनिक  लाल  मण्डल  यह  प्रश्न  इस  से
 नहीं  उठता  है  ।  यह  प्रश्न  राजस्थान  सरकार,
 मध्य  प्रदेश  सरकार,  उत्तर  प्रदेश  सरकार  न्लौर
 केन्द्रीय  सरकार  का  जो  इस  क्षत्र  के  रेबाइन
 रिकक्‍्लेमेशन,  इंडस्ट्रियल  डवलपमेंट  के  काम  को
 झागे  बढाने  के  लिए  कोआारेडिनेशन  हा  भा,  उस
 से  सम्बन्धित  है  ।  जो  माननीय  सदस्य  ने  जातकारी
 बाही  है,  उसके  लिए  मुझे  सूचना  काहिए।

 थ्री  अर्जुन  सिह  भवदोरिया  प्रष्यक्ष  जी,  यह
 प्रश्न  अपने  झाप  से  साफ  है  कि  क्‍या  योजना  मत्री
 जी  यह  बताने  की  कृपा  करेंगे  कि  कोटा  से  इटावा
 तक  चम्बल  घाटी  क्षेत्र  का  झाधिक  विकास  करने
 हेतु  केन्द्रीय  स्तर  पर  किन  योजनाओं  को  क्रियान्वित
 किया  जा  रहा  है,  और  इस  के  परिणामस्वरूप
 कितने  परिवारों  को  लाभ  पहुवा  है  ?”  यह  प्रश्न
 झपने  झाप  में  ल  साफ  है  are  प्रापको
 इसकी  जातकारी  है  तो  भाप  इसकी  जानकारी
 ले  कर  दोजिए  ।

 शनी  घतिक  लाल  मण्डल  :  यह  नियोजन  के
 लिए  जो  प्रश्व  पूछा  गया  है,  भ्राज  से  च्ाठ.  नौ
 वर्ष  पहले  97  में  वाइट  सेक्रेदोज  की  एक
 कमेटी  बनी  थी  शौर  बहू  होम  मिनिस्ट्री  के  भण्डर
 में  बनी  थी  ।  चूंकि  यह  डेकोयट  इन्फेस्टेड  एरिया
 था  इसलिए  होम  भमिनिस्‍्ट्री  की  इस  में  दिलचस्पी
 थी  ध्ौर  इस  कमेटी  के  जिम्मे  इस  इलाके  के  विकास
 का  काम  था।  नहीं  तो  यह  सवाल  प्लानिंग  का
 है  1  होम  मिनिस्ट्री  का  सवाल  इसमें  नहीं  उठता
 है  1  बड़े  पैमाने  पर  बहां  डवौतों  ने  सरेव्इर  किया
 था  झौर  सरकार  नहीं  चाहती  थी  कि  यहां  पर
 शर  बकतों  का  निर्माण  हो  इस  स्थिति  को  देखते

 पह  सवाल  केसीय  स्‍तर  पर,  द्वोम  मनिस्ट्री
 झागा  था  |
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 दें  ।  क्योंकि  कोटा  से  इटावा  तक  चम्बल  धाटी
 क  का  श्राथिक  विकास  करने  हेतु  कैम्द्रीय  स्तर
 श्र  किस  ग्रोजनाओ  को  क्रिनन्वित  किया  जा
 हा है;  यह  हमारा  प्रश्न  है  in  झाप  सिफ  डकैतों

 से  उत्पन्न  ब्श्त  का  ही  उत्तर  दे  रहे  हैं।  इस  के
 लिए  so  wie  रुपये  की  योजना  बसी  भी।

 MR.  SPEAKER:  Mr.  Patel,  would
 you  like  to  say  anything?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATEL):  Shri
 Mandal  did  not  say  that.  What  he
 said  was  because  the  question  of  da-
 coits  in  Chambal  area  was  involved,
 that  is  why  this  question  came  to  the
 Home  Ministry.

 SHRI  VASANT  SATHE:  It  should
 not  have  come.

 SHRI  H.  M.  PATEL:  And  to  the
 extent  the  Home  Ministry  was  involv-
 ed  in  pursuing  this  matter,  he  was
 giving  the  reply.  (Interruptions).

 So  far  as  the  request  of  the  hon.
 Member  is  concerned,  we  wil]  certain-
 ly  ascertain  the  position.

 MR.  SPEAKER:  The  question  was
 addressed  to  the  Planning  Ministry.
 The  Government  requested  that  it
 might  be  transferred  to  the  Home
 Ministry.  And  it  was  essentially  a
 matter  for  the  Planning  Ministry  be-
 cause  the  question  is:  “the  schemes
 being  implemented  at  the  Central
 level  for  the  economic  development
 of  the  Chambal  Valley  area  from
 Kota  to  Etawah;  and  the  number  of
 families  who  have  been  benefited  as
 a  result  thereof.”  So,  the  question
 will  be  postponed.

 New  item  ‘Minorities  Panel  Row  uver
 Appointment’

 9410.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  hes

 een  drawn  to  the  néws  re-
 port  appearing  in  the  Indian  Express
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 dated  the  28rd  Februery,  979  under
 the  caption  ‘Minorities  Panel  Row
 over  Appointment’

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  the  various  observations  nade
 therein;  and

 (९)  the  facts  of  the  matter  and  the
 action/steps  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF~
 FAIRS  (SHRI  DHANIK  LAL  MAN-~
 DAL):  (a)  Yes,  Sir.

 (b)  According  to  the  Minorities
 Commission  itself,  the  press  report
 under  reference  is  highly  misleading.
 A  Member  of  the  Commission,  Shri‘
 त्  V.  John  had  also  so  written  to  the
 Indian  Express.  The  views  expressed
 by  him  represent  the  Commission’s
 views.

 (c)  Does  not  arise  m  view  of  (b)
 above.

 SHRI  VASANT  SATHE;  There  is
 a  serious  matter.  I  do  not  understand
 how  the  Government  takes  it  so  casu-
 ally.  This  report  which  has  appeared
 in  Indian  Express  on  23rd  February,
 7979  mentions:

 “According  to  reliable  sources,
 the  Chairman  of  the  Minorities
 Commission,  Justice  M.  R.  A.  An-/
 sari,  ३38  on  one  side  of  the  fence
 while  some  members,  particularly
 Prof.  त्  V.  John  and  Miss  Aloo
 Dastur  on  the  other.

 To  prevent  matters  from  coming
 to  a  head,  the  Prime  Minister  has
 invited  all  members  of  the  commis-
 sion  for  a  meeting  at  his  house  to-
 morrow  evening.  This  meeting  will
 be  followed  by  another  meeting
 with  the  Union  Home  Minister,  Mr.
 H.  M.  Patel,  next  week.

 These  high-level  meetings  wilt
 also  aim  at  smoothening  out
 tions  between  the  Go
 the  Minorities  Commission
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 clearly  demarcating  the  areas  of  fun-
 ctioning  between  the  Government
 and  the  Commission.  There  have
 been  varying  opinions  on  their  res-
 pective  roles  on  minority  questions.”

 Therefore,  there  was  a  serious  di-
 fference.

 MR,  SPEAKER:  Alleged  serious
 difference,

 SHRI  VASANT  SATHE,  The  alle-
 gation  was  so  serious  that  the  Prime
 Minister  thought  it  fit  to  call  a  high-
 Jevel  meeting  followed  by  the  Home
 Minister  to  call  another  high  level
 meeting  to  smoothen  out  the  relations,
 as  the  alleged  report  says.  I  would
 like  to  know  whether  those  meetings
 took  place?  How  was  the  difference
 sorteg  out?  It  is  stated  that  the
 Chairman  was  helpless  because  there
 ‘was  No  statutory  authority.  He  could
 not  even  visit  Aligarh  during  the  riot
 days.  He  hag  protested.  I  would  like
 to  know  whether  it  is  a  fact?

 MR.  SPEAKER:  This  does  not  arise.

 SHRI  VASANT  SATHE:  This  is
 precisely  the  whole  report  about.  Is
 it  a  fact  that  the  Chairman  first  was
 advised  by  some  lower  official  not  to
 go,  Later  on,  when  he  insisted  and
 went,  the  official  concerned  did  not
 meet  him.  He  gave  a  report.  I  would
 like  to  know  whether  these  are  the
 facts?  Whether  the  Chairman,  Justice
 M.  R.  A.  Ansari,  why  wants  to  give
 protection  to  minorities,  reservation  in

 MR.  SPEAKER:  You  are  completely
 woing  out  of  the  question.  The  ques-
 tion  is  whether  there  is  a  difference.
 The  report  merely  relates  to  differ-
 ence.  Kindly  read  the  question.

 SHRI  VASANT  SATHE.  I  am  re-
 Yerring  to  Part  (b)  of  the  question
 te,  to  various  observations.  The  ob-
 servations  deal  with  the  fact  that  Jus-
 ‘Uce  Ansari  hag  been  saying  that  there
 should  be  reservation.  Miss  Aloo  Des-
 ‘tur  and  Pref.  John  say  there  should
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 not  be  any  reservation.  The  Chairman
 is  helpless  in  giving  any  protection
 to  minorities.  So,  I  would  like  to
 know  whether  this  is  a  fact  and  how
 have  you  sorted  out  the  difference?
 Whether  a  meeting  with  the  Prime
 Minister  took  place  or  not  and  whether
 it  was  followed  by  another  high  level
 meeting  with  Mr.  H.  M.  Patel,  the
 Home  Minister  or  not?  I  would  like
 to  know  all  these  things.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATEL):  Sir,
 the  hon.  Member  has  travelled  a  very
 wide  area.  How  he  draws  the  infer-
 ence  that  this  question  can  have  any-
 thing  to  do  with  the  Aligarh  riots,  it
 is  different  to  say.

 SHRI  VASANT  SATHE:  Mr.  An-
 sari’s  protest.

 MR.  SPEAKER:  Let  us  not  protest
 here,

 SHRI  H.  M.  PATEL:  This  question
 only  relates  to  a  report  appearing  75
 the  Indian  Express.  He  of  course  ace~
 cepts  that  report  88  gospel  truth.  We
 have  stated  that  there  is  no  truth  in
 this  report.  When  that  is  the  clear
 answer,  then  what  questions  will  arise?

 SHRI  VASANT  SATHE:  You  have
 gone  on  record  to  accept  Mr.  John’s
 version.  That  is  what  you  have  said
 in  your  reply.

 MR.  SPEAKER:  No.  He  said  Ma
 John  stated  that  it  is  not  correct.

 SHRI  H.  M.  PATEL:  You  will  see
 that  the  reply  which  Mr.  John  has
 given  ३8  this:  “Sir,  your  political  cor-
 respondent’s  report  on  alleged  diffe-
 rences  within  the  Minorities  Cemmis-
 sion  is  not  correct  in  some  important
 particulars.”

 (interruptions).

 कदा  VASANT  SATHE:  In  some
 important  particulars  it  is,  and  in
 ह .......६  important  ‘particulars  it  is  ‘not.
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 SHRI  H.  M.  PATEL:  The  hon.  Mem-
 ber  has  no  patience.  (Interruptions).
 It  is  not  a  fact  that  the  Chairman
 and  the  Member  are  divided  in  their
 approach  to  the  issues  taken  up  by
 the  Commission.  We  have  been  able
 to  work  as  a  team.  If  there  are  any
 imperfections  in  our  working,  we  can-
 not  blame  it  on  disunity.  This  is  one
 point.  This  report  also  says  that  the
 differences  were  so  grave  that  the
 Prime  Minister  called  them.  Thig  is
 also  not  true.  The  Prime  Minister  did
 not  call  the  Commission.  If  the  Com-
 tmission  choose  to  see  him,  they  can
 always  see  him.  Similarly,  the  Home
 Minister  has  not  inviteg  them  either
 as  a  Commission.  If  the  Commission
 express  the  wish  to  see  me,  I  shall
 certainly  see  them  दधि  fact  I  shal)  Le
 seeing  them  because  they  want  to  see
 me.  There  will  be  problems  to  discuss,
 they  may  relate  to  administrative  mat-
 ters,  nothing  to  do  with  what  has  been
 hinted  darkly  by  the  Indian  Express
 political  correspondent.

 SHRI  VASANT  SATHE:  Sir,  the
 honourable  political  correspondent,
 Mr.  मर.  हू,  Dua—I  consider  him  equally
 honourable,  yoy  don’t  mind  that—has
 stated  in  his  report  that  the  major
 objection  of  the  Chairman  was  about
 the  appointment.  And  I  quote  it  as
 follows:

 “It  appears  that  the  new  Secre-
 tary  of  the  Commission,  Mr.  A.  S.
 Guill,  was  appointed  last  month  after
 consultation  between  the  Govern~
 ment  and  the  Chairman.  Prof.  John
 is  understoog  to  have  strongly  pro-
 tested  in  writing  against  the  proce-
 dure  followed  in  the  appointment.
 The  copy  of  protest  letter  has  been
 sent  to  the  Government  also.”

 So,  the  contention  of  the  hon.  Home
 Minister  is  that  there  are  no  serious
 differences  and  Mr.  John  has  written
 some  letter.  On  particular  important
 points  there  is  an  agreement,  That
 means,  on  other  particular  important
 Points  there  is  disagreement,  I  would
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 like  to  know  whether  there  is  a  dis-
 agreemeng  on  this  particular  important
 point  about  the  appointment  of  Secre-
 tary  himself  and  what  is  the  reaction
 of  the  Government  thereto.

 SHRI  H.  M.  PATEL:  Sir,  again  I
 must  say  that  the  hon.  Member  loves
 to  find  out  httle....  (Interruptions).
 What  is  this?  He  says,  there  was  this
 appointment  of  a  Secretary.  May  be,
 but  I  have  not  received  any  letter.

 SHRI  VASANT  SATHE;:  You  have
 receiveq  a  protest  from  Mr.  John.

 SHRI  H.  M.  PATEL:  I  have  not
 received  a  protest  from  Mr.
 (Interruptions).  Sir,  the  hon.  Mem-

 John.

 ber  either  does  not  understand  English
 or  (Interruptions),  I  have  said  categori-~
 cally  that  I  have  not  received  any
 letter.  Does  that  not  make  any  mean-
 ing?  (Interruptions).  You  continue  to
 believe  whatever  you  see  in  the  I~
 dian  Express  or  wherever  you  see  it.

 (Interruptions)
 MR.  SPEAKER:  Are  they  going  to

 contradict?
 (Interruptions)  1

 SHRI  VASANT  SATHE:  Mr.  Speak.
 er,  Sir,......

 MR.  SPEAKER:  No,  Mr.
 You  have  put  two  questions.

 SHRI  VASANT  SATHE:  Sir,  you
 have  to  protect  me.

 (Interruptions)

 MR.  SPEAKER:  Mr.  Sathe,  you
 have  already  put  two  questions.  Now,
 Mr.  Reddy.

 (Interruptions)
 MR  SPEAKER:  Mr  Sathe,  you

 have  already  put  the  questions.
 SHRI  VASANT  SATHE:  Hag  the

 Chairman  protested  or  not?

 MR,  SPEAKER:  No,  no,

 SHRI  6,  S.  REDDI:  In  view  of  the
 contradictory  and  co:  state~
 ments  appearing  in  the  prese,  will  the

 Sathe.
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 Minister  see  that  confidence  is  created
 in  the  mind  of  the  public  and  the
 minorities  and  that  this  misapprehen-
 sion  is  removed

 SHRI  H  M  PATEL  No  misappre.
 hension  is  there  in  anybody’s  mund.
 The  normal  readers  of  the  newspapers
 like  to  read  somewhat  interesting
 news,  even  if  it  is  not  true  and  the
 newspapers  try  to  make  them  believe
 that  this  78  absolutely  true  But  there
 is  no  misapprehension  in  the  mind  of
 the  most  of  the  people  I  say  most  of
 the  people,  because  of  course,  I,  cannot
 include  you  There  is  no  difficulty  in
 regard  to  the  Minorities  Commission

 PROF  DILIP  CHAKRAVARTY  I
 would  like  to  know  whether  the  hon
 Minister  takcs  upon  himself  the  res-
 ponsibility  of  explaining  what  he
 thinks,  irresponsible  news  items  pub-
 lished  in  the  newspapers  ay  he  has
 sought  to  do  today

 MR  SPEAKER  Not  every  time
 Then  it  will  be  his  only  job

 SHRI  H  M  PATEL  Exactly

 Utilization  of  Solar  Energy  as  Fuel

 *4ll  SHRI  HARI  VISHNU  KA-
 MATH  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state

 (a)  whether  research  and  experi-
 ments  on  the  utt!ization  of  sola:  energy
 as  fuel  are  proceeding  apace  in  our
 country.

 (b)  if  so,  the  details  thereof;

 (ce)  whether  in  this  field  of  science
 and  technology,  India  *oordinates  her
 efforts  with  those  in  progress  in  other
 countries;  and

 (d)  ig  so,  the  names  of  such  coun-
 tries,  together  with  modalities  of  co-
 operation  and  coordination?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  (a)  to  (d)  A
 statement  is  laid  on  the  Table  of  the
 House

 PHALGUNA  30,  4900  (SAKA)  Oral  Answers  1%

 Statement

 Utilisation  of  Solar  Energy  for  a
 wide  range  of  applications,  with  spe-
 Cia]  emphasis  on  its  use  in  rural  areas,
 has  been  given  high  puiority  by  Gov-
 ernment  Organised  Research  and
 Development,  with  significant  financial
 inputs  provided  by  the  Department  of
 Science  and  Technology  (DST),  have
 leq  to  the  successful  prototype  deve-
 lopment  oz  solar  energy  dev  ity  such
 as  Solar  dryers  for  ceitam  agricul~
 tura]  products,  solar  water  and  space
 heating  systems  for  domestic  and
 medium  scale  applications,  solar~
 energised  desalination  plant,  solar
 photovoltaic  cell,  and  modules  ete

 2  Studies  have  been  nitrated  for
 assessing  the  techno-economic  feasi-
 bility  of  solar  drying  of  a  variety  of
 agricultural  and  foog  products,  as
 wel]  a,  in  Industry  (particularly  yarn
 drying  and  in  chemical  proce  s  :indus-
 tries)  A  project  fo.  design  and
 development  of  a  solar-powered  Cold

 torage  Unit,  using  absorption  refri-
 geration,  is  nearing  completion  Lab-
 oratory  scale  R&D  work  has  success-
 fully  resulted  mm  the  fabrication  of
 Solar  Silcon  Photovoltaic  Cells  and
 panels  for  direct  conveision  of  Solar
 Energy  into  electricity  Furthe,  RvD
 wok  is  planned  in  this  area,  espe-
 cially  to  make  photovoltaic  systems
 cost-effective  for  application  in  rural
 areas  (for  community  lighting,  radio
 and  TV,  for  obtaining  drinking  water
 supply  and  micro-irrigation)  An
 experimental  Solar  Thermal  Power
 Plant  for  generation  of  electricity  has
 been  installed  jointly  by  BHEL  and
 Wy  (Madras)  with  technical  coopera-
 ton  from  FRG  A  project  for  the
 design,  development,  ang  fabrication
 of  a  solar-powered  water  pumping
 system  is  being  undertaken  by  BHF®
 in  collaboration  with  FRG  The  pro-
 gramme  of  intensifid  R  &  D  work  in
 wolar  energy  also  covers  laboratory
 scale  experiments  for  development  of
 Polycrystalline  Solar  Cells,  MOS  Solar
 Cells,  selective  coatings  and  paints  tod
 solar  collector  systemg  etc.  pe
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 8.  Various  programmes  are  under-
 way  to  axplore  the  utilisation  of
 agricultural  residues  or  biomass  to
 provide  renewable  energy  resources
 for  the  future;  here,  solar  energy  is
 made  use  of  through  photosynthesis
 and  the  biological  chain,  Two  inter-
 national  symposia  were  held  recently
 on;  (ly  The  Biological  Applications
 of  Solar  Energy  at  Madurai;  and  (2)
 Marine  Algae  of  the  Indian  Ocean
 Region  at  Bhavnagar.  DST  has  con-
 stituted  a  National  Steering  Com-
 mittee  to  examine,  identify  and  for-
 mulate  R  &  D  programmes  related  to
 production  of  fuels  from  biomass.
 The  Committee  is  looking  into  recom-
 mendations  of  these  two  internationa]
 symposia  and  on  research  proposals
 related  to  microbial  production  of
 fuely  from  biomass.  It  is  also  study-
 ing  proposals  relating  to  the  produc-
 tion  and  utilisation  of  energy  crops.

 4,  Countries  with  whom  Agreements
 have  been  entered  into  for  coopera-
 tion  in  R  &  D  work  in  solar  energy
 technology  re:  Australia,  Cuba,
 Federal  Republic  of  Germany,  France,
 Mexico,  Turkey,  USA  and  USSR.  The
 R  &  D  areas  identified  for  cooperation
 are:  (i)  small  scale  solar  power  gene-
 ration  for  isolated  rural  communities;
 (ii)  solar  drying  and  refrigeration
 systems  for  agricultural  products;
 (iii)  technology  development  for  so-
 lar  collectors;  and  (iv)  fleld  testing
 and  demonstrafion  of  solar  systems.
 The  possibility  of  R  &  D  cooperation
 with  a  number  of  Commonwealth
 countries  e.g.  Australia,  Sri  Lanka,
 Malaysia,  Fiji  etc,  with  assistance
 from  the  Commonwealtp  Science
 Council,  is  also  being  explored.

 SHRI  HARI  VISHNU  KAMATH:  In
 recent  years,  eminent  scientists  have
 watned  us.  denizens  of  this  plundered
 planet  called  the  ‘Earth’  that  our  ex-
 haustible  fossil  fuel  resources  are
 being  fast  depleted  and  may  not  last
 longer  than  the  next  forty  to  fifty
 years,

 That  near  doomsday,  J  agree.  may
 mot  0079  in  your  time  or  my  time  or
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 even  in  the  Prime  Minister's  time.
 But  who  can  tell?  One  never  can  tell
 if  you  and  I  will  live  for  00  or  25
 years.  I  hope  our  young  old  Prime
 Mimster  will  live  for  25  years.  Ma-
 hatma  Gandhi  once  said  that  he  would
 like  to  lve  for  25  years.  But  India’s
 partition  rather  vivisection  killed  him,
 his  desire  to  live.  I  hope  and  pray
 that  our  Prime  Minister  will  live  for
 425  years.  So  that  near  doomsday
 may  come  in  your  time  or  his_  time,
 or  may  be  in  the  time  of  most  of  the
 young  men  here.  (Interruptions).  We
 need  not  think  only  of  the  older  peo-
 ple.  Younger  people  are  here.  Let  us
 think  of  the  younger  people.  That
 being  the  frightful  spectre  that  faces
 mankind  an  anxious  humanity,  hag-
 ridden  by  the  incubus  of  impending
 catastrophe,  38  turning  more  and  more
 towards  that....

 MR.  SPEAKER:  You  are  becoming
 Johnsonian.

 SHRI  HARI  VISHNU  KAMATH:  I
 am  Kamathian,  Sir,  but  if  you  are  re-
 mindeg  of  Johnson,  I  feel  happy.
 Which  Johnson  do  you  mean?

 MR.  SPEAKER:  Literary  giant.

 SHRI  HARI  VISHNU  KAMATH:  An
 anxious  humanity  is  turning  towards
 that  supreme,  celestial,  inexhaustible
 resource—the  source  of  all  life,  light
 and  lustre,  the  visible  representative
 and  symbol  of  God  himself  for  us  on
 earth.  The  Gita  says;

 ४  क्योतिया  रविरंशुमान्‌
 ”

 God  himself  said.  “I  am

 the  Sun  so  far  as  the  Eerth  and  the
 solar  system  is  concerned.”  The  state-
 ment  laid  before  the  House  is  an  in-
 teresting  and  a  long  statenyent....

 MR.  SPEAKER:  What  do  you  want?

 SHRI  HARI  VISHNU  KAMATH:  IE
 would  not  say  ‘long’  but  a  longish
 statement,  but  it  evades  certain  points.
 I  would  like  to  know  when  exactly  in
 our  country,  solar  energy  experiments
 qete  commenced,  and  at  the  moment
 where  they  are  being  conducted,  in
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 Which  laboratory  they  are  bemg  con~
 ducted  and  who  is  heading  this  re-
 search.

 One  more  point  which  strikes  me
 just  now  is  this  Some  years  ago,  25
 years  ago,  30  years  ago,  before  the
 Prime  Minister  came  to  the  Lok  Sa-
 bha,  there  was  a  scientist  here  in
 Pandit  Jawaharlal  Nehru’s  time—his
 name  was  Dr  Shanti  Swaroop  Bhat-
 nagar—and  in  hig  time  there  was
 evolved  a  device  calleq  the  ‘solar
 cooker’  There  is  no  mention  of  that
 solar  cooker,  not  heater  There  is  no
 mention  of  that  device  at  all  in  this
 Statement  Has  it  been  abandoned  or
 if  it  has  not  been  abandoned,  at  what
 stage  these  various  devices  mentioned
 in  this  particular  statement  are,  are
 they  in  an  experimental  stage  or  in
 some  advanced  stage”

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  May  I  sav  Sir,
 that  I  share  the  anxiety  of  my  hon
 friend  about  the  future  position  of
 energy  It  38  true  that  the  sources  are
 being  exhausted  and  the  oil  source
 may  be  exhausted  in  20  years  That
 is  the  position  now  We  are,  there-
 fore,  seriously  searching  for  alterna-
 tive  sources  of  energy  and  solar
 energy  is  one  of  the  inexhaustible
 energies  provided  we  are  able  to  find
 out  some  method  of  storing  electricity
 produced  with  the  help  of  solar  ener-
 gy  And  on  that  we  wish  to  go  on
 making  experiments  But  who  can
 say  when  the  experiment  will  succeed
 These  are  not  matters  where  one  can
 forecast  that  it  will  succeed  It  is  not
 tan  easy  problem  The  solar  energy
 is  being  used  wherever  it  can  be  used
 The  solar  cooker  can  be  used  only
 when  there  is  sun  When  there  is  no
 sun,  then  it  ig  useless  Even  now
 solar  energy  is  being  used  for  heating
 water  But  then  water  is  heated  dur-
 Ing  the  day  and  in  the  night  it  cools
 down  because  there  is  no  solar  energy
 then,  Therefore,  that  problem  is  only
 a  very  partial  solution  We  are  going
 imta  it  along  with  several  other  coun.
 ‘tties  which  are  fientioned  in  this
 Statement.  In  the  last  Commtonwealth
 Regional  Conferente  held  in  Austra-
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 lia.  we  formed  a  group  to  go  into  this
 because  this  is  a  very  vital  matter.
 But  [  cannot  say  when  we  can  find  out
 the  solution  and  until  we  are  able  to
 store  it  I  cannot  say  that  it  will  be
 possible  to  substitute  other  energy  by
 7४४  But  we  go  on  making  experiments.

 SHRI  HARI  VISHNU  KAMAH  In
 which  laboratories?

 SHRI  MORARJI  DESAI  In  labora-
 tories  wherever  we  can  we  are  doing
 it  It  38  the  rrost  inexhaustible  source
 of  energy  It  will  be  exhausted  with
 the  universe,  that  18,  when  the  uni-
 verse  becomes  extinct  Therefore,  it
 is  inexhaustible

 SHRI  VASANT  SATHE  Who  knows
 one’s  hfe-time  (Interruptions)

 SHRI  MORARJI  DESAI  Who  knows
 when  life-time  will  end?  Nobody
 knows  when  it  will  end  and  when  3६
 will  not  end  But  we  are  not  working
 only  for  our  life-time  or  somebody
 else’s  life-trme  We  are  thinking  of
 future  generation  We  have  to  work
 for  them  What  is  the  use  of  working
 for  one’s  life-time  only?  That  is  not
 the  question  That  is  not  what  matters
 very  much  But  it  will  happen  |  have
 every  hope  that  with  human  ingenuity,
 We  will  be  able  to  find  out  some  me-
 thod  of  storing  3६  and  then  the  prob-
 lem  will  be  solved

 SHRI  HARI  VISHNU  KAMATH  In
 answering  parts  (c)  and  (d)  of  my
 question,  the  Prime  Minister  has  stat-
 ed  that  countries  with  whom  agree-
 ments  have  beep  entered  into  for  co-
 operation  in  research  and  development
 work  in  solar  energy  technology  are:
 Australia,  Cuba,  Federa]  Republic  of
 Germany,  France,  Mexico,  Turkey,
 USA  and  the  USSR.  Now,  5  the
 Prime  Minister  in  a  postion  to  tell
 the  House  at  what  stage  exactly  these
 countries  or  some  of  these  countries
 like  the  USA  end  the  USSR  are,  be-
 chuse  they  are  more  advanced,  I  be-
 lieve,  and  they  mey  have  registered
 greater  progress  in  this  direction  than,
 Say,  Cuba  or  Turkey  or  Mexico--whe-
 ther  these  countries,  say,  Germany
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 France,  the  USA  and  the  USSR  are
 more  advanced  in  Research  and  Deve-
 lopment  in  solar  energy  and  its  prac-
 tical  utilisation  for  industrial  purposes
 and  for  agricultural  purposes?  What
 stage  it  has  reached,  ang  at  what  level
 exactly  our  co-operation—JIndia’s  co-
 operation  and  co-ordination  with  those
 countries,—is  at  the  moment?  Whether
 it  is  at  summit  level  0  at  a  lower
 level  and  what  exactly  are  the  moda-
 lities  of  such  co-operation  and  co-ordi-
 nation  with  those  foreign  countries?

 SHRI  MORARJI  DESAI:  We  are  all
 exchanging  0५7  expciimuents  with  each
 other  and  trying  to  benefit  by  them.
 But  it  has  to  be  done  indcpendently  in
 each  country  ‘That  is  whut  is  being
 done.  Ti  it  is  possible  to  give  some
 indication  of  what  attention  we  are
 paying  to  it,  the  money  that  we  have
 been  spending  from  year  to  year  on
 this  matter,  finding  out  q  solution,
 then  I  might  give  those  figures.  In
 1974-75,  Rs  282  lakhs  were  provided
 for  this  purpose.  Then  it  went  on  in-
 creasing.  But  in  ‘1978-79,  we  have
 provided  Rs.  0  lakhg  for  th.s  pur-
 pose,  So,  it  will  be  seen  what  import-
 ance  we  are  attaching  to  this.  There-
 fore,  it  is  not  a  question  of  evading
 the  issue.  I  cannot  give  any  particular
 stage  where  it  is.  In  science,  it  is  not
 possible  to  give  any  stage  until  inven-
 tion  is  actually  made,  Till  then  it  is
 al]  nebulous.  It  can  happen  tomorrow
 and  everything  can  come  out,  but  it
 may  not  happen  for  another  20  years.
 I  cannot  say  anything.

 SHRI  HARI  VISHNU  KAMATH
 How  about  other  countries,  foreign
 countries?

 MR.  SPEAKER:  How  much  progress
 other  countries  have  made?

 SHRI  MORARJI  DESAI:  We  are  all
 in  the  same  position.

 श्री  कंवर  लाल  गुप्त  :  भ्रध्यक्ष  महोदय,  यह  बहुत
 कांप्लिकेटेड  सवाल  है,  यह  मैं  मानता  हूं  1  इंडिया  में
 धुनर्जी  क ंज़म्पशन  पर-कैपिटा  is68  जबकि  प्रमरीका
 में  i0  हजार  है  यानी  शौर  62  का  रेजियो  है  ।
 अमरीका  के  झत्दर  भी  सोलर  एनर्जी  का  इस्तेमाल
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 age  कम  है  भौर  प्रन्य  देशों  में  भी  बहुत  कम  हैं  कयोंकि-
 यह  बहुत  एक्सपेंसिव  हूँ।  मैं  प्रधान  म्ली  जी  से  जानना
 चाहता  हूं  ,  अभी  ध्रापने  एक  या  डेढ़  करोड़  रुपया  रखा.
 है  लेकिन  रिसर्च  के  लिए  डेढ़  करोड़  रुपया  कोई  माने
 नहीं  रखता  1  किसी  भी  देश  के  लिए  थोड़ा  थोड़ा  पैसा
 देकर  इतने  बड़े  काम  के  लिए  रिसर्च  करना  सम्भव  नहीं
 है।  क्या  झाप  झमरीका  या  दूसरे  देशों  क ेसाथ  मिल  कर
 के  झौर  पैसा  भी  पूल  करके  हस  सम्बन्ध  में  कोई  रिसर्च
 कर  रहे  हैं  या करने  का  भाप  इरादा  रखते  है  क्योकि  दूसदे.
 देशो  में  भी  झभी  तक  कोई  बहुत  सक्सेस  इसमें  नही  मिली
 है?  जब  तक  सभी  देश  मिल  करके,  रिसो्सेज़  पूल  करके
 रिसर्च  न  करें  तब  तक  1 या हेढ़  करोड़  से  एक  देश  के
 लिए  इसको  करना  सम्भव  नही  है।  इसलिए  क्या  इस  पर
 झाप  विचार  कर  रहे  है  t

 ia
 बात  मैं  यह  जानना  चाहता  हूं  कि  प्रभी  तक

 हमारे  देश  में  जितना  इनर्जी  का  इस्तेमाल  होता  है  उसमें
 सोलर  एनर्जी  का  कितना  पसेन्‍्टेज  है  ?

 SHRI  MORARJI  DESAI.  ]  have  not
 taken  out  the  percentage  of  how  much
 solar  energy  is  used.  I  am  prepared
 to  depute  my  hon,  friend  to  find  it
 out  and  help  him  in  doing  it  if  he
 wants,

 SHRI  VASANT  SATHE:  He  will
 be  very  glad.

 SHRI]  MORARJI  DESAI:  Not  in
 America;  only  in  India  how  much  _  it
 is  used.  He  has  asked  the  question
 about  India  not  about  the  world.
 Otherwise,  I  won’t  have  made  the
 suggestion.  Then  the  question  is  that
 we  are  exchanging  whatever  we  are
 doing  with  other  countries  in  all  these
 matters.  Therefore,  it  is  a  question  of,
 pooling  of  information,  We  are  pool-
 ing  it  that  way.  But  itis  no  use
 making  a  joint  effort.  Four  scientists
 can  work  differently,  not  togther  on
 any  particular  problem.  That  yous
 ought  to  understand.  I  do  not  know
 whether  he  has  learnt  science  or  not,

 SHRI  BEDABRATA  BARUA,;  Solar
 energy  is  a  very  cheap  form  of  energy
 once  it  ig  really  utilized  or  capable  of
 being  utilized;  and  the  tropical  coun-
 tries  are  likely  to  benefit  most;  and
 the  other  aspect  is  that  the  clear  solar
 energy  technology,  whatever  high
 technology  we  have  got  in  the  world
 today  is  in  an  area  where  they  do  not*
 have  the  sun.  So,  may  J  request  the

 *
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 Prime  Minister  whether  it  28  possible
 to  give  facilities  in  India  to  the  coun.
 tries  which  have  got  the  technology
 but  no  sun,  to  come  over  to  India  and
 do  that  research,  because  we  can  enter
 mto  agreements

 (Interruptions)
 They  should  use  that  technology,  they
 are  willing  to  do  ॥  I  have  heaid  about
 it  I  do  not  know  whether  the  Gov-
 ernment  has  got  the  information  They
 should  be  invited  to  come  along  and
 do  their  research  ang  utilize  our  man-
 pov  4  aid  hand  ove:  the  technology
 in  due  course

 SHR]  VASANT  SATHE  You  give
 the  sun  and  they  give  the  technology

 SHRI  MORARJI  DESAI  We  have
 about  23  institutions  in  this  country
 who  are  Jooking  into  it  ang  are  work-
 Ing  on  his”  question  And  if  anv
 foreigner  wants  to  come  here  and
 make  an  experiment  and  goes  on
 working  on  it  I  will  give  him  the
 facilities  Let  him  recommend  him  to
 me

 शी  प्रार०  एल०  कुरील  मुझे  मालम  है--
 इण्डिया  मे  सोलर  एनर्जी  वा  डिफरेट  झाफ  टेम्परेच र
 पर  बेस्ट  ल्जिन  तैयार  क्या  गया  है  जिस  का  पेटेन्ट
 भी  हो  चुका  है  1  यह  हन्जन  एग्रीकल्चरल  परपज्ञेज
 के  लिये  बहुत  उपयोगी  सिद्ध  होगा  यदि  इसके  लिये
 सीन  लाख  रुपया  उस  व्यक्षित  को  दे  दिया  जाय  जिस  ने
 इस  को  बसाया  है  श्यौर  जिस  वा  पेटेन्ट  भी  हो  गया  हैँ  ।
 उस  के  प्रमुसार  एश्रीवल्चर  के  लिये  5  हासे-पावर  का
 सोलर  एनर्जी  से  चलता  शझा  इन्जिन  बनाया  जा  सकता
 है  भौर  जिसे  बिना  किसी  तेल  डीजल  अ्श्वा  पैट्रोल  जैसी
 चीज़  मे  इस्तमाल  क  चलाया  जा  सकता  है

 मैंने  इस  के  तारे  मे  माननीय  प्रधान  सत्री  जो  से  भी
 बातचीत  की  थी  वह  व्यक्ति  भी  मेरे  साथ  गया  था,
 लेबिन  प्रधात  मत्ती  जी  ने  कहा  वि  पहले  एक  माडल  बना
 कर  दीजिये  ।  उस  ध्यमित  क  लिये  यह  सम्भंव  नही  &
 कि  बहु  भ्रपने  पास  से  पैसा  लगा  कर  माइल  तैयार  करे।
 लेकिन  मेरा  ऐमा  विश्ञास  है  कि  जिस  तरह  से  झाज
 करोड़ो  रुपया  इस  के  लिये  एलाड  किया  जा  रहा  है,  यदि
 केवल  3  लाख  रुपया  इस  के  लिये  दे  दिया  जाय,  तो
 6  महीने  के  भ्न्दर,  मै  गारस्टी  लेता हु  5  हासं-पावर  का
 सोक्षर-एतर्जी  से  चलने  बाला  इन्जिन  तैयार  हो  जायगा।
 मैं  पूछना  चाहता  ह--कया  सरकार  इस  के  लिये  3
 लाख  रुपया  का  एलोकेशन  करेगी  जिस  से  6  महीने  के
 अन्दर  §  हार्म-पावर  का  सोशर-इतजी  से  चलता  हुआा
 इस्जिन  हम  ने  सके  ?
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 ची  भोरार  जो  देसाई  3  लाख  दपया  देने  से  बह
 बन  जाता,  तो  मैं  4  लाख  रुपया  देने  के  लिये  राजी  हु  t
 मगर  यह  बात  इन  की  समझ  से  अराबर  मही  है---ये
 मुझे  मिले  भी  थे,  यह  बात  ठीक  है---कि  सोलर  एनर्जी
 से  5  हास  पावर  के  इन्जिन  का  चलाना  है  तो  एनर्जो
 को  स्टोर  भी  करना  पड़ेगा,  भन्यथा  वह  चलेगा  कैसे  t
 इस  की  जाच  करने  के  लिये

 शी  बसम्त  साठे  ये  गारन्टी  लेते  है  t

 शी  मोरारमणी  वेसाई  ये  मुझे  बैंक  की  सिक्योरिटी
 दे  दें,  तब  मै  कर  सकता  हू

 Engineering  Projects  India  Lid

 +
 #412  SHRI  PIUS  TIRKEY

 SHRI  MU<HTIAR  SINGH
 MALIK:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  7  has  corre  to  the
 notice  of  Government  that  regular  pay
 scales  in  ai]  the  grades  have  not  80
 far  been  prescribed  in  the  Engineering
 Projects  India  ६  imuted,

 (b)  whether  W  is  also  8  fact  that
 no  recruitment/promotion  policy  has
 been  laid  down  in  thi.  undertaking,

 (९)  if  so  the  reasons  thereof

 (a)  whether  any  Departmental  Pro-
 motion  Committee  was  constituted  and
 if  so,  when,  and

 (९)  whether  Gover  ir  ent  propose  to
 lay  down  any  cniteria  in  regard  to
 appointments,  yradzs,  tromotions  und
 increments  mm  the  Engimeermng  फन
 jects  Indig  Ltd,  and  ४  not  the  rea-
 sons  thereof?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)  (a)
 Yes,  Sir

 (b)  No,  Si  The  company  has  al-
 ready  drawn  up  recruitment  and  pro-
 motion  rules  for  its  employees  These
 are  incorporated  yn  the  Seivice  Rules
 of  the  Company

 (९)  Does  not  arise

 (१)  Departmental  Promotion  Com~
 muttees  are  constituted  as  and  when
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 necessary.  The  last  such  Committee
 was  constituted  in  September,  1978.

 (e)  The  Criteria  in  respect  of  ap.
 pointments  and  promotion  of  employ-
 ees  have  already  been  defined.  How-
 ever,  increases  in  the  salary  are  allow-
 ed  on  the  basis  of  growth  of  the  Com-
 pany  and  the  performance  of  indivi-
 dual  employees.  The  suitability  or
 otherwise  of  the  employees  to  receive
 increases  jn  salary  is  decided  on  the
 recommendations  of  a  duly  constituted
 committee  and  with  the  approval  of  the
 Chairman  ang  Managing  Director.

 SHRI  PIUS  TIRKEY:  I  would  like
 to  ask  the  hon.  Minister,  what  are  the
 reasons  that  Engineering  Projects
 India  Ltd.,  are  not  having  regular  time
 scale  of  pay  simuar  to  other  undertak-
 ings  like  the  ELL.,  DILL.,  NIDC.  and
 others?  What  is  the  number  of  em-
 ployees  under  consideration  for  the  in.
 ‘creased  pay?

 SHR]  GEORGE  FERNANDES:  The
 Engineering  Projects  India  Limited  is
 a  company  that  takes  contracts,  It  is
 a  contracting  firm.  It  takes  contracts
 within  the  country.  It  takes  contracts
 abroad.  Each  job  is  a_  specific  job
 which  callg  for  specific  skills,  There-
 fore,  keeping  on  its  musters  the  whole
 lot  of  employees  with  certain  specified
 ‘skills  which  may  not  be  utilised  at  a
 point  of  time  would  not  be  to  the  eco-
 nomic  running  of  this  company.  So,
 over  a  period  of  time,  the  culture  that
 has  developed  in  this  company  is  to
 ‘get  specific  people  for  specific  jobs  on
 a  contract  basis,  I  think  that  is  the
 ‘way  the  company  can  possibly  run  in
 the  circumstances  in  which  it  is  ope-
 rating.

 MR.  SPEAKER:  What  about  time
 scale?

 SHRI  GEORGE  FERNANDES:  The
 question  of  time-scale  does  not  arise.
 ‘The  people  are  employed  on  specific
 contracts  on  a  contract  scale  of  pay
 because  the  job-  differ,  the  talents  re-
 quired  differ  and  the  people  have  to
 move  from  one  project  to  another  pro-
 ject  and  one  man  who  is  working  at

 ‘
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 qualified  to
 work  at  ‘b’  project.

 He  has  asked  the  number  of  persons
 that  may  be  considered  for  promo-
 tions.  Last  year,  430  people  were  con-
 sidered  for  promotiong  and  these  pro-
 motions  are  handled  by  the  Depart.
 mental  Selection  Committee  set  up  for
 the  purpose.

 SHRI  PIUS  TIRKEY,  Whethe,  the
 Committee's  report  has  been  declared;
 af  not,  reasons  of  delay  and  the  person
 or  persons  responsible  for  the  delay?
 What  is  the  company’s  performance  in
 the  year  978  m  comparison  tg  its  tar-
 get;  and  how  much  public  exchequer
 has  been  spent  for  conducting  this
 committee?

 SHRI  GEORGE  FERNANDES.  I
 shall  neeq  notice  for  this  question.

 SHRI  K.  LAKKAPPA:  The  hon.
 Minister  has  stated  that  they  are  all
 appointeq  on  ad  hoc  basis  and  contract
 basis  and  they  may  be  suitable  for
 one  project  but  may  not  be  suitable
 dor  another  project.  That  is  not  the

 case.  There  is  a  great  deal  of  patro-
 nisation,  The  top  officer  attached  to
 this  organisation  is  also  politically
 patronised.  He  is  patronising  his  own
 kith  and  kin,  relatives  ang  all  that  by
 appointing  them  on  ad  hoc  basis.  There
 is  no  regular  system:  of  recruitment
 whatsoever  in  any  category  of  officers’
 grade.  Will  you  kindly  have  a  probe
 into  this  ang  see  that  such  discrimi-
 nation  is  not  there?

 SHRI  GEORGE  FERNANDES:  If
 any  concrete  cases  are  brought  to  my
 notice,  I  shall  certainly  have  these
 looked  into.

 PROF.  R,  छू,  AMIN:  Does  the  Min-
 ister  know  that  the  EPI  was  originally
 conceived  to  take  the  contract  of  the
 public  sector  undertakings  within  the
 country  and  they  evolved  the  whole
 system  of  recruitment  appropriate  to
 that  work?  Now,  that  they  are  going
 inte  the  international  markets  where
 they  are  really  contractors  and  not
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 like  the  bosses  over  here,  they  require
 a  different  type  of  recruitment  there.
 Have  you  made  a  deep  study  to  create
 a  separate  institution  for  international
 contracts,  for  which  they  are  going  in
 a  big  way  and  which  is  very  necessary
 for  our  economy?  Are  they  evolving
 a  scientific  management  for  those  in-
 ternational  contracts  separately  so  as
 to  suit  the  requirements  of  the  time?

 SHRI  GEORGE  FERNANDES:  This
 is  a  suggestion  which  we  shall  consi-
 der.

 थी  हारिकानाथ  तिवारी  प्रध्यक्ष  जी,  यह
 'जीनियरिंग  प्रोजेक्ट्स  इडिया  लिमिटेड  जो  है,  इस  में
 इतनी  घाधलीयां  हैं  कि  कहा  नहीं  जा  सकता  ।  वहां  के
 एम्प्लाइज  हमारे  पास  बराबर  ति  रहते  है  भौर  हम
 लोगो  से  शिकायत  करते  हैं  भौर  कहते  हैं  कि वहां  ने
 कोई  प्रोमोशन  पालीसी  है  भौर  न  कोई  भ्रप्वाइटमेंट
 की  पालीसी  है।  जिस  को  मन  में  भ्राया  रख  लिया  प्रौर
 जिस  को  मन  में  प्लवाया  हटा  दिया,  जिस  को  चाहा
 प्रोमोशन  दे  दिया।  ऐसे  भी  केसेज  हैं  कि एक  झादमी  को
 हो,  दो  प्रोमोशन  दे  दिये  भौर  दूसरे  को  एक  भी  प्रोमोशन
 नहीं  दिया  t  मैं  जानना  चाहता  हू  कि  क्या  कोई  कमेटी
 ऐसी  बहाल  की  जाएगी,  जोकि  हस  कम्पनी  की  व्होल
 बकिंग  की  डेप्थ  मे  जाए  जौर  देखे  कि  वहां  क्या  गडबडी
 है  और  जो  लोग  वहां  काम  करते  है,  उनकी  नौकरी  की
 सेक्यरिटी  की  गारन्टी  हो  सके  ।  भाप  कहते  है  कि  एक
 मतबा  किसी  काम  के  लिए  किसी  को  बहाल  किया,  तो
 बह  एक  लिमिटेड  पीरियड  के  लिए  ही  होता  है  ।  जो

 य  गमैन  वहा  काम  करने  के  लिए  जाते  हैं,  उन  को  थोड़े
 समय  के  बाद  अगर  हटा  दिया  गया,  तो  ऐसे  लोगो  का
 क्या  होगा  ।  इसलिए  इन  सब  को  देखने  के  लिए  एक
 कमेटी  प्राप  बहाल  कीजिए  जाकि  इस  कम्पनो  के  वकिंग
 को  डेप्स  मे  जा  कर  देखे  झौर  क्या  क्या  गडबड़िया  यहां
 होती  है,  उन  को  बताए  भौर  उन  को  दूर  करने  के  उपाय
 सुझाए  a

 शी  जाओ  फर्मान्‍्डोस  प्रमर  किसी  व्यक्ति
 के  बारे  मे  कोई  प्रन्याय  हुआ  हो  या  कोई  शिकायत

 स् तो  हम  उस  को  देखने  के  लिए  तैयार  हैं।  रित्रूटमेट
 ौर  प्रोमोशन के  बारे  में  जो माननीय  सदस्य ते  कहा
 है  कि  कोई  नीति  नही  है,  हो  मै  यह  बताना  चाहता

 कि  इन  के  आरे  में  इस  कम्पनी में  एक  नीति  बनी  हुई
 t  झगर  उस  नीति  के  झमल  से  कोई  भ्रन्याय  हुआ

 है,  तो  उस  को  देखने के  लिए  हम  तैयार है  v

 हम  माननीय  सदस्य  के  सुझाव  को  ध्यान  में  रख  कर  इस

 हार
 मसल  को  देख  लेंगे  कि

 Closure  of  Small  Scale  Units  due  to
 non-availability  of  Steel  Wire  Rods.

 *43.SHRI  JYOTIRMOY  BOSU:
 Wilt  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  has  been  brought  to:
 his  notice  that  about  45  small  wire
 drawing  units  anj  other  similar  indus-
 tries  are  facing  closure  following  non-
 availability  of  mild  steel  wire  rods,

 (b)  if  so,  wnat  are  the  facts  thereof;
 (c)  what  steps,  if  any,  are  being

 taken  to  save  these  smaly  scale  units?
 THE  MINISTER  OF  INDUSTRY

 (SHRI  GEORGE  FERNANDES):  (a)
 Government  is  aware  of  the  difficul-
 ties  being  faced  by  the  small  wire
 drawing  units  in  general  due  to  the
 difficulties  in  the  procurement  of  ade-
 quate  quantity  of  wire  rods  which
 their  basic  raw  material  However,
 no  report  has  come  about  their  facing
 closure,

 (9)  There  is  a  general  scarcity  of
 mild  steel  wire  rods  in  the  country
 due  to  increase  m  demand  on  account
 of  general  spurt  in  the  industrial
 and  other  activities  Neither  the  lerge/
 medium  nor  the  small  scale  units  are
 Setting  their  enhanced  requirements
 in  full  at  present.

 (९)  Steps  are  being  taken  to  increa-
 se  the  availability  of  wire  rods  spe-
 cially  by  curtailing  the  distributior
 to  other  end-users  like  construction
 projects  as  they  could  make  use  of
 other  alternative  materials,

 Action  has  also  been  initiated  to  in-
 crease  over  all  availability  of  wire
 rods  from  the  Mini  Steel  Plants  and
 the  Re-Rollers,
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 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 would  like  to  know  whether  it  is  a
 fact  that  according  to  reliable  sources,
 about  4458  small-scale  wire  drawing
 units  and  other  similar  industries  in
 West  Bengal  are  facing  rough  weather
 following  the  non-availability  of  muld
 steel  wire  rods.  Ig  it  also  a  fact  that
 the  capacity  of  small-scale  wire  draw-
 ing  units  is  estimated  at  26  lakhs  tonnes
 in  West  Bengal  but  only  ata  units  in  the
 State  appear  on  the  list  of  the  Iron
 and  Steel  Controller.  These  units  have
 a  licence  of  92,380  tonnes  of  mild  steel
 only,  black  or  galvaniseg  wires.  Is  it
 a  fact  that  those  units  with  a  capacity

 -of  8,520  tonnes  are  out  of  production
 for  quite  some  time?

 SHRI  GEORGE  FERNANDES:  This
 specific  information  has  not  come  to
 the  notice  of  the  Ministry,  but  now
 that  the  hon,  Member  has  mentioned
 it.  I  shall  certainly  have  this  looked
 into  immediately.

 SHRI  JYOTIRMOY  BOSU:  My
 question  was  very  specific.  My  ques-
 tion  was  about  the  closure  of  small-
 scale  units  due  to  non-availability  of
 steel  wire  rods  in  Wes  Bengal.  The
 Atext  of  my  question  is

 “Will  the  Minister  of  Industry  be
 pleased  to  state  whether  it  has  been
 brought  to  his  notice  that  about  449
 small  wire  drawing  units  ang  other
 similar  industries  are  facing  closure
 following  non-availability  of  mild
 stee]  wire  rods.”

 It  is  very  specific.  Then,  why  Sir,
 we  can't  get  the  information  today
 here  anq  now?  Will  you  accept  2

 “Short  Notice  Question  on  that  if  I  pive
 a@  notice?

 MR  SPEAKER:  Somebody  else  is
 also  involved

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Speaker,  Sir,  tell  me  the  way  out.  He
 has  not  the  material  information  here.
 So,  would  he  accept  a  Short  Noice

 “Question?  J  will  give  a  Short  Notice
 “Question.  [  want  this  information
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 SHRI  GEORGE  FERNANDES:  Sir,
 if  the  hon.  Member  reads  this  question
 ang  the  Supplementary  that  he  raised
 he  will  find  that  his  question  talks
 about  45  small  wire  drawing  units.
 That  ig  all.  Now,  he  has  come  to  the
 specific  problem  of  West  Bengal.  Ac-
 cording  to  my  information,  the  number
 of  wire  drawing  units  in  West  Bengal
 is  25  and  in  the  survey  ‘that  we  con-
 ducted  through  the  Development  Com-
 missioner  of  Small-scale  Indusries.  we
 have  a  census  of  375  units  across  the
 country  whose  installed  capacity  25
 4,75,000  metric  tonnes  and  whuse  pic-
 duction  last  year  was  3,56,000,  metric
 tonnes,  of  which  the  West  Bengal
 units  have  a  capacity  of  125,000  metric
 tonnes  which  is  a  little  less  then  a
 quarter  of  the  total  installeq  capacity
 and  whose  production  last  year  was
 82,350  metric  tonnes  Now,  the  hon.
 Member  igs  asking  ६  number  of  specific
 supplementaries  in  regard  to  the  prob.
 lem  faced  by  the  units  in  West  Bengal.
 Since  he  has  conveyed  this  information,
 I  shall  immediately  have  this  !coked
 into.

 SHRI  JYOTIRMAY  BOSU,  Sir,  be
 has  admitted  that  I  have  aske4  certain
 specific  supplementaries.  Now  tell  me
 what  is  wrong  7  that.  He  coul,  be
 00g  enough...

 MR  SPEAKER:  There  is  nothing
 wrong  in  your  asking  and  there  is
 nothing  wrong  in  his  telling  like  that.

 SHRI  JYOTIRMOY  BOSU:  He  can
 88766  to  a  Short  Notice  Question  on
 this,

 MR.  SPEAKER:  Let  us  ¢2nsider  it
 on  merits.

 SHRI  JYOTIRMOY  BOSU:  It  is
 upto  the  Minister  to  accept  it  or  not.

 MR.  SPEAKER:  I  also  come  in  the
 picture.  You  put  your  second  supple
 mentary.

 SHRI  JYOTIRMOY  BOSU.  The  hon.
 Industries  Minister  in  one  of  his  meet-
 ings  in  Bangalore  on  January  6,  979
 has  stated:  ‘The  Centre  will  introduce
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 @  legislation  durmg  the  Budget  Session
 of  Parliament  to  provide  statutory
 protection  to  small  scale  sector  by  re
 serving  certain  items  of  production  to
 this  sector”  J  would  hke  to  know  why

 38  it  that  we  find  no  mention  of  any
 such  piece  of  legislation  being  intro-
 duced  in  the  Budget  session  jn  the  list
 that  has  been  circulated

 SHRI  GEORGE  FERNANDES  We
 Propose  to  introduce  a  legislaion

 SHRI  JYOTIRMOY  BOSU  He  said
 during  the  Budget  session  itself

 द  MR  SPEAKER  Budget  session  will
 go  on  ill  May

 SHRI  JYOTIRMOY  BOSU  You  are
 87  generous  to  rescue  them

 MR  SPEAKER
 rescue  you  also

 I  am  generous  to

 SHRI  JYOTIRMOY  BOSU  I  do  not
 require  that  Thank  you

 क्री  लाल  जी  भाई  तार  बनाने  वाली
 सखगभग  745  लघ  इकाइया  है  ।  भें  यह  जातना
 चाहता  ह्  कि  गत  दो  वर्षों  में  कितनी  तार  की  छड़ों  का
 इन्होने  उत्पादन  किया,  ब्षेबार  भौर  उनकी  उत्पादन
 झमता  कितनी  थी  शौर  लक्ष्य  क्या  रखा  गया  था  ?

 थ्रो  जा  फर्वास्होप  25  नदी  बल्कि  जो
 सैंसस  स्माल  स्केल  इण्डस्ट्रीश  डिपार्टमेंट  की  ओर  से
 किया  गया  है  उसके  झनसार  375  इस  प्रकार  के

 स,
 देश  में  थे  भौर  कुल  उत्पादन  क्षमता  उनकी

 ले  साल--4  लाख  74  हजार  मीटरिक  टन  रहो
 और  उत्पादन  हुआ  3  लाख  56  हजार  मीटरी  टन  |
 उसके  पहले  के  साल  की  हमारे  पास  जानकारी  नहीं  है
 क्योंकि  यह  सेंसस  पिछले  साल  ही  किया  गया  था  t

 SHRI  A  R  BADRI  NARAYAN:  In
 view  of  the  emphasis  bestowed  by  the
 hon  Minister  that  the  rura]  industries
 and  the  smal]  scale  industrieg  have  to
 be  specially  supported,  will  he  take
 steps  to  see  that  the  necessary  raw
 material  is  provided  to  the  small  scale
 and  rural  industries  immediately?

 MR  SPEAKER:  This  is  outside  the
 Question.  which  was  only  about  small
 wire-drawing  units.  (Interruptions).
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 SHRI  GEORGE  FERNANDES:  We
 shall  make  every  effort  to  see  that  they
 receive  the  raw  material

 कपास  उत्पादकों  को  हालि

 4rd  शनी  युबराज  क्या  उद्योग  मत्री  !

 यह  बनाने  की  कृपा  करेगे  कि

 (क)  क्या  कपास  की  गारण्टी  वीमत  की  धोषणा
 के  प्रभाव  में  70  प्रतिशत  कपास  उप्पादन  हानि  उठा

 (ख)  क्‍या  कपास  को  कोमतों  मे  उतार  चढाव
 के  कारण  किसानों  में  एक  भय  की  भावना  बनी  हुई

 ’

 (7)  क्‍या  कपास  की  कीमतों  में  काफी  उतार
 बढ़ाव  होने  के  कारण  तथा  सभी  नीलामियो  में
 होने  वाले  धोटालों  के  कारण  किसानों  का  बड़ी  हानि
 उठानी  पड़  रही  है,,  और

 (भ)  यदि  हां,  तो  कपास  की  गारण्टी  कौमत'
 की  घोषणा  कब  तक  करने  का  विचार  है  भौर  यदि

 ट्
 करने  का  विचार  नहीं  है  तो  उसके  क्‍या  कारण

 weir  mat  (  ot  ont  फर्नाम्डोस  )  :
 (क)  से  (घ)  सरकार  रूई  का  कोई  गारण्टी

 मूल्य
 निर्धारित  नही  करती  है  1  कृषि  मूल्य  प्रायोग

 सिफारिशों  के  भ्राधार  पर  विभिन्न  राज्यों  में  उप-
 जायी  जाने  वाली  विभिन्न  किस्म  को  कपास  के  केबल
 न्यनतम'  समथेन  मूल्य  घोषित  किये  जाते  tT  चालू
 मौसम  में  कपास  के  मूल्य,  यद्यपि  पिछले  मौसम  क  मृल्य
 की  भ्रपेक्षा  सामान्यतया  कम  है,  फिर  भी  प्रच्छी
 झ्रौसत  किस्म  को  कपास  के  समर्थन  मूल्यों  से  भ्रध्िक
 है  ।  रूई  का  मुक्त  व्यापार  हाता  है  तथा  कपास  की
 सोलामिया  कृषि  विपणन  समितियों  के  माध्यम  से
 की  जाती  है।  जो  काननी  रूप  से  मान्यता  प्राप्त
 निकाय  है,  सरकार  को,  रूई  की  सीलामियों  में  गढ-

 गे
 होने  के  बारे  मे  कोई  रिपार्ट  प्राप्त  नहीं  हुई

 \

 शी  युवराज  गारण्टी  कीमतों  का  उद्देश्य
 एक  उचित  स्तर  पर  कपास  को  कौमतो  का  बाधना
 है  भौर  बिचोलियो  के  शोषण  से  किसान  को  अचाना
 है  लेकिन  कपास  की  गारण्टी  कीमत  के  झभाव
 में भाज  दक्षिण  भारत  मे,  महाराष्ट्र  मे,  गुजरात
 में  जो  कपास  के  उत्पादक  हैं,  किसान  है,  ये  बिचोलिये
 उमका 4  —_  a  a  a  wy  ae
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 है?  जिस  तरह  से  मन्ने  की  खेती  का  झापने  एक  भूल्य
 निर्धारित  किया  है,  उसी  तरह  से  कपास  की  बारस्टी
 कोमते  निर्धारित  करने  की  दृष्टि  से  सरकार  ने  जो
 बारबार  |  भाश्वासन  विया  है  कि  हम  कपास  के
 उत्पादको  को  उचित  मृल्य  देंगे,  उस  सम्बन्ध  में  सरकार
 क्या  करना  चाहती  है  ?

 श्री  काज  फर्माग्डीस  माननीय  सदस्य  ने
 महाराष्ट्र  के  बारे  में  कहा  a  महाराष्ट्र  मे मोनोपली
 प्रोक्योरसेट  स्कीम  है,  सरकार  उसे  चला  रही  है  ।
 बहां  किसी  किस्म  की  न  तो  शिकायत  पायी  है  भौर
 न  झा  सकती  है  t

 गारण्टी  प्राइस  के  आरे  मे  माननीय  सदस्य  ने  जो
 छेड़ी  तो  ऐसी  कोई  योजना  सरकार  के  पास

 है  ।  कपास  के  लिए  एग्रीकल्बरल  प्राइस
 कमीशन  की  शोर  से  जो  सिफारिशे  भाती  है,  जो
 मिलिमसम  सपोर्ट  प्राइस  होनी  चाहिये,  उससे  नीचे
 दाम  न  गिरे  यह  हम  देखते  है।  जैसा  मैंने  उत्तर  में
 बताया  है  झाज  स्थिति  यह  है  कि  झामतौर  पर  उन
 सार  क्षेत्रों  में  जहा  भ्रष्छे  क्समि  का  कपास  बैदा  होता
 है,  जो  निर्धारित  दाम  है,  उससे  बहा  काफी  ज्यावा
 दाम  है।  काटन  कार्पोरेशन  झाफ  इंडिया  के  माध्यम

 से  हम  बड़ी  मात्रा  में  इस  साल  कपास  खरीद  रहे  a
 45  लाक्ष  बेल  कपास  खरीदने  का  इरादा  है  धौर  भव

 साढ़े  6  लाख  बैल  से  भ्रधिक  कपास  खरीद  ली  है  ny
 इसके  अलावा  धौर  भी  कदम  उठाये  गये  है  जिससे
 कपास  के  दामों  में  स्थिरता  रहे  शौर  समय  समय  पर
 जो  भी  हमका  निर्णय  लना  होगा  लेते  ्हेगे  t

 MR.  SPEAKER  Short  Notice  Ques-
 tion  No  to  (Interruptions)  **

 Don’t  record

 (Interruptions)  **

 MR  SPEAKER  Short  Notice  Ques-
 tion  No  I  Shr.  Raghuoir  Singh
 Macchand

 SHORT  NOTICE  QUESTION
 Supply  of  cement  to  Madhya  Pradesh

 I  SHRI  RAGHBIR  SINGH
 MACCHAND  Will  the  Munister  of
 INDUSTRY  be  pleaseg  to  stue.

 (a)  whether  difficulties  are  being
 experienced  due  to  short  supply  of
 cement  against  the  demand  mn  Madhya
 Pradesh  keeping  in  view  its  large  size,
 industiialisation  and  development
 projects,

 (b)  whether  the  quantity  of  cement
 supplied  to  the  State  this  year  is  much
 less  as  cOmpared  to  that  of  last  year
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 ang  whether  the  supply  of  cement
 quota  goes  on  declining  in  every  quar~
 ter,

 (c)  whether  Madhya  Pradesh  is
 supplieg  less  quantity  of  cement  as
 compared  its  needs,  area  and  produc-
 tion  capacity  vis-a-vis  other  States;

 (da)  whether  the  Madhya  Pradesh
 State  Government  are  asking  for  250
 Jakh  metric  tonnes  of  cement  for  each.
 quarter  but  the  Centra,  Government

 38  not  supplying  accordingly?

 THE  MINISTER  OF  INDUSIRY
 (SHRI  GEORGE  FERNANDES):  (a>

 to  (a)  A  statement  38  laid  on  the  Table
 of  the  House

 Statement

 In  spite  of  a  record  production  of
 cement  during  978  reports  of  shortage
 have  been  received  from  severa]  States.
 including  Madhya  Pradesh,  as  demands.
 has  exceedeq  supply  due  to  spurt  in
 activities  like  housing,  irrigation,
 power  etc  The  quarterly  allocation  of
 cement  made  to  the  State  of  Madhya
 Pradesh  during  the  years  1977,  4978
 and  979  (part)  and  the  despatches
 effected  are  given  below

 (Figures  in  १000  tonnes)

 Qr  Allocation  Despatches

 I/77  2I5  00  383  6

 II/77  7064  00  775  3

 Wy/77  770  00  768  4

 IV/77  787  00  757  3

 Total  736  vo  684  6

 Y78  2g0  00  776  3

 Il/78  a.  230  00  780  9

 Wyj8  .  «  2380  00  205  4

 IV/78  १285  00  395९  2

 Total  .  .  825  00  757  7
 1/79  82.00 200  00

 (January  १०79  aly}
 “esot recorded.

 Pa
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 It  will  be  seen  from  the  figures  given
 above  that  the  despatches  of  cement  in
 the  year  978  were  of  the  order  of
 7577  thousand  tonnes  against  6546
 thousand  tonnes  in  977  In  the  month
 of  January,  979  also,  despatches  have
 been  more  than  the  pro-rata  monthly
 allocation  of  cement  to  the  State

 The  quarterly  allocation  of  cement
 for  the  State  of  Madhya  Pradesh  has
 been  fixeq  at  80  lakh  tonnes  rer  quar-
 ter  The  State  Government  hag  re-
 Presented  for  increasing  their  alloca-
 tion  to  35  lakh  tonrles  per  quarter
 This  has  not  been  possible  due  to  over-
 all  inadequate  availability  of  cement
 in  the  country  as  a  whole  It  38
 however,  not  correct  to  say  that
 Madhya  Pradesh  has  been  supplied
 less  quantity  of  cement  as  comparei
 to  its  needs  area  and  production  capa-
 city  vis  a-vis  other  States  When  the
 availability  of  cement  improves  it
 will  be  possible  to  increase  the  alloca-
 tion  of  cement  to  all  the  States/Union
 Territories  For  Apml  to  June  979
 at  has  been  decided  to  increase  the
 normal  allocation  of  all  States  hy  0
 per  cent

 at  रधुवोर  सिह  मछ्ष्ड  प्रध्यक्ष  महोदय,
 झापक  माध्यम  से  मलरी  महोदय  से  पूछना  चाहता

 हर  तिमाही  मे  सन्‌  978  में  हमारा  सीमेंट  का
 कोटा  कम  कर  दिया  गया  जिसकी  वजह  से  हमारे

 प्रगति  बहुत  कम  हो  रहो  है।  बहुत  सी  बिल्डिगें
 है  जिन्हे  बनाना है  शौर  बहुत  से  जरूरी  काम

 है.  जिन्हे  शुरू  होना  है  भौर  खत्म  होना  है,  इसके
 लिये  मत्री  महोदय  क्‍या  कर  रहे  है  ?

 7A
 म

 प्

 @
 पडी

 है:

 ह

 शी  जाओ  फर्नान्‍न्डीस  माननीय  सदस्य  ने
 जो  बात  कही  कि  हर  तिमाही  में  जो  कोटा  मिलना
 चाहिये,  उसमें  कमी  होती  जा  रही  है,  वह  तथ्यों  पर
 आधारित  नहीं  है  ।

 सम  i978  से  पहली  तिमाही  में  जो  कुल
 सीमेंट  मध्य  प्रदेश  को  दी  गई  थी  वह  लाख  76
 हजार  टन,  दूसरी  तिमाही  में  लाब  80  हजार
 टन  और  तीसरी  तिमाही  मे  2  लाख  5  हजार  टन
 मौर  चौथी  तिमाही मे  शाल  95

 डट
 ी।

 पिछले  साख  मध्य  प्रदेश  को  कुल  सीमेट  का  झावटनस
 7  लाख  57  हजार  टन  था  |
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 em  सीमेंट  की  आपूर्ति  मध्य  प्रदेश  के  लिए
 ु

 है
 इसलिए  माननीय  सदस्य  की  इस  मामले में  जो
 है  बहू  तथ्यों  पर  झाधारित  नही  है

 ओ  रधुवोर  सिह  Tee  दूसरे  राज्यां  को
 मध्य  प्रदेश  के  मुकाबले  में  ज्यादा  सीमेट  दिया  गया  है,
 हालांकि  स्क्वेयर  माइल  क  हिसाब  से  उन  का  एरिया  कस
 है।  मत्री  महादय  ने  बाढ़  की  जात  कही  है  1  बाढ़
 तो  सभी  जगह  भाई  है,  एक  जगह  नही  झाई  है  सिर्फ
 डिब्री  का  फर्क  है--कही  कम  और  कही  ज्यादा  झाई
 है।  मैं  यह  जानना  चाहता  हू  कि  दूसरे  राज्यो  के
 मुकाबले  में  मध्य  प्रदेश  को  बहुत  कम  सीमेंट  दिये  जाने
 का  क्‍या  कारण  है  दूसरे  राज्या  का  सीमेंट  इस  प्रकार
 दिया  गया  है--उत्तर  प्रदेश  4  95  लाख  मे०  टन,
 महाराष्ट्र  4  95  लाख  मे०  टन  पश्चिमी  बगाल
 3  25  लाख  मे०  टन,  गुजरात  3  37  लाख  मे०
 टन,  बिहार  2  52  लाख  मे०  टन,  तामिलनाड

 3  50  लाख  से०  टन  केरल  ]  83  लाख  म०
 टन ।

 शनी  जार्  फ्रमग्डीस  यह  बात  गही  नहा  है
 कि  सरकार  इस  प्रकार  की  कोई  नीति  भपना  रही  है
 कि  किसी  क्षेत्र  को  कम  पौर  किसी  क्षेत्र  को  ज्याश  सीमेट
 दिया  जाय  ।  सीमेट  के  भावटन  क  बारे  में  कुछ
 सिद्धान्त  बनाय  गये  है  --सीमेंट  की  कमी  होते  क  कारण
 ऐसी  प्रक्रिया  को  प्रपनाना  पड़ा  है--और  उन  क
 झ्ाधघार  पर  हम  हर  एक  राज्य  को  सीमट  द॑
 रहे  है  ।  अगर  किसी  एक  राज्य  में  बाढ़  या
 किसी  प्रन्य  विशेष  कारण  से  कोई  तकलीफ  हुई  हो
 तो  सभी  राज्यों  क  साथ  बातचीत  कर  के  उसका  कुछ
 झधिक  सीमट  देने  का  इन्तज़ाम  कया  गया  है  वर्ना
 हम  ऐसी  कोई  भी  नीति  नहीं  चला  रहे  हैं  जिसस  किसी
 राज्य  को  दिये  जाने  वाले  सीमेंट  म  कमी  हां  ।

 शनी  सुखेखा  सिह  मध्य  प्रदेश  को  80  लाख
 टन  प्रति  क्वार्टर  का  कोटा  एलाट  किया  गया  है  t
 मध्य  प्रदेश  सरकार  मे झपने  यहा  चल  रही  परि-
 योजनाप्रो  प्रौर  निर्माण-कार्यों  को  दृष्टि  मैं  रखते  हुए
 3  50  लाख  टन  की  मांग  की  है।  मैं  मत्री  महोदय

 से  जानना  चाहता  og  कि  मध्य  प्रदेश  को  जा  इतना
 कस  कोटा  विया  गया  है  उससे  कैसे  काम  चलेगा  |
 मध्य  प्रदेश  को  1977  में  684  6  हजार  टन  शोर
 1978 में  757  7  हजार  टन  सीमेंट  दिया.  गया  था
 ore  way  महोदय  मध्य  प्रदेश  का  कोटा  १  5  लाख
 टन  नहीं  कर  सकते  है,  तो  वह  2  50  लाख  ठन  प्रति-
 क्वार्टर  कर  दें,  उस  से  हमारे  प्रदेश  की  माग  कुछ  हृद  तक
 पूरी  हो  जाती  है।

 एक  माननीय  सबस्य «  नहीं  पूरी  होती  है

 भी  लिह  *  इस  लिए  में  प्राभना  करूंगा
 कि  atrisnes  का  कोटा  दिया गया. गया  है,
 बहू  बहुत कम  है,  उसको  बढाया जाये  ।
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 शो  जा  फर्ताम्डीस
 के  उत्पादन  में  काफी  वृद्धि  करेगे  4  मानतीय
 सदस्य  को  निश्चित  रूप  से  बता  सकता  हु  कि  इस
 साल  मध्य  प्रदेश  को  जो  सीमेट  दिया  जायेगा,  बहू  पिछले
 साल  से  काफी  ज्यादा  होगा  ।

 थमी  'छविराम  झर्गल  मध्य  प्रदेश  के  लिए
 i  80  लाख  टन  का  जो  कोटा  निर्धारित  किया  गया

 है,  वह  कम  है।  राज्य  सरकार  ने  भ्रपनी  भावश्यकताझ्रो
 का  दखते  हुए  3  5  लाख  मंट्रिक  टन  की  साग  करते
 हुए  एक  श्रभ्यावेदन  भेजा  है।  मैं  यह  जानना  चाहता
 है  कि  मत्री  महांदय  ने  राज्य  सरकार  द्वारा  भेजे  गये
 अभ्यावदन  पर  क्‍या  कायवाही  की  है  t

 मध्य  प्रदेश  मे  सीमेंट  के  लिए  बहुत  रा  मैटीरियल
 उपलब्ध  है।  क्‍या  सरकार  वहा  की  कमी  को
 देखत  हुए  वहा  सीमेट  की  फैक्टरी  स्थापित  करेगी
 जिसस  सीमेंट  की  प्रावश्यकता  की  पूर्ति  की  जा  सके  ?

 इस  साल  हम  सीसेट

 श्री  जाज  फर्नान्डीस  भ्रध्यक्ष  महांदय  मध्य
 प्रदश  वी  जा  माग  है  वह  3  5  लाख  टन  कक्‍्वाटर  की
 है।  लेक्नि  मेन  बताया  कि  भ्राज  जो  सीमेट  की  कमी
 है  उस  के  हांते  हुए  इस  माग.  को  पुरा  करना  सभव  नहीं
 है।  मगर  |  कि  प्रभी  इस  साल  में  जो  चाल्‌  ब्ष  है
 उसमे  सीमट  का  बुल  उत्पादन  देश  में  काफी  मात्रा  में
 बढ़ेगा  इर्मालए  मध्य  प्रदेश  की  झावश्यकता  को  जहा  तक
 हम  पूरा  कर  सकते  है  वहा  तक  हम  पूरा  करने  का  प्रयास
 करेंग  ।  (ब्यवधात  )  कुछ  उस  के  लिए
 मलय  तय  किए  हुए  है।  उस  झाधार  पर  हम  मध्य
 प्रदेश  के  लिए  सोमेंट  काटा  को  बढ़ाने  का  काय  करेगे  ।

 जहा  तक  मध्य  प्रदेश  में  सीमेट  उत्पादन  के  लिए
 नई  क्षमता  निर्माण  करने  की  बात  है,  हम  ने  कई  नये
 लाइसस  सीमेट  के  उत्पादन  को  बढ़ाने  के  लिए  दिए
 है।  एक  दा  प्रभी  विचाराधीन  है  उस  मे  भी  कोई
 ज्यादा  विनम्ब  नहीं  होगा  उनको  मजूर  करने  से  ।

 WRIITEN  ANSWERS  TO  QUESTIONS

 Industrial  Growth  Rate

 *406  SHRI  VIJAY  KUMAR  WN
 PATIL  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  what  ts  targetteq  industrial
 growth  for  i973  and  the  actual  per-
 formance  as  worked  out  by  the
 Central  Statistical  Organisation  and
 Finance  Mnnistry  separately

 (9)  whether  it  is  a  fact  that  the
 figure  compile  by  three  sources  are
 at  lenge  varience  and  the  reasons
 therefor;
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 (c)  taking  all  these  estimates  to-
 gether,  what  is  the  industrial  produr-
 tion  growth  for  the  calendar  5  var
 1978,  and

 (ay  the  reasons  for  short-tfall  if  any
 and  the  targets  fixed  for  the  nexi
 year?

 THE  MINISTER  OF  INDUSIRY
 (SHRI  GEORGE  FERNANDES):  fa’
 and  (b)  The  target  of  industrial
 growth  for  the  financial]  year  ‘1978-79  is
 7-8  per  cent  According  to  the  index
 of  Industrial  production  compiled  by
 the  Central  Statistical  Organisation
 (CSO),  the  rate  of  growth  during
 Apri'—  November  978  was  79  pe:  cent
 This  is  an  line  with  the  rate  of  growth
 estimated  by  the  Ministry  of  Industry
 on  the  basis  of  advance  production
 data  for  selected  industries,  several
 weeks  in  gdvance  of  the  official  index
 released  by  the  CSO  According  to
 the  Economic  Survey  for  the  year
 1978-79  released  by  the  Ministry  of
 Finance,  the  growth  rate  of  industrial
 production  for  1978-79  based  on  cur-
 rent  trends  has  been  placed  at  8  per
 cent

 (c)  According  to  the  index  of  indus-
 trial  production  available  up  to  Nove
 ember,  1978,  the  rate  of  growth  of  in-
 dustrial  production  for  the  first  If
 months  of  the  calendar  vear  1978,  was
 66  per  cent

 (d)  The  rate  of  growth  for  the  finan-
 cial  year  ‘1978-79  is  likely  to  be  m  Ime
 with  the  target  of  7  to  8  per  cent  No
 specific  target  for  industrial  grow‘h  for
 1979-80  has  been  fixed  80  far

 Formation  of  a  separate  Act  for  Smail
 Scale  Industries

 *409,  SHRI  ए  G  HANDE-  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state

 (a)  whether  Govern  nent  are  sonsi-
 dering  to  make  a  zepatate  Act  for  the
 Small  Scale  Indu»  iy,

 (b)  the  objectives  underlying  it,  and

 (c)  when  the  neceserry  legislation
 will  be  brought  before  Parliament?
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 THE  MINISTER  “OF.  INDUSTRY
 SHRI  GEORGE  FERNANDES):.  (७)

 Yea,  Sir,

 -  (9)  and  (c),  A  major  thrust  of  the
 -mew  Industrial  Policy  is  on  effective
 -promotion  of  cottage’and  smal)  Indus-

 ca  dies.  Legigiative  measures  for  giving
 protection  to  and  encouraging  the
 growth  of  small  scale,  village  and
 cottage  industries  are  under  the  active
 consideration  of  Government,

 Breag  Manufactared  by  Britaina  Bread
 Manufacturing  Co.

 *415,  SHR;  con  छू.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state.

 (a)  whether  Government  have  re-
 served  the  bread  manufacture  to  the
 small  sector  ani  banned  the  big  In-
 dustrial  Houses  from  expansion  oF
 setting  up  of  new  units  in  this  sphere;

 (b)  if  so,  whether  the  fact  hag  been
 ‘brought  to  the  ratice  cf  Government
 that  in  Delhi  the  Britannia  Bread  Mfg.
 Co.  with  a  sanctioned  capacity  of  i70
 thousand  bread  per  day  was  manufac-
 turing  in  November  1978.  220  thousand
 breads  per  day;

 (c)  whether  Government  are  also
 aware  that  4  small  units  in  this  field
 with  a  sanctioned  capacity  of  50
 thousand  bread  per  day  could  produce
 only  30  thousand  per  day  during  the
 same  period  due  to  excess  production
 by  Britannia  Co.;

 (d)  whether  the  Delhi  Administra-
 tion  has  given  permission  to  manufac-
 ture  more  breads  to  Britannia  Com-
 pany.  in  September,  1978,

 (e)  $¢  80,  the  reasons  therefor;  and

 (f)  the  steps  Government  intend
 to  take  to  protect  the  interest  of  the
 small  sector  in  this  field?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 ang  .(f)..  Manufacture  of  breaq  has

 ‘Been  reserved  for  exclusive  develop-

 to  Large  ‘Houses  or  not,  are  already
 engaged  in  the  manufacture  of  items

 reserved  for  the  small  scale  sector,
 there  will  ordinarily  be  no  expansion
 in  their  capacity  nor  wil]  they  be
 permitted  to  set  up  new  units.

 (9)  Government  do  not  maintain
 production  figures  of  bread  by  num-
 bers,  According  to  the  information
 furnished  to  the  DGTD,  ‘M/s.  Britan-
 nia  Biscuit  Manufacturing  Co.,  manu-
 factured  about  30,088  tonnes  of  bread
 during  the  year  1978,  The  Company
 is  being  advised  to  apply  for  a  C.O.B.
 licence  and  its  maximum  production
 capacity  will  be  determined  in  the
 light  of  Government  policy  on  the
 subject,

 (c)  Government  have  no  informa-
 tion  in  this  regard.

 (a)  No  permission  was  accordeg  by
 the  Delhi  Administration  to  M/s.
 Britannia  Biscuit  Company  to  Manu-

 nme
 more  bread  in  September

 1978.

 (e)  Does  not  arise,

 राष्ट्रीय  विकास  परिषद्‌  हरा  स्वोकृत  राज्यों  को
 सहायता  संबंधी  फार्मूला

 *4i6.  श्री  गंगा  ात  fag  :
 श्री  Ro  लक्षप्पा

 क्या  योजना  मंत्री  निम्त  जानकारी  दर्शाने  वाला  एक
 विवरण  सभा  पटल  पर  रखने  की  कृपा  करेंगे  कि  :

 (क)  क्या  24  भौर  25  फरवरी,  979  को
 राष्ट्रीय  विकास  परिषद्‌  की  बैठक  में  राज्यों  को

 सहायता  देने  हेतु  कोई  श्राबंटन  फार्मूला  राज्यों
 हारा  स्वीकार  किया  गया  था  ;

 (ख)  यदि  हां,  तो  विभिन्न  राज्यों  को  प्लग-
 झलग  कितती  सहायता  दो  जा  रही  है  धौर  वित्तीय
 बचे  1979-80  तथा  छठी  पंचवर्षीय  योजना  के  शेष
 आर  बर्षो ंके  दौरान  राज्यवार  कितनी  वित्तीय  सहायता
 दी  जाएगी;  प्रौर

 (4)  केन्द्रीय  सरकार  द्वारा  श्रामोजित  योजना
 के.  अन्तर्गत  कितनी  सहायता  दी  जाएगी  ?

 योजना  मंतालग  में  राज्य  मंत्री  (भी  क्रशलुर
 रहमान)  :  (क)  से  (गं).  राष्ट्रीय  विंकास  परिषद
 की  24  झौर  25  फरवरी,  t979  को

 हु
 बैठक  में

 यह  सिर्णय  किया  गया  कि  विशेष  समस्याप्नों  से  सम्बन्धि त
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 आपदष्ड  के  प्रलावा  गाड़गिल  कार्मूले  में  निर्धारित
 किए  गए  विभिन्न  मापदण्डो  के  झाधार  पर  भगले  भार
 बचों  के  लिए  राज्य  योजनाझो  के  लिए  उपलब्ध
 केन्द्रीय  सहायता  में  से  i800  करीड़  to  विशेष
 के  राज्यों  के लिए  भ्रारक्षित  रखे  जाने  चाहिये,  600
 करोड़  to  राज्यो  की  विशेष  समस्पाधी  के  लिए
 भारक्षित  रखे  जाने  चाहिये  ौर  4200  करोड
 Bo  विशेष  श्रेणी  से  इतर  4  राज्यो  के  बीच  मे  वितरित
 किए  जाने  बराहिये  ।  यह  भी  निर्णय  किया  गया  कि
 केन्द्रीय  प्राथोजित  स्कीमो  मे  कुल  आशोधतो  को  करके
 अगले  चार  वर्षों  में  दी जाने  वाली  2000  करोड़  २०
 की  राशि  को  हरेक  राज्य  की  झ्राय  समायोजित  कुल
 जनसख्या  (भा  स०  Fo  ज०)  के  प्राधार  पर,
 अर्थात्‌  जनसख्या  द्वारा  गुणित  राज्य  की  प्रति  व्यक्ति  के
 बिलोम  के  झ्राधार  पर,  विशेष  श्रेणी  से  इतर  4
 राज्यो  के  बीच  में  वितरित  किया  जाना  चाहिये  ।
 इसके  झलावा,  पहाड़ी  झौर  जनजातीय  क्षेत्रों  के  लिए,
 उत्तर-पूर्वी  परिषद्‌  के  कार्मक्रम  के  लिए,  झौर  बिदेशी
 सहायता  प्राप्त  स्कीमो  के  लिए  भी  श्रतिरिक्‍त  केन्द्रीय
 सहायता  दी  जा  रहो  है  I

 अवशिष्ट  केन्द्रीय  प्रामोजित  स्कीमो  के  लिए  केन्द्रीय
 सहायता  का  स्वरूप  निश्चित  किया  जा  रहा  है  ।
 केन्द्रीय  सहायता  के  राज्यवार  वितरण  को  अभी  तक
 प्रन्तिम  रूप  नहीं  दिया  गया  है  ।

 Encouragement  of  Small  Scale
 Industries

 *417,  SHRI  KANWAR  LAI.
 GUPTA:

 SHRI  G.  NARASIMHA
 REDDY:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  what  specifie  steps  have  been
 taken  by  Government  to  encourage
 the  small  scale  and  cottage  mdustries
 in  the  country;

 (b)  how  many  sth  new  dustries
 have  been  actually  orened  and  started
 manufacturing  in  the  last  20  rronths
 and  how  many  such  industries  were
 Opened  in  the  corresponding  vyeriod
 before  the  Janata  Party  took  over;

 (4)  will  government  set  up  a  “om-
 mittee  to  study  this  problem  and  to
 see  that  the  small  scale  industries  are
 set  ह.  Sit  large  number  at  the  earliest;
 and

 ad  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES).  (७)

 The  specific  measures  taken  by  the
 Government  to  encourage  small  scale
 and  cottage  industries  are,  setting  up  of
 District  Industries  Centres,  reserva-
 tion  of  a  large  number  of  items  for
 exclusive  production  in  the  small
 scale  sector,  concessions  in  Central
 Excise  levy  in  respect  of  specified
 items,  provisron  of  credit  at  conces-~
 sional  rates  of  interest,  marketing
 assistance  to  products  of  small  scale
 and  cottage  industries,  ete.

 (b)  While  in  full  two  years  of  975
 ang  1976,  43965  new  units  were  Legis-
 tereq  in  the  country,  m  the  next  two
 years  ue.  977  and  ‘1978,  57846  new
 units  were  registered  Ths  shows  an
 merease  of  35  per  cent  over  the
 total  registration  during  3978  and
 1976,

 (९)  and  (d)  It  is  not  considered
 necessary  to  set  up  any  committee,
 Government  have  already  initiated  a
 number  of  measures  and  programmes
 including  setting  up  of  Advisory  Com-
 mittecs  at  the  District,  State,  Region
 and  National  levels  for  reviewing  the
 progress  ‘of  development  of  small
 scale,  cottage  and  village  industries
 through  the  District  Industries  Cen-
 tres  Smal)  scale  and  cottage  indus-
 tries  are  set  up  by  small  entrepreneurs
 and  the  Government’s  rule  at  the  Cen-
 tre  and  in  the  Stateg  38  a  promotional
 one  to  see  that  all  possible  assistance
 is  given  to  such  entrepreneurs.

 Production  of  Salt

 *4I8.  SHRI  P  RAJAGOPAL
 NAIDU:  Will  the  Ministe~  of  INDUS-
 TRY  be  pleaseg  to  state:

 (a)  whether  the  production  of  salt
 at  present  is  sufiicient  for  our  country;
 and

 (b)  whether  incentives  are  given
 for  those  who  produce  salt  privately?

 THE  MINISTER  OF  INDUSTRY

 ee
 GEORGE  FERNANDES):  (a)

 ea,  Sir.  !
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 (b)  Galt  produced  in  the  private
 sector  including  Cooperativo  Societies
 accounts  for  most  of  the  salt  produc-
 tion  of  the  country

 The  following  incentives  are  given
 to  salt  manufacturers,  for  develop-
 ment  of  salt  industry  in  the  country

 l  Assistance  is  provided  to  the
 licensed  salt  manufacturers  out  of
 salt  cesg  proceeds  in  the  form  of
 grants-in-*:  for  developmenta:  and
 labour  weitare  works  ag  indicated  be-
 low

 (a)  water  supply  schemes,

 (b)  building  of  roads;

 (c)  provision  of  medica]  facilities,

 (d)  developmental  works  (includ-
 ing  assistance  for  mechanisation  ang
 research),  port  improvements  for
 export  of  salt  and  railway  sidings;
 and

 (e)  provisions  or  augmentation  of
 educational  facilities  for  the  chil-
 dren  of  workers  employed  in  the
 salt  industry

 2  Developmental  loans  are  provid-
 ed  to  licensed  salt  manufacturers  fo
 establishing,  expanding  and  effecting
 improvements  in  the  salt  factories,
 supply  of  water  to  labourers  engaged
 in  salt  factories  purchase  and  instal-
 lation  of  plant  and  machinery  for  re-
 covery  of  bye-products,  manufacture
 of  special  varieties  of  salt  and  estab-
 lishment  of  washeries

 3  Priority  is  accorded  by  the  Ral-
 ways  to  sponsored  movement  of  salt
 for  human  consumption  and  industrial
 Purposes

 4  Salt  manufactured  in  salt  works
 of  an  aréa  not  exceeding  0  acres  is
 totally  exempt  from  Salt  cess  levied
 under  the  Salt  Cess  Act,  953  and  salt
 manufactureg  in  salt  works  of  an
 aréa  between  0  acres  ang  00  acres
 is  subject  to  levy  of  only  50  per  cent
 of  the  salt  cess  leviable  under  the
 Act,  Similar  exemptions  are  avail-
 able  to  cooperative  societies  in  which
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 the  area  held  by  each  individual  mem-
 ber  does  not  exceed  40  acres  or  700
 acres  ag  the  ९७३९  may  be,

 5  Salt  exported  to  foreign  countries
 by  sea  and  to  Nepal  through  State
 Trading  Corporation  Lumited,  New
 Delhi,  ig  also  exempt  from  salt  cess
 levied  under  Salt  Cess  Act,  953

 «
 6  Guidance  723  provided  to  salt

 manufacturerg  to  adopt  scientific
 methods  for  manufacture  of  salt  and
 to  improve  the  yield  Assistance  is
 also  provided  to  Salf  manufacuturers
 to  enable  them  to  bring  the  quality
 of  salt  produced  up  to  the  prescribed
 standards

 बिल्ला  और  रगा  को  गिरफ्तारों  के लिए  इनाम

 *4i9  भरी  :
 कए म  पांडेय

 क्या  बह  मत्ती  यह  बताने  की  कृपा  करेंगे कि

 (क)  क्‍या  उत  व्यक्तियों  के  लिए  हताम  की
 धोषणा  को  गई  थी  जो  बिल्ला  और  रगा  की  गिरफ्तारी
 के  लिए  सकेत  देगे  ,

 ण््ह्
 (=)

 यदि  हा,  तो  क्या  उत  व्यक्तियों  को  इनाम
 दे  दि

 ्
 &  जिन्होंने  दन  श्रपराधियो  को  पकड़ा

 था,  भौर

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण  है  ?

 गृह  संजालय  तथा  विधि,  स्वाय  शौर  कम्पनों  कार्य
 अंब्रालय  में  राज्य  भंत्री  (भी  एस  ०डढो०  पाटिल)  :  (१)
 की  हां  श्रीमान  ।

 (@)  ौर  (ग)  मामला  विशाराधीन
 ॥

 दिल्‍्लो  में  महिलाओं  के साथ  छेड़-छाड़  की  घटनाएं

 *4a20.  oh  ईश्वर  चौधरी  :
 जीमती  पार्थती  बेची  :

 क्या  मूह  सजी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  को  पत्ता  है  कि  देश  की  राज-
 श्वानी  में  गत  कुछ  क्यों  के  दौरान  विशेष  रूप  में  बसो

 :
 भहिलाँध्ों  के  साथ  छेड़-छाड़  की  बहुत  घढनायें  हुई
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 (ख)  यदि  हा,  तो  गत  6 महीनों  में  इस  प्रकार
 कितनी  घटनायें  हुई,  जौर

 (ग)  सरकार  द्वारा  उपरोक्त  स्थिति  को  देखते

 &  ह्  लो
 सुरक्षा  के लिए  क्या  कदम  उठाने

 ?

 गृह  मत्रालय  तथा  जिधि,  स्थाय  जौर  कस्पनों  कार्य
 अल्ालय  में  राज्य  मंत्री  पन्नी  एस०  डी०  पाठिल).  (क)
 से  (ग)  सरकार  को  महिलाभो  &  साथ  छेडछाड
 के  धटनाओ की  रिपोर्ट  प्राप्स  हो  चुकी  हैं।  422
 चहनाधों में से जो सें  से  जो  i~9-78  से  28-2-79  तक  की
 झदधि  के  दौरान  सूचित  की  गई  थी,  8  मामले बसो  में
 महिलाझो  के  साथ  छेडछाड़  के  थे  ।  पुलिस  द्वारा
 स

 अ
 रोकने  के  लिए  किये  गये  उपाय  इस

 प्रकार  हैं

 (1)  महिलाओ  के  साथ  छेड  छाड  के  लिए  जात
 बस  कटो  पर  विशेष  रूप  से  सुबह-शाम
 बसो  में  सादे  कपडों  में  पुलिस  कमचारी
 तैनात  किए  जाते  है  t

 (m)  प्रभावित  रूटो  के  कुछ  बस  स्टापो  पर
 झतिरिक्त  पुलिस  तैनात  की  जाती  है  ny

 (iu)  पुलिस  नियज्रण  ककी  में  छेड़छाड़  के
 बारे  मे  शिकायता  का  प्राप्त  करने  तथा
 उन  पर  तुरन्त  भनुवर्ती  कारंबाई  प्रारम्भ
 करने  के  लिए  विशेष  प्रबन्ध  किये  गये  हैं  1

 (v  )
 er

 सहायक  आयुक्त  थानाध्यक्ष  /
 अधिकारी  हर  i5  दिन  में

 छात्राझों  /  महिलाझो  के  बालेजो  तथा  भ्रन्‍्य
 सरथानों  मे  उनकी  समस्याझ्रो  तथा  शिका-
 यता  का  पता  लगाने  के  लिए  जाते  है

 (५)  छेड़छाड़  के  विरुध्द  प्रेस  द्वारा  पयप्ति  प्रचार
 किया  जाता  है

 (५))  यह  स्वीकार  कर  लियायया  है  कि  यदि
 किसी  बस  में  छेडछाड  देखी  जाती  है  तो  बस
 को  भ्रन॒वर्ती  कार्रवाई  के  लिए  थाने  मे  ले
 जाया  जायगा  ।

 (vii)  भरभियुकतों  को  तुरन्त  गिरफ्तार  किया
 जाता  है  तथा  निश्चित  भ्रपराधों  के  लिए
 न्यायालयों  झथवा  दिल्‍ली  पुलिस  प्रधिनियम

 :
 उपबन्धा  के  प्रधीन  मुकदमा  चलाया  जाता

 \

 (vui)  महिलाधो  के  साथ  छेडछाड  करने  के  लिए
 लोगों  का  पता  लगान  के  लिए  शैक्षिक
 संस्थानों  एवं  जनता  से  सूचना  एकत्र  की
 जाती  है।

 ix)  भीड़भाड  वाली  बसो  में  महिला  पुलिस (
 की  तैनात  किया  जाता  है  ।

 दिशा  पुलि
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 (x)  बदमाशों के  जिरक्ष  यप्रमात्मक  अचका  दिल्‍ली

 हु
 अधिनिभम  की  धारा  47  के  भततर्त त

 नष्कासन  कारवाई  को  जाती  है  t

 (x1)  छेड़छाड़  करने  वालों  के  अनबम  तैयार
 किये  जाते  है  t

 (xu)  बसो  में  यान्ना  करने  बाले  सभी
 फ्र कमंचारियो  को  श्रादेश  दिए  गए  है  कि

 वे  चाहेड्यूटी  पर  हो  प्रथवा  नही  महिलाझो
 के  साथ  छेड़छाड़  के  मामलों  पर  ध्याम  दें
 झौर  छेडछाड  होने  पर  हस्तक्षेप  करे  शौर,
 अपराधियो  को  सजा  दिलाये  |

 (xin)  उत्तरी  तथा  दक्षिणी  दिल्‍ली  में  स्थित
 महिला  कालेज  परिसरी  म  तथा  उनके
 इृदगिद  छेडछाड  की  समस्या  एवं  विधि  तथा
 व्यवस्था  बनाए  रखते  क॑  न्य  मामलो  की
 सावधिक  समीक्षा  करने  के  लिए  प्रत्येक
 क्षेत्र  में पुलिस  तथा  छात्ाझा  की  सयुकत
 समन्बय  समिति  अनाई  जा  रही  है।  इस
 समितियों  में  दिल्‍ली  परिवहन  निगम  को
 भी  सम्बद्ध  करने  का  प्रस्ताव  है  ।

 इस  सम्बन्ध  में  दिल्ली  परिवहन  निगम  के  प्राध्ि-
 कारी  निम्नलिखित  कार्रवाई  कर  रहे  है

 (a)  दिल्‍ली  परिवहन  निगम  के  प्राधिकारिया
 के  ध्यान  में  जब  कभी  बस  ड्राईबरो  शौर
 कडबटरों  के  विरुद्ध  कोई  विशिष्ट  मामला
 लाया  जाता  है  ता  उनके  विरुद्ध  पुलिस
 कार्यवाही  की  जाती  है।  हाल  में  तीन
 मामले  हुए  जिनमे  5  व्यक्षित  भ्रन्तर्ग्रस्त
 थे।  उन  सभी  पर  मुकदमा  चलाया  गया
 जौर  उनके  विरुद्ध  उपयुक्त  कार्रवाई  की
 गई  ।  वास्तव  मे,  एक  कंडक्टर  धौर  एक
 ड्राइवर  को  नौकरी  से  निबाल  दिया  गया  है।

 (a)  बस  ड्राइवरों  तथा  कड़कटरों  को  अपने  नाम
 के  बैज  लगाने  के  लिए  भ्रादेश  दिए  गए  है  |
 उनसे  यह  भी  कहा  गया  है  कि  जब  कभी  के
 किसी  को  बस  में  महिलाझों  के  साथ  झभद्र
 व्यवहार  बरते  हुए  देखें  तो  प्रभावी  रूप  से
 हस्तक्षप  करे  शौर  यदि  जरूरी  हो  तो
 बस  को  निकट  के  थाने  में  छे  जायें  ।

 (im)  महिलाझों  के  साथ  छेड़छाड़  के  लिए
 कानूनी  कारंबाई  किए  जाने  को  चेतावनी
 के  बारे  मे  दिल्ली  परिवहन  निगम  की  बसों
 के  झन्दर  हप्तितहार  लगाना  ।

 (iv)  दिल्‍ली  परिवहन  निगम  के  अधीन  चल
 रही  प्राइवेट  बसों  के  मालिकों  को  प्रत्लेक
 शीट

 फ
 बस  नम्बर  लिखने  के  लिए  कहां

 गया  है।

 ५)  यात्रा कर  रहे  लोगों  से  सहागता  तथा  सह" (
 योग  के  लिए  सार्वजनिक  प्रपीलें  करवा  |
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 vi)  महिलाशों  के  साथ  छेड़छाड़  के  गी
 किए  का  पता  लगाता  गी  झौर
 अधिक  उपाय  किए  जा  सर्के  i

 (vii)  ऐसी  घटनाभ्ो  को  ध्यान  मे  रखते  हुए
 दिल्ली  परिवहन  निगम  केवल  महिला
 छात्नाशो  के  लिए  40  यूनिवर्सिटी  स्पेशल
 बसे  चला  रहा  है  ।

 महिलाभो  के  साथ  छेडछाड  तथा  झन्य  ऐसे
 अपराधी  का  मुफाथला  करने  के  लिए  केवल  पुलिस
 कार्रवाई  प्रभावकारी  नहीं  हो  सकती  है  V  यदि
 ब्यापक
 ्

 एव प्रबुद्ध  लॉकमत  है  जौर  नागरिक
 अमसहाय  महिला  यात्रियों  की  और  से  तुरन्त  हस्तक्षेप
 करने  के  इच्छूक  हो  ती  इस  समस्ताया  से  सफलंता-
 पूवेक  निपटा  जा  सफेया  -  दि0प०  नि0  के  प्राधि-
 कारियो  तथा  दिल्‍ली  पुलिस  को  ये  प्रनुदेश  दे  दिये  गये
 हैंकि  वे  जनता  का  जहां  तक  संभव  हो  पूरानपूरा
 सहयोंग  प्राप्त  करे  ।

 Age  restrictions  for  National  awards
 to  Scientists

 42i.SHR  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  outstanding  scienti-
 fic  achievements  by  a  scientist  can
 also  be  contributed  beyond  45  years  of
 age;

 (b)  if  so,  how  national  awards  like
 Bhatnagar  Award  recognising  highest
 contributions  in  Science  and  Techno-
 logy  are  awarded  only  to  scientists
 bélow  45  years  of  age’  and

 (c)  why  Government  do  not  feel  it
 necessary  to  relax  this  age  restriction
 and  recommend  these  awards  for  the
 outstanding  contributors  irrespective
 of  age?  .

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir,

 (b)  ang  (०),  Some  of  the  awards
 like  the  Shanti  Swarup  Bhatnagar
 prize  given  by  CSIR  have  been  insti-
 tuted  specifically  to  entourage  crea-
 tive  work  by  young  scientists  and

 have  been  eencribed  tor  thee  to ve
 achleve  this  objective,  ‘here  are

 many  other  awards  prizes  and  medals
 for  outstanding  contributions  to
 Science  for  which  thlere  are  no  age
 restrictions  Government  would  leave
 the  discret  on  for  these  decisions  to
 the  governing  bodies  of  the  donor
 institutions,

 दिहली  प्रशासन  हर्रा  राजभाधा  ष  मनाया  जाना

 +422.  ह, उ  हरमोबिन्द  बर्मा,  :  क्‍या  गृह  मत्री
 यह  बताने  की  कृपा  करेगे  कि

 के)  क्या  यह  सच  है  कि  दिल्‍ली  प्रश्ासम
 ने  979  को  राजभाषा  वर्ष  के  रूप  में  थनास  का
 निर्णय  किया  है,  प्रौर

 (ख)  यदि  हा,  तो  कया  सरकार  का  विचार
 श्रन्प  राज्यों  का  भी  ऐसा  करने  को  कहने  का  है  ?

 गृह  सबालय  में  राज्य  मंत्रो  (भी  धनिक  लाल
 मण्डल)  (क) जी  हा।

 (ख)  पिछले  वर्ष  दिल्‍ली  मे  झायाजित  भ्रदिल
 भारतीय  राजभाषा  सम्मलन  की  एक  सिफारिश  के
 दृष्टिगत  सरकार  ने  वष  979  को  “राजभाषाभो  का
 वर्ष”  के  रूप  में  मताने  के  लिए  सभी  राज्य  सरकारा
 आ्रादि  से  प्रनुरोध  किया  है  ।

 Foreign  Agency  Creating  Foot  Hold  in
 24  Parganas

 *423,  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  news  item  publish-
 €q  on  the  70609  February,  979  in  the
 Darpan’,  a  Bengali  Weekly,  has
 caught  the  attention  of  Government
 that  a  foreign  agency  has  been  creat-
 ing  foot  holds  in  the  District  of  24
 Parganas;

 (b)  if  so,  the  facts  thereof  and
 measures  taken  by  Government  in  re-
 gard  thereto;  and

 (c)  whether  Government  propose  to
 enguire  into  the  matter  and  take  805
 propriate  action  to  stop  the  ant-
 national  activity  as  published  in  tke
 weekly?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ‘Yes,  Sir.

 (b)  and  (c).  Enquiries  have  not
 substantiated  these  allegations,  there-
 fore,  the  question  of  Government  tak-
 ing  appropriate  action  does  not  arise.

 Demand  of  Cement  by  Maharashtra

 *¥424  SHRI  G  M  BANATWALLA
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  Government  of  Maha-
 rashtra  has  urged  upon  him  to  increase
 the  quarterly  allocation  of  cement  *o
 Maharashtra  as  the  present  allocation
 i8  too  inadequate  to  meet  the  require-
 ments

 (b)  aft  so  what  is  the  quantum  7
 increase  sought  and

 (ec)  what  igs  Government’s
 thereon?

 decision

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (c)  Yes,  Sir  The  State  Govern-
 ment  of  Maharashtra  had  requested  for
 additional]  allotment  at  the  rate  of
 00  lakh  tonne,  per  quarter  over  the
 basic  allocation  495  lakh  tonnes  It
 has  not  been  possible  to  accept  this
 request  due  to  over  all  madequate
 availability  However,  keeping  in
 view  the  shortfall  in  actua]  supplies  to
 the  State,  an  ad  hoc  additional  allo-
 cation  of  50,000  tonnes  had  been  re-
 leased  to  the  State  during  the  current
 quarter

 Recognition  of  Khilafat  Movement  as  a
 part  of  Freedom  Straggle

 *428.SHRI  HARI  SHANKAR
 MAHALE  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Central  Government  have  recognised
 Khilafat  Movement  92i  as  a  part  and
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 parcel  of  freedom  struggle  and  the
 freedom  fighters  who  have  taken  part
 in  it  have  been  recognised  as  such  but
 Tamra  Patras  and  commendation  cer-
 tificates  have  not  been  awarded  to
 them,

 (b)  whether  it  is  a  fact  that  27
 applcationg  from  freedom  fighters  of
 Malagaon  in  Nasik  district  of  Maha-
 rashtra  State  are  pending  since  ‘1972,
 and

 (c)  if  so  the  reasons  therefor  and
 the  decision  taken  by  Government
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (०)  The  Kaoulafat  Movement
 has  been  recognised  as  part  of  the
 freedom  struggle  25  applications
 from  Malagaon  in  Nasik  District  have
 been  received  and  scrutinized  Of
 these,  pens'on  has  been  sanctioned  in
 one  case,  fourteen  are  from  dependents
 who  are  not  eligible  either  for  the
 grant  of  pension  or  award  of  Tamra
 Patras  In  the  remaining  ten  cases
 no  acceptable  documentary  evidence  in
 support  of  the  suffering  claimed  has
 been  produced

 Shortage  of  Black  and  White  Films

 426  SHRI  SHANKERSINEJI
 VAGHELA  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state

 (a)  whether  there  is  acute  shortage
 of  black  and  white  films  in  the  country;

 (b)  whether  it  1  also  a  fact  that
 current  acute  shortage  of  20  size  black
 and  white  films  has  paralysed  the  pho-
 tography  industry  and  hit  professional
 photographers  all  over  the  country;

 (c)  what  are  the  reasons  for  the
 shortage,  and

 (d)  what  step,  have  been  taken  to
 rush  adequate  quantities  of  films  in
 the  market  to  meet  the  shortage?
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 ‘THE  MINISTER.  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)

 to  (d).  Against  the  earlier  estimated
 demand  of  60  lakh  roll  films  (B&W)

 “of  20  size  during  1078-79,  the  Hin-
 dustan  Photo  Films  Manufacturing
 Company  Limited  (HPF)  have  ma-
 nufactured  03  lakhs  rolls  upto  the  end
 of  January,  979  and  would  be  pro-
 ducing  07  lakh  rolls  more  by  the  end
 of  March,  1979.  The  balance  30  lakh
 rolls  has  been  allowed  to  be  import-
 ed.  There  has,  however,  been  some
 temporary  shortage  due  to  delay  in  the
 arrival  of  imported  stocks.

 The  representatives  of  All  India
 Federation  of  Photographic  Trades
 Association  and  Delhi  Professiona)
 Photographers  Association  held  meet-
 ings  with  Minister  of  Industries  and
 concerned  officials  of  the  Ministry  on
 the  22nd  February,  2979  as  a  result  of
 which  the  following  decisions  were,
 among  others,  arrived  at:

 (i)  The  demand  for  black  and
 white  still  photographic  film  of  20
 size  in  the  country  was  agreed  to
 be  200  lakhs  rolls  per  annum.  The
 potential  for  future  growth  would
 be  assessed  and  provided  for.

 (ii)  During  the  current  year
 (1978-79)  the  availability  is  as  fol-

 lows:  —

 (a)  a  ous  production
 by  HPF.  7

 (b)  Import  by  STC  (1977-78)  60  lakhs

 Quantity  for  977-78  im-
 ported  only  during  1978-
 9°  go  lakhs

 (25  lakhe  al-
 ready  =  im-
 ported)

 Quantity  to  be  imported
 oe  during  1978-79  go  lakhs

 60  lakhs

 end  supply:of  20  iakhs,  Tt  was,  there.

 fore,  decided  that  STC  will  be  permit-
 ted  immediately  to  import  another  20
 lakh  rolis  before  March  31,  1979,

 (iii)  for  1979-80  the  demand  for
 200  lakh  rolis  will  be  met  as  fol-

 lows:
 ्  ॥ 1 1

 I,  dige
 ‘oduction  ४9 (a)

 HPF
 pr

 “eon  750  lakhs

 (by  conversion  of  Jumbo ralls)

 (b)  Import  by  STC  50  lakhs

 Total  200  lakhs

 It  wag  understood  that  any  short-
 fall  in  production  of  HPF,  assessed  on
 a  quarterly  basis  will  be  met  by  im-
 ports  in  the  coming  quarter.

 (iv)  In  order  to  overcome  imme-
 diate  shortage,  STC  will  be  asked
 to  explore  possibility  og  airlift
 provided  the  additional  charge  can
 be  borne  by  the  trade.  HPF  will  be
 requested  to:—

 (a)  increase  its  production  to
 the  maximum  during  the  remain-
 ing  period;

 (b)  Send  its  entire  available
 stocks  to  the  markets  at  Bombay,
 Delhi,  Calcutta  and  Madras;

 (c)  airlift,  if  necessary,  avail-
 able  stocks  to  the  metropolitan
 cities  at  its  own  cost;

 (d)  import  black  and  white  stil!
 photographic  film  jumbo  rolls  by
 air  in  order  to  step  up  its  pro-
 duction  programme.

 Necessary  action  has  already  been
 initiated  to  implement  these  deci-
 sions.  It  is,  therefore,  hoped  that  the
 supply  position  of  roll  films  (B&W)
 will  improve  shortly.

 The  representatives  of  the  trade
 were  also  informed  that  HPF  has
 entered  into  a  collaboration  agree-
 ment  with  ORWO,  GDR  for  the  manu-
 facture  of  still  roll  films  indigenously
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 and  that  production  woulg  start  in
 1979-80.  Full  self-efficiency  in  roll
 films  will  be  reacheg  in  1980-81.

 Suicide  by  a  Lok  Sabha  Empfoyee

 4001.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  he  had  ordered  a
 probe  into  ihe  cneumstances  Icading
 to  suicide  of  ६  Lok  Sabha  employee,
 and

 (b)  if  so,  what  are  the  findings?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  and  (b).
 No  probe  was  ordered  into  the  cir-
 cumstances  leading  to  suicide  of  the
 Lok  Sabha  employee.  However  in-
 quest  proceeding  u/s  774  of  the  Code
 of  Crimina]  Procedure  were  conducted
 by  the  Police  immediately  after  the
 incident  was  reported.

 2  According  to  the  Delhi  Police  the
 brother  and  the  uncle  of  the  deceased
 on  not  hearing  from  him  for  some-
 time  came  to  New  Delm  from  Kerala
 and  made  enquiries  from  his  office
 about  hig  whereabouts  and  learnt  that
 the  deceased  had  not  been  attending
 his  office  and  was  last  seen  on  25th
 December,  1978,  ‘They  then  went  to
 his  residence  at  R  K.  Puram  an  rotice
 foul  smell  coming  from  the  room.  A
 report  was  then  lodgeq  with  the  Police
 Post  at  R  K.  Puram  on  15-1-1979,  The
 police  on  reaching  the  spot  found  that
 the  room  was  bolted  from  inside,  The
 room  was  then  openeg  and  the  deceas-
 ed  was  found  lying  on  the  bed  in  a
 decomposed  condition.  Some  suicide
 notes  and  sleeping  pills  were  recover-
 ed.  The  deceased  had  mentioned  in
 the  notes  that  he  was  committing  sui-
 cide  by  taking  sleeping  pills.  The
 report  of  the  medical  officer  who  con-
 dutteq  the  post  mortem  examination
 is  awaited.
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 तमिलभाड  में  26  जनवरी  को  काला  चिंबत  के  रूप में
 सनाय  जागो

 4002.  शी  शेखी  कुमार  शर्मा  :
 ्रो  राज  कोशर  सिंह  :

 क्या  गृह  मंत्री यह  बताने की  पा  करेंगे  कि  :
 (क)  क्‍या

 न
 है  कि  हिन्दी  भाषा  के  विरोध

 में  तमिलनाडु  में  26  जनवंरी  को  काला  दिवस  के  रूप
 में  मनाया  गया,  झौर

 (शव)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्या  कार्यवाही  की  है  ?

 गृह  मत्रालय  में  राज्य  मंत्री  (भी  धर्तिक  लाल
 मण्डल)  :  (क)जी  नहीं,  श्रीमान्‌  ।  तमिलनाडु
 में  26  जनवरी  को  काले  दिवस  के  रूप  मे  नहीं  मनाया
 गया  था।  किन्तु  डी०  एम०  के०  ने  कुछ  स्थानों  पर
 कथित  हिन्दी  थोपे  जाने  के  विरोध  में  जलूस  भ्ादि
 निकाले  थे।

 (ख)  सरकार  की  भ्रोर  से  कोई  कार्रवाई  भावश्यक
 नहीं  समझी  गई।

 सरकार  को  लाइसेंसो  की  संद्या  घटाने  के  उपायों  का
 सुन्ताव  देने  हेतु  समिति  का  गढे

 4003.  श्री  छीतू  भाई  गामित  :
 मली  यह  बताने  की  कृपा  करेगे  कि

 क्या  उद्योग

 (कब)  क्‍या  सरकार  को  पता  है  कि  लगभग  90
 प्रतिशत  ज्यक्तियों  की  झाय  500  to  से  कम  है  भौर
 सरकार  की  नीतियो  का  लाभ  केबल  बड़े  व्यापार-
 घरानो  को  ही  हा  है  ,

 (@)  क्या  सरकार  को  लाहसेसा  की  सख्या
 घटाने  के  उपायो  का  सुझाव  देने  हेसु  सरकार  का  किसी
 समिति  का  गठन  करने  का  विचार  है,  भौर

 (ग)  यदि  हां,  तो  इस  बारे  मे  सरकार  की
 नीति  का  व्यौरा  क्‍या  है  ?

 उच्चौभ  मंत्रालय  मे  राज्य  मंत्री  (शो  जगदस्थो  प्रसाद
 बादल  )  (क)  इस  समय  देश  में  ब्याप्त
 गरीबी  तथा  बेरोजगारी  की  समसस्‍्याप्रों  से
 सरकार  झबगत  है  तथा  23  दिसम्बर,  1977  को
 ससद्‌  के  समक्ष  रखे  गए  प्रौद्योगिक  नीति  विवरण
 में  विगत  की  खामियो  को  दूर  करने  का  उद्देश्य  रखा  गया
 है  ताकि  लोगों  की  वास्तविक  पझ्ाकांक्षाएं  श्राथिक
 विकास  के  समय-यद्ध  कार्यक्रम  के  प्रल्तर्गत  पूरी
 की  जा  सकें।  नई  ओद्योगिक  नीति  में  प्रामीण  क्षेत्रों
 तथा  छोहे  भगरों  में  व्यापक  रूप  से  फैले  कुटीर  तथा
 लघु  उद्योगों  Sant)  संबईन  पर  क्‍प्रधिक  "  दया!
 गया  है।  प्रपनी  लाइसेंस  सम्बन्धी  तीति  में  सरकार
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 बड़े  गृहों  को  देश  के  सामाजिक  भ्राथिक  उद्देश्यों  के

 अनुस्प
 बनाने  के  लिए  उतके  कार्यकलाप  को  विनियमित

 क्‌  ।

 (ख)  और  (ग)  प्रौद्योगिक  विनिमयन  तथा
 प्रक्रिया  पर  इस  मंत्रालम  द्वारा  गठित  भ्रध्ययन  दल
 द्वाश  को  गई  सिफारिशों  के  फलस्वरूप  सरकार  ने
 लाइसेंस  सम्बन्धी  मीति  को  पर्याप्त  रूप  से  उद्धार  बना
 दिया  है  तथा  झौद्योगिक  लाइसेस  देने  के  लिए  छुट
 सीमा  1  करोड  रुपये  से  बढ़ा  कर  3  करोड़  रपये  कर  दी
 गई  है  ताकि  कुछ  क्षेत्री  को  पूरा  करने  पर  3  करोड़
 रुपये  तक  का  निवेश  करने  बाले  मझौले  प्रौद्यो-
 थिक  उपक्रमों  को  निश्चित  परिसम्पत्तियों  में  प्रौद्योगिक
 लाइसेस  लेने  क्री  झ्लावश्यकता  न  पड़े  t

 Shortage  of  Raw  Materials  faced  by
 Woollen  Industry

 4004.  SHRI  MADHAVRAO  SCIN.
 DIA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  not  a  fact  that
 woollen  industry  has  been  exper-
 encing  hardship  due  to  adequate  raw
 materials  for  manufacture  of  blan-
 kets  to  promote  its  export;

 (0)  ४  so,  whether  it  Js  also  not  a
 fact  that  the  mndustry  has  pleaded  for
 import  of  raw  materials  under  open
 general  licence  in  place  of  its  canalis-
 88  import  through  STC;  and

 (c)  if  so,  his  reaction  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (०),  Blankets  are
 manufactured  from  indigenous  wool,
 imported  virgin  wool,  waste  wool,
 woollen  rags  or  a  mixture  of  these
 raw  materials.  However,  woollen
 rags  constitute  the  main  raw  material
 for  the  manufacture  of  blankets.

 Import  of  ray  wool  is  on  OGL  while
 the  insert  of  waste  wool  has  been
 henned  in  the  ITC  Policy  and  only
 REP  imports  of  waste  wool  are  per

 missible.  Import  of  woollen  rags  is
 canalised  through  the  STC.

 Representations  have  been  received
 from  the  industry  for  decanalisation
 of  woollen  rags  imports.  However,
 Government  have  not  considered  it
 proper  to  decanalise  the  import  of
 woollen  rags  in  view  of  the  large  scale
 import  of  second-hang  garments  into
 the  country  in  1971-72  under  a  mis-
 declaration  as  rags.

 कई  का  मूल्य

 4005.  शी  हुकम  देख  नारायण  यादव :  कया
 उद्योग  मत्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  वर्ष  ‘1975,  ‘1976,  977  शौर
 978  में  रूई  के  मूल्य  क्या  क्‍या  थे  भ्रौर  इस  भ्रवधि

 में  प्रति  वर्ष  रई  का  कितना  उत्पादन  हुभा  शौर  शम
 प्रवधि  में  कितनी  रूई  पौर  सश्लिष्ट  धागा  विदेशों
 से  मगाया  गया  ,

 (ख)  सश्लिष्ट  धागे  के  झ्रायात  के  लिए  किन-
 किन  व्यापारियों  को  कितने-कितने  मूल्य  के  झायात
 लाइसेस  दिये  गये  है  ,  श्रौर

 (ग)  विदेशों  से  धागे  के  श्रायात  की  अनुमति
 किन  कारणों  से  दी  गई  जब  कि  देश  में  रूई  का  पर्याप्त
 पुराना  भण्डार  था

 weiter  मंत्रालय  सें  राज्य  मंत्री  (भी  जगदम्धो
 प्रसाद  यावय) :  (क)  कि  रूई  की  अनेक
 किस्मे  है  झतएव  वर्ष  i975  से  978  तक  के  लिये
 रूई  के  थोक  मल्य  का  सूचकांक  सल्त  विवरण  में  दिया
 जाता  है।  विवरण  में  रूई  मे  उत्पादन  से  सम्बन्धित
 ब्यौरा  तथा  रूई  तथा  सश्लिव्ट  धागा  के  प्रायात
 विधेयक  ब्यौरा  भी  दे  दिया  गया  है  t

 (ख)  भ्रायात  लाइसेसों  का  ब्यौरा  वीकली'
 बुलैटित  झाफ़  इम्पोटे  लाइसेसज़,  एक्सपोर्ट  लाइसेसेज
 एण्ड  इण्डस्ट्रियल  लाइसेसेज  में  प्रकाशित  किया  जाता

 है
 जिसकी  प्रतिया  ससदू  पुस्तकालय  में  उपलब्ध

 ।

 क्
 समझा  जाता  &  कि  उल्लिछित  धागे

 से  संश्लिष्ट  धागे  थाने  से  है।  सिन्थेटिक
 ह... उ  का  भ्रायातत  करने  की  मुख्यत"  शतप्रतिशत
 सश्लिव्ट  बल्लों  का  उत्पादत  करने  के  लिए  जआार्ट  सिसक
 चद्योग  की  मांगों  को  पूरा  करने  हेतु  दी  जाती  है  »
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 विवरण

 (क)  रई  का  थोक  मुल्य  सूचकांक तथा  उत्पादन

 कई  के  थोक  बिक्री  म्र्श्य  के  सूसकांक  कई  का  उत्पादन
 ई  वर्ष  का  1)  कल  (170 feo कि०  प्रा०्की की

 (सित०  से  अगस्त)  (wrart—~970-7I-  गाठें  लाखों  में)
 00)

 1975-76  55  8  59  49

 1976-77  207  7  58  39
 1977-78  178  3  1  03

 i978-79  65  2  73  00

 (wafer)  (भ्रनन्तिम )

 (ल)  कई  का  झायात  वर्ष
 झावात  का  ब्योरा

 ‘1975-76  l  66  लाख  गांठें  ।

 1976-77  [1976  7  42  6  लाख  ठेके  वी  गाठों  में  से  1976-77

 (7)  सश्लिष्ट  ब्ागें  का  झावात  रर्व

 975
 976
 977
 978

 के  दोरान  i053  लाख  गांढे  भाई  थी  (5  35
 लाख  गादें )  1976-77 #  1977-78  म
 (4  57  लाख  गाठे  )  तथा  i978-79  मे
 (0  83  लाय  गाठे)]

 (1977-78  से  तथा  978-79  में  कोई  वाणिज्यिक
 भ्रायात  नहीं  किया  गया  था  ।  उपर्यक्त  उपलब्धि
 976  के  दौरान  प्राप्त  शप रुई  के  परिमाण  के

 बारे  मे  है  ye

 प्रायातित  परिभाज
 (  ढ्नो  में  )

 3860
 300
 3111
 96ll

 Clearance  of  Handloom  Cloth

 4006  SHRI  VAYALAR  RAVI:  Will
 the  Minster  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  heave
 sanctioned  any  loan  for  the  clearance
 of  the  eccumulated  stock  of  handicom
 cloth  in  197?

 (9)  if  so,  what  is  the  rate  of  inter-
 est,

 (c)  whether  the  State  Government
 have  requested  the  Union  Govern-
 ment  to  make  it  a  l0  year  interest
 free  loan  in  view  of  the  present  posi-
 tion  of  handloom  industry;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereon?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir.  The  Government
 of  India  has  sanctioned  loans  amount-
 ing  to  Rs.  3  crores  to  Tami]  Nadu,
 Rs  4.25  crores  to  Kerala  and  Rs  75
 lakhs  to  West  Bengal  in  977  for  the
 clearance  of  accumulated  stock  of
 handloom  cloth,

 (b)  53  per  annum

 (९)  &  )d)  Yes,  Sar.  The  Govern-
 ment  of  Kerala  had  mnade  a  request.
 It  is,  however,  learnt  from  the  P&AO
 that  the  loan  with  interest  has  since
 been  repaid  As  such,  no  action  hes
 on  the  part  of  the  Central  Govern-
 ment

 टलोबिजन  उद्योग  को  प्रोत्साहन  देने  की  नीति

 4007  ह, उ  केश्यराब  घोड़गे  क्‍या  इलेक्ट्रा-
 सिकी  मल्षी  यह  बतार  वी  कृपा  बरेगे  कि

 (क)  टेलीविजन  उद्याग  को  प्रोत्साहन  दन  वी
 सरकार  वी  क्‍या  तीति  है,  और

 (ख)  इस  बारे  में  शब  तक  बया  तिष्चि  कदम
 उठाए  गए  है झौप  यदि  ये  कदम  नहीं  उठाए  गए  है
 तो  इसके  क्या  कारण  है  ?

 प्रधान  |... |  (भो  भोरारली  देसाई)  :  (+)
 झझौर  (ख)  इस  उद्योग  को  ब्यापक  प्लाधार  प्रदान
 करने  के  उहेश्य  से  वर्ष  i97t-72  में  लघ-
 उद्योग  तथा  संगठित  झेत्रों  भी  विभिन्न  यूनिंटा  को
 दरदशन  रिसीवर  के  उत्पादन  की  अनुमति  प्रदान
 की  गई  लाइसेस  दिए  गए  शोर  उन्हें  प्रद  भाशय-
 बब्  के  सिलसिले  मे  और  भागे  कार्यवाही
 करने  3  2०३४८ सहायता  दी  ग़ई  |  पजीगत  सामानों  की
 समान  सची  तैयार  की  गई  कच्ची  सामग्रिया  शौर
 सघटक-पुर्ज  मुहैम्या  किये  गये  और  उन्हे  पर्याप्त  मात्रा
 में  विदेशी-मुद्रा  भी  उपलब्ध  कराई  गई  1

 एक  बढ़े  जस-समूह को
 =

 खरीद
 सुलभ  बनाने  के  प्रयास  में  कम  करने  तथा
 परिणामत  उनकी  मांग  में  वृद्धि  करने  के  उद्देश्य  से
 सरकार

 झ
 i976~-77  के  केंद्रीय

 -
 ढ  में

 दूरदर्शन  |...  म्ह  उत्पादन  शुल्क  का  एक  ढाचा
 किया  जिसके  गर

 =
 डिजाइन

 सथा  एक  विनिर्दिष्ठ सीमा  से  (धरत  i800  0)
 कम  मूल्य  के  सेटो  पर  उत्पादन  शुल्क  5  प्रतिशत कम
 कर  दिया  गया  ।  दुरदर्शन  ग्लास  शेत्र  (जिसकी
 टूरदर्शन  पिक्चर  द्यूबों  के  निर्माण  में  जरूश्त  होती  है  )
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 पर  लगते  बाले  को  भी  i986  प्रतिशत
 से  घटा  कर  75  प्रतिशत  कर  दिया  गया  है  जिसके
 परिणामस्वरूप  5:  से०  Mo  झाकार  के  दूरदर्शन
 पिक्चर  टूयूबो  की  कीमत  में  00  २०  (565  30  से
 घट  कर  465  च0)  की  गिरावट  झाई  1  देशी
 निर्माताशों  से  ने  पिक्चर  ट्यूब न  मिलने  के
 कारण  दूरदर्शन  सेटो  के  विशिश्न  निर्माताओं  के  उत्पादन
 कार्बेक्रम  मे  कोई  बाधा  उपस्थित  न  हा,  इस  बात  का
 शत्मीमान  करने  के  लिए  दूरदर्शन  पिक्वर

 न्
 का

 झायात  किया  जा  रहा  है  धौर  उन्हें  8
 ब्यापार  तथा  प्रौद्योगिकी  विकास  निगम  के  माध्यम  से
 एक  हो  स्थान  पर  मगवाया  जा  रहा  है  तथा  5t
 से०  मी०  प्राकार  के  दूर-दशेन  पिक्चर  ट्यूबो  का  प्रति
 ट्यूब  375  रुपये  के  हिसाब  से  उपलब्ध  कराया
 जाता  है।

 fay  Scales  of  Cosmetic  Supervisor  in
 BARC

 4008.  SHRI  R  K  MHALGI:  Will
 the  Minister  of  ATOMIC  ENERGY
 be  pleaseg  to  state:

 (ay  the  number  of  persons,  pei-
 forming  the  duties  ot  ‘cosmetic  su-
 pervisor’  m  Bhabha  Atomic  Research
 Centre  (BARC)  Trombay,  Bombay,

 (b)  the  prescribed  revised  scale  of
 pay  for  the  post  of  Cosmetic  Super-
 visor  in  BARC,  Bombay,

 (e)  whether  a  number  of  persons
 performing  the  duties  of  Cosmetic
 Supervisur  are  not  being  paid  as  per
 the  scales  prescribed  for  the  post,

 (d)  xf  so,  how  many  such  persons
 are  there  ang  for  what  period  they
 have  been  working  as  Cosmetic  Su-
 pervisors  without  getting  the  pres-
 eribed  pay  for  the  post:  and

 (e)  the  reasons  for  such  discrimi-
 nation;  and  the  action  Government
 have  taken  or  propose  to  take  to  re-
 move  this  discrepancy?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (e)  There
 ete  7  Cosmetic  Supervisors  in  the
 Bhabha  Atomic  Research  Centre  in  the
 scale  of  Rs  425—700  The  required
 qualifications  for  the  post  are  SSC  or
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 equivalent  and  Sanitary  inspector's
 Dipioma  of  the  All  India  Institute  of
 Local  Self-Government  or  any  similar
 institution.  Since  the  required  num-
 ber  of  qualified  persons  were  not  avail.
 able  one  Upper  Division  Clerk  (scale
 of  pay  Rs.  380—560)  and  one  Trades-
 man  ‘C’  (Rs,  330—480)  working  in  the
 Cosmetic  Maintenance  Section  itself
 were,  in  the  exigencies  of  work,  also
 asked  to  attend  to  certain  supervisory
 functions  These  two  persons  could
 not,  however,  be  given  the  pay  of  the
 post  of  Cosmetic  Supervisor  as  they
 did  not  have  the  necessary  qualifica-
 tions  There  was,  therefore,  no  discri-
 mination  in  this.  The  UDC  has  since
 been  posted  on  normal  clerical)  duties.
 The  Tradesman  ‘C’  will  also  be  reliev-
 ed  of  his  supervisory  duties  shortly,
 as  soon  as  the  qualified  person  who
 has  already  been  selected  joins  duties

 Production  of  Cement  by  Private
 Companies

 4009.  SHRI  AMARSINH  प्र.  RA-
 THAWA:  Will  the  Minister  6  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  _re-
 cently  permitted  private  companies  to
 produce  more  cement  in  their  con-
 cern;

 (b)  if  so,  the  names  of  those  com-
 panies  and  the  quantity  permitted:

 (c)  whether  the  permission  ७  in
 accordance  with  the  declareg  policy
 of  Government  in  this  regard,  and

 (d)  sf  not,  what  are  the  reasons  for
 granting  such  permission?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (d).  A  cash  incen-
 tive  of  Rs  30  per  tonne  was  announced
 in  June,  978  to  all  producers  of
 gement  both  in  the  Pubiie  and  Private
 Sector  for  that  quantum  of  produc-
 tion  of  cement  achieved  by  them
 ‘uring  the  period  from  Ist  April,  978
 to  3lst  March,  979  exceeding  the  best
 “production  of  each  unit  in  any  year
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 during  the  years  1975-76,  1976-77  5१
 ‘3977-98  or  over  85  per  eent  of  the  in-
 stalleg  capacity  of  the  unit,  whichever
 is  higher.  No  general  permission  has
 been  given  to  any  private  company  ito
 produce  more  cement  than  their  Hcen-
 sed  capacity.  However,  as  per  the
 prevailing  policy  on  industrial  Licens-
 ing,  actual  production  upto  25  per  cent
 in  excess  of  their  licensed  capacity
 will  not  constitute  contravention  of  the
 licensing  conditions  provided:

 (i)  No  additional  plant  and  ma~
 chinery  is  installed  except  minor
 balancing  equipment  procured  in-
 digenously;

 Qi)  No  additiona]  expenditure  of
 foreign  exchange  is  involved;  and

 (iii)  The  extra  production  does
 not  occasion  any  additional  demand
 for  scarce  raw  materials.

 Updating  of  the  indian  Automotive
 Industry

 4010.  SHRI  A.  R.  BADRI
 NARAYAN:

 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  P.  M.  SAYEED:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  Government  have  ask-
 ed  the  French  Automobile  Manufac-
 turers  Renault  and  Berliet  to  submit
 the  firm  proposal  regarding  the  up-
 dating  of  the  Indian  automotive  In-
 dustry;

 (b}  if  so,  whether  this  had  become
 necessary  because  the  French  com-
 panies  had  failed  to  submit  ther
 firm  proposals;

 (c)  whether  any  French  delegation
 had  visited  India  in  this  regard  dur-
 ing  the  month  of  February,  ‘1979:  and

 (d)  if  80,  whether  any  fixed  date
 has  been  set  for  them  in  submitting
 the  proposal?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  iNDUSTRY?
 (SHRIMATI  ABHA  MAITI):
 (a)  to  (d).  Following  the  Indo-
 French  Committee  meeting  which
 was  hela  in  December,  978  in
 the  Munistry  of  Commerce  when  the
 French  Minister  of  Foreign  Trade
 visited  India,  a  French  Economic  Dele-
 gation  visiteq  India  in  February  979
 with  a  view  to  identifying  areas  of
 economic  and  industrial  cooperation
 between  the  two  countries.  One  area
 identified  related  to  the  up-
 gradation  and  development  of
 the  automotive  industry  in
 cluding  augmentation  of  the  manu-
 facture  of  commercial  vehicles.  The
 representatives  of  the  delegation,
 which  included  representatives  of  Ber-
 liet/Renault/Peugeot  stated  that  they
 would  be  sending  proposals  to  the
 Government  of  India  baseg  on  their
 studies.  These  proposals  are  expect-
 ed  to  be  received  in  April,  979  and
 would  be  considered  by  the  Govern-
 ment  when  received.

 इंजीनियरिंग  व्यापार  मेले  में  विदेशी  फर्मो  हारा  भाग
 लिया  जाना

 40rk.  oft  बयाराम  शाक्य  :  क्‍या  उद्योग
 मती  यह  बताने  की  कृपा  करेंगे  कि

 (क)  दिल्‍ली  मे  फरवरी,  1979  में  प्रायोजित
 किये  गये  इजीनियरिंग  व्यापार  मेले  में  भारत  में
 निमित

 अल  क्
 की  बस्तूथों  के  सौदे  विदेशी  कम्प-

 नियो  भौर  के  साथ  किये  गये  भौर  उससे  कितनी
 विदेशी  मुद्रा  की  भाय  हाने  को  संभाक्‍ता  है,  शौर

 (ख)  इस  मेले  मे  कितनी  सरकारी  शौर  मऔैर-
 सरकारी  फर्मों  न ेभाग  लिया  तथा  किन-किन  फर्मों  भर
 कम्पनियों  की  मशीनों  श्लौर  फालतू  पूजो  की  विदेशों
 द्वारा  भारी  माग  की  गई  ?

 उद्योग  भंज्ञासय  में  राज्य  बंती  (झोमतो  काा
 भाईति  )  (क)  दिल्‍ली  में  फरवरी,  979  में
 झामोजित  इजीनियरी  व्यापार  मेले  में  विदेशी  ग्राहकों
 हारा  कुल  43  04  लाख  रुपये  के  क्रयादेश  बुक  किये

 ६०  निन  ६४
 उनसे

 हस  श पूछताछ  भी  प्राप्त  ।  at
 होने  बाली  विदेशी  मुद्रा  की  सही  राशि  का  पता
 सभी  चलेगा  जय  प्राप्त  व्यापारिक  पूछताछ  पर  बाने
 ऋमादेश  बुक  किए  जाएंगे  ।

 (ख)  कुल  254  कम्पर्ियो/फर्मों  ने  भारतीय
 इजीनिमरी  व्यापार  मेले  से  भाग  लिया  सकषेप  म  उन
 फर्मों  तथा  कम्पतियों  जिनको.  मशीनों  तथा  श्पेपर  पार्टी
 की  भ्रश्चिक  माग  हैं  के  नाम  बताना  सभव  नही  है  क्योकि
 फमबार  बुक  किये  गये  क्र्यादेशों  तथा  ग्रजित  व्यापारिक
 पूछताछ  का  ब्यौरा  उपलब्ध  नहीं  है

 Posting  of  Personnel  of  Ali  India
 Services  in  Home  Towns

 40I2  SHRI  MANOHAR  LAL  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  what  is  the  present  policy  and
 criteria  of  posting  personnel  of  All
 India  Services  in  their  home  towns
 and  home  States,

 (b)  whether  posting  of  personnel
 of  All  India  Services  in  their  home
 towns  and  home  States  is  one  of  the
 cauSe  ang  source  of  corruption  and
 malpractice,  and  due  to  this  the  Ad-
 ministrative  Reforms  Commission
 made  recommendation  against  the
 present  policy  of  the  Government;
 and

 (c)  what  effective  steps  the  Gov-
 ernment  propose  to  take  in  the
 matter  to  make  the  administration
 clean?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  S  D  PATIL):  (a)
 The  allocation  of  directly  rec-
 ruited  members  of  the  IAS/IPS  to
 various  State  Cadres  is  made  in  ac-
 cordance  with  certain  well-defined
 princip'es,  details  of  wh'ch  are  avail-
 able  m  the  Annual  Admunistrative  Re-
 ports  ‘1976-77  for  the  Departm-nt  of
 Personnel  and  Administrative  Re-
 forms,  copies  of  which  were  laid  on
 the  Table  of  the  House  After  Cadre
 allocation,  their  posting  within  the
 State  is  the  concern  of  the  respective
 State  Governments  As  far  as  possible,
 the  members  of  All  India  Services  are
 not  posted  in  their  home  towns
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 (b)  No,  Sir.  The  Administrative  Re-
 forms  Commission  did  not  make  any
 recommendation  regarding  posting  of
 officers  of  All  India  Services  in  home
 towns  and  home  States.

 (c)  Does  not  arise.

 Political  Pension  to  Freedom  Fighters
 of  Agra

 4013.  SHRI  SURENDRA  BIKRAM  :
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  freedom  fighters
 out  of  those  who  were  involved  in
 Agra  conspiracy  case,  932  and  are
 getting  political  pension;  and

 (b)  whether  it  ३98  also  a  fact  that
 the  approver  in  this  case  is  also  get-
 ting  political  pension  and  if  so,  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a) In  their  application  form  grant  of
 pension,  the  freedom  fighters  do  not
 generally  indicate  details  about  the
 conspiracy  case  in  which  they  were
 involved.  Pension  is  sanctioned,  in
 eligible  cases  on  the  basis  of  documen-
 tary  evidence  in  support  of  having
 undergone  jail  suffering  for  no  less
 than  six  months.  The  information  is
 however,  being  collected  and  will  be
 put  on  the  table  of  the  House.

 (b)  Enquiry  has  been  made  from
 the  Uttar  Pradesh  Govt.  about  the
 name  of  the  approver  and  necessary
 action  will  be  taken  on  receipt  of
 State  Government's  report.

 Second  World  Dawoodi  Bohra
 Conference

 40i4.  SHRI  VISHVESHWAR  RAO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Second  World
 Dawoodi  Bohra  Conference  was  held
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 in  Udaipur  during  the  month  of  Feb-
 ruary,  1979;

 (9)  the  names  of  the  foreign  coun~
 tries  which  participated  in  the  con-
 ference;

 (c)  the  nature  of  the  discussions
 held  and  decisions  arrived  at;  and

 (d)  whether  Government  have  re-
 ceived  any  report  relating  to  tne
 problems  of  this  community  which
 were  discussed  during  the  Conference
 and  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  7  HE
 MINISTRY  OF  HOME  AFTFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 The  Reformists  Group  of  the  Dawoodi
 Bhora  organised  a  Conference  at  Udiu-
 pur  in  February,  977

 (b,  to  (d).  Information  is  being  col-
 lected  anq  will  be  laid  on  the  tuble
 of  the  House,

 Use  of  Teargas  Shelis  ang  Firing  by
 C.R.P.  and  Delhi  Police  in  Dethi

 40i5.  SHRI  JANARDHANA  F-OO-
 JARY:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  teargas  shells
 used  and  number  of  times  the  CRP
 and  Delhi  Police  fired  on  the  mobs  in
 the  capital  during  978  and  upto  Feb-
 ruary,  1979;  and

 (b)  the  number  of  persons  killed
 and  injured  and  the  occasions  on
 which  the  teargas  shells  and  rounds
 were  fired?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
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 (SHRI  5  0.  PATIL):  (a)  The  relevant
 details  are  as  under.—
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 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS

 (1)  (2)  (3)  (4)

 Number  of
 tear  gas  Number  of  Number  of

 Year  shel  ls/  rounds  _  occasion
 tear  smoke  fired

 grenade
 used

 3978  हे  वि  नि  7000  85  26

 7929  (upto  28-2-79)  305  8  9

 (b)  The  details  are  as  below  :—

 (x)  (2)  (3)  (4)

 Year  Persons  Persons  Nunber  of
 killed  injured  occasions

 79998  नि  2  291  26

 7979  Ni  6  ०
 (Upto  38-2-79)

 Sick  Textile  Mills  under  N-T.C,
 4016,  SHRT F.  P.  GAEKWAD:  will

 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  State-wise  number  of  sick
 textile  Mills  under  the  Western  sub-
 sidiary  of  National  Textile  Corpora-
 tion  in  Maharashtra,  Gujarat,  Madhya
 Pradesh  and  Rajasthan;  and

 The  State-wise  position  is

 (b)  the  amount  sanctioned  for  mo-
 dernisation  of  these  Mills  under  the
 control  of  the
 Textile  Corporation,
 December,  ‘19787

 respective  National
 till  the  end  of

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  INDUSTRY  (SHRI

 Name  of  the  Subsidiary  &  State

 t.  NTG  (MN)  Led.,  &  NTOQ(SM)  Lid.,  Bombay.
 a  NTC  (Gujarat)  Lid.,  Ahmedabad.  Gujarat.
 3-  NTC  (MP)  Ltd..  Indore,  Madhya  Pradesh.
 4  NTC  (DPR)  Ltd.,  Delhi  Rajasthan,  .

 JAGDAHBI  PRASAD  YADAV):  (a)
 and  (b):

 gievn  below:—

 No.  of  mills  Total  amount
 in  the  sanctioned

 concerned  for  moderni-
 State  sation  upto

 the  end  of
 Dec.  7078

 Rs.
 in  crores)

 Maharashira.  .  22  aig
 Ir  8-ar

 :  =  7  8-97

 नि  है  9*  3°60

 “This  excludes  millslocated  in  Delhi  &  Punjab  and  falling  within  the  jurisdiction  of  the  Subs
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 गुजरात  सरकार  को  आवंटन

 40i7.  श्री  धर्म  सिह भाई पटेल भाई  पटेल  :  क्या  बोलना
 संत्री  यह  बताने की  कृपा  करेंगे कि  :

 (क)  गुजरात  सरकार  द्वारा  योजना  भ्रायोग
 के  विचारार्थ  कुल  कितनी  राशि  का  छठी  पंच  वर्षीय
 ओजना  का  प्रारूप  पेश  किया  गया  शौर  कब  पेश
 किया  गया  ;

 (ख)  उसकी  मुख्य  बातें  क्या  हैं  ;

 (ग)  राज्य  की  जनसब्या  को  ध्यान  से  रखते  हुए
 योजना  में  कितने  प्रतिशत  केन्द्रीय  झ्ावंटन  का  उपबन्ध
 किर्या  गया  है  भ्रथवा  करने  का  विभार  है  और.  तत्सम्बन्धी
 ब्यौरा  क्या  है;

 (8)  गुजरात  की  छठी  पत्र  वर्षीय  गोजना  मे

 ह्
 कितना  उपबन्ध  किया  जाएगा  और  उसके

 कितनी  राशि  के  केन्द्रीय  ऋण  भौर  अनुदान  दिये
 जाएगे,  और

 (७)  गुजरात  के  सम्बन्ध  में  छठी  योजना
 के  प्रारूप  को  कब

 ह
 र  किया  गया  था  और  यदि  इसे

 मंजूर  नहीं  किया  गया  है  तो  इसे  कब  तथा  कैसे  मजूर
 किया  जाएगा  ?

 प्रधान  संत्री  (  श्री  मोरारजी  देसाई  )  :  (क)
 गृजरात  सरकार  ने  अपनी  ‘1978-83  की  पच  वर्षीय
 योजना  के  लिए  3307,61  करोड़  to  के  परिव्यय
 का  प्रस्ताव  किया  भा।  प्रारूप  प्रस्ताव  राज्य  सरकार
 द्वारा  दिसम्बर,  978  &  प्रस्तुत  किये  गए  थे  t

 (ख)  राज्य  योजना  भ्रस्तावों  का  उद्देश्य  है
 बेरोजगारी  और  प्ल्प-रोजगार  को  दूर  करने  के
 राष्ट्रीय  लक्ष्यों  की  दिशा  में  त्वरित  प्रगति  करना,
 जनसख्या  के  सबसे  अधिक  गरीब  वर्गों  के  जीवन-स्तर
 को  उन्नत  करता  और  कम  श्ाय  वाले  समूहो  के  लोगो
 की  कुछ  मूल  आवश्यकताभो  के  लिए  व्यवस्था  करता,
 जैसे  पीने  का  पानी,  प्रौढ़  साक्षरता,  प्रारम्भिक  शिक्षा,
 स्वास्थ्य  की  देखभाल,  ग्रामीण  सड़कें,  ग्रामीण  भ्रावास
 शहरी  गदी  बस्तियों  का  सुधार  ;  इसका  उद्देश्य  भर्भे-
 व्यवस्था  में  पहले  की  अपेक्षा  झधिक  उच्च  वृद्धि  दर
 प्राप्त  करने  की  आवश्यकता  को  भी  ध्यान  में  रखना
 तथा  आय  झौर  सम्पत्ति  की  वर्तमान  असमानताधक्‍ब्रो
 से  पर्याप्त  कमी  करने  के  लिए  प्रयत्न  करना  भी  है  i

 (ग)  से  (3)  गुजरात  की  ‘1978-83
 की  पंच  वर्षीय  योजना  को  अभी  तक  झन्तिम  रूप  नहीं
 दिया  गया  है  ।

 Discontentment  among  Mizoram  Civil
 Service  Officers

 4018,  DR.  R.  ROTHUAMA;  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 of  the  deep  resentment  and  wide-
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 spread  discontent  among  the  Mizoram
 Civil  Service  officers  with  regard  to
 fixation  of  the  inter-se  seniority  re-
 cently  introduced  under  the  current
 President’s  Rule  in  Mizoram;

 (b)  if  so,  steps  taken  or  proposed
 to  be  taken  for  its  immediate  with-
 drawal;

 (c)  whether  the  present  MCS  set
 up  being  haphazardly  introduced
 with  a  view  to  assist  the  Security
 Forces  in  maintaining  peacé,  is  far
 from  adequately  meeting  the  legiti-
 mate  needs  of  the  MCS  officers;  and

 (d)  whether  Government  propose
 to  look  into  all  these  and  take  steps
 to  modify  the  present  MCS  system
 at  an  carly  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)  (a)
 and  (b),  The  officers  who  belonged  to
 the  Assam  Civil  Service,  Class-II,  and
 who  have  been  appointed  to  the  Mizo-
 ram  Civil  Service,  have  represented
 against  seniority  assigned  to  them  in
 the  Service.  Under  the  provisions  of
 the  Mizoram  Civil  Service  Rules,  1977,
 seniority  of  officers  appointed  to  the
 Mizoram  Civil  Service  at  its  initial
 constitution,  has  to  be  fixed  by  the
 Administrator  of  the  Union  territory
 of  Mizoram.  There  is  no  propcsal  to
 alter  the  seniority  of  the  officers  of
 the  Mizoram  Civil  Service  ag  fixed  by
 the  Administrator  of  Mizoram.  Indi-
 vidual  cases  if  any,  will  be  considered
 On  merit  in  consultation  with  the
 Administration.

 (c)  No,  Sir.

 (d)  Does  not  arise,

 New  Employments  in  various
 Industries

 40I9.  SHRI  PADMACHARAN  SA-
 MANTASINHERA;  Will  the  Minister
 of  NDUSTRY  be  pleased  to  state  the
 total  number  of  employments  (new
 appointments)  in  the  cottage,  vil-
 lage,  small  scale,  medium  and  in
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 शब्य  जवे  में  चिगस  wit  मिलीं
 पारी  कक  ऋषड़ी

 ह्वारा

 fa020.  थी  werd  8  क्या
 सोग  ज्ली  29  नवस्वर,  i978  के  प्रताशकित

 झ्ण्न  संख्या  529  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 ह... क  -करेगे कि

 *  »

 (क)  जनवरी,  976%  नजम्बर,  978  तक
 की  अभ्रवक्ति  के  दौरान  राष्ट्रीय  कपडा  निगम,  मध्य  प्रदेश
 के  प्रत्येक  मिल  द्वारा  प्रलग-अयज्ञ,  कटपीस  कपडे  कसी
 छपी  रगाई  तथा  ग्रे  कपडो  के  टुकड़ों  की  कितनी  गाहें
 बेची  गई,  भौर

 (=)  क्या  यह  भी  सच  है  कि  उक्त  मिलो
 में  एक  फुट  या  इससे  कम  सूती  कपडे  वी
 चिन्दी  (टुकड़े)  भी  बेची  है  भोर  यदि  हा,  तो  क्या
 यह  चिन्दी  ग्राठो  मे  या  तौल  में  बेची  गई  हैं  तथा  प्रत्येक
 मिल  में  उपरोक्त  भाग  (क)  में  पूछी  गई  अरवाध  में
 कुल  कितनी  माता  में  कैची  ह  ?

 बच्योग  मत्रो  (करी  खाजे  फर्नान्‍न्डीस)  :  (क)
 जनवरी,  976  से  मार्च,  i978  तक  की  भ्रर्वाध  के
 दौरान  सहायक  निगम  की  7  मिला  हास  प्रलग-अलग
 बेची  गई  छपी  रगी  बटपीसों  तथा  प्रे  कपड़ो  के  टुकड़े
 /(जिन्हें  फैष्टस,  रग्स  तथा  चिन्हीस  के  नाभ  से  जाना
 जाता  है)  की  गाठों  ी  सख्या  के  बारे  मे  जानकारी
 अ्रसमेकित  रूप  में  दी  गई  है  जिसे  194-96  तंथा
 l0=5—78  को  पूछे  गए  क्रमश  अ्रताराकित  1... द  स०
 7460  नथा  9827  के  आरे  में  दिए  गए  ससदीय
 श्रोश्वांसनो  के  कार्यान्वयन के  सम्बन्ध  में  ससद  पुस्तकालय में  रख  दिया  जायेगा  ny  प्र्येक  मिल  के  बारे  में  जनवरी,
 AOFS  से  नवम्बर,  978  की  सपूर्ण  वधि  की  लम्बी
 चौडी  बहुत  भारी  (वालूमिनस)  जानकारी  हो  जाग्रेगी
 तथा  इस  प्रकार  से  इकट्ठी  की  जाते  वाली  जानकारी

 ड
 परिणाम  इसमें  निहित  परिश्रम  के  भ्नुरूप  नहीं

 गा  ।

 ख)  जानकारी  इकट्ठी  करने. में  गने-  काले
 परिश्रम  के  भनुरूप  वे  परिणाम  प्राप्त  नहीं  होगे  जो
 इस  प्रक्रिया  से  होने  चाहिये  थे  t

 Uniforms  for  Class  IV  Employees

 402  SHRI  ह  BALAKRISHNIAH:

 SHRI  ISMAIL  HOSSAIN
 *  KHAN:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  their  consideration  to

 |  Mid
 good  quality  handloom  m—-

 mm  to  Class  ह 4  employees  .n
 Central  Government;  and

 (b}  if  so,  the  main  featiuves  thereot?

 2 hat
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFATRS
 «SHRI  8  D  PATIL):  (a)  No  such
 proposal  is  under  cors  leraten

 (b)  Does  not  arise

 Tribal  Development  Programme  for
 Tripura  and  other  North-Eastern

 Region  States

 4022  SHRI  SACHINDRA  LAL
 SINGHA  Will  the  Mimster  of  HOME
 AFFAIRS  be  pleased  to  state’

 (a)  the  details  of  the  Tribal  Deve-
 lopment  Programme  proposed  by
 Tripura  amd  other  North  Eastern  Re-
 gion  States,  State-wise  for  the  year
 1979-80,  .

 (b)  the  details  of.the  action  taken
 on  the  basis  of  these  proposals;

 न  न  '

 (c)  the  details  of  the  amount  sanc-
 tioneqg  and  the  work  done  for  the
 tribal  development  in  North  Eastern
 Region  States  during  the  last  three
 years,  State-wise  and  year-wise  with
 the  details  of  the  tribal  development
 schemes;

 (d)  the  scheme  functioning  in  these
 States  with  the  number  of  persons
 benefited  by  these  schemes,  scheme-
 wise;  and

 (e)  the  details  of  the  proposal  for
 the  Sixth  plan  period  in  these  States,
 State-wise,  in  comparison  to  other
 States?

 +  इस Pemmmqniiv®@inem प्राप्त | |  |
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 SHE  MINISTER  OF  STATES  IN  THE
 MINISTRY  OF  HOME  AYFATRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  details  cf  the
 Tribal  Development  Programme  in

 other  North  Eastern
 region  States  have  not  yet  been  fina-
 lised.

 (e)  and  (a).  In  the  north-easlern
 region,  Arunachal  Pradesh,  Megha-
 laya,  Mizoram  and  Nagaland  are
 predommantly  tribal,  and  the  entire
 State  Plans  are  intended  to  benefit
 the  entire  Scheduled  Tribe  popula-
 tions  in  these  States/UTs.  In  the  re-
 maining  States,  viz.  Assam,  Manipur
 and  Tripura,  areas  of  50  per  cent  tribal
 concentration  and  over  have  been

 carved  gut,  and  separate  tribal  sub-
 Plans  drawn  yp  for  them.

 The  plan  programmes  undertaken
 cover  all  aspects  of  development,  such
 as  agriculture,  irrigation,  animal  hus-
 bandry,  fisheries,  industries,  -educa-
 tion,  health,  social  services,  roaths  etc.
 Allocations  in  respect  of  the  State
 Plans  of  Arunachal  Pradesh,  Megha-
 laya,  Mizoram  and  Nagaland,  and
 in  respect  of  the  tribal  sub-plans  of
 Assam,  Manipur  and  Tripura  are
 given  in  Statements  I  and  mr  The
 tribal  populations  covered  are  given
 in  Statement  ITI.

 (e)  Proposals  for  the  Medium-Term
 Plan  ‘1978-83.  have  also  not  yet  been
 decided.

 Statement  I

 Plan  Expenditure  in  North  Eastern  Region  predominantly  inhabsted  hy  Scheduled  Trobes

 Arunachal  Pradesh  .  .  °  .

 Meghalaya  न  .  ०  न

 Nagaland  +  .  .  .

 (Aviad)  (aliwcaton)  akZ2y Ay

 (Rs.  in  crores  )
 न  i3°64  16  or  99 '  44

 *  39°  04  24°26  20°45

 °  8°45,  i2°07  16°65,

 8°73  ay  93  24°53
 f
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 Statement  III

 Scheduled  Tribe  populations  covered  by  the
 Plan  programmes.

 Scheduled
 Tribe

 Population

 Arunachal  Pradesh  369408

 Meghalaya
 874230

 Mizoram  i.  +  +  373299

 Nagaland  457602

 Assam*  0042I9

 Manipur®  3i3i02

 Tripya*  el  343654

 *In  tribal  sub-plan  areas.

 *  ९  Kage
 Public  Hodiday“én  Prohet’s

 birthday

 4023.  SHRI  G.  M.  BANATWALLA:
 Will  Minister  of  HOME

 AFFA  pleased  to  state  whether
 in  view  of  strong  and  justified  Muslim
 sentiments,  Government  propose  to
 restore  the  pubilc  holiday  on  the  Pro-
 phet’s  birthday?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW
 JUSTICE  AND  COMPANY  AFFAIRS.
 (SHRI  S.  D,  PATIL):  The  Prophet’s
 birthday  is  already  included  in  the
 list  of  restricted  holiday  for  Central
 Government  employees.  Views  of
 the  Minorities  Commission  have  been
 invited  on  the  question  as  to  which
 of  the  holidays  pertaining  to  the  Mus-
 lim  community  may  be  included  as
 closed  holidays  and  which  of  them
 may  be  kept  in  the  list  of  Restricted
 Holidays.

 MARCH  2i,  2979  Written  Answers  80

 कड़ी  ह... ड  सिल  का  कद  होगा

 4024.  भी  भोत्री  भाई  झार०  चौधरी :
 क्या  उद्योग कवी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कड़ी  काटन  मिले  कई  बर्षोंसे  बन्द
 है  शौर  क्या  इस  मामले  की  जांच  करने  के  लिए  एक
 समिति  गठित  की  गई  है  ,

 (ख)  क्‍या  सरकार  को  समिति  का  प्रतिवेदन
 मिल  गया  है  भोर  यदि  नहीं,  तो  उसके  कब  मिलने  की

 1]
 है  और  यदि  हा,  तो  उसकी  मुख्य  बाते

 क्‍या  है;

 (ग)  क्‍या  मिल  की  मशीनरी  भच्छी  है  लेकिन
 उनका  प्रबन्ध  भ्रच्छा  न  हाने  के  कारण  उसे  बन्द  किया
 गया  है  तथा  क्‍या  इस  मिल  को  पुन  खोला  जाएगा  और
 मशीनरी  का  उपयोंग  किया  जायेगा,  और

 (घ)  कया  राष्ट्रीय  कपड़ा  नियम,अथवा  राज्य
 कपड़ा  निगम  अ्रंथवा  किसी  प्राईवेट  कम्पनी  द्वारा  बन्द
 मिल  को  पुन.  खुलवाकर  हजारो  मफदूरों  को  रोजगार
 मिल  जाएगा  -  ;

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  (श्री  जगवस्वी
 प्रसाद  यादव)  :  (क)  से  (घ)  .  यह  सदर्भ
 स्पष्ट  रूप  से  कडी  स्थित  नवज्योत  मिल्स  नामक  मिले
 का  है,  जो  25  जनवरी,  977  से  बन्द  पड़ा  हुई  है।
 पता  चला  है  कि  यह  मिल  वित्तीय  कटिताइयो  के  कारण
 बन्द  पड़ी  है।  मशीतरी  की  हालत  भ्रसतोषजनक
 है,  इसलिए  मिल  के  बन्द  ने  का  एक  कारण  प्रबन्ध
 गें  द्वारा  कार्यवाही  की  कमी  भी  है  ।  5  मई,
 978  को  वस्त्र  उद्योग  को  रुग्णता  सम्बन्धी  ससदु
 ्र  दिए  गए  वक्तव्य  के  भ्रनुसरण  में  सुधारात्मक
 उपाय  किए  गए  हू  तथा  उस  दिशा  में  प्रथम  उपाय  के
 रूप  में  उद्योग  (विकास  एवं  विवियमन)  भ्रध्निनियम
 के  अन्तर्गत  जाय  समिति  गठित  की  गई  है;।  भ्रमित
 की  ,  रिपोर्ट  जल्दी  ही  प्रा'त  होने  की  आाशा है.  ; i]

 Inclusion  of  Sunri  Commbnity  in
 Scheduled  Castes  3

 4025.  SHRI  A.  K.  Rov
 i
 Will  the

 Minister  of  HOME  AFFAIRS  be
 pleased.  to  state:

 (७)  @hether  it  is  a  fact

 |:

 Sunri
 ¢ommunity  is  considered  eduled
 Caste  in  West  Bengal  while  not  so
 in  Buhar  if  so,  the  reasons  thereof-
 and  +  #

 (9)  whether  a  memorandygm  of  the
 Sunri  Cothmunity  tied

 Cte

 to  jn-
 clude  ¢hem  in  Scheduled  hay
 been  regeived;  and  if  so,  taken
 thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAS  MANDéL)
 (a)  By  the  Constitution  (Scheduled
 Castes)  Order,  950  as  amended  by
 the  Scheduled  Castes  and  Scheduled
 Tmbes  Orders  (Amendment)  Act,
 976  (No  08  of  976)  enforced  from
 the  27th  Julv  ‘9°77  ‘the  ‘Sunn  (cx-
 cluding  Saha)”  community  has  been
 specified  as  a  Scheduled.  Caste  for
 West  Bengal  but  not  for  Bihaz  In
 accordance  with  the  provis  ons  of
 article  34(l)  of  the  Constitution,
 Scheduled  Castes  have  been  specified
 in  relation  to  a  State/Union  territory,
 by  taking  into  aacount  the  charac-
 teristics  of  those  éommufiities  ४  that
 particular  State  Union  terntory

 (b)  A  memorandum  of  the  Sunrt
 Community  Association  ¢hittaranjan,
 District  Burdwan  (West  Bengal)  has
 been  received  in  which  ,it  has  been
 requested  that  the  Sunri*  Community
 ot  Bihar  may  also  be  specified  as  a
 Scheduled  Caste  Since  &  Joint  Com-
 mittee  of  two  Houses  of  Parliament
 has  been  constituted  on  the  Schdduled
 Castes  and  Scheduled  Tribes  Orders
 (Amendment)  Bill,  ‘1978, to to  examine
 the  lists  contained  in  the  Constitution
 (Scheduled  Castes)  Order,  1060.  and
 the  Constitution  (Scheduled  Tribes)

 82

 Order,  950  and  to  suggest  amend-
 ments  thereto  in  their  report,  a  copy
 of  the  memorandum  has  been  fur-
 nished  to  that  Committee  for  its  con-
 sideration

 अध्य  प्रदेश  के  स्वतञ्ञता  सेनानियों  को  पेंशन

 4026  श्री  राधबजी  .  क्‍या  गृह  मत्री  यहे-
 बताने  की  इपा  करेंगे  कि

 (क)  मध्य  प्रदेश  के विदिशा  शोर  रायसेन  जिला
 के  जिन  व्यक्तियां  का  स्वतन्त्रता  सेनानी  पेशन  दी  जा
 रही  है  उनके  नाम  क्‍या  है  ,

 (ख)  प्रत्येब  को  प्रतिमास  वितमी  पशन  दो
 जा  रही  है,  भौर

 (ग)  क्या  .स  आरे  में  कुछ  झावेदन-पत्र  रहे
 किये  गये  है  झथवा  ह 116  विचाराधीन  &  झौर  रया
 हा,  ता  तत्सम्बन्धी  ब्यौरा  क्या  &  ?

 गृह  सत्रालय, से  राज्य  मली  (भो  धनिक  लाल
 मच्यल) «  (क)  तथा  (ख)  सूचना  का  एक
 विवरण  सलग्न  है।

 (ग)  विदिशा  जिले  से  बीस  झौर  रायसेन  जिले
 से  सालह  झावेदन  भ्रस्वीकृत  किये  जा  चुके  है।  विदिशा
 जिले  से  सोलह  तथा  रायसेन  जिले  से  पांच  झावंदनों  को
 दस्तावेजी  साक््यो  और/भ्रथवा  राज्य  सरकार  से
 विशिष्ट  प्रिफ़ारिशों  की  कमी  के  कारण  भन्तिम  रुप
 नहीं  दिया  जा  सका  t

 fare  शिविशा  के-इशोकृत मामलो  की  सूची

 क्रम  fg  .  call  ब्रार्थी का का  ताम  _.  पेंशन  की  राशि

 -
 रुपये  प्रति  भास

 eek  mt  *
 Yo  ी अयोध्या  ate  ही देवी शकर शर्मा  - 2.

 "
 abo

 2  vara सिंह  शुपून्न  शी मात्तु सिह  en  200

 3  थी  बच्चु  लाल  झोही  सुपुक्त  भी  डाक  अभ्द
 *  .  ६०  *  os  200

 २९८  भी  बाबू  सणेश  हुवे  सुपुल  श्री  गणेश रट  मांडे इट  ७५  ४  200

 6  श्री  बृज़  बिहारी  लाख  शर्मा  सुपुत्र  भ्ीप्ना  लाल.  .  “oy  200

 poem ह.  er  Alt  RUT  सात  सुपुल्त-भी-  नक्कू  “ie  तालआा  “कक  फटृश  कितना  eon  kee  ee

 —
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 कम  स०  wolf  का  ताम  पेंशन की  राशि

 .
 पब  प्रति  7

 7  श्रीडी०के०  राव  सरब्ट.  मे  नि  200

 8  ओ  खुशी  लाल  प्रशवाल  हुछ  शी  राम  चन्द्र...  ७  200

 9  श्री  कमल  सिंह  बुपुत  श्री  मूल  बन्द  ठाकुर  .  नि  न  30

 i0  खुली  लाभ  झम्रबाल  सुषूल्र  श्री  मनोहर  लाल  प्रग्रवाल  «  400

 i)  श्रीमती  कृष्णा  कुमारी  पत्नी  श्री  हकृष्णानन्द |  है  है  00

 12  श्रीमती  लक्ष्मी  बाई  मुप्ता  पत्नी  भरी  बाबू  लाल  गुप्ता  है  है  00

 430  श्री  मासी  लाल  शर्मा  सुपुत्र  श्री  मेघराज]  शर्मा  200

 4  ओ  रघुवीर लरण  शर्मा  सुपुत्र  श्री  कन्हैया लाल  शर्मा  ‘  न  200

 i5  श्रीमती  रतन  देबी  कोठारी  पत्नी  श्री  धन  राज.  .  00

 l6  श्री  सखा  राम  निगुनकर  सुपुल्ष  श्री  धनश्याम  निगुनकर  200

 7  श्री  | ल  लाल  सुपुन्न  भी  खुमान  सिंह  |  «  200

 i8  बी  बैकटेस  सारायश  शरदाई  क्  श्री  नारायण  रात्र  बरदाई  7  200

 जिला  रायतेन  के  स्वीकृति  मामलों  को  सूची

 क्रम  सं०  प्रार्थी  का  नाम  पेंशन  की  सत्ति

 ब्फ्ये  ति- भास

 athe  झायशा  खातून  पत्नी  श्री  मौलाना  सुरुद्दीन  छ्  :  .  ३300

 2  शीमती  देविन्तिर  भाई  पत्ली  श्री  कल्याण सिंह  .  n  00

 3  मोहम्मद  इमरान  भनसारी  सुपुल  मोग  करीम  भतसादी  «  .  .  200

 द  परव  चन्द  जैन  [....  ी  जक्मी  चन्द्र  जैन  .  ५  .  200

 s  भी कालू राम  सुपुत  श्री  नारायण दास ”  ;  मु  200
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 Revision  of  Cases  of  Seniority  of
 Officers  of  Delhi  Himachal  Civil
 Service  and  Delhi  Himachal  Pelice

 Service  in  Delhi

 4027.  SHRI  SYED  KAZIM  ALI
 MEERZA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  cases
 of  revision  of  seniority  of  some  offi-
 cers  of  Delhi  Himachal  Civil  Service
 and  Delhi  Himachal  Police  Service,
 working  under  Delhi  Administration
 have  been  decideg  by  Government  if
 so,  whether  due  to  long  delay  such
 officers  have  been  superseded  by  Ju-
 nior  Officers;

 (b)  whether  the  cases  of  such  offi-
 cers  after  revision  being  declared  in
 seniority  are  under  consideration  for
 promotion;

 (c)  the  names  of  such  officers  may
 please  be  mentioned;  and

 (d)  if  so,  whether  the  Government
 intend  to  review  its  decision  and  con-
 sider  hard  cases  on  merits  so  as  to
 find  out  a  solution  to  solve’  their
 problem  so  that  the  officers  concern-
 ed  can  get  promotion  to  LA.S./I.P.S.
 before  they  leave  the  Government
 service?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  to  (d).  The
 seniority  of  Shri  S.  R.  Gandotra  of  the
 Delhi  and  Himachal  Pradesh  Civil
 Service  and  S/Shri  R.  R.  Prasad  and
 B,  P.  Jetley  of  the  Delhi  and  Himachal
 Pradesh  Police  Service  was  _  revised.
 Prior  to  this  revision,  some  officers
 who  were  then  senior,  were  promoted
 to  the  .AS./LP.S,  Subsequently,  S/Shri
 8.  R.  Gandotra  and  हे.  R.  Prasad  were
 promoted  to  the  IAS  and  IPS  respec-
 tively.  As  the  seniority  of  Shri  B.  P.
 Jetley  in  the  Delhi  and  Himachal  Pra-
 desh  Police  Service  has  been  revised
 only  this  year,  he  will  be  considered
 for  promction  to  the  IPS  with  reference
 to  his  revised  seniority  when  the  Selec-
 tion  Committee  meets  next

 Aditi  Exhibition

 4028.  SHRI  VIJAY  KUMAR  N.
 PATIL:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 exhibition  called  aditi  was  held  re-
 cently  at  Pragati  Maidan  Rural  India
 complex  and  the  cost  thereof;

 (b)  whether  the  whole  contract
 was  given  to  a  private  party  which
 further  sub-contracted  the  assign-
 ment  to  another  party—details  of  the
 Parties  involved  in  contract  ang  sub-
 contract  deals  ang  the  amount  in-
 volved;  and

 (c)  whether  Government  have  con-
 sidered  evaluation  of  such  a  exhibi-
 tion  and  the  purpose  it  has  served  to
 avoid  wasteful  expenditure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.  Aditi  Pavilion  was  set  up  in
 the  Rural  India  complex,  Pragati  Mai-
 dan,  New  Delhi,  in  connection  with
 participation  by  the  All  India  Handi-
 crafts  Board  in  the  National  Small
 Industries  Fair,  1978.  The  total  ex-
 penditure  incurred  in  this  regard  was
 Rs.  3,23,26I.

 (०)  No,  Sir.  The  project  was  imple-
 mented  through  the  Handicrafts  and
 Handleom  Export  Corporation  (a
 Government  of  Indie  undertaking),
 who  are’  experienced  in  organising
 prestigious  ezhibitions.  The  HHEC
 completed  the  assignment  with  the
 expert  assistance  of  “NAIKA”  crafts
 workshop  of  Shri  Mallaih  Memorial
 Cratts  Trust,  New  Delhi,  which  isa
 No-profit-No-loss  organisation.  The
 Board,  however,  made  payments  (on
 successful  completion  of  the  work),  as
 agreed  to,  only  to  HHEC  and  _  had
 nothing  to  do  with  the  assistance  taken
 by  the  HHEC  for  their  completing  of
 the  assignment.
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 (c)  The  Aditi  Pavilion  was  extremely
 successful  in  creating  immense  interest
 in  the  crafts  depicted  at  the  Pavilion
 under  the  theme  “Crafts  in  the  life  of
 Child”,  in  the  context  cf  International
 Year  of  the  Child.  The  Pavilion  was
 also  adjudged  as  best  among  the  Gov.
 ernment  Pavilions,  and  was  accordingly
 awarded  Gold  Medal  by  the  Minister
 of  Commerce.  Based  on  this  success
 the  Ministry  of  Education  have  now
 got  the  Pavilion  re-opened  frem  8th
 to  23rd  March,  1979,  at  their  cost,  for
 visit  by  school  children  from  different
 States.  The  Pavilion  hus  thus  ade-
 quately  fulfilled  the  desired  objective
 for  creating  intrests  in  the  rural/crafts
 which  are  expected  to  generate  more
 employment  opportunities  for  crafts-
 men  engaged  in  the  making  ०६  these
 traditional  crafts,  and  as  such  the  ex-
 penditure  spent  for  the  project  was
 more  than  justified  and,  in  no  way
 “wasteful”,

 Research  &  Development  Work
 Undertaken  to  Develop  Industrial

 Processes

 4029.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  we  have  undertaken
 any  Research  and  Development  work
 jn  any  Indian  Laboratory  to  develop
 new  industrial  processes  using  genetic
 engineering,  synthesis  of  genes
 through  bacteria  and  manufacture  of
 organic  chemicals  through  _  specific
 catalytic  actions  of  chosen  enzymes
 for  the  purpose  of  manufacturing
 products  like  vitamins,  harmones  and
 proteins  for  which  the  market  poten-
 tial  in  India  is  of  the  order  of  Rs.  400
 crores;  and

 (b)  if  so,  the  details  of  the  same?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  A  new  immobilised  system  of  the
 enzyme,  Penicillin  Acylase  has  been
 developed  which  finds  application  in
 the  production  of  6-Aminopencillanic
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 Acid  (6-APA)—a  key  intermediate  for
 manufacture  of  semisynthetic  pencillins
 such  as  Ampicillin;  this  has  been
 established  in  pilot  plant  experiments
 and  is  being  scaled  up  for  production
 plant  trials.  Work  is  being  carried  out
 for  producing  Fungal  Cellulases  a
 group  of  enzymes  capable  of  breaking
 down  Cellulose  into  Glucose,  The  con-
 version  of  Cellulese,  particularly  in
 agricultural  wastes.  to  Glucose,  pro-
 vides  a  hitherto  untapped  renewable
 source  for  food  and  fuel,  if  the  Glucose
 is  utilised  either  for  the  production  of
 Single  Cell  Protein  (SCP),  or  is  con-
 verted  into  Industrial  Alcchol.

 Work  is  also  going  on  for  the  pro-
 duction  of  SCP  from  Petroleum  Hydro-
 carbons.

 Food  enzymes  like  Glucose  Isomer-
 ase  are  being  produced  from  lew  grade
 starchy  materials.  Strain  Selection  for
 the  production  of  Amyloglucosidas,
 Pectinase  and  Amlase  have  been  com-
 pleted  and  know-how  given  to  the
 industry.

 Work  is  in  progress  for  the  microbial
 conversion  cf  Phytosterols  obtained
 from  sugarcane  inte  useful  intermedi-
 ates.

 Industrial  fermntation  technology  is
 being  employed  in  the  production  of
 various  Antiboitics  (e.g.)  Pescillin,
 Streptomycin,  Tetracyclin,  Erythromy-
 cin,  Neomycin  etc.  Steroids  and  Vita-
 min  B-l2  in  this  area  considerable
 work  has  been  done  on  improvement
 of  the  micronial  strains.

 Introduction  of  Regional  Languages
 in  All  India  Service  Examination

 4030.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to:state:

 (a)  whether  the  recent  decision
 taken  by  the  Union  Public  Service
 Commission  to  introduce  regional
 languages  as  the  media  of  examina-
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 Sion  for  All  India.  Services  Examina-
 tion  has  been  resented  by  55  Mem-
 ‘ders  of  Parliament;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  the  matter?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D,  PATIL):  (a)  Yes,  Sir.

 (b)  The  Government  are  of  the  view
 that  no  difficulty  will  be  faced  by  the
 candidates  due  to  introduction  of  the
 languages  mentioned  in  the  Eighth
 Schedule  to  the  Constitution  as  media
 of  Civil  Services  Examination  from
 this  year  because  the  candidates  have
 the  option  to  answer  the  papers  in
 English.  This  was  also  the  recom-
 mendation  of  the  Committee  on  Rec-
 ruitment  Policy  and  Selection
 Methods,  popularly  known  ७४  the
 Kothari  Committee,

 Meeting  of  Financial  Experts  at
 Vienna  under  U.N.LD.O.

 4031,  SHRI  C.  R.  MAHATA:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  finan-
 cial  experts  from  all  regions  of  the
 world  including  India  met  recently  in
 Vienna  under  the  auspices  of  UNIDO;
 and

 (by  if  80,  the  outcome  of  that
 meeting?

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  .  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)

 Yes,  Sir,

 {b)  The  Second  General  Conference
 of  ‘the  United  Nations  Industrial  De-

 velopment  Organisation  (UNIDO)  held
 “at  Lima,  Peru,  in.  March,  1975  recom-

 ‘mended  that  UNIDO  should  include

 ‘among  its  activities  -a-system  of  con-
 tinuing  consultations  between  develop-
 ed  and  developing  countries  ag  well  as
 vetween  developing  countries  them-<
 selves,  The  objective  of  these  consul<
 taticns  would  be  to  assist  developing
 countries  in  attaining  their  industrial
 goals  and  thereby.  help  in  achieving
 the  Lima  target  of  25  per  cent  of  world
 industrial  output  by  developing  coun-
 tries  by  the  year  2000.

 In  pursuance  of  the  above,  UNIDO
 convened  during  977  and  978  con-
 sultation  meetings  in  the  sectors  of.
 fertilisers,  iron  and  steel,  leather  and
 leather  products  and  vegetable  oils  and
 fats.  Preparations  in  five  ether  sec-
 tors,  viz.  agricultural  machinery,  pet-
 tochemicals,  agro-hased  industries,  capi+
 tal  goods  and  pharmaceuticals  are  con-
 tinuing.  One  conclusion  of  these  con-
 sultations  was  that  certain  issues  were
 common  to  all  sectors,  e.g.  financing
 and  the  training  of  industrial  man
 power.  The  Industrial  Development
 Beard  (the  policy  making  body  of
 UNIDO)  recogmised  this  and  recom-
 mended  that  a  consultation  meeting  on
 financing  of  industrial  development  in
 developing  countries  should  be  con-
 vened.  Accordingly,  UNIDO  convened
 an  Expert  Group  Meeting  on  Industrial
 Financing  in  Vienna  from  6—8  Decem-
 ber,  1978.  It  was  agreed  in  the  Expert
 Group  Meeting  that  the  following  sub-
 jects  warranted  further  investigation
 at  a  subsequent  consultation  meeting
 on  industrial  financing:—

 (a)  Doubie  intermediation  finacing
 system.

 (b)  Access:  to  capital.  markets

 (०)  Co-financing,  i.e.  joint  public/
 private  financing;

 (a)  Mutual  guarantee  system;

 ~ (e)  Financing  of  small  and  medium-
 .seale  enterprises;  sy

 (a)  Co-operation  between  industrial
 ised  centrally  planned  economies
 ani  developitig  ‘cduntries:  atid

 (8)  Buy-back  agreements,
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 Purchase  of  Cetton  by  C.C.I,

 4032.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  how  much  cotton  was  purcha-
 sed  by  CC.  and  NAFED  in  various
 States  m  the  last  year;  and

 (b)  whether  Government  are  aware
 that  the  cotton  growers  in  India  suf-
 fered  much  due  to  fall  in  cotton  pri-
 ces?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV).  (a)
 During  19-7-1978,  C.C.I,  and  NAFED
 purchased  667,189  and  11,146  bales  res-
 pectively  in  the  various  States

 (b)  The  cctton  prices  in  ‘1977-78
 were  lower  than  ‘1976-77,  but  1976-77
 was  an  abnormal  year  with  a  very  low
 erop  and  very  high  prices.  The  prices
 in  1977-78  and  also  in  the  current  year
 have  been  ranging  easy  but  well  above
 support  price  levels.

 Handleom  Beard  Calendars

 4083  DR  BAPU  KALDATE:  Will
 the  Mimster  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  the
 Handloom  Board  has  placed  an  order
 for  calendars  for  the  year  4979  with
 a  private  firm;

 (b)  whether  this  order  wag  placed
 during  the  last  week  of  December,
 1978;

 (०)  whether  all  the  calendars  ‘or-
 dered  have  been  received;

 (d)  I2  not,  what  was  the  total  order
 for  calendars  and  the  amount  invol-
 ved  in  the  placement  of  order;  and

 (e)  whether  any  tenders  were  in-
 vited?
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 THE  MINISTER  OF  STATE  IN  THE
 MINESTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 No  Sir,  it  is  not  a  fact.

 (b)  to  (e).  Do  not  arise.

 समक  निर्यात  पर  अतिवस्धों  को  सताप्त  किया  आना

 4034-  भी  हु  क्या  उल्लोग्  मर
 यह  बताने  की  1  कि

 (क)  क्‍या  नमक  के  निर्यात  पर  प्रतिबन्धों
 को  समाप्त  करने  के  प्रश्न  पर  सरकार  विचार
 कर  रही  है,

 (ख)  दि  हां,  तो  निर्यात  के  लिए  कितना
 नियत  किये  जाने  का  प्रस्ताव  है  और  इससे

 ट्
 विदेशी  मुद्रा  अजित  होने  की  सभ  वविनां

 :  ate

 नाई?
 क्या  नमक  के  इस  निर्यात  से  आान्तरिक

 हैं?
 पर  प्रतिकूल  प्रभाव  पड़ने  की  सभावना

 उधोग  मंतालव  में  शल्य  मंत्री  (भोजती
 साईति)  :  (क)  नमक  निर्यति  पर  लगे  प्रतिब  स्ध  मे
 कुछ  सीमा  तक  ढील  दी  गई  है  ।

 (ख)  1978-79,  तथा  1979-80  में  निर्याति
 के  लिये  नियत  किया  गया  कोटा  क्रमश  150,000
 मी०  टन  तथा  2,50,000  मी०  टन  है  1  इन
 निर्यातों  की  विदेशी  मुद्रा  में  कीमत  i3  00
 अग्रमरीकी  डालर  प्रति  भी०  टस  के  औसतन
 से  क्रश  =  «9,50,000  अमरीकी  डालर
 32,  50,000  भ्मरीकी  डालर  होगी।

 (ग)  जी,  तहीं।

 Ban  on  Import  of  Staple,  Fibre,
 Viscose  Fibre

 4035  SHRI  HALIMUDDIN  AHMED:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  pro-
 posing  to  impose  a  ban  on  import  of
 Staple  Fibre,  Viscose  Fibre  etc.  in  the
 near  future;

 (b)  if  so,  the  reasons  and  details
 thereof;  and

 (c)  when  it  is  likely  to  be  banned?
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 Tift  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 to  (c).  The  future  Import  Pehcy  of
 Staple  Fibre,  Viscase  Fibre  etc  8
 under  the  consideration  of  the  Govern-
 ment  and  is  hkely  to  be  finalised  soon
 Presently,  import  of  Polyester  Fibre
 and  Viscose  Staple  Fibre  38  allowed  to
 Actual  Users  on  OGL.  This  policy  is
 to  remain  in  ferce  till  3lst  March,  979
 by  which  time  the  future  import  policy
 is  expected  to  be  finalised

 Demands  of  Cotton  Textile  Workers

 4036.  SHRI  AMARROY  PRADHAN
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  it  38  a  fact  that  Gov-
 ernment  have  considered  the  demands
 of  cotton  textile  workers  in  the  coun-
 try  about  their  revision  of  wages  and
 DA  introduction  ang  revision  of
 grade  and  scale  for  all  categories  of
 workmen,  night  shift  allowance,
 house  rent  allowance  etc,  and

 (b)  if  so,  the  decision  of  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 and  (b)  No,  Sir  No  such  issue  is  under

 rmal  consideration  of  Government
 However  consequent  to  a  notice  of
 strike  given  by  trade  unions  in  West
 Bengal,  the  Government  of  West  Bengal
 intervened  and  a  settlement  is  reported
 to  haye  been  reached  on  4th  March,
 979  between  the  employers  and  the
 trade  unions  in  the  West  Bengal  textile
 industry,  on  a  region-cum-industry
 basis

 Purchase  of  Raw  Cotton

 4087  SHRI  CHITTA  BASU:  Will
 the  Minister  of  INDUSTRY  be  pleased
 te  state

 (a)  the  assigned  role  of  the  Indian
 Cotton  Corporation  of  India  for  the
 Purchusd  of  raw  cotton;

 (b)  the  targets  fixed  by  the  coope-
 rative  marketing  societies  of  different
 States,  for  the  purchase  of  cotton;  and

 (c)  whether  Government  propose  to
 import  cotton  for  the  current  year  to
 meet  the  gap  between  supply  and  de-
 mand,  for  the  current  season,  if  any?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 The  Cotton  Corporation  of  India  had
 been  entrusted  with  the  responsibilty
 ot  procuring  cotton  for  mills  in  the
 Public  Sector  carrying  out  price  sup
 Port  operations,  whenever  necessary,
 and  acting  as  a  canalising  agency  for
 import  and  export  of  cotton  However
 pursuant  to  the  Textile  Policy  State-
 ment  the  role  of  the  Cetton  Corpora-
 tion  of  India  has  been  enlarged  and
 it  is  now  requied  to  purchase  cotton
 for  selling  not  only  to  mills  in  the
 Public  Sector  but  also  to  mills  in  the
 Private  Sector  and  also  to  build  up  a
 buffer  stock  cf  cotton  with  a  view  to
 maintain  prices  at  reasonable  levels

 (b)  The  target;  f[o5-  purchase  of
 cotton  by  various  Stale  Co-nperative
 Marketing  Socie’  e,  ale  fixed  by  the
 respective  State  Governments

 (०)  No  Sir

 Import  of  Bronze  Powder

 4038  SHRI  K  RAMAMURTHY  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state

 (a)  whether  the  bronze  powder  35
 till  being  imported  in  large  quantities
 inspite  of  the  fact  that  it  has  been
 put  on  Banned  hist,

 (b)  whether  the  three  indigeous
 ‘units  in  the  country  are  facing  closure
 as  a  result  of  eduction  of  impert
 duty  from  725  per  cent  to  75  per  cent;
 and

 (c)  whether  any  action  has  been
 taken  to  put  the  import  of  bronze
 powder  on  ‘absolute  banned’  list?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 Bronze  Powder  is  included  in_  the
 banned  lst  (appenuix  III)  of  the  im-
 port  policy  ‘1978-79,  Imports  of  banned
 items  are  allowed  agamst  (a)  auto-
 matic  ucences  :ssued  to  Actual  Users
 (ndustrial)  upto  0  per  cent  cf  the
 licence  subject  to  a  maximum  of
 Rs  50,000  per  item,  (b)  supplementary
 licences  recommended  by  spensoring
 authorities,  and  (c)  REP  licences.
 Separate  imports  figures  tor  Bionze
 Powder  are  not  maintained

 (b)  No,  Sir  The  75  per  cent  ad-
 valorem  import  duty  is  considered  to
 be  adequate  to  protect  the  interests  of
 indigenous  industry

 (९)  No  decision  has  been  taken  to
 put  the  import  of  Bronve  Powder  on
 ‘absolute  banned  hist

 समक  का  सूहय

 4039  श्री  अमनाप्रसाद  शास्त्रों  कया  उद्योग
 मलरी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  दिसम्बर,  i978  are  जनवरी,
 979  में  राज्यो  में  नमक  प्रति  रुपये मे
 दो  किलो  कुछ  राज्या  मे  80,  90  पैसे  का
 एक  फिलो  के  हिसाब  से  बेचा  जा  रहा  था,  और

 ख)  यदि  हा,  तो  नमक  के  मल्यो  मे  एसी
 वद्ध  के  क्या  कारण  है  झौर  प्रति  रुपये  चार  किलो
 ग्राम  की  दर  से  देश  के  प्रत्येक  भाग  में  समक  की
 उपलब्धि

 मुनिम्बित
 कराने  के  लिये  क्या  बदम

 उठाये  जा  रहे  है?

 १८580 a  22,  4979  Written  Answers  9,

 सचोग  सलालब  से  राज्य  संजो  दमी  अवधस्थी
 असाद  यादव)  (क)  जी  ह्ा।

 7.
 ब)  अंधिक  उत्पादन  लागत  (नामत  मजदूरी)

 “प्रयोग  में  झाने  वाले  सामान  व  उपकरणा,  माल
 भढ़ाने  व  उतारने  तथा  परिवहन  की  लाग  में
 हुई  वृद्धि  के  कारण  वर्ष,  1%77  कीतुलना  में
 बेधे  i978  में  नमक  के  मूल्यों  में  कुछ  बृद्धि  हुई

 ग्है।  अ्रपर्याप्त  परियहन  ब्यवस्था  बी  वजह  से  हुई
 अस्थायी  कमी  के  कारण  भो  हाल  में  खपत  के
 कुछ  क्षेत्रो  मे  नमक  के  मलय  में  वृद्धि  हुई  है।
 नमक  की  उत्पादन  लागत  व  झतनिहित  भाडा  व्यय
 को  ध्यान  में  रखते  हुए इस  समय  देश  भर  मे
 उपभोकतापक्‍्रो  को  एक  रुपए  वा  चार  किलो  नमक
 सभरण  क्र  पाना  सभव  नहीं  है।

 Production  of  Silk  (Cocoon)  Variety

 4040  SHRI  M  V  KRISHNAPPA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 {a)  estimate  of  production  of  gilk
 (cocoon)  variety  in  the  country  dur-
 ing  1978,  and

 (b)  figures  of  production
 previous  two  years’

 for  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 and  (b)  The  variet)-wise  production
 of  silk  cocoong  during  the  year  1976,
 977  and  1978,  are  as  follows

 (unt  lakh  kg  )

 Variety  4976  4097  १978

 (a)  Mulberry.  37892  449  89  495°80

 (u)  Tasar.  ww  ele  ७  36°25  40  37  बरवा

 (ui)  Er  न  *  नि  १69  7९48  16a

 (५)  Muga  .  .  ६६  04  3°53  5°69
 Oe  eee
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 Proposal  to  resettle  former  East  Bengal
 refugees  in  Andaman  and

 Nicobar  Islands

 4041  SHRI  SARAT  KAR  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  whether  Government  propose  to
 resettle  some  of  the  former  East  Ben-
 gal  refugees  in  the  Andaman  and
 Nicobar  Islands,  and

 (9)  if  go,  the  details  regarding  the
 policy  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  No,
 Sir

 (b)  Does  not  arise

 Scarcity  of  Cement  in  Assam

 4042  SHRI  BEDABRATA  BARUA
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  cement  has  been  en-
 demuically  scarce  in  Assam  from  the
 time  of  Independence,

 (b)  whether  this  had  happened
 mainly  due  to  transport  bottleneck;
 and

 (c)  what  steps  have  been  taken
 to  increase  the  supply  of  cement  to
 Assam?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)  to
 (c)  Except  for  brief  period,  cement

 has  always  been  in  short  supply  in  the
 country,  as  the  demand  had  exceeded
 the  availabilty  Searcity  of  cement  in
 Assam  has,  therefore,  been  a  part  of
 the  country-wide  shortage  for  the
 commodity  In  addition,  supplies  to
 the  States  were  further  affected  due  to
 rail  movement  problems  due  to  tran~
 shipment  bottleneck  at  Bongaigaon  and
 restricted  traffic  vw  Farakka

 However,  a  number  ef  steps  have
 een  taken  from  time  to  time  to  im-
 rove  supplies  to  Assam,  viz,

 q@  The  question  of  improvement  of
 movements  via  Bongaigaon  and

 8  Wea  t

 Farakka  is  constantly  reviewed
 in  consultation  with  the  Rail-

 ways

 (2)  The  cement  factories  have  been
 permitted  to  operate  dumps  at
 Jogighopa  in  Assam  and  Shali-
 mar  in  West  Bengal  to  which
 place  cement  is  to  move  in  block
 rakes  From  these  dumps,
 cement  is  to  be  moved  to  ulti-
 mate  destinations  in  Assam  »v
 Road

 (3)  The  dump  at  Jogighopa  has  re-
 cently  been  strengthened  to  step
 up  the  cement  supplies  to  Assam
 and  other  States  in  North  East
 Frontier  Region

 (4)  The  basis  cf  freight  :eimburse-
 ment  by  road  has  also  been  liber-
 alised

 (5)  Cement  movement  to  Assam  has
 also  been  permitted  through  the
 Central  Inland  Water  Transport
 Corporation  at  conside  ably
 higher  freight

 (6)  The  State  of  Assam  was  recently
 allotted  two  ships  of  imported
 cement  at  Haldia  over  and  above
 the  normal  allecation

 (7)  To  ensure  that  allocation  does
 not  lapse  because  of  movement,
 the  validity  period  of  authorisa
 tions  for  supply  to  destinations
 in  ASsam  and  other  States  in
 Far  Castern  Region  has  also  been
 raised  to  44  menths  against  3$
 months  in  case  of  other  States

 Stock  of  Cotton  Lying  with  Factory

 4043  SHRI  HITENDRA  DESAI  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state

 (a)  how  much  stock  of  cotton  ig
 lying  unsold  in  the  various  Co-opera-
 tive  Cotton  ginning  factories  and  also
 private  cotton  ginning  factories,  and

 (b)  what  are  the  reasons  for  the
 difficulties  experienced  by  these  fac-
 tories,  in  selling  cotton?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a) and  (b).  Government  has  not  received
 any  report  about  accumulation  of  cot-
 ton  lying  unsold  with  co-operative  and
 private  ginning  factories.

 Utilisation  of  Capacity  of  Jessop
 ang  Co.

 4044.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Jessop
 and  Company  has  been  running  at  a
 heavy  loss  after  a  little  improvements
 during  ‘1975-76  and  1976-77;

 (b)  if  so,  what  are  the  details  and
 reasons  therefor;

 (c)  whether  the  capacity  of  the
 said  company  has  not  been  fully  uti-
 lised  because  of  lack  of  orders  espe-~
 cially  from  other  public  sector  com-
 panies;  and

 (d)  if  so,  which  are  the  main  pub-
 lic  sector  companies  which  used  to
 place  orders  with  this  company;  de-
 tails  of  the  orders  from  these  com-
 panies  during  the  last  three  years  and
 reasons  for  cut  in  orders?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMAT]  ABHA  MAITI).  (a)  Yes,
 Sir.

 (b)  During  the  year  ‘1977-78,  M/s.
 Jessop  &  Co,  suffered  a  net  loss  of  Ra.
 503  lakhs,  after  providing  for  depre-
 ciation  (Rs.  91  lakhs)  and  _  interest
 (Rs,  481  lakhs),  whereas  during  the
 preceding  two  years,  ie.  1976-77  and
 ‘1975-76  it  had  made  profit  of  Rs.  65
 lakhs  and  Rs.  42  lakhs  respectively.
 The  reasons  for  incurrmg  loss  in  1977=
 78  were  as  follows:  low  production
 resulting  from  loss  of  working  hours
 due  to  unscheduled,  frequent  and  pro-
 longed  power-cuts  throughout  the  year,
 Jack  of  adequate  orders  to  match
 the  overall  production  capacity,  low
 productivity,  provision  of  annual
 Bonus  for  the  year  as  well  98  for  the
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 ptevious  yéar  ait  ४४४९४  debt-sdevhce
 charges.

 (e)  One  of  the  major  reasons  for
 low  utilisation  of  capacity  has  been
 lack  of  orders,  especially  from  the’
 Railways  who  have  cut  back  on  their
 usual  orders  for  conventional  type  of
 coaches.  The  withdrawal  of  price
 preference  circulars  in  favour  of  the
 public  sector  undertakings  has  also
 resulteq  in  reduction  in  the  quantum
 of  orders  on  the  Company.

 (d)  The  Railways.  the  Bharat  Heavy
 Electricals  Ltd.,  the  public  sector  steel
 plants,  the  port  trusts,  the  Hmdustan
 Paper  Corporation,  and  the  DGS&D  as
 also  authorities  of  various  projects
 have  been  placing  orders  on  Jessop  &
 Co,  for  various  items  of  machinery
 during  the  last  three  years.  The  quan.
 tum  of  orders  placed  by  these  parties
 have  varieq  from  year  to  year  ac-
 cording  to  their  requirements.  The
 Railways  have  cut  back  on  their
 orders  for  conventional  types  of  coa-
 ches  as  they  are  switching  over  to  the
 integral  type  of  coaches.  Jessop  &
 Co.,,  is  trying  to  reorient  its  production
 profile  to  match  to  the  requirements  of
 the  Railways.  The  order  book  posti-
 tion  has  improved  recently  and,  if  the
 power  supply  position  remaing  satis-
 factory,  the  performance  is  expected
 to  improve  substantially  in  the  ९०075
 ing  year  viz.,  1979-80.

 ‘Scrapping  of  Centrally  Sponsored
 Schemes

 4046.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  the  Finance  Minister  ot
 Punjab  had  demanded  the  scrapping
 of  Centrally  sponsored  schemes  in  thé
 State;

 (b)  if  go,  what  ig  the  Centre's  70०
 action  thereto;  and

 (०)  what  ig  the  total  allocation  of
 funds  proposed  for

 .  =  A
 sponso=

 rea  schemes  {n  the  Sixth  Yoar

 Plan?  fl
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 HE  MINISTER  OF  STATE  एव
 THE  MNNISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN),  (a)  Dur-
 ing  the  méeting  of  the  National  Deve-
 lopment  Council,  its  Committee  and
 the  Working  Group,  Chief  Munisters
 of  a  numbey  of  States  suggested  that
 the  number  and  scope  of  centrally
 sponsored  schemes  be  reduced,

 (b)  and  (c)  The  National  Develop-
 ment  Council,  at  its  meeting  held  on
 24th  and  25th  February,  1979,  decided
 on  certain  modifications  in  the  central-
 ly  sponsored  schemes,  involving  the
 transfer  of  a  part  of  the  estimated
 provision  of  Rs,  6,000  crores  for  Cen-
 trally  sponsored  schemes  in  the  Draft
 Plan  978——83  to  the  State  Plans.

 Foreign  Brand  Names  on  Consumer
 Productg

 4047  SHRI  SATYA  DEO  SINGH:
 Will  the  Minister  of  INDUSTRY  ४९
 pleased  to  state:

 (a)  whether  it  is  the  Government’s
 policy  not  to  allow  foreign  brand
 names  on  consumer  productg  like  tooth
 paste,  biscuits,  blades,  soap,  etc.  for
 mternal  sales;

 (b)  if  so,  whether  it  ig  a  fact  that
 some  of  the  foreign  companies  in
 India  are  proposing  to  get  their  trade
 marks  registered  for  certain  consti-
 mer  goods  not  manufactured  by
 them;

 (c)  whether  Government  will  per-
 mit  these  companieg  to  sell  consumer
 articles  stamped  with  their  registered
 foreign  brang  names  but  not  manu-
 factured  by  them;

 (d)  whether  this  will  not  result  in
 unhealthy  competition  to  the  medium
 and  small  scale  Indian  units  which
 376  not  allowed  to  use  foreign  brand
 names;

 (e)  whether  this  will  not  result
 in  larger  outflow  of  foreign  exchange
 in  shape  of  profits  and  dividends  by
 these  companies;  and

 @  what  measures  Government
 propose  to  take  to  stop  these  activi-
 ties  of  foreign  companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV);  (a)  Use  of  foreign  owned
 trade  marks  is  regulated  by  the  For-
 eign  Exchange  Regulation  Act  973
 and  the  Trade  and  Merchandise  Marks
 Act,  1958,  While  issuing  letters  of  in-
 tent  for  grant  of  industrial  lacences
 under  the  provisions  of  the  Industries
 (Development  and  Regulation)  Act,
 95I,  a  condition  38  invariably  smposed
 that  the  use  of  foreign  brand  names
 will  not  be  permitted  for  the  purpose
 of  interna]  sale.  Similarly,  approvals
 given  for  foreign  collaboration  also
 carry  a  condition  that  foreign  brands
 names  will  not  ordinarily  be  allowed
 for  use  on  the  products  for  internal
 sale.

 (b)  Government  are  not  aware  whe.
 ther  any  foreign  company  in  India
 intends  to  get  its  trade  marks  regis-
 tered  for  goods  not  manufactureg  by
 it.  This  would  be  known  only  when
 such  an  application  ig  actually  filed
 by  anv  company  with  the  Registrar
 of  Trade  Marks  as  per  the  prescrib-
 ed  procedure  for  registration  under
 Trade  ang  Merchandise  Marks  Act

 (c)  and  (ad).  While  granting  per-
 mission  for  the  use  of  trade  marks
 under  the  Act,  the  following  require-
 ments  are  kept  in  view:

 ™=
 (i)  The  use  of  the  trade  mark

 should  not  be  against  the  interest  of
 the  general  public.

 (ii)  The  use  of  the  mark  should
 not  adversely  affect  the  develop-
 ment  of  indigenous  industry,  trade
 Or  commerce.

 (ili)  The  user  arrangement  should
 not  involve  trafficking  in  the  trade
 mark.

 (e)  and  (१),  The  outflow  of  foreign
 exchange  is  regulateq  by  the  Foreign
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 Exchange  Regulation  Act.  The  exist-
 ing  provisions  in  the  Trade  and  Mer-
 chandise  Marks  Act,  958  and  the  For-
 eign  Exchange  Regulation  Act,  1973,
 are  considered  adequate  for  the  regu-
 lation  of  the  use  of  forign  brand  names
 by  foreign  companies.

 ऊन  पर  भझ्ाधारित  उद्योगों  को  सहायता

 4048.  भो  रास  कंवर  बरबा  :  क्‍या  उद्योग
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  राजस्थान  में  ऊन  का  सबसे
 झधिक  उत्पादन  होता  है;

 पख)  यदि  हा,  तो  ऊन  पर  भाधारित  उद्योगों
 की  सहायता  करने  के  लिये  केन्द्रीय  सरकार  ने

 झब  तक  क्‍या  कार्यवाही  की  है  जबकि  ऊती  कपड़ा
 “फिनिशिंग”  के  लिये  सोनीपत  या  प्रमृतसर  भेज
 जाता  है;  शौर

 पग)  क्या  स्थानीय  रूप.  “फिनिरशिंग”  के
 लिये  भ्रपेक्षित  सुविधाएं  नहीं  है?

 उच्योग  मंजालय  में  राज्य  संत्री  (भो  जगदम्बी
 पसाव  यादण)  (क)  जी  हां।

 ्)  शौर  (ग)  यह  सच  है  कि  राजस्थान
 में  उत्पादित  ऊनी  कपड़े  को  प्रक्रियायित  (प्रोसेसिंग  )
 करने  को  लिए  सोनीपत  व  अमृतसर  भेजा  जाता
 है।  लेकिन  अधिकाश  देशी  ऊन  का  उपयोग  गलीचा/
 मोटे  क्म्बल  उद्योग  द्वारा  किया  जाता  है  तथा
 इसकी  परि५्कृत  (फिनिशिंग)  करने  की  जरूरत
 मही  होती  है।  चूकि  प्रक्रियायित  मशीनें  ऊनी
 बस्त्र  (उत्पादन  व  नियंत्रण)  म्रादेश,  i962  के
 अधीन  नहीं  श्राती  और  3  करोड़  रुपये  से  अ्र्नात्रिक
 विनियोग  के  लिए  प्रौद्योगिक  लाइसेंस  लेने  की
 कोई  जरूरत  नहीं  है  प्रत:  कोई  भी  इच्छुक  पार्टी
 श्रक्रिया  एकक  (प्रोसेसिंग  यूनिट)  स्थापित  करने
 के  लिए  कदम  उठा  सकती  है  वाणिज्यिक  बैंको
 भारतीय  भ्ौद्योगिक  वित्त  निगम  जैसे  केख्रीय
 झौधोगिक  वित्त  संस्थानों  व  राज्य  वित्त  निगम
 जैसे  राज्य  विस  संस्थानों  से  झावश्यक  वित्त  सहायता
 ह...  की  जा  सकरी  है।
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 Regional  Languages  in  All  Indis
 Service  Examination  by  U.P.8.C,

 4049.  SHRI  NIHAR  LASKAR;
 SHRI  A.  R,  BADRINARA-

 YAN:

 SHRI  M.  V.  CHANDRA-~
 SHEKARA  MURTHY:

 Will  the  Minister  of  HOME  AF.
 FAIRS  be  pleased  to  state:

 (a)  whether  Umon  Public  Service
 Commission  hag  been  requested  to
 introduce  regional  languages  ag  the
 media  of  All  India  Service  examina-
 tion;  and

 (b)  if  3०,  the  reaction  of  UP.SC.
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D  PATIL):  (a)  ang  (b).
 The  Union  Public  Service  Commis.
 sion  was  requested  to  implement  the
 decision  of  the  Government  to  allow
 the  candidates  for  the  Civ]  Services
 Examination  from  979  the  choice  to
 write  their  papers,  other  than  English
 and  the  Indian  language  papers,  in  any
 language  included  in  the  Eighth  Sche-
 dule  to  the  Constitution  of  in  English.
 The  Commission  has  taken  necessary
 action  to  implement  this  decision.

 कपास  का  कप  बिक्र  मूह्य

 4050.  श्री  प्नम्तरास  जायतवाल  :  क्या
 बोग  मंत्री  यह  बताने  की  हुआ  करेंगे  कि

 (क)  कया  यह  सच  है  कि  कपास  का  अधिक
 उत्पादन  होंने  के  कारण  पंजाब,  हरियाणा,  महाराष्ट्र
 ौर  गुजरात  के  कपास  उत्पादको  की  कमर  कीमत
 पर धपना  कपास  व्यापारियों  को  बेचना  पड़ा  ;

 ख)  यदि  हां,  तो  बर्ष  i976~77  भौर
 i977—78  की  तुलना  में  बर्ष  i978~79  में

 राज्यवार  कपास  का  कितना  उत्पादन  होते  का
 पगुमात  है;
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 (3)  भारतीय  1  निगम,  केखीय  ऐॉसयो
 धौर  राज्यों  द्वारा  श्रलग-अलग  सम्बेन  मूहय  उपाय
 के  रूप  में  कितनी-कितनी  रकम  की  और  माला.  में
 कपास  की  खरीद  की  गई;

 (भ)  चालू  मौसम  में  विभ्ज्न  मिलो  को
 कपास  खरीदने  के  लिए  बाध्य  करने  हेतु  सरकार

 @  कया  कदम  उठाये  हैं,  भौर

 (४)  क्या  यह,सच  है  कि  कपास  का  बित्री

 द्
 सरकार  द्वारा  घोषित  समर्थन  मूल्य  से  कम

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भो  जगदम्णी
 साव  मावथ)  :  (क)  हालांकि  रूई  के  मूल्यों  की
 तुलना  करने  से  पता  चलता  है  कि  रुई  के  पिछले
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 भौसम  की  तुलना  में
 चालू

 मौसम  में  कई  के  ये
 मूल्य  कृषि  मूल्य  ज्ायोग  की  सिफारिशों  के  झ्राधार
 पर  सरकार  द्वारा  भोषित  न्यूनतम  समर्थन  मूल्यों
 से  कदी  झधिक  है।

 ख)  एक  विवरण  सलग्न  है।

 (ग)  चूकि  रई  के  मूल्य  सरकार  द्वारा
 घोषित  यनतम  समर्थन  से  कहीं  झधिक
 थ  भ्रत  चालू  मौसम  व  मौसम  में  कोई
 मूल्य  समर्थन  खरीद  नहीं  की  गई  भी  ।

 (घ)  रूई  की  विशिष्ट  माता  में  खरीद  करने
 ड्तु  मिलो  पर  कोई  बाध्यता  नहीं  लगाई  गई  है
 तो  भी  सरकार  ने  मिलो  को  ज्यादा  मात्रा  मे
 रूई  की  खरीद  की

 सुविधा
 देने  के  लिए  मिलो  को

 स्टाक  की  सीमा  में  छट  दे  दी  है।

 (ड)  जी  नही  t

 wt  वर्ष  (सितम्बर-प्रगस्त)  1976-77,  1977-78  व  1978-79  के  दौरान  रूई  का  राज्यवार
 झनुमानित  उत्पादन  निम्नागुसार  था

 (आंकडे  70  किलोग्राम  वाली  लाख  गांठो  में  )

 राज्य  1976-77  1977-78  i978-79

 पंजाब  :  ]  38  2  24

 हरियाणा  499  4  64  |  20,  30

 राजस्थान  3.  48  4.52  ।  ॥

 गुजरात  :  i6  30  19,  42  20  50

 महाराष्ट्र  8  33  i2  63  5  00

 मध्य  प्रदेश  278  2  70  5.25

 धान  अदेश  2  6I  2.30  3  25

 कर्माठक  .  4  60  8  02  5.00

 तमिल  ताद  .  न  3  47  4.05  3  25

 सम  ‘  0  45  O51  0  45

 58.39  7l  03  73,00
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 Incentives  ta  Indystries  to  save  energy
 by  using  Steam

 405l  SIIRIS  R  REDDY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 steps  to  give  incentives  such  as  soft
 loans  credits  etc.  to  medium  and  large
 industries  which  can  save  energy
 through  using  substantial  quantities
 of  steam;  and

 (b)  if  so,  the  details  regarding  the
 policy  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b).  There  are  a
 number  of  industries  which  require
 steam  for  the  production  processes.
 The  steam  generated  by  boilers  can  be
 generated  at  higher  pressure,  thereby
 enabling  its  use  in  power  generation
 with  a  back  pressure  or  extraction
 type  turbine,  and  the  low  pressure
 steam  utiliseq  in  the  production  pro-
 cesses.  This  approach  can  consider-
 ably  increase  the  thermal  efficiency,
 and  also  result  in  substantial  saving
 of  fuel  and  economy  in  the  produc-
 tion  process.  Similarly  the  waste
 heat  available  in  certain  industries  can
 be  harnessed  for  the  purpose  of  gene-
 rating  power.  It  is,  therefore,  in  the
 interest  of  energy  conservation  and
 efficient  utilisation  of  fuel  resources
 that  this  “total  energy  concept”  is  en-
 couraged  in  industries  where  process
 steam  is  required  or  waste  heat  is
 available.  In  order  that  inadequacy
 of  power  availability  may  not  hamper
 tidustrial  production,  Government  of
 india  decided  in  September,  976  that
 whenever  a  Letter  of  Intent  or  Indus-
 trial  Licence  is  issued  in  respect  of  an
 Industrial  Unit  where  large  volume  of
 process  steam  will  be  required  or
 waste  heat  wil]  be  available  a  condi.
 tion  should  be  incorporated  that  en-
 trepreneurs  will  instal  captive  power
 generation  cavacity  in  consonance
 ‘with  total  energy  concept.
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 Complaints  against  BEL.  designed
 Turho-sets

 4052.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INDUSTRY  be  pleaseq  to
 state;

 (a)  whether  power  plants  have
 complained  against  some  of  the  BHEL
 designed  turbo-sets  as  being  defec.

 tive;  and

 (b)  if  so,  what  steps  have  been
 taken  to  replace  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI).  (a)  Cer-
 tain  complaints,  quite  a  few  of  which
 were  of  the  nature  of  teething  troub-
 les,  were  received  during  the  initial
 stages  and  these  have  been  attended
 to.

 (b)  While  certain  amount  of  work
 had  to  be  done  on  these  sets  to  im-
 prove  their  performance,  it  was  not
 found  necessary  to  replace  the  set  in
 any  case.

 वि.
 Supply  of  explosives  to  Coal  India

 Ltd.

 4053  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleaseg  to  state:

 (a)  whether  Indian  Explosive  Ltd.
 and  the  Indian  Detonators  Limited
 have  not  been  supplying  the  required
 quantity  of  explosives  to  the  Coal
 India  Limited  during  the  last  8
 months;

 (b)  if  so,  the  reasons  thereof  and
 the  action  taken  to  increase  the  pro-
 duction  of  required  explosives;

 (c)  what  is  the  estimated  produc-
 tion  of  explosives  in  public  sector
 particularly  iy  Bhandara  (Maharash-
 tray  and  Korba  (in  M.P.);

 (d)  whether  the  Coal  India  Limited
 has  placed  orders  for  importing  5,000
 tons  of  explosives  in  India;  and
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 (e)  what  steps  Government  have
 taken  to  fulfil  the  demand  of  explo-
 sives  required  to  increase  the  produc-
 tion  of  coal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir.

 (b)  During  September-October  ‘1977
 there  was  a  labour  strike  in  the  Gomia
 factory  of  M/s.  Indian  Explosive  Li-
 mited  which  resulted  in  shortage  of
 explosives,

 M/s,  Indo-Burma  Petroleum  Com-
 pany  has  commenced  production  at
 Korba  (MP).  The  commissioning
 schedules  of  the  Coa]  India  Ltd.,  Pro-
 ject  (Ordinance  Factory,  Bhandara)
 and  M/s.  Chowgule’s  Project  in  Kar-
 mataka  have  been  advanced.  Explo-
 sives  are  also  being  imported.

 (c)  The  installed  capacity  of  the
 Bhandara  Project  is  5000  tonnes  per
 annum;  trial  production  is  expected
 by  middle  of  1979.  Production  com-
 menced  at  the  Korba  Project  of  M/s.
 Indo-Burma  Petroleum  Company  in
 March,  978.  Actual  production  during
 398  was  646  tonnes.  This  company
 plans  to  instal  four  units  in  Madhya
 Pradesh,  including  the  one  at  Korba,
 for  a  total  capacity  of  20,000  tonnes  per
 annum.

 (d)  Coal  India  Ltd.,  have  placed  firm
 orders  with  the  State  Trading  Corpo-
 ration  for  import  of  500  tonnes  of
 explosives  in  the  first  instance.

 (e)  Apart  from  increasing  the  avail-
 ability  of  explosives  from  indigenous
 sources,  Coal  India  Limited  have  been
 permitteq  to  resort  to  imports.

 Conditions  of  Jails  in  Bihar

 4054.  SHRI  EDUARDO  FALEIRO:

 SHRI  SUBHASH  CHANDRA
 SOSE  ALLURI:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 tment  has  been  drawn  to  the  recent
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 disclosures  made  by  Shri  छू,  F
 Rustomjee  a  member  of  National
 Police  Commission  regarding  the  hor-
 rible  conditions  prevailing  at  Patna
 and  Muzzaffarpur  jails  in  Bihar;

 (b)  whether  the  conditions  in  those
 two  jails  are  fairly  representative  of
 the  prisons  elsewhere  in  the  country;

 (c)  if  so,  what  is  the  nature  of  the
 disclosures  made  by  him:  and

 (9)  what  action  Government  have
 taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  The  conditions  in  various  jails
 in  the  country  are  not  similar  and
 they  vary  from  place  to  place.

 (९)  A  copy  of  Shri  Rustomjee’s  tour
 note  is  placed  on  the  Table  of  the
 House  [Placed  in  Library.  See  No.
 LT-437/79}.

 (d)  A  copy  of  Shri  Rustomjee’s  note
 was  sent  to  alj  States  and  Union  Ter-
 ritories  A  mecting  of  Inspectors  Gene.
 ral  of  Prisons  was  held  on  February
 1,  979  in  New  Delhi  to  discuss  major
 problems  of  congestion  in  prisons.
 These  are  proposed  to  be  discussed  at
 Conference  of  Chief  Secretaries  which
 has  ben  convened  by  the  Home  Minis-
 ter  on  9th  April,  979  to  discuss  Jail
 Reforms.

 Reservation  of  posts  for  S.C.  &  5.T.

 in  Khadi  Gramodyog  Bhavan

 4055.  SHRI  RAMJI  LAL  SUMAN:

 CHOWDHRY  BALBIR
 SINGH:

 SHRI  AMARSINH  दि
 RATHWA:

 SHRI  LALJI  BHAI:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  re-
 cently  interviews  were  conducted  for
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 the  post  of  Incharges  in  Khadi  Gramo-
 dyog  Bhavan,  New  Delhi  reserved
 for  Scheduled  Castes  and  Scheduled
 Tribes;

 (b)  if  so,  why  no  results  have  been
 declared  so  far;

 (c)  whether  it  is  also  a  fact  that
 when  experience  Scheduled  Cast
 employees  working  in  Khadi  Gramo-
 dyog  Bhavan  are  available,  the  post
 of  Incharges  have  been  advertised
 calling  applications  from  outside  can~
 didates,  and

 (d)  if  so,  why  locally  available
 candidates  are  not  being  considered
 for  the  posts  advertised?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sur.

 (9)  to  (d)  According  to  the  Rules
 of  the  Khadi  and  Village  Industries
 Commission,  the  Ist  vacant  908  is  to
 be  filled  in  by  promotion,  2nd  by  selec.
 tion  from  amongst  the  staff,  3rd  again
 by  promotion  and  4th  by  direct  re-
 cruitment,  The  employees  of  the
 Bhavan  can  also  apply  against  posts
 which  are  advertised.  There  are  8
 ‘posts  of  Incharges  in  the  Khadi
 Bhavan  of  which  2  posts  are  reserved
 for  Scheduled  Caste/Scheduled  Tribe
 candidates.  According  to  the  Rules,
 one  of  these  posts  has  to  be  filled  in
 by  promotion  ang  the  other  is  to  be
 filled  in  by  direct  recruitment,  A  Sche-
 duled  Caste  employee  working  in  the
 Bhavan  hag  beep  selected  against  one
 of  the  vacant  posts  for  appointment.
 The  other  post  likely  to  fal)  vacant,
 in  near  future,  wag  advertised  as  per
 rules.  None  of  the  candidates  who  ap-
 plieq  fulfilled  the  qualifications  pres-
 cribed,  and  the  post  has  been  re-
 advertised.
 Reasons  for  Losses  in  Public  Sector

 Units
 4056,  SHRI  V.  ARUNACHALAM:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  reasons  for  the  losses  and
 low  profitability  of  many  public  sec-
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 tor  units  under  the  Ministry  of  iIn-
 dustry  during  (1978-79  despite  the
 professions  of  Government  to  secure
 improved  performance;  ang

 (b)  the  concrete  steps  proposed  to
 ensure  that  the  units  contribute  to
 our  planned  economy  according  to
 optimised  utilisation  of  capacity?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b)  A  clear  picture
 regarding  the  profit  and  loss  position
 of  various  public  sector  units  under  the
 Ministry  of  Industry  during  1978-79
 can  be  had  only  after  their  accounts
 are  audited  after  the  close  of  the
 financial  year  1978-79.  The  perform-
 ance  of  these  units  continued  to  be
 affecteq  by  power  shortage,  lack  of
 sufficient  order,  higher  cost  of  raw-
 materials,  existence  of  old  and  obsolete
 machinery,  lower  utilisation  of  plant
 capacity  etc.  The  steps  being  taken
 to  optimise  the  utilisation  of  capacities
 in  these  units  include  better  produc-
 tion  planning,  modernisation  of  plant
 and  machinery,  adoptation  of  better
 technology,  diversification  in  pattern
 of  production,  change  of  products  mix
 ang  increased  participation  of  workers
 in  the  management.

 Investment  in  Public  Sector

 4057  SHRI  BALWANT  SINGH  RA-
 MOOWALIA:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  the  total  public  sector  invest-
 ment  so  far;

 (b)  investment  made  in  Punjab,
 Haryana,  Himachal]  Pradesh  and  Jam-
 mu  &  Kashmir;  and

 (९)  whethe,  it  is  creating  regional
 imbalances  by  the  criterian  adopted
 previously?

 THE  MINISTER  OF  STATE  IN
 THe  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  to
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 (c).  The  total  Plan  outlay/expendi-  Plans  from  the  First  Plan  onwards
 ture  inclusive  of  the  Central  and  State  is  as  follows:

 ~
 Period  Amount

 (Rs.  crores)

 First  Plan  =  3  *  .  960700

 Second  Plan.  :  है  4672709

 Third  Plan  +  8577700

 Annual  Plans  :—

 1966-67  to  1968-69,  मर  नि  .  है  हे  6625-00,
 Fourth  Plan  Fs  2§770°00

 1974°75,  —Actuals  +  4928  40

 3975-76—Actuals  +  +  +  2  डे  हे  4616:g0

 3976-77—Actuals  .  मि  न  मं  :  808:°70

 3977-78—Anticipated  न  .  9564  40

 1978-79—Outlay  +  +  +  *  +  +  3650°20
 ee

 Of  the  above  expenditure,  the  ex-  Himachal  Pradesh,  J  &  K  and  Punjab
 penditure  under  the  Plans  of  Haryana,  are  as  follows:

 (Rs.  crores)

 Haryana  Himachal  J  &K  Punjab
 Pradesh

 First  Plan  @  4°99  13°00  769  ‘OO

 Second  Plan.  @  16°  97  96  82  ‘151°43,
 Third  Plan  °  #  7  @  33°85  6r+24  254°2g3
 Annual  Plans  (1966-69)  मु  «..  84°62  39°88  59°28  r2i°85
 Fourth  Plan.  .  958°  26  I33°43  62-22  428°  47

 Fifth  Plan  (1974-78)  89°25  767  48  प्78*  54  7799०

 Annual  Plan  1978-79.  मे  210°00  73°00  108-00  260:00
 (Approved  outlay)

 @Herayana  was  not  a  State  during  this  period,  it  was  a  part  of  erstwhile
 Punjab  State  and  therefore  figures  relating  to  Punjab  for  the  First  three
 Plans  related  to  those  portions  also  which  later  formed  Haryana  State.
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 The  Hon.  Member  is  perliaps  refer-
 ring  to  the  results  of  investment  by
 the  Central  Government  in  the  public
 sector  in  the  various  States  The  loca-
 tion  of  the  Central  projects  is  mainly
 guided  by  techno-economic  considera-
 tions.  However,  the  claims  of  rela-
 tively  backward  States  are  kept  in
 view  wherever  these  could  be  done
 without  detriment  to  the  technical  and
 economic  criteria.  In  the  successive
 Five  Year  Plang  a  number  of  ‘prog-
 rammes  have  been  launched  to  acce~
 lerate  the  development  in  economical-
 Jy  backward  areas.  The  Draft  Five
 Year  Plan  for  1978-79  lays  emphasis
 on  integrateq  rural  development,  area
 planning  and  Minimum  Needs  Prog-
 ramme.  These  measures  it  is  hoped,
 will  help  in  removing  regional  imba-
 lances.

 Utilisation  of  Solar  Thermal  Energy
 for  Digesters  and  Production  of  Fuel

 Gas

 4058  SHRI  DHARMVIR  VASISHT:
 Will  the  Minister  of  SCIENCE  AND
 ‘TECHNOLOGY  be  pleased  to  state;

 (a)  the  steps  taken  by  the  Depart-
 ment  of  Science  and  Technology  to
 utilise  ‘Solar  Thermal  Energy’  for
 increasing  the  temperature  of  the
 digesters,  as  also  the  production  of
 fue]  gas  from  large  sized  digesters
 for  industrial  applications;  and

 (b)  if  so,  the  results  of  the  same?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 Department  of  Science  and  Technology
 has  funded  a  multi-institutional  All
 India  Coordinated  Project  on  Biogas
 Technology  and  Utilization.  At  one  of
 the  eight  participating  institutions,
 namely,  Khadi  and  Village  Industries
 Commission  (KVIC)  work  on  utilisa-
 tion  of  solar  thermal  energy  for  in-
 creasing  the  temperature  of  the  diges-
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 ters,  and  thereby  increasing  the  pro-
 duction  of  fuel  gas  from  digesters  has
 been  initiated.  The  KVIC  research
 centre  at  Ahmedabad  has  set  up  a
 solar  slurry  heater  for  heating  the
 slurry  to  be  fed  to  the  gas  plant:  this
 enables  the  temperature  of  the  slurry
 to  be  raised  to  50°—55°,  when  the  at-
 mospheric  temperature  is  between  8°C,
 to  16°C.  Feeding  of  heated  slurry  has
 resulted  in  increased  gas  production.
 Similarly,  in  another  experiment  be-
 ing  conducted  by  KVIC,  a  non-track-
 ing  type  water  heater  has  been  design-
 ed,  through  which  and  through
 a  pipe  inside  the  digester,  water  is
 circulated,  to  increase  the  temperature
 of  the  digester.  The  experiment  is  in
 progress  and  final  results  are  awaited,
 Regarding  the  production  of  gas  from
 large  size  digesters  for  industrial  ap-
 Plication,  no  work  so  far  has  been  ini-
 tiated.

 Production  and  Supply  of  Explosive

 4059.  SHRI  K.  MAYATHEVAR:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  capacity  of  the  units  in  India
 to  manufacture  explosives  for  mining
 operations;

 (b)  the  actual  extent  of  utilisation
 during  last  two  years;

 (९)  the  reasons  for  short  supply  of
 explosives;  and

 (a)  the  steps  taken  to  ensure  that
 mining  operations  are  not  jeopardised
 for  lack  of  explosives?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b).  The  installed
 capacity  and  actual  production  of  in-
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 dustrial  explosives  during  877  ang  798  is  given  below: —

 (Quantity  in  tonnes)

 8}.  No.  Name  of  the  factory  and  location  Annual  Production  Production
 installed  3977  in  7978
 capacity

 u  Indian  Explosives  Ltd.,  Gomia,  Bihar.  36.  000  $33,257  30,845
 2  IDL  Ghemicals  Limited,  Rourkela.  Orissa.  22,500  )

 द  15,857

 3  IDL  Chemicals  Limited,  Hyderabad  A.P.  7,500  J  20,981

 4  Indo-Burma  Petroleum  Go.  Ltd.,  Korba,  M.P.  5.000  Nil  1,645,

 §  Haichem  Limited,  Pattancheru,  A.P.  2,500  Nil  gt
 6  Narendra  Explosives  Ltd.,  Dehra  Dun.  ‘1,000  Nil  231

 4.  Indian  Oxygen  Limited.,  Ranchi,  Bihar  2,000  2,369  2,153,

 Toran  76,500  49.483  55.  886
 mn,

 (c)  Shortage  of  explosives  ig  due  to
 labour  unrest  in  one  of  the  major  pro-
 ducers  during  977  and  1978.

 (6)  Indigenous  units  are  now  opera.
 ting  normally  and  availability  of  in-
 dustrial  explosives  is  improving.  For
 immediate  requirements  import  of  ex-
 plosives  is  also  being  allowed.

 Agreement  with  the  Delhi  State  In-
 dustrial  Development  Corporation

 Employees’  Association

 4060.  SHR]  SHARAD  YADAV:  will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whethey  any  agreement  hag  been
 reached  between  the  Delhi  State
 Industrial  Development  Corporation
 Employees’  Association  and  the  con-
 cerned  authorities  in  regard  to  last
 strike;

 (b)  if  so,  whether  a  copy  of  the
 charter  of  their  demands  and  a  copy

 aa
 the  agreement  are  proposed  to  be

 laid  on  the  Table  of  the  House;  and

 (c)  the  extent  to  which  the  terms
 of  the  agreement  have  been  imple-
 mented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV}.  (a)
 to  (c).  Though  some  of  the  reaSonable
 demands  of  the  employees  were  accept-
 ed  by  the  Board  of  Directors  of  the
 Delhi  State  Industrial  Development  Cor-
 poration  Ltd.,  no  agreement  has  been
 entered  into  with  the  employees  follow-
 ing  the  unconditional  withdrawal  of
 the  strike  Fresh  demands  raised  by
 the  employees’  Union  are  being  examin-~
 ed  by  the  Delhi  State  Industrial  De-
 velopment  Corporation  management
 from  time  to  time.

 Cotton  Prices

 4061.  SHRIMAT]  PARVATHI  KRISH-
 NAN:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  adopt  a  four-pronged  stra-
 tegy  to  check  the  fall  in  prices  of
 cotton;  and

 (b)  if  so,  what  are  the  details  of
 the  new  strategy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b).  Government  have  taken  the
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 following  measures  to  ensure  that  the
 prices  of  cotton  are  maintained  at
 reasonable  levels  :—

 (a)  Enlargement  of  the  role  of  the
 Cotton  Corporation  of  India;  and  do-
 mestic  purchase  on  a  larger  scale  by
 the  Corporation  for  buffer  stock  and
 sales  to  NTC  and  non-NTC  mills.

 (b)  Upward  revision  of  stock
 limits  for  mills;

 (c)  decision  not  to  import  cotton
 from  abroad  to  the  detriment  of

 indigenous  cotton  growers;

 (d)  export  of  staple  cotton,  includ-
 ing  cotton,  from  old  stocks,  to  the
 extent  of  3.5  lakh  bales;

 (e)  export  of  Bengal  Deshi  cotton,
 Soft  cotton,  waste  and  yellow-pick-
 ings;

 (f)  removal  of  the  statutory  stipula-
 tion  to  consume  0  per  cent  men-
 made  fibre  by  cotton  textile  mils;

 (g)  imposition  of  import  duty  on
 viscose  staple  fibre  and  increae  in
 the  excise  duty  on  indigenous  staple
 fibre.
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 Growth  Rate  estimates  of  National
 Income

 4062,  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Government  have  col-
 lected  information  regarding  the
 growth  rate  estimates  of  the  National
 Income  sector-wise;  and

 (b)  if  so,  the  details  regarding  the
 difference  between  the  estimates  and
 the  actuals  of  the  growth  of  the
 National  Income  during  the  last  two
 years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  Yes,  Sir,  A
 statement  is  attached.  (Statement-I).

 (b)  The  Fifth  Five  Year  Plan
 (1974-79),  envisaged  annual  rate  of
 growth  for  total  gross  domestic  product
 and  for  a  few  selected  sectors,  State-
 ment-II  (attached)  gives  the  anticipated
 and  the  actual  growth  rates  during
 ‘1976-77  and  1977-78.

 Statement  I
 Net  national  product  at  factor  cost  :  sectoral  growth  rates

 (Per  cent)

 ices
 Industry

 lie  a

 1977-78  976-77
 (3)  (2)  (3)

 i.  Agriculture.  rr  .  tna  (—)6:3
 forestry  &  logging  '  ्  १7९०

 3  fishing  5°8  (—)4-8
 4  mining  &  quarrying  ००9  5०4

 Sus-Tora,  $  PRIMARY  70  ?  55
 5.  manufacturing  ड़ ्य  registered  .  38

 7
 5°2  unregistered  :

 :
 He  re

 6.
 ——  ‘  é  Bo  Ig°2 9.  electricity,  gas  &  water  supply  ‘  .  3°7  79  "7

 Sus-Toran  :  srconpary  *  .  47  104

 *Percentage  change  over  pervious  year,

 ~

 a
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 !  a  8

 8  transport,  storage  &  communication  4°2  द
 Br  railways  :  डे  a  9°6
 Ba  transport  by  other  means  and  storage  50  5*5
 Bg  communication  बे  55  Bg

 a  trade,  hotels  and  restaurants  .  हे  49  4°9
 Sus-ToTA  :  TRANSPORT  COMMUNICATIONS  &  TRADE  4°7  5°6

 10.  banking  and  insurance  ter  i9°2

 tr.  real  estate,  ownership  of  dwellings  and  business  services  36  3°5
 Sup-TOTAL  +  FINANCE  &  REAL  ESTATE.  69  9°9

 tz.  public  administration  and  defence  पु  57  4°7

 33.  other  services  +  नि  28  a7

 Sus-rOTAL  :  COMMUNITY  AND  PERSONAL  SERVICES  4°4  3°8

 iq4.  ToTaL  :  net  domestic  product  at  factor  cost  7°4  4
 र्थ
 15.  TOTAL  :  net  national  product  =  74  Ir}

 Statement  II

 Annual  rate  of  growth  of  gross  domestic  product  by  sectors  1976-77,  and  1977-78.

 (Per  cent)

 Average  Actual  growth  rate  at
 Sector  annual  i070-7!  prices  in

 growth  1976-77  1977-78
 rate  planned]

 (1974-79)

 a)  (a)  (3)  (4)

 Agriculture,  forestry  and  fishing  .  x89  (  =)5°49,  10°70
 mining  ww  9°86  5°93  97

 manufacturing  wwe  7°98  9774  3°65
 Construction.  +  +  8°70  २०११७  Bor

 +
 flways  «©  5°73  उ  3°80

 ‘ansport  by  other  means  .  5  हि  “35  ह आ  4°44
 Toran:  kw,  5°50  156  7°23
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 Survey  made  by  the  Central  Machine
 Tool  Institute,  Bangalore

 4063.  DR.  P.  ५.  PERIASAMY:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  the  salient  features  of  the  sur-
 vey  made  by  the  Central  Machine
 Tool  Institute  of  Bangalore,  parti.
 cularly  about  the  requirement  of  ma-
 chine  tools  by  the  engineering  in-
 dustries;  and

 (b)  whether  any  action  has  been
 initiated  to  meet  indigenously  the
 requirement  of  machine  tools  by  the
 engineering  industries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI).  (a)  The  Central
 Machine  Too]  Institute  (CMTI),
 Bangalore  were  assigned  a  study  to
 servey  the  requirements  of  precision
 machine  tools  to  identify  the  gaps  in
 our  manufacturing  capabilities  and  to
 Suggest  suitable  steps  to  fill  the  gap.
 Such  machine  tools  are  required  for
 tool  rooms  for  engineering  industries
 as  also  for  the  manufacture  of  preci-
 sion  components  in  electromics,  air-
 crafts  and  similar  industries  The
 salient  features  of  the  report  submit-
 ted  in  March,  978  are—

 (i)  The  projected  demand  covers
 a  period  of  six  years,  from  977  to
 1982.
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 (ii)  The  demands  have  been  pro-
 jected  both  categorywise  as  well  as
 user  industrywise.  The  details  of
 demand  estimates  are  given  in  the
 statement,

 (ni)  A  major  finding  of  the
 survey  is  that  bulk  of  the  import  of
 machines  would  consist  of  precision
 machine  tools,

 (av)  It  has  been  recommended
 that  this  gap  should  be  plugged  both
 through  import  of  technology  as
 well  as  development  of  machines,
 expertise  and  skills  indigenously.

 (b)  Steps  taken  to  develop  in-
 digenous  capability  for  meeting  the
 requirements  of  machine  tools,  are:

 Qa)  70  start  with  a  Precision
 Engineering  Centre  is  proposed  to  be
 set  up  at  CMTI  te  carry  out  re-
 search  in  various  areas  of  precision
 engineering,  design  and  develop
 precision  machine  tools  and  measur-
 ing  instruments.  This  would  also
 give  feedback  and  assistance  for  the
 development  cf  indigenous  sources
 for  precision  machine  tools  where
 the  quantum  of  requirement  would
 justify  taking  up  production

 (a)  An  N.C.  (Numencal  Control)
 Centre  is  being  set  up  at  CMTI  to
 meet  the  development  requirements
 of  low  cost,  high  precision  and
 higher  accuracy  machine  tools  such
 as  lathes,  milling  machines  required
 by  industry.
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 Agreement  of  B.H.E.L.  with  Siemens

 4065.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  the  proposed  agree-
 ment  of  BHEL  with  Siemens  went
 against  the  long  term  Indo-Soviet  ac-
 ९०००  signed  earlier;

 (b)  if  so,  the  reasons  for  preferring
 Siemens  to  Soviet  offer;  and

 (c)  whether  it  is  a  fact  that  the  mo-
 dernisation  of  Hardwar  Plant  of
 BHEL  with  Soviet  technology  is
 cheaper  than  Siemens  technology?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  No,  Sir.

 (b)  Does  not  arise  in  view  of  answer
 to  (a)  above.

 (c)  Presumably  the  reference  is  to
 the  investment  programme  at  Har-
 dwar.  The  proposed  investment  is
 primarily  for  introducing  quality  im-
 provements,  setting  up  of  capacity  to
 manufacture  blades,  quantitative  ex-
 pansion  and  introduction  of  higher
 capacity  sets.  The  adoption  of  a
 particular  type  of  technology  will  not,
 by  itself,  have  any  significant  impact
 on  the  investment.

 Tooth  Paste  manufacturers

 4066.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  he  has  received  a
 memorandum  from  NAYE  (National
 Alliance  of  Young  Enterpreneurs)
 urging  imposition  of  curb  on  the
 growth  of  large-scale  tooth  paste
 manufacturers  with  a  view  to  protect
 the  small  sector;  and

 (b)  if  so,  the  action  taken  by  Gov.
 -ernment  on  their  demands?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (b)  Tooth  Paste  industry  has  al-
 ready  been  reserved  for  exclusive
 development  in  the  small  scale  sector.
 Government’s  Industrial  Policy,  as
 laid  before  the  Parliament  on  23rd
 December,  977  provides  that  where
 large  scale  units  are  already  engaged
 in  the  manufacture  of  items  since  re-
 served  for  the  small  scale  sector,  the
 share  of  these  units  in  the  total  capa-
 city  for  these  items  will  be  steadily
 reduced  and  that  of  small  scale  and
 cottage  sector  increased.  Consistent
 with  the  Government  Policy  to  en-
 courage  decentralised  production,  it
 has  also  been  decided  to  start  a  dia-
 logue  with  large  scale  tooth  paste
 manufacturers  te  work  out  a  plan  ef
 action  by  which  the  organised  sector
 vacates  its  manufacturing  activities  re-
 lating  to  tooth  paste  in  favour  of
 small  scale  sector.  at  the  same  time
 ensuring  that  there  is  minimum  dis-
 location  in  the  production  of  this  item
 and  there  is  no  adverse  effect  on  the
 existing  empioyment.

 भुप्सचर  विभाग  के  एक  श्रध्तिकारी  हारा  एक  कार
 का  इंजन  बदलना

 4067.  थी  राजनारायण :  कया  गृह  मंत्री
 यह  बताने  की  छुपा  करेंगे  कि:

 (क)  क्‍या  उन्हें  मालूम  है  कि  गुप्तचर
 विभाग  के  एक  अ्रधिकारी  ने  इस  विभाग  की
 नई  कार  का  इंजन  बदल  कर  अपती  पुरानी  कार
 में  लगा  लिया  तथा  प्रपनी  पुरानी  कार  का  इंजन
 उक्त  नई  कार  में  लगा  लिया  है।  भौर

 sf  (a)  यदि  हां,  तो  सरकार  ने  उक्त  भ्रधिकारी
 के  विरुद्ध  झब  तक  क्‍या  कार्यवाही  की  गई  है?

 गृह  मजालय  में  राम्य  मंत्री  (भी  धनिक
 सण्डल)  :  (कफ)  जी  हां  श्रीमन्‌।  फिर  भी
 कहा  जा  सकता  है  कि  संबंधित  सरकारी

 शक  प्

 °

 पे
 बिका

 पूरे
 हो

 ज

 किए
 एक  कार

 ह
 था  जौर  उसका  मिपटान  सावेशनिक

 हारा  किया  जाना  था।

 लाल
 यह्‌

 कार
 चल्कि
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 (ले)  झभियुवत  अभ्किरी  का  पहले  ही
 हथ स्वा किरण  बर  दिया  गया  है।  उसके  बिम्द्ध
 धिशाबीय  श्य्थ  की  जा  रही  है।

 Achievements  of  ITDP  in  Madhya
 Pradesh  and  Orissa

 4068  SHRI  PURNANARAYAN
 SINHA  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  whether  Government  are  sats-
 fied  with  the  achievements  of  the  In-
 tegrated  Tribal  Development  Plans
 in  Madhya  Pradesh  and  Orissa  cost-
 ing  crores  of  :upees  of  public  money
 over  the  years;

 (9)  if  so,  whether  Government  pro-
 pose  to  lssue  a  white  paper  on  the
 achievements  of  ITDP  in  these  two
 States  with  a  statement  of  appraisal
 of  the  situation  prevailing  in  the  Pro-
 jects,  and

 (ec)  af  not,  whether  Governmeat
 propose  to  appoint  a  study  team  to
 go  into  details  of  ITDP  targets  vts-
 a-ms  achievements  and  suggest  means
 to  reach  the  anticipated  targets?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)  (a)
 The  programmes  initiated  in  the  In-
 tegrated  Tribal  Development  Projects
 of  Madhya  Pradesh  and  Orissa  during
 the  5th  Plan  have  picked  up  _  satis-
 factonly

 (b)  and  (c)  No,  Sir

 Formulation  of  Programme  ह अ  per  De-
 cision  of  Smati  Scale  Industries

 Conference
 4069  SHRI  BAIRAGI  JENA.  will

 the  Minister  of  INDUSTRY  be  pleased to  state

 (a)  what  policies  Government  are
 song  to  for  the  develop-
 ment  of  small  scale  industries  parti-
 cularly  in  Ovissa  State;  and

 {b)  detaileg  report  thereof?
 482  LS5
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (७)
 and  (b)  The  Government  have  in  the
 Industrial  Policy  Statement  of  1977
 stated  that  the  main  thrust  of  the  new
 industrial  policy  will  be  on  effective
 promotion  of  cottage  and  small  scale
 industries  widely  dispersed  in  rural
 areas  and  small  towns  With  this  end
 in  view  several  measures  are  beng
 taken  te  encourage  the  growth  of
 small  scale  industries  A  legislation
 for  giving  protection  and  encouraging
 the  growth  of  small  scale,  village  and
 cottage  industries  38  under  considera-
 tion  Steps  for  channelling  additional
 funds  into  the  small  scale  sector  are
 also  bemg  taker  The  number  of
 items  reserved  for  production  in  the
 small  scale  secter  is  also  being  ex-
 panded  from  time  to  time  Marketing
 Support,  through  greater  purchase
 preference  in  the  Government  pur
 chase  programme  is  also  under  con-
 sideration  District  Industries  Centres
 are  being  set  up  all  over  the  country
 to  serve  as  major  instruments  of
 administrative  decentralisation  and
 rural  industrial  development  The
 member  of  DIC’s  is  being  progres-
 Sively  increased  to  cover  the  entire
 country  While  no  special  programmes
 are  under  consideration  of  the  Govern-
 ment  of  India  for  Orissa  alone,  it  is
 expected  that  aca  result  of  the
 various  measures,  small  scale  indus-
 tries  would  grow  rapidly  in  all  parts
 of  the  country  including  Orissa

 Size  of  Sixth  Five  Year  Central  Plan

 4070  SHRI  BALWANT  SINGH
 RAMOOWALIA  Will  the  Munster  of
 PLANNING  be  pleased  to  state

 (a)  total  size  of  Sixth  Five  Year
 Central  Plan,

 (b)  out  of  this  how  much  amount
 is  being  spent  in  J&K,  Haryana,  Pun-
 jab  and  Himachal  Pradesh  respective-
 yy,  and

 (९)  eriteria  in  allocating  funds  .or
 the  Central  schemes  in  diff-rest
 plans?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 .FAZLUR  RAHMAN):  (a)  te  (c).  The
 Draft  Five  Year  Plan  978—83  pro-
 poses  a  totai  public  sector  outlay  of
 Rs.  69,380  crores.  This  comprises  of
 outlays  on  the  Central  Plan  and  the
 Plans  of  States  and  Union  Territories.
 The  break-up  of  this  outlay  between
 the  Central  Plan  and  the  Plans  of
 States  and  Union  Territories  is  being
 werked  out  on  the  basis  of  the  recent
 N.D.C.  decisions  on  the  distribution  of
 plan  assistance  among  the  States.
 Allocation  of  funds  are  made  for  the
 Central  sectors  of  the  plan  in  consul-
 tation  with  the  Ministries,  keeping  in
 view  the  sectoral  targets  and  inter-
 sectora]  balances  proposed  in  the  Draft
 Plan.  The  targets  themselves  are  re-
 lated  to  the  achievement  of  the  basic
 objectives  of  the  plan.

 Concessions  given  to  Textile  Industry

 4071.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  the  details  of  the  concessions  be-
 ing  given  to  Textile  Industry  to  re-
 habilitate  and  modernise  the  sick
 units  since  1961;

 (b)  the  concessions  given  in  cash
 or  subsidy  In  duty  on  export  of  Tex-
 tiles;

 (c)  whether  similar  concessions  are
 being  given  to  other  industries  alsn,
 Hf  so,  details  of  such  industries  and
 the  concessions  given  to  those  indus-

 atries;  and

 therefor?
 what  are  the  reasons

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)

 to  (d}.  The  main  concession/facility
 provided  for  rehabilitation  and
 modernisation  is  grant  of  financial
 assistance  at  concessional  rate  of
 interest  under  the  Soft  Loan  Scheme
 operated  by  the  Industrial  Develop-
 ment  Bank  of  India.  The  Scheme
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 covers  five  selected  industries  viz.
 cotton  textiles,  jute,  cement,  sugar  and
 specified  engineering  industries.  The
 scheme  has  not  been  extended  to  other
 industries  as  they  are  comparatively
 modern  and  the  problem  of  sickness  or
 modernisation  ig  not  considered  so
 acute.

 The  main  assistance  given  for  ex-
 port  of  products  from  India  relates  to
 grant  of  cash  compensatory  support,
 drawback  on  customs  duties/excise
 and  replenishment  licences.  The  extent
 of  assistance  varies  depending  on
 individual  export  commodity  and  des-
 tination  of  markets.  This  i;  decided
 after  due  consideration  of  the  trend

 of  export  of  the  various  products,  cost
 of  production,  inter  se  competitiveness
 of  the  products  in  foreign  markets,
 import  content  cf  the  product  of  ex-
 port,  the  extent  of  duties/excise  on
 raw  material  which  have  gone  into
 production  of  these  products  etc.  etc,
 These  are  indicated  product-wise
 periodically.

 Visit  of  Central  Government  Em-
 ployees  to  Andaman  and  Nicobar  Is-

 lands  under  L.T.C.  Scheme

 4072.  SHRI  8.  8,  SOMANI:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  HOME  AP-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  does  not
 allow  the  Central  Governmert  Em-

 a
 to

 hag  =  Lage
 Port

 Blair  in  the  aman  icohar
 Islands  and  places  in  the  Laccadivé,
 Minicoy  and  Amindivi  Islands  whder
 the  scheme  of  Leave  Travel  Conces-
 sion  available  to  Central  Government
 Employees;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MENISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8  D.  PATIL):  (a)  The  Leave
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 Travel  Concegsion  is  available  to  em-
 ployees  visiting  places  like  Port  Blair
 in  the  Andaman  and  Nicobar  islands
 and  places  in  the  Laccadive,  Municoy
 and  Amindivi  islands,  as  these  are
 partg  of  Indian  territory.

 (b)  Does  not  arise.

 Filling  up  Vacancies  of  Grade  I  of
 Central  Secretariat  Service

 4073.  SHRI  R.  L.  P.  VERMA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  vacancieg  occurred
 during  977  in  Grade  [  of  the  Central

 —
 Service  have  since  been

 (b)  if  not,  reasong  for  this  delay;
 and  |

 (c)  how  do  Government  propose  to
 protect  the  interests  of  those  officers
 who  have  been  included  in  the  select
 list  of  Centra]  Secretariat  Service
 officers  for  apvointment  to  Grade  |

 of  the  service  for  the  year  1977,  but
 have  not  yet  been  promoted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRs  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).  The
 strength  of  the  Select  List  of  Grade  I,
 १977  had  been  fixed  at  ae  A  panel  of
 9i  officers  belonging  to  general  category
 recommended  by  the  Selection  Com-
 mittee  tor  appointment  to  Grade  J  was
 issued  on  27-I-l978  and  all  of  them  ex-
 cépt  fifteen  officers  bave  been  appoint-
 ed  to  Grade  J.  As  regards  the  remain-
 ing  27  vacancies  reserved  for  Scheduled

 Gacided  to  hoki  ted  departmental
 competitive  pat  कप  canfined  to

 Caste/Acheduled  Tribe  candi-
 dates  with  not  leag  than  i  yaar’
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 approved  service  in  the  Grade  of  sec
 tion  Officers/Grade  ‘A’  stenographer  as
 on  3i-2-78  and  the  Union  Public
 Service  Commission  have  been  request-
 ed  to  hold  the  examination  and  give
 the  list  of  Scheduled  Caste/Scheduled
 Tribe  officers  for  appointment  to  re-
 served  vacancies  as  early  as  possible.

 (c)  As  stated  above,  only  fifteen  offi-
 cers  included  in  the  panei  remain  to  be
 appointed  to  Grade  I  Steps  are  being
 taken  to  promote  them  to  Grade  I.

 Reversion  of  LA.S.  Officers  to  States

 4074.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  IAS.  officers
 who  are  serving  in  the  Centre  for
 more  than  5  years;  and  cy

 (b)  the  steps  texen  by  Covern-
 ment  to  revert  then  to  their  respec
 tive  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 8.  D,  PATIL):  (a)  50  (excluding  35  off-
 cers  presently  on  foreign  assignments).

 (b)  They  are  being  reverted  after
 taking  administrative  requirements  into
 account.

 wand  श्र्मोक्रोयों  हारा  query,  का  विर्धात

 4075.  भरी  पादचेता,  इस  :

 जी  स्थान  wer  ्  :

 क्या  ्  मंत्री  बहू  बताने  को  कृपा  करने
 कि  ५

 ष्  §
 क्या  वादी  और  4  हारा

 बहुत
 :

 खंद्या  में  सामनी  का
 रहा  है;

 किया  था
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 (व)  क्या  उक्त  लाभ  उन  बस्तुझों  के  धास्तगिक
 निर्माताशों  के  बीच  वितरित  किया  गया  था

 संचोग  मंबालय  सें  राज्य  संत्रो  (भी  खगवस्वी
 mere  बावच) :.  (क)  से  (ग).  खादी  तथा
 ब्राभोद्योग  के  उत्पाद  (जिनमें  मुख्यय  परिष्कृत
 झनाज  (प्रोसेस्ड  सीरियल्स)  तथा  दालें,  ताड़  के
 रेशे  चमडे  की  बनी  बस्तुए  भौर  गोबर  गैस  उपकरण
 झ्रादि  च्ाते  है)  का  निर्यात इस  प्रकार  है

 बे  खादी  के  उत्पाद  ग्ामोतोग  उत्पाद  योग

 (९०  लाखो  में)  (रु०लालों  ें)  (र०लाखो  में

 1976-77  0  83

 ‘1977-78  0  52

 84  46  85  29

 54  74  55  26

 शादी  तथा  भ्रामोशोग  झांयोग  सीधे  ही  निर्यात
 कार्य  हाथ  में  नहीं  लेता]  है  किन्तु वह  यह  कार्य
 इसके  लिये  झायोग  के  पास  पजीयित..  पारियों
 के  माध्यम  से  करता  है  [निर्यातक'  झायोग  से
 प्रचलित  _  बाजार  भाव  पर  उत्पादों  की  खरीद
 करते  है  तथा  उत्पादको  के  लिये  उचित  पारि-
 श्रमिक  सुनिश्चित  हो  जाता  है।  लाभ  की  ठीक-
 ठीक  मात्रा  का  मिर्धारणाँ  नही  किया  जा  सकता
 है  n  झायोग  की  कार्यान्वयन  एजेन्सिया  धर्भात
 रजिस्टर्ड  खस्थाए  तथा  सहकारी  समितिया  लाभ
 हानि  रहित  भाधार,पर  चलायी  (जाती  है।

 Model  Scheme  for  Harijans  Develop-
 ment

 4076  SHR]  K.  PRADHANI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Central  Government
 has  asked  the  States  to  prepare  and
 implement  a  Model  scheme  for  the
 development  of  Harians;  and

 (b)  if  80,  the  nomes  of  the  States
 which  have  t  aken  inrtiative  and
 shown  interest  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  A¥YFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 Central  Government  have  not  asked
 the  States  to  prepare  and  implement
 any  model  scheme  for  the  development
 of  Harijans.  However,  guidelines  were
 issued  to  slate  Governments  by  the
 Planning  Commission  and  the  Ministry
 of  Home  affairs  to  identify  schemes  in
 different  sector,  which  can  directly
 benefit  Scheduled  Castes,  and  quantity
 in  financial  and  physical  terms  the  tar-
 gets  from  each  of  the  schemes  under
 general  sectors  to  form  Special  Com-
 ponent  Plang  for  the  Scheduled  Castes.
 The  intention  is  to  secure,  by  this
 machanism.  adequate  flow  of  funds
 from  different  sectors  for  the  develop-
 ment  of  a  significant  proportion  of  the

 Scheduled  Castes,  especially  their  econo-
 mic  development,  through  programmes
 appropriate  to  the  various  mam  occu-
 pational  categories  of  the  Scheduled
 Castes  lke  agricultural  labourers,  lea-
 ther  workers  and  other  artisans,
 marginal  and  small  farmers,  and  urban
 decentralised  labourers,  so  as  to  help
 them—cross  the  poverty  line,

 (b)  The  States  of  Andhra  Pradesh,
 Gujarat,  Haryana,  Himachal  Pradesh,
 Karnataka,  Kerala,  Madhya  Pradesh,
 Maharashtra,  Manipur,  Punjab,  Rajas
 than,  Tripura,  Uttar  Pradesh  and  West
 Bengal  have  prepared  a  Special  Com-
 ponent  for  the  Scheduled  Castes.  States
 luke  Bihar  and  Orissa  have  alsa  decided
 to  prepare  Special  Component  Plans

 Cieth  Preduceg  by  Textile  Mills

 4077.  SHRI  Ss.  JAGANNATHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  total  quantity  of  medium
 varieties  of  cloth  produced  by  textile
 thills  for  the  use  of  the  common  man
 during  last  year;

 (9)  the  highest  and  the  lowest
 price  at  Which  such  cloth  is  available
 and  the  quantity  avaliable  for  com-
 mon  man  at  the  highest  and  lowest
 range;  and
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 (९)  whether  Government  have
 found  it  feasible  tu  have  the  price
 printed  on  every  metre  of  the  textile
 goods  so  that  the  common  man  is  not
 Guped?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 During  the  year,  1978,  2597  mullion
 meters  of  cloth  were  produced  in  me
 dium  varieties  i.e.,  varieties  using  yarns
 in  counts  ranging  from  7  to  40s.

 (b)  There  is  a  large  variety  of  cloth
 produced  in  medium  categories  and  it
 is  not  possible  to  precisely  indicates  the
 highest  and  lowest  prices  and  the
 quantities  available  at  these  prices.

 (९)  At  present,  mills  are  required  to
 print  on  every  metre  of  cloth  ex-mill
 price  plus  excise  incidence  leaving  it  to
 the  consumer  to  exercise  his  bargain-
 ing  power  at  retail  level.

 iesue  of  Licences  to
 National  Federation  of  Industrial

 Cooperatives  Ltd,

 4078,  SHRI  BIRENDRA  PRASAD:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  any  Replenishment
 Licences  have  been  issued  to  the  Na-
 tional  Federation  of  Industrial  Co-
 operatives  Ltd.  against  the  Export  of
 Woollen  Nemdha,  Woollen  Knitwear,
 Nylon  Knitwear,  Handicrafts,  Hand-
 loom  and  Footwear;

 (b)  if  so,  the  period  for  which  the
 licences  were  given  and  its  vulue
 from  January  969  to  December,  1978;

 (c)  whether  the  Ministry  is  satis-
 fied  that  thess  licences  ware  utilised
 Properly  as  per  the  terms  and  condi-

 mee  tions  stipulated  by  the  issuing  autho-
 rity;  and

 (a)  if  not,  whether  Government
 have  taken  any  steps  against  the  mis-
 utilisation  of  the  above  mentioned
 licences?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (d),  Particu’ars  of
 import  licences  are  published  in  the
 Weekly  Bulletins  of  Import  Licences,
 Export  Licences  and  Industrial  Lacen-

 ‘ces  issued  by  the  Chief  Controeuilers  of
 Imports  &  Exports,  New  Delhi,  copies
 of  which  are  available  in  Parliament
 library  The  information  whether
 these  hecences  were  utilised  properly
 as  per  terms  and  conditions  stipulated
 by  the  issuing  authority,  5  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 SC/ST  P.0.S_  Officers  in  Dethi
 Administration

 4079,  SHRI  MAHI  LAL:  Will  the
 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  total  number  of  Grade-I  and
 PCg  officers  in  Dethi  Administration;
 and  number  of  SC/ST  Officers  out  of
 them  in  these  Grades,  separately;

 (b)  number  of  posts  reserved  for
 ST  communities  and  remained  un-
 filled  because  of  non-availability  of
 ST  candidates;  and

 (c)  whether  these  unfilled  posts  have
 been  @  are  being  transferred  to  Sche-
 duled  Castes  candidates;  if  not,  the
 reasons  therefor  when  the  suitable
 Scheduled  Castes  candidates  ara  avail-
 ablg  in  Delhi  Administration?
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 THE  MINIST/R  OF  STATE  IN  THS  MINISTRY  OF  HOM®  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,  JUSTICE  &  COMPANY  AFFAIRS

 (SHRI  C,  7

 (a)  Total  number  of  Grade  I  and  P.C.S.  (a)
 ffi  Delhi  Administration  and

 the  number  of  S.C./S.T.  officers  out
 of  them  in  these  grade:

 PATIL):
 Total  number  of  Grade-I  and  DANICS  officers

 in  Delhi  Administration  and  number  of  Schedute
 Caste  and  Scheduled  Tribe  officers  out  of  them  in
 these  grades,  is  as  follows;—

 Gen.  Sch.  Sch.  Total
 Cate-  Caste  Tribe
 gory

 DANICS  Officers  83  (*)  7  gi

 (*)  Excluding  3  S.C.  Officers  who
 resigned  on  securing  higher  em-
 ployment.

 Grade  I  Officers.  323  27  350

 {b)  Number  of  posts  reserved  for  S.T.  (०)  DANICS  Mil
 communities  remaining  unfilled
 cause  of  non-availability  of  §.  T.
 Can  tes.

 (c)  Whether  these  unfilled  posts  have
 been  or  are  being  transferred  to  S.C

 eG,  Candidates;  if  not,  the  reasons  there-
 for  when  suitable  S.C.  candidates  are
 pelt  le  in  Delhi  Administration.

 (c)

 Grade-I  Officers  14(*)

 (*)  Excluding  lapsed
 posts.

 There  has  been  a  back-log  in  the  filling  up  of  the
 vacancies  in  Grade-I  reserved  for  Sch.-Caste  itself
 on  account  of  the  non-availability  of  such  officials
 within  the  zone  of  consideration.  Therefore  ex-
 changing  the  vacancies  reserved  for  S.T.  by  S.C,
 according  to  the  instructions,  does  not  arise.

 Taking  Over  of  Automobile  Industry

 4081.  SHRI  MOHD,  SHAFI
 URESHI;

 wile  wee  Minister  of  INDUSTRY
 be  pleased  to  state  whether  Govern-
 ment  propose  to  take  over  automobile
 industry  ‘front  the  ‘private  hands  in
 order  to  have  a  well  knit  .and  coordi-
 nated  national  transport  policy?

 THE  MINISTER  OF
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):
 Government  are  presently  consider-
 ing  various  proposals  including  the
 participation  of  the  public  sector,  for
 wpgradation  of  the  Automotive  Indus-
 try.  There  is  no  decision  to  nationalise
 the  Automobile  Industry,

 STATE  IN

 बस्तर  में  एक  सीमेंट  के  कारजांने  को  स्थापना

 4083.  श्री  रामेश्वर  पाठीहार  :  क्‍या  उद्योग
 मत्नी  यह  बताने  की  कृपा  करेंगे  कि  भारतीय  सीमेंट
 निगम  बस्तर  जिलें  मे  एक  सीमेंट  का  कारखलान
 कद  तक  स्थापित  कर  देगा  झौर  बहू  कब  तक
 सीमेंट  का  उत्पादन  कर  देगा  ?

 ह...  मंत्रालय में  राण्य  मंत्री  (भी  जनदम्थी  भ्साद
 बादव) :.  भारतीय  सीमेंट  नियम  लि0  ने  भ्रभी  तक  मध्य
 प्रदेश  के  बस्तर  जिले  के  जागदलपुर  में बुना
 पत्थर  निक्षेपों  की  पर्याप्त  भाक्षा  का  पता  लगागा

 है।  किन्तु  लिगस  विभिन्न  निर्माणाधीन  परियोजनाहों
 में  पहले  से  ही  व्यस्त  है  तथा  मध्य  प्रदेश  में  पहले
 ही  अनेक  सीमेंट  संयंत्र  विद्यमान  हैं,  झत्तएम  वहां
 सॉमेंट  संयंत्र  की  स्थापना  करने  के  लिए  झौपधारिक
 स्वीकृति  भर्ती  नहीं  दी  गई  है।
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 Develupinent  of  Silk  Iniitistry

 4084.  SHRI  K.  १  KOSALRAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  salient  features  of  the  pro-
 gramme  for  the  development  of  silk
 industry  as  formulated  by  the  Central
 Silk  Board;

 (b)  the  steps  being  taken  by  Gov-
 ernment  to  strengthen  the  Research
 and  Development  efforts  in  the  silk
 industry;  and

 (c)  by  what  time  this  programme
 for  the  development  of  silk  industry
 is  likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 The  salient  features  of  the  program-
 meg  for  the  development  of  silk  ind-
 ustry  during  the  Sixth  Plan  period
 as  formulated  by  the  Central  Silk
 Board,  are  ag  under:

 Q)  Doubling  the  production  of
 raw  silk  in  the  country  to  75  lakh
 kgs.;

 (ii)  Trebling  the  exports  of  silk
 goods  to  Rs.  00  crores  per  annum:
 and

 (ii)  Trebling  the  exports  of  silk
 ment  to  ३0  lakh  persons.

 (b)  The  Research  and  Development
 programmes  of  the  Central  Silk  Board
 pertain  to  improving  the  quality  of
 food  plants,  evolution  to  better  silk
 worm  races,  improving  the  rearing
 practices,  strengthening  and  expansion
 of  extension  work,  and  extending  and
 improving  the  training  programmes.
 Towards  achievement  of  the  above  ob-
 jectives  the  following  steps  ar  being
 taken;

 (i)  Strengthening  and  expand-
 ing  the  Research  Stations  by  organi-
 ing  more  laboratories  for  each  major
 division  of  research  and  providing them  with  more  operational  build-

 een
 advanced  scientific  equip-

 (ii)  Upgrading  and  reorganising
 the  Central  Silk-worm  Seed  Ste-

 tion,  Coonoor  and  Univolgine  Re-
 search  Sub-Station,  ‘Majra;  Research
 Sub-Station,  Kalimpong  and  the
 Central  Tasar  Silkworm  Seed  Sta-
 tion,  Lakha,  and  Regional  and  field
 research  stations  for  tackling  local
 problems;
 (ii)  Strengthening  the  existing

 Extension  Centres  and  starting  new
 Extension  Centres;

 (av)  Undertaking  comprehensive
 training  programme  for  providing
 the  requisite  technica]  and  scienti-
 fic  man-power  requirements  to  the
 industry.

 (c)  The  Reseach  and  Development
 programmes  of  the  Board  mentioned
 above  are  intended  to  be  supplement-
 ed  by  various  other  sericulture  deve-
 lopment  programme  of  State  and
 Central  plans.  Together  they  are  ex-
 pected  to  sustain  a  tentative  target
 of  production  of  7500  tonnes  per  an-
 num  of  raw  silk  (including  annual
 exports  of  Rs,  00  crores)  which  will
 support  employment  of  one  niullion
 persons  by  1982-83,

 Working  of  Heavy  Engineering
 Corporation

 4085,  SHRI  A.  BALA  PAJANOR:
 SHRI  C.  N.  VISVANATHAN:
 SHRI  P.  S.  RAMALINGAM:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Heavy
 Engineering  Corporation  is  functioning
 far  below  capacity;

 (b)  if  so,  the  reasons  for  the  dismal
 performance;

 (c)  whether  there  is  a  scramble  bet-
 ween  HEC  and  MECON  for  the  same
 type  of  orders;  and

 (d)  if  so,  the  steps  taken  to  see
 that  the  two  public  sector  units  have
 clearly  identified  areas  for  concentra-
 tion  of  activities  without  one  encroa-
 ching  on  the  other?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  Heavy  Engineering  Corporation
 Ltd.,  Ranchi  (HEC)  is  expected  to
 achieve  about  65  per  cent  of  the  tar-
 get  of  production  fixed  for  the  current
 year,  The  targets  of  production  which
 are  fixed  for  individual  years  after
 taking  into  account  all  relevant  fac-
 ters,  such  as,  orders  in  hand,  their
 prcduct-mix,  commitment  to  the  cus-
 tomers,  availability  of  inputs  such  as
 steel,  boughtouts,  imported  compo-
 nents  &  parts  etc.  considered  as  the
 attainable  production  capacities  of  the
 units,

 (by)  The  shortfall  in  production  is
 attributed  to  various  factors  such  as
 inadequate  and  interrupted  power  sup.
 ply  during  the  first  half  of  the  year,
 break-down  of  vital  equipment  and
 existence  of  an  atmosphere  of  indus-
 tria]  unrest.

 (c)  and  (d).  Although  the  areas  of
 functioning  of  MECON  and  HEC  are
 distinct  and  separate,  in  the  case  of
 rolling  mills  where  MECON  have  a
 collaboration  agreement  with  a  reput-
 ed  company  abroad  for  design  and
 manufacture,  there  has  been  recently
 some,  inter  se  competition,  between
 HEC  and  MECON.  This  is,  how-
 ever,  not  the  only  sector  whefe  pub-
 lic  sector  units  are  competing  with
 each  other.  Even  so,  Government  are
 considering  demarcation  of  areas  uf
 main  responsibility.  This  would  in-
 elude  evolving  a  mechanism  for  effect-
 ing  better  coordination  of  work  am-
 ong  various  public  sector  undertak-
 ings,  including  MECON  and  HEC,  for
 producing  equipment  for  present  and
 future  steel  plants

 Interview  for  the  Post  of  Quarry
 Manager  in  Cement  Corporation

 4086  SHRI  LAXMI  NARAIN  NA-
 YAK,  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Cement  Corporation  of
 Inia  invite  applications  through  ad-
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 vertisements  in  gaily  and  weekly  news-
 papers  for  filling  the  post  of  quarry
 manager  with  requisite  qualifications
 and  experience,

 (b)  how  many  persons  applied  for
 the  same  fulfilling  the  requisite  quali-
 Gcation  and  experience;  and

 (c)  is  it  a  fact  that  all  the  apphe
 tants  fulfilling  the  requisite  qualifica-
 tion  and  experience  were  not  called
 for  interview  held  on  9th  February 4979  and  what  are  numbers  and  names
 of  those  persons  and  reason  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBIi  PRASAD  YA-
 DAV).  (a).  Yes,  Sir.

 (b)  and  (c,.  Out  of  the  67  applica-
 tions  received  in  response  to  two  ad-
 vertisements  issued  by  the  Cement
 Corporation  of  India  for  the  post  of
 Quarry  Manager  in’  the  months  of
 August  and  October  ‘1978,  30  candi-
 dates  fulfilled  the  requisite  qualifi-

 cation  and  experience.  29  candidates
 were  invited  for  interview  held  on
 19-2-78,  One  Shri  8.  8,  Sinha  was  not
 invited  for  interview  as  his  earlier
 confidental  report  contained  adverse
 entries.

 लवु  उसच्योगों  को  ऋण

 4087  थनी  कमकत  ह  बरसते :  क्‍या
 उदच्चोग  मन्नी  यह  बताने  कि  कृपा  करेंगे  कि

 (क)  क्या  केन्द्रीय  सरकार  मे  लघु  उद्योग
 स्थापित  करने  विशेषतया  ग्रामीण  झेत्रो  के  विकाल
 के  चिए.  पिछड़ी  लाति  सन  क्षेत्रों  में,  ऋण  और
 ब्याज  की  रियायती  दर  को  उदार  बनाने  के
 लिए  कुछ  निर्णय  किये  है;  शौर

 ख)  यदि  हां,  तो  इस  बारे  में  सरकार  द्ारा
 क्या  कदम  उठाये  गये  है  श्लौर  सरकार  की  नीति
 का  ब्योरा  क्या  है?

 को  सलाह  बरी
 कि  वे  कामग ग,  ग्रामीण  तथा  कुदीर  1
 लघु  क्षेत्र  (टाइमी  सेक्टर)  के  लब  उद्योगों  को
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 eux  wet  पर  ऋस  प्रदान  करें  |  मार्मदर्शी
 किडांतो  को  प्रमुक्त  विशेषताएं  ये  है

 (1)  इस  उप-क्षेत्र  की  उपकरणों  की  खरीद
 व  कार्यकारी  ूजी  या  दोनो  के  लिए
 मित्रित  शर्तों  वाले  ऋणों  के  रूप  में
 25,000  रुपये  तक  का  ऋण  स्वीकृत
 किया  जाता  जभाहिए  धौर  ऋण  की
 अदायगी  की  भवधि  7  से  i0  वर्ष
 या  उससे  झधिक  की  होनी  बाहिए  ।

 (2)  सामाच्यवया  हंस  श्रेणी  के  लिए  सीसा
 पर  कोई  जोर  नहीं  दिया  जाना  चाहिए।

 (3)  मिश्रित  शर्तों  बाले  ऋणों  पर  पिछडे
 क्षेत्रों  में  अधिकतम  ब्याज  दर  9.5
 प्रतिशत  व  भ्रन्य  क्षेत्री  ii9,  होगी।

 (4)  छोटे  क्षेत्र  को  दिए  गए  मिश्चित  शर्तें
 ऋणी  पर  oii  प्रतिशत  की  दर  से
 ब्याज  लगेगा  ।  25,000  रुपए  से
 लाख  रुपए  तक  की  कार्मकारी  बंजी
 ऋण  सीमा  पर  बैंक  i2  5  प्रतिशत
 की  दर  से  ब्याज  वसूल  कर  सकेंगे  ।

 (5)  एक  लाख  रुपए  तक  के  सभी  प्रस्तावों
 को  30  दिन  की  प्रवध्ति  के  भीतर
 निषटा  दिया  जाता  चाहिए  ।  इसके
 श्लाबा  बैंको  को  सलाह  दी  गई  है
 कि  25,000  रुपए  तक  के  ऋण
 झावेदनी  को  उच्च  प्राधिकारी  को  भेजे
 बिना  स्वीकृति  दे  दी  जानी  चाहिए
 तथा  बैकिय  प्रणाली  में  जिला  स्तर
 पर  ही  पर्याप्त  शक्तियों  का  प्रत्यो-
 योजन  सुनिश्चित  करने  हेतु  श्रावश्यक
 प्रशासनिक  ह... ह  बताया  जाना  चाहिए

 Low  Cost  Economy

 4088,  SHRI  K.  LAKKAPPA.  will
 the  Minister  of  PLANNING  be  plea-
 sed  {o  state

 (a)  whether  during  his  inaugural
 address  at  Indian  Economic  Conference
 the  Prime  Minister  stressed  on  econo-
 Yaists  the  need  for  taking  India  into
 tow  cost  economy;

 (०)  whether  Prof.  C.  N.  Vakil,  a
 noted  economist  hag  suggested  the
 need  for  setting  up  a  Commission  of
 Enquiry  on  public  expenditure  as  one
 Practical  step  to  take  India  into  low
 cost  economy;  and

 (e)  if  so,  the  reaction  of  Government
 ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  and  (b).
 Yes,  Sir.

 (c)  in  his  Budget  Speech,  the  De-
 puty  Prime  Minister  and  Minister  of
 Finance  has  announced  the  decision  of
 the  Government  to  appoint  a  Commis-
 sion  with  suitable  terms  of  reference
 to  conduct  a  comprehensive  inquiry
 into  Government  expenditure.

 बोकतिय  सचिवालय  राजभत्या  सेवा  ‘fren  का  दरिआश्न

 4089.  भी  टी०  एस०  बेगी :.  क्या  गृह
 मती  यह  अताने  की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  केसरीय  सचिवालय
 राजभाषा  सेवा  निममो  को  सभी  मत़ालयो  को
 उनके  बिदार  जातने  के  लिये  जजा.  गया  था  ;

 प)  क्‍या  यह  भी  सच  है  कि  विदार  प्राप्त
 करने  की  तिम  तारीख  3:  जनवरी,  3979
 रखी  गई  थी  धौर

 बहुत
 से  मंत्रालम  उक्त  तारीख

 तक  अपने  विचार  भेजने  में  समर्थ  नही  रहे;

 (7)  क्‍या  3:  जनवरी,  979  के  बाद
 भेजे  गये  विचारों  पर  ध्यान  दिया  जायेगा  ,  और

 (घ)  ससद  सदस्यों  भौर  विभिन्न  मत्ालयों
 ने  झभी  तक  जो  विचार  भेजे  है  उनका  ब्यौरा

 जा
 है  चौर  उत  पर  सरकार  की  क्या  प्रतिक्रिया

 मूह  जंआलप  में  राज्य  मंत्री  (लो  निक  लाल
 अण्दज)  (क)  से  (ग).  जी  हा,  श्रीमान्‌  ।

 (भ)  प्राप्त  पत्नो/टिप्पणियो  पर  झभी  सरकार
 ने  अपना  मत  निर्धारित  नहीं  किया  है।  प्रन्तिम
 निर्णय  लेते  समय  इन  पर  भ्रवश्य  ही  विचार  किया
 जाएगा  ।

 Keltron  Proposal  for  Production  of
 Electronic  Watches

 4090.  SHRI  M.  N.  GOVINDAN
 NAIR:  Will  the  Minister  of  ELEC-
 TRONICS  be  pleased  to  state:

 (a)  whether  Keltron  had  submitted
 8  proposal  to  Union  Government  for
 the  production  of  electronic  watches  in
 the  country;  and

 (b)  if  so,  the  detailg  thereof  and  the
 decision  taken  thereon?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI);  (a)  and  (b).  M/s.
 KELTRON  had  applied  in  August  977
 for  a  letter  of  intent  for  manufacture
 of  0.5  million  memberg  of  Electronic
 Digital  Watches  for  the  domestic  mar-
 ket.  The  application  was  rejected  in
 December  1977,  as  it  wag  not  in  con-
 formity  with  the  Industrial  Licensing
 Policy  for  electronic  watches  in  force
 at  that  time,  viz.  00  per  cent  export
 on  a  Customs  Clearance  Permit  basis.

 अक्सर  भोर
 जिहिा  (बिहार)

 से  उस्तोग  सभह  की

 409i.  थी  रामाभस्द  तिवारी  :  क्‍या  उद्यीग
 संत्री  यह  बताने  की  क््पा  करेंगे  कि

 (क)  क्या  अवसर  झौर  बिहार  के  भोजपुर  जिले
 में  बिहिया में  चार  पांच  बे  पहले  एक  उद्योग  समूह  की
 स्थापना  की  गई  थी:  भौर

 ्
 )  यदि  हां,  तो  उच्चोग  समूह  की  वहां  स्थापना

 करने  के  बाद  भी  पब  तक  शुरून  करने के
 क्या  कारण

 जद्योग
 ~~  ल  =

 (६
 की प्रसाद  यादव  के)  ु  (a).  सूचना

 की  जा  रही  है,  सभा  पटल  पर  रख  दी  जायेगी  ्

 Employees  of  Regional  Research
 Laboratory,  Jammu

 4092.  SHRI  BHANU  KUMAR  SHA-
 ‘STRL  :  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  how  many  employees  were  dis-
 missed  from  service  during  emergency
 in  Regional  Research  Laboratory,
 Jammu  (a  unit  of  Council  of  Scientific
 and  Industrial  Research);  and

 (b)  how  many  of  them  have  been
 reinstated  so  far?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No  employee
 was  dismissed  in  the  Regional  Re-
 search  Laboratory,  Jammu  as  a  result
 of  the  use  of  powers  under  the  Emer-
 gency.  Tiere  were,  however,  a  few
 cases  of  termination  of  services,  or
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 compulsory  retirement  under  the  rules,
 for  specific  acts  of  misconduct  or  um
 satisfactory  performance  of  duty.

 (b)  Does  not  arise.

 Post  of  Director  General  of  C.S.LR.

 4098.  SHRI  DEVENDRA  SAT-
 PATHY:  Will  the  Minister  of  SCI-
 ENCE  AND  TECHNOLOGY  be  pleas-
 ed  to  state:

 (a)  how  long  the  post  of  Director
 General  of  CSIR  has  fallen  vacant;

 (b)  who  is  directing  the  research
 work  of  CSIR  at  present;  and

 (c)  whether  there  has  been  any
 difference  in  the  progress  of  scientific
 research  in  the  absence  of  a  Director-
 General?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  There  is  no
 vacancy.

 (b)  The  Director-General  and
 Directors/Heads  of  National  Labora-
 tories/Institutions  re  directing  the
 research  work,

 (९)  Doeg  not  arise.

 Publication  of  Reports  of  Special
 Committee/Study  Groups/Com-

 missions

 4094  PROF.  P.  G. MAVALANKAR:
 Wili  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  one  or  more  Reports
 submitted  to  the  Government  by  one
 or  more  special  committees/study
 kroups/commissiong  remain  unpub-
 lished  so  far;

 (b)  if  so,  facts  thereof  and  reasoris
 thereto;

 (c)  whether  it  is  a  fact  that  the
 Minorities  Commission  have  recently
 submitted  some  Reports  to  Govern.
 ment;



 en

 @  if  so,  details  thereof  and
 whether  they  are  being  published,  and
 if  not,  ‘why  not;  and

 (e)  whether  Government  propose
 to  publish  all  such  Reports  which  re-
 mained  unpublished  so  far,  and  if  so,
 when,  and  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THD  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (e),  The  Minorities  Commis-
 sion  had  earlier  submitted  three  re-
 ports  on  (i)  The  Aligarh  Muslim
 University  (Amendment)  Bill,  978
 (ii)  Communal  trouble  in  Pernam-
 but  (Tamil  Nadu)  and  (iii)  Com-
 muna]  disturbances  in  Aligarh  (U.P.).
 All  these  reports  form  Annexures  to
 the  annual  report  of  the  Minorities
 Commission.  for  the  yeer  ending
 3lst  December,  1978,  which  has  re-
 cently  been  submitted  to  the  Govern-
 ment.  Action  has  been  initiated  to
 get  the  annual  report  printed.

 जातियों भ्मुसूचित  जन  जातियों  के
 ग्राई०्सो  ०एस०  /क्राई०ए०एस०  शौर

 आई०पी०एस०  भअ्रधिकारी

 4095.  भरी  छबिराम  झर्गल  :
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  देश  में  कुल  कितने  झाई०  सी०  एस०,

 1
 ए०  एस०  झौर  प्राई०  पी०  एस०  श्रधिकारी

 क्या  गृह  मंत्री
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 eet  राज्य  के  संबर्गों के
 जाति  ि  अनूसूचित  जन  जातियों  की  मुइवा
 कितनी  है;  भौर

 (ग)  क्‍या  इस  जातियीं  के  लिये  झारक्षित  कोटा
 पिछले  तीस  वर्षों  के  दौरान  पूरा  नहीं  किया  गया  भौर
 इसे  पूरा  करने  के  लिये  क्या  कार्यवाही  की  जा
 रही  है  ?

 पृह  मंजञालय  तथा  विधि,  न्याय  और  कम्पनी  कार्य
 अंजालय  में  राज्य  मंत्री  पी  एस०  ato  पाटिल)  :
 (क)  i-i-2978  की  स्थिति  के  भनुसार,

 देश  में  झाई०  सी०  एस०,  आई०  ए०  एस०  तथा
 झाई०  थी०  एस0  उग्रधिकारियों  की  कुल  संखया  हस
 प्रकार  है  —

 झाई०  सी०  एस०  तथा
 झभाई०  ए०  एस०  3538

 झाई०पी०  एस०  १  2088

 (")
 आई०  सी०  एस०/भाई०  ए०  एस०  तथा

 झाई०  पी०
 सी  5

 में
 जनजातियों  के  ही  राज्य  सो  आह
 प्रतिशतताझों  से  संबंधित  सूचना  के  दो  विवरण  संलग्न

 t

 (ग)  जी  नहीं,  श्रीमान्‌  ।  भखिल  भारतीय  सेवाशों
 में
 ह  दलो

 तथा
 हि

 जन  जातियों
 के  की  भर्ती  में  भी  रिक्ति  को  भरा
 जाना  बाकी  नहीं  है।  फिर  भी,  यदि  किसी  वर्ष  विशेष
 में  कोई  भी  भारक्षित  रिक्ति  भरने  के  लिए  शेष  रह  जाती
 है,
 दो  फ्  मयों  ह

 भग्रेनीत  किया
 जाता  है  भौर  उसे  प्रनुसूचित  जातियों  तथा  भ्रनुसूचित
 जन  जातियों  के  उम्मीदवारों  से  भर  लिया  जाता  है  r
 यह  सुनिश्चित  करने  के  लिए  यथासंभव  भरसक  प्रयत्न

 ल
 है  कि  कोई  भी  भारक्षित  रिक्ति  भ्रनारक्षित

 न  की  जाए

 11-1978  की  स्थिति  के  प्रनुसार  आई०  सी०  एस०/भ्राई०  Yo  श्स०  भ्रधिकारियों  की  कुल  संख्या  में  भ्रनुसूचित
 जातियों  /प्रमुयूचित जन  जातियों  के  झाई०  सी ०  एस  ०  पाई ०  ए०  एस०  अ्रधिकारियों  की  संयुक्त राज्य  संवर्ग-

 वार  प्रतिशतता  दर्शाने  बाला  विवरण

 'क्रम  संख्या. '  संबर्गं  झाई०  सी०  एस०/
 ह  मुहूभित,

 जन-
 झाई०  To  एस०  की  अधिका-

 अप्विकारियों  प्रतिशतता  परियों  की  प्रति-
 की  कुल  संदया  शतता

 १  2  3  4  5

 .  झाग्म  प्रदेश |  न  947  10,  04  2.9

 2  प्रंसम-मेंधालेग  नि  35  2.96  7.04

 284  7.04  4.2
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 3  4  5

 4  गुजरात  म  .  69  8.3  30

 5  हरियाणा  .  .  32  2.9  0.8

 6  हिमाचल  प्रवेश  द  ‘  84  8.3  0.7

 7  जम्म ूव  काश्मीर  ‘  .  86  8.2  3.5

 8  कर्नाटक  न  दि  90  ,0§  32

 9  केरल  है  .  नि  44  8.8  09

 lo  wer  प्रदेश  :  283  9.2  39

 it  भहाराष्ट्रू  न  260  0.0  3.

 2  -मनीपुर-लिपुरा  «  .  77  2.6  20  8

 i3  नामालैष्ड  .  .  न  35  .  60.0

 14  उड़ीसा  :  हे  78  7.06  24

 5  पंजाब  नि  .  46  6.4  60.7

 le  राजस्थान  न  477  5.08  4.5

 Wz  सिक्किम  मु  है  न  2

 is  तमिलनाडू  .  237  .8  .7

 i9  सथ  राज्य  क्षेत्र  मर  न  35  0.9  11.1

 20  उत्तर  प्रदेश  ,  मे  हे  381  13,4  1.4

 1  पश्चिम  बगाल  .  230  9.6  3.8

 ae  .  3538
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 -1-1978  कौ  स्थिति  के
 ्यूगर,

 झाई०  to  एस०  अधिकारियों की  |  संद्या  में  प्रमुसुचित  जातियो  /  भ्रमुसुचित det
 =  जातियों  के  ‘ait  fe  एस०  भ्रधिकारियों  की  समो  (1  प्रतिशतता  दर्शाने  वाला  विगरण  aff

 ब्य  सबर्ग  ड
 A  से"

 1!  ह  भपिकारियों
 कुल  संध्या  की  प्रतिशतता

 2  3  4  8

 l  भानत  प्रदेश  22  6  5  2.5

 2  श्रसम-मेघालय  73  2.8  5.0

 3  बिहार  55  2.6  39

 «  गुजरात  .  9  7.7  2.2

 s  हरियाणा  66  15.1

 6  हिमाचल  प्रदेश  49  32.3  6.3

 7  जम्मू  एव  काश्मीर  45  4.5  2.2

 s  कर्ताटक  90  MW.  2.2

 os  केरल  69  5.8  2.9

 20  मध्य  भदेश  212  9.9  2.8

 L  भहाराष्ट्र  49  5.4  0.67

 i20  मनीपुर-लिपुरा  40  2.5  0.0

 i3  0  उड़ीसा  97  5.2  20

 l4  पंजाब  ‘.  90  9.0

 i5  राजस्थान  02  3.9  3.9

 6  .सिंक्किम  व

 i7  तमिलनाडु.  .  0  2.8  0.99

 is  संच  राज्य  क्षेत्र  72  9.7  27
 i9  उत्तर  प्रदेश  न  .  .  287  2.2  .0
 200  पश्चिम  बगाल  77  5.6  7.3

 बोग  वि  2088*

 चिभिन्न
 ह्
 न

 रुप  के  शान  होने  हे  ्  एस
 ड्  मड  मीट बबम्में ने किवे
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 Politica]  prisoners  in  jails

 4096.  SHRI  ODILIP  CHAKRA-
 VARTY:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  political  prison-
 ers  still  in  jails  in  different  States;
 and

 (b)  what  steps  are  being  taken  to
 set  them  free  as  a  mark  of  the  new
 era?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  term  ‘political

 prisoners’  is  not  defined  under  law
 and,  therefore,  it  is  not  possible  to
 collect  precise  information  in  this  re-
 gard.  Immediately  after  the  Janata
 Government  came  into  power,  steps
 were  taken  for  the  release  of  gl]  such
 persons  who  were  either  kept  under
 preventive  detention  or  had  been
 prosecuted/convicted  for  acts  directly
 relatable  to  their  political  beliefg  or
 political  activities.

 Uranium  deposits  in  Gurundia  Block
 of  Sundergarh  District,  Orissa

 4097.  SHRI  D.  AMAT:  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  uranium  deposit  is
 found  in  the  Gurundia  block  of
 Sundergarh  District  of  Orissa;  and

 (b)  if  so,  the  action  being  taken  by
 Government  to  operate  upon  the
 quarry?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI);  (a)  No,  Sir.

 (b)  Does  not  ariae,
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 Promotion  to  Class  It  Gazetted  poste
 in  Ministries

 4098,  SHRI  PRADYUMNA  BAL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  pay  scale  to  which  Govern-
 ment  officers  in  the  pay  scale  of
 Rs  650—200  (Class  Il—Gazetted)  are
 promoted  in  the  various  Ministries
 and  Departments  of  Government  of
 India;

 (b)  whether  there  are  some  Minis-
 tries  and  Departments  of  Govern-
 mentment  of  India  where  persons
 after  serving  for  more  than  ten  years
 in  the  pay  scale  of  Rs,  660—~200@  are
 promoted  to  the  pay  scale  of  Rs.  700—

 a
 and  if  so,  the  particulars  thereof;

 an
 (c)  how  Government  propose  to

 remove  this  anamoly?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D,  PATIL):  (a)  The  pay
 scale  of  Rs.  650—200  is  the  standard
 Group  ‘B’  Gazetted  scale  and  officers
 in  it  are  normally  promoted  to  the
 next  higher  grade  which  is  Rs.  700-1300
 in  Group  ‘A’.  In  respect  of  Organised
 Services,  a  statement  containing  the
 information  available  with  the  Depart-
 ment  of  Personnel  and  Administrative
 Reforms  in  regard  to  promotions: —

 (i)  from  Rs.  650—i200  to  Rs.  700—
 1300;  and

 (ii)  from  Rs.  660—-209  to  Res.
 00~—600  or  other  prescribed  scale
 is  laid  on  the  Table  of  the  House.

 (b)  Promotion  from  the  pay  scale
 of  Rs.  ‘650-—1200,  to  the  higher  grade  is
 dependant  on  the  number  of  vacan-
 cies  occuring  each  year  and  the  per-
 centage  of  vacancies  reserved  for  pro-
 motees.  The  promotions  are  not  made
 purely  on  the  basis  of  length  of  ser-
 vice  in  group  B  grade.  These  promo-
 tions  are  made  by  Departmental  Pro-
 motion  Committees  which  are  presided.
 over  by  a  Member  of  the  Union  Pub-
 lic  Servine  Commission.  It  ts  possible
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 that  in  some  posts  and  services,  per-
 sons  after  serving  for  more  than  ten
 years  in  the  pay  scale  of  Rg,  650—200
 may  not  yet  have  been  promoted  to
 the  next  higher  grade.  As  recruit-
 ment  to  group  B  grade  as  well  as
 group  A  grade  i8  made  by  the  con-
 cerned  administrative  Departments
 the  particulars  are  not  available  with
 the  Department  of  Personnel  and
 Administrative  Reforms.

 (c)  The  rules  for  promotion  are
 reviewed  from  time  to  time  by  Cadre
 controlling  authorities  in  consultation
 with  this  Department.

 Statement

 Promotion  from  Group  B  Standard
 Scale  of  Rs,  650-1200  to  the  level  of
 Junior  Scale  of  Group  A  ie.  Rs.  700—
 3300  or  directly  to  Senior  Scale  of

 Group  A  of  Rs.  00-——i600.

 A.  Services  in  which  promotion  from
 Group  ‘B’  standard  scale  of
 Rs  650—200  is  currently  at  the
 level  of  junior  scale  of  Group
 ‘A’  ie.  Rs.  700—2300.

 L  Non-technical  Services,

 l,  Indian  Audit
 Service

 2.  Indian  Civi;  Accounts  Service.
 3.  Indian  Defence  Accounts  Service.
 ro  Indian  Postal  Service.
 5.  Indian  Incame  Tax  Service.
 6.  Customs  and  Central  Excise

 7.  Military  Lands  &  Cantonment
 Service.

 है,  Central  Information  Service.
 कै.  Indian  Railway  Ascounta  Service,
 10.  Indian  Railway  Traffic  Service.
 १  Indian |  Railway  Personnel

 Service,

 and  Accounts

 IL  Techntcat  Services

 m2
 Central  Power  Engineering  Ser-

 ws
 Central  Water  Engineering  डिस्.

 3.  Telegraph
 ing  ge er

 rvice,
 .  nae

 Engineering  ce,

 5.  Indian  Supply  Service.

 6,  Indian
 Engineering.

 Railway  Service  of

 7.  Indian  Railway  Service  of  Mecha-
 nical  Engineering.

 a  Indian  Railway  Service  of  Elec-
 trical  Engineering

 9.  Indian  Railway  Service  of  Signal
 Engineering,

 YO  Indian  Railway  Stores  Service.

 Ql.  Others

 Central  Industria}  Relations
 Machinery  of  the  Ministry  of  Labour
 (Labour  Commsmoners  etc.)
 B  Services  in  which  promotion  from

 Group  छा  standard  scale  of
 Rs.  050—i200  is  directly  to  the
 senior  scale  of  Group  ‘A’  ie.
 Rs.  00—600  or  as  indicated.

 T.  Central  Engineering  Service,
 2,  Central  Electrical  Engineering

 Service.

 3.  Central
 (Roads).

 4  Central  Legal  Service  (Scale
 Rs,  200—600).

 5.  Director  General,  Mines  Safety
 (Rs,  200—700).

 है,  Cadre  of  Tourism  Officer  in  the
 Department  of  Tourism.

 %.  Indian  Meteorological  Service.

 Note:—There  is  no  junior  gealg  in  ser-
 vices  listed  at  4,  5  and  6  above.

 HH  Seeretariat  Group  of  Services  in
 which  there  is  no  junior  scale  and
 promotion  from  Group  ‘B’  (standard
 scale)  is  directly  to  senior  scale,

 which  is  Rs.  200—l600.
 1  Central  Secretarait  Service.
 2.  Indian  Foreign  Service  ‘B’.

 3.  Armed  Forces  Headquarter  Civil

 Engineering  Service

 rs  Railway  Secretariat  Service.
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 अहाराज्यु  में  सअध्टाजार  ह्  किया  जाता

 4099.  शी  गंगा  न्रकत  सिंह  :  क्या  प्रधान  सत्री
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  उन्होंने  महाराष्ट्र  के  मुख्य  मत्री  को
 एक  पत्र  लिखा  है  जिसमे  उन्होने  विभिन्न  सरकारी
 विभागो  से  भ्रब्टाचार  दूर  करने  के  लिये  उनकी  सरकार
 हारा  की  गई  कार्यवाही  के  बारे  मे  छा  है,

 (ख)  यदि  हां,  तो  उन्होंने  किन  कारणों  से  प्रेरित
 हो  कर  महाराष्ट्र  के  मुख्य  मत्ती  को  ऐसा  पत्न  लिखा  है,
 झौर

 (ग)  क्या  झन्य  मुख्य  मज़ियो  को  भी  ऐसे  पत्र
 सिखें.  गये  थे  शौर  यदि  नहीं,  तो  इसके  बया  कारण
 है?

 प्रधान  जंन्ी  पी  लोराइजी  देशाई)  क)
 कीहा।

 (शव)  भौर  (ग)  प्रधात  मत्री  ने  एक  समाचार

 रिपोर्ट  देखने  के  बाद  यह  पत्र  लिखा  ।  हस  रिपोर्ट के
 मुताबिक  महाराष्ट्र  के  एक  पुलिस  सब-हन्सपैक्टर  ने

 जब  यह  देखा  कि  रिश्वत  लिये  बिना  सेवा  में  बने  रहना
 उसके  लिये  मुश्किल है  तो  उसे  झपने  पद  से  इस्तीफा दे
 देना  पडा  |  प्रधान  मत्री  ने  केवल  महाराष्ट्र  के  मुख्य
 मली  को  पत्र  लिखा,  झन्य  मुख्य  मज्नियो  को  नहीं,
 क्योंकि  जिस  घटना  से  प्रेरित  होकर  यह  प्लन  लिखा.  गया
 उसका  सम्बन्ध  महाराष्ट्र  से  था  t

 Setting  up  of  cement  factories  ta
 Cuddapah  and  Rayalaseema,  AP.

 4100.  SHRI  छू  OBUL  REDDY:  Will
 the  Muinister  of  INDUSTRY  be  plea-
 sed  to  state

 (a)  the  number  of  licences  and
 letters  of  intent  issued  to  set  up  large
 scale  cement  factories  m  Cuddapah
 district  of  Andhra  Pradesh;

 (b)  whether  Government  are  con-
 templating  to  set  up  mini  cement
 plants  in  Rayalaseema  area  of  Andhra
 Pradesh,  and

 (ec)  if  80,  whether  Government  pro.
 Pose  to  terminate  letters  of  intent
 issued  to  set  up  large  scale  cement
 factories?
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 THE  MINISTER  OF  STATE  in
 THE  MINISTRY  OF  iNDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV)  (a)  One  Industrial  Lieence  and
 One  Letter  of  Intent  have  been  grant-
 ed  to  the  Cement  Corporation  of  India
 Ltd  and  M/s.  Texmaco  Ltd  respet-
 tively  for  setting  up  cement  plants  at
 Yerranguntla  in  Cuddapah  Distnet
 with  an  annual  capacity  of  400  lakh
 tonnes  each,

 (b>  No  Sir.

 (c)  Does  not  arise.

 झंवमान  शौर  निकोबार  होप  का  माम  अदल  कर
 “नेताजी  सुभाव  बोस  होप”  श्खा  जाना

 4i02.  oft  ete  were  eat:  क्‍या  गृह
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  ज्ञात  है  कि  देश  के  झनेक
 प्रसिद्ध  देशभक्तो  ौर  स्वतंत्रता  सेनानियों  को  भदमाव
 निकोबार  दीप  समूह  स्थित  जेसो  में  रखा  मया  था  भौर
 नेताजी  सुभाष  चन्द्र  बोस  ने  हसी  स्थान  पर  पहली  बार
 झ्राजाद  हिन्द  फौज  की  सहायता  से  भारतीय  स्वतत्नता
 का  झड़ा  फहराया  था,  धौर

 (ख)  यदि  हा,  तो  बया  सरकार  इस  टीप  का  नाम
 “जेताजी  सुभाष  ओोस  द्वीप”  रखने  के  प्रस्ताव  पर  दिचार

 करेगी  ?

 गृह  मंत्रालय  में  रक्त्य  मंत्री  (भी  धरनिक  लाल

 बनडाल)  (क)  जी  हां,  जीमान्‌  i

 (@)  झंदमान  तभा  निकोबार  हीपसभूह  का
 नाम  बदल  कर  “शहीद  झौर  स्वराज्य  हीप”  रखने  के
 लिये  24  फरवरी,  r978  को  श्री  समर  गुह  से  सदत  में
 शक  गैश-सरकारी  सर्दस्य  विधेयक  पेश  किया  था  QV
 सदत  को  एक  प्राश्यासत  दिये  जाने  पर  ॥. उ  श्रर्ताथ
 झ्रंदमान  तथा  रिकोबार  के  लिये  गृह  सती  की  रुलाहकार
 समिति  के  समक्ष  रखा  जाएगा  डिसमें  भी  गृह  को  भी
 समिति  के  सामने  झपने  दिचार  ्द्मे  मे  लिये  भामदित
 किया  जाएगा,  विधेयक  वापस  ले  लिया  गया  था

 किस्तु  भी  गृह  20  जमबरी,  i97¢  को  १६  हस  स्क्षाधवार
 समिति  की  बठक  में  भाम  नहीं  w  सके  |  ध्कलिमे

 प्रस्ताव  सलाहकार  समिति  के  समक्ष  इसकी  झंगली
 बैठक  में  परा  जाएगा  t
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 Import  of  HMT  Watches

 402  SHRI  5  Y  KRISHNAN  Will
 the  Minister  of  INDUSTRY  be  plea-
 ged  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  importing  a  large  number
 of  watches  reputed  foreign  brands  for
 raarketing  through  HMT,

 (b)  whether  Government  propose
 to  expand  the  HMT  units  all  over  the
 country  to  meet  the  demand  of
 ‘watches  indigenously,  and

 (c)  whether  HMT  propose  to  place
 orders  with  smal)  scale  units  which
 are  capable  of  manufacturing  simple
 watch  parts,  hke  cases,  dials,  crown-
 screws,  etc  m  order  to  augment  the
 manufacture  of  watches?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 {(SHRIMAT!  ABHA  MAITI)  (a)  No
 Si

 (b)  und  (c)  With  a  view  to  aug-
 menting  the  availabilty  of  HMT
 watches,  HMT  are  implementing  a  2
 Millon  Watch  Project  at  Tumkur
 (Kamataka  The  specialised  watch
 components  manufactured  by  this
 plant  will  be  provided  to  4  HMT  as-
 sisted  watch  assembly  units  situated
 an  different  parts  of  the  country  In
 addition  the  capacities  of  the  exist-
 ing  watch  factories  at  Bangalore  and
 Srinagar  are  also  being  expanded
 HMT  are  setting  up  over  22  ancillary
 units  around  manufacturing  units  at
 Tumkur,  Bangalore  and  Srinagar  as
 feeder  units  for  watch  cases

 क्यों  उत्तर  प्रदेश  से  भौद्योगिशीकरण  के  लिए  सम्मेलन

 403  शो उंचलेग :  क्या  उद्योग  मती  यह बताने  की  कृपा  करेगे  कि  .

 (क)  उत्तर  प्रदेश
 क्

 क्षेत्र  के  भौद्योगिषी
 करणों  के  लिए  देवरिया  जिले  में  हाल  ही  में  उनकी
 अध्यक्षता  में  हुए  सम्मेलन  में  की  गई  म क्या  है,  शौर  मुख्य  सिफारिशें

 3}
 ग *  सिफारिशों  की  जियान्यिति  कब  तक

 48i2  LS,

 weiter  मंत्रालय  में  राज्य  मंत्री  पौ  जगदस्यी  प्रसाद
 प्रादद)  (क)  पूर्वी  उत्तर  प्रदेश  के  भ्रौद्योगिक
 विकास  के  लिए  देवरिया  में  सम्मेलन  की  मुख्य  सिफारिशों
 सलग्न  विववरण  में  दी  गई  हैं  t

 (ख)  सम्मेलन  द्वारा  की  गई  सिफारिशों  का
 कार्यान्वयन  राज्य/  केन्द्र सरकारों  द्वारा  किया  जायेगा  ।
 जहा  तक  कारीगरो  ग्राम  शौर

 डर
 उद्योगों  लघ  क्षेत्र

 को  उदार  शर्तों  पर  ऋण  देने  के  प्रश्न  पर  बैक
 आफ  हृण्डिया  से  बैंकों  को  उचित  मार्गदर्शी  सिद्धान्त
 जारी  कर  विए  है  |  केन्द्र  सरकार  सम्बन्धी  अन्य
 सिफारिशे  कार्यास्वयन  की  विभिन्न  स्थितियों  में  है  t

 विवरण

 पबों  उसर  प्रदेश  के  श्रौद्योगिक  विकास  को  सगोष्ठो  की
 मुक्य  लिफारिश

 I  1979-80  के  लिए  35  जिलो  की
 एक  रोजगार  याजना  होनी  चाहिए  28  30
 करांड  स०  का  परिश्यय  किया  जाये  झौर  3  60
 लाख  व्यक्तियों  को  रोजगार  मिल  सके  1

 2  जिला  उद्योग  केन्द्रों  की  स्थापना  के  कार्यक्रम
 मे  व  उन्हे  सक्तिय  बनाने  मे  शीघ्रता  की  जाये  ।  प्रत्येक
 जिला  उद्योग  बन्दर  मे  प्रतिवर्ष  i00  व्यक्तियों  को
 प्रशिक्षित  करते  की  व्यवस्था  हो  इस  कार्यक्रम  को
 प्राथमिकता  दी  जाये  क्योबि  इससे  जीव्य  एककों  की
 स्थापना  में  सहायता  मिलेगी  ।  जिला  उद्याग  केन्दों
 हारा  पता  लगाये  गये  व  विभिन्न  वित्तीय  सस्यथाना
 द्वारा  उद्योग  लगाने  के  लिये  प्रायोजित  उद्यमियां  को
 कच्से  माल  के  प्रायटन  मे  प्राथमिकता  दी  जाये  ।

 3  खादो  और  ग्रामोद्योग  आड़  को  प्रपनी  गति-
 विधिया  बढ़ानी  चाहिये  भौर  खादी  तथा  ग्रामोद्योग
 के  विकास  के  लिये  ज्यादा  सहायता  देनी  चाहिए  ।

 4  पूर्वी  उत्तर  प्रदेश  के  जिलों  में  हथकरघा  भौर
 रेशम  उद्योग  की  भ्च्छी  मभावनाए  है।  इन  जिलो  में
 इस  उद्योगों  के  विकास  को  गति  देने  की  प्राथमिकता
 देनी  चाहिए  ।

 5  संबंधित  विभागों  द्वारा  जिला  उद्योग  केन्द्र
 स्तर  पर  पशुपालन  धौर  कृषि  पर  प्राधारित  उदच्योगो  का
 सम-व्य  किया  जाना  चाहिए  i

 6  पभ्रलकोहल  पर  प्राधारित  उद्योगो  की  यहा
 झच्छी  सभावनाएं  है  तथा  राज्य  मे  चीनी  उद्योग  में
 आधनिकीकरण  की  तत्काल  आवश्यकता  है  -  इन
 कार्यक्रमों  की  विस्तुत  योजना  तैयार  करके  राज्य  की
 पंचवर्षीय  बीज  रखी  जानी  बाहिए।

 7  2800080  तक  का  ऋण  Oo  ३  प्रतिशत
 की  दर  पर  पिछड़े  जिलो को  भी  सम  दर  पर  दिया  जाना
 चाहिए।  25000 7०  के  ऋण  में  कार्यकारी पूंजी  घौर
 झचल  पूणी  सम्मिलित  होगी  a
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 8  25000  से  1  लाख  रुपये  तक  वित्तीय  सहायता
 चाहने वाले  उद्योग़्ो  को  मूल  पृजी  सहित  0  से  ok
 प्रतिशत  से  प्रधिक  भशपूजी  (ईबक्विटी)  नहीं  लगानी
 होगी  ।  प्रस्येक  जिला  केन्द्र  को  मल  पूजी/सीमान्त  धन
 (सीड  केपीटल/माजिन  मनी)  हेतु  ७  लाख  रु०  तक  का
 प्रावधान  होना  चाहिए  ny

 9  जिला  उद्योग  केत्र  स्‍तर  पर  i  लाख  bo
 तक  भ्रचल  पूजी  के  प्रस्ताव  की  स्वीकृति  का  बैको  तथा
 वित्तीय  a  स्थानों  द्वारा  स्वीकार  किया  जाना  चाहिए  |
 ऋण  प्रदान  करने  का  प्रन्तिम  निर्णय  दो  महीना  के
 अन्दर  ले  लिया  जाना  चाहिए  i  25000  से  |  लाख
 रुपये  तत  के  ऋण  पर  ब्याज  दर  wh  प्रतिशत
 से  अधिक  नहीं  होनी  चाहिए  av

 0  जिला  स्तर  पर  ग्राम्य  भौर  लघु  क्षेत्र  के
 झआद्योगिक  एकको  क  उत्पादों  बे विपणन  के  लिए  एक
 विपणन  सगठन  की  स्थापना  की  जानी  चाहिए  और
 इस  सगठन  का  विस्तीयन  बैंको  द्वारा  किया  जाये  |

 420  बैकों  हारा  कुल  जमा  राशि  का  प्रतिशत
 डी०  झार०  आई०  योजना  क  भ्न्तगत  कारीगरो  को
 दिया  जाना  चाहिए  1

 I2  उत्तर  प्रदेश  सरकार  या  विभिन्न  सरकारी
 विभागों  और  निगमों  का  यह  प्रनिवाय  कर  देना
 चाहिए  कि  वे  हस्तशिल्प  हथकरघा  खादी  पग्रामांदोग
 झौर

 ही
 क्षेत्र  के  उत्पादों  को  ही  खरीदे  -  लधु  क्षेत्र  को

 मूल्य  देन  क॑  एक  योजना  भी  चलाई  जानी
 चाहिए  t

 शार्थ  एबेस्यू,  नई  दिल्‍लो  में  लोरियां

 404  श्री  कचर  लाल  हेसराज  जेन.  कया
 गह  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  वष  978  के  दौरान  नाथ  एवेन्य  नई
 दिल्‍ली  मे  कितनी  चारिया  हद्द

 (ख)  दिन  प्रतिदिन  बढ़ती  हुई  चोरियो  को  ध्यान
 भे  रखते  हुए  सरकार  इस  बारे  में  क्या  कार्यवाही  कर
 रही  है,  भौर

 (ग)  क्या  नाथ  एवेन्यू  मे  हुई  चोरियों  के  सबंध
 मे  किसी  गिरोह  का  पता  लगाया  गया  है  यदि  नहीं
 तो  इसके  क्‍या  कारण  है  ?

 गृह  भल्ञालय  तथा  न्वाब,  चिकि  शौर  कम्पन्नो  कार्य
 सलालय  में  राज्य  मत्री  थी  एस०  ri  फिल)
 (क)  से  (ग)  978  में  7  चोरी  के  मामले  और
 5  सेघमारी  के  मामले  सूखित  किए  गए  जबकि  i977
 मेज्मश  9प्लौर  4  सूचित  किए  गए  थे  ।  सभी  प्रयत्नों
 के  बावजूद  झभी  तक  किसी  गिरोह  का  पता  नहीं  लगा
 है।  इस  झपराध  का  रोकने  केल्लिलिए  उठाए  गए  कदमों
 में  मुख्य  इस  प्रकार  हैं--नाश्त  गहन  करता  घरेलू
 नौकरी  के  बंबतों  का  सरयापन  झौर  भ्रसुरक्षित  स्थानों
 पर  पुलिस  टुक्डिया  तैनात  करना  ।

 Manufacture  of  ‘120-MW  ‘Sets  by
 BHEL. -

 406  SHRI  SOMNATH  CHATTER-
 JEE  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state

 (a)  how  many  420  MW  sets  have
 been  manufactured  by  BHEL  and  to
 whom  those  have  been  supplied  and
 what  is  the  performance  of  those
 sets,

 (b)  ४8  it  a  fact  that  20  MW  sets
 supplied  to  the  DVC  and  WBSEB
 have  been  giving  troubles  continuous-
 ly  since  commissioning  of  the  same
 and  77  so,  what  are  the  nature  of  such
 troubles  and  whether  those  have  bcen
 rectified  or  not

 (c)  how  many  sets  of  200  MW  are
 being  manufactured  by  BHEL  ang  to
 whom  these  will  be  supplied,  and

 (d)  whether  if  any  such  set  has
 been  supplied  to  any  party  and  what
 ig  the  performance  of  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)  (a)  So

 far  17  Nos  of  20  MW  sets  have  been
 manufactured  by  BHEL  Of  these  four
 have  been  supplied  to  Gujarat  four  to
 Madhya  Pradesh  four  to  West  Ben-
 gal  State  Electricity  Boards  ang  three
 to  Damodar  Valley  Corporation  Two
 sets  have  been  exported  The  perfor-
 mance  of  these  set,  has  been  by  and
 large  satisfactory

 (b)  No,  Sir,  it  38  not  correct  to  say
 that  20  MW  sets  supplied  to  the
 DVC  and  WBSEB  have  been  giving
 trouble  continuously  since  commussion-
 ing  However  there  were  some  teeth-
 ing  troubles  which  were  attended  to
 These  sets  are  now  stabhshed  and  are
 giving  satisfactory  performance

 (e)  and  (d)  Six  to  seven  sets  of  200
 MW  capacity  each  are  being  manufac-
 tured  by  BHEL  every  year  So  far,
 two  of  these  sets  supplked  to  Uttar
 Pradesh  State  Electricity  Board  and
 Maharashtra  State  Electricity  Board
 have  been  put  to  commericial  use  and
 performance  has  been  found  to  be
 satisfactory
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 ree  को  लीमेंद के उत्पादन, के  उत्तदन  जौर  वितरण  का  कार्य  (b)  the  ratio  in  which  the  people
 सौंपना  under  different  income  groups  re-

 céiveq  the  benefits  thereof;  and
 a.  ओऔहान  :  उच्चोग

 मंत्री  बह  अकाल  की  हो  परत
 =

 (c)  the  details  in  this  regard?

 (क)  राज्य  सरकारों  को  सीमेंट  के  उत्पादन  ौर
 वितरण  के  संजंध  में  सारा  कार्य  न  सौंपसे  के  बया  कारण
 हैं;  जश्ौर

 THE  MINISTER  OF  STATE  IN
 (a)  भारतीय  सीमेंट  मिगम  हारा  सीमेंट  के  THE  MINISTRY  OF  PLANNING

 उत्पादन  के  संबंध  में  क्या  कार्यवाही  की  जा  रही  है?  (SHRI  FAZLUR  RAHMAN):  (a)  It  is
 presumed  that  the  Honourable  Mem-

 wert  मंत्रालय  में  राज्य  बंती  ी  जगदम्बो  ber  is  referring  to  the  total  Plan  ex-
 sere  यादव)  :  (क)  सीमेंट  उद्योग  (विकास  penditure  from  the  First  Plan  on-
 तथा  विनियमन)  प्रधिनियम,  .952  की  प्रथम  सूची  wards.  It  is  indicated  in  the  state-
 में  उल्लिखित  उद्योगों  में  से  एक  उद्योग  है  1  उक्त  ment.
 अधिनियम  की  धारा  झंतर्गत  सीमेंट  का  उत्पादन
 करने  तथा  उसका  वितरण  करने  का  उत्तरदायित्व  (b)  and  (c).  It  is  not  possible  to
 संघ  सरकार  का  है  ।

 हि
 राज्यों  तथा  2  संघ  क्षेत्रों  ने  estimate  directly  the  flow  of  benefits

 अपने  क्षेत्राधिकार  के  प्रंतगेत  सीमेंट  के  लोक  वितरण  from  plan  outlays  to  people  in  diffe-
 को  प्रणालो  प्रारम्भ  को  है  ।

 (ख)  सीमेंट  कारपोरेशन  आफ  इंडिया  की
 उत्पादित  3  एककें  हैं  जिनमें  से  एक  3,  8  लाख
 टन  क्षमता  की  मंधार  (मध्य  प्रदेश)  में  है,  दूसरी  2
 लाख  मी०  टन  क्षमता  की  कुरकुता  (कर्नाटक)  में
 हैश्रौर  तीसरी  2  लाख  मी०  टन  क्षमता  की  बोकाजन
 (आसाम)  में  है।  कारपोरेशन  की  चार  चार  लाख
 मी०  टन  वाधिक  भ्रधिष्ठापित  क्षमता  वाले  3  श्रौर

 rent  income  groups.  Trends  in  the  dis-
 tribution  of  income  and  wealth  genera-
 ly  are  also  difficult  to  discern,  but
 there  is  evidence  of  the  persistence  of
 wide  disparities.

 एकक  भ्रकलतारा  व  नीमच  (दोनों  मध्य  प्रदेश  में)  Statement
 तथा  येरगुन्तला  (भान्घ्र  प्रदेश)  में  है  जिनमें  मशीनों

 सन
 तथा  भ्रन्य  कार्यों  प्रायः  पूर्णता  की  Plan  Outlay/Expenditure  from  First.

 में
 Plan  onwards

 a
 दूर

 (आन्ध्र  प्रदेश)  तथा  प्रदीलाबाद  (प्रान्ध्र
 प्रदेश)  में  चार  चार  लाख  प्रति  वर्ष  की  क्षमता  के  सीमेंट  Period  Meadunl'  tie.  crores)

 संयंत्रों  की  स्थापना  करने  की  दो  और  परियोजनाशों  Frst  Plan  960.0
 के  लिये  भी  स्वीकृति  दी जा  जकी  है।  इसके  अभ्रलावा,

 =
 के  0  वर्षों  की  एक  भावी  योजना  भी  Second  Plan  4672.0

 बनाई  है  जिसमें  प्रतिरिक्‍त  उत्पादन  क्षमता  की  स्थापना
 करने  की  प्रकत्पना  है।

 Third  Plan  8577.0

 Annual  Plans:

 Total  Expenditure  on  Public  Prog-  1966-67  to  1968-69  6625.0

 rammes  Fourth  Plan  5779.0

 1974-75,  Actuals  4928.4

 1975-76  Actuals  »«-646.8 4108,  SHRI  RAM  VILAS  PAS-
 WAN:  Will  the  Minister  of  PLANN-  ‘1976-77  Actualg  8082.7
 (NG.  be  plea  este  state:  1977-78  Anticipated  9564.4
 :  (a)  the  total  expenditure  so  far  ९, 978-79  t  65C,2
 incurred-on  public  programmes  under

 we  9
 7

 Outlay  ;
 a

 ‘he  nat:  six  Five  Year  Plans;  1979-80  Outlay  _  250.6
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 Loss  to  Jute  Industry  due  to  Strike

 409  SHRI  VINODHAI  B,  SHETH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  approximate  loss  to  Industry
 caused  by  strike  in  Jute  Industry;

 (b)  whether  other  countries  like
 Ching  and  Bangladesh  have  partially
 captureq  foreign  market  in  Jute  in
 view  of  the  strike;  and

 (c)  what  steps  Government  propose
 to  take  to  put  an  end  to  such  strikes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Loss  of  production  due
 to  strike  in  Jute  Industry  38  estimated
 at  .29  lakh  tonnes  valued  at  about
 Rs.  69.8]  crores,

 (b)  No  specifiie  report  to  this  effect
 has  come  to  the  notice  of  the  Gov-
 ‘ernment.

 (c)  The  Industrial  Relations  Machi-
 nery,  both  at  the  Centre  and  in  the
 States,  continues  to  make  efforts  to
 minimise  work-stoppages,  through
 informal  mediation,  conciliation,  ad-
 judieation  or  arbitration,  as  necessary
 under  the  existing  statutory  provisions
 and  voluntary  arrangements,

 Finalization  of  list  of  Central  Sectt.
 Officers  for  promotion  as  Deputy

 Secretarieg

 4110.  SHRI  MOHAN  LAL  PIPIL:
 SHRI  PIUS  TIRKEY:
 SHRI  G.  M.  BANATWALIA:

 SHRI  SHANKESHINHJI
 VAGHELA;

 SHRI  MUKMTIAR  SINGH
 MALIK:

 DR.  BIJOY  MONDAL:

 Will  the  Minister  of  HOME  AFF-
 AIRS  he  pleased  to  state:

 (a)  whether  in  a  recent  press  con-
 ference  he  pinpointed  delays  in  effect.
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 ing  promotions  as  one  of  the  principal
 causes  of  frustration  among  Govern-
 ment  servants;

 (b)  if  so,  is  he  aware  that  the  list  of
 Central  Secretariat  Officers  for  promo-
 tion  as  Deputy  Secretaries  during  the
 year  July,  978—June,  979  which,  in
 all  propriety,  should  have  been
 announced  in  July,  978  has  not  yet
 been  finalised;  and

 (c)  whether  he  woulq  direct  his
 Ministry  to  finalise  the  list  by  Middle
 of  March,  19797

 THE  MINISTER  OF  STATF  IN
 THE  MINISTRY  OF  HOME  APFF-
 AIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  &  COMPANY  AFF-
 AIRS  (SHRI  S,  D.  PATIL):  (a)  Ins-
 tructions  have  recently  been  issued
 by  the  Ministry  of  Home  Affurs  to
 all  the  Ministries/Departments  of  the
 Govt.  of  India  that  there  should  be
 no  delay  in  se’ecting  officers  for  pro-
 motion  and  that  the  Recruitment
 Rules  should  be  finalised  quickly  so
 as  to  avoid  ad-hoc  promotions,

 (b)  end  (c)  The  work  regarding
 the  preparation  of  the  Select  List  for
 978  is  70  progress  and  the  list  is  ex-
 pected  to  be  finalisied  by  the  end  of
 next  month,

 False  Currency  Notes  Workshop  in
 Kutch  District

 4lll.  SHRI  ANANT  DAVE:  Will
 the  Minisiter  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  fn  Gujarat  State  in
 Kutch  District  near  village  Naidhe~
 trana  a  workshop  of  false  currency
 notes  was  found  working;

 (b)  whether  any  persons  were  ar-
 rested;

 (c)  whether  it  has  come  out  in  &
 lecal  paper  that  huge  amount  of  false
 notes  are  printed;  and

 (d)  whether  this  investigation  ie
 going  on  by  local  police  or  by  CBI?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (@2RI  DHANIK  LAL  MANDAL)  (a)

 Yes,  Sir,  The  Government  of  Guajrat
 has  reported  that  the  Police  seized
 press  machine  rolls,  printing  paper,
 solution  jar  and  electric  motor  etc,

 (b)  Out  of  the  8  persons  reported  to
 be  involved  in  the  racket,  five  have
 been  arrested  and  efforts  are  being
 made  to  arrest  the  remaining  three
 persons.

 (c)  One  of  the  local  news  papers
 of  Kutch  District  published  the  news
 with  question  mark  whehter  counter-
 feit  currency  notes  worth  Rs.  3  cro-~
 res  were  printed,  No  correct  estimate
 can  however,  be  given  as  the  matter
 is  still  under  investigation:  So  far
 only  8  counterfeit  notes  of  Rs.  40
 denomination  have  been  seized.

 (d)  The  investigation  is  being  con-
 darted  by  the  Stet.  CLD,

 Violence  in  Industrial  Units

 4l2  PROF,  P  G.  MAVALANKAR
 Will  the  Minister  of  HOME  AFFAIRS
 he  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  mounting  violence  in  the  indus-
 tria}  units  in  various  parts  of  the
 country  particularly  in  the  private
 sector;

 (b)  whether  the  acts  of  physical
 assaults  ang  even  of  murders  of  indus-
 trial  heads  ang  of  Senior  management
 personne]  by  alleged  workers  or
 trade  unions,  groups,  or  individuals
 278  seriously  gone  into  by  the  respec-
 tive  Government  authorities  of  the
 various  levels;  and

 (९)  if  so,  how  and  with  what  results, if  any?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)  (a) and  (b),  Yes,  Sir.

 ina
 Government  authorities  at  the al  level  do  take  appropriate  preven-

 tive  action,  In  specific  instances,
 cases  have  been  registered  by  the  po-
 lice  under  the  provisions  of  law.  Some
 of  these  caseg  are  under  investigation
 and  some  have  been  sent  up  for  trial
 in  courts  of  law.

 Press  Report  regarding  Cyclone  during
 1907  due  to  Nucleay  Explosion

 4l3.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state:

 (a)  whether  Government's  attention
 is  drawn  to  the  ‘Free  Press  Journal
 dated  20th  January,  979’  that  977
 killer  cyclone  and  tidal  wave  could
 have  been  caused  by  a  nuclear  ex-
 plosion  ang  not  by  nature  as  has
 been  stated  by  a  Lecturer  in  Physics
 and  Astrophysics  University  of  Delhi;

 (b)  whether  any  letter  hag  also
 been  addressed  to  the  Prime  Minister
 to  order  a  thorough  probe  into  these
 findings;  and

 (c)  ig  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b),  Yes,
 Sir,

 (९)  There  AS  no  technical  or  factua’
 basis  for  the  supposition  mentioned
 in  the  press  report.

 Annual  Plap  for  Tripura

 4i4.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  the  Annual  Plan  for
 Tripura  for  1979-80  has  been  finalis~
 ed;

 (b)  if  so,  the  broad  features  there-
 of  indicating  the  total  plan  outlay,  the
 targets  for  industrial  and  agricultural
 production  and  economic  growth;  and

 (c)  the  outlays  for  social  welfare,
 road  transport,  health,  education  and
 housing  development  programmes  con-
 templated  thereon?
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 THE  PRIME  MINISTER  (SHI
 MORARJI  DESAI):  (a)  to  (ce).  Dis-
 cussions  on  the  State’s  Annual  Plan
 1979-80  havetaken  place.  The  total

 out-lay  and  its  sectoral  distribution  are
 being  worked  out  by  the  State  Gov-
 ernment  on  the  basis  indicated  by  the
 Planninig  Commisision  and  will  be
 indicated  in  the  State’s  Annual  Bud-
 get.

 Working  of  Bharat  Pumps  and
 Compressors

 4115.  DR.  MURLI  MANOHAR
 JOSHI:  Wl  the  Minister  of  INDUS-
 TRY  be  pleased  to  statc:

 (a)  what  is  the  up-to-date  jnvest-
 ment,  profit  or  loss,  in  the  Bharat
 Pumps  and  Compressors,  a  public
 sector  undertaking  at  Allahabad,

 (b)  what  are  the  academic  qualifi-
 cations  of  its  Managing  Director;

 (c)  how  many  pumps  have  been
 manufactured  by  thig  undertaking
 since  its  inception  and  how  many
 assembled;  ang

 (d)  which  concerns  in  India  and
 abroad  are  using  components  of  these
 pumps  which  are  manufactured  by
 BPC  and  which  are  being  obtained
 from  abroad?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)-  (a)  The
 information  as  on  3l-3-978  is  as  fol-
 lows:

 Investment  :  Rs.  283.6  lakhs
 Cumulative
 Loss  :  Rs  42.00  lakhs

 (b)  The  academic  qualification  of
 managing  director  of  the  Undertak-
 ing:-

 B.Sc.,  (Engineering)  (both  Electrical
 &  Mechanical)  from  Banaras  Hindu
 University.  Passed  in  first  division  in
 1947,

 (c)  The  relevant  information  as  on
 S3lst  January,  979  is  as  folows’-

 (i)  Centrifugal  Pumps  26i  Nos.
 (ii)  Reciprocating  Pumps  0  Nos.
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 (da)  The  concerns  in  India  to  whom
 Pumps  manufactured  by  BPCL  have
 been  supplied  are:  BALCO,  IPCL,
 IOCL,  ONGC,  OIL,  NOCIL,  Bharat
 Petroleum  Corpn.  Ltd.,  FCI  (All  of
 itg  units  m  India)  MCF,  IFFCO,
 BRPL,  BHEL,  Deptt.  of  Atomic  Ener-
 gy,  GNFC,  Rourkela  Steel  Plant,  Hin-
 dustan  Levers,  IISCO,  and  Neyveli
 Lignite  Corpn.  Ltd,  These  concers
 consequently  use  the  components
 manufactured/imported  by  BPCL  for
 the  pumps,  As  for  sale  of  components
 manufactured/imported  by  BPCL
 abroad,  BPCL  have  not  exported  any
 pumps  or  components  theieof  so  far
 However,  some  of  the  pumps  supplies
 to  the  Indian  parties  listed  above  are
 being  financed  by  World  Bank,
 Multi-Nationals  in  the  Tyre  Industry

 4116.  SHRI  C.N  VISVANATHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  number  and  names  of  multi-
 nationals  operating  in  the  Tyre  In-
 dustry  in  India;

 (b)  whether  Government  have  fixed
 any  maximum  of  the  percentage  of
 profits  for  the  multi-nationals  and  if
 90,  the  extent  of  compliance  with  the
 stipulation;

 (c)  whether  Government  are  aware
 that  the  public  are  denied  by  and
 large  participation  in  concerns  like
 Dunlop,  Good  Year,  Madras  Rubber
 Factory  etc.;  and

 (d)  if  go,  the  steps  proposed  to  in-
 crease  public  and  Government  parti-
 cipatiop  in  such  industries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV).  (a)
 The  following  four  multi-national
 Companies  are  manufacturing  tyres
 and  tubes  in  India:

 i.  M/s.  Dunlop  India  Ltd,  They
 have  two  units’  one  at  Sahagan}
 the  other  at  Ambattur,  Madras.

 2.  M/s,  Firestone  Tyre  and  Rubber
 Co.  of  India  Pvt.  Ltd,  Bombay.
 They  have  recently  changed  the
 name  of  their  company  to  M/s.
 Bombay  Tyres  International  Private
 Ltd.
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 3.  M/s.  Ceat  Tyres  of  India  Ltd.,
 Bombay.

 4.  M/s.  India  Ltd.,
 Ballabgarh.

 Goodyear

 (b)  Government  have  not  fixed
 maximum  percentage  of  profits  for  the
 multi-nationals.  However,  the  share-
 holding  and  industrial  activities  of
 these  companies  are  regulated  accord-
 ing  to  the  guidelines  under  the  Foreign
 Exchange  Regulation  Act.

 (c)  &  (d),  M/s.  Firestone  Tyre  &
 Rubber  Co,  of  India  Pvt.  Ltd.  having
 a  paid-up  equity  capital  of  Rs.  220
 lakhs  held  entirely  by  Firestone  (USA)
 were  granted  permission  under  the
 Capital  Issues  (Control)  Act  to  issue
 further  equity  capital  Rs.  230  lakhs
 On  implementation  of  this  consent,  US
 Company’s  and  Indian  shareholding
 will  be  74  per  csnt  and  26  per  cent
 respectively.  The  company  has  not
 so  far  implemented  this  approval.
 M/s  Dunlop  U.  K.  the  principals
 of  M/s  Dunlop  India  Ltd.  were
 holding  5.25  per  cent  of  the  equity
 capital  of  the  Indian  company.
 Consent  was  given  by  the  Controller
 of  Capital  Issues  on  ]9th  May,  3977  to
 issue  further  equity  capital  of  Rs.  33.30
 lakhs  to  Indian  residents.  With  the
 implementation  of  this  consent,  the  UK
 company’s  holdings  have  gone  down
 from  5i.25  percentto  50.0  per  cent.
 The  present  equity  paid-up
 Capital  of  M/s,  Goodyear  India
 Itd,  is  Rs.  74828  lakhs,  55.25
 per  cent  of  which  is  held  fy  the
 US  company.  The  paid-up  equity
 capital  of  M/s.  Ceat  Tyres  of  India  Ltd,
 is  Rs,  4,45,28,000/-,  49.88  per  cent  of
 which  is  held  by  Ceat,  Switzerland  and
 0.06  per  cent  by  Ceat,  Italy.  It  will
 thus  be  seen  that  there  are  substantial
 Indian  shareholdings  in  Dunlop  India
 Lid.  Goodyear  India  Ltd,  and  Ceant
 Tyres  of  India  Ltd.,  while  M/s,  Fire-
 stone  Tyre  and  Rubber  Co.  of  India
 Pvt,  Ltd.  have  been  permitted  to  bring
 down  their  foreign  share-holding.  The
 Proposal  for  the  sale  of  the  foreign
 hare-holdings  in  M/s.  Madras  Rubber

 Factory  Ltd.  is  under  Govt.’s  consi-
 deration.

 Pension  to  Freadom  Fighters  of
 Punjab

 4I7.  DR.  BALDEV  PRAKASH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state.

 (a)  whether  any  list  of  freedom
 fighters  for  grant  of  pension  under
 the  Pension  Scheme  of  972  was  gub-
 mitted  to  his  Ministry  by  the  Punjab
 State  Government;

 (b)  if  so,  when  it  wag  received  and
 the  final  order  passed  in  each  case;

 (c)  whether  any  complaint  as  re-
 minder  was  sent  by  the  Punjab  State
 Government  for  taking  no  action  in
 certain  cages  of  the  freedom  fighters
 referred  to  above;  and

 (d)  if  so,  what  action  has  been
 taken  in  the  matter  and  what  final
 orders  have  been  passed  in  these
 cages?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  A  list  of  3485  cases  said  to  be
 pend  ng  in  Punjab  State  hasbeen  re-
 ceived  towards  the  end  of  De-
 cember  978  No  further  reminder
 has  been  received.  The  list
 is  uiider  scrutiny.  A  tote:  of
 7333  applications  including  the  cases
 of  Ex-INA  personnel  have  been  receiv-
 ed  from  the  Punjab  State.  In  9876
 cases  pensions  have  already  been
 sanctioned.  4520  cases  have  been  re-
 jected  and  2997  cases  could  not  be
 finalised  for  want  of  adequate  docu-
 mentary  evidence.  No  case  is  pending
 initial  scruity.  The  list  relates  to  cases
 where  initial  scrutiny  has  alreaiy  heen
 done,

 Cut  in  Production  by  Industrial  Units
 Manufacturing  items  reserved  for

 Small  Scale  Sector

 4118.  SHRI  SHAMBHUNATH  CHA-
 TURVEDI:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  in  terms  of  the  Press
 notes  of  January,  3  and  5,  979  Indus-
 trial  units  manufacturing  items  now
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 resérved  ‘for  ‘the  Small  Scale  Sector
 under  the  Industrial’  (Development  &
 Regulations)  Act  will  be  required  to.
 cut  back  their  production  to  the  level
 achieved  before  29th  August,  973  in
 case  their  investment  in  plant  and
 machinery  exceedg  ten  lakhg  now  or
 in  future;

 (b)  whether  thig  is  likely  to  .ad-
 versely  affect  the  growth  of  smaller
 companies  to  the  benefit  of  larger  ones
 whose  capacities  are  protected  by
 their  licences;  and

 (९)  if  so,  whether  it  would  not  be
 desirable  instead  of  curbing  their
 natural  growth,  to  deny  them  the  sup-
 porting  concessions  and  benefits  of
 the  small  scale  sector?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Government  have  spelt  out  the  criteria
 to  be  followed  while  endorsing  pro-
 ductive  capacity  on  the  Registration
 Certificates  issued  under  Section  0
 of  the  Industries  (Development  and
 Regulation)  Act,  1951.  Copies  of  the
 Press  Notes  dated  3rd  and  5th  Janu-
 ary,  979  which  contain  the  details  in
 this  regard  are  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-438/79].

 (b)  No,  Sir.

 (c)  Does  not  arise,

 Taclusion  =  «of  Manipuri  Laaguaze  in
 Censtitution

 4iI9.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  there  is  ag  demand  for
 including  Manipuri  language  in  the
 eighth  schedule  of  the  Constitution;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  £AFFAIRS
 (SHRI  DITANIK  LAL  MANDAL)  (a)
 Yes,  Sir.

 (b)  ‘The  Gevernment  are  of  the  view
 that  Eighth  Schedule  to  the  Constfitu-
 tion  should  not  be  enlarged,  however,
 the  Government's  endeavour  is  to  ene
 courage  development  of  the  cultural
 and  literary  heritage  of  all  languages
 irrespective  of  fheir  inclusion  in  the
 Eighth  Schedule.

 झ्रखलारी  कागज  की  भांग,  सप्लाई  तथा  झायात'

 4i20.  श्री  सुरेश  झा  सुमन  :  क्‍या  उदच्चोग
 मंत्री  यह  बसाने  की  कृपा  करेंगे  किः

 (क)  इस  समय  देश  में  प्रखवारी  कागज
 की  मांग  कितनी  है  शौर  गत  तीन  वर्षों  की
 तुलना  में  उसमें  किसनी  वृद्धि  हुई  है;

 (ख)  देश  में  प्रबबारी  कागड  ष्ा  कुल
 कितना  उत्पादन  होता  है  और  विदेशों  से  कितना,
 झ्रायात  किया  जाता  है;  झौर

 ि
 क्या  झखबारी  कागज  की  मांग  तथा

 सप्लाई  के  बीच  के  झन्तर  को  पूरा  करने  के
 में  सरकार  सम्बन्ध  में  सरकार  की  कोई  योजना  है
 शौर  यदि  हां,  हो  तत्सम्बन्धी  व्यौरा  कया है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री  जगवस्गी
 प्रसाद  यादव) :.  (क)  इस  समय  अखबारी  कागज
 की  वाधिक  आवश्यकता  लग  भग  2.90  लाख
 मी0  टन  की  है  |  पिछले  तीन  वर्षों  में  अ्रखबारी
 कागज  की  खपत  तिम्न  प्रकार  हुई  थी  :--

 975—76  1,96,733  मी0  ह... ह
 1976-77  205,136  मी0  टम
 1977-78  (2,61,992  मी0  टन

 (ख)  (।)  देश  में  इस  समय  दि  नेशनल
 न्यूजप्रिट  एण्ड  पेपर  मिस्हस,  नेपानगर  ही  एक
 ऐसा  एकक  है  जो  प्रखबारी  कागज  का  उत्पादन
 करता  है  i  इस  उपक्रम  ने  पिछले  तीन
 वर्षों  में  प्रखमारी  कागज  का  निम्नलिखित  उत्पा-
 दन  किया  था  —

 1975-76  52,873  मी0  ह... 4

 1976-77  ‘$7,619  wo  टन
 55,503  मी0  टन 1977-78

 (2)  पिछले  तीन  वर्षों  में  अखबारी  कागज
 का  निम्नलिखित  मात्रा  में  झायात  किया  गया  _—

 1975-76  1,03,036  मी0  ठढ्य

 1976-77  142,000:  470.  ६... ड

 6,80,000  भी0  ee” ‘1977-78
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 मी०  टन  तक  हो  जाने  की  झाला  है  1  नेशनल
 ब्यूजप्रिट  एण्ड  पेपर  ' मिल्स  (75000  मी०  हम
 वार्षिक  क्षमता)  नामक  विश्वमान  एकक  के  झलावा
 हिन्दुस्तान  पेपर  निगम  द्वारा  क्रियान्वित  की  जा
 रही  केरल  न्यूजप्रिट  परियोजना  (80,000  मी०
 टन  वा्धिक  क्षमता)  के  द्वारा  i979  के  झन्त
 तक  वाणिज्यिक  उत्पादन  होने  लगने  की  आशा
 है  तथा  मैसूर  पेपर  मिल्स  (कनटिक)  द्वारा
 क्रियान्वित  को  जा  रही  झखबारी  कागज  परि-
 योजना  (75,000  मी०  टन  वार्षिक  क्षमता),
 के  वर्ष  980-81  में  शुरू  हो  जाने  की  श्राशा
 है

 शोतल  पेयों  को  बिक्री  के  ्रॉकड़े

 4i2i.  ओ  भोबिर्द  सुध्झा  :  क्‍या  उद्योग
 मंत्री  “थम्स-प्रप”/  और  “77”  पेय  की  बिक्री  के
 बारे  में  i3  दिसम्बरं,  i978  के  तारांकित  प्रश्न
 संख्या  328  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  छुपा  करेंगे  कि:

 (क)  ब्रांड  नामों  से  बेचे  गए  विभिश्न  शीतल
 पेयों  के  बारे  में  बिक्री  के  झांकड़े  न  रखने  के
 मुख्य  कारण  बया  हैं  ;

 (ख)  क्या  सरकार  का  विचार  भविष्य  में
 मैसर्स  पालें  बेवर्जेस  लिमिटेड  बम्बई  पश्रादि  जैसी
 कम्पनियों  के  बारे  में  इस  प्रकार  के  आंकड़े  रखते
 का  ;  हैभौए

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 उद्योग  मंबालय  में  राज्य  मंत्री  (भरी  जगदम्थो
 प्रसाद

 यादव)
 :  (क),  (ख)  झौर  (ग)  उपयुक्त

 तकनीकी  प्राधिकारी  झपने  पास  पंजीबित  एककों
 के  बारे  में  वस्तुकार  उत्पादन  के  भांकड़े  रखते
 हैं  ।  केन्द्रीय  उस्पादन

 p  पक
 एकल्नित  करने  अथवा

 इस  उद्योग  में  उत्पादन  करने  के  उद्देश्य
 से

 कर
 के  बिक्री  आगम  विषयक  ब्रॉड-वार

 ांकर  संगत  नहीं  समझे  जाते  हैं।

 कई  को  गांठों  का  निर्यात

 बरी
 4122  शनी

 ड्
 भाई  मानित  :  क्‍या  बद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  यह  सच  है  कि  भारतीय  रूई
 निगम  पहले  श्रायातित  ई  की  एक  लाख  से
 झधिक  गांठों  का  नियति,  कर  रहा है  ;

 (थ)  क्या  इस  सम्बन्ध  में  सरकार  को  भाटा होने  की  सम्भावना  है  बौर  यंदि  हां,  तो  कितना  ;

 |
 ५४8

 क्या  वर्ष,  .4977  में  कपड़ा  मिलों  के
 लिये  द्वारा  प्राबातित  रूई  की  कुल  मात्रा

 में  से  एक  लाख  रूई  को  गांठें  भी  बिना  बिकी
 हु  पड़ी  हुई  हूँ,  भौर

 (4)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 उद्योग  मंत्रासब  में  राज्य  मंत्रो  भीमती  झाभा
 सायति)  :  (क)  भारतोय  रूई  निगम  को
 पहले  आयात  की  गई  रूई  की  कुछ  मासा  का

 करने  की  प्रनुमति  ्  का  प्रस्ताव
 विचाराधीन  है  t

 (ख)  चूंकि  प्रस्ताव  पर  झभी  झ्नन्तिम  निर्णय
 नहीं  लिया  गया  है  भरत:  इस  भ्वस्था  में  हानि
 झौर  लाभ  की  सम्भाव्यता  निश्चित  नहीं  की  जा
 सकती  है  ny

 (ग)  जी  हां  ।

 (घ)  मांग  करने  वाली  कुछ  पादियां  इस
 श्ाधार  पर  भ्रपने  दायित्वों  से  पीछे  हट  गई
 क्योंकि  श्रायातित  रूई  के  भारत  में  पहुचने  के
 समय  तक  स्थित  में  गिरावट  को
 प्रवृत्ति  प्रा  गई  थी  जिससे  भायातित  रूई  के  मूल्य,
 उद्योग  के  हितों  के  प्रतिकूल  हो  चले  थे  a

 Per  Capita  IncOme  in  J  &  K

 4123.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state  the  per  capita  income
 in  the  Jammu  and  Kashmir  State
 separately  for  Jammu,  Srinagar  and
 Ladakh  regions?

 THE  MINISTER  OF  STATE  IN’  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  Separate  esti-
 mates  of  per  capita  income  of  Jammu,
 Srinagar  and  Ladakh  regions  are  not
 available.  According  to  estimates  re-
 leased  by  the  State  Directorate  of
 Evaluation  and  Statistics  per  capita
 income  of  Jammu  and  Kashmir  for
 1976-77  is  Rs.  897  at  current  prices.

 Population  living  below  the  Poverty
 Line

 4124,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  the  present  percentage  of  popu-
 lation  living  below  the  poverty’  line;
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 (b)  78  percentage  before  the  for-
 mation  of  new  Government  at  Centre,

 (c)  its  break-up  State  wise,  and

 (d)  stepg  taken  or  proposed  to  be
 taken  durmg  the  next  two  years  to
 improve  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN)  (a)  and  (b)
 According  to  the  norm  adupted  by  the
 Planning  Commission  4633  per  cent
 of  the  people  were  estimated  to  be
 living  below  the  poverty  line  during
 977  78  The  estimate,  for  1978-79
 are  not  available

 (c)  State-wise  estimates  are  not
 avallabie

 (d)  Various  measures  and_  pro-
 grammes  tor  achieving  the  objective
 of  reduction  of  poverty  are  spelt  out
 in  the  cre  ft  Five  Year  Plan  )°3-8
 The  highest  priority  has  been  accord-
 ed  to  agriculture  and  allhed  sectors
 irrigation  and  village  and  cottage  in-
 dustries  which  have  the  greatest
 capacity  to  absorb  surplus  labour
 an  eqpanded  minimum  nee  97५०
 gramme  has  also  been  provided  for

 so  that  the  hving  standards  of  the  poor
 pecple  can  be  sirectly  supplemented
 by  the  provision  of  cettain  minimum
 basic  amenities

 The  Annual  Plans  for  1978-7)  and
 1979-80,  have  been  formulated  keeping
 these  priorities  in  view

 Third  Engineering  Trade  Fair,  979

 425  SHRI  MADHAVRAO
 SCINDIA

 SHRI  D  D  DESAI
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state

 (a)  whether  the  Third  Engineering
 Trade  Fair-l979  m  Delhi  during  Feb-
 ruary,  979  was  primarily  organised
 for  encouragement  of  export  of  engi-
 neering  goods,

 (9)  ४  so,  whether  some  of  the
 Public  Sector  Undertakings  also  took
 part  in  the  fair  and  if  so,  names  of

 MARCH  2I,  979  Written  Answers  rg0

 those  undertakings  and  expenditure
 incurred  by  them,  separately,  in  de-
 tails,  and

 (c)  whether  the  expenditure  ineur-
 red  therefor  commensurated  with
 the  export  orders  received  and  ४  80,
 facts  thereof,  and

 (d)  the  total  amount  of  money  spent
 in  this  fair  and  the  cost  benefit  of
 the  Fair?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  SHRI-
 MATI  ABHA  MAITI)  (a)  The  Third
 indian  Engineering  Trade  Fair  was
 primarily  organised  with  the  follow-
 ing  objectives  गा

 to  effectivels  project  Indian
 Engineering  capabilities  and  techno-
 logy  to  the  werld  and  to  our  own
 people

 —to  establish  this  as  the  place  to
 transact  business  conciude  collabo-
 ration  agieements  and  technology
 exchange  programmes

 ——to  expose  our  indusiry  to  the
 challenge  of  uwerld  trade  thus  forc
 ing  the  pace  for  quality  improve-
 ment  and  technological  updating
 (b)  The  names  of  the  public  sector

 undertakings  who  participated  in  the
 Fair  alongwith  the  expenditure  in-
 curred  towards  rent  of  premises  occu-
 Pied  by  them  is  given  in  the  State-
 ment  enclosed  Other  expenses  in-
 curred  by  them  are  likely  to  be
 moderate

 (c)  and  (d)  It  would  not  be  quite
 correct  to  relate  the  expenditure  in-
 curred  by  the  Public  Sector  or  Private
 Sector  units  on  the  fai  with  the  ex-
 port  orders  received  dumnng  the
 Fair  itself  Such  Trade  Fairs  are  not
 expected  to  really  bring  any  imme
 diate  tangible  gain  to  the  individual
 companies  but  is  mainly  to  project
 their  capabihty  individ@ally  and  that
 of  the  country’s  engineering  capability
 as  a  whole  both  to  outside  countries
 and  domestic  buyers  with  the  benefit
 of  creating  awareness  cf  Indias
 achievement  for  a  long  term  business

 oo
 and  boosting  India’s  ex-

 po:
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 Statement

 indian  Exgusaring  Trad  Fair,  i979  Public  Sector  Units—Participants

 Expenditure
 S  Name  of  Participants  Hy  Fear

 No.  rent  of
 premises
 occupied

 Rs.
 t.  Mis.  Bharat  Earth  Movers  Ltd.  29.750
 2.  Mls.  Bharat  Heavy  Electricals  Ltd.  70,000
 Be  Mis.  Bharat  Heavy  Plate  &  Vessels  Ltd.  10,500
 be  M/s.  Bharat  Pumps  &  Compressors  Ltd.  28,500
 5.  Mis.  Engincering  Projects  (India)  Ltd.  4t,500
 6.  M/s.  Electronic  Trade  &  Technology  Dev.  Corpn.  ‘10,500
 7.  Mis  Export  Inspection  Council  ‘£0,500
 8,  Mis.  Hind  Cycles  5,250
 g.  M/s.  Hindustan  Photo  Films  21,000

 t0,  M/s.  Hindustan  Steelworks  Construction  Ltd.  5,250
 rt,  M/s.  Heavy  Engineering  Corporation  Ltd.  42.000
 i2,  M/s.  Garden  Reach  Shipbuilders  &  Engincers  Ltd.  72.500
 !3,  M/s.  Hindustan  Machine  Tools  Lid.  3r,500
 Ae  Mls.  Indian  Standard  Institution  6,000
 t5.  My/s.  India  Tourism  Development  Corporation  Free
 i6,  M/s.  Instrumentation  Ltd.  17,500,
 37.  Mis.  Jessop  &  Co.  Ltd.  53,  000
 18.  Minerals&  Metals  Paup{ion:

 M/s.  Hindustan  Copper
 M/s.  Hindustan  Zinc

 M/s.  Bharat  Aluminium  ce  5  500
 M/s.  Geological  Survey
 M/s.  Indian  Bureau  of  Mines

 19.  Mis.  Mining  &  Allied  Machinery  Corporation  Ltd.  2I,900
 20.  Mis.  MECON  Ltd.  70,000
 1,  M/s.  Mazagaon  Docks  Ltd.  43,750
 aa.  M/s.  National  Mincral  Development  Corpn.  ‘17,500
 23.  M/s.  National  Small  Industries  Corporation  +1,90,009,
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 Rs,

 24.  M/s.  Richardson  &  Cruddas(3972)  Ltd.  5  250

 25.  M/s.  State  Trading  Corporation  “35,000

 26.  M/s.  Steel  Authority  of  India  Ltd.  ¥70,  000:

 27.  M/s.  Scooters  (India)  Ltd.  10,500

 Total  10,34,  750

 संयुक्त  राष्ट्र  श्रद्योगिक  विकास  संगठन  का  सम्मेलन

 4126.  श्री  दयाराम  शाक्य :  क्‍या  उद्योग
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  औद्योगिक  सहयोग  के  बारे  में  व
 फरवरी,  i979  को  राजधानी  में  हुए  संयुक्त-
 राष्ट्र  औद्योगिक  विक्रास  संगठझन  और  ए०  झाई०
 ई०  आई०  के  सम्मेलन  में  किन  विययों  पर  चर्चा
 की  गई;  और

 (ख)  इसके  क्या  परिणाम  निकले  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री  जगदब्बी
 प्रसाद  यादव)  :  (क)  नई  दिल्‍ली  में
 2%  47  फरवरी,  979  तक  आयोजित  किए

 गए  सयुकत  राष्ट्र  औद्योगिक  विकास  संगठन

 (यूनिडो)  तथा  भारतीय  इन्जीनियरी  उद्योग  के
 सघ  (ए०  आई०  ई०"आई०  )  के  सम्मेलन  में
 निम्नलिखित  विषयों  पर  चर्चा  हुई  थी  il

 (i)  विकासशील  देशों  के  औद्योगिक  विकास
 के  बारे  में  लीमा  घोषणा  तथा  कार्य  योजना

 (  माचें,  i975)  को  कार्यान्वित  करने  में
 उद्योग  संघों  की  भूमिका;

 (2)  औद्योगिक्त  तथा  विकासशील  देशों
 के  इंजोनियरी  उद्योग  के  संघों  के  बीच  तथा
 परस्पर  विकासशील  देशों  के  बीच  सहयोग  के
 मार्गोपाय

 (3)  जहां  इंजीनियरी  उद्योग  संघ  नहीं  है
 वहां  इंजीनियरी.  उद्योग  सघों  को  स्थापित  किए
 जाने  के  लिए  सहायता  देना  तथा  विद्यमान  संग-
 ठनों  के  कार्यक्रण  को  मजबूत  बनाना;  और

 (4)  प्रौद्योगिकी  हस्तान्तरण  परामर्श,  प्रशिक्षण
 व्यापारिक  मेले,  निर्यात  आयात  आदि  सहित
 उत्पादन  में  सहयोग  |

 (ख)  दनिडों  ने  बैठक  क्रे  निष्कर्षों  सहित
 रिपोर्ट  अभी  तक  नहीं  दी  है  ।

 Setting  up  of  Large  Scale  Industriak
 Plants

 ‘4127.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  names  of  large  scale  industrial
 plants  being  set  up  in  various  States
 during  the  Sixth  five  year  plan;

 (b)  the  criteria  for  selection  of.
 States  for  the  purpose;  and

 (c)  the  expenditure  likely  to  be
 incurred  on  these  projects  during  the
 Sixth  five  year  plan?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  A  list
 of  central  industriai  and  mineral  pro-
 jects  proposed  to  ke  set  up  during  the
 Five  Year  Plan  978—83  and  the  out-
 lay  provided  are  given  on  pages  200-
 205  cf  the  Draft  Five  Year  Plan
 978—83.

 The  location  of  the  central  projects
 is  determined  primarily  on  techno-
 economic  considerations;  but  other
 things  being  equal,  weightage  is  given
 to  industrially  backward  States.

 Agreement  between  BH.E.L.  and
 Siemens  for  the  manufacture  of

 200  ०४.00  MW.  Steam  Turbines

 4128,  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  INDUSTRY  be  pleaseg  to
 state:

 (a)  whether  Government  have  uptil
 now  generally  restricted  the  length  of



 ‘mic  Community,  Austria,

 385  Written  Answers  PHALGUNA  30,  900  (SAKA)  Written  Answers

 ‘technical  collaboration  agreements  to
 a  period  of  five  years  but  the  excep-

 tion  being  an  agreement  between
 BHEL  and  Siemens  for  the  manufac-
 ture  of  200  MW—100  MW  steam  _tur-
 bines  which  seek  to  tie  up  with  Sie-

 ‘meng  for  fifteen  years;

 (b)  whether  there  are  restrictive
 ‘clauses  in  this  agreement  prohibiting
 ‘the  sale  of  BHEL  equipment  in  89
 ‘countries  in  which  Siemens  hag  instal-
 lation  or  manufacturing  commit-
 ‘ments;  and

 (c)  what  is  the  justification  of  all
 ‘this?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  INDUSTRY  (SHRI-
 MAT,  SBHA  MAITI):  (a)  No,  Sir.  In
 the  past  also,  agreements  for  periods

 ‘of  more  than  five  vearg  have  been
 approved  by  the  Government.  The
 -agreement  for  the  manufacture  of  200
 Mw  to  000  MW  (not  100  M‘%V)  steam
 turbine;  is  between  BHEL  and
 Kratfwerke  Union  (a  _  subsidiary  of
 Semens)  and  it  is  already  in  force
 since  August,  1976,

 (b)  As  per  the  collaboration  agree-
 ment  for  200—000  MW  steam  turbines
 and  generators  with  M/s,  Kraftwerke
 Union,  BHEL  have  selling  rights  all
 over  the  world  with  the  exception  of
 the  countries  of  the  European  Econo-

 Yogoslavia,
 Spain,  Brazil,  Japan  and  USA.

 (c)  Does  not  arise.

 ‘Facilities  to  Employee,  for  taking  up
 Jobs  Abroad

 4129,  SHRI  C,  K.  CHANDRAPPAN:
 ‘Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state:

 (a)  whether  Government  are  aware
 ‘of  the  fact  that  the  Kerala  Govern-
 ment  is  granting  all  facilities  to  their
 employees  including  leave  without
 ‘allowances  for  5  years  for  taking  up
 job,  abroad;  and

 (b)  if  so,  whether  similar  facilities
 fe  proposed  to  be  given  by  the  Gov-

 86

 ernment  of  India  _  to  its
 ployees?

 own  em-

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  &  COMPANY  AFFAIRS
 (SHRI  5.  D.  PATIL).  (a)  The  Govern_
 ment  of  Kerala  have  been’  granting
 leave  to  the  State  Government  em-
 ployees  for  taking  up  jobs  abroad  sub-
 ject  to  certain  conditions.

 (b)  Central  Government  employees
 nominated  by  the  Government  and
 selecteq  for  assignments  abroad  are
 allowed  to  take  un  such  assignments
 with  their  lien  on  their  posts  being
 maintaineg  for  a  period  of  three  to  five
 years.

 Production  of  T.V.  Sets  by  Keltron

 4130,  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  ELECTRONICS  be
 pleased  to  state:

 (a)  the  total  number  of  T.V.
 produced  by  Keltron  in  Kerala;

 sets

 (b)  whether  Government  are  aware
 of  the  fact  that  present  rate  of  pro-
 duction  ig  quite  insufficient  to  meet
 the  demand  in  the  State  in  view  of
 the  coming  up  of  ga  T.V.  Centre  at
 Trivandrum;  and

 (c)  whether  Government  propose
 to  increase  the  present  capacity  of
 production,  if  so,  the  details  thereof?

 THE  PRIME  MINISTER  (SHRi
 MORARJI  DESAI):  (a)  The  produc-
 tion  of  television  sets  by  Keltron  has
 been  as  under:

 .

 Year  Number

 974  242

 975  297

 976  3340

 977  4929

 978  4336

 Total:  58i8
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 (b)  and  (c)  Capacities  for  the
 manufacture  of  TV  sets  are  licensed/
 approved  on  the  basis  of  total  demand
 and  not  with  the  aim  of  providing  for
 the  demand  in  a  particular  State  being
 met  from  within  the  production  in
 that  State  The  major  TV  set  manu.
 facturers  have  established  country-wide
 sales  network  and  their  marketing
 operations  are  not  confined  to  the
 regions  neighbouring  the  production
 activity  <A  lettey  of  intent  was  issued
 to  M/s  KSEDC  in  December  977  for
 increasing  their  TV  production  capad-
 city  from  5,000  nos  to  10,000  nos  They
 have  not  yet  umplemented  the  expan-~
 sion  and  have  requested  for  extension
 of  validitv  of  the  Letter  of  Intent

 Persons  Employed  in  Middle  East  by
 the  EPI.  Ltd

 43l  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state

 (a)  how  many  persons  are  employ-
 ed  in  the  middle  east  projects  by  the
 Engineering  Projects  (India)  Ltd,

 (b)  the  salary  of  these  workers
 category-wise,

 (c)  whether  their  salaries  are  in
 accordance  with  the  Government  spe-
 cification,  and

 (d)  if  so  what  are  the  steps  taken
 to  protect  the  interest?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 MATI  ABHA  MAITI)  (a)  to  (d)  The
 required  information  is  being  collected
 from  the  overseas  projects  of  the
 Engineering  Projects  (India)  Ltd
 (EPI)  and  the  answer  will  be  furnish-
 ed  after  complete  details  are  available

 देश  से  गरीबों  शौर  निरक्षरता  ह्व्र  करना

 4732  ी  युवराज  क्‍या  योलता  मती
 यह  बताने  की  कृपा  करेरो  कि

 (क)  क्या  देश  से  गरीबी  और  निरक्षरता
 द्र करने  के  लिए  युद्ध  स्तर  पर  झ्रान्दोलन  करने

 झावश्यकता  है  ,
 (ख)  यदि  हा,  तो  सरकार  ने  इस  प्रयोजन

 के  लिए  कौन-कौन  सी  योजताए  तैयार  की  है  ,  भौर

 (ग)  ब्दि  नहीं,  तो  इसके  कया  कारण  है  ?
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 योजना  अंग्रालय  में  राध्य  बंगी  पभ्ये
 कगर रहमत्त)  (क)

 ~~
 @)  1978-83

 योजना  के  प्रारुप  में  झौर  निरक्षरता  को
 कम  करने  के  लिए  कार्यनीति  निर्धारित  की  गई
 है।  कृषि  शौर  संबद्ध  क्षेत्रों,  सिचाई  तथा  ग्राम  भौर
 लघु  उद्योगो  को  सबसे  अ्रध्िक  प्राथमिकता  दी
 गई  है,  जिनमें  बेशी  श्रमिको  को  काम  पर  लगाने
 की  सबसे  भ्रधिक  क्षमता  है।  'चिस्तारित  न्यूनतम!
 पझ्रावश्यकता  कार्यत्रम  की  भी  व्यवस्था  की  गई  है
 जिससे  कि

 ग्ह्ह
 न्यूनतम  सुविधाशों  की  व्यवस्था

 के  द्वारा  लोग्रो  के  जीवत-स्तर  को  उन्नत
 करने  में  प्रत्यक्ष  सहायता  दी  जा  सके।

 इसी  प्रकार  से  शैक्षिक  विकास  की  योजना  मे
 झाम  लागो  में  शिक्षा  के  सबधन  के  लिए  सबसे
 अधिक  प्राथमिकता  दी  गई  है।  प्रौढ़  शिक्षा  कायक्रम
 को  प्रति  वष  5  लाख  व्यक्तियों  के.  बतमान  औसत
 समावेशन  की  तुलना  मे  y97s—83  की  अवधि
 मे  बढाया  जाएगा  जिससे  कि  उसके  प्रन्तगत
 15-35  झायू  वर्ग  के  650  लाख  प्रौढो  को  लाया

 जा  सके।

 (ग)  प्रश्न  उपस्थित  नहीं  हांता।

 Consultation  with  Ministry  of  Indus-
 try  on  Excise  Rate

 433  SHRI  DHARMASINHBHAL
 PATEL  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  whether  the  Mimstry  of  Indus-
 try  are  consulted  when  rate  of  excise
 on  a  particular  item  is  to  be  increased
 or  decreased,

 (b)  do  the  Ministry  take  into  ac-
 count  the  unutilized  capacity  in  a
 particulary  industry  before  agreeing  to
 increase  77  excise  rate,

 (c)  do  the  Munistry  guide  the
 Finance  Ministry  as  to  how  to  increase
 the  excise  revenue  through  increase
 in  production,  and

 (d)  af  so,  the  industries  m  which
 this  wag  done?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 to  (d)  The  Ministry  of  Finance  is
 responsible  for  imposing,  or  for  in-
 creasing  or  decreasing  the  rates  of
 excise  duty  on  commodities  While
 bringing  about  any  change,  the  con-
 cerned  munistries/departmentg  are
 generally  consulteq  and  the  relevant
 factors  jike  capacity  utuhzation  supply~
 demand  gap,  relative  prices  ste.  are



 हि
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 taken  into  account.  The  question  of
 Ministry  of  Industry  guiding  the
 Ministry  of  Finance  in  these  matters,
 therefore,  does  not  arise.

 eet  पंचबधोय  योजना  में  गुजरात  के  लिए  प्राधध्ान

 4i34.  st  शर्मासिह  भाई  पटेल  :  क्‍या  योजना
 मद्र  यह  बताने  की  कृपा  करेगे  कि

 (क)  गुजरात  सरकार  द्वारा  प्रनुमोदना्थ
 प्रस्तुत  छठी  पत्र  वर्षीय  योजना  के  लिए  प्रावधान
 क्‍या  है,

 (ख)  छठी  पत्र  वर्षीय  योजना  के  लिए
 गजरात  का  कया  प्रावधान  स्वीकार  किया  गया
 है  ,  शरीर

 (ग)  केन्द्रीय  सरकार  द्वारा  छठी  पच  वर्षीय
 याजना  में  गुजरात  का  प्रनुदान  भ्रौर  ऋण  के  रूप
 में  ऊितनी-कितनी  धनराशि  दी  जायेगी  ?

 प्रधान  बली  (श्री  सोशरजों  देसाई)  (क)
 गजरात  राज्य  सरकार  ने  1978-83,  की  पच
 वर्षीय  योजना  (छठी  योजना)  के  लिए  3307  62
 करोड़  झप  के  परित्यय  का  प्रस्ताव  किया  था  t

 (ख)  भौर  (ग)  गूजरात  की  78-83  की
 पच  वर्षीय  योजना  को  अ्रभी  तक  अ्तिम  रूप  नहीं
 दिया  गया  है।

 सालिसों  पर  लेबल  लगाना

 4135.  भी  दया  राम  शाक्य  :  क्‍या  उत्लोग
 मती  ७  दिसम्बर,  i978  के  पअ्रताराकित  प्रश्न
 सब्या  2541  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  ने  उन  मामलों  के  बारे  में
 जानकारी  ण्कल  की  है  जिनमें  बड़े  कारखाने  छोटे
 कारखानों  से  माचिस  खरीदते  है  तथा  उन  पर
 झपने  लेबल  ज़गाते  है  भौर  इस  प्रकार  वे  न  केवल
 उरपादन  शुल्क  का  सपवचन  करते  है  वरन्‌  छोटे
 कारखानो  को  हानि  पहचाते  है  ,

 (ख)  यदि  हां,  तो  तत्सवधी  ब्यौरा  क्‍या  है,
 और

 हैः
 (ग)  थवि  नहीं,  तो  विलम्भ  के  क्या  कारण

 सच्योग  ंबासप  में  राज्य  संत्री  (भी  -जगवन्यी
 असाद  यादव)  :  (क)  शौर  खि)  6  विसम्बर,
 978  को  यूछे  गये  अतारांकित  प्रश्त  संध्या
 284)  के  संबंधी  मांगी  सूचना  एकणित  की  जा

 चुकी  है  तथा  लोक  सभा  के  पटल  पर  रखे  जाने
 हेतु  ससदीय  कार्य  विभाग  को  दे  दी  गयी  है  v
 arr  इस  प्रकार  है

 केन्द्रीय  उत्पादन  समाहर्ता  मंदुरै  द्वारा
 यह  रिपोर्ट  दी  गयी  थी  कि  1970, 1973  के
 बीच  विमको  ने  क्षेत्र  से  24,97,800  ग्रोस
 वियासलाई  की  खरीदी  थी  |  उन्होंने  गैर-
 विद्युदीय  कारखानो  द्वारा  तैयार  की  गई  दिया
 सलाइयो  पर  रियायती  दर  पर  उत्पादन  शुल्क  का
 भुगतान  किया  था।  बोद  में  यह  माल  विमकों
 द्वारा  खरीद  लिया  गया  था  तथा  जिस  स्थान  पर
 वह  तैयार  की  गयी  थी  वही  की  भाषा  में
 निर्माणकर्ता  का  नाम  दिया  गया  था  व  साथ  ही
 में  अहूर्साष्ट्रिय  कम्पनी  का  लेबल  भी  जगा  हुभा
 था  यदि  यह  माल  विमको  द्वारा  तैयार  किया
 गया  होता  तो  उठे  ऊची  दर  पर  शुल्क  देना
 पडा  होता।  सेन्ट्रल  एक्साइज,  मदुरै  के  कलेक्टर
 की  रिपोर्ट  के  झनुसार  झन्तर  विषयक  शुल्क
 (डफेदशियल  डूटीएमाउन्ट)  7,53,404  50  स्पये
 का  था।  राजस्व  विभाग  के  अनुसार  यह  राजस्व
 हानि  नहीं  थी  क्योकि  विमको  को  बेचे  जाने  के
 ब्र्बं  बनाये  जाने  को  स्‍तर  पर  उचित  दर  से
 उत्पादन  शुल्क  का  भुगतान  कर  ही  दिया  गया  था।
 विधि  मत्ालय  द्वारा  दिये  गये  परामर्श  के  भ्रनसार
 उस  समय  ऐसा  कोई  कानन  नहीं  था  जिससे  लघ-
 क्षेत्र  क ेएकका  से  वित्त  शुल्क  की  दर  पर  बनायी  गई
 दियासलाइयो  के  विमको  द्वारा  खरीदें  जाने  पर  राक
 लगायी  जा  सकती।  स्पष्टतया  ऐसा  करते  से  दियास-
 लाइया  बनाने  में  लघु  एवं  कुटीर  क्षेत्र  के  विकास
 पर  कोई  प्रभाव  नहीं  पड़ता  था।  वस्तुल॒  विभकों
 ने  इन  एकको  को  तात्कालिक  बाजार  की  सुविधाएं
 प्रदान  की  थी  जिससे  लघू  क्षेत्र  में  ब्रौर  शभ्रधिक
 दियासलाइयां  बनाये  जाने  को  श्रधिक  प्रोस्साहन
 ही  मिला  था।  फिर  भी  इस  मत  के  लिये  गृूजायश
 रही  ही  जाती  है  कि  यदि  थे  सीधे  ही  उपभोक्‍क्ताभो
 को  उन्हें  बेचते  तो  विमको  द्वारा  पुत  बिनी  करने
 से  हुआ  लाभ  श्रशत  लघ्‌  क्षेत्र  को मिल  जाता

 973  में  लध  क्षेत्र  के  उत्पादकों  ट्ारा  विमको
 को  उपयोग  करने  को  अनुमति  देने  बाली  प्रधिसूचना
 रह  कर  दी  गयी  थी  व  तत्पश्चात  विमको  ने  कुटीर
 क्षेत्र  स ेदियासलाइयों  खरीदना  बद  कर  दिया  था।
 साथ  ही,  अधिसूचना  सख्या  sq  दिनाक
 (3-6-1975,  के  भ्रनुसार  कुटीर  क्षेत्र  के  उत्पादन
 कर्ता  को  एक  घोषणा  करनी  पड़ती  है  कि  बह
 किसी  झन्य  उत्पादन  कर्ता  के  लेबल  का  उपयोग
 नही  करेगा  तथा  जिस  जुड़ी  घोषणा  पर  उसे
 रियायती  दर  के  उत्पादन  शुल्क  के  लिये  भपाव
 बना  दिया  जायेगा।  साथ  ही  एकाधिकार  तथा
 प्रतिबधात्मक  व्यापार  व्यवहार  प्रक्रिया  आयोग  ने
 कथित  प्रतियधात्मक  व्यापार  व्यवहार  करने  हेतु
 विमको  लिमिटेड  के  विरुद्ध  जाब  करना  शुरु  कर
 दिया  था।  प्रायोग  ने  कपनी  को  यह  निदेश  देते
 हुए  आ्ादेश  दे  दिया  था  कि  झम्य  बातो  के  साथ-
 साथ  एक  हलफ  सामा  दर्ज  करने  पर  भी  सहमति
 दे  दी  जाय  कि  भारत  में  पुन  बित्री हेतु  बरीदे
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 जाने  के  लिये  कुटीर  एवं  लघ  उद्योग  के  निर्माण
 कर्साओं  द्वारा  मानक  किस्म  की  दियासलाइया  खरीदी
 नही  जायेंगी।

 उपर्यक्त  के  ह ड
 मे  नि  हो  ्  ह

 एब
 के

 का

 स्सारिका  के  सामलों  मे  केखीय  जांच  ध्यूरो  की  जांच

 4136.  थ्री  हकसदेब  लारायजण  धादव:  क्या
 गृह  मती  यह  बताने  की  कृपा  करेगे  कि

 (क)  केन्द्रीय  जाच  ब्यूरो  ने  श्री  oo  के०  बिडला
 के  चिर्द्ध  स्मारिका  मामले  मे  जाय  किस  तारीख  को
 प्रारम्भ  की  (2)  प्रथम  सूचना  रिपोर्ट  किस  तारीख
 को  दर्ज  की,  (3)  भ्रारोपपत्र  किस  तारीख  को  दायर
 किया  (4)  गिरफ्तारी  का  वारट  किस  तारीख  को
 जारी  क्या  (5)  पासपोर्ट  के  लिए  ब्रावेदन  पत्र
 किस  तारीख  का  दिया  गया  (6)  पासपोर्ट  जारी
 किस

 श
 को  शौर  कितनी  वधि  के  लिए  किया

 गया,  ्र

 (ख)  क्‍या
 गृह  मा

 मत्नालय  ने  पासपोर्ट  के  बारे  में
 अपनी  आपत्तिया  मत्रालय  को  प्रेषित  की  थी
 और  यदि  हा,  तो  कब  ?

 गृह  मंबालय  तथा  न्याय,  विधि  जौर  कस्पनो-कार्य
 संत्रालय  में  राज्य  मंत्री.  (श्री एस०  डो०  पाटिल)
 (क)  भौर  ख)  केन्द्रीय  भ्रन्वेषण  ब्यर ए  ते  श्री  के  0  के  0

 बिडला  के  विरुद्ध  स्मारिका  के  मामले  मे  3-10-1977,
 को  उसी  दिन  प्रथम  सूचना  रिपोट  दर्ज  करने  के.  बाद,
 जाच  झारम्भ  कर  दी  थी  t  आरोप-पत्र॒भ्नभी  दायर
 नदी  किया  गया  है  ।  श्री  बिडला  को  गिरफ्तारी  के  लिए
 कोई  बारट  जारी  तही  क्या  गया  था  ।

 श्री  oO  के0  बिडला  के  पास'  7-6-1975  से,
 जैसा  कि  लोक  सभा  मे  अ्रतारांकित  प्रश्न  सख्या  474

 के  उत्तर  में  दिनाक  i6—s—978  को  बताया  गया
 था  निरन्तर  ?क  पासपोर्ट  है।  उनका  वर्नमात  पासपोर्ट
 ७  जून  l980  तक  वैध  है  t
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 District  Industries  Centres  in  Gujarat

 437  SHRI  CHHITUBHAI  GAMIT:
 Will  the  Min  stcr  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  number  and  nature  of
 industries  registered  at  district  undus-
 tries  centres  of  each  district  of
 Gujarat  uptil  3ist  January,  1979,

 (b)  the  investment  required  to
 start  thege  industries  ang  the  num-
 ber  of  persons  hkely  to  get  einploy-
 ment  therein,  and

 (c)  the  details  of  various  articles
 to  be  produced  in  industries  regis-
 tered  at  Sura,  district  industry  cen-
 tre?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 SJAGDAMB]  PRASAD  YADAV)  (a)
 &  (b)  A  statement  is  enclosed

 (c)  District  Industrv  Centre  has  yet
 been  sanctioned  for  Surat  District.
 However,  as  per  information  received
 from  the  Government  of  Gujarat  322
 SSI  Units  with  an  investment  of
 Rs  383  lakhs  and  hkely  employment
 of  0l2  persons  have  been  registered
 with  the  Surat  office  of  the  State
 Industries  Department

 While  the  details  of  various  articles
 to  be  produced  are  not  available,  the
 nature  of  mdustries  registred  are  as
 per  statement  enclosed

 Statement

 SI  Name  of  District  Industry  Centre  No  of  SSI  Investment  No  of
 No.  unats  reguired  persons

 regutered  (in  Rs  lakhs)  likely
 to  get

 employment

 Bhavnaga:  706  46  80  5 2  Bharuch  52  99  36  in
 3  Amreh  32  5°53  256
 4  Banaskantha  in  39  to  88  778
 5  Sabarkantha  ‘  54  22°25  494 6  Panohmahals  ;  os  60  ह ह.  469
 7  Surendernagir  at  97°36  7925 8  fehsana  ‘  96  50°67

 753
 $

 9  Junagadh  75  300  AQ  t
 to  Kute  ‘  20  99°75  65

 Total  665  599°95  7538
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 The  nature  of  industries  are  viz.,
 Food  Products,  Tobacco  Products,
 Textile  Industry,  Wood  Industry,
 Paper  Products,  Leather  Industry,
 Rubber  Industry,  Chemicals,  Glass  &
 Ceramics,  Cement  processing,  Non-
 Ferrous  &  Ferrous,  Machinery  &
 Equipment  etc.

 Disapperance  of  Netaji

 4138,  SHRI  A,  K.  ROY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  he  is  aware  of  the
 controversy  createq  By  the  display
 of  photograph  of  Netaji  by  Prof.
 Samar  Guha  M.P.  on  the  23rd  Janu-
 ary,  979  in  Calcutta;

 (b)  whether  it  ig  a  fact  that  a
 numbey  of  friendly  foreign  countries
 have  been  involved  in  the  question
 of  disappearance  of  Netaji  likely  to
 cause  strain  in  our  international  re-
 lations;  and

 (c)  will  Government  make  a  probe
 into  the  matter  and  give  facts  in  de-
 tails?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a).  Yes,  Sir.

 (b)  According  to  information  availa-
 ble  with  Government  no  foreign
 country  is  involved.

 (c)  In  the  absence  of  more  precise
 information  it  is  difficult  for  the  Gov-
 ernment  to  undertake  inqviries  to  find
 out  the  whereabouts  of  Netaji  Subhas
 Chandra  Bose,

 Strikes  in  EPI.  Ltd

 4130,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRY  be  pleased to  state:

 (a)  whether  it  is  a  fact  thet  there was  any  strike  or  agitations  by  the
 Workers  in  any  of  the  Engineering

 fle  ng
 (india)  projects  in  the  Mid-

 ४
 ४8३  कि,

 (b)  if  g0,  what  are  the  reasons
 for  the  same;  and

 (c)  what  are  the  stepg  taken  to
 help  the  workers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  &  (b).  On
 the  320  July,  1978.  the  workers  of
 associate  contractors  of  the  Engineer-
 ing  Projects  (India)  Ltd.  went  on  a
 strike  at  the  Ain  Baghze  Housing  Pro-
 ject  in  Kuwait  without  any  notice.
 The  strike  took  place  following  an
 incident  in  which  a  worker,  who  was
 absconding  from  the  work  site  for
 about  a  month  ang  a  half,  was  alleged
 to  have  received  some  injury.  Some
 demands  were  subsequently  put  up  by
 the  workers  relating  to  terms  of  leave,
 medical  facilities,  payment  of  over-
 time,  increase  in  wages  etc.  The
 strike  endeg  on  the  27th  July,  978
 after  protracted  negotiations  and  with
 the  cooperation  of  the  Kuwait;  Gov-
 ernment  authorities,

 (c)  In  order  to  improve  relations
 between  the  workers  and  the  associates
 of  the  Engineering  Projects  (India)
 Ltd.,  the  following  measures  have  been
 taken:

 (i)  Revitalisation  of  the  Griev-
 ances  Committee  for  each  of  the
 Associate  companies;

 (ii)  Constitution  of  Works  Com-
 mittee  at  the  project  leve)  consisting
 of  two  representatives  of  Workers
 from  each  Associate,  two  representa-
 tives  of  the  Associate;  and  represen-
 tatives  of  Engineering  Projects
 (India)  Ltd  ;

 (iii)  increase  in  wages  of  different
 categories  of  workers  ranging  from
 KD  6  to  KD  i  per  month;

 (iv)  more  attention  on  medical
 facilities.

 (v)  more  recreational  facilities;

 (vi)  meeting  of  Project  Director/
 General  Manager/Deputy  General
 Manager  (Personnel)  of  the  EPI
 with  workers  daily  to  redress  their
 individual  grievances;  if  any;  and
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 (vn)  greater  supervision  by  the
 staff  of  EPI  at  the  time  of  payment
 of  wages  to  workers  by  the  concern-
 ed  associate-contractors

 Complaints  for  Workers  in  Middle
 East  in  the  Engineering  Projects

 (India)  Ltd.

 440  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state.

 (a)  whether  Government  have  re-
 ceived  ३४७  complaints  from  workers
 m  Middle  East  who  are  working  for
 the  EP.I  projects,  against  EPI
 authorities;

 (b)  if  so,  what  are  the  steps  taken;
 ind

 (०)  if  not,  reasong  therefor?

 THE  MINISTER  OF  STATE  IN  HHE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b)
 Government  have  been  receiving
 Some  complaints  from  time  to  time.
 Depending  upon  the  nature  of  the
 complaints,  enquiries  are  made  at
 various  levels  for  taking  appropriate
 measures  required  in  each  case

 (c)  Does  not  arise.

 Expenditure  by  All  India  Handicrafts
 Board  on  Calendars

 4i4  SHRI  VIJAY  KUMAR  पर.
 PATIL:  Will  the  Minister  of  INDUS-
 TRY  be  pleaseg  to  state:

 (a)  whether  Alt  India  Handicraft
 Boarg  has  spent  about  Rs.  2§  lakhs
 through  relief  fund  for  10,000  Madhu-
 banj  Calendars  for  the  current  year
 and  the  order  wag  given  to  NAIKA
 of  New  Delhi;

 (b)  i¢  so,  the  justification  for  such
 an  extravegence  and  how  much  ex-
 penditure  was  incurred  on  such  items
 for  the  years  ‘@?6-77  and  1977-78;

 (c)  what  is  the  cost  price  of  per
 calendar  and  how  many  of  thege  have
 been  gold  so  far  na

 how  many  are
 being  stacked  in’  godown;  and

 é
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 (d)  whether  Government  will  con-
 sider  g  thorough  enquiry  into  the
 deal  and  take  necessary  action  against
 concerne;|  officers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 The  All  India  Handicrafts  board  has
 not  spent  Rs.  25  lakhs  but  Rs.  4.77
 lakhs  for  preparing  10,000  Madhubani
 Calendars  using  origina]  folk  paintings
 painted  by  the  flood-affected  artisans
 of  Mithila  district  The  making  up  of
 the  calendar  was  organised  through
 two  organisations  Qa)  North  Bihar  Ind.
 Area  Dev.  Authozity,  Muzaffarpur
 and  (i)  ‘Naika’  which  is  a  ruraj  craft
 centre  of  SMM  Trust  for  Crafis  a
 charitable  trust  Out  of  Rs  477  lakhs,
 a  sum  of  Rs  3  lakhs  was  kept  at  the
 disposal  of  the  North  Bihar  Industrial
 Area  Development  Authority  Muzaffar
 pur  for  arranging  payment  of  wages
 to  the  craftsmen  70  the  flood-affected
 areas  in  Mithila  (Madhubani)  and
 acquire  from  them  original  Madhulgani
 paintings  in  10,000  numbers  The
 selection  of  the  paintings  was  done  by
 a  committee  of  knowledgeable  persons.
 and  the  payment  to  artisans  was  effect-
 ed  by  the  Collector  of  the  area.  ‘Naika’
 of  New  Delhi  was  entrusted  with  the
 task  of  supplying  the  raw  material  to
 the  folk  painters  and  preparing  a
 Calendar  of  the  paintings  received
 from  them  by  fixing  wvoden  rollers
 and  data-sheet.  A  sanction  of  Rs.  .77
 lakhs  has  been  issued  m  favour  of
 Naika,  New  Delhi  for  this  purpose.

 (b)  As  stated  above,  the  Board  has
 not  spent  Rs.  25  lakhs  but  only  Rs.  4.77
 lakhs  on  the  preparation  of  this  Calen..
 dar.  Each  painting  is  an  original
 painting  and  a  work  of  art  ang  these
 paintings  have  been  acquireq  directly
 from  the  folk  painters  without  any
 intermediaries  as  a  flood  relief  measure.
 In  the  preparation  of  the  calendar  250
 craftsmen  families  were  engaged,  on
 an  average  9  persons  per  family
 (families  being  joint  families).  Thus
 about  1,250  craftmen  have  been  bene-
 fited.  There  is  thus  no  extravagance
 of  expenditure.  Expenditurg  on
 Calendar  for  978  was  Re.  1,40488  for
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 10,000  Nos,  This  depicted  a  Kalamkari
 painting  reproduced  on  Khadi  silk  in
 10,000  numbers  through  silk  screen
 process,  Out  of  which  the  craftsmen
 themselves  got  little  unlike  in  the  pre-
 sent  case  where  the  craftmen  and  wo-
 men  have  received  Rs.  3.79  lakhs  by
 way  of  wages.  The  Board  did  not
 publish  any  calendar  in  1977.

 (c)  The  calendar  has  been  made  for
 free  crafts-publicity  by  the  Board  un-
 der  its  normal  programme.  Some
 copies  are  being  provided  to  public
 undertakings  on  a_  no-profit-no-loss
 basis  at  Rs,  50/  each.  Since  Ist  Jan-
 uary,  ‘979,  when  the  first  lot  was  pro-
 vided,  over  3500  calendars  have  al-

 ready  been  distributed/disposed  of.
 The  balance  will  be  cleared  soon.
 Stocking  in  godowns  is  not  contem-
 lated.

 (d)  The  production  of  calendars  as  a
 means  of  providing  work  on  wage  to
 qiaftsmen  specially  in  flood-affected
 aleay  Wag  done  in  accordance  with
 Government  policies  and  specific  deci-
 sion  in  this  case,  Hence  no  enqtsry
 1५  called  for,

 Delay  in  Import  of  Paper

 4i42  SHRI  JANARDHANA  POOJA-
 RY:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 import  of  writing  and  printing  paper
 has  been  delayed  resulting  in  the
 acute  shortage  of  thig  commodity;
 and

 (b)  if  so,  the  reasons  for  delay  in
 mport  of  paper?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a) and  (b).  There  hag  been  some  im-
 balance  between  the  demand  for  and
 Supply  of  paper,  due  to  the  fact  that

 mand  hag  gone  up  sharply  as  a  re-
 sult  of  general  improvement  in  eco-
 Nomic  conditions,  the  programme  of

 9

 adult  education  and  universal  literacy
 programmes,  STC  have  already  impor-
 ted  some  quantities  of  writing  and
 Printing  paper  to  meet  the  require-
 ments  of  Government  indentors.  Ad-
 ditional  quantities  will  be  imported  as
 and  when  necessary.

 Import  of  Raw  Woo!  from  Australia

 4143,  SHRI  KUMARI
 Will  the  Minister  cf
 pleased  to  state:

 ANANTHAN:
 INDUSTRY  be

 (a)  the  total  import  of  raw  wool
 annually  from  Australia;

 (b)  the  reasong  for  the  Australian
 Woo]  Corporation  officials  suggesting
 that  India  should  puilg  a  stockpile  of
 10,000  tonnes  of  wool;  and

 (c)  the  steps  taken  by  Government
 to  implement  this  suggestion  of
 Australan  Wool  Corporation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Imports  of  greasy  wool  by  India  in
 1975-76  and  1976-77  from  Australia
 were  of  the  order  of  i4.96  and  274
 million  kgs.  respectively,

 (b)  The  Australian  Wool  Corpo-
 ration  has  proposed  setting  up  a  sfock-
 pile  of  10,000  bales  of  greasy  weol  in
 India  in  bonded  warehouses  to  reduce
 delivery  lead  time  and  ensure  supplies
 even  when  despatches  from  Australia
 are  disrupted.

 (c)  The  Australian  Wool  Corpora-
 tion  made  it  clear  that  in  case  Sales
 Tax  and  Income  Tax  are  leviable  on
 transactions  from  the  proposed  stock-
 pile,  the  propesal  will  become  unecono-
 mic  and  they  will  not  proceed  with
 the  scheme.  An  examination  of  the
 proposal,  however,  indicates  that  prima
 facie,  transactions  from  the  proposed
 stockpile  will  be  subject  to  Sales  Tax
 as  well  as  Income  Tax.  The  Austria
 lian  Wool  Corporaticn  is  being  inform-
 ed  accordingly.
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 /xtensien,  ef  Maharashtra  Pattern  at
 Monopely  purehase  o¢  Cotton  ६०

 Haryana

 #l44.  SHRI  K.  RAMAMURTHY
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  extend  the  Maharashtra  pattern
 of  monopoly  purchase  of  cotton  for
 Haryana,  Punjab  and  Rajasthan;  and

 (b)  if  so,  the  reason  for  not  ex-
 tending  this  scheme  to  all  parts  of
 the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV).  (a)

 No,  Sur.

 (b)  Does  not  arise.

 Introduction  of  a  Bil,  to  Regulate
 Recruitment  and  Conditions  of

 Service

 4i45,  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Governmen;  propose
 to  introduce  a  Bull  in  pursuance  of
 the  enabling  Article  309  of  the  Con-
 stitution  to  regulate  the  recruitment
 and  conditions  of  service  of  persons
 appointed  to  public  services  or  posts
 in  connection  with  the  affairs  of  the
 Union;
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 (9)  if  80,  when;  and

 (eo)  i¢  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  S.  D
 PATIL):  (a)  to  (०).  In  their  5ist  Re-
 port,  the  Committee  on  Petitions
 (Rajya  Sabha)  has  recommended  that
 an  appropriate  legislative  measure  be
 brought  before  Parliament,  as  envis-
 aged  in  the  Constitution,  to  regulate
 the  recruitment  and  conditions  of  ser-
 vice  of  persons  serving  the  Union
 Government  is  yet  to  take  a  decision
 on  this  recommendation,

 Cases  pending  agains;  Former  Prime
 Minister

 4146,  SHRI  PADMA  CHARAN  SAM-
 ANTA  SINHERA  Will  the  Minister  ot
 HOME  AFFAIRS  be  pleased  to  state

 (a)  whether  it  ig  a  fact  that  many
 cases  are  pending  in  the  courts  for
 trial  and  consideration  against  the
 ex-Prime  Miunister,  Mrs.  Indira
 Gandhi,  and

 (b)  if  so,  what  sort  of  cases  and  in
 which  courts  they  are  under  trial?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  A  statement  is  enclosed.

 Statement

 Number  of  Cases  pending  for  trial  in  different  courts  agasnst  the former  Prime  Minsster,  Smt.  Indira  Gandhi.

 Si.  Section  of  Law  Particulars  of  the  Case  No.  anddate  Allegations  in  Brief
 No.  concerned  Court  of  fil:ang

 2  2  8  4  5
 ३  Under  Sections  3790  and  Chief  Méetropoli-  CaseNo.5/adated  For  refusal  to  tes

 779  IPC.  tan  Magistrate,  g0-1-78
 -

 icf Delhi  mission
 headed  by  Justice  Shit
 j.a

 CaseNo.7  dated  Do. 2  Under  Sections  778  and  Do.
 वक्फ  IPC  9g-1-78,

 ome  erent
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 |  2  3  4  5

 3  Under  sections  :20B  riw  Special  Judge,  De-
 RG-9/77-FS-TNew lhi.  Delh Sec  165,  76565  IPC

 Sections  5  (a)/5(1)(d) (a  of
 the  Prevention  of  Cor-
 ruption  Act  (Act  II  of
 7947)  and  Section  709
 TPC.

 4  Under  Section  gr  of  the  Ist  Class  Magutrate  and  Nov.  1978.
 Dedda  Ballapur
 Distt.  Bangalore

 Representation  of  Peo-
 ples  Act  read  with  Sec-
 tion  roa  IPC

 Kerala  Casual,  Temp Temporary  and  Badli
 Workers  (Wages)  Bill,  972

 वेव,  SHRI  K  A  RAJAN  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state.

 (a)  whether  any  decision  hag  been
 taken  on  the  Kerala  Casual,  Tempo-
 rary  and  Badli  Workers  (Wages)  Bull,
 i972  which  was  sent  for  President's
 assent;  and

 (b)  if  80,  the  details  thereof?

 ,  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 ¥N  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D,  PATIL):  (a)  Presuma-
 bly  the  reference  is  to  the  Kerala
 Casual,  Temoprary  and  Badli  Work-
 ers  (Wages)  Bill,  1977.  No  decision
 has  yet  been  taken  in  this  case.
 Constitution  is  being  done  with  the

 oo
 of  Kerala  on  the  sub-

 et.
 (b)  Does  not  arise

 Shifting  of  Traditional  Industries
 from  Kerala

 4i48  SHRI  ron  K  CHANDRAPPAN: Will  the  Minister  of  INDUSTRY  be
 Bleased  to  state:

 (a)  whether  Government  ere  aware

 tele
 the  fact  that  some  traditional  indus-

 Ties  like  Bhi,  Cashew  and  Handloom

 Alleged  misuse  of  po
 wers  and  abuse
 authority  to  obtain

 jeeps  and/or  other
 vebicles  fom  indus
 tiralists,  business  ho-
 uses  and/or  their  com

 dated  3-r0-
 77

 Wrongful  Affidavit  filed
 by  Smt.  Indira
 Gandhi  in  connection
 with  her  enrolment
 as  a  voter  in
 taka  State.

 shifting  from  Kerala  to  neighbouring
 States  because  of  the  reasong  that
 Kerala  hag  fixed  higher  minimum
 wage  and  the  workers  in  Kerala  are
 better  organised  to  fight  for  their
 demands;  and

 (b)  what  remedial  measures  the
 Union  Government  propose  to  take  in
 the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b).  The  Government  of  Kerala
 has  reported  that  eversince  the  imple-
 mentation  of  Beedi  Cigar  Act,  by  the
 State  Government,  a  number  of  Beedi
 factory  owners  in  the  State  have  either
 closed  down  their  factories  or  cut  down
 the  labour  strength  in  their  factories.
 Subsequently,  to  tackle  the  problem
 of  unemployment  of  Beedi  workers,
 the  State  Government  orgenised  a
 Beedi  Cooperative  Society  in  Can-
 nanore  District  which  wes  the  most
 affected  area.

 With  the  implementation  of  Mini-
 mum  Wages  Law  in  Cashew  and
 Handloom  Industry,  Kerala  is  fac-
 ing  competition  from  the  neigh-
 bouring  States,  where  minimum
 wages  are  comparatively  low.
 The  question  of  implementation
 of  a  pelicy  of  regional  minimum  wages
 for  industries  like  cashew,  beedi,  etc.
 was  considered  in  the  State  Labour
 Ministers’  Conference  of  Southern
 Region  held  at  Trivendrum  on  27th
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 January  978  ‘There  was  general
 agreement  that  the  wages  of  the  beed:
 workers  should  ve  revised  in  the
 Statcs  of  Andhra  Pradesh  Karnataka
 and  ‘lamil  Nadu  As  regards  cashew
 industry  it  was  agreed  that  the  whole
 question  should  be  looked  into  by  a
 Committee  which  would  have  represen-
 tatives  of  the  Ministry  of  Labour
 Ministry  of  Commerce  and  the  Gov-
 ernment  of  Tamil  Nadu  Karnataka
 Kerala  and  Andhr  Pradesh

 Decline  in  Price  of  Raw  Cotton

 449  SHR!  CHITTA  BASU:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  tate

 (a)  whether  Government  are  aware
 of  the  fact  that  there  hag  been  of  late
 decline  of  the  price  of  the  raw  cotton
 in  several  cotton  growing  states  as
 compared  the  price  of  last  year  and

 (9)  if  so,  full  facts  thereof  and  the
 stepg  taken  by  Government  to  ensure
 the  remunerative  price  for  the  grow-
 ers  having  relevance  to  the  element
 of  the  cost  of  production  of  cotton?

 TIE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)
 (a)  Yes  Sir

 (b)  the  comfortable  crop  position
 has  apparently  induced  industry  not
 to  accumulate  stocks  and  consequently
 there  has  been  some  decline  in  pur-
 chasing  activity  leading  te  cotton
 prices  remaining  sluggish  in  the  mar-
 ket  The  prices  have  been  found  to  be
 lower  than  the  previous  year  but  at
 the  same  time  they  are  well  above  the
 support  price  of  cotton  announced  by
 the  Government  based  on  the  recom
 mendations  of  the  Agricultural  Prices
 Commission,  which  mter-alia  has  taken
 into  account  the  cost  of  production
 With  a  view  to  enhance  purchasing
 activity,  the  Cotton  Corporation  of
 India  has  intensined  its  purchases  in
 the  States  and  has  already  procured
 more  than  6  lakhs  bales  In  order
 that  market  prices  are  not  unremuner-
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 ative  Government  have  also  taken  the
 tollowing  steps

 (l)  Decision  net  to  import  cotton
 during  the  year

 (2)  Permit  exports  of  staple  cot-
 ton,  including  cotton  of  the
 pievious  seasons  to  the  ex-
 tent  of  35  lakh  bales

 (3)  Export  of  Bengal  Desh:  cotton
 Soft  cotton  waste  and  yellow
 pickings

 (4)  Upwaid  revision  of  stock  limits
 for  mulls

 (5)  Removal  of  the  statutory
 stipulation  to  consume  0
 per  cent  man  made  fibre  by
 Cotton  textile  mulls

 (6)  Imposition  of  import  duty  on
 viscose  staple  fibre  and  in-
 crease  in  the  excise  duty  on
 indigenous  staple  fibre

 Cotton  Price  Policy

 450  SHRI  A  R  BADRINARAYAN
 Will  the  Minste:  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  there  are  reports  that
 the  cotton  policy  of  the  Union  Gov-
 ernment  ig  in  complete  mesg  and
 threatens  to  ruin  lakhg  of  cotton  grow-
 ers  in  the  country,

 (9)  if  so,  how  far  these  press  reports
 are  true,

 (c)  whether  the  prices  of  several
 varieties  of  cotton  have  over  the  past
 2  months  fallen  by  about  40  per  cent
 those  of  cloth  have  paradoxically
 enough  shot  up  by  about  I5  per  cent
 resulting  in  an  estimated  transfer  of
 about  Rs  30085  crores  from  the  rural
 to  the  urban  sector,

 (d)  whether  the  cotton  growers
 fee]  that  in  India  they  get  the  lowest
 price  in  comparison  to  the  other
 countries  of  the  world  for  his  produce;

 (e)  whether  they  have  also  pomted
 out  that  Cotton  Corporation  of  Imila
 seems  to  be  playing  an  anti-grower
 role;  and
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 (f)  if  so,  what  steps  are  being  taken
 to  help  the  cotton  growers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV);  (a)  and  (b).  It  78  not  true
 that  the  cotton  policy  of  Government
 is  unsatisfactory.

 (c)  According  to  the  Wholesale
 Price  Index,  the  fali  in  raw  cotton
 prices  has  been  m  the  range  of  i0  per
 cent  and  the  rise  in  prices  of  cotton
 cloth  (mill)  38६  about  5  per  cent  during
 the  last  2  months.

 (d)  and  (e).  Since  cotton  trade  in
 India  is  msulated  from  werld  market
 forces,  at  would  be  difficult  to  com-
 pare  the  price  realisation  in  Indu
 with  that  elsewhere.  It  is  not  true
 that  the  Cotton  Corporation  is  playing

 an  anti-grower  rule,  m  fact,  the  ex-
 panded  role  of  Cotton  Corporation  of
 India  has  enabled  the  Corporation  to
 subserve  the  imterests  of  cotton
 growers  which  would  have  been
 otherwise  further  aggravated  due  to
 low  purchasing  activity  in  the  mar-
 ket.

 (f)  The  following  steps  have  heen
 taken  by  Government  to  help  the  cot-
 ton  growers’

 (1)  Enlargement  of  the  role  of
 Cotton  Corporation  of  India  by
 directing  it  to  purchase  cotton
 for  sale  not  only  to  mills  in
 the  public  secter,  but  also  to
 mills  in  the  private  sector  and
 also  to  build  up  a  buffer  steck
 of  cotton;

 (2)  Upward  revision  of
 limits  for  mulls;

 (3)  Decision  not  to  import  cotton
 from  abroad  to  the  detriment
 of  indigenous  cotton  growers;

 (4)!  Export  of  staple  cotton  to
 the  extent  of  3.5  lakh  bales;

 (5)  Export  of  Bengal  Deshi  cotton,
 soft  cotton  waste  and  yel-
 low  pickings;

 stock

 (6)  Removal  of  the  statutory  stipu-
 lation  to  consume  70  per  cent
 man-made  fibre  by  cotton
 textile  mills;

 (7)  Imposition  of  import  duty  on
 viscose  staple  fibre  and  in-
 crease  in  the  excise  duty  on
 mdigenous  staple  fibre.

 Expansion  of  Trade  and  Industrial
 Collaboration  with  Saudj  Arabia

 ‘4151.  SHRI  DURGA  CHAND.  Will
 the  Minister  of  INDUSTRY  be  pleased
 te  state:

 (a)  whether  it  ig  a  fact  that  there
 are  proposals  under  consideration  of
 Government  for  expansion  of  trade
 and  industrial  collaboration  with
 Saudi  Arabia;

 (b)  if  so,  what  are  the  details  there-
 of;

 (c)  whether  it  ig  fact  that  the
 Saudi  Arabia  has  expressed  the  desire
 to  import  Basmati  rice,  meat,  poultry
 and  vegetables  on  a  continuing  basis,
 and

 (d)  if  so,  what  are  the  details  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (d).
 During  the  visit  of  the  Union  Minister
 of  Industry  to  Saudi:  Arabia  during
 January  979  detailed  discussions  were
 held  with  Saudi  Government  lead-
 ders  for  expansion  of  trade  and  :ndus~
 trial  cooperation  between  the  two
 countries,  Modalifies  were  agreed  to
 fox  promcting  Indo-Saudi  joint  wen-
 tures,  participation  ot  Indian  firms  m
 Saudi  Arbian  projects  in  construction
 and  industry,  consultancy  and  equip-
 ment  supply,  and  electrification
 schemes  where  the  initiative  taken  by
 BHEL  in  their  ongoing  project  of
 electrification  at  Wadi  Jiran  was  com-
 mended.  it  was  also  agreed  that  Saudi
 Arabian  delgations  would  visit  India  in
 order  to  get  acquainted  with  the  ex-
 pertise,  level  of  Indian  technology,  and
 capability  developed  in  India  for  under-
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 taking  projects  in  the  spheres  of  con-  (b)  whether  according  to  the  report
 struction  and  indutry.  Several  other  this  matka  operator  happens  te  be  an
 important  matters  of  economic  co-  ordinary  employee  of  the  Western
 operation  relating  to  cil  supplies,  Railway  but  possessing  property  and
 financing  of  agriculture,  irrigation  and  cash  disproportionate  to  his  normal
 electricity  projects  in  India  and  depu-  income;  i tation  of  Indian  personnel  were  also
 discussed.  Interest  was  also  expressed  (०)  whether  the  allegationg  made
 by  the  Saudi  side  for  importing  rice,  in  the  report  are  true;  and
 meat  and  vegetables  from  India.
 Action  on  the  request  is  being  taken.  (d)  if  so,  what  action  hag  been

 taken  thereon?
 कृत्रिस  धागों  का  उपयोग .

 तों  THE  MINISTER  OF  STATE  IN  THE

 यह  बताने  की  कृपा  करेंगे  कि  :  (SHRI  DHANIK  LAL  MANDAL):  (a) .  =  to  (d).  The  requisite  information  is  be-
 (क)  क्‍या  यह  सच  है  कि  कपड़ा  मिलों  में  कृत्रिम  ing  collected  and  will  be  laid  on  the

 धा्ों  का  उपयोग  आवश्यक  नहीं  है;  भर  Table  of  the  House  as  soon  as  possible.

 (शव)  यदि च्  के  मूल्य  कम  हुय ेहै.  तो  क्या  .

 ह
 के  मूल्य  पर  शट  बहने  की  ह  बड़े  cr ैहोणिक  धरानों  को  दिये  गये  प्रो्योगिक  लाइलेंस

 4154.  भ्री  प्रनन्तराम  जाधसवाल  :  क्या
 उद्योग  मंत्रालय  में  राज्य  मंत्री  (थी  शगवस्थी  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 प्रसाद  याइव)  :  (क)  सूटिस्स,  साड़ियों  के  बार्डर  आदि
 जैसे  भारी  कपड़ों  में  कृत्रिम  फिलामेन्ट  धागे  का उपयोग
 किया  जाता  है  t  मिश्वित  वस्त्र  मिलों  के  लिए  i0
 प्रतिशत  कृलिम  धागे  का  उपयोग  गपनिवार्य  था।  हाल
 ही  में  यह  झनिवायंता  हटा  ली  गई  है  ।

 (ख)  सिश्चित  रूप  से  नहीं।  यद्यपि  कपड़े  के
 उत्पादन  के  लिये  उपयोग  किए  जाने  वाले  कच्चे  माल
 के  मूल्यों  का  भी  कपड़े  के  पर  प्रभाव  पढ़ता  है

 तो  भी  कपड़े  की  मांग  की  का  कपड़ ेके  मुल्य पर
 कहीं  भ्रधिक  प्रभाव  पड़ता  है  ।

 News-item  Captioned  “Matka  Kings
 one-up-manship”

 4183,  SHRI  P.  K  KODIYAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  a  report  in  the  Patriot  dated
 the  ist  February,  979  under  the  cap-
 tion  “Matka  Kings  one-up-manship”
 in  which  it  has  been  stated  that  a
 Janata  Party  M.L.A.  of  Bombay  has
 been  threatened  with  physica]  Hqui-
 dation  by  a  matka  operator  for  hav-
 ing  gone  to  the  rescue  of  his  voters
 and.  to  gave  him  from  the  harassment
 of  the  musclemen  of  this  particular
 operator;

 (=)  उन  झौद्योगिक  घरानों  के  नाम  क्या  हैं
 जिनको  :  भ्रप्रैल,  977  से  5  फरवरी,  979
 तक  की  भ्रवधि  के  दौरान  श्रौधोगिक  लाइसेंस  दिए
 गए  हैं;  और

 (ख)  बड़े  झ्रौद्योगिक  धरानों को  दिए  गए  लाइसेंसों
 का  ब्यौरा  क्‍या  है  तथा  इनमें  से  प्रत्येक  लाइसेंस  में
 कितनी  धनराशि  प्रन्तग्रंस्त  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भी  जगदम्णी  प्रलाद
 यावज)  :  (क)  तथा  (ख).  भोदोगिक  लाइसेंस
 संबंधी  भांकड़े  एकाधिकार  प्रतिबन्धात्मक  ध्यापार
 व्यवहार  प्रध्चनियम,  i969  के  झन्तगत  प्रथवा  भनन्‍्य
 प्रकार  से  पंजीकृत  कम्पनियों  के  श्राधार  पर  भौद्योगिक
 स्वीकृति  सचिवालय  में  रखे  जाते  हैं  न  कि  झौद्योगिक
 गृहों  के  झाधार  पर,  जिनकी  ये  कम्पनियां  होती  हैं।
 एकाधिकार  प्रतिबंधात्मक  व्यापार  व्यवह्ञार  अ्धिमियम,
 969  के  अन्तर्गत  पंजीकृत  उपक्रमों  को  अप्रैल,
 977%  5  फरवरी,  979  की  अवधि  में  उच्चोग
 (विकास  तथा  बिनियमन)  ब्रधिनियम,  i95:  के
 अधीन  .22  झौच्योगिक  लाइसेंस  जारी  किये  गये  थे  |

 उद्योग  (विकास  तथा  विनियमन)  भ्रधितियम,
 95  के  प्रन्तर्मत जारी  किये  गये  भौश्योगिक  लाइसेंसों

 का  ब्यौरा,  जिसमें  पार्टी  का  नाम,  तैयार  की  जाने
 वाली  क्षमता,  परिभोजना  का  स्थापना  स्थल

 ह क  झाफ  इम्पोर्ट
 लाइसेंसिज,  एक्सपोर्ट  लाइसेंमेज  जौर  भारतीय  बिनि-
 योजन  केन  हारा  प्रकाशित  “मंथली  न्यूज  सैंटर”
 परिशिष्ट  में  अकाशित  किये  जाते  हैं!  इन  प्रकाशनों
 की  प्रतियां  संसद  पुस्तकोलय में  उपलब्ध  हैं।
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 खूंकि  झौद्योगिक  लाइसेंस  की  कार्यान्वित  करने
 में  उसे  4  वर्ष  लग,जाते  हैं,  भत:  .  अप्रैल,  9777
 15 फ रवरी,  979  तक  जारी  किये  गये  श्रौद्योगिक
 लाइसेंसों के  बारे  में  द  स  प्रवस्था  मे  प्रवेतकों  द्वारा  वास्तव
 में  लगाये  वित्त  को  बता  सकता  संभव  नही  है  t

 भूतपूर्व  प्रधान  मंत्री,  ी  बन्सी  लाल  झौर  भी  संजय  गांधो
 के  वित्ड  प्निर्णीत  मामले

 4i55.  थी  अर्जुन  हिहु  भदौरिया  :  क्‍या  गृह
 मती  यह  बताने की  कृपा  करेये  कि  :

 (क)  भूतपूर्व  प्रधान  मंत्री  श्रीमती  इन्दिरा  गाधी,
 भूतपूर्व  रक्षा  मंत्री  श्री  बन्‍्सी  लाल  श्ौर  श्री  संजय  गांधी
 श्रादि  के  विरुद्ध  न्यायालयों  में  कुल  कितने  मामले
 प्रनिर्णीत  पड़े  है;  प्रौर

 (ख)  कितने  मुकदमों  में  निर्णय  हो  चुका  है  पौर
 तत्सम्बन्धी  ब्यौरा  कया  है  ?

 गृह  संजालय  में  राज्य  मंतो  (थो  धनिक  लाल
 सण्डल)  :  (क)  उपलब्ध  सूचना  के  झनुसार  श्रीमती
 इंदिरा  गांधी,  श्री  बंसी  लाल  और  श्री  संजय  गांधी  के
 विरुद्ध  विभिन्न  न्यायालयों  में  नौ  मामले  प्रनिर्णीत  पड़े
 हे  है

 (ख)  एक  मामले  पर  नामत:  “किस्सा  कुर्सी  का!
 निर्णय  (26-2-1979  को  किया  गया  था  जिसमें
 श्री  सजय  गांधी  झौर  श्री  विद्याच्रण  शक्ल  दोषी
 ठहराये  गये  है  ।

 कोयले  झौर  जिजलो  को  कमों  का  दि द  उद्योगों  पर  प्रभाव

 4156.  भरी  1... अ  शर्मा  :  क्या  इद्योग
 मती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  कोयले  शौर  बिजली  की  अ्रपर्थाप्त
 सप्लाई  के  कारण  लघु  उद्योगों  भ्रोर  एकको  के  उत्पादन
 में  कमी  झाई  है  प्लौर  उनके  लिए  झाधिक  समसस्‍्याये
 भी  पैदा  हो  गई  हैं;

 (ल)  यदि  हा,  तो  वर्ष  i978-79  में  इससे
 उनका  उत्पादन  कितना  प्रतिशत  कम  हुआ  है;  भोर

 (ग)  सरकार  क्क्  सुनिश्चित  करने  के  लिए
 क्या  कार्यवाही  कर  रही  है  कि  बं  i979-380  में
 लघु  उद्योगो  भौर  लघु  एककों  के  उत्पादन  में  प्रतिकूल प्रभाव न  पड़ें?

 उद्योग  ह... 5  में  राज्य  मंत्री  (जी  जगदम्बी प्रसाद  यादव)  :  (क)  जी  हां,  कोमले  भौर  बिजली
 को  प्रपर्याप्त  पूर्ति  क ेकारण  ण्य  क्षेत्र  सहित  सामान्यतः
 उद्योगो  के  उत्पादन पर  प्रभाव  पड़ा  है  t

 (व)
 क्षेत्र  में  उत्पादन  की  रिपोर्ट

 देने  के  ि  ०0  मे  &  झत:  उत्पादन  की  प्रतिशत
 हानि  का  प्रनुभात  लगाता  कठित  होगा

 wales
 सुए

 ें  लगभग
 जाने  तथा  संभरण

 सुधर  लाते  के  कारण  कोमल  के  क  पर्याप्त

 रूप  से  सुधार  हो  गया  है  तथा  इसमें  वृद्धि  का  रख
 दिखाई  दे  रहा  है  ।  बैगनों  की  उपलब्धता  में  शौर

 दुगर
 हो  जाने  के  साथ-साथ  हाल  के  महीनों  में  कोयले

 संभरण  की  स्थिति  पर्याप्त  रूप  से
 है.  >

 गयी  है  t
 उत्पादन  प्रवृत्ति  बनी  रहने  के  कारण  भधोगिक  एकको
 प्र  प्रतिकूल प्र  भाव  i979-so%  सीमित  होगा  |

 Uranium  Molybdenum  Finds  in
 Mussoorie  Phosphorite  Rocks

 457  SHRI  CHITTA  BASU:  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  there  are  possibilities
 of  uranium  molybdenum  finds  in
 Mussoorie  phosphorite  rocks  which
 was  hinted  at  in  a  paper  read  out  ata
 seminar  held  on  the  1%th-18th  Feb-
 ruary,  499  at  Delhi  on  Himalayan
 Geology;

 (b)  if  so,  whether  Government  have
 since  made  any  study  about  it  and
 propose  to  take  any  steps  for  its  ex-
 plorations;  and

 (c)  if  not,  the  reasons  thereof?
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  (a),  (b)  and  (c).
 Government  is  aware  of  the  possibi-
 litics  of  finding  uranium  and  molyb-
 denum  in  the  phosphorite  deposits  of
 Mussoorie  area,  The  Atomic  Minerals
 Division  of  the  Department  of  Ato-
 mic  Energy  had  carried  out  detailed
 investigations  in  phosphorites  of  this
 area  during  967—7l.  The  exploita-
 tion  of  these  phosphorites  for  uranium
 is  considered  uneconomical  at  present
 because  of  their  low  content  and  lesser
 thickness.

 The  investigations  conducted  by  the
 Geological  Survey  of  India  in  the  Mus-
 soorie  area  indicateqd  molybenum
 mineralisations  of  minor  nature  and
 these  are  not  considered  as  significant
 for  further  investigations.

 Formation  of  a  Working  Group  en
 Development

 4I58.  DR.  VSANIT  KUMAR  PANDIT:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  has  the  Planning  Commission
 formed  a  “Working  Group  on  Power
 Development”  in  September,  1977;
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 (b)  whether  any  representatives  of
 the  State  Electricity  Boards  were  in-
 cluded  in  the  working  group;  and

 (c)  since  the  Elec,  Boards  are  pri-
 marily  responsible  with  the  demand
 forecasting  as  well  as  planning  of
 generation,  transmission  and  distri-
 bution  facilities  in  the  States,  js  it
 not  necessary  for  Ministry  of  Energy
 to  associate  them  with  formulation
 of  proposals  for  power  development
 and  advise  the  Planning  Commission
 suitably  in  this  matter?

 THE  PRIME  MINISTER  SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.  It
 ‘was  reconstituted  in  May  1978.

 (b)  and  (c).  The  Chairmen  of  five
 Regional  Electricity  Boards  ere  re-
 presented  on  the  Working  Group.

 Import  of  Synthetic  Fibres

 4159,  SHRI  VIJAY  KUMAR  N.
 PATIL:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  the  Committee  headed
 by  Mr.  S.  S.  Marathe,  Secretary,  Min-
 istry  of  Industry  regarding  import  of
 Synthetic  Fibres  and  Yarns  and  rela-
 ted  matters  have  submitteg  their
 report  to  Government;  and

 (b)  if  so,  the  important  observa-
 tions/recommendations  of  the  commit-
 tee  and  details  regarding  the  action/
 decision  taken  so  far  recommendation-
 wise  and  implicationg  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (b)  The  report  is  still  under  con-
 sideration  of  the  Government  and  de-

 cisions  on  the  recommendations  are
 expected  to  be  taker  shortly.  There-
 after  a  statement  will  be  laid  on  the
 ‘Table  of  the  House.

 MARCH  “21,  979  Written,  Answers  22

 Closure  of  Atomic.  Power  Station  at
 Kota

 4160.  SHRI  VIJAY
 PATIL:

 SHRI  VASANT  SATHE;

 Will  the  Minister  of  ATOMIC  EN-
 ERGY  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 report  appearing  in  the  Times  of  India
 dated  the  24th  February  979  under
 the  caption  ‘Kota  Atomic  Power  Unit
 Shut  Down’;

 KUMAR.  N.

 (9)  ४  so,  the  reaction  of  Govern-
 ment  to  the  varioug  observations  made
 therein;

 (c)  what  steps  have  been  taken  to
 check  periodical  shut  down  of  the
 Atomic  Power  Station  at  Kota;

 (d)  whether  it  is  a  fact  that  the
 long  standing  labour  issue  have  not
 been  resolved  ang  there  is  a  growing
 unrest  among  the  labour;  and

 (e)  if  so,  the  action  taken  during
 the  last  one  year  to  resolve  the  vari-
 ous  labour  issues  and  progress  achiev-
 ed  so  far  and  further  steps  proposed
 to  be  taken  in  this  regard?

 THE  PRIME  MINISTER
 MORARJI  DESAI):  (a)  and  (b).
 Yes,  Sir.  The  news  item  refers  to
 an  outage  of  Unit-  of  Rajasthan
 Atomic  Power  Station  on  February
 22,  979  due  to  a_  station  fault  of
 random  nature.  This  hag  been  set
 right  and  the  Unit  went  back  on  line
 on  February  28,  1979.

 (c)  Efforts  are  being  made  conti-
 nuously  to  eliminate  causes  of  failure
 within  the  station  and  minimise  prob-
 lems  due  to  grid  by  better  co-ordina-
 tion  between  various  agencies,  Improv-
 ed  programme  of  preventive  mainte~
 nance  has  also  been  initiated.

 (d)  and-(e).  There  was  a  strike  .
 in  the  Rajasthan  Atomic  Power  -
 Station  which  started  on  Septem-_

 ber  8,  1077  «and  |  which  «was,
 finally  calleg  off  on-  ह:  danuary,

 (SHRI
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 ‘1978.  After  the  stike  was  called  off
 unconditionally,  a  series  of  discussions
 with  the  union  leaders  upto  the  level
 of  Union  Labour  Minister  were  held.
 Certain  concessions  in  house  rent  and
 a  lumpsum  payment  as  incentive  to
 bring  back  ‘Unit-1  of  the  Statien  into
 production  were  offered  to  the  emplo-
 yees  in  order  to  bring  about  a  settle-
 ment.  The  union,  however,  rejected
 the  offer.  Negotiations  are  being  held
 at  various  levels  to  resolve  the  labour
 issues  early.  ‘

 L.T.C.  Scheme

 4I6].  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Mimster  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Ministry  has  come
 across  any  instances  of  conflicting  in-
 terpretations  being  given  to  various
 All  India  Leave  Travel  Concession
 rules  by  different  departments;

 (b)  how  is  the  LTC  entitlement  of
 an  employee  authorised  to  travel]  in
 Ist  Class  to  be  calculated  if  he  em-
 ploys  various  modes  of  transport  e.g.
 train,  bus,  taxi  etc.  to  reach  his  desti-
 nation;  and

 (c)  whether  in  view  of  the  large
 number  of  Government  employees
 now  eligible  for  LTC,  Government
 propose  to  issue  comprehensive  guide-
 lines  on  the  LTC  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  Ss,  D.  PATIL):  (a)  No,  Sir.

 (b)  If  the  journey  is  performed  by
 train,  the  reimbursement  would  be  on
 the  basis  of  the  fare  by  the  shortest
 direct  route  by  the  authorised  class
 or  the  fare  by  the  class  in  which  the
 Government  servant  actually  travel-
 led,  whichever  ig  less.  If  the  journey
 is  performed  by  bus  between  two
 Places  connected  by  rail,  the  reim-
 bursement  would  be  limited  to
 what  would  be  admissable  had  he  tra-
 Velled  by  rail  in  the  authorised  class

 or  the  actual  expenses,  whichever  is
 less.  If  it  is  by  bug  between  two
 places  not  connected  by  rail  but  by
 a  recognised  public  transport  system,
 the  reimbursement  would  be  limited
 to  the  fare  by  the  public  transport
 system.  If  the  journey  is  by  taxi
 between  places  not  connected  by  rail
 or  recognised  public  transport  sys-
 tem,  the  reimbursement  would  be  at
 the  rate  of  75  paise  per  km.  if  the
 taxi  is  hireq  in  full,  or  the  actual
 expenditure  limited  to  374  paise  per
 km,  if  the  taxi  is  shared.

 (c)  A  Brochure  on  L.T.C,  was  issued
 by  the  Ministry  of  Home  Affairs.

 Promotional  Avenues  for  group  ‘D’
 (Class  IV)  Officers

 4i62.  SHRI  प्र.  6.  HANDE:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cabinet  Secretariat  issued  instructions
 to  the  various  departments  of  Gov-
 ernment  of  India  to  create  suitable
 posts  and  assign  clerical  work  equiva-
 lent  to  jobs  assigned  to  Record  Keep-
 ers/Record  Sorters,  with  a  view  to
 providing  promotional  avenues  for
 stagnating  Group  ‘D’  (Class  IV)  offi-
 cers  in  pursuance  of  the  recommen-
 dations  of  the  Third  Pay  Commission;

 (b)  if  so,  whether  it  is  a  fact  that
 some  of  the  Departments,  have  not
 implemented  the  scheme  at  all;

 (c)  the  number  of  such  posts  crea-
 ted  in  the  Ministries  etc.  including
 the  Department  of  Personnel;  and

 (a)  the  number  of  Group  ‘D’  (Clas
 IV)  Officers  in  these  Departments
 stagnating  for  more  than  three  years
 at  the  stage  of  maximum  of  pay

 scales?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Yes,  Sir.
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 (b)  to  (d)  Since  the  cadres  of
 Group  ‘D’  posts  are  decentralised,  the
 requisite  information  3  not  available
 in  the  Department  of  Personnel  and
 AR  However  m  the  Department  of
 Personnel  and  AR,  one  post  of  Record
 Keeper  has  been  created  in  pursuance
 of  the  orders  of  26th  May,  975

 Memorandum  for  financing  the  pro-
 ject  of  Alok  Udyog  Vanaspati  and

 Plywood  Ltd

 4i68  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  the  Minister  has  recei-
 ved  a  memorandum  dated  December
 27,  398  from  West  Bengal  Forest
 Development  Corporation,  a  State
 Government  undertaking,  on  the  sub-
 ject  of  “Financing  the  project  of  Alok
 Udyog  Vanaspati  and  Plywood  Ltd  ra
 a  unit  taken  over  pursuant  to  an  order
 of  the  Central  Government  under  In-
 dustries  Development  and  Regulation
 Act,  95l;  and

 (b)  if  so,  what  action,  if  any  has
 been  taken  on  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV)  (a)  Yes,  Sir

 (b)  A  reply  was  sent  to  the  Gov-
 ernment  of  West  Bengal  on  8rd  Janu-
 ary,  979  drawinig  their  attention  to
 the  commitment  made  by  that  Govern-
 ment  that  they  would  shoulder  the  ad-
 ministrative  and  financial  responsibi~
 lity  for  the  future  running  of  the
 undertaking  and  explaming  t>  them
 that  it  would  be  difficult  for  the  Cen-
 tral  Government  to  extend  budgetary
 support  for  running  the  undertaking
 as  requested  by  the  State  Govern-
 ment
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 News  item  captioned  १800  Small  Untis
 around  Ranchi  facing  closure’

 4i64  SHRI  JYOTIRMOY  BOSU.
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  as  reported  by  ‘Busi-
 ness  Standard,  Calcutta,  dated  January
 22,  1979,  nearly  30,000  workers  are
 facing  closure  due  to  non-availability
 of  raw  materials;

 (b)  af  so,  what  are  the  facts  there-
 of,  and

 (९)  what  steps,  xf  any,  are  being
 taken  to  save  these  small  scale  units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (S4YRI  JAGDAMBI  PRASAD  YA-
 DAV)  (a)  and  (b)  Government  35
 not  aware  of  000  Small  Units  in  and
 around  Ranchi  reported  to  be  facing
 closure  due  to  non-availamlty  of  raw
 material  However,  it  28  aware  of  the
 difficulties  being  faced  by  some  of  the
 units  in  getting  their  increased  re-
 quirements  of  some  categories  of
 steel  items  like  sheets,  plates,  wire
 rods  etc  which  are  presently  in  short
 supply

 Due  to  the  recent  spurt  in  domestic
 demand  and  availability  being  limi-
 ted,  neither  the  large  scale  nor  the
 small  scale  units  all  over  the  country
 are  having  their  full  requirements  met
 m  respect  of  the  scarce  category  ma-
 terials.

 In  Ranchi  area  temporary  difficul-
 ties  have  also  been  faced  by  some
 umts  due  to  the  non-availability  of
 material  on  account  of  delay  in  the
 transhipment  of  material  from  the
 Procurement  Stockyards,

 (c)  State  Small  Industries  Corpora-
 tion  which  is  primarily  responsible
 for  distributing  new  material  to  the
 small  scale  units  in  the  State  hag
 been  requested  to  open  a  Stockyard  in
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 the  Ranch:  erea  to  facilitate  supply  of
 material  im  the  area  At  present  Cor-
 poration  has  no  Stockyard  at  Ranchi

 Steel  Authority  of  India  Ltd.  is
 also  setting  apart  a  portion  of  the
 scarce  raw  material  available  at  their
 stockyard  at  Dhantad  Bokaro  and
 Patna  to  service  smal!  umts  in  Ranchi
 area  to  get  over  the  present  difheul
 fies  The  small  industries  have  been
 asked  to  get  their  requirements  as-
 sessed  by  the  State  Director  of  Indus-
 tries  so  that  their  sequirement
 could  be  met  from  these  SAIL  Steck-
 yards

 राज्य  सरकारों  के  बरिष्ठ  ग्रधिकारियों  को  गोध्ठिया

 4i65  st  युवराज  कया  योजना  मती
 यह  बताने  की  कृपा  करेंगे  कि)

 (क)  कया  ग्रोजना  भायोग  ने  राज्य  सरकारो
 के  वरिष्ठ  प्रधिकारियो  क्षेन्द्रीय  सस्थानों  के  विशेषज्ञा
 तथा  योजना  से  सबद्ध  स्वायत्शासी  निकायों  की
 एक  0  दिवसीय  गोष्ठी  भ्रायाजित  की  थी,  और

 य)  यदि  हां,  तो  नवम्बर,  i978  में  हुई
 स

 महत्वपूर्ण  औोष्डी
 में  ऐसे  कया  प्रभावी  निर्णय

 लिए  गए  देश  के  निर्धन  लोगो  को  लाभ

 पहुच
 सके  और  यदि  नहीं  तो  सके  क्‍या  कारण

 है

 |  घोजना  मंत्रालय  से  राज्य  मंत्री  (जो  फशलुर  रहनान)
 (क)  जी  हां  ।  योजना  झायोग  ने  संबंधित
 केन्द्रीय  मक्षालयों  के  साथ  समुक्त  रूप  से,  कृषि
 और  ग्रामीण  विकास,  ग्राम  शौर  लघु  उद्योग
 सिचाई  शौर  विश्युत्त  के  क्षेत्न  में  प्रयोधन  प्रणालियों
 के  सम्बन्ध  में  चार  दो  दिवसीय  विचार  मोष्ठियो
 का  2:  और  30  नयम्बर  978  के  बीच
 झायोजन  किया  था,  जिनमें  राज्य  सरकारों
 केन्द्रीय  मत्नालयो,  योजना  प्रायोग  भौर  कुछ
 सस्थाधो  के  वरिष्ठ  श्रधिकारियों  ने  भाग  लिया
 था।

 ह
 इन  विचार  ग्रोष्ठियो  में  विभिन्न  स्तरों

 पर  एकल्न  करने  में  तथा  प्रबोधन  व्यवस्था

 4  4,  इससे
 कार्यास्थयन  होगा,  जिसके

 परिणामस्थकूप  गरीब  दों  के  लिए  योजना  मे
 परिकल्पित  लाभों  को  झबिक  प्रभावी  रुप  में

 क्वि

 फास्ट  जेनेरेटिंग  सिस्टम  द्वारा  प्रेनियम  तैवार  किय
 जाना

 466  श्री  मुबराज
 शी  विजय  कुमार  मलहोत्रा

 क्या  परमाणु  कर्जा  मढी  यह  बताने  की  कृपा
 गे  कि

 (क)  क्या  भारत  यूरेनियम  हे  क्षेत्र  में  श्रात्म-
 निभर  है

 .  (खत)  क्‍या  प्रेनियम  ईधन  का  उत्पादन  भारत

 ;
 फास्ट  जैनेरेटिंग  सिस्टम  द्वारा  क्या  जा  सकता

 (ग)  क्‍या  य्रेनियम  235  को  फास्ट  ब्रीडर
 रियक्टर  द्वारा  ईधन  में  परिवर्तित  किया  जाता
 है.  और

 (घ)  यदि  हा,  तो  भारत  म  इस  तकनीक
 द्वारा  भ्रमरीकत  परमाणु  ईघन  वे  विकल्प  का  कब
 तक  पता  लग  जायेगा  जिससे  तारापुर  के  लिये
 परिष्कृत  यूरेनियम  की  समस्या  को  हल  किया  जा
 सके  और  यदि  नहीं,  तो  इसके  क्या  कारण  है  ?

 प्रधान  सन्नी  (श्री  मोराश्जी  देसाई)  (*)
 परमाणु  विद्युत  कार्यक्रम  के  अन्तरगत  बिजली  के
 उत्पादन  के  जिस  स्‍तर  की  परिवल्पता  इस  समय
 की  गई  है  उसके  लिए  प्राकृतिक  यरेरियम  के
 प्रमाणित  भडार  पर्याप्त  है  ।

 (ख)  फास्ट  ब्रीडर  रियेक्टरा  में  यूरेनियम
 238  और  थोरियम  232  कमश  प्लटोनियम  239
 झौर  यू  रेनियम  233  में  परिवर्तित  हां  जाते  हैं  t
 ये  दोनो  ही  विख्वनशील  है  ।

 (ग)  जी,  नहीं  ।

 (घ)  फास्ट  ब्रीडर  रियेक्टर  समृद्ध
 मुर्वरवन का  जो  तारापुर  परमाणु  बिजलीघर  मे  ईंधन

 के  रूप  में  प्रयोग  के  लिए  प्रावश्यक  होता  है,
 उत्पादन  नहीं  कर  सकते  ।  इसलिए  तारापुर
 परमाणु  बिजलीधर  के  लिए  वैकल्पिक  ईंधन  के
 उत्पादन  हेतु  फास्ट  ब्रीडर  तकनीकी  के  प्रयोग
 करने  का  प्रश्न  ही  नहीं  उठता।

 Increase  in  prices  of  Tyres

 4367  SHRI  C  K  CHANDRAPPAN
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  Government  are  aware
 of  the  fact  that  tyre  compamies  have
 increased  the  prices  of  tyres  even
 after  26th  April,  978  when  the  Minis-
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 ter  categorically  made  a  statement  in
 Lok  Sabha  that  there  was  no  justi-
 fication  in  increasing  the  tyre  prices;

 (9)  if  so,  details  thereof;

 (c)  whether  the  Bureau  of  Indus-
 trial  Costs  and  Prices  have  come  out
 with  their  study  report  on  tyre;  if
 80,  the  salient  features  thereof;

 (d)  whether  Government  have  pro-
 ceeded  against  the  collective  decision
 of  the  Tyre  Industry  to  increase  prices
 as  it  was  a  violation  of  the  MRTP
 Act  and  MRTP  Regulations;  and

 (e)  if  so,  details  thereof  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b),  The  tyre  manufacturing  com-
 panies  increased  the  prices  of  certain
 categories  of  tyres  and  tubes  after  the
 26th  April,  ‘1978.  A  statement  giving
 details  of  price  increases  from  April,
 3978  to  October,  978  is  attached.

 (c)  In  May,  978  the  Bureau  of  In-
 dustrial  Costs  and  Prices  was  asked
 to  conduct  a  study  of  the  impact  of
 increase  in  prices  of  raw  materials
 and  other  inputs  on  costs  and  prices
 of  tyres  and  tubes  charged  by  the
 various  companies  and  submit  its  re-
 port.  According  to  the  Report  the  in
 crease  in  the  net  dealer  prices  effect~
 ed  by  the  Companies  after  March,
 978  substantially  exceeded  the

 increase  in  the  prices  of  major
 raw  materials  in  respect  of  rayon
 truck  tyres,  nylon  truck  tyres
 and  truck  tubes,  but  in  passen-
 ger  tyres  and  jeep  tyres  the  price  in-
 crease  more  or  less  accorded  with  the
 rise  99  the  prices  of  major  raw  mate-
 rials.  The  Report  also  mentions  that
 the  contention  of  the  tyres  manufac-
 turers  was  that  the  increase  in  tyre
 prices  towards  the  last  week  of
 March,  978  was  based  not  on  the  in-
 crease  in  raw  material  costs  alone  but
 also  on  conversion  cost-items  like  fuel,
 coal,  electricity,  salaries  and  wages
 and  also  losses  on  exports,  These
 companies  also  pointed  out  that  the
 profitability  on  tyres  and  tubes  had
 been  on  the  decline  for  some  time  and
 in  977  some  of  them  suffered  a  Joss.
 The  BICP  study  also  reveals  that  the
 profitability  of  most  of  the  companies
 declined  in  177  as  against,  the  previ-
 ous  years  and  some  companies  incur-
 red  a  loss  in  1977,

 (d)  and  (e).  When  the  tyre  manu-
 facturing  companies  increased  the  pri-
 ces  of  various  categories  of  automo-
 bile  tyres  and  tubes  in  the  last  week
 of  March,  ‘1978,  a  reference  was  made
 by  the  Government  to  the  MRTP
 Commission  for  enquiry  as  to  whether
 the  price  rise  effected  by  the  various
 companies  constituted  a  restrictive
 trade  practice  and  whether  the  price
 rise  violated  the  provision  of  the
 MRTP  Commission's  order  dated  the
 i8th  April,  ‘1976,  The  Commission’s
 findings  are  still  awaited.
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 Formula  for  poorer  States

 4168,  SHRI  A.  ASOKARAJ;  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  the  National  Develop-
 ment  Council  at  their  meeting  held  in
 February,  979  qecideq  to  accept  the
 new  formula  for  favouring  poorer
 States  for  the  Sixth  Plan;

 (b)  7  so,  what  basis  was  taken  into
 consideration  to  determine  a_  State
 “Poorer  State’  and  the  names  of  the
 States  which  have  been  so  determined;
 and

 (c)  the  precise  quantum  of  distribu-
 tion  for  the  various  states?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  In  the  meet-
 ing  of  the  National  Development
 Council  held  on  February  24  and  25,
 1978,  it  was  decided  that  of  the  total
 Central  assistance  available  for  the
 States  for  the  next  four  years,  Rs.
 800  crores  should  be  reserved  for  the
 special  category  States,  Rs,  600  crores
 for  special  problems  of  the  States  and
 Rs,  4200  crores  distributed  among  4
 non-special  category  States  on  the
 basis  of  the  criteria  laid  down  in  the
 Gadgil  formula,  except  the  one  relat-
 ing  to  special  problems.  Besides,  an
 amount  of  approximately  Rs.  2000

 crores  to  be  released  over  the  next  4
 years  by  certain  modifications  in  the
 Centrally  sponsored  schemes  wil]  be
 distributed  among  the  4  non-special
 category  States  on  the  basis  of  Income
 Adjusted  Total  Population  (IATP)  of
 each  State,  ie.  the  imverse  of  per
 capita  State’s  income  multiplied  by
 population.  Further,  additional  Cen-
 tral  assistance  is  being  given  for  hill
 and  tribal  areas,  the  programme  of
 the  North  Eastern  Council  and  exter-
 nally-aided  schemes.

 (9)  Under  the  Gadgil  formula,  40
 per  cent  of  the  amount  is  distributed
 on  the  basis  of  per  capita  income,  only
 ta  the  States  having  per  capita  in-
 come  below  the  national  average.
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 These  States  are  Andhra  Pradesh,
 Bihar,  Madhya  Pradesh,  Orissa,  Ra-
 jasthan  and  Uttar  Pradesh,  Besides,
 the  criterion  of  special  problems  tends
 to  operate  to  the  advantage  of  the
 poorer  States.  The  IATP  formula  is
 also  favourable  to  poorer  States,

 (c)  The  precise  distribution  of  Cen-
 tral  assistance  among  the  various
 States  is  being  woiked  out.

 Control  in  States  on  distribution  of
 Cement

 469  SHRI  P,  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  there  are  controls  in
 different  States  on  the  distribution  of
 cement;

 (b)  tf  so,  the  States  in  which  the
 controls  are  operating;  and

 (c)  when  the  position  of  cement
 will  ease?

 ‘WHE  MINISTER  OF  STATE  JN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (b)  The  following  States/Union
 Territories  have  introduced  public  dis-
 tribution  of  cement:—

 S,  No,  States

 tr  Andhra  Pradesh

 2.  Assam

 Gujarat
 Karnataka

 Kerala

 Maharashtra

 Meghalaya

 Nagaland

 Rajasthan So

 PI

 AE

 के

 ९

 —
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 SN  States

 i0  Sikkim

 at  ‘Tamil  Nadu

 72  ‘Tiypura

 23  Uttar  Pradesh

 74  West  Bengal

 Unton  —  territorns

 75  Arunachal  Pradesh

 30  Mrzoram

 (९)  The  position  75  likely  to  ease  77
 the  course  of  neat  three  yeats  or  59

 हराइवरों  के  सेवा  रिकार्ड  मे  श्रायु  में  कमो

 4470  श्रो  राज  नारायण  क्या  गह  मज्ी
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सेवा  निषुत्त  होने  थाला  भारत
 सरकार  के  स्टाफ  बार  ड्राइवर।  से  ड्राइवरों  को
 सवा  की  झाये  बम  करन  के  बारे  में  बे  ज्ञापन
 प्राप्त  हुआ  है,  ब्ौर

 (ख)  यदि  हा,  तो  सरकार  द्वारा  इस  बारे
 में  क्या  कार्यवाही  की  जा  रहो  है  ?

 गृह  मत्ालय  तथा  न्याय,  विधि  झौर  कम्पनी-कार्य
 अवब्रालय  भें  राज्य  मत्तो  (भो  एस०  डी०  पादिल)

 (क)  जी  नहीं,  श्रीमान,  t  कितु,
 एक  विभाग  विशेष  के  एक  स्टाफ  कार  ड्राइवर
 को  जन्म  तिथि  में  परिबर्तत  के  विरुद्ध  कुछेक
 अभ्यावेदन  प्राप्त  हुए  थे  1

 ्)  उक्त  व्यक्ति  के  मामले  का  निर्णय
 सभी  संगत  तथ्यों  पर  उचित  विचार  करने  के
 बाद  शुणन्दोषों के के  शक्राधार पर  कर  दिया  गमा
 था ।
 432  Lg—

 मिर्धयता  के  स्तर  से  नीचे  जीवन  व्यतोत
 करने  बाले  लोग

 4171  क्री  सुभाष  आहूणा  :

 श्री  झन  सिह  ठाकुर  t

 के
 क्या  योजना  मत्ती  यह  बंताने  की  कृपा  करेंगे

 '

 (+)  कया  निर्धनता  के  स्तर  से  नीचे  जीवन
 व्यतीत  करने  वालो  की  संध्या  शहरोी  क्षेत्रों  की
 तुलना  में  ग्रामीण  क्षेत्रों  में  श्रध्िक  है  ,

 (ख)  यदि  हा,  तो  किस  सोमा  तक,  भौर

 (ग)  उसके  कारणों  का  दूर  करने  के  लिए
 क्या  कदम  उठाये  गये  है?

 योजना  मवालय  में  राज्य  मलो  (जो  फणलुर
 शहमान  )  (क)  जी,  हा

 (ख)  याजना  झायाग  द्वारा  भ्पनाए  गए
 सानका  के  ग्रनसार,  यह  अनुमान  है  कि  i977-
 78  में  शहरी  क्षेत्ञों  में गरीबों  के  स्तर  से  नीचे

 रह  रहे  550  लाख  व्यक्तियों  की  तुनना  मे
 ग्रामीण  क्षेत्रो  में  लगभग  2390  लाख  व्यक्ति
 गरीबी  के  स्तर  से  नीचे  रह  रहे  थे  ।

 (ग)  पंचवर्षीय  योजना  (1978-83)  के
 प्रारूप  में  अपनाह  गई  विकास  की  कायतीति  में
 कृषि  झौर  संबद्ध  क्षत्रों  सिंचाई  तथा  ग्राम  और
 लघू  उद्यागो  बो  सबसे  अभ्रधिक  प्राथमिकता  दी  गई
 है  ।  परिशाधिस  न्यूनतम  भ्रावश्यक्ता  कायबम  भी
 मख्य  रूप  से  प्रामोण  गरीब  लांगो  के  हित  के
 लिए  बनाया  गया  है  |  इसके  परिणामस्वरूप
 ग्रामीण  क्षेत्रों  में  गरीबी  के  कम  होने  की  प्राशा
 है  1

 Tapping  of  Uranium  deposits  in  Bihar

 472  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state

 (a)  the  steps  Government  have
 taken  so  far  to  tap  uranium  deposits
 in  Bihar;

 (b)  whether  Government  propose
 to  set  up  an  atomic  plant  at  Jaduguda
 in  view  of  availability  of  nuclear
 muneralg  thereof;  and

 (e)  if  so,  when  the  plant  will  be
 set  up  there?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Various  types
 of  surveys  such  as  air-borne,  jeep  and
 ground  surveys  are  carried  out  for
 locating  uranium  deposits  which  are
 followed  by  detailed  work  such  as  sys-
 tematic  sampling,  geological  mapping,
 drilling  and  finally,  exploratory  under-
 ground  development  are  undertaken,
 Uranium  occurrancegs  have  been  lo-
 cated  in  some  areas  of  Bihar.  Pre-
 sently,  uranium  is  being  recovered
 from  the  mines  at  Jaduguda.  The
 possibility  of  opening  one  or  two  new
 mines  in  Bihar  is  under  examination
 of  Government.

 (b)  and  (c),  No,  Sir.  Government
 does  not  consider  it  economically  ad-
 vantageous  to  set  up  atomic  power
 station  in  Bihar  which  has  many  coal
 fields.

 बिहार  की  रियायती  दरों  पर ऋण  का  दिया  जाना

 4173.  श्री  ईश्वर  चौधरी:  क्‍या  उद्योग
 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  भारत  सरकार  ने  राज्य  सरकारों
 को  निदेश  दिये  हैं  कि  लघु  उद्योगों  को  प्रोत्साहन
 देने  हेतु  उन्हें  ऋण  देते  समय  ब्याज  दर  में  कुछ
 रियायत  देनी  चाहिये  ;

 (ख)  यदि  हां,  तो  बिहार  सरकार  ने  977-
 78  में  रियायती  दरों  पर  कितना  ऋण  दिया  और
 बह  राशि  कितनी  है  तथा  वह  रियायत  दर  कितनी
 है  जिस  पर  यह  दिया  गया  है।  और

 (ग)  क्या  भारत  सरकार  ने  पिछड़े  क्षेत्रों
 में  लघु  उद्योगों  के  लिए  भी  कोई  रियायतें  दी
 ह- @

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री  जगदम्दी
 प्रसाद  यादव)  :  (क)  जी  नहीं  7  फिर  भी,  भारत
 सरकार  ने  लघ्‌  उद्यमों  को  विशेषकर  स्वतः
 रोजगार  के  जरिए  बढ़ावा  देने  के  लिए  दो  योजनाएँ
 बनाई  हैं  ।  राज्य  सरकारों  को  मूल  पंजी  सीमान्त
 राशि  योजना  के  अधीन  संयंत्र  व  मशीनों  में
 लगाने  के  लिए  एक  लाख  रुपए  से  झनधिक  तथा
 ग्रामीण/गअर्द्ध  शहरीं  क्षेत्रों  में  स्थित  लघ  उद्यमियों
 को  .  इक्विटी  व  सीमान्त,  राशि  सहायता  देने  के
 लिए  राशि  प्रदान  की  जाती  है  +  अभियन्ता  उद्यमी
 ब्याज  एवं  सहायता  योजना  के  अन्तर्गत  जो  अभि-
 यन्ता  उद्यमी  अपने  लंघ,  एकक  लगाते  हूँ  उन्हें
 बैंकों  हरा  आमतौर  से  ली  जाने  वाली  ब्याज
 की  दर  व  7%  वाषिक  ब्याज  को  दर  के  अन्तर,
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 बशर्तें  कि  वह  एक  मामले  में  20,000  रुपये  से
 अधिक  न  हो,  के  बराबर  की  राशि  की  प्रतिपूर्ति
 की  जाती  है।

 (ख)  यह  जानकारी  तत्काल  उपलब्ध  नहाँ
 | है

 (7)  पिछड़े  क्षेत्रों  के  विकास  को  बढ़ावा
 के  लिए  कम  ब्याज  पर  योजनाएँ  चल  रही

 हैं  और  बैंकों  व  अन्य  साधनों  द्वारा  लम्बी  स्थगन
 अवधि  की  सुविधायें  दी  जा  रही  हैं।  इस  प्रयोजन
 के  लिए  देश  में  247  जिलों  को  झ्ौद्योगिक
 दृष्टि  से  पिछड़ा  हुआ  घोषित  किया  गया  है  ।
 इनमें  से  i0l  जिले  केन्द्रीय  विनियोग  राज-
 सहायता  योजनाओ्रों  के  अधीन  आते  हैं  ।  इनके
 अलावा,  चने  हुए  क्षेत्रों  में  कच्चा  माल  लाने  व
 वहां  से  निर्मित्त  वस्तुएं  प्लेजने  पर  आने  वाली
 परिवहन  लागत  के  50%  तक  की  परिवहन  राज-
 सहायता  भी  दी  जाती  है  !

 An

 Regularisation  of  ad-hoc  grade  IV
 ISS  Appointments

 ‘4174,  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  how  many  grade  IV  posts  of
 ISS  are  held  by  the  departmental
 employees  on  ad-hoc  basis  against  re-
 gular  vacancy  for  more  than  six
 months;

 (b)  whether  it  is  a  fact  that  subs~
 tantial  number  of  officers  are  holding
 ad-hoc  Grade  IV  ISS  appointments
 as  Jong  as  7  to  8  years;  and

 (c)  if  so,  steps  taken  by  the  Gov-
 ernment  to  regularise  the  ad-hoc  ap-
 pointments  at  the  earliest?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  T(TE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D,  PATIL):  (a)  The  num-
 ber  of  posts  in  Grade  IV  of  the  Indian
 Statistical  Service  held  on  an  ad-hoc
 basis  for  more  than  six  months  is  51;

 (b)  Yes,  Sir.

 (९)  In-accordance  with  the  ‘ecruit-
 ment  rules,  75  per  cent  of  regular  va-
 eancies  in  Grade  IV  of  ISS  are  to  be
 filled  by  direct  recruitment  and’  -re-
 maining  25  per  cent  by  promotion.
 Steps  have  been  initiated  to  fill  the
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 vacancies  38  Grade  IV  of  the  Indian
 Statistical  Service  falling  in  the  pro-
 motion  quota  in  consultation  with  the
 Union  Public  Service  Commussion  The
 remaining  vacancies,  which  are  m  the
 direct  recruitment  quota,  will  be  filled
 by  appointment  by  direct  iecrunt-
 ment

 Supervisors  ip,  Khadi  Gramodyog
 Bhavan,  New  Delhi

 4775  SHRI  AMARSINH  V
 RATHAWA

 SHRI  RAMJI  LAL  SUMAN

 SHR]  LALJI  BHAI

 Will  the  Mimste:  ot  INDUSTRY  be
 pleased  to  state

 (३)  the  total  number  of  Supervisors/
 Incharges  working  in  the  Khadi
 Gramodyog  Bhavan  New  Delhi,

 (0)  whether  it  lL  a  fact  that  no
 Scheduled  Castes/Tribes  have  been
 appointed  as  Supervisor/Inchaige  la
 the  whole  Khadi  Bhavan  Estabhsh-
 ment

 (c)  whether  it  is  also  a  fact  that
 no  reservations  are  being  made  and
 no  roste:s  for  this  purpose  are  being
 Maintained  in  Khadi  Bhavan,  New
 Delhi,  and

 (d)  if  the  answer  to  (b)  and  (c)  38
 negative,  what  steps  Government  will
 take  so  that  the  reserved  posts  are  im
 mediately  given  to  Scheduled  Castes
 and  Scheduled  Tribes?

 THE  MINISTER  OF  STAIE  IN  THF
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 The  number  of  Supervisors/Incharges
 working  in  the  Khadi  Gramodyog
 Bhavan,  New  Delhi,  at  present,  is  7,

 (b)  Two  posts  of  Supervisors/In-
 charges  in  the  Khadi  Gramodyog
 Bhavan,  New  Delhi,  are  reserved  for
 Scheduled  Caste/Scheduled  Tribe  can-
 didates  According  to  the  rules,  one
 Sf  these  posts  is  to  be  filled  out  of  the

 Scheduled  Caste/Scheduled  Tribe  em-
 ployees  working  m  the  Bhavan  and
 the  other  has  to  be  advertised  A
 Scheduled  Caste  employee  working  2n
 the  Bhavan  has  been  selected  against
 one  of  the  posts  and  the  other  has
 been  advertised  inviting  applications
 from  Scheduled  Caste  candidates
 only

 (८)  No  Sir  The  Khad:  Bbavin  bas
 been  maintaining  a  roster  in  accord-
 ance  with  instruct  ons  issued  by  Min-~-
 istry  of  Home  Affairs  from  time  to
 time

 (d)  Does  not  arise

 Seminar  of  Scientists  to  be  held  in
 India  in  979

 4176  SHRI  G  M  BANATWALLA.
 SHRI  SHANKERSINHJI

 VAGHELA
 SHRI  FDUARDO  FALEIRO
 SHRI  MUKHTIAR  SINGH

 MALIK

 Will  the  Ministcr  of  SCIFNCF  AND
 TECHNOLOGY  be  please  to  st  ite

 (a)  whether  a  seminar  of  the  top
 most  scientists  of  the  worid  which  waz
 sche  lulei  to  be  held  in  Ind  a  im  979
 to  discuss  Indias  science  policy  ha’
 since  been  cancelled  by  the  Govern
 ment  of  India  and

 (4)  if  so  the  reatons  thereof?

 THE  PRI*  ए
 MORARSI  DISA]
 such  proposal

 MNISIEIR  (SRI
 a)  There  was  no

 (b)  Does  not  arise

 Cladding  of  Tribals/Sects
 ब!एा  SHRI  PURNANARAYAN

 SINHA  Will  the  Minister  of  NOME
 AFFAIRS  be  pleased  to  state

 (a)  the  particular  tribes/sects  of
 India  with  thelr  numbers  and  abodes
 who  are  traditionally  naked  or  semi-
 naked  due  to  belief  or  prejudice,



 237  Written  Answers

 (b)  what  steps  are  being  taken  by
 the  Government  to  clothe  these  tribes
 by  removing  the  wrong  beliefs  and
 sup.  rstitions  from  amongst  them;  and

 (c)  what  percentage  of  these  naked/
 semi-naked  tribes  have  peen  clad  dur-
 ing  the  post-independence  period  till
 now?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  jIOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (ay  to  (c).  The  Government  has  no
 information  about  the  populations  and
 abodes  of  paiticular  tribes/sects  who
 are  traditionally  naxed  due  to  wreng
 behef  and  superstitions.  There  ray,
 however,  be  a  number  of  tribes  wha
 may  be  naked  or  seminaked  purely
 because  of  circumstances  and  not  due
 to  reliyious  belief  or  prejudice  Infor-
 matron  sought  on  such  naked  tribes/
 sects  as  a  whole  cannot  be  given  Ae  ith-
 out  a  comprehensive  and  scientific
 study  which  will  be  time-constuning
 and  expensive.
 Investigation  of  cases  of  S/Shri  R.  P.

 Goenka  and  K.  K.  Birla
 478  SHRI  MANOHAR  LAL:

 SHRI  R  L.  P  VERMA:
 SHRI  K  LAKKAPPA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  bb:  pleased  to  refer  to  teply
 given  to  Unstarred  Question  No  46
 on  the  76th  August  978  rezarding  fil-
 ing  of  charge  heet  against  Shri  K  हु.
 Bula  and  others  and  state:

 (a)  whether  the  cases  against  Shri
 R  FP  Goenka  and  Shri  K  K  Birla
 have  since  been  investigated  and  filed
 with  the  Courts:  and

 (0)  if  so,  the  present  position  of  the
 cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  Af£FfAIRS
 (SHRI  S.  D,  PATIL):  (a)  and  (b).  In-
 vestigation  of  the  case  in  queszion
 (Souvenir’s  case)  against  S/Shri  R.  P,
 Goenka  and  K.  K.  Birla  is  not  yet
 complete.
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 Allocations  in  Second  Year  of  the
 Sixth  Plan  in  respect  of  irrigation

 electricity

 ‘4179,  SHRI  DHARM  VIR  VASISHT:
 Will  the  Mimster  of  PLANNING  Le
 pleased  to  state:

 (a)  the  allocations  (State-wise)  in
 the  Second  Year  of  the  Sixth  Plan  in
 respect  of  irrigation,  electricity,  roads
 and  industry  (large,  medium,  small  and
 cottage);

 (b)  the  principles  laid  down  in  ap-
 portioning  allocations,  and

 (c)  whether  some  State/States  ob-
 jected  to  or  protested  against  State
 allocations?

 THE  PRIME  MINISTEP  (SriRI
 MORARJI  DESAI):  (a)  to  (c)  Disvus-
 sions  with  the  States  on  their  Annual
 Plan  1979-80,  the  second  year  of  the
 Five  Yeur  Plan  tu"?  83,  have  bcen
 concludej,

 State-wise  and  Sector-wise  outlays
 will  be  indicated  by  the  States  in  their
 respective  budgets.

 Hindi  Training  College  at  Tezpur

 4389  SHRI  PURNAD  ARAYAN
 SINHA:  W)']  the  Minster  uf  HOME.
 AFFAIRS  te  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Hind:  Prashikshan  Mahavidyalaya  pre-
 mises  at  Tezpur  was  handed  over  to
 the  Defence  Forces  for  location  of  IV
 Corps  Headquarters;

 (b)  since  Assam  is  a  traditionally
 non-Hindi  area  why  the  Defence  Minis-
 try  have  not  been  asked  during  the
 last  6  years  to  acquire  another  com-
 plex  and  hand  it  over  to  the  Home
 Ministry  for  location  of  the  Hindi
 Training  College  at  Tezpur;  and

 (९)  whether  the  Government  feel  it
 unnecessary  to  have  Hindi  Training
 Mahavidyalaya  in  Tezpur  (Assam)
 area?
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 THE  MINIS  CER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c)  The  Ministry  of  Home
 Affairs  have  not  set  up  Hind!  Prashik-
 shan  Mahavidyalavya  at  Tezpur  The
 position  in  this  respect  is  being  as-
 certained  from  the  Ministry  of  De-
 fence  and  the  Mim  try  of  Education
 and  Social  Welfarc,  88  well  as  the
 State  Government  of  Assam  The
 requisite  information  wil]  be  placed
 on  the  table  of  the  House  as  early
 as  possible

 Dehberations  of  Sub-Committee  of
 NDC

 4i8:  SHRI  DHARM  VIR‘  VAS
 ISHT  Will  the  Minister  of  PLAN-

 NING  he  pleased  to  state

 (a)  the  number  of  meetings  held  and
 the  nature  of  business  transacted  by
 the  high  powered  committee  of  the  Na-
 tional  Development  Couneil  constituted
 to  deal  w.th  the  problem  of  Central
 State  Financial  and  Fiscal  relations,

 (b)  whether  a  review  of  Gadgi]  For-
 mula  was  mooted  at  the  meet,  and

 (c)  the  steps  suggested  by  the  Com-
 mittee  ६0  mobilise  national  resources
 at  all  levels?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN  (a)  to  (c)  The
 Committee  of  the  NDC  on  Centre
 State  Fiscal  Relations  held  two  meet-
 ings  one  in  August  2978  and  the  other
 in  January  979  In  its  first  meeting,
 the  Committee  decided  {o  constitute  a
 Working  Group  to  go  in  detail  into  the
 terms  of  reference  In  the  second
 meeting  held  in  January  979  the
 Committee  concentrated  on  (0)  estimate
 of  aggregate  Plan  resources  far  the
 Five  Year  Plan  i978—89,  (a)  alter-
 nate  formulae  for  inter-State  distribu-
 tion  of  Central  Plan  asistance,  and  (ai)
 the  future  scope  of  Centrally  Sponsor-
 ed  Schemes  hig  involved  reconsi-
 deration  of  the  Gadgil  Formula.  Since the  deliberations  of  the  Committee
 ‘were  inconclusive,  the  ND.C,  at  its

 meeting  held  on  February  24/25,  979
 considered  the  whol  i*,ue  and  took
 decisions  on  the  determination  of  the
 allocation  of  Central  Plan  as  istance
 among  the  various  States

 Th»  Commitee  did  not  make  any
 specific  suggestions  regarding  mobilisa-
 tior  of  resources  However  the  drift
 Plan  estimates  of  addilicnil  resource
 mobilisalue  2  of  Rs  470(9  cro,  Rs
 4000  crores  Ly  the  Centre  and  Rs
 4000  crore,  by  the  States—were  ac-
 cepted  by  the  NDC  The  NDC  also
 noted  that  Joss  of  revenine  on  account
 of  prohibition  would  have  {to  be  met
 from  further  resource  mab}  siuon  ty
 the  Centre  and  the  Stutes  in  the  pro-
 portions  alreidy  decided  and  thit  if
 the  State,  incur  any  expenditure  on
 the  non-Plan  sida  beyon+  the  estimates
 of  the  Finance  Commission  or  are  not
 able  to  live  upto  the  revenue  norms
 laid  down  by  them  the  erosions  will
 he  made  good  by  them  The  same
 holds  good  for  the  Centre

 Slashing  of  Centrally  sponsored  Plans

 4482  SHRI  DURGA  CHAND  Will
 the  Mamster  of  PLANNING  he  pleas
 ed  to  state

 (a)  whether  it  78  a  fact  that  the
 Planning  Commission  proposes  to  slash
 Centrally  sponsored  pian,

 (9)  if  so  what  are  the  plans  which
 are  proposed  to  he  slashed  and  to  what
 extent,  and

 (c)  what  is  the  reaction  of  the  State
 Governments  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN)  (a)  to  (०,  The
 Draft  Five  Year  Plan  978—83  imclud-
 ed  provision  for  approximately  Rs
 6000  crores  of  outlay  on  schemes  to
 be  included  in  the  Central  Plan  for
 implementation  by  the  States  The
 National  Development  Council  at  ats
 meeting  held  on  24th/25th  February,
 4979  decided  that  the  provision  of
 Rs.  6,000  crores,  be  reduced  by  Res.
 2,000  eroreg  for  the  remaming  period
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 (979-——-83)  of  the  Plan  Particulars
 of  the  schemes  to  be  continued  as
 Centrally  sponsored  and  those  to  be
 transferred  to  State  Plans  are  being
 worked  out

 Decision  not  to  issue  industrial  licences
 for  towns  having  populations  of  more

 than  five  lakhs

 484  SHRI  DURGA  CHAND  Will
 the  Minster  of  INDUSTRY  bc  pleased
 to  state

 (a)  whether  Government  have  taken
 a  decision  that  no  industrial  licences
 would  be  given  for  towns  having  a
 population  of  more  than  five  lakhs,

 (b)  if  so,  what  are
 thereof,

 the  details

 (c)  the  number  of  towns  with  popu-
 lation  in  each  State  which  have  been
 selected  for  giving  licences  during
 the  Sixth  Plan,

 (d)  whether  industries  in  public
 sector  in  towns  with  population  of
 Jess  than  5  lakhs  are  proposed  to  be
 set  up  during  the  Sixth  Plan;  and

 (९)  aft  so,  the  names  of  towns  in
 each  State  and  the  nature  of  the  in-
 dustries  proposed  to  be  set  up  in  each
 year  of  the  Sixth  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 Yes,  Sir

 (ob  Paragraph  3i  of  the  Statement
 on  Industrial  Policy  presented  to
 Parliament  in  December,  977  clarifies
 the  policy  in  this  regard.

 (c)  Industrial  undertakings  proposed
 to  be  set-up  in  areas  outside  the  urban
 area  limits  of  cities  with  one  milion
 population  and  municipal  limits  of
 towns  having  population  of  5  lakhs
 and  above  according  to  97]  Census
 ate  exempted  from  industrial  licensing
 subyect  to  certain  conditions.  Appil-
 catigns  for  setting  up  industrial  capa-
 city  in  such  areas  will  be  encouraged.
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 (d)  &  (e)  Information  is  being  cok
 lected  and  will  be  laid  on  the  table  of
 the  House

 H.E.C,  Production

 485  SHRIMATI  PARVATHI  KRI-
 SHNAN.  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state  what  was
 the  production  target  for  Heavy  En-
 gineering  Corporation  for  the  years
 ‘1976-77,  1977-78  and  1978-79  and  ac-
 tual  production  during  these  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI)  The  targets

 and  the  value  of  actual  production
 during  1976-77,  1977-78  and  1978-79

 were  as  follows

 (Rs  in  crores)

 Production  Actual
 Year  target  for  production

 the  year

 1976-77  00  g2  54

 1977-78  704  42  75

 1978-79  709  67  og

 (April,  4978  to  February
 3979)

 Campaign  against  Vehicles  emitting
 Excessive  Smoke  in  Delhi

 486  SHRI  C.  K.  JAFFER  SHARIBY
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Private  and  DTC  vehicles  are
 plying  without  caring  for  the  smoke;

 (9)  whether  the  Delhi  traffic  polices
 Propose  to  intensify  the  campaign
 against  vehicles  emitting  excessive
 smoke;  and

 (e)  whether  some  vehicles  have  alas
 been  chesked  by  the  Traffic  Polite
 during  last  six  months  if  80,  the  mite
 bear  of  such  buses?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D,  PATL):  (a)  Some  of
 the  private  and  DTC  vehicle;  plying
 have  been  emitting  excessive  smoke.

 (b)  Special  drives  are  launched  to
 check  the  vehicles  emitting  excessive
 smoke  The  Transport  authoritic,  of
 neighbouring  States  have  also  been
 addressed  by  the  police  in  the  matter.

 (c)  2740  vehicles  including  3  DTC
 bus  s  ‘were  checked  and  challaned
 during  the  last  six  months.  Separate
 figures  for  the  other  buses  are  not
 readily  available.

 Management  of  Khadi  Gramodyog
 Commission

 4187,  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  propose
 to  allow  participation  of  workers  in
 the  management  of  the  Khadi  Gramo-
 dyog  Commission  and  its  institutions;
 and

 (9)  if  so,  by  when  a_  decision  38
 likely  to  be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b).  There  is  no  such  proposal
 under  consideration  of  the  Govern-
 ment,  The  employees  of  the  Khadi
 and  Village  Industries  Commission  are
 already  playing  an  effective  and
 essential  role  in  implementing  policies
 and  programmes  of  the  Commission.
 The  Institutions  assisted  by  the  Com-
 mission  usually  have  a  two-tier  man-
 agement  te,  while  the  ultimate  autho-
 Tity  vests  in  the  Board  of  Trustees  of

 an  Institution,  day-today  mansgement
 is  done  by  a  Sanchalak  Mandal  which
 Generally  include  workers,  Workers
 are  also  associated  at  vatious  levels
 Of  policy  making  and  day-to-day  man-
 mgemert  of  the  Invtitutiers  and  in

 many  cases  Board,  of  Trustees  include
 workers  with  record  of  devoted  ser-
 vice,

 Referring  of  Charges  against  Shri
 Kanti  Desai  to  Chief  Justice

 488  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  have  decid-
 eq  to  refer  the  charges  of  corruption
 made  against  Shr  Kanti  Desa  and
 family  members  of  Shri  Charan  Singh
 to  the  Cruef  Justice  of  India;

 (0)  ४  so,  whether  prior  consent  of
 the  Chief  Justice  has  been  obtained  in
 this  regard,

 (c)  urder  which  provision  of  law  is
 the  Chief  Justice  to  carry  this  exami-
 nation;  and

 (d)  the  reasons  for  delay  in  taking
 such  decision  more  than  9  months  after the  demand  was  made  in  Parliament?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW, JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  to  (d),  In
 hig  statement  made  in  Rajya  Sabha
 On  the  24th  August,  ‘1978,  the  Prime
 Minister  stated  inter  alig  “in  the event  of  any  specific  charges  of  cor
 rupion  in  the  context  of  the  Resolu-
 tion  being  made  to  it  in  writing  by
 any  Hon’ble  Member  since  my  Gov-
 ernment  took  office,  Government
 Proposes  to  refer  the  same  to  the
 Chief  Justice  of  India  for  being  exa~
 mineg  by  him.”

 The  Chief  Justice  of  India  had  given his  consent  to  this  statement  being made  by  the  Prime  Minister  in  the
 Rajya  Sabha.

 Since  no  specific  charges  of  corrup-
 tion,  in  writing  by  any  Hon’ble  Mem-
 ber  were  received  by  the  Government,
 the  question  of  making  a  reference  did
 not  arise,
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 The  Government,  however,  subse-
 quently  decided  of  its  own  to  refer  the
 debate  on  the  Motion  that  was  adopt-
 ed  on  the  l0th  August,  1978,  in  the
 Rajya  Sabha  to  the  Chief  Justice  of
 India,  with  the  request  that  he  may
 determine  whether  any  prima  facie
 case  in  respect  of  any  of  the  charges
 referred  to  in  the  debate  aforesaid,
 which  pertain  to  the  period  after  the

 present  Government  took  charge  in
 March  1977,  was  established  so  as  to

 justify  a  formal  inquiry  under  the
 Commissiong  of  Inquiry  Act,  1952.

 It  may,  however,  be  added  that  al-
 though  there  is  no  specific  provision
 of  law  under  which  such  inquiry  may
 be  made  by  the  Chief  Justice,  there
 are  earlier  precedents  of  such  inquiries
 having  been  made.

 Futurology  Workshop  held  in  Madras

 4189.  SHRI  P.  V.  PERIASAMY:  Will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pieased  to  state:

 (a)  the  principal  conclusions  of  the

 Futurology  Workshop  held  in  Madras
 from  February  6  to  February  ii,  which
 was  sponsored  by  the  Department  of
 Science  and  Technology  in  collabora-
 tion  with  the  Institute  of  Techno-
 Economic  Studies;  and

 (b)  the  action  initiated  in  prepering
 a  perspective  plan  for  tackling  the
 problems  of  the  country?

 “THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  princi-
 pal  findings  and  recommendations  of
 the  Futurology  Workshop  on  “Water
 Needs  and  Management—200  A.D.”  or-
 ganised  by  the  Institute  of  Techno-
 Economic  Studies,  Madras  during
 February  6—10,  979  are  given  in  the
 attached  statement.

 (b)  Even  prior  to  the  holding  of  the
 above  Workshop,  the  need  for  planned
 development  of  our  water  resources,
 and  preparation  of  a  perspective  plan
 for  exploitation  of  the  entire  water
 potential  for  optimum  benefits,  and
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 preparation  of  Five-Year  Plans  within
 the  framework  of  the  overall  perspec-
 tive.  was  brought  to  the  attention  of
 the  Government  by  the  Irrigation  Com-
 mission  set  up  in  1969;  and  by  the
 Second  and  Third  Conferences  of  State
 Irrigation  Ministers  held  in  976  and
 977  respectively.  After  the  Third
 Conference  of  State  Irrigation  Minis-
 ters,  the  Government  have  requested
 the  State  Governments  to  draw  up  a
 perspective  plan  for  future  develop~-
 ment  in  their  areas)  immediately
 identifying  all  projects  which  would
 have  to  be  taken  up  for  tapping  the
 available  water  resources,  and  to  com-  _
 plete  the  investigation  within  3—5
 years.

 Statement

 Main  findings  and  recommendations
 of  the  Futurology  Workshop  on  “Water
 Needs  and  Management-—2000  A.D.’
 organised  by  the  Institute  of  Techno-
 Econcmic  Studies,  Madras  during  Feb-
 ruary  6-l0,  1979:

 l.  Data  Base—The  Workshop  recom-
 mends  the  improvement  and  enlarge-
 ment  of  the  existing  network  for
 regular  and  systematic  collection  of
 Hydrometecrological,  Hydrological  and
 Hydrogeological  Data;  and  also  re-
 commends  collection  of  economic  and
 ‘social  data  pertinent  to  water  re-
 sources  development  and  management.

 2.  Institutes  for  water  studi€s—Work-
 shop  welcomes  the  establishment

 of  the  Institute  of  Water  Studies  by
 the  Government  of  Tamil  Nadu;  and
 urges  that  the  Institute  becornes  the
 focal  point  for  the  spectrum  of  ‘water
 subjects  of  relevance  to  the  State.
 Consideration  must  be  given  to  the
 establishment  of  similar  institutes  for
 Water  Studies  in  other  States,  if  they
 do  not  already  exist.  Cooperation  and
 exchange  of  information  and  data  with
 other  water  institutes  must  be  pro-
 moted.,

 3.  Water  use  and  Efficiency—The
 Workshop  believed  that  high  priority
 must  be  given  to  save  the  water  that
 is  wasted.  The  results  of  the  present
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 water-use  technology  must  be  disse-
 ४  minated  to  water-uSers  effectively.  The

 Workshop  noted  that  structural  mea-
 sures  such  as  Simple  improvements  in
 canals  and  distribution  systems,  and
 also  the  range  of  non-structural  mea-
 sures  such  as  stipulated  periods  of
 withdrawal  of  water,  better  optimum
 planning  of  cropping  pattern,  dry  far-
 ming  etc,  must  be  considered.  Work-
 shop  encouraged  the  establishment  of
 norms  for  various  uses,  which  could
 help  to  popularies  the  water  with-
 drawal  needed  for  efficient  use.  The

 ¥  Workshop  recommended  the  establish-
 ment  of  hierarchy  of  water  by  quality,

 wf  that  when  uses  could  be  met  by
 water  of  inferior  quality,  better  qua-
 lity  might  be  saved.

 4.  Inter  Basin  Transfers—The  Work
 shop  believed  that  water  must  be  de-
 clared  a  national  resource  without  any
 further  delay;  and  concurrently,  plans
 must  be  initiated  to  link  rivers  in  the
 first  instance.  The  workshop  urged
 the  formulation  of  a  National  water
 policy,  which  shouid  give  priority  atten-
 tion  to  transfer  of  water  to  drought
 and  scarcity  areas  as  and  when  neces-
 sary.

 5.  Community  water  supply—Con-
 terted  measures  for  water  supply  and
 waste  disposal  must  rank  high  in  the
 national  plan.  Workshop  recommend.
 ed  launching  of  mid-term  and  _long-
 term  plans  to  provide  increased  and
 better  distribution  of  water  supply  and
 waste  disposal  systems  to  deal  with
 the  growing  urban  problem  which  may
 be  aggravated  by  2000  A.D,

 6.  Management  of  Water  Demand—
 The  Workshop  believed  that  ‘water
 needs  by  2000  A.D.,  and  beyond,  must
 be  established  by  the  type  of  use  and
 quality  needed,  in  order  to  match  the
 demand  with  -available  supplies.  The
 Workshop  believed  that  demand  for
 water  for  different  purposes  should  be
 estimated  88  part  of  perspective  plan-
 ning  and  must  be  managed  in  a  co-
 ordinated  fashion.

 7,  Application  of  Technology—The
 Workshop  noted  that  there  is  consider-
 able  scope  for  adopting  and  applying

 appropriate  technology  both  in  secur-
 ing  water  supplies  and  in  applying.
 water  to  various  uses  and  suggested
 necessary  action  to  make  progress  on
 this  front.

 8.  Water  Management  Tools—The.
 Workshop  recommended  use  of  follow-
 ing  water  management  tools  for  im-
 provement  of  water  management;

 (a)  Water  legislation;  reviewing
 existing  water  rights.

 (by  Administrative  mechanisms  ta
 achieve  effective  coordination
 and  optimum  planning;  de-
 velopmert  and  management
 by  Bodies  such  as  River
 Boards  and  National  Water
 Resources  Council  be  estab-
 lished.

 (c)  Consideration  of  desirability  of
 applying  low  price  to  economi-
 cal  use  and  other  incentives;
 penalties  for  excessive  with-
 drawal;  rationing  by  time  or
 quantity,  etc,

 (di  Formulation  of  project  plan-
 ning  based  on  benefit-cost
 ratio.

 9.  Water  quality  and  Environmental
 Considerations—The  Workshop  urged

 preservation  of  water  quality  as  mea-
 sure  of  conservation;  and  suggested
 that  action  must  be  taken  to  prevent
 pollution,  and  careful  location  of  in-
 dustries  from  this  point  of  view.

 The  Workshop  urged  that  environment-
 al  considerations  and  criteria  must
 become  integral  in  water  resources
 planning  and  development.

 i0.  Preparedness  to  meet  Natural
 Hazards—The  Workshop  noted  that
 preparedness  to  meet  natural  hazards
 such  as  floods,  droughts  etc.  must  be.

 established  on  a  permanent  footing.

 ll.  Afforestation—The  Workshop  be-
 lieved  that  massive  afforestation  would
 be  conducive  to  improve  water  man-
 agement  practices.

 12.  Public  Participation  in  Water
 Management—The  Workshop  believed’
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 that  water  resources  management  at
 the  field  level  should  give  a  prominent
 place  to  the  participation  of  users,

 Population  Dependent  on  Land

 490  SHRI  CHHITUBHAI  GAMIT:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  percentage  of  population  de-
 pendent  on  land  in  India  at  the  begin-
 ning  of  the  First  Five  Year  Plan  and
 at  the  end  of  the  Fourth  Five  Year
 Plan,  and

 (b)  whether  the  Planning  Commis-
 sion  has  formulateg  any  plang  to  re-
 duce  the  pressure  on  land  in  the  Sixth
 Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)
 Estimates  of  the  number  of  persons
 dependent  on  Agriculture  can  be  de-
 rived  from  the  decennial  Census.
 From  this  information  g  comparison
 over  time  is  possible  only  for  the
 number  of  persons  engaged  in  agri-
 cultural  work  expressed  as  a  percent-
 age  of  the  total  number  of  persons
 employed  in  some  economic  activity.
 On  this  basis,  the  percentage  of  the
 number  of  persons  engaged  in  agri-
 cultural  and  allied  activities  went  up
 from  72.8  per  cent  in  95l  to  73.8
 per  cent  in  ‘971.

 (b)  The  pattern  of  investment  and
 production  visualised  in  the  Sixth
 Plan  period  will  result  in  an  annual
 rate  of  growth  of  efhployment  of  4.22
 per  cent  per  annum  in  agriculture  and
 allied  services,  8.4  per  cent  in  mining,
 6.83  per  cent  in  manufacturing  and
 6.77  per  cent  in  others.  This  means
 some  reduction  in  the  percentage  of
 population  dependent  on  agriculture.
 In  absolute  terms,  22.8  million  addi-
 ‘tional  persons  years  of  employment
 wil)  be  created  in  agriculture  and
 allied  sectors  and  265  millon  persons
 years  in  minirg  manufa  turing  and
 other  services.  The  development
 ‘strategy  proposed  for  the  next  plan
 “see, to  accor  the  highest  priority
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 to  agricultural  development  so  that
 both  production  and  productivity  in
 this  sector  is  raised  and  the  income
 and  consumption  standards  of  the  peo-
 ple  depending  on  it  can  be  significant-
 ly  improved  However,  in  the  near
 future  the  scop  for  the  transfer  of
 surplus  manpower  from  agriculture
 to  non-agricultural  pursuits  is  hkely
 to  remain  somewhat  limited

 Incentives  to  attract  industries  to
 Backward  Areas

 4191.  SHRI  P.  M.  SAYEED:  Will
 the  Minister  of  PLANNING  be  pleas~
 ed  to  state:

 (a)  whether  it  is  q  fact  that  Plan-
 ning  Commission  has  asked  the  State
 Governments  to  slaw  down  their
 schemes  of  giving  incentives  to  attract
 industries  to  backward  areas;

 (b)  if  so,  the  main  reasons  for  the
 same;

 (c)  whether  some  State  Govern-
 ments  had  not  obeyed  to  this,  and

 (d)  whether  in  some  States  this  in-
 centive  had  improved  the  state  and
 people  in  backward  areas  to  the
 greater  extent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (d)  No  study  in  this  rgard  has  so
 far  been  made.  A  National  Committee
 on  Backward  Areas  hag  been  set  up
 which  inter-alia  will  be  review  the
 working  of  the  scheme  and  indicate
 the  relative  advantages  accruing  from
 the  scheme  to  different  States,  It
 may,  however,  be  mentioned  that  a
 sum  of  Rs.  54.77  crores  has  been  re-
 imbursed  under  Central  Capital  Sub-
 sidy  Scheme  to  State  Governments
 during  the  period  1-10-72  to  28-2-78,
 A  statement  showing  the  total  num-
 ber  of  units  which  received  subsidy
 under  this  scheme  and  the  amount  of
 investment  made  by  them  as  GA
 30-€6-78  is  annexed.
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 Statement
 ‘Total  number  of  untts  to  whom  the  subsidy  was  given  and  total  amount  of  investments  made  by them  as  on  30-6-19

 ‘Si.
 No.

 ह... उ
 25
 26
 ह
 8
 49

 Total  Total  Total
 Name  of  the  State/Union  Territory  No.  of  amount  amount

 units  of  invest-  of  subsidy
 granted  ment(Rs.  granted  by
 investment  in  fakhs)  the  States
 Subsidy  (Rs.  in

 lakhs)
 2  3  4  5

 Andhra  Pradesh  965  £5,953'79  646-32
 Assam  253  1.888"55  '42°8g
 Bihar  £,525  ,  587-00  43i°72
 Gujarat  ‘1,054,  5+739°55  773*०3
 Haryana  rI2  ,236°80  159°44
 Himachal  Pradesh  55  2,  482°25  327°07F
 Jammu  &  Kashmir*  :  we
 Karnataka  377  a  695-78  350°  58
 Kerala  883  30155  86  278:  06
 Madhya  Pradesh  473  4.036°75  438°636,
 Maharashtraa  पु  535,  8,827°88  595  77
 Manipur  Fi  5  0  00
 Meghalaya.  मु  73  293  33  25°67
 Nagaland  726  918+76  6:°30
 Orissa.  3१5...  347°  78  २०9  57
 Punjab  497  N.A,  ‘190°  64

 Rajasthan  (522  ३764  97  247°39
 Sikkim  a  W  B92  I°33
 TamilNadu  .  g2i  ,578°83  1,165° .  53
 Tripura  89  37755  6  9०
 Uttar  Pradesh  aut  2,339°42  t98'94¢
 West  Bengal  277  =  ,887°87  225°  78
 Andaman  &  Nicobar  Islands  70  0°36
 Arunachal  Pradesh  n  a  N.A.  979
 Dadra  &  Nagar  Haveli.  .  30  59°44  8°36
 Goa,  Daman  &  Diu  257  5  93557  +155°70
 Lakshad  weep,  on
 Mizoram*  +  हे  .  बढ  -
 Pondicherry  4  "77  §97°92  52°29

 Tota,  10,808  ‘70,999  3  Gast  6

 *Totgls  do  not  inchide  the  figures  relating  to  J&K.  aud  Misoram  aa  these  State  Governments
 fe  not  Sirnished
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 Development  of  Andaman,  Nicobar  &
 Lakshadweep

 4192,  SHRI  P.  M.  SAYEED:
 SHHI  R.  V  SWAMINATHAN:

 Will  the  Minister  of  PLANNING
 be  pleascg  to  tatu:

 (2)  whether  the  Prime  Muuster  has
 stressed  the  need  for  developing
 Andamans,  Nicocar  and  =  Laksha-
 dweep;

 (b)  वा  so,  whether  any  sug;  cstions
 for  their  improvement  have  been
 made  by  him;

 (c)  programmes  and  schemes  being
 worked  out  tor  implementation  during
 the  current  finanemal  year;  and

 (a)  whether  special  schemes  in  its
 development  are  being  considered  for
 the  Sixth  Five  Year  Plan?

 THE  PRIME  MINISTER  (SHRI
 MORARJ!  DESAI):  (a)  &  (b),  In
 the  course  of  the  Prime  Mhnister’s
 recent  visit  to  the  Andaman  &  Nicobar
 Islands  ang  Lakshadweep,  he  observ-
 ed  that  Andaman  &  Nicobar  Islands
 had  considerable  potential  for  the
 development  of  timber  forests  and
 certain  types  of  plantation  crops,  such
 as,  cloves,  cardamom,  paper  etc,  and
 in  Lakshadweep  there  was  scope  for
 expanding  the  fishing  industry;  the
 people  could  also  develop  their  native
 skills  in  utilising  the  plentiful  supply
 of  coconuts  and  enriching  their  agri-
 culture  by  resorting  to  inter-cropping
 in  coconut  plantations.

 (ce)  In  the  preparation  of  the  Plans
 for  Andaman  &  Nicobar  Islands  and
 Lakshadweep,  relevant  factors  such  as
 their  geographica)  situation,  the  pre-
 gent  stage  of  development  and  the
 potential  for  encouraging  the  economic
 activities  indicated  by  the  Prime
 Minister  are  being  kept  in  view.

 The  details  of  the  programme/
 schemes  which  are  being  implement-
 ed  during  the  current  year  will  be
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 indicated  in  the  Annual  Plans  of  these
 Union  Territories  for  1979-80.

 The  approved  outlay  for  1978-79
 for  the  Territories  are  as  under:

 (Rs.  lakhs)
 Andaman  &  Nicobar

 Islands  056.75
 Lakshadweep  243  64

 (d)  The  Five  Year  Plans  of  these
 Union  Territories  have  not  yet  been
 finalised.

 Visit  of  Soviet  Scientist  Team  to
 India

 4i93.  SHRI  ए,  M,  SAYEED:
 SHRI  NIHAR  LASKAR:

 Will  the  Manister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  four  member  Soviet
 Scientist  team  visited  India  in  the  3rd
 week  of  February,  1979;

 (b)  if  so,  what  was  the  main  pur-
 pose  of  their  visit;

 (c)  what  were  the  subject  discus-
 sed;  and

 (d)  whether  any  agreement  has
 been  reached?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Three  in-
 formation  Scientists  from  USSR  visit-
 ed  India  from  l9th  to  28th  February,
 1979.

 (b)  &  (c).  The  purpose  of  the
 visit  wag  to  identify  specific  areas
 and  means  of  cooperation  betwe
 India  and  USSR  in  the  field  of  Infor-
 mation  Sciences.  Discussions  were
 held  with  officials  and  scientists  in
 India  covering  exchange  of  scientific
 and  technica]  information  ang  docu-
 mentation,  exchange  of  specialists,
 training  of  information  scientists,  or-
 ganisation  of  joint  seminars  and
 workshops,  inter-library  loans,  ex-
 change  of  data  bases  and  software
 packages  and  sharing  of  experience
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 in  the  fields  of  information  retrieval
 languages  development,  thesaurii  con-
 struction  etc.

 (d)  A  Protocol  incorporating  the
 decisions  taken  was  signed  in  New
 Delhi  on  28th  February,  979

 Implementation  of  Unemployment
 Honorarium  Scheme

 4194  SHRI  5  R  DAMANI:  Will
 the  Minister  of  PLANNING  bo  pleased
 to  state:

 (a)  whether  it  i5  a  fact  that  the
 Planning  Commission  had  expressed
 certain  reservations  with  regard  to
 the  implementation  of  the  proposed
 Unemplovment  FHonoramum  Scheme
 by  Maharashtra  State  Government;
 and

 (b)  af  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)

 *andg  (b)  Planning  Commis  ion  has
 approved  the  inclusion  in  Maharash-

 |  era's  Annual  Plan  (1979-80)  of  the
 State  Government’s  scheme  for  the

 Baym  nt  of  certain  allowances  to  un-
 employed  persons  In  disrussions
 with  the  State  Government  the  Com-
 mussion  emphasised  the  need  to  res-
 train  the  growth  of  such  expenditure,
 and  to  ensure  that  those  receiving
 allowances  should  be  enableg  to  do
 some  useful  work  It  was  pointed  out
 that  at  the  present  stage  of  devclop-
 ment  available  resources  should
 rather  be  applied  to  the  creation  of
 productive  assets  and  increasing  em-
 ployment-potential.

 अम्तरिक्ष  सात  भेजने  के  कार्य  में  चिदेशी  सहयोग

 की
 4196.  की  क्रेशबशब  धोंडगे  :  गया  श्र्तरिव

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 प्
 भारत  ने  भम्तरिक्ष  याग  भेजने  हे  कार्ये

 ें  बैशों  से  सहयोग  मांगा  है,

 है!
 श्रब  तक  भारत  ने  कितने  अन्तरिक्ष  यान

 ’

 (7)  इस  कार्य  में  कितने  भारतीय  वैज्ञानिक
 कार्य रत  है,  भौर

 (घ)  इस  कार्य  मे  भारत  कब  तक  प्रात्मनिर्भर
 हो  जाएगा  ?

 प्रधान  संत्री  (श्री  मोरारणो  देसाई):  (क)
 भारत  ने  प्रन्तरिक्ष  घान  भेजने  ई  कार्य  मे  सांवियत  संघ,
 सयुक्त  राज्य  भ्रमरीका  झौर  यूरोपीय  प्रन्तरिक्ष  एजेंसी
 से  सहयांग  मांगा.  है  ।

 (ख)  ब  तक  भारत  ने  सोवियत  सघ  की  विज्ञान
 अकादमी  के  सहयोग  से  झार्यभट  नामक  केवल  एक  उपग्रह
 का  प्रमोचन  किया  है ।

 (ग)  प्रन्सरिक्ष  यान  के  अ्रमिकल्य,  विकास  झौर
 निर्माण  में  लगभग  ioo0  भारतीय  वैज्ञानिक  कायरत
 है  t  इनमे  से  लगभग  झाधे  भारतीय  झ्नन्तरिक्ष  शनुसंधान
 सगठन  ने  है  ।

 (४)  पृथ्वी  की  निकट  कक्षा  में  उपग्रहों  क  प्रमोचन
 में  भारत  के  t985-86  तक  भात्मनिर्भर  होने  की
 संभावना  3)

 महाराष्ट्र  मे  उद्योगों  को  स्थापना

 4197.  श्री  केशवराव  धोड़गेः  क्या  उद्योग  मत्री
 यह  बताने  की  छपा  करेगे  कि

 (क)  महाराष्ट्र  राज्य  के  फते  जिलों  में
 क्रेन्द्रीय  मरकार  द्वारा  उद्याग  स्थापित  किये  गे  है;
 झौर

 (ख)  केन्द्रीय  सरकार  ने  किसने.  नये  उद्याग
 स्थापित  किये  है  और  उत  पर  किलला  व्यय  किया  गया
 तथा  कितने  व्यक्तियों  को  रोजगार  दिया  गया  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  श्री  जगवस्धो
 प्रसाद  यादव)  (क)  केन्द्रीय  सरकार  ने  अ्रभी  तक

 द्ग
 राज्य  के  9  जिलो  मे  उद्योग  स्थापित  किये

 '

 (छ)  माननीय  सदस्य,  संभावतया  केन्द्रीय
 सरकार  द्वारा  भ्रभी  तक  स्थापित  किये  उद्योगों  का
 उल्लेख  कर  रहे  है।  राज्य  सरकार  से  प्राप्त  जानकारी
 के  झमुसार  राज्य  के  9  जिलों  में  स्थापित  किये  गए
 l9  एकक  हैं।  महाराष्ट्र  में  केन्द्रीय  सरकार  के  उद्यमों

 में  31-35-78
 4३%  कैट  शक

 करोड़  गपये
 का  सकल  इकट्ठा  (कुल  जा  चुका  था
 इस  तारीख  को  इस  ि  में  कर्मचारियों  की  संब्या
 लगभग  i.08  लाख  थी  t
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 मानव  सहित  श्रन्तरिक्ष  यान  छोड़ना

 4i98.  श्री  केशवराव  घोंडगें  :  क्या  श्रस्तरिक्ष
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  मानव  सहित  अन्तरिक्ष  यान  छोड़ने  में
 भारत  ने  कितने  सफल  प्रयास  किये;

 (ख)  क्‍या  भारत  मानव  सहित  अन्तरिक्ष  यान

 छोड़ने  में  सक्षम  है;  और

 (ग)  यदि  नहीं,  तो  भारत  इसको  छोड़ने  की
 स्थिति  में  कब  तक  होगा  ?

 प्रधान  मंत्री  (श्री  मोरारजी  देसाई)  :  (क)
 जी,  कोई  नहीं  ।

 (ख)  अभी  नहीं  t

 (ग)  भारतीय  अन्‍्तरिक्ष  कार्यक्रम  का  मुख्य  ज़ोर

 एक  ऐसी  टेक्नालाजी  का  विकास  और  इस्तेमाल  करना

 है,  जिसे  निकट  भविष्य  में  देश  की  अर्थ-व्यवस्था  को

 व्यावहारिक  फायदे  पहुंचाने  के  लिये  इस्तेमाल  किया
 जा  सके,  जैसे  कि  दूरसंचार,  सीधा  दूरदर्शन  प्रसारण,
 मौसम  विज्ञान  और  हमारे  प्राकृतिक  संसाधनों  का
 मानीटर  तथा  प्रबंध  करने  के  लिए  रिमोट  सेंसिग' ।
 उपर्युक्त  उद्देश्यों  के  लिए  अन्तरिक्ष  यान  का  डिज़ाइन
 शौर  निर्माण  करने  के  अलावा,  भारत  के  पास  सेटेलाइट
 लांचस  के  विकास  के  लिए  भी  एक  कार्यक्रम  है।  फिर

 भी,  मानव-  सहिद  अन्तरिक्ष  यान  छोड़ने  का  अभी  कोई
 कार्यक्रम  नहीं  है  ।

 महाराष्ट्र  में  स्वतंत्रता  सेनानियों  को  वित्तीय  सहायता

 4199.  श्री  केशवराब  धघोंडगे  :  क्‍या  गृह  मंत्नी

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  महाराष्ट्र  राज्य  में  शहीदों  के  कितने
 संबंधियों  और  कितने  स्वतंत्नता  सेनानियों  ने  वित्तीय

 सहायता  का  अनुरोध  किया  था  जिन्हें  श्रब  तक  वित्तीय

 सहायता  नहीं  दी  गई;  और

 (ख)  नांदेड़  जिले  में  ऐसे  व्यक्तियों  की  संख्या
 कितनी  है  जिन्हें  पेंशन  अथवा  अन्य  वित्तीय  सहायता

 हीं  ो  गई व  फर  इसके  क्‍या  कारण  हैं  ?
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 गृह  मंत्रालय  में  राज्य  मंत्री  शी  धनिक  लाल

 सण्डल)  :  (क)  स्वतंत्नता  सेनानियों  को  पेंशन  देने
 के  लिए  8478  प्रार्थना  पत्र  प्राप्त  हुए  हैं  |  इनमें  &
 7292  मामले  अस्वीकृत  कर  दिए  गए  हैँ  क्योंकि  उन्होंने
 पात्नता  की  शर्तों  को  पूरा  नहीं  किया  था  ।  386
 मामलों  को  स्वीकार्य  दस्तावेजी  साक्ष्य  और/या  राज्य
 सरकार  की  विशिष्ट  सिफारिश  के  अभाव  में  अंतिम
 रूप  नहीं  दिया  जा सका  |  इसके  अतिरिक्त  1-1-1978
 से  2-3-1979  की  अवधि  के  दौरान  आर्थिक

 सहायता  के  लिए  i6  प्राथनापत्र  प्राप्त  हुए  थे।  इनमें:
 से  4  व्यक्तियों  कौ  वित्तीय  सहयता  दी  गई  थी।
 11 मामले  अस्वीकृत  कर  दिए  गए  थे  और  एक:

 मामला  विचाराधीन  है  v

 (ख)  397,  उपर्युक्त  कारणों  से  ।

 फोल्ड  कार्यो  के लिए  आसूचना  ब्यूरो  को  कार  देना

 4200.  श्री  राजनारायण  :  क्‍या  गृह  मंत्री  यह
 बताने  की  कंपा  करेंगे  कि  :

 (क)  फील्ड  कार्यो  के  लिए  आसूचना  ब्यूरो  को
 कितनी  कार  दी  गई  हैं;

 (ख)  किन  अधिकारियों  को  कार  आवंटित:
 की  गई  है;

 (ग)  क्या  ब्यरों  के  वरिष्ठ  अधिकारी  फील्ड  कार्यों
 के  प्रति  उपेक्षा  दिखाते  हैं  परन्तु  कार  के  लिए  उनका
 दावा  पहला  है;  और

 (घ)  क्‍या  ये  कार  वास्तव  में  फील्ड  कार्यों  के
 उपयोंग  के  लिए  ही  है;

 गृह  मंज़ालय  सें  राज्य  मंत्री  (जो  धनिक  लाल

 मण्डल)  (क)  आसयूचना  ब्यूरो  को  समस्त  देश  में
 फील्ड  कार्यों  के  लिए  i22  कारें  दी  गई  हैं  ।

 (ख)  किसी  विशेष  अधिकारी  को  कोई  कार
 आवंटित  नहीं  की  गई  है  ।  कारें  संचालन  एककों  को
 समय  समय  पर  उनके  कार्य  की  आवश्यकताओं  के  अनुसार
 दी  जाती  हैं  1

 (ग)  जी  नहीं  ।

 (ध)  जी  हां  ।
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 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  ReEPorr  or  CSIR  For  1977-78
 anp  AuDIT  REPORT  THEREOF  FoR  1976-77

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  beg  to  lay  on
 the  Table: —

 re5)  A  copy  of  the  Annual  Report
 (Hind:  and  English  versions)  of  the
 Council  of  Scientific  and  Industrial
 Resei-h,  New  Delhi,  for  the  year
 1977-78

 (2)  A  copy  of  the  Audit  Report
 (Hindj  and  English  versions)  on  the
 accounts  of  the  Council  of  Scientific
 and  Industrial  Research,  New  Delhi,
 for  the  year  ‘1976-77,

 {Placed  in  Library.
 4417/79  ]

 See  No,  LT-

 kil)  Mr  Speaker,  Si,  I  rise  ona
 7

 VAYALAR  RAVI  (Chirayin-

 peal  of  order,  2

 MR  SPEAKFR:  You  "ave  not  given
 notice

 §  SHRI  VAYALAR  RAVI:  This  is
 on  a  point  of  order,  Sir  Yon  have
 Rule  372  There  is  also  Rule  3748.  It
 comes  jn  between.,  It  is  a  very  impor-
 tant  point,  Sir.  You  have  got  sub-
 Missions  to  be  made  by  Members
 under  Rule  877  Members  have  a
 Tight  to  draw  attention  of  the  Gov-
 ernment  to  certain  important  matters.
 Thi,  is  g  serious  matter  about  which
 T  wish  to  mention,  ]  have  received  so
 Many  telephone  calls  yesterday.

 MR.  SPEAKER:  There  is  no  point
 jst  order,

 eer

 VAYALAR  RAVI:  ft  is  a
 very  important  matter,  The  hon.

 me  Minister  is  here.  It  is  regarding
 Hind!)  .  interruptions)
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 MR.  SPEAKER:  No,  no,  Mr.  Ravi.
 That  is  not  a  point  of  order.  Order
 please.  Mr.  Fernandes  now.

 ImporteD  CEMENT  ContTro.  (SIxTH
 AMENDMENT)  ORDER,  978

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  Sir,

 I  beg  to  lay  on  the  Table  a  copy  of
 Imported  Ccment  Control  (Sixth
 Amendment)  Order,  978  (Hind:  and
 English  versions)  published  in  Noti-
 fication  No,  8.0  749(E)  in  Gazette  of
 India  dated  the  30th  December,  ‘1978,
 under  sub-section  (6)  of  section  3
 of  the  Essential  Commodities  Act,
 955  [Placed  in  Library.  S€e  No.  LT-
 4118/79  ]

 ANNUAL  ReporT  oF  RICHARDSON
 anp  Cruppas  (1972)  Lip.,  Bomuay,
 1977-78  anD  or  HinpusTan  Puxoro
 Frums  MaANvuFacturtnc  Co.,  L7.,
 InDUNAGAR-OoTACAMUND,  FOR  1977-78.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  On  behalf  of  Kumari
 Abha  Maiti,  IT  beg  to  Jay  on  the
 Table:

 (l)  A  copy  6००४७  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  dy  06  sechion
 69A  of  the  Companies  Act,  7956-—

 (a)  ()  Review  हि  ise  Govern-
 ment  on  the  working  of  the
 Richardson  and  Cruddas  (1972)
 Limited,  Bombay,  for  the  year
 1077-78.

 (ii)  Annual  Report  of  the
 Richardson  and  Cruddas  (1972)
 Limited,  Bombay,  for  the  year
 1977-78  along  with  the  Anudit-

 ed  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor  General
 thereon.

 {Placed  in  Library,
 4119/79.)

 See  No.  LT-
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 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Hindustan  Photo  Films  Manufac-
 turing  Company  Limited,  Induna-
 gar—Ootacamund,  for  the  year
 1977-78.

 Gi)  Annual  Report  of  the
 Hindustan  Photo  Films  Manufac-
 turing  Company  Limited,  Induna-
 gar-Ootacamund,  for  the  year
 1977-78  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.

 [Placed  in  Library.
 4120/79.)

 See  No,  LT-

 ANNUAL  REPORT  FTC.  OF  CoAL  Boarp,
 Caxucurta  For  1974-75,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  On  behalf  of  Shri
 Janeshwar  Mishra,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 (Hind.  and  English  versions  of  the
 coil  Board  Ce'cutta,  for  the  year
 ‘1974-75.  together  with  Certified
 Aceounts  {[Plared  in  Library,  See
 No,  LT-422/79  ]

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  have  you  noticed
 jtem  No  6  and  what  it  savs?  The
 Notification  regarding  item  No.  6  has
 been  laid  on  the  Table  just  now.  Do
 you  know  what  it  says?  It  says:

 ‘Copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Coal  Board,  Calcutta,  for  the  year,
 1974-75,  together  with  Certified
 Accounts’,

 Now,  Sir,  why  should  there  be  80
 much  delay?  What  year  are  we  pass-
 ing  through  now?

 MR.  SPEAKER:  I  can  only  send  it
 “to  the  Committee.
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 SHRI  JYOTIRMOY  BOSU:  You,
 in  your  wisdom,  have  made  several
 observations  and  have  given  directions
 in  the  past.  But  yet  this  is  happen-
 ing,  and  you  are  sitting  as  a  silent
 spectator.  That  is  my  charge  against
 you.

 MR.  SPEAKER:  Order  please.  [f
 have  already  tolq  you  There  are
 certain  rules  on  the  subject,  If  they
 don’t  obey,  I  can  send  it  to  the  com-
 mittee.

 NoriIrICcATIONS  UNDER  ALL  INDIA
 Services  Act,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  Notification,  (Hindi  and  Eng-
 lish  versions)  under  sub-section  a)
 of  section  3  of  the  All  India  Services
 Act,  1951:

 6)  The  Indian  Police  Ser  vice
 (Psy)  First  Amendment  Rules  979.
 published  in  Notification  No  GS.nT
 328  in  Gazette  of  India  dated  the
 80  March,  1979.

 (2)  The  All  India  Services
 (Leove)  Second  Amendment  Rules,

 1979.  published  in  Notification  No.
 GS.R  366  in  Gazette  of  India  dated
 the  l0th  March,  ‘1979.

 (3)  The  Indian  Police  Service
 (Fixation  of  Cadre  Strength)

 First  Amendment  Regulation  1979,
 published  in  Notification  No.  G.S.R.
 369  in  Gazette  of  India  dateq  the
 0th  March,  1979,

 (4)  The  Indian  Police  Service
 (Pay)  Second  Amendment  Rules,
 1979,  published  in  Notification  No.
 G.S.R.  370  in  Gazette  of  India  dated
 the  4007  March,  1979.

 [Placed  in  Library.
 4122/79.)

 See  No.  LT-
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 ANNUAL  REPORT  §ETC.  OF  NATIONAL
 Tnpusrkia,  DrevELopMENr  CORPORATION
 Jure  MAnovuracrurrrs  DEvELOPMENT
 Coumcem,  CaLcurra  ror  1977-78,  Aubrr
 Rerort  ere.  or  Corr  Boarp  For  1977-78,
 NOTIFICATION  RE  DUTY  OF  EXCISE  TO  BE
 COLLECTED  Ag  A  CES.  FOR  PURPOSES  OF
 InpuTRIES  (DVEVLOPMENT  AND  REGU-
 LATION)  ACT  AND  JuTe  (LICENSING  AND

 CONTROL)  (AMpT.)  ORDER,  979

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  I  beg  to  lay  on  the  Teble—

 ay  A  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (l)  of
 section  69A  of  the  Companies  Act,
 1956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  National
 Industrial  Development  Corpora-
 tion  Limited,  New  Delhi,  for  the
 year  ‘1977-78,

 (ii)  Annual  Report  of  the
 National  Industrial  Development
 Corporation  Limited,  New  Delhi,
 for  the  year  1977-78  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.

 [Placed  in  Library.  See  No,  LT-
 £23/79.}

 (2)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  ver-
 sions)  of  the  Jute  Manufacturers
 Development  Council,  Calcutta,  for
 the  year  1977-78  under  sub-section
 (4)  of  section  7  of  the  Industrial
 (Development  and  Regulation)
 Act,  1951.

 (ii)  A  statement  (Hindi  and  Eng-
 Jish  versions)  showing  reasons  for
 delay  in  laying  the  above  Report
 [Placed  in  Library.  See  No,  LT-
 4124/79} }

 (3)  A  copy  of  the  Certified
 Accounts  (Hindi  ang  English  ver-
 Sions)  of  the  Coir  Board,  Erna-
 kulam,  for  the  year  ‘1977-78  and  the
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 Audit  Report  thereon  under  sub-
 section  (4)  of  section  7  of  the  Coir
 Industry  Act,  1953.

 (4)  A  copy  of  the  Review  (Hindi
 and  English  versions)  on  the
 accounts  of  the  Coir  Board,  Erna-
 kulam,  for  the  year  ‘1977-78,

 (5)  A  statement  (Hindi  and  Eng-
 jish  versions)  showing  reasons  for
 delay  in  laying  the  Accounts  of  the
 Coir  Board,  Ernakulam,  for  the
 year  1977-78,

 {Placed  in  Library.  See  No,  LT-
 4125/79.)

 (6)  A  copy  of  the  Notification
 No.  8.0.  l(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  duteq  the  26th  February,  979
 specifying  the  classes  of  goods
 manufactured  or  produced  wholly
 or  in  part  of  jute  in  the  scheduled
 industry  of  textiles  on  which  duty
 of  excise  shall  be  levied  and  collect-
 €d  as  a  cess  for  the  purposes  of
 Industries  (Development  and  Regu-
 lation)  Act,  95l  and  the  rates  of
 excise  per  tonne,  issued  under  sec-
 tion  9  of  the  said  Act.  [Placed  in
 Library.  See  No,  LT-426/79.]

 (7)  A  copy  of  the  Jute  (Licensing
 and  Control)  (Amendment)  Order,
 4979  (Hindj  and  English  versions)
 published  in  Notification  No,  S.O.
 02(E)  in  Gazette  of  India  dated  the
 20th  February,  1979,  under  sub-
 section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955.
 [Placeq  in  Library,  See  No.  LT-

 4127/79.)  *

 NOriricATIONS  UNDER  CENTRAL  EXCISES
 anp  SALT  Act,  UNDER  CENTRAL  EXCISE

 RULES  AND  UNDER  CusToms  ACT.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay

 on  the  Table—

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
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 versions)  under  section  38  of  the
 Centra]  Excises  and  Salt  Act,  1944:

 (i)  The  Central  Excise  (Third
 Amendment)  Rules,  ‘1979,  pub-
 lished  in  Notification  No.  G.S.R.
 86(E)  in  Gazette  of  India  dated
 the  lst  March,  1979,  together  with
 an  explanatory  memorandum.

 (ii)  The  Central  Excise  (Fourth
 Amendment)  Rules,  7979,  ;pub-
 lished  in  Notification  No.  G.S.R.
 207(E)  in  Gazette  of  India  dated
 the  3rd  March,  1973,  together  with

 gn  explanatory  memorandum,
 [Placed  in  Library.  See  No.  LT-
 4128/79.)

 {2)  A  copy  of  Notification  No.
 GSR.  85(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  ist  March,  979
 contajning  amendment  to  Notifica-
 tion  No.  97/62-Central  Excises
 dated  the  i7th  November,  29862
 substituting  the  explanation  regard-
 ing  ‘Package  Tea’,  issued  under  the
 Central  Excise  Rules,  944  together
 with  an  explanatory  memorandum.
 [Placed  in  Library.  See  No.  LT-
 4129/79.)

 (3)  A  copy  of  Notification  No.
 G.S.R,  2I9(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dateq  the  2th  March,  979
 making  certain  amendment  to  Noti-
 fication  No,  G.S.R.  (E)  dated  the
 Jst  January,  979  regarding  revised
 rate  of  exchange  for  conversion  of
 Japanese  yen  into  Indian  currency
 or  vice-versa,  under  section  459  of
 the  Customs  Act,  962  together,  with
 an  explanatory  memorandum.
 [Placed  in  Library,  See  No.  LT-

 4130/79.)

 32.33  lars.

 PETITION  RE  GRIEVANCES  AND
 DEMANDS  OF  AGRICULTURAL

 WORKERS

 MARCH  a,  079  Bt,  re,  condition  of  260
 Shri  Jayaprakash

 Narayan
 SHRI  P.  K.  KODIYAN  (Adoor)

 Sir,  I  beg  to  present  a  petition  signed
 by  Shri  G.  Yellamanda  Reddy,  Presi-
 dent,  Bharatiya  Khet  Mazdoor  Union
 and  others  regarding  grievances  and
 demands  of  agricultural  workers.

 42.4  h¥s.

 STATEMENT  RE,  CONDITION  OF
 SHRI  JAYAPRAKASH  NARAYAN
 AND  THE  MEDICAL  TREATMENT

 BEING  GIVEN  TO  HIM.

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  Sir,  the  Hon’ble  members  of
 this  House  along  with  public  in  gene-
 ral  have  been  concerned  about  the
 sudden  illness  of  Lok  Nayak  Shri
 Jayaprakash  Narayan  in  the  recent
 days  and  are  naturally  anxious  to
 know  the  facts  of  the  situation.  As
 we  ate  all  aware,  the  Government
 have  been  deeply  concerned  about  the
 state  of  health  of  Shri  Narayan  and
 have  taken  all  steps  to  ensure  that  he
 received  the  best  of  medical  atten-
 tion  at  all  times,

 The  generally  weak  state  of  health
 of  Shri  Narayan  durmg  the  past
 couple  of  years  is  known  to  the
 nation.  Considering  his  weak  condi-
 tion,  the  Bihar  Government  had  taken
 steps  to  keep  a  close  watch  on  the
 health  of  the  leader.  Doctors  had
 been  posted  round  the  clock  in  his
 residence  in  Patna  along  with  the
 positioning  of  essential  equipment
 and  medicines  as  required.  A  panel
 of  experts  in  Patna  has  also  heen  re-
 gularly  and  periodically  examining
 Shri  Narayan  to  maintain  a  vigil  on
 his  health.

 On  Thursday  last  it  was  found  that
 Shri  Narayan  was  having  slight  loose
 motions  accompanied  by  rectal  bleed-
 ing.  The  situation  was  kept  under
 watch  and  treatment  was  adminis
 tered  throughout,  A  local  team  of
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 doctors  including  experts  consisting
 of  Prof.  R.  तप  P,  Sinha,  Retired  Pro-
 fessor  of  Surgery,  Patna  Medica]  Col.
 lege,  Dr.  C.  8,  Thakur,  Assistant
 Professor  of  Medicine  and  Convenor
 of  the  local  panel  of  experts,  Dr.
 Nazir  Ahmed  ang  other  experts  exa-
 mined  and  attended  on  Shri  Narayan.
 As  the  situation  deteriorated  some-
 what  on  Saturday,  Dr,  M,  K.  Mani,
 Chief  Nephrologist,  Jaslok  Hospital
 was  also  telephoned  and  requested  to
 come  to  Patna  immediately.  He  ar-
 rived  on  Sunday  morning  and  an
 emergency  dialysis  was  started,  The
 situation  which  was  causing  anxiety
 on  the  morning  of  Sunday  was  stabi-
 lised  by  that  evening.  A  decision  was
 also  taken  to  fly  Shri  Narayen  to
 Bombay  and  arrangements  for  this
 purpose  were  made  by  Bihar  Gov-
 ernment  through  the  Defence  Minis-~
 try.  On  Monday  morning  at  9.5  a.m.
 Shri  Narayan  took  off  from  Patna  in
 an  I.A.P  plane  accompanied,  among
 others,  by  Shri  Zakir  Husrain,  Bihar
 Health  Minister,  Dr,  M.  K.  Mani  and
 Dr,  ०.  B.  Thakur.

 a
 On  arrival  in  Bombay,  Shri  Narayan

 was  rushed  to  Jaslok  Hospital  where
 he  is  now  receiving  the  best  treat-
 ment  possible.  On  admission  in  the
 Jaslok  Hospital  he  was  put  on  dialysis
 ang  his  condition  improved  yesterday
 the  20th.  His  blood  clotting  time  and
 bleeding  time  was  within  normal
 limits,  Haemoglobin  was  4  gms.  He
 Was  given  4  units  of  blood.  The
 bleeding  became  less,  Sigmodoscopy
 and  barium  K-ray  were  carried  out.
 Part  of  his  large  intestine  has  under-

 Narayan

 through  cardiac  massage  and  other
 rescussitative  measures.  At  about
 5.30  am.  today  after  crisis  he  was
 slightly  better.  During  night  there
 wag  rise  of  temperature  to  03°F.  His
 heart  showed  irregularity  twice  Le
 at  .30  a.m.  and  3.5  am.  but  there
 was  immediate  response  to  treatment,
 lt  has  been  ascertained  from  Jaslok
 Hospital  at  0.30  am,  today  that  the
 condition  of  Shri  Nerayan  is  better.
 He  was  conscious,  There  was  some
 rise  in  his  blood  pressure  which  was
 being  controlled.  The  congestion  in
 his  lungs  is  now  much  less.  He  had
 no  rectal  bleeding.  However,  he
 wag  complaining  of  some  pain  in  his
 abdomen.  He  is  still  being  kept  in
 Intensive  Cardiac  Care  Unit  for  a
 close  watch.

 I  have  personally  visited  Bombay
 on  Monday  to  see  Shri  Narayan.  The
 House  can  rest  assured  that  the  best
 possible  medical  attention,  already
 being  given  now,  will  be  continued.
 I  join  the  Hon’ble  Members  of  the
 House  and  the  people  of  this  nation
 in  praying  for  the  quick  recovery
 of  Shri  Narayan  and  for  his  long
 life.

 SHRI  MANI  RAM  BAGRI
 (Mathura):  rose

 MR,  SPEAKER:  There  cannot  be
 any  debate  on  this  matter;  rules  do
 not  provide.

 PROF,  SAMAR  GUHA  (Contai):
 Jt  is  not  a  debate;  you  should  be
 responsive  to  the  sentiments  of  this
 House.  This  is  not  an  ordinary  issue.
 The  Prime  Minister  is  here;  he
 should  exprepa  the  feelings  of  the
 House  for  quick  recovery  of  Shri
 Jaya  Prakash  Narayan,

 MR.  SPEAKER:  The  hon.  Minister
 hag  already  said  that  he  joins  the
 hon.  Members  of  the  House  in  pray-
 img  for  the  quick  recovery  of  Shri
 Narayan.  So,  he  is  conveying  the
 good  wishes  of  the  House.
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 32.20  hrs.

 ELECTION  TO  COMMITTEE

 CoMMITTEE  ON  OFFICIAL  LANGUAGE

 THE  MINISTER  OF
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL
 MANDAL):  I  beg  to  move:

 STATE  IN

 “That  in  pursuance  of  sub-sec-
 tion  (2)  of  Section  4  of  the  Official
 Languages  Act,  963  the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  accordance  with  the  system  of
 proportiona)  representation  by
 means  of  the  dingle  transferable
 vote,  one  member  from  among:t
 themselves  to  be  a  member  of  the
 Committee  on  Official  Language
 vice  Shri  Charan  Singh  resigned
 from  the  Committee.”

 MR,  SPEAKER:  Motion  moved:

 “That  in  pursuance  of  sub-sec-
 tion  (2)  of  Section  4  of  the  Official
 Languages  Act,  1963,  the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  accordance  with  the  system  of
 proportional  representation  by
 means  of  the  ¢ingle  transferable
 vote,  one  member  from  amongst
 themselves  to  be  a  member  of  the
 Committee  on  Official  Language
 vice  Shri  Charan  Singh  resigned
 from  the  Committee.”

 The  motion  wag  adopted.

 MR.  SPEAKER:
 under  rule  377.

 Now  matters

 SHRI  VASANT  SATHE  (Akola):
 Sir,  what  about  the  reply  from  the
 Home  Minister  to  my  matter  under
 rule  377  put  earlier,  on  the  Trikha
 Commission?

 MR,  SPEAKER:  I  have  already
 written  to  him,  and  I  will  get  a  reply,
 but  not  here.
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 42.23  hrs.

 MATTERS  UNDER  RULE  ३४77

 Q)  Mav  pustisnep  IN  “THe  New
 Book  or  KNOWLEDGE”,  VoL.  III,
 BY  A  PUBLISHER,  GROLIER  INC.,
 New  York,

 MR,  SPEAKER:
 under  rule  377.

 Now  matters

 SHRI  VAYALAR  RAVI  (Chirayin~
 kil):  rose

 (nterruptions)  **

 MR,  SPEAKER;  Don’t  record  any-
 thing  elise.  Mr.  Ravi  is  making  an
 important  statement,

 (Interruptions)  **

 MR,  SPEAKER:  It  is  not  being
 recorded.  Mr.  Vayalar  Ravi.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  under  Rule  377,  I  wish  to
 taig  the  following  matter:

 I  rise  to  draw  the  attention  of  this
 august  House  and  the  Government
 to  deliberate  mischief  and  _  insult
 done  against  our  great  nation  by  an
 important  publication  company,
 Grolier  Inc.  in  New  York.  In  the
 i977th  edition  of  their  book  “The
 New  Book  of  Knowledge”  Volume
 3,  9.  260  they  depict  a  map  of  China
 with  the  nation’s  name  printed  over
 a  map  of  India.  The  picture  also
 shows  a  Chinese  mother  and  child
 and  a  Chinese  building  appears  on
 the  Indian  map.  Beside  the  picture
 appears  the  word  ‘Peking’.  The
 place  Paking  has  been  shown  some-
 where  in  the  region  of  Srikakulam
 in  Andhra  Pradesh  where  the  Naxa-
 lites’  activities  are  still  continuing.

 This  map  is  mischievous  to  show
 Sikkim  as  a  separate  country.  So,
 there  is  every  reason  to  believe  that
 this  publishing  company  hag  become

 grow-lier,  ‘India  Abroad’  weekly
 carried  this  picture;  and  I  am  placing
 it  on  the  Table,  with  your  permis
 sion.

 **Not  recorded.  D
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 I  take  strong  objection  to  the  mis-~-
 chief  done  against  our  nation  and
 demand  Government  of  India  to  take
 immediate  steps  to  undo  the  mis-
 chief.

 MR.  SPEAKER:  It  will  be  exa-
 mined.

 4p)  OPEN  HEART  SURGERY  IN  ALL-
 Inor,  INsiTure  oF  MepicaL  ScreNcEs

 SHRI  KUSUMA  KRISHNA  MUR-
 THY  (Amalapuram):  Sir,  under  rule
 377,  I  wish  to  raise  the  following
 matter:

 I  wish  to  draw  the  special  atten-
 tion  of  this  HouSe  to  an  important
 matter  relating  to  an  urgent  policy
 nratter  of  national  significance,

 The  assertion  that  India  did  not
 need  to  provide  the  facihties  for
 open  heart  -urgery  has  caused  un-
 believeable  surprise  to  me  2n  the  pre-
 sent  context  of  fast  growing  heart
 discase,  in  our  country  This  is  a
 matter  of  absolute  national  signi-
 ficance.  mvolving  public  urgency,
 and  this  assertion  must  have  =  ‘sur-
 prised  every  progressive  mind  in  our
 country,  not  to  speak  of  our  dedicat-
 €d  scientists,

 The  news  item  under  the  caption
 ‘AIIMS  needs  thorough  clean-up’  in
 the  ‘Hindustan  Times’  on  March  3B,
 3979  is  full  of  contradictions  while
 causing  a  lot  of  misgivings  on  our
 national  policies,  especially  those  re-
 Jating  to  medicine  and  health.  It  is
 quite  appreciable  to  stress  on  a
 thorough  clean-up  in  the  administra-
 tion  and  also  for  a  greater  health
 budget  of  7  per  cent  from  the  exist-
 ing  2  per  cent  of  our  present  national
 Budget;  but  it  is  quite  unfortunate
 that  the  Director  of  our  country’s
 premier  medical  institution,  namely,
 the  All  India  Institute  of  Medical
 Sciences  to  pelieve  and  speak  that

 We  have  no  sclence  except  political
 Science”,  while  our  scientists  prove
 to  be  highly  dedicated  and  capable  of
 winning  even  the’  most  prestigeous
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 and  coveted  Nobe]  Prize.  It  is  high-
 ly  damaging  to  the  nation  to  say
 that  “We  have  only  pseudo-science
 and  we  are  capable  only  of  duplica-
 tion.”  While  our  great  scientists  have
 put  India  on  the  world  map  of  atom-
 mic  power.

 Above  all,  India  has  a  unique
 place  in  the  entire  Asia  in  the  field
 of  Cardio-thoracic  surgery  and  our
 standard  now  in  open  heart  =  sur-
 gery  is  m  no  way  inferior  to  any  of
 the  systems  available  in  any  of  the
 advanced  Western  countries.  Thou-
 sands  of  patients  come  to  AIMS
 tvery  day  for  specialized  treatment
 in  open-heert  surgery  and  AIIMS  aw
 unable  to  cope  up  with  the  heavy
 demand  with  the  available  resources.
 It  is  the  results  which  encourage  the
 patients  from  all  over  the  country  to
 come  for  the  advanced  treatment
 available  here.  In  fact,  during  the
 last  one  decade,  our  AIIMS  hag  done
 commendable  service  in  various  fields
 of  advanced  medical  treatment  and
 more  particularly  in  open  heart  sur-
 gery  and  thereby  our  AIIMS  has
 occupied  a  supremely  _  significant
 place  in  the  world  of  advanced  medi-
 va}  treatment  and  surgery,

 In  this  context,  instead  of  making
 further  vigorous  efforts  to  strengthen
 this  branch  of  open  heart  surgery.
 It  is  really  very  unfortunate  for  the
 Director  of  AIIMS  to  say  that  India
 did  not  need  to  provide  the  facilities
 for  open-heart  surgery,  clearly  im-
 plying  that  the  existence  of  this
 opportunity  for  the  public,  was  a
 total  waste  in  the  past,  ang  would
 be  of  no  use  in  the  future  at  the
 ATMS,

 (iii)  Rerorrep  acrrATION  हर  PRIMARY
 SCHOOL  TEACHERS  Or  DELHI  TO
 PRESS  THEIR  DEMANDS.

 a  चिनायक  प्रसाद  बादल  (सहरसा):
 अध्यक्ष  महोदय,  मैं  नियम  377  के  झन्तगेतर
 झविलस्वनीयस  लोक  मतत्व  के  विधय  को  सदन  में
 प्रस्तुत  करता  हूँ।  राजधानी  में  बिगत  कई  दिनों
 से  दिल्ली  ओ  प्राइमरी  टीचर  प्रद  नेब्त  धबस्था
 में  धरना,  पिकेटिग'  धौर  सत्पग्राह  अपनी  उचित
 मांगों  को  ले  कर  चला  रहे  हैं।  सरकार  उन  कौ
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 फ्भी  विनायक  प्रसाद  यादव]
 मांगो  की  भोर

 5
 होने  की वरान  पुलिस

 टेरर  करवा  रही  है,  जिस  के  चलते  शिक्षक  4  दायो
 में  जबदंस्त  विक्षोप  पैदा  हो  रहा  है  श्र  वे  पना
 झाम्दोलन  उम्र  करने  पर  मजबूर  किये  गा  रहे
 हैं।  भाज  माननीय  शिक्षा  मंत्री  का  यह  बयान  कि
 शिक्षको  की  धमकी  से  वे  डरने  वाले  नहीं  हैं,  देख
 कर  प्राश्चय

 "जी  9
 ख  हुभा है  i  गरीब  शिक्षक

 धमकी  देने  की  स्थिति  में  नही  है,  न  ये  धमकी
 देता  चाहते  है।  गरीबी  की  मार  से  तबाह  हो  कर
 झपनी  जायज  मांगें  शांतिपूरंंक  ढंग  से  रख  रहे  है।

 भत  म॑  सरकार  का  ध्यान  इस  शोर  दिलाते
 हुए,  उन  की  मांगों  के  सम्भन्ध  में वक्तव्य  की  मांग
 करता  |

 (iv)  FUNCTION  ORGANISED  IN  HONOUR
 or  गगलाव  Sovier  Prmwe  MINISTER
 UNDER  AUSPICES  OF  INnDO-SovirT
 Currura,  Society.

 ato  रामजी  सिह  (भागलपुर)  शअ्रध्यक्ष  महोदय,
 4  नियम  377  के  झधीन  अविलस्थनीय  लोक
 महत्व  के  निम्नलिखित  विषय  को  सदन  के  सम्मुख
 प्रस्तुत  करता  हा

 3०
 8
 ्  क्

 की  बात  है  कि  हमारे
 माननीय  भ्रतिथि  रूस  के  प्रधान  मंत्री
 श्री  कोसीगिन  के  सुभागमन  पर  भारत  रूसी  मैत्री
 संघ  (इसकास)  के  तत्वाधान  में  श्रायोजित  सभा
 को  राजनीतिक  रगमच्च  बना  दिया  गया।  i0
 मार्च  को  प्रायोजित  इस  बैठक  मे  सोवियत  रूस  के
 प्रधान  मी  के  समक्ष  श्री  राजेश्वर  राव  भौर
 श्री  शकर  दयाल  सिंह  न  कम्पूबिया  को  मान्यता
 नहीं  देते  के  बारे  में  भारत  सरकार  की  तीज
 भर्सना  की  और  बिदेश  मत्री  श्री  टल  बिहारी

 शु
 की  चीत  यात्रा  की  भी  प्रखर  प्रालोचना

 {

 में  यह  नहीं  कहता  कि  हमारी  विदेश  मीति
 की  हमारे  बन्धु  भालोचना  न  करे  लेकिन  किसी
 विदेशी  मेहमान  के  स्वागत  में  झ्ायोजित  श्वभा  में
 उनके  सामने  यह  इस  प्रकार  की  आते  करना  राष्ट्र
 के  स्वाभिमान  पर  कलक  तथा  साथ  ही  साथ
 स्वय  देश  की  एक्ता  का  भी  विदारक  चित्र
 उपस्थित  करता  है।  कुछ  ही  पहले  भारत
 में  सोवियत  समर्थक  i4  देशो  के  राजवूतों  मे
 एक  संयुक्त  प्रेस  कान्फ्रेस  करके  लीन  झथवा
 वियतनाम  के  हमले  की  निन्दा  की  थी।

 प्रत्येक  देश  किसी  भी  मामले  पर  झपती  नीति

 झौर  राजनीतिफ  पेचकश  भारत
 का  समादर

 ्
 है।  झगर  मरकार  इन  चीजों के

 सम्बध  में  से  ध्यान  बहीं  देशी,  तो  बढ़ते-
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 कर  लेगा  और  भारतवर्ष  में  विदेशी  राजनीति  की
 दखलान्दाजी  धर  कर  जाएगी।

 इसलिए  मैं  सरकार  से  स्पष्ट  आश्वासन
 चाहता

 चक
 भविष्य  में  ऐसे  किसी  भी  संस्था या

 सघ  को  मेहमानों  के  स्वागत  सत्कार  के
 लिए  अनुमति  न  दी  जाये  जो  इसको  गुटपरस्ती
 झौर  भ्रन्तर्राष्ट्रीय  राजनीति  जोड़  तोड़  का  प्रश्चाड़ा
 बना  देती  है  और  विभिन्न  देशो  के  राजदूत  को  भी
 यह  स्पष्ट  कहू  दिया  जाये  कि  इस  प्रकार  की
 सयुक्त  बयानबाजी  झौर  प्रेम  कान्फ्ेस  भ्राद  भारत
 की  भूमि  पर  न  की  जाए।

 tv)  THE  JOINT  STATEMENT  ISSUED  BY
 PriMe  MINISTERS  OF  INDIA  AND
 THE  Sovret  UNION.

 झो  राज  नाराषण  (राम  बरेली)
 असन,

 ,
 हमारे  कुछ  भार०एस०एस०  के  मित्र  हम  को
 झाने  को  कह  रहे  है  I

 अ्रध्यक्त  महोदय:  यह  बात  स्टेटमेट  में  नही
 है।

 श्री  राज  नारायण  :  श्रीमनु,  मै  श्राप  के
 पुकारने  पर  तत्काल  नहीं  उठा,  इसलिए  स्पष्टीकरण
 कर  रहा  हूं।

 साहेब  जो  बोले  है,  शायद  हमारी  ध्वनि  उस  से
 कुछ  विपरीत  जाए।

 4  sg  4
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 Account  (Mizoram),

 यह  एक  रहस्य  है  क्योकि  श्री  कोसिजिन
 बराबर  एग्रेसन  शब्द  का  प्रयोग  करते  थे  उससे
 ऐसा  लगता  है  कि  भारत  चीन  को  एग्रेसर  कहना
 पसन्द  नहीं  करता  1  जब  कि  वास्तव  में  चीन
 एग्रेसर  है।  हम  यह  भी  रहस्य  जानना  चाहते  हैं
 कि  जब  भारत  की  सरकार  से  वियतनाम  से  चीनी
 सेना  को  भ्रविलम्ब  पूर्ण  रूपेण  हटाने  की  माग  की
 तो  भारत  की  शोर  से,  भारत  की  पवित्न  भूमिसे
 चीनी  हमले  को  पृण  रूपेण  खत्म  करने  की  बात
 क्यो  नहीं  की  गई  जिससे  लद्दाख  उत्तर  पूरब  भ्रचल
 तथा  तिबूबत  सभी  जगहो  से  चीन  मपनी  सेना
 वापस  बुलाले  और  तिबुबत  की  पवित्र  भूमि  खाली
 कर  दे।  मैं  भारत  की  सरकार  से  इस  का  स्पष्टी-
 करण  चाहगा,  श्रौर  चाह  गा  कि  चीनी  हमले  पर
 पूरी  बहस  हो।  हमे  मालूम  है  कि  विदेश  मती,
 प्रधान  मत्री  और  राष्ट्रपति  तीनो  ने  समय  समय
 पर  विभिन्न  शत्रदों  का  प्रयोग  किया  है।  किसी  ने
 एग्रेशन  कहा  है  शोर  किसी  ने  झ्राक्रमण  कहा  है
 इसलिए  जनता  में  म  फैला  है  कि  भारत  की
 सरकार  की  इस  सम्बन्ध  में  एक  राय  नहीं  है,
 सरकार  स्वय  में  विभाजित  है।  (व्यवधान)  |

 (Interruptions)

 MR  SPEAKER:  Don’t  record.

 (Interruptions)  **

 22.83  hrs.

 MIZORAM  BUDGET,  979-80—
 GENERAL  DISCUSSION,  DEMANDS
 FOR  GRANTS  ON  ACCOUNT
 (MIZORAM),  1979-80,  AND  SUP-
 PLEMENTARY  DEMANDS  FOR

 GRANTS  (MIZORAM),  1978-79
 Demands  for  Grants  on  Account  (Union

 7  2  bf
 af  Mizoram)  for  1979-80  submitted  to  the  vote  of

 ‘abha,

 79-80  and  D.S.G
 (Mizoram),  78-79

 MR.  SPEAKER:  The  House  will
 now  take  up  (i)  General  discussion
 on  the  Budget  for  the  Union  terri-
 tory  of  Mizoram  for  1979-80,  (ii)
 discussion  on  the  Demands  for  Grants
 on  Account  in  respect  of  the  budget
 for  the  Union  territory  of  Mizoram
 for  1979-80  and  (ili)  discussion  on
 the  Supplementary  Demands  for
 Grants  in  respect  of  the  Budget  for
 the  Union  territory  of  Mizoram  for
 1978-79  All  the  three  items  are  to
 be  discussed  together

 If  the  House  agrees,  two  hours  may
 be  allotted  for  discussion  of  these
 items  aS  suggesteq  by  the  Govern-
 merft  I  suppose  the  House  will
 agree,

 HON.  MEMBERS:  Yes,

 MR  SPEAKER:  Motion  moved:

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  third  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  Union  Territory  of  Mizoram,
 on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year
 ending  on  the  35  day  of  March,
 1980,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  4  to  41"

 Lok  St
 No.  of  Name  of  Demand  Amount  of  Demand  fi for  Grant
 Demand  on  Account  Submitted  to  the

 vote  of  the  House.
 I  2  3

 Revenue  Capital
 Rs.  Rs

 .  Legislative  Asembly  S25  000
 2.  Administrator  27,000
 a  Council  of  Ministers

 £440,000
 4  Administration  of  Justice  4:66,000

 ee  eee
 **Not  recorded



 अब  Mizoram  Budget,  Gent.  MARCH  2i,  ‘1979  Dis.,  D.G.  on  Account  275
 (Mizoram),  79-80  and  DS.G.  (MizCram),  78-79

 t  2  3

 Becrue  ral

 &  Elections  ‘  7  104,000  eo

 6  Revenue  नि  हा  1$,96,000  os

 9.  Taxes  on  vehicles.  +  62,000  on

 8.  Secretariat  ?  >  '99,04,000

 o  District  Administration  40,21,000°

 10.  Treasury  and  Accounts  Administration  6,87,000

 as.  Police  5  डे  हे  हे  कर  1,15,38,000

 az.  Jails  वि  हि  नि  10,  00,000

 83.  Supplies  and  disposal  17:59  000

 Ihe  Stationery  and  Printing.  :  3,62,000

 a5.  Public  Works  नि  ०  हे  .  1,05,61,000,  27,33,000

 16.  Fire  Protection  and  Control  °  $542,000

 37.  Other  Admunustrative  Services.  39,86,000

 38.  Retirement  Benefits  मा  3,10,000

 tg.  Education  ?  नि  2,46,05,000

 90.  Medical  नि  ही  नि  90,07,000  aie

 2h.  Public  Health  .  1414.98,  000  59,505,000

 a2.  Housing  +  +  22,63,000  36,67,000

 23.  Urban  Development  6,10,000  2,00,000

 24.  Information  and  Publicity  है  हि  7  1,25,000

 25.  Labour  and  Employment  .  नि  $455,000,

 a6.  Social  Security  and  Wellfare  .  *§3,72,000  4237,000

 27.  Relief  on  Account  of  Natural  Calamities.  नि  18,65,  000
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 28  Croperation

 29  Special  and  Backward  Arcay

 40  Miscellancous  Economic  Services

 qi  Agriculture.

 92  Food  and  Nutrition  .  .

 33  Animal  Husbandry  .

 44°  Fisheries

 35  Forests.

 36  Community  Development

 37  Industrics

 48  Fiectrienty

 39  Roads  aud  Bridges
 40  Road  and  Water  Transport
 4r  Loans  to  Government  Servants

 Reven  ue  Capital  ड़ Rs. Se
 13,905,000  a  28,  47,000,

 #3595000  5,02,  000

 6,44,000
 t  61,430,000  7  2,58,000

 न  ५  18,08,000,  553,46,000
 ७  48,69,000  2,08,000
 .  6,09,000

 डे  40,21  000

 $1.07,000

 39.  ‘15,000,  8,34,000

 है  7537000  66,44,000

 है  $,97,82,000,  1444517,000°
 *  >डा  89,000  15/21,  000

 ‘TQ,  90,  0GO

 MR  SPEAKER:  Motion  moved:

 “That  the  respective  supplemen-
 tary  sums  not  exceeding  the
 amounts  on  Revenue  Account  and
 Capital  Account  shown  in  the  third
 column  of  the  Order  Paper  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Mizoram  to  defray  the

 charges  that  will  come  in  course
 of  payment  during  the  year  end-
 ing  on  the  3lst  day  of  March,  979
 in  respect  of  the  following  demands
 entered  in  the  second  column
 thereof—

 Demands  Nos.  4,  5,  7  to  12,
 15,  1  to  22,  26,  28  to  82,  34  to

 37  and  39  to  4.7

 Supplementary  Demands for  Grants  (Union  Territory  of  Mizoram)  or  1978-70  submiited to  the
 Vote  of  Lok  Sabha

 No.  of  Amount  of  Demand  for
 Demand  Name  of  Demand  Grant  submitted  to

 the  Vote  of  the  House
 ‘  2  3

 Revenue  ital
 Rs,  opi

 4  Administration  of  Justice  पु  2,00,000
 3  Elections  न  डे  है  हर  7,40,  000
 7  Taxes  on  Vehicles  मु  65.000
 3  Seaewria  kts  oo  ee  41,000,
 ee,
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 Revenue  Capital
 Ra  Rs.

 g  District  Administration  5  70,000
 10  ‘Treasury  and  Accounts  Administration  2,00,  000

 i!  Police  ty  18.50,  000

 r2  Jails  4-56.000,

 ay  Public  Works  9,00,000  2,  33,000
 7  Other  Administrative  Services  ‘11,77,000°
 my  Retirement  Benefits  3,700,000
 10  Education  23,  06,  000

 20  Medical  34,32.000

 eat  Public  Health  379,  ‘10,  000

 22  Housing  3.50,000  =  23.00,0°  >

 26  Social  Security  and  Welfare  I0,02,000

 28  Co-operation  .  -27,.00,000

 ag  Special  and  Backward  Areas.  F  2  000

 30  Miscellaneous  Economic  Services  .  2,50,000
 31.  Agriculture  14,62,000  —59,80,000
 g2  Food  and  Nutrition

 34  Fisheries

 35  Forests

 36  Community  Development

 37  Industries

 39  Roads  and  Bridges
 40  Road  and  Water  T:ansport

 4r  Loans  to  Government  Servants

 4,08, 000  Be  38,  33,000
 26,000

 *  2,78,000  2,  75,  000
 .  ‘12;  85,000  a

 1,00,000  '24,00,000°

 1,38,89,000  50,00,000

 4,83,000  10,00,000°
 .  +  2,00,000

 MR.  SPEAKER;  Shri  Tombj  Singh.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  There  would  not  be
 any  change  in  the  list  of  business?

 MR.  SPEAKER:  No,  there  will  be  no
 change.

 SHRI  N.  TOMBI  SINGH  (Inner
 Manipur):  Sir,  by  way  of  participating

 in  the  discussion  on  the  Mizoram
 Budget—all  the  three  items  Nos,  18,  34
 and  5  on  today’s  _  list  of  business—I
 would  like  to  express  my  deep  anguish
 and  anxiety  about  the  present  situa-
 tion  in  the  north-eastern  Union  Terri-
 tory  of  mizoram.  That  Mizoram  has
 been  placed  under  President's  rule  is  a
 very  unfortunate  fact,  but  for  this  I
 would  not  like  to  blame  the  Central
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 Government  alone,  because  there
 has  been  a  very  special  situation
 in  that  Union  Territory  necessitating
 the  President’s  rule,  The  situation  con-
 sisted  of  politics  of  the  underground,
 overground,  and  various  other  factors,
 and  these  problems  had  to  be  solved
 before  fresh  elections  could  be  held.
 The  question  is:  what  is  the  policy  of
 the  present  Janata  Government,  the
 Central  Government  to  assess  and
 solve  these  problems?  The  problems
 are  not  new.

 The  northeastern  States  of  Manipur
 and  Nagaland  have  many  things  in
 common  with  the  Union  Terntory  of
 Mizoram.  Undergiound  elements  have
 been  working  there  and  foreign  ele-
 ments  are  suspected  to  have  been  in-
 filtrating  these  areas  from  time  to  time
 to  influence  the  local  polticians  and
 local  young  people  towards  maligning
 them  from  the  mainstream  of  national
 life.  That  has  to  be  tackled  carefully,
 and  we  have  made  suggestions  in  his
 behalf  on  the  floor  of  the  House  and
 from  various  platforms  so  that  the
 Problems  may  be  solved  as  s00n  as
 possible  and  in  the  appropriate  man-
 ner,  J  hope  the  problems  will  be
 solved,  and  the  people  of  Mizoram  will
 have  the  much-needed  democratic  set-
 up,  so  that  the  next  Budget  will  not
 have  to  be  passed  by  Parliament.
 What  is  necessary  is  created  an  atmos-
 phere  of  stability  ang  free  and  fair
 elections.

 Representing  as  I  do  the  neighbour-
 ing  State  of  Manipur,  I  feel  that  the
 situation  in  both  the  States,  Mizoram
 and  Manipur,  is  not  favourable  to  free
 and  fair  elections.  Before  we  go  to
 elections,  the  necessary  atmosphere  has
 to  be  created.  It  may  not  be  out  of
 Place  to  mention  here  that  the  Assemb-
 ly  of  Manipur  has  outlived  its  term
 under  the  Constitution  and  fresh  elec-
 tions  have  to  be  held.  There  also,  be-
 fore  we  go  to  the  elections,  the  Central
 Government,  particularly  the  Home
 Ministry,  has  to  see  that  a  proper  at-
 mosphere  is  created.

 Now,  what  is  ha  n >  ppening  in  this  area is  that  politics  doer  not  function  in  a

 79-80  and  D.S.G
 (Mizoram),  78-79

 normal  atmosphere  There  is  no  de-
 mocratic  elimate  at  the  moment,
 Only  money  power  which  is
 confined  to  a  number  of  politicians,
 who  have  control  over  contractors,
 enginerrs,  officers  ang  businessmen  in.
 dulging  in  black  marketing  and  smug-
 gling,  is  the  politics  that  is  prevailing
 there  Until  we  remove  this  unfavour-
 able  atmosphere,  perhaps  we  shall  be
 only  dreaming  that  democracy  will
 function  in  that  very  sensitive  zone.

 Coming  to  this  Budget,  the  state-
 ment  of  the  Minister  while  presenting
 the  Budget,  mentions

 “The  expenditure  on  revenue  8९०
 count  in  the  current  year  is  expected
 to  go  up  by  Rs,  4.5  crores.  The  addi.
 tional  expenditure  33  mainly  due  to
 payment  of  a  further  instalment  of
 dearness  allowance  to  the  emplo-
 yees  with  effect  from  ist  January,
 978  clearance  of  certain  arrear  pay~
 ments  to  the  Government  of  Rajas-
 than,  additional  provisions  for  in-
 creased  medical  facilities  for  pre-
 vention  of  epidemic  diseases  in  the
 wake  of  Thingtam  famine  and  in-
 clusion  of  provisions  for  mainte-
 nance  of  completed  plan  schemes.”

 Thus,  in  the  budget  for  the  next  finan-
 cial  year,  the  amount  shown  an  in-
 crease  is  meant  only  to  pay  for  the
 security  people  hired  from  other
 State  Governments  and  also  pay-
 ment  to  Government  officials.  No
 additional  project  has  been  indi-
 cated  here.  This  will  imply  that
 small  unton  territories  and  small
 States  which  have  always  posed
 a  problem  for  the  nation  as  units  with-
 out  financial  viability  will  continue  to
 be  so.  The  present  budget  is  thus  a
 routine  exercise.  A  debate  has  been
 going  on  for  a  long  time.  While  pas-
 sing  the  North-Eastern  Areas  Reorga~-
 nisation  Bill  during  the  last  regime,  a
 number  of  members  raised  the  question
 that  we  are  going  to  spend  a  lot  of
 More  money  on  the  small  units,  I  alse
 remember,  in  the  course  of  a  particular
 debate  concerning  the  passing  of  2
 budget  of  one  of  the  small  States  under
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 President's  rule  then,  a  very  respon-
 sible  member  who  was  in  the  Opposi-
 tion  then  and  who  is  on  the  other  side
 now,  mentioned  that  tiny  States  are
 spending  huge  amcunts,  a  big  brother
 attitude  is  quite  undesirable.  This
 problem  of  maintaining  smal)  units
 which  are  not  financially  viable  will
 continue.  What  is  the  way  out?  I
 would  like  to  pose  this  question  once
 again  with  all  the  emphasis  at  my  com-
 mand.

 The  pattern  of  financing
 territories  and  small  States  in  the
 north  eastern  region  or  elsewhere
 should  be  such  that  the  investment
 sheuld  aim  at  not  merely  maintaining
 some  office  staff  and  security  arrange-
 ments  there  or  making  payments  to-
 wards  certain  famine  or  brought  relief
 measures.  The  investment  should  aim
 at  lasting  economic  development  in  the
 field  of  industry,  agriculture,  forests,
 etc.  The  investments  should  be  made
 in  these  departments  so  that  it  will
 give  a  permanent  benefit  to  the  people
 there,  We  find  that  the  pattern  has  not
 changed,  This  applies  particularly  to
 the  States  of  Manipur,  Nagaland,
 Meghalaya,  Tripura,  and  Union  terri-
 tories  of  Mizoram,  and  Arunachal.

 the  union

 These  small  units  have  to  stay  for
 vali@d  reasons,  I  repeat  other  reasons
 also.  In  spite  of  the  debate  going  on,
 these  union  territories  and  small  State
 have  to  say.  The  Finance  Ministry,  the
 Home  Ministry  and  other  concerned
 Ministries  should  sit  together  and  find
 out  a  solution  and.  if  necessary,  by
 appeinting  a  team  of  Parliament  to
 study  the  problems  faced  by  the  small
 units  and  suggest  steps  so  solve  them
 on  a  permanent  basis.  The  Spoon  feed-
 ing  is  going  on:  Casual  approach  is
 going  on.  Every  year,  we  are  increas-
 ing  the  amounts  of  loans  and  grants  to
 them  and  we  will  say  that  revenue
 incomes  have  increased.  There  is
 whispering  everywhere,  if  not  done  on
 the  floor  of  the  House  for  reasons
 known  to  all  of  us  and  this  whispering
 is  goine  on  that  union  territories  and
 small  States  are  being  financed  for  no
 ‘benefit.  Perhaps,  it  is  wrong  The
 nation  has  to  bear  the  burden  of  deve-

 Dis.,  D.G.  on  Account  2
 D.S.G.  (Mizoram),  78-79

 loping  snd  helping  these  unfortunate
 and  long-forgotten  and  neglecteg  out-
 lying  areas  of  the  country  wherever
 they  are,  I  would  like  to  suggest  that
 the  Finance  Ministry,  the  Home  Minis-
 try  and  the  Planning  Ministry  should
 sit  together  and  see  that  a  permanent
 solution  is  found  out  for  that

 Coming  to  the  problem  ot  agriculture
 which  is  associated  with  that  of  forests
 Iam  to  say  tha  ag*ulturce  is  a
 very  unique  problem  in  the  hilly  areas.
 I  had  a  talk  with  a  number  of  heads  of
 departments  and  cxperts  the  Vice-
 Chanceilors  of  some  o!  the  Agriculture
 Universities  and  others  und  they  ure
 of  the  view  that  it  we  =  car.  Solve  the
 problem  of  hilly  agriculture.  the  slopy-
 terrace  agriculture  and  side  by  side,  if
 we  can  solve  the  prollem  cf  jhuming,
 the  destruction  OO  forests  in  these
 hilly  areas,  particulanly.  “Viivoram,
 Manipur,  Nagaland  and  Meghalaya,
 then  the  economic  positior  of  these
 States  and  union  territories  can  be
 boosted  up.  This  i5  one  .\ery  impor-
 tant  point,  which  needs  tu.  ting  ona
 special  footing.  Till  then  perhaps.  we
 have  to  continue  in  this  stagnant  fash-
 7207  because  there  is  no  other  way-out,
 For  instance,  in  matters  like  water
 supply,  agricultural  equipment  and
 other  facilities,  methods  applied  to  the
 other  areas  cannot  be  applied  to  the
 hill  areas.  So,  I  would  suggest  that  a
 special  Agricultura]  University  he  set
 up  to  study  the  problem  of  these  areas
 and  suggest  ways  and  means  to  provide
 eflective  measures  fer  afforestation
 and  also  for  the  agriculture  develop-
 ment  of  these  areas.

 The  developmen|  of  industry  should,
 in  the  beginning  be  confined,  to  agro-
 industries  and  forest  industries,  In
 this  direction  the  steps  taken  go  not
 seem  to  be  sufficient  With  great  em-
 phasis  I  would  like  to  request  once
 again  that  a  speciai  institution,  on  the
 pattern  cf  Agricultural  University,
 should  be  set  up  under  the  Agriculture
 Ministry  of  the  Centre  to  tackle  the
 problem  of  the  hill  areas.

 Another  point  that  I  would  like  to
 make  is  this,  Mizoram  has  got  its  com-
 mon  border  with  Burma,  and  many  rs
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 the  people  of  Mizoram  have  relatives
 on  the  other  side  and  vice  versa.  One
 does  not  know  who  goes  there  and
 what  he  38  doing  We  should  not  he
 surprise  if  some  Mizoram  people  are
 being  employed  there  It  might  be  that
 many  citizens  of  the  other  side  also
 are  registered  here  as  Indian  citizens
 has  to  be  studied  and  some  solut:on
 are  working  here.  So,  this  problem
 has  to  be  studied  and  some  solution
 to  be  found  out  so  thac  this  confusion
 does  not  contribute  to  tiie  problems
 of  insurgency  and  political  instablity
 and  underground  activities  might  be
 effectively  controled  chere.

 With  these  few  werds,  I  would  ike
 to  support  the  Mizoram  Budget  and  |
 would  request  the  Government  to  see
 that  this  Union  territory  is  developed
 according  to  its  genius  and  that  their
 culture  and  crafts  are  protected.  Mizo-
 ram  ‘long  with  the  other  hill  areas,
 should  continue  to  receive  special!
 protection  til]  they  -tang  37  their  own

 feet

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  Mr,  Speaker,  Sir,  I  rise  to
 add  a  few  words  on  the  Mizoram
 Budget  that  has  beca  presented  to  the
 House.

 Mizoram  is  inhabited  by  people  be
 longing  to  the  Mongloid  group.  They
 migrated  from  Uppei  Burma  and  set-
 tled  there.  ‘Mizo'  means  ‘hill-men’  and
 ‘Ram’  means  ‘iand',  Mizoram  ig  thus
 the  land  of  hill  men

 The  State,  after  it  was  carved  cut  of
 the  rest  of  Assam,  is  about  22  lakh
 hectares,  about  21,000  sq,  kilometres  in
 area,  full  of  bridges  north  to  south.  It
 is  One  of  the  most  neglected  parts  of
 the  country  in  the  north-eastern  cor-
 ner  of  India,  sandwicred  between
 Burma  and  Bangladesh.  The  people
 there  were  so  neglecteq  that  it  is  said
 that  the  frst  Prime  Minister  to  vist
 Mizoram  was  our  present  Prime  Min-
 ister,  Shri  Morarjj  Desai,  on  the  7th
 November  878  Even  when  it  was  in
 undivided  Assam.  the  Chief  Minister
 of  Assam  never  visited  Mizoram,  only
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 a  Minister  of  State  was  sent  once  in  30
 years.  This  is  because  of  the  difficul-
 ties  of  communication,  there  is  no  air-
 strip,  there  is  no  all  weather  road.  The
 people  are  feeling  very  frustrated.
 Therefore,  any  budzet  er  any  scheme
 that  is  drawn  up  for  these  people
 should  he  done  with  an  eye  to  serve
 their  basic  interests,  to  solve  their
 basic  difficulties  The  most  pathetic
 part  of  the  whole  story  about  the  Mizo-
 ram  people  is  thal  the  only  one  agri-
 cultural  development  work  the  gcvern
 ment  undertook  was  to  encourage  cul-
 tivation  of  ginger  (Adrak).  Govern-
 Ment  gave  some  seeds  and  money  and
 they  cultivated  ginger.  The  saddest
 part  of  that  is  that  there  js  no  market
 for  ginger.  Ginger  used  to  be  sold  at
 about  Rs.  20  per  quintal  and  it  has
 now  come  down  to  Rs,  60  because
 there  are  no  buyers,

 There  is  onl  one  road  passing
 through  Mizeram  with  a  population  of
 4  lakhs  Whoever  can  take  out  his
 produce  to  the  road,  his  stuff  is  sold.
 There  are  no  trucks.  They  are  hfted
 by  the  buses  on  their  top  te  be  sold
 in  Silchar  which  is  the  populous  city
 nearabout  and  outside  Mizoram.  By
 the  time  it  is  transported  and  sold  in
 the  market,  if  dries  up  completely.  So
 they  do  not  get  any  market

 On  the  top  of  that,  what  happens  is
 that  40  Mizoram  there  is  a  class  of
 bamboo  that  flewers  every  50  years
 When  they  flower,  the  flowers  drop
 down  and  the  rats  survive  on  them.
 The  rats  grow  in  large  number  and
 they  eat  these  flowers.  After  (ड bamboo  fiowers  are  eaten  up,  there  i8
 no  food  for  then  and  so  they  go  into
 fields  and  eat  up  ali  the  rice  and  maize
 grown  by  the  people.  The  result  is  that
 the  people  85  left  with  hardly  3
 months  provision  and  they  have  to  de-
 pend  upon  the  rice  and  paddy  they  get
 from  Siichar  and  other  areas  of  Assam
 and  also  through  FCI.  That  also  is
 not  a  regular  supply.  Sir,  the  remote
 areas  of  Mizoram  cannot  get  the  sup-
 plies  made  by  the  FCI  for  their  pro-
 vision.



 283  Mizoram  Budget,  Genl.  MARCH  2,  ३९४३9
 (Mizoram),  79-80  and

 [Shri  Purnanarayan  Sinha]
 There  are  other  difficulties.  The

 Mizos  are  hillmen.  They  live  on  the
 top  of  the  hills.  With  the  scarcity  of
 food,  there  is  the  scarcity  of  drinking
 water.  During  the  last  30  years,
 whether  Mizoram  was  a  part  of  Assam
 ruled  by  the  Government  of  Assam  or
 now  after  97i  when  it  has  become  a
 Union  Territory  and  now  ruled  by  the
 administration  in  Delhi,  you  will  be
 surprised  to  know  that  out  of  229  vil-
 lages,  only  0  villages  that  is  less  than
 half  the  number  of  villages  can  be
 reached  by  jeep  and  not  by  any  other
 mode  of  transport  No  trucks  can
 reach  them,

 SHRI  HARI  VISHNU  KAMATH:
 What  about  other  villages?

 SHRI  PURNANARAYAN  SINHA:
 Nothing.  Only  jeeps  can  go.  You
 know  jeeps  can  carry  three  persons
 and  at  best  one  quarter  of  a  tonne  of
 of  goods.

 SHRI  HARI
 Other  villages  cannot  be
 all?

 VISHNU  KAMAT:
 reached  at

 SHRI  PURNANARAYAN  SINHA:
 No.  Did  they  ever  visit  that  place?
 They  do  not  see  their  way  to  visit
 those  places.

 MR.  SPEAKER:  We  may  depute  Mr.
 Kamath.

 SHRI  HARI  VISHNU  KAMATH:
 In  your  kind  company,  Sir.

 SHRI  PURNANARAYAN  SINHA:
 ‘Og  the  228  villages,  drinking  water
 Supply  is  arranged  only  in  7  villages..

 An  hon.  Member  Only  seven?

 SHRI  PURNANARAYAN  SINHA:
 Yes,  only  7.  Only  in  seven  villages
 there  is  some  sort  cf  water  supply.
 What  do  the  people  do?  People
 collect  rain  water  in  big  drums.  On
 the  front  side  of  their  houses,  what
 attracty  your  eye  is  the  drum  that  is

 fhere,  covered,  That  is  rain
 water  which  is  preserved,  stored  and

 Dis.,  D.G.  on  Account
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 used  all  through  the  year.  They  do
 not  have  well  water  or  river  water.
 They  have  no  supply  by  pipes  pushed
 by  either  gravitatien  or  pressure.

 Coming  to  towns,  there  are  2  or  3
 towns.  Only  in  the  town  of  Aizawal
 which  has  a  population  of  70,000,  there
 is  some  little  water  supply  by  arrange-
 ment  of  our  Public  Health  Engineering
 and  Water  Supply  Department  and  no
 other  town  has  got  any  potable  drink-
 ing  water  supply. w

 During  the  last  thirty  years,  what
 has  happened  is  this.  As  a  result  of
 the  Christian  Missionary  going  there,
 spreading  education,  hteracy  available
 there  is  54  per  cent—next  to,  J  think,
 Delhi,  Chandigarh  and  Kerala.  It  used
 to  be  highest  in  the  country  formerly.
 There  are  ten  to  twelve  tribes  mostly,
 they  are  Christians  and  they  go  to
 Church;  they  study  and  learn  English
 and  Mizo.  They  do  not  know  Hindi
 because  there  is  no  system  of  teaching
 Hindi.  Therefore,  I  would  urge  that
 Government  should  do  something  so
 that  the  people  living  there  in  the
 hills  will  come  and  join  the  main-
 stream  of  the  nation,  so  that  they  may
 come  out  to  take  jobs  here  and  there
 or  do  some  small  business  thereby
 they  may  emotionally  integrate  them-
 selves  with  the  rest  of  the  country.
 But  they  do  know  Hindi  so  they
 do  not  go  out.  That  is  their
 custom,  They  do  not  know  the
 Janguage,  of  the  Plains  people,
 meither  assamese  language  nor
 Bengali  language.  Hindi  is  not
 developed  in  that  region  which  is  be-
 yond  the  Brahmaputra  Valley.  They
 are  tribal  people.  What  can  they  do?
 They  are  unemployed  too.  They  come
 out  after  dusk  in  the  streets  and  they
 loot  the  shops.  They  loot  the  people.
 They  have  no  other  employment.
 There  is  no  job  for  them  to  do.  How
 to  utilise  the  manpowe,  there  which
 is  now  being  wasted  is  the  question.
 Because  of  thirty  years  of  our  long
 neglect  of  these  people,  till  today,
 they  have  not  been  able  to  see  any
 development  or  progress  which  We  see
 here  in  the  other  parts  of  the  country
 or  any  other  metropolitan  citi¢s.



 285  Mixotam  Budget,  PHALGUNA,  6,  800  (SAKA)  Genl.  Dis.  D.G.  on  286
 Account  (Mizoram),

 Take  for  instance  Delhi.  There  is
 no  scheduled  tribe  being  provided  with
 employment  either  by  the  Delhi  Trans_
 port  Corporation  or  by  the  Delhi  Elec-
 tric  Supply  Undertaking.  The  people
 belonging  to  these  tribes  from  Mizoram,
 the  north-eastern  region,  do  not  come
 to  the  Union  Territory  of  Delhi  to
 which  everybody  has  a  claim.  Mizoram
 is  also  a  Union  territory.  Those  tribes
 do  not  come  here  because  they  do  not
 have  the  means  to  come  out  and  pay
 their  own  fares  to  come  to  Delhi.
 (Interruptions)  Therefore,  Sir.  the
 people  are  frustrated.  They  are  at-
 tracted  by  the  allurement  by  the  out-
 siders,  Lal  Danga  revolteq  against
 the  Administration  there  because  of
 frustration,  The  people  who  are  frus-
 trated  are  taking  to  arms  and  they
 bring  arms  from  outside  into  Mizoram
 posing  a  problem  to  us.  They  are  not
 economically  ang  socially  developed
 people.  Whatever  developmental
 activities  that  might  have  taken  place
 during  the  last  thirty  years,  you  will
 be  surprised  to  know  that,  of  the  four
 lakhs  of  population  in  229  villages,  un.
 der  the  middle  income  group  housing,
 houses  were  provided  only  to  about
 thirtyeight  persons.  Housing  provided
 to  lower  income  group  comes  to  about
 one  in  three  Villages.  The  number  of
 grants-in-aid  provideq  for  the  cons-
 truction  of  houses  under  the  village
 housing  scheme  comes  only  to  63  per
 cent—but  this  grant  is  not  the  total
 cost  of  building  houses  fit  for  the  peo-
 ple  to  live  in.

 Now,  for  any  industry,  you  require
 Toads,  There  is  only  one  road  com-
 munication  that  is  made  available  in
 al]  the  years  from  North  to  South.
 And  that  road  sometimes  is  blocked  by
 landslides.  Sometimes  that  one  road
 is  blocked  for  days  together.  There  is
 no  other  second  road;  there  is  no  other
 means  of  communication  for  the  mails
 to  move.  Ag  regards  tele-communica~
 tion.  I  wish  the  Ministers  or  his  Deputy
 who  is  present  here  go  to  Mizoram  to
 find  out  the  vogition  there.  If  they
 Sven  go  to  Shillong,  Silchar  ete.  they
 will  understand  the  position,  We  were
 in  Mizoram  for  two  to  three  days  only
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 recently.  Ang  we  tried  to  contact
 Siicher  by  phone.  We  never  got  it.
 The  phone  was  out  of  order.  Not  only
 that,  even  the  telegrams  did  not
 reach,  A  letter  from  Delhi  reached
 Mizoram  only  after  you  reached  there.
 The  Joint  Committee  on  the  Welfare
 of  Scheduled  Castes  and  Scheduled
 Tribes  sent  the  programme  long  ahead
 to  Mizoram  but  that  reached  there
 only  on  the  eve  of  our  arrival  there.

 38  hrs.

 MR.  SPEAKER:  You  are  lucky.

 SHRI  PURNANARAYAN  SINHA:
 Upto  Silcher  it  goes  by  air.  The  rest
 is  road  journey.  It  takes  only  ‘six
 hours,  but  the  mail  takes  eight  days.

 Mr.  Speaker,  Sir,  the  Mizoram  people
 temperamentally  are  such  that  they  do
 not  come  out  to  work  on  roads.  The
 Border’s  Roads  Organisation  are  build-
 ing  roads  there  but  the  Mizoram  peo-
 ple  do  not  come  out  to  work.  Their
 temperament  is  such  that  they  are
 more  prone  to  work  in  agricultural
 industries  like  plantations,  etc.  Some
 time  back  Government  started  coffee
 plantation  and  some  people  did  turn
 up  to  work  but  there  also  no  hard  and
 fast  timings  for  coming  ang  going  are
 observed.  So,  the  people  there  are
 agricultural  minded  and  not  industrial
 minded.  Therefore,  these  people  could
 be  given  some  industries  like  tea,
 coffee  ang  rubber.

 MR.  SPEAKER.  Please  conclude.

 SHRI  PURNANARAYAN  SINHA:
 But,  Mr.  Speaker,  their  greatest  curse
 is  lack  of  power.  They  get  only  3
 MW—one  MW  they  locally  generate
 and  the  rest  they  get  from  Assam.
 There  is  loca]  potentiality  for  creating
 hydro-electric  power  from  the  rivers
 Dhalesrj  and  Mat.  The  local  govern-
 nent  asked  for  provision  of  funds  to
 start  same  hyde]  project  so  that  some
 powe,  is  locally  generated  to  encourage
 setting  up  agro-based  industries,  This
 will  take  long  time.  One  does  not
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 know  how  many  decades  it  may  be
 necessary  for  any  government  to  un-
 dertake  these  projects  for  the  develop.
 ment  of  the  area.

 MR.  SPEAKER;  You  may  please
 now  conclude.

 SHRI  PURNANARAYAN  SINHA:
 So  far  83  Mizoram  people  are  concern-
 ed  they  are  a  different  ethni  group.
 They  live  secluded  in  the  ‘hills.  The
 arable  land  is  very  little.  There  are
 pnly  some  patches  here  and  there
 where  paddy  ang  maize  cultivation  is
 done.  They  prefer  rice  but  there  is  no
 market  where  they  can  dispose  of
 their  maize  and  get  rice.  There  is  no
 system  to  take  their  maize  through
 the  local  market  for  production  of
 corn  flakes  and  supply  them  rice  from
 elsewhere.

 Further,  Sur,  in  Mizoram  there  is
 only  Shum’  cultivation  and  no  terrace
 or  permanent  cultivation.  In  ‘Jhum’
 cultivation  there  is  danger  of  soil
 erosion  and  floods,  They  have  not
 been  given  any  training  in  terrace  and
 permanent  cultivation.  Even  no  funds
 have  been  provided  in  the  budget  for
 reclamation  of  lang  for  permanent
 cultivation

 Another  point.  Mr.  Speaker,  Sir,
 Mizoram  has  got  no  pepular  Govern-
 ment  at  the  moment.  The  President’s
 rule  has  been  brousht  there.  The
 State  is  being  ruled  by  the  Lieut.
 Governor.  Last  elections  there  failed.
 There  is  therefore  President’s  rule
 again  These  people  are  being  looked
 after  from  Delhi.  The  Administration
 in  charge  of  the  State  should  give  such
 a  Budget  which  will  help  these  people.

 MR.  SPEAKER:  Please  conclude.

 SHRI  PURNANARAYAN  SINHA:
 ॥  am  speaking  on  behalf  of  the  Mizo-
 ram  Member  On  his  behalf  I  am
 speaking,  Sir.
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 MR.  SPEAKER,  That  is  not  permis-
 sible  in  Parliament.  Please  conclude.

 SHRI  PURNANARAYAN  SINHA:
 I  am  concluding.  There  should  be  a
 careful  study  of  the  local  situation  870  /
 difficulties  felt  by  the  people,  over  the
 last  few  days  You  should  go  into  the
 matter  why  you  have  not  been  able  to
 take  care  of  them,  My  appeal  to  the
 hon.  Minister  of  State  and  also  the
 hon.  Minister  in  charge  of  the  Union
 Territories  as  well  as  the  Finance
 Minister  is  this,  They  have  to  see
 that  more  and  more  funds  are  provided
 for  the  development  of  Mizoram  80
 that  the  people  there  may  feel  that
 they  are  part  of  India  They  should
 not  feel  secluded.  Their  area  should
 also  become  one  of  the  developed  areas
 of  the  country.  They  should  be  helped
 in  every  way  so  that  they  may  fall
 into  the  mainstream  of  the  nation’s  life.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Mizoram  is  one  of
 the  areas  which  has  suffered  most  due
 to  parition.

 43.07  hrs.

 [Sarr  DimrenpranatH  Basu  in  the
 Chair]

 It  hag  been  a  State  which  hag  suf-
 fered  most.  Their  produce  could  not
 be  sold.  They  could  not  purchase
 many  of  their  essential  things.  They
 have  got  a  very  high  percentage  of
 literacy  They  suffered  due  to  parti-
 lion  of  the  country  because  they  used
 to  buy  most  of  their  things  from  what
 is  now  called  Bangla  Desh  today.  They
 used  to  sell  their  produce  io  those
 areas.  The  literate  Mizo  youth  ts  feel-
 ing  frustrated  today.  He  has  no  out-
 let.  He  can't  find  qa  job.  The  rate  of
 urniemployment  there  is  very  severe.
 For  the  last  25  years  the  Government
 has  chosen  merciless  methods  to  be
 adopted  with  regard  to  this  area,  Late
 Pandit  Nehru  had  chosen  to  keep  the
 people  ignorant  initially  because  he
 wanted  to  maintain  his  image  as  a
 Uberal  within  the  country,  and  abroad,
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 The  things  which  are  happening  in
 Mizoram  and  in  the  north-eastern
 region  hardly  finds  its  way  in  the  Press
 within  the  country  and  outside  the
 country.  There  is  very  little  on  record
 about  the  kinds  of  repression  and
 suffering  which  were  inflicted  on  the
 people  of  Mizoram.  The  Home  Minis-
 try  is  adopting  a  policy  of  bluffing  the
 country  saying  that  these  things  in-
 volve  security  and  therefore  no  infor-
 mation  could  be  supplied,  nothing  could
 be  published.  It  only  shows  the  atti-
 tude  and  the  mentality  of  the  British-
 ers,  in  the  same  way  as  what  General
 Brigg  had  done  in  Malaysia  to  combat
 the  local  aspirants.  The  same  method
 has  been  followed  here  also.  On  the
 one  hand  they  are  starving.  On  the
 other  hand  they  are  being  beaten  up.
 It  is  true  that  the  Government  follow-
 ed  a  military  strategy  of  economic
 suffering  and  a  political  strategy  of
 divide  and  rule  for  25  years.  It  failed.
 Very  few  Indians  know  about  it.  There
 are  various  laws  like  Assam  (Main-

 enance  of  Public  Order)  Act  ‘1953,
 ssam  Disturbed  Areas  Act,  ‘1955;
 ssam  Force  Special  Power  Act,  1958;

 Nagaland  Security  Regulation,  1962.
 You  have  a  galaxy  of  Acts.  You  have
 a  long  list  of  laws  for  these  Mizoram
 people.  You  have  the  Laws  on  habita-
 tion  and  Law  of  Serveillance.  As  an
 act  of  policy,  the  tribal  economy  was
 disabled  and  destroyed.  Laws  on
 habitation  were  meant  to  destroy  tribal
 agriculture.  They  were  made  to  sever
 their  relationship  with  the  sources  of
 food  and  also  forests.  That  was  also
 another  source  and  that  was  cut  off.
 Your  laws  deprived  the  people  of  the
 land.  Perpetual  unlimited  curfew
 was  imposed  there.  I  have  known
 about  them.  Curfew  was  a  day  to
 day  thing  in  the  Mizoram  area,  I  have
 known  that  curfew  was  imposed  there
 extending  even  for  a  fortnight,  There
 Was  a  gap  of  one  hour  which  would

 rdly  allow  a  man  to  go  out  and
 collect  his  minimum  requirements  of
 water  and  food.  It  is  a  matter  of
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 shame,  the  country  should  know  it.
 And  Mr.  Mandal,  you  have  no  reason
 to  continue  what  the  previous  regime
 had  done.  They  had  gone  to  the  ex-
 tent  of  putting  rubber  stamps  on  the
 arms  of  the  people.  They  wanted  to
 check  the  entry  and  exit  of  the  people
 and  as  they  could  not  issue  identity
 cards  immediately,  this  method  was
 resorted  to  The  pattern  followed  was
 what  was  done  by  Gen.  Brigg  in
 Malaysia;  he  had  the  massive  plan
 ‘operation  starvation’.  The  object  was
 to  deprive  the  people  of  their  source
 of  food.  I  would  expect  this  Govern-
 ment  to  shun,  to  give  up  all  the  old
 policies  and  the  Government  should
 realise  that  it  could  deal  with  Mizos
 only  through  their  elected  representa-
 tives,  and  not  through  brown  sahibs
 from  Delhi  who  consider  Mizoram  as
 a  colony  of  theirs  for  their  expression
 and  hunting  ground.  Mr.  Deputy
 Speaker,  Sir,  I  see  a  big  budget  alloca-
 tion  for  supply.  But  what  happens  to
 the  supplies  which  are  supposed  to  go
 to  Mizoram  More  than  half  of  it  finds
 its  way  in  the  Silchar  market.  Sugar,
 cement,  from  and  steel  and  other  food-
 stuffs—most  of  these  find  their  way  in
 the  Silchar  black-market.  Then,  what
 is  the  use  of  this  allocation.

 I  would  also  like  the  Minister  to  tell
 us  What  is  the  background  of  the
 present  Lt.  Governor  when  he  was  in
 Chandigarh.  It  requires  an  enquiry.
 I  do  not  know,  whether  his  case  had
 come  before  the  Shah  Commission.
 This  requires  a  thorough  enquiry.  This
 is  because  Mizoram  is  an  area  where
 you  should  send  persons  with  a  back-
 ground  of  service  for  humanity  and
 developmental  and  constructive  work.
 Other  considerations  should  not  come
 in.

 Now,  in  the  field  of  agriculture,
 Mizoram  has  a  problem  of  bamboo
 flowering  and  rat  menace.  The  bam-
 boo  flowering  creates  rats  by  millions
 and  as  a  result,  they  bring  starvation
 and  famine  for  the  people.  What  is
 the  research  that  has  been  conducted
 so  far.  Such  a  simple  thing  could  not
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 be  controlled  in  so  many  years.  No
 attention  has  been  paid  to  this  aspect
 at  all,

 From  the  budget  papers,  page  9,  you
 will  find  that  tor  Police,  while  the
 allocation  for  1078-79  was  Rs,  2,65,00
 thousands,  t  has  gone  up  to  Rs  2,76,90
 thousands  in  1979-80  Then  jails,  which
 had  been  the  most  important  thing  for
 the  past  thirty  years—the  budget  allo-
 cation  in  1978-79  was  Rs.  2,094  thou-
 sands,  for  this  year  1979-80,  it  has
 jumped  up  to  2,650  thousands  That
 mean,  Jails  must  be  constructed.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 More  amenities  would  be  provided,

 SHRI  JYOTIRMOY  BOSU  Or  more
 accommodation  should  be  provided

 Then,  come  to  education  Now,  the
 allocation  igs  Rs.  5,96,6l  thousands;  it
 has  marginally  increased  Medical—
 the  budget  allocation  is  2,26,98  thou-
 sands,  it  has  increased  to  some  extent.
 I  admit  that.  Then,  there  is  some  in-
 crease  in  allocation  for  urban  develop-
 ment,  as  also  in  labour  and  employ-
 ment  For  social  security  and  welfare,
 the  budget  allocation  last  year  was
 Rs.  094  thousands  this  year  1979-80,
 it  is  only  Rs.  2590  thousands,  Is  it
 in  keeping  with  the  growth  of  popula-
 tion”?  I  should  not  think  so.  The  in-
 flation  and  growth  of  population  will
 show  that  per  capita  availability  of
 funds  under  these  heads  have,  in  fact,
 come  down.  I  would  request  this
 Government  to  give  up  the  method
 which  the  previous  Government  had
 been  following,  but  to  take  recourse  to
 democratic  norms,  and  follow  them
 there  too  and  see  that  the  election  is
 held  there  properly  and  not  at  the
 point  of  a  bayonet.  Thank  you.

 SHRIMATI  RANO  4M.  SHAIZA
 (Nagaland):  Mr.  Deputy-Speaker,

 Sir,  much  has  been  said  about  the
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 people  of  Mizoram,  and  so  it  is  un-
 necessary  and  will  be  a  waste  of  time
 to  repeat  what  others  have  stressed.
 But  I  would  like  to  begin  supporting
 the  Budget,  by  mentioning  about  elec-
 tions.

 Elections  are  a  very  expensive  af-
 far  Unfortunately,  when  it  could
 have  been  avoided,  the  Government
 wanted  to  skip  one  stage,  namely,  the
 trial  of  strength,  and  at  the  last  mo-
 ment  brought  in  the  President’s  rule.
 On  the  eve  of  the  election,  ४  reports
 are  true,  it  is  said  that  a  “Quit  Mizo-
 tam”  notice  has  been  served  for  the
 second  time  in  Mizoram  to-day  This
 is  a  distressing  news  So,  I  request
 the  Government  to  see  that  every
 care  is  taken  so  that  the  election  is
 not  disturbed

 As  regards  the  forest  system,  the
 inner  line  reserve  of  Mizoram  is  still
 with  the  Assam  Government  This  1s
 a  bone  of  contention  The  Mizo  people
 settled  in  and  around  the  forest  area
 cultivate  rice  and  other  commodities.
 They  are  deprived  of  their  crops  and
 the  Mizos  are  being  evicted  physical-
 ly  from  their  own  forests.  It  is  very
 difficult  for  the  tribal  people  to  under-
 stand  this  kind  of  eviction.

 I  come  now  to  agriculture.  It  is
 encouraging  to  note  the  incentives
 being  given  to  the  Mizo  farmers,  and
 the  response  from  them  was  very  en-
 couraging.  They  were  given  consider-
 able  quantities  of  ginger  seeds;  and
 thank  God,  they  had  a  very  good  har-
 vest.  The  other  speakers  have  al-
 ready  mentioned  it;  but  can  you  ima-
 gine  that  for  want  of  market,  ginger
 is  being  sold  at  60  paise  per  Kg.
 whereas  they  used  to  get  Rs,  .20  per
 kg.  in  the  past?  Potato  will  also  face
 the  same  fate  if  Government  does  not
 Xake  precautions  now.  Government
 will  go  well  to  provide  marketing
 facilities  to  these  willing  farmers.  It
 is  very  difficult  these  days  to  get  wil-
 ling  farmers.  But  in  Mizoram,  the
 eituation  js  still  favourable;  and  80,
 let  us  see  that  proper  help  and,  gui-
 dance  are  given  to  find  markets,
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 As  others  also  have  mentioned,  Ht-
 tle  or  nothing  has  been  done  about
 the  water  problem.  This  is  a  very
 pressing  problem.  During  the  early
 insurgency  in  Mizoram,  Government
 grouped  together  several  Mizo  villa-
 ges,  as  they  did  in  the  case  of  many
 villages  in  Nagaland,  and  they  group-
 ed  them  into  very  few  centres.  This
 had  the  desired  result  of  keeping  the
 entire  population  under  strict  vigil-
 ance  That  was  good  It  served  their
 purpose;  but  there  are  other  adverse
 eff.cts  too.  Most  tribals  are  agricul-
 turists  They  need  land  for  cultiva-
 tion;  they  need  it  more  than  the  edu-
 cated  people  need  employment  to-day,
 in  our  country.  And  so,  before  the
 situation  becomes  worse,  proper  as-
 sistance  should  be  given.  It  would  be
 good  to  send  experts,  ie.  those  who
 can  understand  the  tribals  of  Mizoram
 socially  and  help  them  to  find  a  pro-
 per,  steady  life

 In  politics,  there  has  been  a  lot  of
 confusion.  The  Mizo  people  are  well
 educated  They  are  a  very  brilliant
 people  They  hold  very  high  offices  in
 the  rest  of  the  country  But  if  you
 look  into  the  administrative  set-up  of
 Mizoram,  you  will  find  that  the  key
 posts  are  held  by  non-Mizos.  There-
 fore,  there  is  firm  belief  that  they  are
 not  being  trusted  and  they  are  not
 giving  proper  posts  to  Mizos;  that  is
 the  typical  situation.  I  can  say  with
 all  frankness  and  honesty  that  it  will
 be  good  if  we  employed  Mizo  people
 in  their  rightful  places.

 The  Mizo  people  have  a  problem.
 Their  political  problem  lingers  on.
 The  peace  talks  were  discontinued.
 Government  for  lack  of  understanding
 and  appreciation  of  the  Mizo  people
 felt  it  good  to  discontinue  and  jump
 into  elections.  What  was  the  result?
 Who  were  entrusted  to  carry  on
 peace  talks?  If  Government  of  India
 earlier  agreed  to  have  peace  talks,
 what  were  =

 arrangements  made?
 ere  the  people  entrusted?  If

 government  did  not  accept  that  situa-
 tion,  it  was  needless  to  bring  the  Jea-
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 der  of  the  Mizo  people  to  Delhi  If
 we  sincerely  looked  into  the  problem
 and  tried  to  understand  their  political
 problems,  it  will  not  be  difficult  ta
 find  out  the  right  persons  to  conduct
 the  affairs,  of  peace  talks.  This  time
 because  of  the  mishandling,  the  Mizo
 National  Front  was  given  a  chance  to
 revive  the  demand  for  independence.
 Also,  if  the  persons  entrusted  or  se-
 lected  to  carry  on  the  talks  were  not
 accepted,  there  is  no  reason  why  they
 are  not  allowed  to  go  back  to  their
 village  or  their  own  destination.

 The  Mizo  people  are  ready  for
 peace  talks;  we  hear  that  in  the
 papers  What  are  we  doing  to  bring
 about  a  settlement?  Every  weakness
 of  the  government  is  exploited  by  the
 tribal  people  as  well  as  others.  But
 if  the  tribals  exploit  that  weakness  it
 is  known  as  anti-national.  I  beg  to
 differ  from  people  who  keep  on
 calling  the  tribals  as  anti-nationals  or
 that  they  are  outside  the  mainstream
 of  national  life  Where  is  the  natio-
 nal  mainstream?  Is  it  in  Delhi  or  is
 it  in  U.P.?  Is  it  not  in  Mizoram,
 Nagaland,  Arunachal?  If  we  ask  some
 person,  where  are  you  coming  from
 and  he  replies:  I  am  from  Delhi;  it
 lis  accepted.  But  if  somebody  says,  I
 come  from  Nagaland,  (An  Hon.  Mem-
 ber:  Or  from  the  South),  or  from  the
 South,  it  is  not  accepted.  It  will  be
 good  if  we  start  appreciating  one  an-
 other  and  recognise  that  others  have
 equal  rights  as  ours;  it  will  be  good
 for  all  concerned.  Speaking  about
 Mizoram  it  has  been  a  very  mislead~
 ing  affair.  I  hope  we  shall  not  com-  ,
 mit  the  mistake  of  delaying  the  peace
 talks.

 wal  (कोडरमा)  उपाध्यक्ष
 मिजोरम,  जहां  की  प्राबादी

 है  भौर  जो  वनों  तथा  पहाड़ी  क्षेत्रों से
 बजट  घनाग्ा  गया  है,

 के  बिकास  के  लिए
 के  साथ,  जो  मिजो
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 में  रहने  का  प्रवसर  मिला  था।  उन्होने  मिजोरम
 की  एक  दर्दनाक  कहने  कहानी  बताई  थी।  उसके
 झनुसार  भौर  जहा  तक  मेरा  अनुभव  है  मिजारम

 सब  :
 पिछड़ा  हुमा  और  श्रपेक्षत  संघ  राज्य

 त्न्है।

 तीस  वर्षों  की  भाजादी  के  बाद  भी  मिजोरम
 की|  भ्राधी  जनता  के  लिए  भी  शुद्ध  पेय  जल  को
 व्यवस्था  नहीं  की  जा  सकी  है  न  वहां  पुलो  या

 सडकों  को  व्यवस्था  है  न  भी  तक  वहां  रेल
 गाड़ी  की  छाया  पड़ो  है  और  न  ही  डाक  तार
 की  कोई  व्यवस्था  हो  पाई  है।  पिछले  तीस  सालो
 में  काग्ररा  शासन  न  उन  लोगों  को  केवल  विद्रोही
 मिजो.  केरूप  मे  जाबा.  और  उनके  विद्द्ध  बराबर
 दमनचक्र  चलाये  रखा।  इसी  कारण  वहा  विक्रास
 के  कोई  साधन  उपलब्ध  नहीं  कराये  गये  यह  एव
 दबखद  प्रमग  है  कि  विदेशी  मिशनरियों  ने  वहा  ा  कर
 पैदन  घूम  घम  कर  उन  लागा  को  शिक्षित  बनाया
 और  इस  प्रकार  अपनों  भाषा  और  अपने  देश  के
 प्रति  लायल  बनाया।  श्ाज  यह  स्थिति  पैदा  हो  गई
 है  कि  कभी  कभी  लाग  कहते  है  कि  मिजोरम

 के  लोग  इस  देश  की  मूल  धारा  के  विपरीत  जाते
 है  में  कहना  चाहता  हू  कि  जिन  लोगो  की  सहायता
 से  वे  कुछ  आगे  बढ़  पाये  है  उनके  प्रति  उन  का
 सान  हाता  स्वाभाविक  है।

 इस  लिए  सरकार  को  वहाँ  को  चार  लाख
 जनता  के  सर्वागीण  विक्राम  के  लिए  व  सय  स  तन
 मुहैया  करने  चाहिए  जो  कि  भारत  के  न्य  क्षत्रों
 मे,  किये  गये  हैँ।  अराज  वहा  यह  दुदशा  है  कि
 यहा  के  229  गांवों.  में  से  ग्रविकाश  गावों  में
 पीन  के  पानी  को  व्यवस्था  नहां  है  सड़के  नहीं
 है  और  ग्रनाज  तथा  अ्रय  प्रावश्यक  चीजा  का
 प्रति  के  लिए  सरकारी  दुकानों  की  व्यवस्था  नहीं है।
 इन  कामा  कॉ  करने  के  लिए  सरकार  का  एक
 मानवाय  तथा  स्वेदनशील  दष्टिकाण  oo  अपनाना
 चाहिए  ताकि  उन  लागा  का  हृदयथन्परितितन  हो
 सके  पौर  द 3  समझ  सके  कि  वे  भारत  के  नागरिक
 है  और  उत  मे  भारत  क  प्रति  वफावारी  की  भावना
 शा  सके  ।

 बहा  पर  उद्योग-धघवों  या  कृषि  विकास  के
 लिए  कोई  व्यवस्था  नहीं  है।  हस  लिए  सब  से
 पहले  तो  वहा  के  लोगो  को  कृषि  की  शिक्षा  दी
 जाये,  झौर  वहा  की  उबड-खाबड़  जमीन  को

 ् स्‍तर  पर  समतल  कर  के  उसे  लोगो  में  वितरित
 किया  जाये।  श्ाज  स्थिति  यह  है  कि  जिन  लोगो
 के  पास  जमीन  है  उनपर  भ्रतित्रमण  का  केस  करके
 उन्हें  बेदखशल  कर  दिया  जाता  है  और  उन्हें
 मुकदमेबाजी  में  फसाये  रखा  जाता  है  जिससे  उनकी
 खातें-पीने  की  व्यवस्था  नहीं  हो  पाती  है।  इस  लिए
 तगाई  में,  पहाड़ो  के  नीचे  शौर  नदियों  के  किमारे
 की  जमीन  का  लैवलिंग  कर  के  उसे  वितरित  किया
 जाये  ।
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 जिन  गांवों  की  प्राबादी  हजार,  &  हर  है,
 उन्हें  सड़कों  द्वारा  जोड़ना  चाहिए.  i  उन  गांवों  में
 पेय  जल  की  व्यवस्था  युद्धइ-स्तर  पर  करनी  चाहिए,
 ताकि  उन  लोगों  को  झ्राजादी  का  लाभ  मिल  सके।
 लेकिन  भ्रभी  तक  इस  के  लिए  बजट  में  पर्याप्त
 प्रावधान  नहीं  है  जो  कि  होना  चाहिए  था  1  वहां
 ए  वातय  पाप  है  मदरख  वी खेगी  का।  भ्रदरण
 बह  से  तिल  किया.  जाता  है  लेकिन  भदरख
 के  निर्यात  की  व्यवस्था  ठीक  नहीं  है।  वहा  से
 श्रदरख  सग्रह  कर  के  वाजार  में  लाने  तक  को
 व्यवस्था  नहीं  है।  इस  के  किए  कृषि  बाजार  सामति
 या  किसी  ऐसी  सस्था  का  निर्माण  करना  चाहिए
 ताकि  वह  उन  लागो  का  श्रम  करने  का  ग्रवमर  दे
 सके  पौर  उन  को  बकारी  को  दूर  कर  सके  ।  कृषि
 के  कार्य  में  उत  लोगां  वा  श्रम  लगाया  जा  सके
 इस  दिशा  में  पर्याप्त  व्यवस्था  करन  को  जरूरत
 है

 जहा  तक  इस  की  सामा  है  वह  वर्मा  और  चोत
 की  तरफ  खुली हुई  हे  जहा  से  वि  बाहर  के  लाग
 घुसते  रहते  है  बौर  इन  लागो  के  दिभाग  को
 भरत  रहते  है।  इस  के  लिए  सरकार  का  काई

 ४  अल
 उपाय  करता  चाहिए  या  चीन  की

 गर  को  तरह  गामा  दावार  खड़ा  करतां  चाहिए
 जिम  से  कि  बाहरा  लोग  आ्रावर  यहां  रोग  विरोधी
 ब्य  न  कर  सक।  यह  बहुत  महू बद्ण  विषय  है
 झौर  सरकार  का  इस  दिंगा  में  मा  कायबाही  करनी
 चाहिए  ।

 जहा  तक  प्रन्‍्य  उद्यागा  का  सम्बन्ध  है  सरकर
 को  चाहिए  कि  जहा  बड़  बढ़  गाव  है  वहा  छाट  छोट
 लध  उद्योगों  का  जान  फैगाए  ताकि  वहा  के  जाग
 कुछ  अपनी  पारिवारिक  ाप  बढ़ा  सके  और  पने
 बच्चा  की  शिक्षा  बडा  सक 1  झाज  जा  भा  वहां
 शिक्षा  मित्र  पाई  है  वह  विदेशा  मिशतरियों  को
 कृपा  से  मित्र  पाई  है।  बता  का  भाधा  जा  है  उते
 देखा  जाय  तो  वह  अना  भा  झप्रजों  या  दूधरों  भाषा
 बानत  है  at  मिजा  वहां  को  ैस्वज  है।  वहा  के
 लोगा  ने  मुझे  बताया  कि  अगर  हिदी  का  प्रभार
 यहा  क्रिया  जाता  और  स्कूली  मे  वह  पढ़ाई  जाती
 हो  विश्व  रूप  से  दश  के  प्रति  हमारी  एक
 भावना  प्रोर  धारणा  बनतो।  जकित  विदेशो  मितर
 के  लाग  जा  भो  और  जिम  तरह  को  शिक्षा  हम
 को  बने  है  उसो  से  जो  भा  हम  प्रनुभव  हुमा  है  वह
 हमा  है।  इसीलिए  निश्चित  रूप  से  खत  के  प्रति
 कुछ  उन  कछ्षी  चफकादारों  होता  है।

 यहा  के  सुरक्षा  मित्राही  जो  है  बे  उते  लोगो
 के  साथ  बौर  उन  लागो  को  महिलाओभों  के  साथ
 अंडा  जुल्म  भी  करते  है  इस  तरह  की  उन  लोगी
 में  शिकायत  की  |  तो  इस  में  सवेदनशोल  होना
 चाहिए  भर  उन  की  जो  भी  शिकायतें  है  उनके
 ऊपर  ध्यान  चेता  चाहिए।  जो  की  वहां  गवर्मर
 खाप  वे  कुछ  मानवीय  भावनापों  के  प्रति  समेदन
 शील  होने  चाहिए।  यह  गहीं  कि  मे  केबल  अपने
 ण्छे  बगले  में  पढ़े  रहें  जौर  उन  को  तकलीफों
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 की  तरफ  ध्यान  न  दें,  केवल  उन  पर  नियत्रण
 करने  की  ही  कोशिश  करते  रहे।

 वे  झोपडियों  में  झौर  पर्ण-कुटियो  में  रहते  हैं।
 उन  के  लिए  झावास  की  सुविधा  प्रदान  करने  के
 लिए  सरकार  को  आवास  निर्माण  के  लिए  भी
 विशेष  कदम  उठाना  चाहिए।  भाज  तक  इतने
 दितो  में  मात्र  i36  मकान  सरकार  की  ओझोर  से
 बनाए  गए  है।  वे  झभी  भी  वहां  लकड़ी  के  मकान
 बनाकर  उस  में  रहते  है।  इसलिए  इस  दिशा  में
 भी  काम  करने  की  जरूरत  है।

 मैं  माननीय  मल्ली  जी  से  निवेदन  करूगा  कि
 इस  बजट  में  वहा  पर  सड़कों  की,  पेय  जल  की,
 विद्यत  की,  गृह  उद्योग  की  और  शिक्षा  की  व्यवस्था
 करने  के  दृष्टिकोण  से  फिर  से  विचार  करे  शौर
 इस  के  लिए

 लि
 ही  उदारतापूर्षकत  बजट  मवकुछ

 झौर  बढ़ाए  उन  का  सर्भगीण  विकास  हो
 सके  ।  इतना  ही  कह  बर  में  प्रमनी  बात  गशमाप्त
 करता  हु,  ।

 SHRI  ०  ०  K.  CHANDRAPPAN
 (Cannanore):  Sir,  we  are  discussing
 the  budget  of  Mizoram,  because  of  the
 fact  that  this  State  has  been  brought
 under  President’s  rule  last  November.
 Yet,  there  is  no  talk  of  elections  in
 that  State.  It  is  one  of  the  most
 beautiful  parts  of  our  country  where
 one  of  the  most  charming  people  are
 residing,  These  people  are  one  of  the
 most  educated  and  quite  enterprising.
 Of  course,  the  credit  for  that  does  not
 80  to  the  Government  so  much  but  to
 the  missionaries,

 I  am  not  going  into  all  the  details
 of  the  budget,  because  my  friends  who
 are  coming  from  that  part  of  the  coun-
 try  have  vividly  described  the  miser-
 able  condition  of  life  in  the  villages
 and  cities  there  without  any  drinking
 water,  any  communication  system,
 any  industry  or  organised  agriculture.
 I  had  an  opportunity  to  visit  that
 State  last  year  along  with  one  of  the
 financial  Committees  ang  that  visit
 has  left  an  impression  on  me  why  the
 People  in  that  part  of  our  country  are
 being  instigated  by  the  foreigners.  I
 think  to  a  great  extent  we  are  res~
 Ponsible  for  this  aituation  because  of
 Our  behaviour  towards  these  people.
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 When  the  members  of  the  Public
 Accounts  Committee  visited  that  part
 of  the  country;  we  were  escorted  by
 a  huge  army  with  mounted  guns,  as
 if  we  were  golng  to  invade  that  part
 of  the  country.  This  was  not  at  all
 Necessary.

 What  we  have  to  do  is  to  render
 help  to  these  people  wherever  needed.
 We  have  to  make  them  feel  that  they
 are  not  second  clasg  citizens  We  have
 to  help  their  economic  development
 So  that  they  can  be  brought  to  the
 mainstream  of  our  national  life  to
 make  them  fee]  that  they  are  part  and
 parce]  of  the  country  Now  what  is
 happening  is  that  their  problems  are
 being  neglected,  their  agriculture  is
 kept  backward  and  their  supplies  are
 sold  in  the  blackmarket  because  a  cor.
 rupt  bureaucracy  is  handling  the
 affairs  of  that  State.  So,  it  is  very
 easy  for  the  insurgents  to  make  use
 of  the  situation  which  has  developed
 there.  The  amount  allotted  in  the
 ‘budget  for  their  economic  develop-
 ment  is  meagre  and  quite  inadequate,
 This  is  an  aspect  which  should  be
 taken  into  consideration.

 Coming  to  another  aspect,  it  ig  said
 that  the  Chinese  government  are
 instigating  the  insurgents.  It  is
 good  that  our  Minister  of  State
 for  External  Affairs  is  present
 here.  It  is  stated  by  various  offi-
 cials  that  the  Chinese  are  directly
 supplying  arms  to  the  insurgents
 through  Burma.  In  the  background
 of  this  situation,  Shri  Ata]  Bihari
 Vajpayee  goes  on  a  friendship  mission
 to  China  So  far  as  China  is  con-
 cerned,  this  policy  is  not  an  accident.
 Their  policy  of  instigating  the  tribals
 in  the  eastern  part  of  Asia  is  very  well
 known.  They  have  done  this  in  the
 case  of  all  countries  with  whom  they
 have  relations  of  enmity  [I  do  not
 know  whether  the  External  Affairs
 Minister  is  aware  of  the  fact  that  in
 the  Chinese  schoo]  text-books  there  is
 a  mep  of  China  which  includes  Mizo-
 Tam,  Nagaland  and  the  whole  of
 Assam  ag  part  of  China.  Even  today
 that  map  is  being  taught  to  millions
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 of  students  yn  the  Chinege  schools.
 Has  this  Ministry  taken  up  with  the
 Government  of  China  this  question
 when  Mi  Vajpayee  had  the  oppor-
 tunity  of  meeting  his  counterpart?  I
 do  not  think  they  have  done  anything.

 Instigating  tribals  is  one  of  the
 policies  of  the  Chinese  You  have  seen
 it  m  Viet  Nam  and  in  Laos  They
 will  ue  it  in  Mizoram,  Nagaland  and
 othe:  places  also  This  aspect  should
 be  taken  into  consideration,  and  the
 Government  should  have  a_  policy
 about  it  To  go  with  a  begging  bowl
 to  China  is  easy.  Mr  Vajpayee  said
 that  he  told  them  about  these  prob-
 lems  but,  he  said  that  they  did  not
 reply  they  simply  hearg  it  That  is  a
 very  big  achievement  TI  hope  the
 house  wil]  take  note  of  this

 In  this  context,  finally,  J  would
 like  to  have  an  assurance  from  the
 Home  Ministe:  He  said  that  elections
 are  to  take  place  Very  good  That
 announcement  will  be  very  much  wel-
 comed,  but  I  want  a  guarantee  that
 elections  will  be  held  in  ®@n  atmos-
 phere  conducive  to  a  democratic  set-
 up  M:  Bosu  pointed  out  the  problems
 of  our  bureaucracy  and  how  they
 manage  things  In  another  three  of
 four  days  another  State  will  have  to
 be  biought  under  President’s  rule  in
 that  part  of  our  country  in  the
 vicinity  of  Mizoram,  because  on  5th
 April  the  tenure  of  the  State  Legis~
 Yature  of  Manipur  is  going  to  be  over.
 What  is  your  plan?  Why  are  you
 keeping  quict  about  it?  You  afe  not
 asking  the  Election  Commission  to
 declare  their  programme  about  the
 elections  The  MLAs  of  that  legis-
 lature  ate  resigning  in  protest.  Four
 CPI  Members  resigned  in  protest.
 They  are  asking  the  Centre  what  is
 going  to  happen.  The  answer  is  only
 silence,  I  hope  the  Minister  will  take
 this  opportunity  for  telling  the  House
 what  will  happen  to  that  State,  whe-
 ther  elections  will  be  held  there  or
 whether  they  will  have  another  pro
 Jonge  spell  of  President’,  rule  as
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 happens  in  many  other  States  in  that
 part  of  the  country  very  often.

 to  रामजी  सिंह  (भागलपुर)  उपाध्यक्ष
 महोदय,  हमारे  गृह  मत्नी  जी  कहते  है  कि  मैं
 झपने  भाषण  में  थोड़ा  साहित्य  को  कम  कर  दू
 लेकिन  शायद  उन  को  पता  होगा  कि  मीजोरम
 की  सभ्यता  इन्द्र  धनुष  की  तरह  है,  जिस  में  कई
 रग  है  1  हमारा  मीजोराम  इस  प्रकार  की  इन्द्र-
 मनुषी  सम्यता  का  प्रतीक  है,  लेकिन  भारत  के
 लिये  बह  एक  बहुत  महत्व  का  स्थान  है,  चूकि
 वह  सीमा  का  क्षेत्र  है  -  उस  के  एक  तरफ  बगला
 देश  है,  दूसरी  तरफ  बर्मा  और  दूसरे  प्रान्त  है।
 जैसा  हमारे  माननीय  मित्र  चन्द्र्पन  साहब  ने
 कहा  है--भीजाराम  मे  एक  तरफ  तो  चीन  से
 प्रशिक्षित  लोग  अाते है,  दूसरी  तरफ  यहा  के  जो
 विप्लबी  लोग  है,  वे  बगला  दश  से  जा  कर  शरण
 पाते  है  ।  इस  तरह  से  मीजाराम  की  राजनीति
 प्रस्थिरता  की  राजनीति  होती  जा  रहो  है,  बबायली
 वफादारी  और  कबायली  शब्रता  की  राजनीति
 होती  जा  रही  है  और  यही  कारण  है  कि  30
 सीटों  की  विधान  सभा  में  से  27  मि0  सैलों
 के  साथ  होते  हुए  भी  जब  बहा  कबायली  राज-
 नीति  चली  तो  भ्रास्थरता  शा  गई  शौर  वहा  पर
 राष्ट्रपति  का  शासन  लाग  करना  पड़ा।

 यह  खशी  वी  बात  है  वि  हमारी  जनता
 सरकार  वहां  पर  राष्ट्रपति  शासन  को  ज्यादा
 दिन  लागू  नही  रखना  चाहती  है  और  ब  अप्रैल
 में  मीजाराम  में  चुनाव  होनेवाला  है  V  लेकिन
 इस  के  साथ  ही  हम  को  यह  भी  देखना  है  कि
 जो  सीमा  का  प्रान्त  है,  वहा  राजनीति  की  भ्रस्थिरता
 होना  सचमुच  में  देश  बी  सार्वभौमिकता  के  लिये
 खतरा  है  1  इस  बात  को  ध्यान  में  रख  कर  हमें
 मीजोराम  की  समस्याप्रों  पर  विचार  करना  होगा।

 में  भ्रभी  भ्खबारों  की  कतरन  देख  रहा  था।
 भूतपूर्व  गृह  मत्ी--श्री  ब्रह्मालन्द

 हैं.  ट
 एक

 बयान  को  देखा  कि  हम  मीजोराम  शस्त्रों  के
 झागे  दबा  देंगे  झौर  हमारे  मिल्  श्री  नबस्द्पन  जी
 ने  भी  जो  बयान  दिया  है-मै  समझता  हु  कि
 मीजोराम  की  समस्या  विधि  झौर  व्यवस्था  की
 समस्या  है  ।  वस्तुत  यह  विधि  और  व्यवस्था
 की  समस्या  नहीं  है  1  मिजोरम,  भ्रगर  दूसरे
 शब्दों  मे  कहू  तो  यह  मिफ़रेब्रिल  लैड  है  जहां
 पर  दो  प्रकार  के  प्रकाल  पड़ते  हैं।  एक  अ्रकार
 का  भरकाल  मौताम  कहलाता  है,  जो  50  साल
 में भाता  है  भौर  दूसरा  थिग्रताम  कहलाता  है,
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 अहा  की  भाधिक  विषमता  को  भी  कम  करने  की
 ज्बहुत  जरूरत  है  ।  भारतवर्ष  के  विकास  को  प्रगर
 हम  दृष्टि  मे  रख,  ता  हम  यह  देखते  है  कि
 मिजोरम  में  एक  भी  बडा  उद्योग  नही  है  t  खेर,
 बढा  उधोग  वहा  पर  रहे  या  न  रहे  लेकिन  छोटे
 उद्योगो  का  जाल  भी  वहा  नहीं  बिछाया  जा  सका
 साकि  वहां  पर  जो  जन-सख्या  है,  बहुत  ज्यादा
 जनसध्या  वहां  पर  नहीं  है,  उस  को  काम  मिल
 सके  ।  लाल  डेगा  कभी  भागलपुर  जेल  मे  हम
 लोगो  के  साथ  थे  उन  ह 16  विद्रोही  कह  दिया
 जाता  है,  कमी  उन  का  गद्दार  कह  दिया  जाता
 है  t  मै  ऐसा  समझता  ह्  कि  वहा  क॑  विद्राहियो
 के  साथ  मानवीय  दुप्टिकोण  से  व्यवहार  नहीं  किया
 शया  है  लेकिन  यह  खुशी  की  बात  है  कि  हमारी
 सरकार  विद्रोहियों  से  वार्तालाप  करने  को  उत्सुक
 है  प्रौर  हमारे  गृह  मत्री'  पटेल  साहब  ने  उन  के
 साथ  वार्ता  चलाई  है  -  इस  बात  को  ध्यान  में
 रखना  हांगा  कि  कुछ  विदेशी  ताकतें  बहा  विद्रोहियो
 के  साथ  शातिपूथक  समझौते  म  व्यवधान
 पैदा  कर  रही  है  |  यह  हम  ने  देखा  है  किमिजोरम
 के  नेता,  लाल  डेगा  का,  हालांकि  थे  वहां  की
 पार्टी  के  संस्थापक  थे,  लेकिन,  उन  की  पार्टी  ने
 उन  को  भी  अपनी  पार्टी  से  निष्कासित  कर  दिया
 है  और  यह  एक  शुभ  चिन्ह  है  लेकिन  इस  के
 माइने  ये  नहीं  है  कि  वहा  पर  डिवाइड  एण्ड  रूल
 की  बात  को  जाए,  भेद  करो  और  फट  डाला,
 इस  नीति  से  हम  काम  नहीं  करता  चाहिए  ।
 चाह  किसी  तरह  से  भी  हो  एक  शान्ति  दूत  के  जरिये
 उन  लोगा  की  भावनाओं  वो  समझना  हाँगा  ।
 यहा  का  जो  सब  से  बडा  सवाल  है  वह  वहा  की
 राजनीतिक  प्रस्थिरता  का  है  |  यह  काई  गारेन्‍्टी
 मही  है  कि  मिजोरम  में  जो  बाने  वाला  चुनाव
 होगा,  उस  से  राजनीतिक  स्थिरता  रह  सकेगी
 जयोंकि हम  ने  यहे  देखा  कि  30  सीटों  में  से
 27  सीद  पाने  वाली  सरकार  को  भी  गिरा  दिया
 गया  ।  तो  क्या  गारेन्टी  है  कि  भागे  वहां  पर
 एक  स्थिर  सरकार  बन  सकेगी  ।  इसलिए  वहा  को
 जो  गतिविधिया  हैं,  वहा  पर  जो  बिप्लवकारी
 हैं,  उन  के  साथ  मानवीय  भाव  वे  साथ  पौणीटी-
 कल  एजस्टमेंट  करने  की  बहुप  जरूरत  है  1  हम
 जानते  है  कि  नागाजैंड  में  भी  पहत  बडी  विस्फोटक
 स्थिति  थी  और  द.) 1) ह  परम  के  साथ  आतचीत
 कर  के  “जय  प्रकाश  जी  ने  वहां  एक  पीस  |  सल
 बनाई  है।  इसलिए  मैं  तो  यह  सोचता  हु  कि
 सरकार  को  भी

 ु  न]
 से  काम  करना  चाहिए

 भर
 ही

 की  फ्  =
 करते

 हुए  भौर  वहाँ  की  विषमता  को  दूर  करते  हुए
 चाहिए  जिससे

 भरता  समाप्त  हो
 सके  ।  यह  जो  झोप  का  बजट  है  इस  से  तो  ऐसा
 नहीं  लगता  कि  जो  चिपस्न,  है  जो  बुख्हीं  है

 = को  ज्यादा  देना  चाहिए  इस  में  लागत  हम
 बहु  संवारता  नहीं  बरती  जो  बरती  जाती  भाहिए
 ीं।  उदारता  हग  द््ों  में  धरतने  की  श्रावश्यकता सीन
 है।एक  तो  है  तथु  उद्योग  होता  मैं  भपनी  सरकार
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 से  कहना  चाहूंगा  कि  वहा  के  लिए  एक  विशेष
 लघू  उद्योग  पाइलेट  प्रोजेक्ट  तैयार  की  जाए  ।
 साढ़े  तीन,  चार  लाख  वहा  की  श्राबादी  है  ।  प्गर
 थोडा  सा  वहा  पर  लघु  उद्योगों  का  जाल  बिछा
 दिया  जाएगा,  तो  विप्लवकारियो  को  कमर  दढ
 जाएगी  और  विप्लवकारियों  का  मेरूवड  अस्त
 व्यस्त  हा  जाएगा  -  जितना  ला  एण्ड  झआ्डर  पर
 खर्च  करते  है,  उस  से  वहा  काम  नहीं  चलेगा  t
 बहा  गृह  उद्योग  और  लप  उद्योग  बढाने  की  बात
 होनी  चाहिए  |

 उपाध्यक्ष  महोदय,  मिजौरम  का  एक  मानवीय
 प्रश्न  भी  है।  वहा  का  इलाका  प्लेन  नहीं  है,
 समतल  मैदान  नहीं  है  ।  वह  पहाड़ी  क्षेत्र  है.  और
 इस  कारण  से  भी  वहा  की  समस्या  एक  कठिन
 समस्या  है  वहा  पीने  के  पानी  (को  लाने  के  लिए
 तीन-त्तीन  मिल  पहाड़  पर  जाता  पड़ता  है।  तीन
 मील  पहाड  पर  जाना  समतल  मैदान  में  नौ  मील
 जाने  के  बराबर  होता  है  ।  क्‍या  हम  झगले  ब्य
 में  बहा  हर  गाव  में  पीने  के  पानी  की  व्यवस्था
 कर  सकेंगे,  क्या  हम  इसकी  गारन्टी  दे  सकेंगे  ?
 अ्रगर  हम  यह  नहीं  कर  सके  तो  फिर  मिजोरम
 में  विद्रोह  को  शमन  करने  का  उपाय  करना
 मौखिक  उपाय  मात्र  होगा  और  उससे  कुछ  होने
 वाला  यही  है

 शिक्षा  के  विकास  के  लिए,  एडल्ट  एज्केशन
 के  क्षेत्र  मे ंआपने  दो  सौ  करांड  रुपया  दिया  है
 झौर  इस  सदभे  मे  साते  योजना  पर  आप  686
 क पेड  रुपये  खर्च  करने  जा  रहे  है  1  हम  जानते
 है  कि  वहा  कोइ  ऐसी  सैस्था  नहीं  है  जिसको
 ि  यह  राशि  दी  जा  सके  ।  इसलिए  सरकार  को
 चाहिए  कि  वहा  एडल्ट  एजूकेशन  का  एक  पाइलेंट
 प्रोजेक्ट  चलावे  जिससे  कि  वहा  की  जनता  को
 शिक्षित  किया  जा  सके  |  जब  वहा  के  लोग
 शिक्षित  हो  जायेंगे  तो  कोइ  उन्हें  भड़का  ौर
 बरगला  नहीं  सबया  ।  बगलादेश  भौर  चीन
 प्रजातल्र  की  किक्षा  नहों  दे सकते  है।  जब  मिजोरम
 की  जनता  को  यह  मालूम  हो  जाएगा  कि  हिन्दुस्तान
 की  व्यवस्था  मे  सचगुच  में  रोटी  के  साथ  भाजादी
 का  भी  समस्वय  है  तो  मिजोरस  से  सचमुच  में
 बिद्रोह  के  पैर  उखड़  जायेगे  ।

 उपाध्यक्ष  महोदय,  इन  चन्द  शब्दों  के  साथ
 श  मिजोरम  के  बजट  का  समर्थन  करता  हू  ।

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  Mr.  Deputy-Speaker,  Sir,  this
 House  has  to  discugs  this  Budget  for
 Mizoram  simply  because  on  9
 November,  the  administration  of  the
 Union  territory  was  taken  over  by  the
 Centre;  the  President's  rule  was  clamp-
 ed  down  there.
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 {Shri  A.  C,  George]

 As  many  friends  have  pointed  out,
 we  are  discussing  about  a  unique  peo-
 ple  in  a  beautiful  part  of  cur  country.
 This  35  known  as  the  seventh  sister,
 this  38  one  among  the  seven  sisters—
 Assam,  Arunachal  Pradesh,  Meghalaya,
 Manipur,  Tripura,  Mizoram  and  Naga-
 land  As  my  good  friend,  Mr  Chandr-
 appan,  has  correctly  pointed  out,  we
 are  discussing  one  of  the  most  intelli-
 gent,  literate  and  enlightened  people
 in  this  country  J  can  understand  Mr
 Tomb:'Singh  speaking  about  Mizoram,
 he  has  seen  that  land,  I  can  under-
 stand  Smt  Shaiza  speaking  about  that
 because  it  is  her  adjacent  State.  Mr
 Chandrappan  and  myself  had  been
 there  recently  But  seme  fnends,  who
 do  not  even  know  the  topography  of
 that,  are  trying  to  discuss  about  it,
 absolutely  from  a_  different  angle,
 I  will  come  to  that  point  later

 SHRI  PURNANARAYAN  SINHA  I
 have  seen  Mizoram

 SHRI  A  C  GEORGE:  I  never  meant
 you  I  know  you  come  from  Assam
 which  is  ene  among  the  seven  sisters.
 I  meant  some  others

 As  many  fnends  have  poimted  out,
 the  most  important  thing  328  to  have  the
 elections  early  The  Minister  of  State
 in  the  Ministry  of  Home  Affairs,  who
 is  sitting  here,  I  think,  has  given  a
 comparatively  categorical  assurance
 that  he  is  capable  of  giving,  that  there
 will  be  elections  sonn  So,  I  do  not
 want  to  go  into  that

 My  good  friend,  the  Minister  of  State
 in  the  Ministry  of  Finance,  has  brought
 this  budget  prop»sal  In  the  Explana-
 tory  Memorandum  the  Finance  Minis-
 try  is  admitting  an  important  thing.
 ¥rom  lith  November,  this  administra-
 tien  is  there,  ruling  on  behalf  of  Delhi.
 व  will  read  out  one  sentence;

 “The  proposal  fo  opening  a  new
 petrol  pump  in  the  current  year  did

 not  materialise.”
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 A  great  achievement!  An  admunistra-
 tion  from  Delhi  has  been  admnuister-
 ing  the  people  of  this  beautiful  land,
 people  of  5  lakhs,  irom  i]th  November
 till  today,  that  ‘ls,  March,  and  they

 say  that  a  petrol  rump  could  net  be
 opened  in  Mizoram  A  great  proposal
 could  not  be  implemented!  Can  you
 imagine  the  efficiency  of  the  Central
 administration?  In  the  Explanatory
 Memorandum  there  is  another  impoi-
 tant  thing  For  these  pecple,  in  the
 new  estimates,  for  their  planning  allo-
 cation,  the  increase  is  barely  Rs  l
 crore  which  works  out  to  an  increase
 of  less  than  6  per  cent  This  is  the
 way  we  are  treating  the  Mizoram
 people.

 Here  are  some  people  shouting  and
 making  sermons  about  foreign  mis-
 sionaries  They  de  net  know  the  pre-
 sent  history  Thev  just  do  not  exist
 The  Minister  of  State  for  Home  Affairs
 is  sitting  here  snd  I  hope  he  will
 clarify  the  point  People  come  and

 say  ‘foreign  missionary’,  ‘foreign  mis-
 sionary’  The  only  foreign  missionary
 m  Muzeram  and  in  many  other  parts
 of  the  country  whe  are  disturbing  the
 people  are  the  bureaucrats  from  Delhi.
 These  are  the  foreigners  according  to
 them  Otherwise  it  was  said  here
 repeatedly  and  categorically  that  Mizo-
 ram  has  got  one  of  the  highest  per-
 centages  of  literacy  in  the  country  and
 their  people  are  a  highly  enlightened
 people  You  say  that  they  are  under
 the  influence  of  foreign  mussionaries.
 On  this  point  I  would  hke  to  come
 to  an  important  situation  I  have  here
 letters  from  many  friends  from  Mizo-
 ram  and  its  neighbCuring  States.  There
 it  so  happens  that  the  98  per  cent  of
 the  population  are  Christians  and  there
 is  the  widespread  anguish,  fear  and
 apprehension  about  the  attitude  of  the
 present  Government  That  is  why  they
 are  repeatedly  clamourimg  about  the
 attitude  of  the  Government  of  India
 to  the  new  Bill  introduced  by  Shri

 O.  P.  Tyagi  on  22nd  December  More
 than  22  missions  from  all  over  the
 country  have  made  representations  to
 the  government  to  make  their  attitude
 clear  about  this  Bill.  It  has  a  very
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 important  aspect  fcr  the  people  of
 Mizoram  and  people  in  other  parts  of
 the  country  as  well

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil)  What  is  that  Bull?

 SHRI  A  C  GEORGE  The  Bill  38
 apparently  very  imnocent  and  it  35
 apparently  vegetarian  That  is  why  I
 ask  you  That  is  why  the  people  are
 asking  you  to  make  the  stand  of  the
 government  clear  Representations
 from  all  over  the  country  are  coming

 Sir,  it  38  the  usual  fashion  te  sa
 something  about  English  and  associat
 ing  Christianity  with  it  Sir,  Chris-
 tianitvy  came  here  2b  centuiics  pack
 and  some  people  whe  think  and  speak
 about  these  missionary  institutions—
 Sir,  I  know  at  least  three  Janata  Mem-
 bers  of  Parliament  of  whom  one  is
 from  Jana  Sangh—I  do  not  want  to
 menticn  the  name—who  came  to  me
 asking  me  to  go  along  with  them  to
 some  Principals  of  missionary  schools
 in  Delh:  for  admission  of  thei:  wards
 Then  I  asked  them,  4  suppose  you  are
 all  against  Enghsh  and  the  Christian
 missionaries’  What  ts  the  reply?  ‘Oh!
 That  38  all  for  pubbe  consumption  If
 we  want  to  bring  up  our  chudren,  we
 Must  send  them  to  the  mission  schools
 This  is  their  attitude

 Sir,  I  am  not  speaking  on  behalf  of
 anybody  These  Christian  missions
 have  done  yeoman  service  to  this  coun-
 try  in  the  fields  of  education,  medical
 facilities,  voluntary  health  services  and
 in  so  many  other  sccial  fields  Please
 don’t  try  to  denigrate  them  m  such  a
 manner  saying  ‘These  are  foreign  mis-
 Sionanies’  They  are  as  much  Indian
 @s  any  one  of  you

 The  point  that  !  am  coming  to  :s  this
 T  just  want  to  quote  a  few  things  In
 Mr  Tyagi's  Bill  there  are  many  many
 Subtle  points,  dormant  points  and

 points  which  apparently  Mr.
 Kanwar  Lal  Gupta  was  trying  to  make
 Out  He  is  very  innocent  The  Bull  is

 ‘19-80  and  D.SG
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 cailed  Freedom  of  Religions  Bull’
 But  there  the  definition  of  ‘force’  and
 ‘inducement’  can  be  stretched  to  such
 an  extent  I  want  to  quote  here  The
 term  ‘force  will  include  even  the  threat
 of  divine  displeasure  and  ‘inducement
 will  include  the  grant  of  any  benefit,
 pecuniary  or  otherwise  In  effect  this
 will  mean  that  if  a  person  converts
 from  one  religion  te  another  because
 he  wants  to  follow  the  dictates  of  his
 conscience  which  tells  him  that  this  38
 the  :ight  thing  to  ao  and  if  he  did  not,
 he  would  displeas:  God,  then  such  a
 eonversion  according  to  the  Bhuli,
 would  be  considerea  as  dene  by  the  use
 ot  force  and  theretore  illegal  Then
 ind.cement  has  got  unother  meaning

 which  is  given  Simularly,  if  a  person
 conveits  himself  from  one  religion  to
 another  relizi0n  because  he  hopes
 thereby  to  receive  spiritual  benefits
 like  the  Grace  ot  God  and  helps  to
 live  a  more  spiritual  life,  that  is  com
 sidered  tliega]  because  at  comes  under
 the  grant  of  benefit-—pecuniary  or
 otherwise’.  That  is  the  danger  that  this
 interpretation  can  be  given  to  force’
 and  inducement’  That  is  why  I  re
 peatedly  say  one  thing  If  at  all  there
 38  any  force  or  inducement  in  this
 country  now,  it  is  by  the  government
 The  government  ig  making  forcible
 conversion  becasse  you  will  be  sur-
 prised  and  I  think  many  of  the  Mem-
 bers  may  not  be  aware  that  when
 somebody  belonging  to  the  Scheduled
 Castes  or  Scheduled  Tribes  converts
 himself  to  and  embraces  Christianity
 or  Moslem  religioi,  immediately  all
 the  socia]  disabilities  are  removed  and
 he  or  she  is  not  elig.ble  for  reservation
 m  employment,  education  and  other
 benefits  whch  accrue  to  the  Scheduled
 Castes  and  Scheduled  Tribes.  The
 funniest  thing  38  that  it  does  not  stop
 there.

 4.00  hrs

 SHRI  DHANIK  LAL  MANDAL  May
 I  ask  why  did  they  opt?  You  said  that
 uf  a  person  opts,  all  his  disabilities  are
 removed,  Then  why  did  they  opt  for
 it?
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 SHR!  A.  C.  GEORGE:  Because  of
 the  dictate  of  conscience.  You  are
 concerned  with  religion.

 SHRI  DHANIK  l.A4L  MANDAL:  Is
 there  a  freedom  to  convert  them  all?

 SHRI  VAYALAR  RAVI:  As  a  Home
 Minister,  why  do  you  get  agitated?  It
 is  a  social  attitude!

 SHRI  A.  C.  GEORGE:  The  funniest
 thing  is—I  hope  the  Home  Minister

 Shri  Mandal  will  remain  for  a  minute
 and  listen  to  me--that  if  that  person
 is  converting  back  to  Hinduism  sud-
 denly,  he  gets  back  all  his  disabilities
 and  then  he  is  eligible  for  all  the  re-
 servations.  This  is  a  funny  thing.
 After  he  is  going  tc  another  religion,
 he  is  losing  the  disabilities.  After  he
 comes  back  you  may  Say  that  is  a  forci-
 ble  conversion.  I  -would  like  the
 minister  to  know  as  to  what  happened
 in  Tamil  Nadu.  A?  least  there  were
 some  persons  who  could  understand
 the  depth  of  the  problem.  They  did
 something.  I  remember  that  in  the
 Tamil  Nadu,  the  previous  Government
 did  it  which  the  present  Government
 is  not  following.  they  understeod  the
 problem.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  But,  what  about  Kerala?

 SHRI  A.  C.  GEORGE:  In  Kerala  we
 have  done  that,  The  provision  is  there.
 Nobody  is  clamouring  for  this  differen-
 tiation.  Once  the  person  has  changed
 the  religion  the  social  disabilities  dis-
 appear.  If  he  comes  back  again  then
 he  begins  to  enjoy  these  disabilities.
 ‘How  palatable  it  is!  You  understand
 that.  In  the  States  like  Arunachal
 Pradesh,  Mizoram,  Nagaland,  Megha-
 Jaya  and  in  था  sensitive  areas  don’t
 try  to  dump  them  by  saying  that  they
 belong  to  one  particular  religion  or
 ‘they  profess  one  particular  faith.  Don’t
 ‘try  to  dump  them  to  ‘these  sensitive
 areas..  If  you  really  want  to  bring

 them  into  the  national  mainstream,  88
 ond  hdn,  fiend  was  saying,  they  must
 fearnt’  Hindi.  They  must  have  their  Mizoreiia  vtily

 DS.G,  (Mizoram),  78-79
 ewn  culture.  I  think  Mr.  Verma  was
 Saying  that  they  must  learn  Hindi.
 (Interruptions)  Mizoram  people,  out  of:
 their  long  historical  culture  are  en-
 lightened  people.  They  are  living
 there.  They  must  learn  Hindi.

 44.04  hrs.

 (Dr.  Susniia  Nayar  in  the  Chair]
 Mr.  Chandrappan  was  saying  that
 Mizoram  people  were  the  second  class
 citizens.  9  have  one  amendment  to
 make.  The  second  class  citizens  are
 in  the  South  and  the  third-class  citi-
 zens  are  in  Mizoram.  We  shall  have
 to  change  this  attitude.  I  would  like
 the  hon.  Minister  ef  State  for  Home
 Affairs,  Shri  Dhanix  Lal  Mandal  to  be
 more  peaceful  and  more  reasonable
 and  conciliatory  at  least  when  he  ap-
 proaches  the  problem  of  the  North
 Eastern  State.

 श्री  कचर  लाल  (दिल्ली  सदर  )  :  सभापति
 महोदय,  मैंने  अपने  मित्र  का  जभी  भाषण  सुना  पौर
 मुझे  झाश्चर्य  और  a  =

 ge
 आ  कि  मिज्ञोरम  के  बजट

 पर वहू  कौमुनल5  गल  लाये  1  उन्होंने  किसी  एरिया
 का  दृष्टिकोण  दिया  कि  यह  तो  साउथ  को  सैकिड
 क्लास  सिटीज़न  और  मिज्ञोरम  को  थई-ग्रेड  (सटीजन
 समझता  है।  उन्होंने  यह  भी  कहा  कि  गवर्तमेंट  शफ
 इंडिया  फोसिबल  कन्वर्सत  डायरेक्टली  और  इन*
 डायरेक्टली  कराती  है,

 ~
 श्राश्यर्य  की  बात  है  ny

 भ्रगर  झाप  यह  बजट  देखें

 What  is  the  total  outlay?  What  is  the
 total  budget  and  what  is  the  total
 population  of  Mizoram?  I  had  been  to
 Mizoram  many  ‘imes.  And  let  me  tell
 you  that  it  is  five  lakhs,—the  Budget
 is  not  of  Rs.  45  crores.  The  budget  is
 for  Rs.  7i  crores  for  a  population  of
 five  lakhs.  What  is  the  total  budget
 for  Nagaland  and  what  is  their  popur
 lation?  What  is  the  tetal  population
 of  Arunachal  Pradesh?  What  is  their
 budget?  If  you  compare  that  I  can
 definitely  say  that  the  per  capital  ex-.
 penditure  made  by  the  Government  of
 India  this  year  is  higher  than  any  other.
 State.  I  can  confidently  say  that.  We :
 are  doing  it  and  we  do  it  tightly.  .I..°°
 do  fot  say  that  it  is  a  wrong  thing...
 The  per  capital  income  comes  to  about:
 Rs.  600  of  7600  ver  year  pee  head
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 SHRI  A  C  GEORGE  They  are  want-
 ing  a  small  petrol  punk  That  is  not
 done

 SHRI  KANWAR  LAL  GUPTA  Mr
 George  was  telling  that  even  a  smal
 petrol  bunk  38  not  constructed  That
 does  not  mean  that  there  is  nothing
 being  done  at  all

 SHRI  A  C  GEORGE  lt  is  given  in
 the  Explanatory  Memorandum

 MR  CHAIRMAN  Let  him  proceed

 SHRI  A  C  GEORGE  There  is  a
 misunderstanding  which  has  to  be  re-
 moved  In  the  Explanatory  Memo-
 randum  7  is  mentioned  that  the  pro-
 posal  for  cpening  a  new  petrol  bunk
 in  the  current  vear  did  not  materialise
 This  is  given  in  the  explanatory
 memorandum

 SHR'  KANWAR  LAL  GUPTA
 Agreed  There  are  many  follies  com-
 mitted  by  the  official  and  they  are
 ignored  by  the  Muuster  I  think  this
 should  not  have  beer  mentioned  in
 the  hudget  memorandum  at  all  I
 know  crores  of  rupees  have  been  spent
 for  the  development  of  Mizcram_  I  can
 challenge  and  say  that  whatever  has
 been  spent  in  Mizoram,  Nagaland  and
 other  smaller  States  the  per  capita  ex
 penditure  is  {he  highest  and  above  the
 per  capita  expenditure  in  UP  Madhya
 Pradesh  or  any  other  Northern  State
 It  is  nine  times  more

 Sir  I  visited  the  Gauhati  university
 in  Shillong  This  university  has  been
 set-up  for  Mizoram,  Arunachal  Pradesh
 and  Nagaland  but  the  total  number  of
 students  in  that  umiversity  is  546  and
 ber  capita  expenditure  per  year  per
 student  comes  to  Rs,  18,000  a  year.  I
 asked  the  Vice-Chancellor,  “what  is
 this”  He  could  not  explain.  It  is  a
 Sheer  waste  that  is  going  on  I  say
 sive  fies  poor  iople  as  much  as
 bosaible  but  I  would  alee  like  to  point Cut  that  with  this  money  you  can

 19-80  and  72.5  6
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 tree  education  upto  the  last  to  every
 boy  and  girl  of  Mizeram  and  Nagaland
 A  class  there  consistr  of  ten  students
 and  for  ten  students  there  are  two  pro-
 fessors  three  :eaders  and  five  lecturers
 Government  should  make  an  enquiry
 into  all  these  things  to  find  out  how
 best  we  can  spend  ior  the  development
 of  these  people  They  should  make
 a  through  probe  into  it  so  that
 whatever  is  spent  is  spent  pro-
 perly  and  the  poor  people  get  it  The
 money  is  spent  out  not  wisely  We
 are  doing  a  let  for  them  and  to  raise
 the  question  of  christ  ans  and  =  non-
 christians  ts  not  a  g00d  policy  (Inter-
 ruptions)

 Madam,  whether  this  question  8s
 raised  by  me  or  93  my  friend  Mr
 George  o:  any  body  on  this  side  of  the
 House  is  not  fair  Anybody  irrespec-
 tive  of  rehgion  casit  and  language  is
 as  good  an  Indian  8०  others  #

 पूछना चाहता  हू  कि  मिजोरम  जब  झासाम  से  अलग  हमा
 तो  क्या  उसके  बाद  ्ाज  बहा  की  स्थिति  में  फर्क  शाया
 है।  जहां  तक  ला  एण्ड  आाडर  सिचुएशन  वा  सम्बन्ध
 है.  बहा  एक  सैक्शन  ऐसा  है--मैं  नहीं  वहता  कि  सब
 सैक्शन  ऐसे  हैं--  जिसकी  लायल्टी  हिन्दुस्तान
 के  प्रति  नहीं  है।  माननीय  सदस्य,  श्री  चर्द्रप्पन,
 ने  खुद  कहा  है  कि  वहा  मे  कुछ  लोग  चाइना  जाते  है।
 फारेन  मिनिस्टर  ने  भी  कहा  है  कि  उन्होंने  इस  बारे  में
 चाइना  की  सरकार  से  बात  चीत  की  थी  ।  मैं  मत्री
 महोदय  से  यह  पूछना  चाहता  हू  कि  कया  विदेश  मत्ती
 के  वहा  से  वापस  जाने  के  बाद  चाइना  के  एटीव्यड
 में कोई  फर्क  भागा  है  या  नही  ।  क्या  उन्होंने  शस्त्र
 देना  बन्द  कर  दिया  है  ?  ट्रेनिंग  देना  बन्द  कर  दिया
 है?  रशिया  की  एफ  एजेंसी  ने  यह  खबर  प्रसारित  की
 है  कि  झभी  तक  चाइना  उन  का  शस्त्र  दे  रहा  शौर
 ट्रेनिंग दे  रहा  है।  तो  मैं  मत्ती  महोदय  से  जानना
 चाहुमा  कि  विदेश  मन्नी  के  वहां  से  जाने  |  के  खाद  क्या
 चाहना  का  रवैया  बदला  है  या  नही  बदला  है  ?  भ्रगर
 बदला  है  तो  कितना  बदला  है  था  भ्रभी  भी  वह  कार्यवाही
 अल  रही  है?  यह  हम  देखें  भौर  यह  भी  देखे  कि  इस
 तरह  का  काम जो  लोग  करत ेहैं  उन  के  खिलाफ  सख्त
 कार्पनाही  की  जाय  |

 मेरे  दोस्त  ने  झो0पी0स्‍्यासी  जी  के  बिल
 का  जिक  शिया  |

 There  may  be  certair  omissions  There
 may  be  somethings  which  need  to  be
 done.  There  may  be  some  adjust-
 ments  to  be  made  That  is  possible.
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 You  nave  a  right  to  diifler  Anybody
 has  a  right  to  differ  But  cur  fnends
 will  agree  that  if  a  person  is  converted
 On  account  of  inducement  or  by  force
 to  another  religion  that  38  not  good
 Whether  it  38  from  Hinduism  to  Chris-
 tianity  or  from  Christianity  to  Hindu-
 ism  gr  from  Hinduism  to  Islam  what-
 ever  it  may  be  nobody  should  be  forc
 ed  So  tar  as  this  Government  is  con-
 cerned  the  policy  49  very  clear  We
 dont  torce  anybody  Nobody  should
 be  forced  Noboay  should  be  com-
 pelled  or  forced  to  come  to  some  other
 reugion  by  indu  ement  or  any  such
 thing  You  may  have  difference  of
 opinion  Even  I  may  agree  with  you
 on  ceitain  points  that  in  regard  to  de-
 finition  of  some  particular  word,  some-
 thing  should  be  done  some  word  may
 be  amended  and  so  on  That  can  be
 done  But  principally  speaking  the
 policy  of  the  Government  is  very  clear
 on  this  point  I  need  not  elaborate
 that  thing  In  fhe  end  I  will  say  this
 I  shall  support  Vir  Chandrappan  He
 said  that  the  Ministe:  should  announce
 that  the  election  should  be  held  scon
 and  it  should  be  announced  I  think
 there  will  be  elections  withm  three  or
 four  months

 In  the  end  I  have  a  word  to  say
 about  the  missionaries  J  concede  that
 there  are  missionares  in  this  country
 who  are  very  useful  I  have  known
 about  their  work  in  many  parts  cf  the
 country  I  am  nat  talking  of  Indian
 missionaries  I  am  one  of  those  who
 believe  that  among  Christian  mussion-
 anes  there  are  also  good  Indians,  as
 you  and  I  are  But  there  are  some
 Christian  missionaries  who  indulge  in
 all  serts  of  activities  Even  in  smaller
 States  we  have  had  occasions  where
 the  people  have  complained  about  it
 They  have  come  to  us  with  their
 Memorandum  They  have  given  to  us
 a  long  list  about  the  ant:  national
 activities  This  is  something  which
 should  be  looked  into  by  the  Home
 Minister  Many  things  have  appeared
 in  the  Press  I  appeal  to  the  Home
 Minister,  through  you  Madam,  that  he
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 shouid  take  pioper  steps  I  agree  that
 there  should  be  no  compulsion  in  reli-
 gious  matters  of  anybody,  including
 Christians  They  should  be  free  to
 follow  whatever  religior.  they  may  lke
 But  if  anybody  indulges  in  anti-
 national  activities  he  should  be
 taken  to  task  This  is  my  respectful
 submission  With  these  words  I  con-
 clude  my  speech

 SHRI  VAYALAR  RAVI  (Chirayin-
 hil)  The  Budget  on  Mizoram  has
 gver  se  to  discuss  many  problems
 concerning  Mizoram  dnectly  I  hope
 that  the  Mimsters  gf  the  ruling  party
 will  take  the  crite  sns  oftered  in  the
 wroper  spirit  It  concerns  our  national
 interest  The  concept  f  sovereignty
 of  smaller  States  is  that  the  people  of
 all  these  States  urc  480  brought  into
 the  mainstream  of  Indian  politica]  life,
 in  the  mainstream  cf  cemocratic  Gov-
 ernment  They  have  gut  to  be  brought
 into  our  mainstream  We  have  to  see
 that  a  proper  atricsohere  i5  created  in
 resvect  of  all  these  thngs  Some  peo
 ple  amstigated  armed  rebellion
 That  has  gone  awa;  for  ever  That
 was  in  the  earner  period  Now  what
 happened  in  19777  What  was  the  posi-
 tion  upto  1977?  There  was  instability
 in  that  State  Governments  one  after
 another  were  toppled  down  and  ulti-
 mately  Presidents  rule  was  imposed
 Presidents  rule  wis  .mposed  in  more
 States  also  Did  you  gain  anythig
 by  tonoling  dow  the  elected  Govern-
 ment?  The  elected  Government  was
 toppled  down  because  of  political
 reasons  Did  you  gain  anything  out
 of  that?  This  is  what  l  would  request
 you  to  consider

 Secondly,  the  Mizoram  State  is  in  a
 very  sensitive  regior  and  I  do  not
 want  to  repeat  what  others  have  said.
 J  have  heard  Mr  George  und  he  was
 emotional  As  far  as  this  State  38  con-
 cerned  it  is  not  only  the  question  of
 tribal  and  m  r.ty  people  but  a  new
 tendency  has  cevelored  in  this  part  of
 the  country  As  in  Sikkim  there  ip
 a  large  ‘nflux  of  ,¢unie  .rte  Mizoram
 from  other  parts  of  the  country,  e@e
 pecially  from  the  neighbouring  States.
 People  are  gomg  there  from  several
 Stutes  ani  this  kind  of  immigration
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 has  created  a  social  tension  in  the
 minds  of  the  local  people.  There,  the
 people  who  have  migrated,  are  trying
 to  exploit  the  local  people  and  from
 the  lecal  lands.  It  is  natural  that  there
 may  be  an  economic  confrontation  or
 social  confrontation  between  the  local
 people  and  the  immigrants.  But  the
 real  reasons  for  the  confrontation  is  on
 account  of  exploitation  by  the  immi-
 grants  and  they  try  to  capture  the
 political  authority  and  power  with  the
 connivance  and  helv  of  the  sultans—
 officers,  There  is  a  group  of  sultans—
 officers—who  help  them.  So,  instead  of
 trying  to  be  friendly  with  the  local
 pecple,  instead  of  carrying  on  with
 the  local  people,  they  try  to  exploit
 them.  If  a  petty  officer  goes  to  Mizo-
 ram  from  here  he  is  treated  as  a  big
 boss.  I  do  not  blmae  Mr.  Mandal.  He
 is  sitting  here,  far  away  from  that
 region,  and  he  35  relying  on  the  report
 of  the  officers.  What  we  are  demand-
 ing  is  that  there  should  be  a  democratic
 form  of  Government  so  that  there  is
 more  freedom  in  the  administration
 of  the  State.  But  when  the  Presi-
 dent’s  rule  is  imposed,  the  officials  take
 the  law  in  their  owr.  hands.  At  the
 moment,  I  would  like  to  say  that  you
 should  not  reiy  on  the  cfficers  lone
 because  they  are  trying  to  defend  them-
 selves  all  the  time.  This  fs  what  I
 would  like  you  to  consider.  The  other
 point  which  Mr.  Gupta  was  making  is
 about  the  budget  proposals.  The
 amount  allotted  for  this  State  is  Rs.  45
 crores  Out  of  this  amount,  a  sum  of
 Rs.  255  million  is  for  the  non-develop-
 mental  activities.  If  you  look  at  the
 budget  you  will  fine  that  an  amount
 of  Rs.  99  million  only  has  been  set
 apart  for  the  developmental  activities.
 More  than  50  per  cent  of  the  tctal  out-
 lay  is  for  the  non-developmental  activi-
 ties.  But  we  say  that  the  budgeted
 amount  is  very  big  for  a  State  having
 8  smal]  population.  I  do  not  know
 whether  this  amount  will  be  spent  for
 the  construction  of  border  roads,  for
 security  purposes  or  for  something  else.

 Mr.  Kanwarlal  Gupta  has  mentioned
 about  budget  outlay  for  the  university
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 education,  Yes,  there  should  be  a
 good  amount  to  be  spent  fer  the  pur-
 pose  of  university  education.  That  is
 good.  If  you  spend  a  good  sum  of
 money  for  the  purpose  of  education,
 it  is  goed  for  the  State  and  the  coun-
 try  as  a  whole.  If  the  student  popula-
 tion  is  less  in  the  State,  even  a  small
 amount  that  you  will  be  spending  on
 education  will  appear  to  be  more.  We
 have  to  spend  more  money  for  educa-
 tion  because  we  have  te  provide  edu-
 cation  for  everybedy  In  this  connec-
 tion,  I  have  received  many  letters  not
 only  from  Mizoram  but  from  Kerala
 also  and  from  other  areas  that  there
 is  a  fear  in  the  minds  of  the  minority
 people.  The  fear  is  regarding  Mr.
 Tyagi's  Bill.  Madam,  you  are  one  of
 the  living  disciples  of  Mahatma
 Gandhi.  One  of  the  greatest  teachings
 ef  Mahatma  Gandhi  is  tolerance  and
 the  whole  of  the  Indian  society  is  guid-
 ed  by  his  teachings  and  even  the  Con-
 stitution  is  framed  on  the  Gandhian
 concept  of  tolerance.  The  Conststu-
 tion.  as  a  whole,  and  the  preamble  of
 the  Constitution  convey  the  spirit  of
 the  feelings  of  Mahatma  Gandhi,  who
 has  been  the  greatest  man  cf  the  time.
 I  would  quote  the  relevant  Article
 from  the  Constitution,  Article  13  which
 says:  7

 “The  State  shall  not  discriminate
 against  any  citizen  on  grounds  only
 of  religion,  race,  caste,  sex.  place  of
 birth  or  any  of  them.”

 I  have  read  it  with  a  purpose.  You
 convert  from  one  religicn  to  another,
 you  lose  everything,  discriminatior
 comes  in.  You  come  back,  everything
 comes  back.  Is  it  not  against  the  Con-
 Stitution?  It  is  certainly  against  the
 Constitution.  That  is  why  I  say.  we
 are  losing  tolerance.  Shri  Gupta  said
 there  was  nothing  wrong  in_  Shri
 Tyagi's  Bill.  I  want  te  ask  a  logical
 question  and  that  is,  what  is  the  pur-
 pose  of  this  Bill.  Is  there  any  forced
 conversion  going  on  in  this  country?
 If  not,  why  this  Bill?  The  implication
 is  that  forced  conversion  is  going  on  in
 this  country.  That  is  what  Shri  Tyagt
 wanted  to  argue.  There,  I  differ
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 basically  and  fundamentally  on  this
 matter

 As  you  know,  the  minority  classes
 have  been  expressing  their  fears  in
 many  ways  It  is  for  the  Govern-
 ment  to  assure  ther  that  their  nghts
 which  have  been  asstired  by  the  Con-
 stitution  will  not  be  taken  away  and
 these  wouid  be  protected  by  the  Gov
 ernment

 Then,  I  would  come  to  the  approach
 of  the  Government  to  the  Union  Terri-
 tones  85  a  whole  The  budget  for
 Pondicherry  is  also  going  to  be  dis-
 cussed  and  I  will  make  my  point  there
 also  You  cannot  treat  the  Union
 Territories  as  subsordinate  States  and
 the  people  there  as  suberdinate  to  the
 people  in  other  areas  The  Central
 Government  officers  go  there  like  big
 sultans  These  sultans  are  the  Liggest
 menace  for  these  people  and  you  have
 to  control  them

 There  was  a  problem  recently  in
 Assam  I  have  beer  there  More  than
 three  thousand  people  have  been
 butchered  [That  3s  the  report  I  do
 not  knew’  the  exict  number  Shri
 Mandal  can  say  that  Whose  fault  is
 it?  Tam  not  prepared  to  agree  that
 Nagas  are  at  fault  As  you  know,
 there  was  an  agreement  and  Sundaram
 report  also  A  particular  area  bet-
 ween  Assam  and  Nagaland  was  de-
 eclared  as  ‘no-mans  lund’  No  less  a
 person  than  the  Chief  Minister  of
 Assam  went  there  and  asked  people
 to  come  on  and  settle  there  He  de
 clared  if  as  a  socialist  victory  A  num-
 ber  of  families  settled  in  that  area  The
 Chief  Minister  cf  Assam  was  told

 that  he  was  doing  a  mistnke  He  was
 asked  not  to  violate  the  agreement  as
 algothe  Sundaram  report  If  he  did
 this,  the  reaction  would  be  very
 furious.  We  «now  what  happened
 subsequently  riow  many  persons
 ‘were  butchere{  and  how  many  houses
 were  burnt  Is  it  proper  for  Chef
 Mumster  of  a  State  to  go  te  such  a
 low  levil  and  declare  it  a  socialist
 victory?  ‘You  know,  who  created  the
 problem  and  yet  you  are  silent
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 Lastly,  the  approach  of  the  Janata
 Government  after  they  came  to  power
 to  the  various  problemg  concerning
 the  poor  people  and  minority  classes
 has  created  a  kind  of  fear  complex
 in  them  I  wish,  you  remove  that
 fear  complex  in  the  people  and  do  not
 allow  the  people  to  exploit  these  poor
 people  living  in  these  areas’  Certain
 people  with  vested  interests  go  there
 and  exploit  those  people

 Then  I  come  to  the  Appropriation
 Bil  Out  of  03  million  the  major
 alloca‘ion  is  for  three  items  that  is,
 police  food  and  the  roads  The
 allocation  for  backward  areas  is  only
 two  lakhs  3  do  not  want  to  go  into
 the  details,  but  you  must  have  a

 fresh  look  at  the  whele  thing  There
 is  more  expenditure  on  unproductive
 items  I  would  appreciate  if  you  are
 continuing  whatever  good  things
 were  done  by  the  previous  Govern-
 ment  Unfortunately  a  fear  has  come
 in  the  minds  of  the  minority  people
 that  they  are  being;  neglected  This
 fear  sheuld  be  removed  and  _  there
 should  be  a  categorical  statement  by
 the  Minister  to  this  effect

 With  these  words  l  conclude

 सभापति  महोदय
 आप  पाच  मिनट  लीजिए  ।

 चौधरी  बलवीर  सिह  |

 चौधरी  बलमभीर  सिह  (होशियारपुर  )
 सभापति  महोंदया  ।  बस  श्राप  बहती  है  5  मिनट
 जैसे  दफा  i440  लगा  दी  हो  ।

 सभापति  महोदय  ढाई  बजे  भिनिस्टर
 साहब  का  जवाब  देना  है।

 खीधरी  बलबीर  सिह  प्रभी जो  एक  छोटी सी
 रियासत  थी,  मिजोरम  उस  पर  बहस  करते  हुए,  कुछ
 लोगो  ने  अपने  दिलो  के  फफोलो  को  उछाला  है।  श्राज
 ये  लोग  कहते  हैं  कि  वहा  पर  जो  सरकार  थी,  उस  को
 तोड़ा  गया  है।  मैं  पूछता  हु  कि  पिछले  30  सालो  में
 कितती  आर  इस  की  जब  हुकूमत  थी,  इन्हीते  सरकारें
 तोड़ी  थी  झाप  लगातार  करते  रहे  हैं,  हर

 कब झापने  हुकूमते  तोड़ी  है।  पजाज  में  तोड़ी  भी  भौर

 कमी थी  सपल मग हुकूमत  व  a

 दुकमत
 को  तोडा।  द। द  इसके  लिए,  फी  हिमापत प्‌  खड़े  ही  गये  है।
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 यहां  कहा  जाता  है  कि  जब  कोई  ्
 ४०

 में
 कंबटें  होता  है  तो  उसको  'रियायतें  मिलती  हैं  लेकिन
 जब  कोई  किश्सियनिटी  में  जला  जाता  है  तो  वहां
 रियायतें हुटा  ली  जाती  हैं।  श्राप  पूछते हैं  कि  क्या
 बहा  किसी

 वेकपुरड
 कास्ट  वाले  का  सोशल  स्टेट्स  बढ़

 जाता  है?  में  भाप  से  पूछता  हू  कि  भाप  के  यहा
 कोई  फर्क  नही  है,  आप  एक  ही  ब्रादरहुड  को  मानते
 हैं,  सभी  को  समानता  देते  है  तो  वहां  किसी  का  दर्जा
 नीचे  कैसे  झा,  बहां  तो  सभी  बराबर  है  ?  जब
 किसी  धर्म  मे सब  बराबर  है  तो  फिर  रियायतें  किस
 बात  की  ?  वहा  पर  जिस  ढ़ग  से  प्रचार  हुआ  है,
 जिस  हग  से  करोडो  रुपया  मिशनरीज  ने  खर्च  कर
 के  वहां  के  लोग़ो  को  तग  किया,  वह  एक  भ्रलहिदा  मसला
 है।  इस  बारे  में  मैने  तो  इसलिए  कहा  कि  आपने
 महू  बात  उठायी  थी  t

 सवाल  उठता  है  कि  इतने  छोटे  हिस्से  में  भी
 4हा पर  ठीक  ढंग  से  राज  नहीं चल  पाया।  उसके
 लिये  ब्योरोक्रेसी  जिम्मेदार  है।  मत्री  महोदय  जिन
 लोगो  को  बहा  बिठा  देले  हैं  बे वहा  जा  कर  गडबडो  भौर
 अम्याशी  करते  है।  उसका  प्रसर  होता  है  कि  बहा
 विद्रोह  उभरता  है।  ये  भ्रफसर  लोग  बहा  उन  के
 बीच  में  उनके  ढग  से  नही  रहते  है  भ्रौर  शानो-शौकत
 से  रहते  है।  इसी  से  उन  लोग्रों  म ेबगावत  फैलती
 है  1  मत्री  जी  झपने  लोगो  को  रोकये  कि  वे  यहा
 जा  कर  सही  ढग  से  उन  लोगो  के  बीच  में  रहे,  शान-
 शौकत  न  दिखाये,  उनके  बीच  में  जा  कर  ऊटपटाग
 बाते  त  करे।  यह  बुनियादी  चीज़  है  जिस  को  कि
 देखने  की  जरूरत  है।  ब्योरोक्रेसी  वहा  जो  गड़बड़
 करती  है,  इखलाख  से  गिर  कर  बात  करती  है  वह
 बहा  न  करे।  ऐसी  चीजो  का  भस र  होता  है।  इसलिए
 इसको  रोकने  की  जरूरत  है।

 दूसरे  यूनिवर्सिटी  के  बारे  में  कहा  गया  ।  यह
 कहना  बड़ा  भासान  है  1  झगर  दस  लड़को  के  लिए

 ्
 प्रोफेसर  रख  दिये  जाए  श्रौर  थोड़े  से  लड़को  के

 लिये  यूनिर्वासटी  बना  वी  जाए  तो  कितना  खर्चा  उस  पर
 झायंगा  ।  बिना  यूनिवर्सिटी  के  भी  तो  उनको
 एजूकेशन  दी  जा  सकती  है  1  किसी  बड़ी  यूनिवर्सिटी में  उनके  लिए  सेप्रेटली  फ्री  एजुकेशन  का  इंतजाम
 हो  सकता  है  a  महा  उनके  लिए  फ्री  एजुकेशन  ौर
 रहने  का  भी  फ्ली  इ  तजाम  कर  दिया  जाए।  भगर
 यहा  से  पैसा  दिया  जाए  भौर  एक  यूनिवर्सिटी  खडी  कर

 जवान  मे  पढ़ाने  का
 सबर हो

 to  बहां सारा  इंतजाम
 सरकार  करें  i  sae  का,  पहले  का  भौर
 किताओं  का  सारा  का  सारा  ख  सरकार  दे  _  झगर इस

 दग  से  वहां
 स्

 दी  जाए  तो  अर्चा  भी  कम
 थोडे से  1  लिए,  दिल  छोड  हे  चलानी  के

 बूनिवततिदी  बनाना सौर  उसका  शलम  से
 इम्तजाम  करता  इस  में  सरकार  का  पादा  खर्चा  झामेगां  |
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 वहां  के  इलाकों  के  लिए  एक  बड़ी  यूनिवर्सिटी  बनाने  से

 शी  देश
 यहां  के  बच्ची  “को  सेने  से  कम  खर्चा

 आयेगा।

 दूसरे  वहा  भूख  का  भी  इन्तजाम  भ्रापको  करना
 पड़ेगा।  जब  तक  भूख  रहती  है  तब  तक  लोग  विद्रोह
 की  भी  आस  करते  हैं।  जब  तक

 पद  चुद
 रहगा

 दुनिया  में  बगावत  चलती  भाई  है  भौर  जायगी।
 यहां  पर  झाप  इडस्ट्री  का  इन्तजार  करे  ।  वहां  जो
 हालात  हैं  उन  के  मुताविक  कौन  सी  इंडस्ट्री  वहा  पर  सूट
 करती  है  उसको  आप  लगाए  i  जो  एडजायनिग
 बीन  का  इलाका  है  वहां  रेशम  पैदा  होता  है  भोर  यहा
 पर  भी  हो  सकता  है।  यहां  रेशम  के  दरख्त  लग  सकते
 है।  उस  किस्म  की  इृण्डस्ट्री  जो  यहा  पर  पैदा  होने
 वाले  रा  मंटीरियल  पर  प्राघारित  हो  यहा  लगाई
 जा  सकती  है।  यहा  के  लोगो  को  जिम  श्ीजों  की
 जरूरत  पडती  है  भौर  उस  जरूरत  को  पूरा  करने  के
 लिए  झगर  उस  भ्रकार  की  इृष्डस्ट्री  लग  सकती  है  तो
 लगाई  जाती  बाहिय  ny

 होम  मिनिस्ट्री  और  डिफेंस  मिनिस्ट्री  का  भी  इस
 इलाके  से  ताल्लुक  है,  दोनो  इस  इलाके  की  समस्याझो
 में  इनवाल्ग्ड  है।  सरहद  पर  बहुत  सख्त  विजिलेस
 की  जरूरत  है  ।  वहा  के  जो  रिवैल्श  है  यह  सही  बात
 है  कि  वे  चीन  जा  कर  वहा  से  तालीम  हासिल  करके
 द्रालें  है,  हथियारों  की  ट्रेनिग  ले  कर  ऑ्ाते  है,  हर

 किस्म  का  वगावत  करने  का  सामान  ले  कर  झाते  है
 और  झा  कर  यहा  गड़बड़  पैदा  करते  हैं।  इस  लीख
 को  रोकने  की  जरूरत  है।  सरहद  पर  झाप  ऐसा
 ल्तिजाम  करे  ताकि  यहा  से  लोग  चीन  आदि  देशों
 मे  जा  न  सके  झौर  झगर  चले  जाए  तो  जब  वापिस  श्राए
 तो  उनको  पकड़ा  जा  सके।  तभी  शमाल  मशरकी  जो
 इलाका  है  बह  सुरक्षित रह  सकता  है  शौर वहा  ठीक  ढंग
 से  काम  हो  सकता  है  ।

 SHRI  ANNASAHEB  P  SHINDE
 (Ahmednagar).  It  is  unfortunate  that
 we  are  required  to  discuss  this  Mizo-
 ram  budget  here  on  the  floor  of  this
 House,  because  there  is  no  local
 assembly  But  let  us  hope  that  the
 constitutionally  censtituted  proper
 assembly  will  come  there  and  they
 will  have  a  proper  democratic  forum

 Now  the  purpose  why  I  have  sought
 your  permission  to  participate  in  this
 debate  is  this,  This  is  not  only  a
 question  of  Mizoram.  Whether  it  is
 Nagaland,  whether  it  is  Meghalaya,
 whether  it  is  NEFA,  in  ail  these  areas,
 the  basic  pionlem  cannct  be  solved
 by  this  fraditional  budget.  First  of
 all,  agriculture  35  the  main  profession
 there,  and  unfortunately  neither  the
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 @revious  Government  to  which  I  was
 a  party  nor  the  present  Government
 has  been  in  a  position  io  find  a  solu-
 tion  to  the  basic  problem  of  land
 tenure  system.  There,  in  all  these
 north-eastern  regions,  land  is  neighter
 community  owned  nor  individually
 owned.  There  is  a  lot  of  confusion  on
 land  ownership  pattern.  To  my  mind,
 as  a  progressive,  I  will  stand  for  even
 collective  ownership,  but  I  don’t  think
 that  will  be  a  practical  proposition  in
 the  present  situation.  Therefore,  un-
 Jess  Government  takes  a  basic  decision
 on  land  tenure  system  and  land  owner-
 ship—land  tenure  is  encouraged—
 all  these  budgetary  provisions  are  not
 going  to  make  any  impact  on  the
 econemy  and  their  development  This
 as  a  serious  statement  I  am  making.

 Why  are  Mizoram  people  having
 difficulties?  Why  is  there  political
 turmoil  in  this  region?  The  main
 reason  is  that  the  Government  of

 India  has  not  succeeded  in  finding  an
 economic  solution  for  these  people.  As
 far  as  this  region  is  concerned,  it  was
 having  trade  with  Burma,  because
 it  has  a  bérder  of  435  km  with  Burma.
 apart  from  other  regions.  And  during
 the  British  regime,  there  was  a  free
 movement  of  commodities,  etc.,  be-
 cause  naturally  iwe  separate  people
 are  there,  two  entities  are  there  Trade
 has  stopped  and  obviously  the  hfe  of
 the  Iccal  people  has  been  very  badly
 affected.  So,  a  special  type  of  set-up
 is  necessary  to  go  into  the  economic
 problems  of  these  people  and  how
 commodities  flow  will  be  there.  This
 is  a  special  consideration  which  the
 Finance  Minister  shoud  suggest  to
 the  Minister  of  Home  Affairs  and
 others  so  that  they  will  be  in  a  posi-
 tton  to  look  into  this

 Then  there  is  a  common  problem
 in  this  area  and  that  is  jhum  culti-
 vation.  To  my  mind,  the  only  solu-
 ttion  of  this  problem  is  to  have  an
 irrigated  land.  There  are  good  vallies.
 There  is  8  very  good  rainfall,  but
 hardly  anything  is  being  done  in  this
 region  for  the  development  cf  Mizo-
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 ram.  Unless  irrigated  land  is  develop-
 ed,  there  would  not  be  any  stability
 to  agriculture.  People  will  not  stick
 to  agriculture.  Jhum  cultivation  has
 already  destroyed  all  forests.  And
 even  wild  life  which  was  the  best  life
 in  the  country  in  this  part  of  the
 region  has  also  completely  extinguish-
 ed.  In  these  areas,  people  are  very
 good;  very  hard  working  people  are
 there.  They  are  very  affectionate
 people.  Unfortunately  we  have  not
 succeeded  in  bringing  them  into  the
 common  stream  of  life.  A  traditional
 budget  like  the  one  fer  Punjab  or
 Delhi  or  Haryana,  with  similar  pfrovi-
 sion  for  community  development  or
 public  health—-I  am  not  opposed  to
 that—is  not  going  tc  make  any  dent
 unless  the  type  of  infrastructure  need-
 edis  built  up  and  production  efforts  are
 enccuraged  in  that  area.  For  agricul-
 ture  there  should  be  infrastructure  for
 eleciricity,  for  providing  extension;  it
 should  not  be  individual  responsibility,
 it  should  be  institutionalised.  Unless
 that  is  done  I  am  afraid  that  crores  of
 rupees  which  ‘ve  are  going  to  sink  in
 this  area  will  continue  to  be  sunk  and
 we  shall  not  be  able  to  find  a  solution
 to  the  problem  that  people  face  there.
 I  am  sorry  that  the  Finance  Ministry
 is  blindls  following  the  traditional
 budget  system.  I  am  not  casting  any
 aspersion  on  the  hon,  Minister,  he  is
 sincere  and  intelligent.  But  unfor-
 tunately  he  has  not  gone  into  the  depth
 of  the  problem.  I  wish  he  goes  into
 the  depth  of  the  problem,  not  only  in
 Mizoram  but  in  the  entire  north-east-
 ern  region.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  Madam  Chair-
 man,  my  colleague  Shri  Dhanik  Lal
 Mandal,  the  Minister  of  State  in  the
 Ministry  of  Home  Affairs  is  here.
 Mizoram  is  a  Union  territory  which  is
 administered  by  the  Home  Ministry.
 Many  of  the  points  that  have  been
 raised  here  concern  that  Ministry  and
 it  will  be  proper  if  he  replies  to  those
 points.  So,  he  may  be  permitted  to
 intervene  in  the  debate;  for  the  other
 points  'I  shall  reply.
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL);  It
 is  true  that  Mizoram  is  very  picture-
 sque  countryside  and  the  people  there
 are  algo  very  colourful,  and  I  also  say,
 affectionate.  i  have  gone  there;  I
 visited  Mizoram  once  and  I  met  all
 sections  of  the  people  there;  I  found
 that  they  desire  peace.  Therefore,
 elections  were  ordered  to  be  held  and
 elections  were  held.  Shrimati  Rono
 Shaiza  is  not  here  now;  she  wanted
 fo  know  why  negotiations  were  caller
 off.  Hon.  Members  of  the  House  are
 aware  that  in  March  4978  the  then
 Home  Minister,  Chaudhury  Charan
 Singh  called  off  the  negotiations  which
 were  going  on  with  Mr,  Lal  Denga  at
 that  time.  It  was  made  clear  to  the
 House  that  no  useful  purpose  would
 be  served  by  continuing  negotiations
 with  Mr,  Lal  Denga  hecause  he  did
 not  fulfil  the  commitments  he  made
 himself  namely,  that  he  would  arrange
 the  surrender  of  the  underground  with
 arms  ‘within  a  certain  period  of  time
 which  was  stipulated  He  went  on
 bidding  time  80  negotiations  were
 called  off  and  elections  were  ordered
 to  be  held.  Elections  were  held  and
 in  those  elections  People’s  Conference.
 another  party  led  by  Mr.  Shailo  got

 two-thirds  majority  in  May.  The  Min-
 istry  came  into  existence  in  June  and
 the  ministry  was  working.  Unfor-
 tunately  due  to  dissidents  within  the
 party,  this  MNF  government  was  re-
 duced  to  a  minority  ang  therefore  in
 the  month  of  November  7978  Presi-
 dent’s  rule  was  clamped  down,  Tt
 was  not  for  any  extraneous  purpose. If  was  berause  the  Government  could
 not  be  run  according  to  the  provisions 0  the  Constitutinn.  Government  had
 pad

 into  minority  and  it  was  thought

 pooh
 in  this  part  of  the  country,  if  was

 ter  that  matter  was  referred  back
 eg

 to  the  people  and  Government
 ५  Was

 not  formed  on  the  basis  of  some
 Negotiations  and  horse  trading.

 SHRI  Cc  हू,  CHANDRAPPAN:  Is  it?
 SHRI  DHANT

 Yes,  it  te
 K  LAL  MANDAL:
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 So,  President’s  rule  was  imposed
 and  Assembly  was  dissolved  and  now
 l  say  on  27th  April  this  year  elections
 will  be  held  in  Mizoram,  That  has
 been  agreed  between  Government  and
 the  Election  Commission.  The  date
 has  been  fixed,  27th  April,  1979,  It  is
 well  within  six  months.  We  keep  our
 words  and  not  like  the  previous  Gov-
 ernment,  President's  rule  continuing
 for  years  and  years  on.  Within  six
 months  we  shall  see  that  election  is
 held  and  election  will  be  held.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry)  What  about  Pondicherry”
 You  are  very  generous  for  one  terri-
 tory  but  not  for  other.

 SHRI  DHANIK  LAL  MANDAL  We
 are  very  anxious.

 SHRI  ron  छू.  CHANDRAPPAN:  What
 about  Mampur?

 SHRI  DHANIK  LAL  MANDAL:  [
 shall  take  up  Manipur  too.

 In  Pondicherry  too  that  problerr
 came  Because  there  will  have  to  be
 intensive  revision  of  electoral  rolls,
 therefore,  Pondicherry  will  take  दि
 little  more  time.

 SHRI  RAGAVALU  MOHANARAN-
 GAM  (Chengalpattu):  How  many
 times  you  have  said  that  elections  will
 be  held  shortly.

 SHRI  DHANIK  LAL  MANDAL:
 Last  years  electoral  rolls  were  not  re-
 vised  intensively.

 SHR  A.  BALA  PAJANOR  :  I  reserve
 it  till  discussion  on  Pondicherry  comes
 Up.

 (Interruptions)

 MR.  CHAIRMAN:  You  talk  of  Pon
 dicherry,  when  Pondicherry  is  takem
 up.
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 SHRI  C.  K.  CHANDRAPPAN:  What
 about  Manipur?

 SHRI  DHANIK  LAL  MANDAL:  He
 ‘wants  to  know  about  Manipur.  In-
 tensive  revision  of  electoral  roll  has
 been  ordered  and  dates  are  under  con-
 aideration.

 SHRI  ए.  K.  CHANDRAPPAN:  That
 means  you  will  have  President’s  rule
 tthere  and  then  you  will  have  elections
 because  the  present  Assembly  will
 «ome  to  an  end.  The  tenure  will  be
 wver  on  5th  March.

 MR.  CHAIRMAN:  Shri  Bala  Paja-
 mor,  will  you  kindly  sit  down.  He  is
 mot  yielding.

 SHRI  A,  BALA  PAJANOR:  It  is  a
 matter  dealing  with  Union  Territo-
 Ties.

 MR,  CHAIRMAN:  You  can  have
 wiarification  after  he  has  finished.  Do
 mot  interrupt.

 SHRI  DHANIK  LAL  MANDAL:
 ‘I  nntirely  agree  with  the  hon.  members
 aand  with  Shri  Shinde  in  particular
 that  unless  we  take  care  of  agricul-
 ‘ture,  we  will  not  be  able  to  solve  the
 problem  of  Mizoram  and  the  main

 ‘treuble  and  also  the  danger  is  jhum
 cultivation  This  is  disastrous  as  well
 8  dangerous  because  it  brings  in
 wogue  soil  erosion,  land  sliding  and  all
 these  things.  It  35  also  not  good  be-
 cause  production  is  very  less.  So,
 this  will  have  to  be  changed.  Jhum
 cultivation  wil]  have  to  be  changed.
 Permanent  cultivation  will  have  to
 ‘be  introduced  and  to  this  task  we
 thave  addressed  ourselves.  Our  main
 ‘thrust  now  is  that  agriculture  must
 ‘get  top  priority  and  jhum  cultivation
 must  be  replaced  by  permanent  cul-
 tivation.  There  should  also  be  cash
 cropping  on  a  large  scale  and  for  that
 We  876  doing  everything.  You  will  be
 ‘happy  to  know  that  to  replace  jhum
 @aitivation  we  are  spending  now
 about  Rs.  l  crore.  From  Rs.  2  Inkhs,
 it  has  come  to'Rs.  l  cnere.  We  are
 gradually  weaning  away  areas  from
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 jhum  cultivation  to  permanent  culti-
 vation.  It  is  our  endeavour  that  all
 areas  which  are  under  jhum  cultiva-  ,
 tion  now  should  come  under  perma-
 nent  cultivation,  Further,  we  are
 making  all  efforts.  About  the  cause
 of  insurgency,  acoording  to  me,  it  is
 not  the  frustration  which  the  hon.
 members  are  pointing  out.  Two
 things  according  to  me  were  respon-
 sible  for  insurgency,  Firstly,  they
 were  used  to  trading  with  Burma  and
 Hong  Kong.  That  was  the  main  source
 of  their  income  which  gradually
 came  to  a  stop.  Secondly,  some  mis-
 chief-mongers  created  this  psychosis
 in  the  simple  tribal  people  that  the  !
 Government  of  India  is  against  their  ~
 religion.  It  is  not  g  fact  But  some-
 how  this  impression  was  created.
 When  I  went  there,  I  tried  to  remove
 this  impression.  The  Government  of
 Ipdia  treats  all  religions  equglly.

 सर्वधर्म  समभाबा  सभी  धर्मो  के  साथ  हमारा
 एक  जेसा  व्यवहार  e  att  किसी  आवमी  कफ
 प्रीत  इस  इस  लिए  भेदभाव  नहीं  किया
 जायेगा  कि  वह  किसी  धर्म  विशेष  को  मानता
 हँ ।
 But  that  impression  was  created  and
 these  simple  people—five  lakhs  of
 people—thought  that  they  could  be-
 come  independent  and  sustain  theit
 independence.  Now  that  is  going  out
 of  their  mind,  When  I  went  there,
 saw  that  they  wanted  peace.

 About  China,  it  has  come  to  our
 notice  that  these  people  are  not  much
 interested  now  in  these  affairs.  We
 are  vigilant  and  we  will  keep  a  watch
 But  that  is  my  surmise,  which  I  am
 telling  you.

 Mrs.  Shaiza  Rano  talked  of  the  re-
 vival  of  the  demand  for  independence.
 That  is  not  true.  MNF  was  formerly
 led  by  Laldenga,  but  subsequently  he
 was  disowned  by  his  own  people  be-
 cause  he  wag  away  from  the  main<,
 land  for  years  and  years.  He  did  not
 participate  in  the  trials  and  tribula.
 tions  of  the  people  whom  he  had  en-
 couraged  to  revolt.  These  people  were
 undergoing  sufferings  and  hardships
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 but  this  man  never  participated  in
 their  sufferings  and  hardships.  Go,
 Zaldenga  was  disowneg  by  his  own
 People.  Subsequently  camg  Mr.  Biak-
 chhunga,  the  self-styled  Commander-
 inChiet  of  the  Mizo  National  Army.
 He  had  differences  with  Laldenga  and
 they  broke  off.  The  underground
 people  were  scattered.  Now  so  many
 of  them  have  come  over  ground.
 Very  few  are  left  under-ground.  So,
 the  MNF  got  divided  into  two.  Now
 ‘both  fellows  have  been  disowned  and
 8  third  man  has  come.  The  MNF  is
 divided  thoroughly.  People  there
 ‘want  peace  by  and  large  and  the
 ‘under-grounds  have  come  over-
 Ground.  So,  there  is  no  question  of
 insurgency  and  there  is  no  question
 of  revival  o¢  that  @emand.

 About  other  things  I  will  not  say
 much  because  that  has  no  relevance
 with  this  Budget.

 Dr.  Ramji  Singh  talked  of  mautam
 and  thingtam  that  come  at  the  inter-
 val  of  50  and  8  years  respectively.
 That  38  the  real  tragedy  of  the  Mizo-
 ram  people.  There  I  entirely  agree
 with  him  because  these  people  gene-
 rally  depend  on  agriculture.  Because
 of  jhum  cultivation,  they  do  not  have
 t™uch  to  spare.  So,  when  this  famine
 comes  after  8  or  50  years,  they  really
 face  the  difficulty.  In  this  kind  of
 economy,  whatever  they  produce  this
 year,  they  eat  it  and  whatever  they
 produce  next  year,  they  eat  it  They
 do  not  have  anything  to  spare.  That
 is  why,  when  mautam  or  thingtam
 comes,  they  are  faced  with  real  diffi-
 culty.  This  is  really  the  bane.  Past
 time,  when  thingtam  occurred,  we
 ave  assigtance  on  a  large  scale  and
 we  saw  to  it  that  due  to  thingtam,
 nobody  should  suffer.  Therefore,  we
 Promised  that  whatever  difficulties

 ;  they  face,  we  ate  there  to  help  them.

 About  ginger,  we  have  asked
 NAFED  to  procure  ginger  from  there
 at  Re.  20/-  quintal  and  not  at
 Rs.  0/-  ag  i  by  Mrs,  Saiza,  We
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 subsidised  NAFED  to  the  extent  of
 Rs.  40  lakhs.  So,  we  saw  to  it  that
 whatever  production  they  could  make,
 that  had  an  assured  market  and  in
 turn,  they  got  rice,  wheat  and  every-
 thing.  We  took  measures  that  who-
 ever  wants  to  work  should  get  work.
 Therefore,  we  spent  Rs.  .92  crores
 for  that  purpose  and  for  takavi  loan.

 I  entirely  agree  that  thingtam  will
 have  to  be  taken  care  of.  Unless  we
 take  care  of  thingtam,  Mizoram  people
 will  be  put  to  trouble.

 About  resources  and  infrastructure
 being  built  there,  I  agree  that  Mizo-
 ram  has  very  little  power.  We  have
 sanctioned  a  project  of  5  mgwatt.  It
 will  solve  the  problem  of  Mizoram  to
 a  large  extent.

 About  roads  and  airstrip  about
 which  Shri  Purnarayan  Sinha  spoke,
 we  have  built  a  road  from  Silchar  to
 Aizol  and  it  takes  only  8  hours  from
 Aizol  to  Silciar.  Whether  postcard reaches  there  in  a  week  or  fourteen
 days,  I  am  not  responsible  for  that,
 but  the  road  takes  only  8  hours.

 About  airstrip,  we  are  asking  for
 an  alternative  site  Formerly,  Turial
 was  selecteg  for  this  purpose  but  later
 on,  it  was  found  that  it  has  sub-stan-
 dard  soil.  We  are  also  working  on
 a  different  airstrio  which  is  near  to
 Aizol.  There‘ure,  by  and  large,  we
 are  taking  care  of  every  aspect  of
 Mizoram.

 Last  time,  when  I  visited  Naga-
 land,  I  enquired  about  thes,  people
 and  I  found  that  the  people  are  fell
 off,  contended  and  petceful.  They
 want  peace  and  democracy.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  What  about  petrol  pumps?

 SHRI  DHANIE.  LAL  MANDAL:
 That  we  have  left  for  you.

 SHRI  C.  K.  CHANDRAPPAN:
 Madam,  I  would  like  to  ask  for  ®
 Clarifiéation.  ‘Regarding  elections  in



 327  Mizoram  Budget,  Gent.
 Mizoram,  79-80  and

 {Shri  C.  K.  Chandrappan]

 Manipur,  the  hon.  Minister  in  the
 course  of  the  reply  made  a  statement
 that  there  will  be  President’s  Rule
 and  that  he  has  asked  for  the  electo-
 ral  rolls  to  be  revised  by  the  Elec-
 tion  Commission.  I  would  like  to
 have  a  categorical  assurance  from  him
 that  elections  will  take  place  in  that
 could  not  be  implemented  in  that
 State  within  a  reasonable  time  and
 that  we  will  not  have  to  wait  for
 years  and  Manipur  budget  will  come
 to  this  House  for  discussion.  The
 tenure  of  the  present  House  is  going
 to  be  over  on  the  5th  of  next  month.
 80,  we  want  an  assurance  that  the
 elections  will  be  held  within  a  reason-
 able  time.

 SHRI  DHANIK  LAL  MANDAL:
 That  assurance  I  have  given  you.

 SHRI  SATISH  AGARWAL:  Madam
 Chairman,  the  House  is  presently  dis-

 eed
 the  budget  for  Mizoram  for

 year  ‘1979-80,  the  Demands  for
 Grants  for  five  months  and  also  the
 Supplementary  Demands.  The  gross
 expenditure  for  the  year  1979-80  is
 Rs.  7.24  crores,  out  of  which  the  Vote
 on  Account  is  Rs.  29.68  crores  for  the
 next  five  months.

 As  the  House  is  well  aware,  the
 elections  to  the  State  Assembly  of
 Mizoram  are  going  to  be  held  next
 month.  Therefore,  the  State  Assemb-
 ly  ang  the  new  popular  Government
 will  have  a  chance  to  recast  the
 budget  provisions,  as  it  suits  them.
 What  we  are  doing  is  only  a  constitu-
 tional  obligation,  because  the  Minis-
 try  of  Finance  of  the  Central  Govern-
 ment  has  to  get  approval  from  this
 House  for  incurring  expenditure
 during  this  particular  period  of  time.

 I  have  heard  with  rapt  attention  the
 speeches  made  by  the  hon.  Members
 on  the  floor  of  the  House  and  I  am
 thankful  to  them  for  making  very
 concrete  and  constructive  sugges~
 tions,  It  is  true  that  they  have  cover-
 ed  a  wide  spectrum  from  jhum  cul-
 tivation  to  ginger  and  construction  of
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 roads  to  Christian  missionaries.  I
 have  learnt  quite  a  lot  about  that
 area,  which  I  have  not  visited  so  far.
 I  was  feeling  envy  for  the  members
 who  gave  such  a  colourful  descrip-
 tion.  They  are  very  fortunate  people,
 But  I  can  assure  you  that  I  will  visit
 the  north-eastern  region  within  a
 very  short  time.

 One  point  raised  by  Shri  A.  C.
 George  and  repeatedly  asked  by  Shri
 Saugata  Roy  and  other  members  was
 about  the  petrol  pump,  why  it  has
 been  mentioned  in  the  Explanatory
 Memorandum.  Of  course,  it  does  not
 look  nice  to  reply  to  this  very  minor
 point,  but  it  was  part  of  the  trading
 measure  of  the  Government.  As  it
 could  not  e  implemented  in  that
 particular  year,  naturally  in  the  re-
 vised  estimate  there  is  a  shortfall  of
 Rs.  20  lakhs  on  both  sides,  which  is
 reflected....

 SHRI  A.  C.  GEORGE:  Our  com-
 plaint  is  about  the  non-implementa-
 tion.

 SHRI  SATISH  AGARWAL:  The
 implementation  of  this  item  is  not
 within  the  charge  of  the  Ministry  of
 Finance.  It  is  for  the  State  adminis-
 tration  to  do  it.  It  is  true  that  after
 November  978  the  State  of  Mizoram
 is  under  President’s  Rule,  but  you
 cannot  hold  the  Finance  Ministry  res-
 ponsible  for  the  non-implementation
 of  this  project  which  was  there
 already.  But  it  has  been  held  over
 for  next  year,  and  provision  has  been
 made.

 we  hrs.

 A  criticism  has  been  made  that  the
 provisions  are  not  adequate  for  the
 development  of  this  particular  ares,
 and  it  has  Been  said  that  there  are
 various  problems  which  are  confront-
 ing  the  development  of  this  area,  that
 there  is  no  infra-structure,  there  are
 no  roads,  no  communications,  no  tele-
 communications,  no  air  field,  no  agri-
 cultural  development  and  so  on  and
 forth.  It  will  not  Be  possible  for  mr
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 to  dwell  on  these  points  to  a  great
 extent  because  the  House  is  well
 aware  of  the  tradition  and  conven-
 tions  that  the  Union  Territories  are
 ‘administered  by  the  Home  Ministry.
 The  proposals  are  submitted  to  the
 Home  Ministry.  Whatever  proposals
 come  to  the  Finance  Ministry  have  to
 seek  their  approval.  I  can  assure  the
 House  and  the  hon.  Members  inte-
 tested  in  the  development  of  that  part
 of  the  country  that  in  whatever  pro-
 posals  are  received  by  the  Ministry
 for  the  development  of  that  part  of
 the  country  I  shall  take  personal  and
 keen  interest  and  see  that  the  deve-
 lopment  of  Mizoram  does  not  get
 hampered.

 SHRI  VAYALAR  RAVI:  What
 about  the  attitude  of  the  officers
 towards  the  local  public-  It  has  to  im.
 prove,

 SHRI  SATISH  AGARWAL:  That  is
 a  subject  for  the  Department  of  Per-
 sonnel,

 Shri  Purnanarayan  Sinha  made  a
 point  with  regard  to  the  development
 of  an  air  strip.  The  possibility  of
 developing  the  existing  air  strip  in
 Mizoram  is  being  examined  in  con-
 sultation  with  the  Civi]  Aviation  De-
 partment.  There  is  also  a  proposal  to
 construct  a  new  aerodrome  in  Mizo-
 zam.  The  project  has  been  included
 in  the  Sixth  Plan.  The  Survey  of
 India  has  been  asked  to  take  up  a
 detailed  survey  for  this  project.

 With  regard  to  education  facilities,
 the  Sixth  Plan  makes  a  provision  of
 Rs.  70  lakhs  for  technical  education,
 out  of  which  Rs,  6  lakhs  will  be  for
 1979-80,  The  Polytechnic  Institute  at
 Lunglei  will  start  functioning  in
 1979-80,  with  30  students  in  Civi]  En-
 Bineering  and  5  each  in  Electrical
 and  Mechanical  Engineering.  In  the
 industy  sector.  it  is  proposed  to  im-
 Part,  through  the  rural  industry  cen-
 tre  at  Aizawari  basis  engineering  and
 industria]  skills  to  rural  artisans,

 With  regard  to  agro-industries,  the
 Sixth  Plan  makes  a  provision  of
 Re.  8.28  crores  for  development  of
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 village  and  small  industries  in  Mizo-
 ram.  The  outlay  for  1979-80  will  be
 Rs.  48  lakhs.  It  is  proposed  to  give
 all  encouragement  to  agro-based  in-
 dustries.  The  newly  set  un  Small
 Industries  Development  Corporation
 will  be  entrusted  with  the  develop~
 ment  of  agro-based  industries  like
 fruit  preservation  and  processing  of
 food  products,  Mini  Sugar  plant,  Saw
 Mill-cum-Wood  Seasoning  Plant
 during  1979-80.  There  is  a  Budget
 provision  of  Rs  5  lakh  for  preimai-
 nary  works  for  setting  up  a  ginger
 plant.  Provision  has  also  been  made
 for  encouragement  of  the  silk  indus-
 try.

 With  regard  to  roads,  I  may  inform
 the  hon.  Members  that  Government
 is  aware  of  the  importance  of  roads
 to  connect  the  interior  parts  of  the
 Union  Territory  with  its  Capital  and
 with  the  neighbouring  States.  The
 Sixth  Plan  makes  a  provision  of
 Rs.  20  crores  for  roads  and  bridges
 in  the  Union  Territory.  The  current
 year’s  Budget  provides  Rs.  39  crores
 and  the  next  year’s  Budget  also  pro-
 vides  Rs.  4  crores  for  roads  and
 bridges.  Besides  this,  there  is  also  &
 provision  of  Rs.  6  crores  in  the  cur-
 rent  year  as  well  as  in  the  next  year
 for  construction  of  border  roads  by
 the  Border  Roads  Development  Board.
 Out  of  the  total  number  of  229  vil-
 lages,  0  villages  hawe  been  connect-
 ed  with  roads  up  to  March,  ‘1978.
 During  the  Sixth  Plan,  it  is  proposed
 to  connect  another  00  villages  with
 roads.

 The  point  regarding  shifting  cul-
 tivation  has  already  been  dealt  with
 by  Mr.  Mandal.  There  is  a  provision
 of  Rs.  5.385  crores  in  the  Sixth  Plan,
 including  Rs.  80  lakhs  for  1979-80.
 During  1979-80,  public  health  centres
 at  Kolasib  and  Biate  will  be  upgraded
 as  30-bed  hospitals.  It  is  also  pro-
 posed  to  start  new  public  health  cen-
 tres  at  five  more  places.  ‘he  hospi-
 tal  at  Aizawl  will  also  be  upgraded
 as  a  State  hospital.  Hospitals  in  four
 other  places  will  also  be  improved.
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 The  Budget  for  the  next  year  pro-
 vides  Rs.  4.4  lakbs  for  control  of
 Tuberculosis.

 So  far  as  the  question.  of  infiltra-
 tion  and  the  political  espe.ts  of  the
 Problem  are  cancerned,  they  have
 been  highlighted  by  my  friend  and
 they  have  been  replied  to  properly.

 With  regard  to  Ginger  cultivation
 and  marketing  facilities  ,that  has
 also  been  replied  to.  I  need  not  take
 much  time  of  the  House  on  that.

 With  regard  to  water  supply,  there
 is  a  provision  of  Rs.  8  crores  in  the
 Sixth  Plan,  out  of  which  Rs.  2.5  crores
 is  for  1979-80,  There  is  an  acute
 shortage  of  drinking  water.  Almost
 all  the  villages  in  Mizoram  are  on  the
 hill  tops  ang  water  sources  are  avail-
 able  only  down  below,  Therefore,
 drinking  water  supply  is  being  given
 importance  during  the  Sixth  Plan.  At
 present  Aizawl  and  Lunglel  towns
 afe  provided  with  regular  water  sup-
 ply.  In  seven  villages  water  supply
 schemes  have  been  completed.  During
 the  Sixth  Plan  period,  it  is  pronosed
 to  provide  water  supply  to  220  vil-
 Jages  besides  increasing  the  water
 aupply  in  towns  like  Aizawl],  Lunglei
 and  Satha.

 During  1979-80  it  is  proposed  to
 take  up  water  supply  schemes  for  28
 villages  and  also  a  scheme  for  aug-
 menting  water  supply  in  Aizawl.

 I  have  very  briefly  dwelt  upon
 eertain  points  that  have  been  raised
 by  the  hon.  Members.  I¢  is  neither
 possible  nor  desirable  to  reply  to  each
 and  every  point.  I  have  taken  notes
 of  whatever  sentiments  the  hon.  mem-
 bers  have  expressed  here  and  what-
 ever  the  Finance  Ministry  can  do  for
 the  development  of  this  charming
 part  of  the  country  will  be  done.  I
 can  assure  the  hon.  Members  that  I
 will  do  my  level  best  to  come  to  help
 of  Mizoram.

 MR.  CHAIRMAN:
 im

 The  question
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 “That,  the  respective  sums  pot
 exceeding  the  amounts  on  Revenve
 Account  ang  Capital  Account  shown
 in  the  third  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  Territory  of  Mizoram,  on
 account,  fer  of  towards  defraying
 the  charges  during  the  year  ending
 on  the  Slst  day  of  March,  1980,  in
 respect  of  the  heads  of  demnands
 entered  in  the  second  column  there-
 of  against  Demands  Nos.  4  to  4l.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  I  shall  now  put
 the  Supplementary  Demands  ior
 Grants  (Mizoram)  to  vote:

 The  question  is:

 “That  the  respective  Supplemen-~
 tary  sums  not  exceeding  the
 amounts  on  Revenue  Account  and
 Capita]  Account  shown  in  the  third
 column  of  the  Order  Paper,  be
 granteg  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Mizoram  to  defray  the
 charges  that  will  come  in  course
 of  payment  during  the  year  ending
 on  the  Sist  day  of  March,  979  in
 respect  of  the  following  demands
 entered  un  the  second  column  there-
 of—
 Demands  Nos,  4,  5,  7  to  12,  18,  1%,
 to  22,  28,  28  to  32,  34  to  ह: 8  aia  399
 to  4”

 The  motion  was  adopted..
 rere

 35.08  hrs.

 MIZORAM  APPROPRIATION
 (VOTE  ON  ACCOUNT)  BILL,  1979*

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  I

 beg to  move  for  leave  to  introduce  a  BI
 to  provide  for  the  withdrawal  of  cer-
 tain  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  Union  Territory

 *Published  in  Gazette  of  India  Extraordinary  Part  II,  section  a
 dated  21-8-1979.
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 0१  Misorani-  fet!  the  set'vices  of  2  part
 of  the  financial  yee  1970-80.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  with-
 drawal  of  certain  sumg  from  and
 cut  of  the  Consolidated  Fund  of
 the  Union  territery  of  Mizoram  for
 the  services  of  a  part  of  the  finan-
 cial  year  1979-80."

 The  motion  was  adopted.
 SHRI  SATISH  AGARWAL:  I  in-

 troducet  the  Bill.

 36.0  hrs.
 MIZORAM  APPROPRIATION  BILL

 i979*
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  :

 I  beg  to  move  for  Jeave  to  introduce
 a  Bill  to  authorise  payment  and  ap-
 propriation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mizo-
 ram  for  the  services  of  the  financial
 year  ‘1978479,

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  furthet
 sums  from  ang  out  of  the  Conso-
 lidated'  Fund  of  the  Ynion  territory
 of  Mizoram  for  the  services  of  the
 financial  year  1978-79."

 The  motion  was  adopted,  ..

 SHRI  SATISH  AGARWAL:
 I  introduce  tie  Bit.

 46.22  hea.
 PUNJAB  ExXtie®  (DELEY  AMEND-

 Ment)  BILL
 THE  MINISTER  OF  STATE  IN

 THE  MINI
 gins

 OF  FINANCE
 (SHRI  SATISH  AGARWAL):
 Madath  Chairman,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Punjab  Excise  Act,  1914,  as  in
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 force  in  the  Union  Territory  of
 Delhi,  be  taken  into  consideration.”

 With  your  pertnission,  for  the  infor—
 mition  of  the  hon.  Members  of  this
 House,  I  would  like  to  briefly  make
 a  statement  with  regard  to  this  BiB
 as  to  why  it  was  necessary  for  the  Pre-
 sident  to  issue  an  Ordinariee  asi
 hence  this  prevent  Bill.

 The  Union  Territory  of  Delhi  तक
 not  have  any  Extise  Act  of  their  ews
 and  accordingly  the  Punjab  Esciste
 Act,  ‘1914,  ang  amentiments  made  to  %
 have  been  extended  to  the  Uniorr  Fer—
 ritory  of  Delhi  by  notifications:  issues
 under  Section  7  of  the  Delht  Laws
 Act,  ‘1912  and  Section  2  of  the  Uniom
 Territories  (Laws)  Act,  7958  with  the
 necessary  restrictions  and  miodifica--
 tions.  This  Act  as  modified  regulates,
 inter  alia,  the  sale  of  intoxfitent:  by
 two  methods,  namely,  licensing:  anc
 taxation.  As  for  taxation  is  concern=
 ed,  Section  46  of  the  Act  provides  that
 no  intoxicant  shall  be  imported,  ex—
 ported  or  transported  except  afters
 Payment  of  any  duty  to  which  it  may
 be  Hable  under  this  Act  or  execution
 of  a  bond  for  such  payment,  and’  is
 compliance  with  such  conditions  a
 the  Lt.  Govetnor  of  Deihi  may  ime
 pose.  Similarly,  Section  23  lays  dows
 prohibition  of  removal  of  intoxicant
 from  any  distillery,  brewery,  wate-
 house  ot  other  place  of  storage  unless
 the  duty,  {f  any,  paydbla  under
 Chaptet  7  has  been  paid  or  a  botsd
 hes  been  exeruteg  for  the  payment
 thereof.  Section  8i  of  the  skid  Act  its
 Chapter  V  provides  for  the  impoast-
 tion  of  excise  duty,  or  countervailing,
 duty  at  such  rate  or  rates  as  the  Lt
 Governor  of  Delhi  would  direct  ow
 any  excisable  articles  imported,  ex-
 potted  or  transported,  manufactured;
 cultivated  or  manufactured  in  any
 digtillery  or  brewery  licensed  under
 the  Act.

 *Published  ti  Gazette  of  India  Extraordinary  Part  fi,  Section  थे  dateg
 21.3-1679,

 findroduced  with  th{:  recommendation  of  the  Frésitient.
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 {Shri  Satish  Agarwal]

 Wine  Merchants  in  the  Union  Ter-
 sitory  of  Delhi,  M/s  Sat  Pal  &  Co.
 and  others  filed  a  civil  writ  petition
 an  the  High  Court  of  Delhi  chal-
 denging  Sections  16,  23  and  3  of  the
 Punjab  Excise  Act,  9I4,  as  extended
 to  the  Union  Territory  of  Delhi  as
 well  as  Delhi  Excise  Duty  Order,
 1976  Their  main  argument  was  that

 Mo  countervailing  duty  on  liquor  im-
 ported  could  be  levied  ig  no  liquor  78
 zmoanufactured  in  the  State.  The  hon.
 Court  after  admitting  that  the  excise
 duty  and  the  countervailing  duty  are
 two  distinct  concepts,  declared  that
 no  duty  could  be  imposed  or  import-
 ed  articles  when  articles  similar  to
 those  are  not  manufactured  within  the
 State.  ‘They  further  declared  the  ul-
 degality  of  the  countervailing  duty
 collected  by  the  Union  Territory  of
 Delhi  from  wine  merchants  in  res-
 ‘pect  of  country  liquor  removed  from
 the  bonded  warehouses  licensed  in
 Delhi  for  sale  by  them.  The  hon.
 Court  also  issued  writ  of  mandamus
 calling  upon  the  Delhi  Administra-
 tion  to  refund  to  wine  merchants
 ‘within  three  months  from  the  date  of
 tthe  judgment  the  entire  amount  of
 countervailing  duty  collected  from
 them.  In  their  j)udgment  the  Court
 relied  mainly  upon  the  observations
 of  the  Supreme  Court  in  966  in
 Kalyani  Stores  Vs,  State  of  Orissa
 and  others.  In  the  said  judgroent,
 the  Supreme  Court  had  accepted  that
 ‘countervailing  duty  can  only  be
 Yevied  if  similar  goods  are  actually
 produced  or  manufactured  in  the
 State  on  which  excise  duties  are  being
 devied.

 BESTS  hes,

 JMr.  Deputy-Speaker  in  the  Chair]
 The  immediate  effect  of  the  judg-

 ment  would  have  been  a  loss  of  Rs.  7
 erores  in  the  current  year  and  more
 than  Rs.  75  crores  on  the  refund  of
 levy  from  950  onwards  on  country
 liquor  ulmne.  This  loss  would  be
 manifold  if  the  same  principles  are
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 applied  to  levy  on  other  types  of
 liquor.  Besides  the  heavy  losses  of
 revenue,  refund  of  the  duties  col-
 lected  earlier  would  enable  the  licen-
 ९९९४  to  reap  windfall  benefits  of  the
 portion  of  the  duty  already  borne  by
 the  consumers.  But  the  judgment  of
 the  hon.  Court  has  to  be  read  in  its
 wider  perspective  inasmuch  as  it  in-
 directly  ran  counter  to  the  prohibi-
 tion  policy  of  the  Government  of
 India,  The  main  philosophy  behind
 imposition  of  heavy  duties  on  liquors
 imported  in  Delhi  was  tg  disrourage
 the  mass  consumption  of  intoxicants
 as  a  part  of  the  general  policy  of  the
 Government  on  prohibition.

 Having  taken  this  into  consideration
 and  as  the  matter  was  of  immediate
 importance  from  the  points  of  view
 mentioned  above,  the  President  pro-
 mulgated  an  Ordinance,  the  Punjab
 Excise  (Delhi  Amendment)  Ordi-
 nance,  ‘1979,  on  20-1-1979  which  im-
 mediately  came  into  force.  In  ordi-
 nary  circumstances  the  necessary
 Bill  would  have  been  moved  in  the
 Parliament,  but  ag  the  Parliament
 was  not  in  session,  the  need  for  pro-
 mulgation  of  the  Ordinance  by  the
 President  arose  tg  achieve  the  twin
 purpose  of  avoiding  loss  to  the  exche-
 quer  and  an  adverse  impact  on  the
 prohibition  policy  of  the  Government
 of  India.

 The  Ordinance  has  amended  ute
 ably  Section  3  and  3l  of  the  Punjab
 Excise  Act,  ‘1914,  as  in  force  in  the
 Union  Territory  of  Delhi  not  only  to
 validate  duties  levied  in  the  past  but
 also  to  empower  collection  of  such
 duties  in  future.  Section  3  has  also
 amended  the  definition  of  excisable
 article  so  as  to  include  within  its
 scope  ‘spirit’  in  order  to  validate
 duties  levied  in  the  past  and  also  in
 respect  of  future.  Section  $l  of  the
 Act  does  not  specify  the  ceiling  in
 respect  of  the  duty  which  could  be
 imposed  on  any  excisable  article.
 New  Schedule  1A  has  been  860९6  to
 the  Act  so  as  to  empower  the  Lt.
 Governor  of  Delhi  to  impose  on  any
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 exeigsable  article  duty  st  such  rates
 as  not  exceeding  the  maximum  speci-
 ied  in  the  Schedule.

 The  present  Bill  seeks  to  replace
 the  said  Ordinance.  Copies  of  the
 Ordinance  along  with  a  statement
 under  sub-rule  (1)  of  rule  77  of  the
 Rules  of  procedure  and  Conduct  of
 Business  in  Lok  Sabha  have  already
 been  placed  before  the  House.

 Hon.  Members  will  agree  that  the
 august  objective  of  further  amend-
 ing  the  Punjab  Excise  Act,  9i4,  as
 in  force  in  the  Union  Territory  of
 Delhi  providing  the  levy  ang  collec-
 tion  of  a  special  duty  by  the  Delhi
 Administration  on  any  |excisable
 article  including  alcoholic  liquor  and
 spirit  is  in  conformity  with  the  gene-
 ral  thinking  of  this  House  on  the
 Government  policy  on  prohibition.
 Since  the  consumption,  except  for
 medical  purposes,  of  such  articles
 would  be  injurious  to  health  and  the
 levy  of  special  duty  on  the  importa-
 tion  of  such  articles  in  Delhi  would
 be  an  endeavour  towards  bringing  about
 prohibition  of  the  consumption  of  such
 intoxicants,  the  present  Bill  is  seek-
 ing  to  achieve  the  objectives  laid  down
 in  the  Directive  Principles  of  the
 State  Policy  as  enshrined  in  Part  IV
 of  the  Constitution  of  India.

 Sir,  I  move,

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  the  Bill  further  to  amend
 the  Punjab  Excise  Act,  1914,  as  in
 force  in  The  Union  territory  of  Delhi,
 be  taken  into  consideration.”
 Mr.  Vasant  Sathe.

 SHR1  VASANT  SATHE  (Akola):  I
 ‘want  to  take  the  opportunity,  while
 speaking  on  this  Bill,  to  discuss  the
 entire  prohibition  policy  of  the  Gov-
 ernment  which  the  Bill  aims  at  ful-
 filling.  I  am  one  of  those  who  believe
 sincerely  that  the  vice  of  drink  should
 be  eliminated  and  minimised.  But  it
 has  been  the  experience  all  over  the
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 world,  in  every  country  wherever
 such  in  attempt  was  made,  including
 India,  that  any  .policy  to  bring  about
 temperance  by  law  fails.  In  India
 itself,  in  Bombay,  the  present  Prime
 Minister,  when  he  was  the  Chief  Min-
 ister  of  Bombay,  tried  to  introduce
 prohibition,  and  we  saw  what  happen-
 ¢d  in  Bombay.  The  amount  of  ‘ilicit:
 distillation,  the  industry  of  illicit  dis-
 tilation,  that  grew  was  so  shocking
 that  it  spoiled  and  corrupted  not  only
 the  police  force  but  the  entire  adminis-
 tration,  because  illicit  distillation  is
 one  which  can  be  produced  in  any
 house,  in  every  home.  And  you  can-
 not  put  a  Policeman  in  front  of  every
 house.  All  that  you  need  is  some
 jaggery  and  you  will  be  amazed  that
 the  price  of  jaggery  and  gur  which  is
 produced  on  a  large  scale  in  Maha-
 rashtra  in  the  sugar  factories  and
 other  places  went  up  becauSe  jaggery
 was  imported  in  places  like  Bombay
 and  round  about  that  region  for  illicit
 distillation.  would  like  to  know  from
 this  government.  How  are  you  going
 to  stop  illicit  distillation  in  this  coun-
 try?  What  measures  do  you  have  in
 mind  to  stop  it?  If  you  increase  the
 Police  force,  all  we  know  how  meagre-
 ly  the  Policemen  are  paid.  We  know
 to-day  in  this  country  the  law  and
 order  situation  is  completely  in  ruin
 and  has  collapsed.  Why?  Because
 the  Policemen  do  not  find  their  heart
 in  their  job.  When  this  is  an  ordinary
 situation  of  law  and  order,  you  are
 going  to  give  another  impetus  by  in-
 troducing  this  draconian  measure.  The
 object  may  be  laudable,  but,  for  a
 laudable  objective,  if  the  remedy  is
 wrong,  then  instead  of  curing  the  dis-
 ease,  you  will  only  be  aggravating  it.

 Your  object  is  prohibition.  The  best
 way  is  to  educate  the  people  and  to
 bring  about  temperance.  Instead  of
 doing  that,  you  want  to  do  it  by  law.
 What  are  you  doing  by  such  laws?  In
 fact  you  are  not  introducing  prohibi-
 tion.  You  are  not  saying  that  in  Delhi
 you  are  going  to  stop  these  articles
 from  coming  into  Delhi.  All  that  you
 are  saying  is  that  we  are  going  to
 impose  a  duty  and  the  cat  came  out  of
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 the  bag,  the  moment  you  said,  ‘We  are
 losing  Rs.  7  crores  and  retrospectively,
 we  would  lose  Rs.  70  crores’.  That
 means  your  entire  object  is  financial.
 You  want  to  gain  this  Rs.  7  crores  and
 you  want  to  save  Re.  70  crores,  There-
 fore,  you  are  levying  this  duty.  You
 are  levying  duty  on  every  type  of
 article  that  you  have  mentioned.

 I  would  like  to  know  the  articles
 mentioned  here.  One  is  country  liquor.
 Then  plain  liquor,  ordinary  spiced
 liquor,  special  spiced  liquor,  Plain
 when  issued  to  troops,  Spiced  liquor
 including  special  liquor  when  issued  to
 troops...

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Something  is  missing.

 SHRI  VASANT  SATHE:  I  am  com-
 ing  to  that.

 Then  Indian  made  rum  issued  to
 troops.  I  am  coming  to  the  troops
 issue  also.  Then  Rectified  spirit  or
 absolute  alcohol.  Ali  other  sorts  of
 liquor  including  indian  Made  Foreign
 Liquor  except  denatured  spirit  and
 special  denatured  spirit.  Spirituous
 preparations  including  essence  but
 other  than  Medicinal  and  Toilet  Pre-
 parations  as  defined  in  the  Médicinal
 and  Toilet  Preparations  (Excise  Duties)
 Act,  1955,  Denatured  spirit.  Special
 denatured  spirit.  Indian  Beer  contain-
 ing  5  per  cent  or  less  alcohol,  I  do  not
 understand  this.  I  would  like  to  know
 from  the  hon  Minister.  Has  he  ever
 taken  beer  having  less  than  5  per  cent
 alcohol?  If  he  has  had,  did  it  have
 any  adverse  effect  on  him?  What  are
 you  doing  about?  Then  indian  Beer
 containing  alcohol  more  than  5  per
 ¢ent.  Cider.  Imagine  cider  has  been
 brought  under  excise.

 SHRI  SATISH  AGARWAL:  I  do  not
 know  cider.  You  know  every  thing.

 SHRI  VASANT  SATHE,  Himachal
 Pradesh  produces  apple  juice.  This  is
 cider.  You  have  not  mentioned  Cider
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 having  jess  than  85  much  peientage
 or  having  more  tiiti  so  muck  pércent
 age  of  alcohol.  Sd!)  Hi  ३७७७  ‘apple  juice
 is  hereafter  banned.

 —you  knew  fully  well.  Ask  the
 gentlernan  sitting  behind  you.  He  will
 tell  you--that  or  Holi  Day  wit
 Thandayi  evéry  one  takes  a  littl
 Bhang.  The  other  day  the  Prime  Min-
 ister  himself  is  reported  to  hive  said
 that  he  does  not  consider  Bhang  to
 come  within  the  purview  6f  pfdhibition.
 Then,  if  it  does  not,  why  have  you
 included  Bhang  and  also  cider?  I  want
 to  know  from  you.  And  ttien,  to  add
 to  all  this,  see  item  1a

 Any  other  intoxicating  drug  other
 than  those  mentioned  above.  What  is
 the  rate?  Rs.  30  per  kg.  What  is
 this—‘other  drugs’?  Mr,  Finance  Minis-
 ter,  ]  would  like  to  know  what  are  the
 other  intoxicating  drugs?

 SHRI  K.  P.  UNNIKRISHNAN:  What
 about  their  intoxicating  substances?

 SHRI  VASANT  SATHE:  I  am  told
 that  you  are  now  propagating  the
 philosophy  of  ‘Chhodo  Sharab  Aur
 Peevo.  ’  I  am  told  by  the  Naturopa-
 thies  that  the  drug  or  the  one  which
 the  hon.  Prime  Minister  of  this  country
 is  propagating  has  a  great  intoxicating
 quality—it  has  more  than  four  per  cent
 intoxicating  qualtiy.  Are  you  going  to
 ban  that?  Are  you  going  to  touch  that?
 एड  that  included  in  ftern  Nv.  27

 I  would  like  to  know  what  is  the
 view  of  this  Governinent  on  Shivambu
 which  is  being  propagated  in  thie
 country—water  of  Hfe-—Brink  your
 own  in  the  morning  with  chéers’.  What
 are  you  going  to  do  about  all  that?

 Sir,  I  would  also  like  to  know  the
 policy  of  this  Government?  By  this
 bill  your  whole  objective  of  achieving.
 prohibition  is  going  to  be  negatived.
 You  are  going  to  say  ‘pay  this  money
 and  then  you  can  bring  it’.  You  are  not
 banning  it.  You  are  only  asking  them
 to  pay.  So,  is  this  the  policy  of  the  Gov-
 ernment  that  in  this  country,
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 prices  of  the  {ficit  liquot,  the  country  State—Rajasthan—they  are  not  going
 HMquor  and  all  solts  of  these  articles  to  or  they  are  not  expected  to  impie-
 which  you  have  méntiobed  in  the  $f)  ment  the  total  prohibition  policy.  Titen
 will  be  increased?  why  are  you  bringing  in  this  Bil?  Be

 honest  and  say  that  you  want  to  earn
 In  thé  budget,  the  hon.  Finance  revenue.  This  is  what  you  afe  saying.

 Minister  has  not  imposed  any  duty  on  If  you  are  honest  enough  to  say  that
 liquor?  He  hag  not  enhanced  it.  (In-  Dethi  must  have  revenue  then  gay  that
 terruptions).  Indeed,  he  is  very  wise.  you  will  tax  anything  that  is  coming
 Now  you  are  indirectly  getting  a  note  from  Punjab  or  outside.  You  ate  not
 on  Shivambu.  saying  that.  It  is  doubly  taxed.

 Punjati  will  have  its  levy  and  when  it
 SHRI  SATISH  AGARWAL:  Why  enters  Dethi,  it  will  have  its  separate

 are  you  worried  about  it  ?  tax.  And  you  will  increase  the  price
 of  this  country  liquor  and  all  these

 SHRI  VASANT  SATHE:  I  just  want  articles,  Now,  evén  in  regard  to
 to  know  what  aré  you  going  to  do  about  troops.  Have  you  met  any  -‘nilitary
 Bhang?  How  much  pércentage  of  al-  man  in  Ladakh.  In  the  cold  regiohs
 cohol  does  this  contain?  I  am  glad  the  only  thing  which  helps  8  military
 Mr.  Minister  you  are  now  being  edu-  man  kéep  wram  is  rum.  If  you  deprive
 cated.  Now  the  knowledgeable  man,  a  military  man  of  rum  you  will  des-
 Shri  Kanwar  Lal  Gupta  has  cume  and  troy  his  morale.  You  cannot  tefl  hin:
 he  will  tell  you  what  does  that  contain.  Sip  Shivambu.  Therefore,  I  protest
 Beer,  I  know,  contains  not  les  than  5  against  this  circumscribed  Bill.  T  his
 per  cent  alcohol.  Is  the  beer  contain-  bill  is  a  fraud  on  prohibition.  This
 ing  2  per  cent  alcohol  not  a  drink  at  bill.  will  touch  even  ordinary  liquor
 all?  Does  this  do  any  intoxication?  ang  make  it  costlier  thereby  encourag-
 It  only  clears  your  bowels.  And  you  ing  illicit  Hquor.  That  is  why  it  will
 will  not  suffer  from  kidney  trouble  and  defeat  the  whole  purpose.  It  is  counter
 no  dialysis  will  be  needed  later  on.  to  the  aims  and  object  mentioned

 therein.  Therefore,  I  oppose  this  Bill
 Therefore  I  would  like  you  to  take  Do  not  pursue  fads  Be  honest,  Ask

 the  whole  of  the  prohibition  policy  a  for  revenue,  we  will  give  it  to  you.
 little  bit  seriously.  I  think  that  this
 government  is  being  run  by  ४४08  and  ली  बांयरलाल  चपत  (दिल्‍थी सदर सदर  )  सपाध्यक्ष
 Phobias.  That  is  wh#re  पीड़  grievance  महोदय, is.  There  is  this  Indira  Phobla  and  ,  मैंने  जभी  साठे  साहब  का  भाषण  ध्यान  से

 a  सैनिक
 how  to  get  tid  of  her  dr  How  to  finish  oe

 '
 1  श्  ह 1  झगर

 her.  For  that  you  want  to  have  a  बह  ईमानदारी  से  उन्हीं  को  बात  कहते  तो  ये  शायद
 special  court.  Why  have  ihe  Shivambu  ie  सकेंते थे ।  लेकिन  कहीं  ऐसा  तो  नहीं  कि
 fade?  संगी  मोम  परे  इशारा  किसी  और  की  तरफ

 AN  HON.  MEMBER:  Swayambu!

 SHRI  VASANT  SATHE:  Whatever  af  wey  मैं  भ्ापका  स्याल  कर  रहा
 you  may  call  it.  Can  you  run.  the  ह।
 Government  by  fads?  I  would  like  to
 know  that.  The  whole  objective  that
 ig  contained  in  the  bill  runs  counter

 a  द  1  ह?  ग्  1”  है,  बह हि and  that  is  why  I  say  that  this  Bill  बसे  ही  सशे  में  रहता  है।..  लेकिन  जिसका  नशा deserves  to  be  thrown  out  and  reject-  उतरा  खता
 पे  by  the  House.  ‘You  are  not  honest
 enough.  If  you  are  honest  to  have

 Praibision,
 however  absurd  it  may  be,  झी  चेस

 why  qo  you  force  that  by  this  Bill’  को  नशा  है?
 The  hon,  Minister  safd  that  in  his  own  कर  रहे  हैं  ईमानवारी  ते  ।
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 शी  कवर  लाल  गुप्त  हमे  ह, उ  को  जरूरत
 नहीं  है।  जिनका  नशा  उतरा  हुप्रा  है  शौर  दिन  प्रति
 दिन  उतरता  जा  रहा  हैं  झौर  एक  दम  ज्याल  श्राता  है
 सजय  गाधी  का  हो  गया,  प्रव  इन्दिरा  जी  की  बारी  झाने
 बाली  है  तो  स्पेशल  कार्ट  बाद  आता  है  1  यह
 दिन  प्रति  दिन  जो  नशा  नीच  भा  रहा  है  उनको  जरूरत
 पड़ती  है  ।  इसलिए  सस्ती  मिलनी  चाहिये  :  माननीय
 सतीश  जो  इनकी  तरफ  ध्यान  दीजिए  ।  यह  भी  एक
 काफी  बढा.  सैक्शन  है,  इसी  दश  का  है।  इसको
 नलरफ  झगर  आप  ध्यान  नहीं  देगे  तो  यह  जिन्दा  नहीं
 रह  सकते।  जो 11  साल  तक  कुर्सो  पर  बैठ  कर  उस
 नशे  के  भ्रन्दर  चूर  हो  कर  देश  थ  तानाशाही  का  जिसने
 निर्माण  किया  क्‍या  श्राज  आप  उत्तका  इतना  ठंडा  करना
 चाहत है ?  वह  कुछ  जिन्दा  ता  रह  इसी  चीज़  के
 सहारे  सही  झगर  कुछ  इस  तरह  वा  हो  सकता  हो
 इनका  कुछ  इन्तजाम  हो  जाय,  ता  मुझे  कोई  ऐतराज
 वही  है।  में  समझता  हु  कि  सरकार  वी  निश्चित

 आहीबीशन  की  भ्रच्छी  पालिसी  है,  म॑  उसका  समर्थन

 करता  है  खास
 तौर  से  दिल्‍ली  सरकार  ने  जो  प्राहीबीशन

 को  अपनाई  है,  वह
 तू  ड्दीं

 है  भौर
 मैं  दावे  क  साथ  कह  सकता  हू  कि  सरकार  प्राही
 बीशन

 हर
 पालिसी  को  मानने  में  हिन्दुस्तान  में  सबसे

 झागे  है।

 आप  जो  पंजाब  का  बिल  यहा  पर  लागू  कर  रहे
 है,  तो  विल्‍नी  का  बिल  अलग  क्यो  नहीं  बनाते  ?
 दिल्‍ली  आपके  नीचे  है  भ्राप  पजाब  का  बिल  यहा  क्‍यों
 लाते  है?  मैं  माननीय  मती  से  कहूंगा.  कि  प्रगर
 दिल्‍ली  के  लिए  झापने  बिल  लाना  है  तो  भ्रलग  बिल
 लाइये,  पजाब  का  बिल  यहा  मत  लाइये  7  मैं  समझता
 है  कि  दिल्ली  में  प्राहीबीशन  कामयाब  हुई  है  ।

 शी  बसन्त  साठे.  दिल्‍ली  में  इल्लीसिट
 'डिस्टीलेशन  बहुत  हांती  है  ny

 aft  sire  लाल  गृप्त  यह  मैं  मातता  हू  कि
 दिल्‍ली  में  इल्लीसिट  डिस्टीलेशन  होती  होगी,  उसमें
 जा  पीने  वाले  हैं,  बह  कुछ  मरेंग्रे  भी, लेकिन  यह  भाष
 जैसे  लोगो  के  लिए  नही  है।  इसे  वह  पीते  है  जो  गरीब
 है,  जिसके  बच्चे  खे  मरते  हैं,  जिसमे  घर  का  कमाने
 याला  शराब  पीता  है।  मैंने  दल्ली  में  प्रपती  कांस्टी-
 टुएन्सी  में  देखा  है  कि  पीने  वाला  सोरारजी  भाई  को
 गाली  देता  है  और  उसकी  पत्नी  व  बच्चे  मारारजी  भाई
 की  तारीफ  करते  है  -  भ्राप  कहते  हैं  कि  इल्लीसिट
 डिस्टीलेशन  कर  लिया  जायेगा,  तो  कीजिए  ।

 अगर  आने  वाली  जैनरेशन  को  बचाना  है,  कुछ
 लोगो  के  घरो  को  भाबाद  करना  है  ता  भ्रापका  प्राह्दी-
 श्रीशन  की  पालिसी  माननी  हागी  ।  यह  चीज़  हमारे
 विधान  में  है।  प्राप  ता  महात्मा  गाधी  का  मानने  वाले
 है,  भाष  तो  कहंते  है  कि  भार०  एस०  एस०  ने  महात्मा
 गांधी  को  मारा,  लेकिन  मै  कहता  ह  कि  झार०  एस०  एस ०

 ने  महात्मा  गांधी को  नही  मारा,  जो  श्राप  जैसी  मैंटेलिटी
 के  लोग  हैं,  जो  महात्मा  जी  का  नाम  लेत ेहै झौर  काम  ऐसे
 करते  है  जैसे  इन्दिरा  गाधी  करती  है,  तो  श्राप  महात्मा

 MARCE  al,  979  (Dethi  Amdt,  ‘Biu)  344

 ग्रांधी  के  नही  इन्दिरा  गांधी  के  शिष्य  हैं,  यह  उन  लोगो
 का  कास  है।  जिन  महात्मां  गांधी  ने  कहा  कि  प्राही-
 कीशन  होना  चाहिये,  शराब-बन्दी  होनी  चाहिये,
 उन्होंने  पिकेटिंग  किया,  सब  कुछ  किया,  लेकिन  जो
 झाजकल  के  झाप  नौजवान  हैं,  जो  महात्मा  गांधी
 का  नाम  लेकर  कुर्सो  पर  बैठे  रहे  भोर  झब

 डग
 चली  गई

 तो  झाप  लोगो  को  प्राहीबीशन  बुरा  लगते  लगा  t

 में  सरकार  को  अधाई  देना  चाहता  हु  कि  आज
 पिछल  १2  साल  में  यह  पहला  मौका  &  कि  जनता
 पार्टी  की  सरकार  आन  के  बाद  झब  प्राहीबीशन
 पर  सख्ती  के  साथ  श्रमल  हो  रहा  है  v

 श्रो  चसम्त  साठे  पागलपन  है  *

 और  कबर  लाल  गुप्त  प्राप  इसे  पागलपन
 कहिये  या  कुछ  भी  कहिये  लकिन  यह  झापक  लिये
 पागलपन  हो  सकता  है  ny

 ot  wat  साठ  क्‍या  जबदस्ती  स  काई  काम
 हो  सकता  है?

 को  कवर  लाल  गुप्त  लोगो  का  एजकेट  कर  के

 श्
 से  और  ज्यादा  टैक्स  लगा  कर  भी  हम  इसे  कर

 सकगे  |

 ह , उ  सन्त  साढ़े  oo  नसबन्दी  कानन  से  नही  कर
 पाये  तो  यह  कया  करांग्रे  ”  हमारी  सरकार  गई
 नसबन्दी  मे,  आपकी  जाग्रेगी  मशाबन्दी  में  ny

 ओ  कंबर  लाल  गुप्त.  आप  प्पने  मन  में
 बहुत झच्छे  सपने  ले  रहे  है।  ाप  अपने  भाप  को  क'

 करते  जाइये  ।  झापने  नसवन्दी  की  जबर्दस्ती  हम
 सशाबन्दी  करेगे  और  हस  नशाबन्दी  के  लिए  झगर
 यहा  से  वहां  भी  जा  कर  बैठेंगो  तो उसके  लिए  हम  तैयार
 है,  क्योकि देश  का  हित  इसी  में  हैं  कि  देश  मे  नशाबन्दी
 होनी  चाहिये  1  हमें  इस  बात  की  चिन्ता  नहीं  है,
 नशाबन्दी  के  लिए  झगर  हमें  इधर  से  उठ  कर  उधर
 ही  नही,  बाहर  भी  जाना  पडा,  झौर  देश  के  हित  में
 यह  शीज  हैं,  तो  जनता  पार्टी  इसको  करेग्री  ह्म
 कोई  पापुलिस्ट  स्‍लोगन  के  पीछे  नहीं  हैं।  मैं  दिल्‍ली
 की  सरकार  को  बधाई  देना

 ॥;
 कि  जिन्होंने  दस

 मामले  में  भगुवाई  की  है,  देश  को  रास्ता  दिखाया
 है।  आज  हफ्ते  में  4  दिन  यहा  शराव  बन्द  रहती  है
 झौर  3  दिन  के  लिए  भी  हमने  कहा  है  कि  झगले  2
 बर्ष  में  दिल्‍ली  में  पूरी  नशाबन्दी  हो  जायेगी  t

 मैं  इस  बिल  का  समर्थन  करता  हू,  लेकिन  मैं  कहना
 चाहता  हू  कि  दिल्‍ली  के  लिए  एक  झलग  बिल  लाना
 खाहिये  था  प्रौरपजाव  का  बिल  यहां  पर  लागू  नही  करना
 चाहिये  था  ।  मै  यह  भी  कहना  चाहता  हु  कि  सरकार
 की  नशावन्दी  की  पालिसी

 विकुल
 ठीक  है  f  कुछ

 राज्य  सरकारो  को  छोड  कर  सभी  राज्य  सरकारो
 ने  इस  पालिसी  को  स्वीकार  किया  है।  कुछ  स्टेट्स
 ऐसी  हैं,  जो  मशाबदी  में  विश्वास  नहीं  हैं,  झौथ
 उन्होंने  खुल  कर  कहा  है  कि  हम  पूरी  नशाबन्दी  नहीं
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 करेंसे।  में  उनकी  'कमबिगशन  को  मानता  हूं।  लेकिन
 जिस  राज्यों  में  मानतीय  सदस्य  की  पार्टी  का  शासन  है
 बहा  की  सरकारों  मे  कहा  है  कि  हम  नशाबन्‍्दी  करेंगे  ।
 यहां  पर  माननीय  सदस्य  कोई  दूसरी  बात  कह  रहे  हैं
 झगर  ह... क  प्रपनी  बात  मे  विश्वास  करते  है,  तो  उन्हें
 दोनों  सरकारों  को  भी  श्रपनी  नीति,  बदलने  के  लिए
 कहना  चाहिए  ।

 SHRI  KANWAR  LAL  GUPTA:  I
 can  understand  Kerala,  I  can  under-
 stand  West  Bengal.  But  Andhra
 Pradesh  and  Karnataka  have  endorsed
 the  policy  of  the  Central  Government
 for  total  prohibition.  As  far  as  Tamil
 Nadu  is  concerned,  they  have  already
 gone  ahead  of  everybody.  So,  I  must
 congratulate  them  at  least  in  this
 respect.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Why  at  least  in  this  respect?

 भ्रो  कचर  लाल  गुप्त  यह  पहला  मौका है  कि
 जनता  सरकार  के  झामे  श्लौर  श्री  मोरारजी  देसाई  के
 प्रधान  मलरी  बनने  पर  प्राहिबिशन  लागू  किया  गया  है  पं
 इससे  कुछ  लोग़ों  को  तकलीफ  होगी,  लेकिन  प्रल्टी-
 भेट्ली  इससे  देश  भौर  समाज  को  लाभ  होगा।  यह
 जहर  है  झौर  इस  ज़हर  को  समाज  में  से  निकालना
 चाहिए  ।  मै  मानता  ह्  कि  इल्लिसिट  डिस्टिलेशन
 दस  बीस  साल  तक  होता  रहेगा  ।  यह  एकदम  खत्म
 मही हो  सकता  है।  लेकिन  पद्रह  बीस  साल  के  बाद  हम
 देखेंगे  कि  समाज  में  से  यह  गदगी  निकल  गई  है  पौर
 गरीब  लोगों  को  इससे  बहुत  राहत  मिलेगी  ।

 इन  शब्दों  के  साथ  मै  इस  बिल  का  समर्थन  करता
 हूं ।

 SHRI  VAYALAR  RAVI:  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  this
 Bill  has  been  introduced  by  the  hon.
 Minister.  It  is  more  interesting  be-
 cause  it  involves  the  policy  of  the
 Government.  It  is  unique  in  this
 respect  that  it  is  going  to  be  in  re-
 trospective  effect,  that  is,  the  refund
 of  the  levy  will  take  into  effect  trom
 3959  onwards.  It  is  stated  in  the
 Statement  of  Objects  and  Reasong  as:

 “2.  The  effects  of  the  judgement
 as  envisaged  by  the  Delhi  Adminis-
 tration  would  be  a  loss  of  Rs.  7

 crores  in  the  current  year  and  more
 than  Rs.  75  crores  on  the  refund  of
 the  levy  from:  950  onwards.  .”

 So,  the  Act,  if  passed,  would  be  with
 retrospective  effect  which  goes  back
 for  over  a  quarter  century.

 SHRI  KANWAR  LAL  GUPTA:  You
 were  hoping  all  this  time.

 SHRI  VAYALAR  RAVI:  Sir,  there
 is  another  significant  sentence  in  this
 Bill.  I  quote:

 “Besides  the  heavy  losses  of  re-
 venue,  refund  of  the  duties  collected
 earlier  would  enable  the  Jicencees
 to  reap  windfall  benefits  of  the  por-
 tion  of  the  duty  already  porne  by
 the  consumers.”

 So,  Sir,  the  Government  is  concerned
 about  the  revenue.  This  point  I  want-
 ed  to  make.  You  are  concerned  with
 the  revenues  of  the  Adninistratinn  of
 Delhi.  It  means  prohibition  is  loss  of
 revenue  to  many  Governments.

 Mr.  Deputy-Speaker,  Sir,  coming
 from  Kerala  State,  I  am  very  proud
 to  tell  the  House  that  the  present  Gov-
 ernment  in  Kerala  has  presentej  a
 budget  without  any  new  taxation  9705
 posals  ang  with  more  benefits  and
 social  amenities  to  the  people.  Of
 course,  we  are  getting  Rs.  50  creres
 more  aS  Akbari  revenue.  With  the
 Akbari  revenue  of  Rs.  5.0  crores,  the
 total  comes  to  about  Rs.  45  crores
 Now,  this  amount  of  Rs.  45  crores,  if
 you  slash  down,  it  means  we  are  to
 tax  the  people  to  get  this  amount.
 There  is  a  lot  of  public  resentment.
 Who  will  bear  the  burden  of  the  social
 onslaught  or  political  attack  on  the
 Government?  You  should  look  at  the
 whole  question  with  a  practical  ap-
 proach  and  proper  perspective;  mere
 dogmatism  will  not  lead  the  nation  to
 prosperity.  In  framing  any  policy,
 specially  a  policy  like  Prohibition
 Policy,  we  must  be  guided  by  logic
 ang  reason  aS  also  by  the  economic
 and  social  conditions  of  the  country.
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 Mr.  Bala  Pajanor  ang  all  our  friends
 from  AIADMK  are  sitting  here.  With
 all  my  friendship  with  them,  I  would
 like  to  inform  them,  in  their  State  the
 prohibition  has  been  introduced  and
 the  required  legislation  has  been  pas-
 sed,  but  xf  tomorrow  Shri  M.  0.
 Ramachandran,  Chief  Minister  Madras
 gets  angry  with  shri  Bala  Pajanor  or
 any  other  Member  here,  in  no  time,
 they  will  land  themselves  in  jail.  It
 would  said  that  they  were  found  drunk
 there.  The  news  will  go  round  that
 they  have  landed  themselves  in  jail
 because  of  this,  but  nobody  will  know
 what  the  facts  are.  The  police  can
 make  money  at  any  time  they  like.  I
 am  not  saying  anything  against  the
 Chief  Minister  of  Madras;  he  is  a  very
 sincere  person  and  very  much  devoted
 to  the  cause.  I  am  only  saying  this  to
 illustrate  that  there  are  such  loopholes
 which  can  lead  to  corruption.

 In  our  country,  the  prohibition  has
 been  experimented  in  Madras  and
 many  other  States,  but  it  has  encourag-
 ed  illicit  distillation  in  those  places,  it
 is  there  even  in  Delhi.  How  many
 deaths  have  taken  place  bhcause  of
 this?  The  problem  should  be  looked
 at  with  a  little  more  consideration  to
 the  ६  al  aspect.  In  the  Soviet  Union
 they  have  gone  on  with  a  big  campaign.
 They  have  increased  the  levy  on  votka
 and  have  lowered  the  content  of  al-
 cohol  in  beer  and  made  it  cheaper,

 SHERI  A.  BALA  PAJANOR:  What
 is  vodka?

 SHRI  VAYALAR  RAVI:  How  does
 the  Deputy-Speaker  know?

 MR.  DEPUTY  SPEAKER:  It  is  a
 Russian  vegetable.

 SHRI  VAYALAR  RAVI:  Votka  is  a
 Soviet  drink.  The  price  of  this  drink
 has  gone  up  there  and  meanwhile,  the
 alcoholic  content  of  the  beer  has  been
 reduceq  and  they  have  started  a  mass

 education  programme.  Now,  look  how
 many  minutes  are  we  spending  for
 propagating  prohibition  on  our  tele-
 wision  and  radio.  Shri  Advani,  with
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 alt  his  democratic  utterances,  is  vow
 eager  to  disqualify  many  umportant
 journalists  of  Delhi,  but  has  he  ever
 applied  his  mind  for  propagating  the
 prohibition  policy  through  thls  mass
 media  and  for  educating  the  people  in
 this  respect?  Not  at  all.  The  people
 of  Punjab,  who  feed  this  nation  more
 than  any  other  State,  consume  the
 highest  quantity  of  liquor  also.  The
 farmers  of  Punjab  feed  this  nation,
 there  the  production  of  foodgrains  is
 the  highest  but  at  the  same  time,  they
 consume  liquor  also.  There  is  a  rela-
 tion  with  the  climatic  conditions  85
 also  the  productiyity.  Ag  I  said,  you
 must  reduce  the  alcoholic  content  and
 reduce  its  price,  that  would  prevent  the
 distillation  of  illicit  liquor  also

 I  am  President  of  workers’  Union
 of  a  brewery;  they  produce  whisky
 also.  They  have  got  a  factory  in  Bihar.
 If  total  prohibition  comes  there,  what
 will  happen  to  the  investment  of
 seven  crores  that  they  have  made  on
 that  factory.  You  must,  therefore,
 proceed  in  a  systematic  way  and  your
 approach  should  be  practical  and
 scientific  For  the  time  being,  you
 should  reduce  the  alcoholic  content  in
 the  beer  ang  simultaneously  propagate
 for  total  prohibition.  I  object  to  the
 present  approach  of  the  Government
 strongly.  You  have  to  consider  the
 revenue  aspect.  What  alternative
 sources  of  revenue  you  should  have,
 that  has  to  be  considered.  Such  a  Bill
 is  not  going  to  help  you  much  in  your
 prohibition  policy.

 Shri  Sathe  has  talked  about  the
 urine  therapy.  In  Europe,  especially
 in  America,  many  people  ask  Indians,
 if  they  followed  the  Prime  Minister  in
 this  respect.  There  was  a  television
 interview  shdwn  in  America.  The
 Prime  Minister  spoke  to  the  people  in
 America  about  urine  therapy.  Ame
 rican  people  are  not  interested  in  urine
 therapy.  {  fell  definitely  ashamed
 when  people  from  America  come  and
 tell  ug  that  the  Indian  Prime  Minister
 apoke  to  them  for  nalf-en-bour  on  urine
 therapy.
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 SHRI  VASANT  SATHE:  On  BBC
 also,

 SHR]  VAYALAR  RAVI:  Spending
 all  the  money  to  go  to  Europe  and
 America—for  speaking  to  them  on
 urine  therapy?  Is  the  Indian  culture
 represented  by  urine  therapy?  With
 all  sincerity  I  say  that  I  am  sorry  to
 hear  about  the  way  he  made  these
 utterances  to  the  Indians  living  in
 America.  They  complained  to  me
 The  Prime  Minister  represents  this
 nation  and  this  Parliament.  He  re-
 presents  the  views  of  the  people  of
 India.  Don’t  think  I  am  speaking
 against  Prohibition.  |  am  only  draw-
 ing  attention  to  its  financial  implica-
 tions.  Mr.  Piloo  Mody  says  that  he
 will  fight  for  the  right  to  drink.  (In-
 terruptions)

 SHRI  VASANT  SATHE:  Half  of  the
 cabinet  drinks.  It  has  been  admitted
 publicly.

 SHRI  VAYALAR  RAVI  I  only  say
 that  the  Prohibition  Policy  has  to  be
 more  reasonable.  For  the  benefit  of
 the  many  people  who  drink,  I  want  to
 quote  a  Poem:

 “He  who  drinks,  get  drunk;
 He  who  get  drunk,  goes  to  s{zep
 He  who  goes  to  sleep  does  not  sin;
 He  who  does  not  sin  goes  to  Heaven;
 So  let  us  all  drink  and  go  to
 Heaven.”

 श्ी  हुकम  वेव  गारापण  यादव
 ि

 ती  )  :
 उपाध्यक्ष  महोदय,  सरकार  का  जो  विधेयक है  मै  उसका
 समर्थन  करता  हु  ।  सरकार  ने  जो  यह  सकश्प  रखा  है
 मश्चनिषेध  का  वह  सही  है।  मै  बड़े  गौर  से  सुन  रहा
 आ  जब  साढे  साहब  जौर  माननीय  वायलर  रविबोल
 रहे  थे  ।  वह  कहते  हैं  कि  लोगों  को  प्रशिक्षित  किया
 जाय  कि

 श्लता सु  सद
 दुतिया में  जितने

 यहे  लिखे  लोग  हैं,  ्  घर्मशास्त्र  का  झब्ययन  किया
 है  सभी  नैतिकतावादी,  भ्रषध्यात्मवादी  और  समाज

 दुनिया  में  हुए  सब  से  कहा
 धराब  बुरी  चीज़  हैं।  उनका  दर्शन  भी  पढ़े  लिखे
 लोग  ही  पढ़ते  हैं।  लेकिन  झाज  जो  सभ्य  समाज  है,
 पड़ा  लिखा  समाज है  यही  शराबओरी  का  सब  से

 में  महू  भावना  पैदा  की  जाय  कि  शराब  बुरी  जोड़  है,
 तो  उसको  पढ़ाने  का  काम  कौन  करेगा  ?  सब्य
 समाज  वाले  ही  करेग्ने।  और  यहां  तक  कि  शार  ाने
 को  ताडी  पी  कर  झगर  कोई  गरीब  सड़क  पर  हल्सा
 करता  चले,  गड़बड़ करता  है,  गदा  काम  करता  है  तो
 उसको  पुलिस  दफ़ा  60  में  गिरफ्तार  कर  लेती  है
 शांति  भम  कर  रहेहो,  हल्ला  मचा  रहेहो।  चार
 की  ताडी  पीने  वाले  को  बन्द  कर  दिया  जाता  है।  और
 उसको  सजा  सुनाने  वाला  कौन  है  जो  स्वयं  50
 ₹0  की  बोतल  पीता  है।  जब  भाप  गरीबों  को  शिक्षित
 करने  को  बात  कहते  हो,  तो  मै  पूछता  g  fe  यह  काम
 कौन  करेगा  ?  वह  तो  सभ्य  समाज  ही  करेगा,  जो
 देश  के  अन्दर  एक  प्रतिशत  है  भौर  देश  की  राजमीति,
 व्यापार,  नौकरी  सब  उसी  समाज  के  हाथो  केन्द्रित
 है,  जिनके  आचरण  से  सारा  समाज  बनता  है,  जिसके
 आचरण  से  सम्पूर्ण  समाज  पर  प्रभाव  पडता  है।  जब
 तक  उनका  झाचरण  नहीं  बदलेगा  तब  तक  देश  में
 झाप  किसी  व्यवस्था  को  लागू  कर  सकेंगे,  यह  बिल्कुल
 झसम्भव  है।  माननीय  साठे  साहब,  हम  शौर  ाप
 झगर  शराब  पीकर  सडक  पर  निकल  तो  उससे  करोड़ों
 झादमियो  को  क्या  प्रेरणा  मिलेगी।  लेकिन  झगर
 कोई  रिक्शा  बनाने  बला  शराब  पी  कर  सड़क  पर
 निकले  तो  उससे  2,  4  आदमियों  को  प्रेरणा  मिल
 सकती  है।  इस  लिए  कहना  चाहता  हूं कि  जो
 शराब  बन्दी  का  काम  है,  नशाबन्दी  का  काम
 है,  अगर  सरकार  इसे  करना  चाहती  हैतो

 1-1
 रूप  से  करे ।  में  तो  यहा  तकजा  कर

 के  लिए  तैयार  हु  कि  केवल  हस  पर  टैव्स  बढ़ाने
 से  इस  का  तिराकरम  नहीं  हो  सकेगा,  झ्राप  यह  भी
 कानन  बना  कर  कर  दीजिए  कि  शराब  पीने  वाले  को
 साल,  2  साल  कड़ी  सच्चा  भी  दी  जायेगी  ।

 झगर  देश  में
 कुरी

 की  शोर  प्रांशक्षण  की  बात
 करते  है  तो  हमने  को  देखा  है।  यहां
 महात्मा  गाधी,  ग़ोतम  बुद्ध  और  क्राइस्ट  ने  उपदेश
 दिया।  जितने  हमारे  समगज-सुधारक,  चेतना  की  बहते
 करने  वाले,  सामाजिक,  सास्कृतिक  क्राति  करने
 बाले.  झाये,  उन्होंने  एक  से  एक  नई  बात,  सिद्धान्त  की
 बात  कही  लेकिन  वह  सारी  बाते  किताबों  में  पड़ी  रह
 गई,  व्यवहार  में

 क्
 नही  हो  सकी  ।  केबल  एक  पक्ष

 कद  ष्टिकोण  लेता  कि  केवल  प्रचार  से  सासकृतिक
 कऋरांतिका  सामाजिक  सुधार  का  वातावरण  ला  कर  हम
 सोग़ों  की  चेतना  के  धरातल  को  इतना  ऊचा  उठा  देंगे
 कि  लोग  बुरा  काम  न  करे  खाली  नैतिकता  के  दृष्टिकीण
 से  यह  नही  हो  सकेगा,  है. ह  देश  यह  सब  जानता  है।

 लोरी  करना  पाप  है,  यह  सब  जानते  है  फिर  भी
 झाई0  पी0सी0  मे  लिखा  गया  कि  चोरीके  लिए
 इतनी  सजा  दी  जायेसी  ।  इसी  तरह  डकैती  करने
 व्यभि  चार  करमा,  कष्तातकार  करना  पाप  है  फिर  भी
 arto  fo  do  में  सज़ाका  उपबन्ध  क्यों  है?
 इसलिए  कि  'इम्सान  केबल  मैतिकता  के  और  आाध्या-
 स्मिकता  के  दृष्टिकोण  से  ही  नहीं  जलता  ।  मनुष्य  में
 मानवीय  कमजोरी  है  श्रौर  उसके  कारण  बह  फिसलत
 में  श्रावा  है  तो  उसको  उस  दण्ड  का  भय  रहता  है  कि
 अमर  यह  कास  करेंते  तब  यह  सजा  मिलेशी  |  इसी
 तरह  जब  तक  इभ्सान  को  किसी  दड  का  भय  न  हो
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 तब  तक  वह  शराब  से  प्रलग  नही  हो  सकता  है  ।
 क्या  कारण  है  कि  पाकिस्तान  में  कहू  दिया  गया  कि
 शराब  पीने  वाले  को  कोडे  लगेंगे ?  आज  पाकिस्तान
 में  लोगो  को  पता  है  कि  शराब  पीयोगे  तो  चूतड़ों  पर  कोडे
 लगाए  जायेगे  ।  यह  इसलिए  कि  लोग  डर  से  ब्रा
 कम  ब  करें  7  केवल  नैतिकता  और  श्ााध्या  सकता
 की  बात  करने  से  तो  बिल्कुल  पंगु  पौर (कमजोर  समाज
 बनाना  होता  है

 शराब  के  बारे  में  में
 जूक

 नहीं  जानता,  लेकिन
 शायद  भाप  जानते  होगे,  जो  विदेशी  शराब  बनाये  जाते
 हैं,  अभी  हमारे  साठे  साहब  ने  बोलते-बोलते  कहा  कि
 शिवाम्बू  मे  4,  5  परसेंट  अलकोहल  होता  है  ।
 मे  तो  यह  समझ  रहा  था  कि  यह  थियोरी  प्रधान  मती  की
 है,  लेकिन  जब  तक  झापने  उस  थियोरी  का  पालन  नही
 किया  तो  आपको  उसमे  भी  4,  5  पर  सेंट  प्रलकोहल
 होने  का  कैसे  पता  लगा?  मैतो  कहूगा  कि  अगर
 चन्दे  बडी  तकलीफ  हो  रही  है  इस  बात  की  कि  शराब
 की  कमी  थे डेगी,  तो  लोगो  का  तकलीफ  होगी  तो  जो
 4,  5  परसेट  झलकोहल  वाली  चीज  है,  उसका  आप
 प्रतिदिन  4,  5  आर  सेवन  करे,  उसमे  तो  टैक्स  लगने
 बाला  नही,  उसमे  क्या  प्रार्पत्ति  है,  उसमें  4,  5  परसे
 झलकोहल  है  भी  ।  प्राप  खुले  रूप  में  उसका  सेवन
 कीजिए  |

 मे  शराब  क॑  बारे  में  कुछ  नहीं  ब्या  लेकिन
 जो  सरकार  के  ज्ञरिये  बात  भाई  है,  उसमें  सादा  लिकर
 पर  15 रुपये 20  पैसे  प्रति  लिटर,  मसाले  वाले  पर
 27  रूपये  और  विशेष  मसालेदार  पर  35  रुपये,  यह

 बात  समझ  में  नहीं  झाई।  में  समझता  हू  कि  विशेष
 मसाले  बाली  बढ़िया  शराब  होगी  ।  जिस  सब्जी  मे
 ज्यादा  मसाला  डाला  जाता  है,  वह  सबसे  ज्यादा  झ्च्छी
 बनती  है,  खाने  में  ज्यादा  मजेदार  होती  है  तो  इस
 मजेदार  मसाला  वाली  शराब  पर  भी  5 रुपयें  श्रौर
 सावा  पर  भी  5  रपये ।  मेरे  कहने  का  मतलब  यह
 है  कि  शराब  पर  जो  दाम  बढाने  वाले  है,  तो  उसके  पीने
 बाले  कौन  हूँ  ?  जा  बडी  बड़ी  शराब  की  दुकाने  है,
 यह  बडे-बडे  शहरों  में  चलती  है।  यह  कहा  चलती  है,
 यह  कितनी  दर्दताक  बात  है।  श्री  वबालार  रवि  ने
 बिहार  की  बात  की,  लेकिन  मै  कहना  चाहता  हू  कि
 बहा  कच्ची  शौर  गन्दी  शराब  पीने  के  कारण  7  दिनो
 मे  700  भादमी  धनवाद  मे  मर  गये  ।  गरीब  कोयला
 खानो  में  काम  करते  वाले  मजदूरों  की  मृत्यु  हो  गई।

 सस्ती  शराब  हो  या  कोई  हो,  में  यह
 ् कि  वह  सस्ती  शराब  भले  ही  हो,  लेकिन  श्राज

 झराब  या  कीमती  शराब  पीने  वाले,  उसका  सेवन
 करने  वाले  कौन  है?  कीमती  शराब  का
 सेजन  वही  करता  है,  जिसको  जेब  में  ज्यादा  पैसा
 है।  बह  पैसा  कहा  से  भाता  है  ?  उस  ्राभवनी  का
 स्रोत  क्या  है  ?  प्याज  काले  धन  का  सब  से  ज्यादा
 इस्तेमाल  शराब  पर  ही  हो  रहा  है।  जित  लोश्रो  के  पास
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 काला  धन  है,  वे  उसे  कहा  खर्च  करेगे?  वे  खर्च
 करते  है,  शराबखोरी  पर,  पार्टियों  भौर  दावतो  पर  |
 इस  लिए  मै  सरकार  से  निबेदन  करना  साहता  हू  कि  झगर
 बह  शराबबदी  करना  चाहती  है  भौर  देश  के  शोग़ो  के
 चरित्र  का  उत्थान  करना  चाहती  है,  तो  उसे  कठोर
 कदम  उठाने  होगे  ।

 36  brs.

 शराब  के  नशे  में  धुत  हो  कर  इन्सान  बुरे  से  बुरा
 काम  कर  बैठता  है।  शराब  के  नशे  में  इन्सान  इतना
 गिर  जाता  है  कि  उसमे  पत्नी  झौर  बे  टी  की  पहचास
 नही  रह  जाती  है।  महाभारत-काल  की  कथा  है  कि
 शक्रचार्य  ने  शराब  के  नशे  में  वह  मत्र  बृहस्पति  के  पुत्र
 को  सिखा  दिया,  जो  वह  किसी  दूसरे  को  नहीं  सिखाना
 चाहने  थे  ।  इसी  लिए  उन्होने  कहा  कि  शराब  इतनी
 बुरी  चीज़  है  कि  इससे  इन्सान  की  बुद्धि  और  विवेक
 नष्ट  हो  जाते  है  1

 जहा  तक  शराब  के  विस्द्ध  प्रशिक्षण  धौर
 प्रचार  का  सन्बन्ध  है  रेडियोई  टेली  विजन  झखबारो,  पुस्तको
 झौर  गोप्टिया  तथा  सभाझो मो.  जरिये  जनमत  जाग्रत
 करना  चाहिय  भ्रौर  बताता  चाहिये  कि  शराब  बरी
 चीज़  है,  लेक्नि  केबल  इससे  काम  नहीं  बलेगा  ।

 श्न्त  में  मे ंकहना  चाहता  ह  कि  भ्राज  शराब  के
 माध्यम  से  हिन्दुस्तान  के  क्राड़ो  गरीबों  के मानसिक
 शोषण  का  भी  काम  हो  रहा  है।  हिन्दुस्तान  के  गरीब
 और  मजदूर  अपने  भ्रधिकारों  का  समक्ष  नहीं  पाये,
 झौरउनकेलिए  लड  नही  पां,  क्योकि  उन्हें  शराब
 का  इस्सेमगल  करने  के  लिए  प्रेरित  क्या  गया  ताकि
 वे  नशे  में  धत  रहे,  नशे  में  पने  गम  का  भूल  जाये,  उन्ह
 रह  न  झन  भव  होने  पाये  कि  हमारी  दृदशा  के  लिए  सत्ता
 ही  जिम्मेदार  है  द्रौर  हसलिए  वें  भ्रन्या  )  सत्ता  के  विरद्ध
 लहने  के  लिए  कदम  न  उठायें।  इस  दृष्टि  से  भो  शराब
 का  बन्द  बरना  ज़रूरी  है  |

 शराब  के  जो  दाम  बढाये  गये  है,  मेरी  राय  में
 वे  दाम  बहुत  कम  है  ।  बह  समस्या  का  निराकरण
 नही  है।  केवल  दाम  बढ़ा  देने  से  शरार्बी  बन्द  नहीं
 होगी  ।  या  ता  इसका  उत्पादन  बन्द  कर  दिया  जाये,
 झौर  या  जिस  तरहभझाई 0  dio  सी0  में  भ्न्य  प्रपराधो
 के  लिए  सजाये  'बशितहै,उसी  तरह  शराब  पीने  को
 शी  दडनीय  झपराध  बना  दिया  जाये,  प्रौर  उसके
 लिए  दो,  तीन  ,  चार  या  पांच  सगल  का  सश्नम  कारा-
 वाह  दिया  जाये,  वर्ना  सभ्य  समाज,  जो.  किसम्पूर्ण
 शराबदोरी  का  चड्डा  बना  हुआ  है,  सीना  तान  कर  शर/ब
 पीता  रहेगा।  मेरा  कहना  यह  है  किपढ़ेंहु  ए  सुझो  को
 कोई  पढ़ा  नहीं  सकता  है  ,  पढ़े  हुए  पश्लि  को  पढ़ाने
 से  कीई  लाभ  नही  है।  प्रपने  स्वर्थ  को सिद्ध  करने  के
 लिए  झौर  गरीबों  का  शोषण  करने  के  लिए  ही  शराब-
 बन्दी  का  बिरोध  क्य  जाता  है  और  इसके  लिए
 केवल  प्रशिक्षण  झौर  प्रचार  की  बात  कही  जाती  है  ।
 इसलिए  सरकार  को  इस  बारे  में  कढ़ोरता  से  कदम
 डठाना  चाहिए  ।
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 *SHRI  A.  K.  SAHA  (Vishnupur):  Mr.
 Deputy-Speaker,  Sir.  the  hon.  Finance
 Minister  has  intcoduced  the  Punjab
 (Delhi  Amendme  ii)  Excise  Bill  in  this
 House.  While  supporting  the  Bill  I
 cannot  resist  expressing  my  surprise
 that  the  parent  Bill  dates  back  to  94
 and  the  present  amendment  is  sought
 to  be  implemented  in  Delhi  in  979  ie.
 after  nearly  65  years.  In  the  Objects
 and  Reasons  the  Minister  has  stated
 that  the  Government  was  forced  to  in-
 troduce  this  Bill  after  a  lapse  of  65
 years  because  the  Delhi  Admin)stra-
 tion  had  met  with  a  defeat  in  the  court
 in  a  case  and  aS  a  result  of  the  court
 verdict  the  Government  would  be  re-
 quired  to  pay  nearly  Rs.  75  crores  as
 compensation.  I  fail  to  understand
 why  it  has  taken  such  a  long  time  for
 the  Government  to  plug  the  loophole
 and  obviously  they  had  failed  to  initiate
 timely  action  when  the  Supreme  Court
 decision  was  given.
 36.05  hrs.

 fSHrr  N.  K.  SHEJWALKAR  in  the
 Chair].

 While  introducing  the  Bull,  the  hon.
 Minister  has  said  that  the  present
 legislation  would  help  introduce  prohi-
 bition.  We  are  not  against  prohibition
 as  such  but  we  feel  that  merely  by
 introducing  such  bills  we  would  not  be
 able  to  achieve  our  objective  A  little
 while  ago,  hon.  Member  Shri  Kanwar
 Lai  Gupta  was  saying  that  this  Bill
 would  discourage  the  poor  peuple
 from  taking  wine.  It  is  true  that  the
 poorer  sections  of  the  society  whose
 income  75  meagre  spend  a  good  lot  of
 their  income  and  at  times  the  entire
 income  on  wine.  This  igs  a  serious
 problem  no  doubt  but  the  Government
 have  never  cared  to  go  deep  into  the
 matter  to  find  out  the  causes  which
 compel  a  poor  man  to  spend  all  his
 earnings  on  wine  alone,  Instead  of
 depending  entirely  on  legislation  it  is
 necessary  that  a  programme  of  social
 education  should  be  undertaken  to
 create  mecessary  awareness  among
 these  people  about  the  banes  of  drink-
 ing.  But  still  more  important  is  the

 need  to  undertake  schemes  which  will
 help  improve  the  economic  condition
 of  the  poorer  sections  of  society.  If
 these  people  can  get  all  the  opportu-
 nities  that  a  society  offers  to  its  mem-
 bers  and  if  their  lot  is  improved  eco-
 nomically  then  they  would  themselves
 not  take  to  wine.  Shri  Ravi  was
 rightly  saying  that  there  are  many
 States  in  the  country  who  are  not
 opposed  to  prohibition  put  they  want
 that  they  should  be  paid  the  money
 that  they  earn  through  the  sale  of  wine
 So  that  they  can  utilise  the  money  for
 the  purpose  of  developmental  work.
 The  West  Bengal  Government  had
 also  conveyed  to  the  Centre  their  wil-
 lingness  to  implement  the  policy  of
 prohibition  provided  the  Centre  must
 compensate  the  loss  that  they  would  be
 suffermg  as  a  result  thereof.  Unfor-
 tunately,  the  Central  Government  did
 not  do  anything  in  the  matter  I
 woulqg'  therefore  suggest  that  if  the
 Central  Government  38  really  serious
 to  implement  the  pohcy  of  prohibition
 then  they  will  have  to  take  a  positive
 step  in  this  regard  and  the  matter  can
 be  discussed  by  them  with  the  Chief
 Ministers  and  a  decision  taken

 The  present  bill  seeks  to  impose
 excise  duty  on  many  items  and  one  of
 them  is  cider  Le.  apple  juice  Shri
 Sathe  has  referred  to  this  item.  I  do
 not  know  what  percentage  of  alcohol
 it  contains  but  if  it  really  does  not
 contain  alcoho]  then  I  will  request  the
 hon,  Minister  to  exempt  this  item  from
 the  purview  of  this  Bill  We  cannot
 forget  the  fact  that  apples  are  grown
 by  the  poor  people  in  hills  and  they
 consume  its  juice  also.  If  we  tax  this
 item  then  we  would  really  be  taxing
 the  poor  in  the  hills  and  enhance  their
 hardships.  The  Bill  also  makes  a
 mention  about  the  intoxicating  drugs.
 In  this  connection  I  would  like  to  sub-
 mit  that  these  drugs  are  taken  by
 many  in  the  form  of  medicine  and  not
 for  the  sheer  pleasure  of  being  intoxi-
 cated.  Very  often  a  person  who
 suffers  from  acute  pain  takes  such
 drugs  and  if  we  are  going  to  tax  this

 *Ybe  original  speech  was  delivered
 48i2  LS—I2

 in  Bengali.
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 item  then  the  cost  of  such  drugs  will
 go  up  and  the  patients  will  suffer  I
 would  therefore  request  the  hon
 Minister  to  consider  these  aspects  of
 the  matter  and  take  suitable  remedial
 measures  |  support  the  Bill  and  con-
 clude

 श्री  रोत  लाल  प्रसाद  वर्मा  (कोडरमा  )  सभापति
 महोदय,  मैं  पजाब  उत्पाद  शुल्क  (दिल्ली  सशोधन)
 विधेयक  का  समर्थन  करन  के  लिए  खड़ा  हुआ  हू  -  (भाज
 मद्य  निषेध  की  दिशा  में  जनता  सरकार  ने  एक  जैहाद
 बॉल  दिया  है  झौर  पिछले  30  वर्षो  के  ्रनुभव  में  यह
 द्खा  गया  है  कि  बराबर  से  जितने  भी  देश  में  बुद्धजीवी
 लोग  हुए  हैं,  जितने  सत  हुए  है,  महात्मा  हुए  हैं  सत्र
 लोगों  ने  मझनिषेध  के  लिए  उपदेश  दिया  है  लेकिन
 साठे  साहब  जा  उधर  बैठे  है

 श्री  धसत  साठे  मैं  भी  उपदेश  के  हक  मे  हू  1

 शनी  रोत  साल  प्रसाद  बर्मा  उपदेश के  हक  में
 @  केवल  भाषण  में  t

 श्री  हुश्म  देव  मारायण  यावव  उपदेश  झौर
 उपभाग  दानो  के  हव  मे  है।

 शी  रीते  लाल  प्रसाद  बर्मा  भाप  सोम  रस,
 शक्ति  रस  और  मध  रस  के  बराबर  प्रनुगामी  भौर
 पक्षपातों  रहेहेँ।  लेतिन  यह  केवल  झापका  उपदेश
 ही  है।  मरा  कहना  है  कि कथनी  झौर  करनी  मे  भ्नन्तर
 नहीं  होना  चाहिये।  हम  विराध  में  हे  इसलिए  विराध
 करे,  यट  भावना  न  हो  कर  सानव  कल्याण  के  लिए
 पूरे  समाज  के  विकास  के  लिए  आपको  सोचना  चाहिये  |
 जनता  सरकार  500  करोड़  रु०  जो  'ऐक्साइज  से
 मिनता  है  हर  साल  उसको  कंवल  मानव  कल्याण  के
 लिये हा  छोड  रही  है  भौर  इस  कमी  को  कसी  दूसरी
 मद  से  पूरा  करना  चाहती  है,  यह  उसका  दृढ़  सकलप  है  1
 हमारे  प्रधान  मत्री  जी  महात्मा  गांधी  के  सही  झ्रमुयायी
 हैँ।  आप  भी  अपन  वा  महात्म,  गाधी  बो  फौलोग्रर
 बताते  है  नक्नि  उनक  पथ  क॑  बिल्कुल  विपरीत  बराबर
 चलते  रहे  है।  इसो  का  परिणाम  है  कि  श्ाज  पभ्मप-
 राधा  में  बढ  हो  रही  है।  शराब  पी  कर  ही  श्रपराध
 किये  जाते  है  जाए  चारो  हो,  डकैती  हो,  बलात्कार  हो,
 सभी  ग्रत्याचार  मादव  द्रव्यी  के  नशे  में  ही  हाते  है  क्योकि
 उससे  भ्ादमी  श्रपना  विवेव  खो  बैठता  है  श्ौर  जो  भी
 बरी  भावना  मन  में  रहती  है  उसी  को  पूरी  करता  है
 बोहजों  भी  हो  जाये।  अगर  इसी  दष्टिकाण  को  ध्यान
 में  रख  बार  दिल्‍ली  मे  प्रायातित  होने  वासी  सभी
 श्रेकार  की  नशोली  चीज़ों  पर  टैक्स  बढ़ा  कर  हतोत्साहित
 किया  जा  रहा  है  तो  इसम  क्‍या  भ्रापसि  हो  सकती  है  1
 जब  पैसे  नही  होग  ता  पीन  में  कमी  श्रायेगी  ।  झाप  कहते
 है  कि  शिक्षा  दी जाय  तो  यह  भी  एक  प्रकार  की  शिक्षा
 ही  कि  महंगी  हान  पर  यह  नही  खरीद  पायेंगे  और
 धीरेन्धीरे  उसको  छोड  ऐगे।
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 at  wer  साठे:  यह  गलत  साबित  हमा  है।

 टैक्स  बढ़ाने  से  नशा  कम  होता  है,  यह  बात  गलन
 साबित  हुई  है  t

 tt  रीश  लाल  प्रसाद  वर्मा  इसीलिये  आप
 शराब  की  जगह  पर  शिवम्भ  पर  चले  झाइये  ।
 लेकिन  जहा  तक  शराब  है  यह  मनुष्य  के  लिए  अहितकर
 है  ।  जो  गरीब  मजदूर  होते  है,  खान  में  काम  करते
 हैं  उनका  सारा  पैसा  इसी  में  खत्म  हो  जाता  है।  जब
 उनकी  झादत  पड़  जाती  है  तो  सारा  प्रपना  पैसा  उसी  पर
 ह उ  कर  देते  है  1  पूजी  का  निर्माण  नही  कर  पाते
 है  श्रौर  उनका  सारा  विकास  समाप्त  हो  जाता  है  tT
 इसलिये  पूरे  रूप  में  प्रगर  मद्यनिषेध  क्या  जाता  है  तो
 10)  20  वर्ष  मे  ण्य  नई  सस्क्ृति  पैदा  हांगी  और  हर

 भ्रादमी  शराब  पीना  हराम  समझेगा  ।  पजाब  प्राव-
 कारी  (दिल्ली  सशोधन)  विधेयक  के  रूप  मे  यहा  मत्री
 जी  ने  जो  प्रस्ताव  रखा  है  वह  मेरी  राय  मे  भ्रच्छा  नही  है  1
 इस  पर  तो  एक  तरह  से  पूरा  नियल्लण  करना  चाहिगे
 था  या  झलग  इसके  लिए  विधेयक  बनाना  चाहिये
 था  बविल्‍ली  में  बाहर  से  झाने  वाली  श्रायातित  शराब
 पर  भले  ही  दर  बढ़ा  दे  लेकिन  जिस  तरह  से  वैड्रल
 के  दाम  बढ़  जाने  से  भी  उसकी  खपत  बन्द  नहीं
 हांती  यहां  जितनी  गाडी  पहले  चलती  थी  उसम  छुछ
 कम  भले  ही  हो,  लेकिन  चलती  है  उसी  प्रकार  से
 शराब  के  दाम  बढ़ा  दन  के  बाद  भी  पीन॑  वाले  शराब
 पोयेगे  ही  ।  यह  तो  हतोत्साहित  बरन  का  थोडा  बहुल
 प्रयास  है  लेक्नि  इस  दिशा  म  कोई  ठांस  विधयव
 बना  कर  लाता  चाहिये  ताकि  इस  पर  पूरा  नियत्रण
 हो  सके  |

 मैं  मंत्री  महोदय  को  धन्यवाद  जरूर  दगा  कि  उन्हाने
 जो  प्रयास  किया  है  इससे  भी  दिल्ली  प्रशासन  को  75
 करोड  रपये  बाधिक  ्ाय  हो  सकती  है  जितने  की
 शराब  अभी  झाती  है  ।

 श्री  बसन्त  साठे  7  करांड  रुपय  बाधिय
 75  करोड़  रुपये  पिछला  बकाया  बच  जायेगा।

 श्री  रीत  साल  ब्रताद  बर्मा,  जो  कुछ  हो
 हिसाब  लगाइये  इससे  भी  कुछ  हद  तक  राहत  मिल
 सकती  है!  लेकिन  धीरे-धीरे  ऐसे  कदम  उठाने
 चाहिये  जिससे  दिल्ली  को  पूरी  तरह  से  शराब  से  मुक्त
 कर  दिया  जाये  v

 क्रो  बसन्त  साहे  ज्यादा  शराब  नचाइये,  पूर्ण
 नशाबम्दी  करने  ये  लिए  t

 sh  रोत  लाल  प्रसाव  बाँ  यहनारे  बराबर
 चलते  रहेगे  भौर  प्रापको  भले  ही  इससे  जीने  का  रास्ता
 मिले,  लेकिन  यह  भ्रधिक  दिन  तक  रहने  बाला  सलोगन
 नहीं  हो  सकता  है  क्योकि  भ्रव  जनता  की  भ्रांख  खुल
 गई  है।  ह  सर्ब-साधारण  में  देहात  मे  श्राम  लोगो  की
 ग्रह  भावता  बनती  जा  रही  हे  कि  ब  भल-मुलैया  से,
 झादमी  को  शरात्र  शौर  सिगरेट  पिलान  हे.
 बोट  लेने  का  काम  समाप्त  हो  गया  है।  भ्रगर  उसकी
 जमीन  पर  विकास  कार्य  नहीं  होगा,  तो  कोई  भी  रहे,
 झब  तेतासिरि  से  काम  चलते  बाला  नही  है।  इसमें
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 way  तक  हो  अपना  लाभ  उदाइये,  लेकिन  वेश,  जनता
 शीर  मानकन्मात  के  लिए  यह  जरूरी  है  कि  शराधबन्दी
 होती  चाहिये,  क्योकि  यह  देश  महात्मा  गांधी,  दयानन्द
 सरस्वती  झौर  भगवान  बुद्ध  का  रहा  है  झौर  सब  ने
 कहा  है  कि  शराब  देश  के  लिए  अहितकर  चीज़  है,
 इसको  समाप्त  करना  चाहिये  ।

 SHRI  0.  K.  CHANDRAPPAN  (Can-
 manore):  |  appreciate  that  a  situation
 was  created  by  the  court  verdict,  but
 then  I  should  have  expected  the  Gov-
 ernment  tu  be  more  hones{  and  more
 straight-forward  in  its  approach
 when  it  comes  to  the  House  with  a
 Bill.

 I  have  no  quarrel  with  the  intention
 of  the  Bill,  but  with  the  sermon  with
 which  it  begins  Apart  from  revenue,
 they  want  to  promote  their  so-called
 great  cause  of  prohibition,  od  th
 Bill,  they  say,  will  help  it  Here  comes
 the  most  controversial  question,  be-
 cause  |  would  have  extended  support
 to  him  fully,  without  any  reservation,
 if  he  had  come  to  this  House  without
 that  sermon  as  part  of  the  Bill,  he-
 ease  when  the  Munister  says  that
 there  should  not  be  revenue  less,  it  is
 understandable  But  when  in  the
 second  part  he  says  that  it  is  to  pro-
 mote  prohibition  it  is  eception  The
 imposition  of  prohibition,  it  has  been
 pointed  out,  is  un-Indian  in  culture  I
 need  not  point  fhis  out  to  the  Minister
 berause  he  speaks  0°  Indian  cal‘ure
 In  our  culiure,  thousands  and
 thousands  of  years  ago,  the  forefathers
 in  the  country  used  to  drink  Somrasa
 and  they  recited  Vedhas  Soma  is  a
 part  of  Indian  culture  and  today  some-
 body  has  a  fad  about  prohibition  and
 then  you  give  a  big  lecture  to  the  poor
 “Do  not  drink,  your  money  should  not
 be  wasted”.  That  is  just  shedding
 crocodile  tears.  You  are  creating  con-
 ditions  under  which  the  people  are
 perpetually  destineq  to  live  in  poverty
 and  you  take  it  as  moral  and  natural.
 There  are  poor  people  and  the  poor
 people  should  remain  poor,  but  they
 should  not  drink.  That  is  the  only  con-
 solation.  Why  should  you  take  away
 even  that,  if  they  get  a  little  pleasure
 out  of  drinking?  I  am  not  one  who
 Says  that  every  one  should  drink.  But
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 I  am  totally  against  the  prohibition
 policy.  The  reasons  are  known.  It
 will  take  away  employment  of  several
 lakhg  of  people  who  are  directly  _in-
 volvel  in  the  manufacture  of  liquor
 and  allied  industries.  When  this  Gov-
 ernment  came  to  power  two  years  ago
 they  said  that  they  are  going  to  solve
 the  problem  of  unemployment  within
 ten  years  But  now  they  have  ruled
 for  half  the  period  for  which  they  are
 elected  and  we  find  an  increase  of
 about  50  per  cent  in  the  number  of
 unemployed.  Then  again  you  are
 coming  with  the  prohibition  pohcy,
 due  to  which  several  lakhs  of  people
 will  Jose  their  employment.  This  pro-
 hibition  policy  is  nothing  but  sheer
 madness  _  It  is  bettler  to  abandon  this
 policy  and  come  forward  and  say  that
 tms  policy  cannot  be  implemented  I
 do  not  want  to  go  into  the  moral  aspect
 of  it  I  do  not  agree  with  any  State
 where  prohibition  policy  has  been  :m-
 plemented  My  friends  from  Tatil
 Nadu  may  not  agrce  in  public  We
 are  happy.  In  Kerala  we  are  getting
 lakhs  of  people  coming  from  the  neigh-
 bouring  State,  which  has  imposed  pro-
 hibition  with  a  determination  and
 our  revenue  is  shooting  up.  It  is  very
 good  and  we  welcome  it.  But  as  a
 matter  of  policy,  it  is  madness.  It  is
 futile  and  it  is  against  the  people  for
 whom  you  are  shedding  crocodile  tears.
 Those  who  support  so  vehemently  the
 prohibition  policy  are  saying  that  they
 are  doing  so  for  the  people  I  do  not
 think  there  is  much  argument  in  that.
 If  you  want  to  create  conditions  ynder
 which  drinking  will  not  take  place  in
 an  injurious  manner,  there  are  other
 methods.  I  also  welcome  that  there
 should  not  be  drunkenness  in  the
 country.  Our  people  should  not  be
 drunkards.  For  that  you  have  to  create
 awareness  among  the  people.  You
 have  to  educate  and  if  you  succeed  in
 creating  that  awareness,  then  there
 is  a  possibility  of  achieving  conditions
 under  which  people  will  not  get  drunk.
 But  prohibition  is  no  way.  May  If
 request  the  hon.  Minister  to  remove
 that  paragraph  where  you  give  the
 sermons.  Otherwise,  the  Bill  is  O.K.
 With  certain  reservations,  as  was
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 pointed  out,  why  should  you  impose
 this  levy  on  the  cider?

 SHR]  SATISH  AGARWAL:  No.
 SHRI  C.  K.  CHANDRAPPAN:  It  is

 mot  a  liquor  in  that  sense.  You  are
 not  very  familiar  with  drinks.  That
 is  the  problem.  You  have  to  go  on
 the  basis  of  certain  briefs.  But  we,
 who  have  experience  in  that,  say  that
 it  is  not  a  liquor.  Such  anomalies  are
 there  in  the  Bill.  You  should  remove
 that  sermons  from  the  Bill.

 SHRI  SATISH  AGARWAL:  0065
 the  cider  contain  some  alcohol?

 SHRI  ron  K.  CHANDRAPPAN.  For
 that  matter,  even  Arishtas  and  Asavas
 contain  alcohol.  But  it  is  mot  lquor.
 I  do  not  know  the  percentage  of
 alcohol.

 SHRI  VASANT  SATHE:  Otherwise,
 ever  an  c.dinary  uice  vill  contain
 alcohol.

 SHRI  R.  ve  SWAMINATHAN
 (Madurai)  Th.  e  2:©  certain  medicines
 which  contain  alcohol.  If  you  compare
 the  content  cf  alcohol  in  Cider  with
 the  content  of  alcoho]  in  the  medicines,
 you  will  fing  that  the  content  of  alcoho}
 in  Cider  is  less  than  what  is  in  the
 medicines.

 SHRI  0.  K.  CHANDRAPPAN:  Even
 if  certain  liquor  will  have  a  certain
 alcoholic  content,  you  should  adopt  a
 rational  policy  by  which  the  people
 should  be  allowed  to  take  that.  Other-
 wise,  you  will  repeat  the  tragedy  that
 we  experienced  in  Bihar.  In  Bihar,
 there  was  a  big  human  tragedy,  where
 poor  miners,  hundreds  of  them  died,
 because  they  took  the  illicit  liquor
 which  was  sold  there  Even  in  Delhi,
 two  years  ago,  near  the  New  Delhi
 railway  station,  in  the  Railway  Colony.
 dozens  of  people  died  because  they
 took  illicit  liquor  INicit  liquor  is  of*ca
 poisonous.  Instead  of  giving  poison
 to  the  people,  allow  them  to  drink
 something  which  can  be  sold  in  the
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 open  market.  The  people  who  are
 drinking  have  their  own  reasons  for
 drinking.  They  would  like  to  drink
 something.  There  is  no  reason  why  the
 Government  with  all  its  policies  do  not
 allow  the  common  people  to  get  some
 cheap  liquor  with  less  alcoholic  con-
 tent  so  that  they  will  not  become  vic
 tims  of  liquor  poison.

 AN  HON,  MEMBER:  Toddy.

 SHRI  con  K.
 Toddy  is  ideal.

 CHANDRAPPAN:

 SHRI  VASANT  SATHE:  You  eat
 any  number  of  grapes  in  the  night  so
 that  in  the  whole  night,  it  is  fermented
 in  your  body  and  you  drink  the  resi-
 due

 SHRI  C.  K.  CHANDRAPPAN:  That
 he  will  not  say.  There  are  others  in
 the  Ministry  who  may  say  that.

 80,  my  request  to  the  hen  Minister
 is,  you  kindly  take  the  spirit  of  the
 discussion.  Actually,  the  House  is
 extending  the  support  to  the  Bill  but
 opposing  the  sermon  part  and  certain
 anomalies  in  the  Bill.

 With  these  words,  I  conclude,

 at  डो०  जी०  शबई  (बुलडाना  )  :  सभापति
 महोदय,  पंजाब  एक्साइज  दिल्‍ली  श्रमेंडमेंट  बिल  के
 ऊपर  बोलने  के  लिए  जो  झापने  श्रनुमति  दी
 है  दो  मिनट  के  लिए,  तो  दो  मिनट  में  तो  मै  खत्म  नहीं
 कर  सकता  हू  ।  मैं  सदन  को  और  संत्नी  महोदय  को
 कुछ  झसलियत  बताना  चाहता  हु  ।  हम  ब्नासों  में
 ौर  खेडो  में  रहते  हैं,  यहा  की  स्थिति  क्‍या  है,  वह
 बताना  यहां  जरूरी  है।  श्राप  ने  वेश  में

 समय
 दारू

 बन्दी  का  लक्ष्य  रखा  है  या  जनता  सरकार  से  करने
 जा  रही  है।  मैं सादे  साहब  को  सुनाना  चाहता  हूं,
 वह  जरा  सुन  लें  ।

 सभापति  :  झाप  तो  मिनिस्टर  साहब
 को  सुनाइए  भौर  मैं  सुन  रहा हू

 et  हो०  जी०  शबई  मैं  इस  मक्ष-निषेध का
 निषेध  करता  हूं  -  मद्य  निषेश्त की  नीति  का  निषेध
 करता हू  ।  कारण  मैं  बता  रहा  हूं।  जब  इस  देश
 के  बर्सेमान  प्रधान  मंत्री  महाराष्ट्र  के चीफ  मिनिस्टर
 थे  उस  टाइम  पर  हमारे  महाराष्ट्र  में  दारू  बन्दी  का
 मसला  झाया  ।  महाराष्ट्र  में  दारू  शत्दी  हो  गई  t
 लेकिन  उस  का  रिएक्शन क्या  हुआ,  यह  देखना  बाहि।े।



 का  है।

 मे  माननीय  चन्द्रष्पत  से  सहमत  हु  कि  शराब
 स्वी  करने  से  देश  का  सर्वताश  होगा  ।  यह  तो  सही
 बात  है  ।  हम  लोग  यहां  शराब  बन्दी  की  बात  करें
 झौर  रात  को  कनाट  प्लेस  से  30050 की  बोतल
 ले  कर  झाये,  यह  ठीक  नही  है।  इस  देश  में  पुरातनकाल
 से  यह  परम्परा  रही  है,  हमारे  वेदों  में  भी कहा  गया
 है  सोमरस  सजीवनी  है  1  सोमरस  शुत्राचार्य  ने
 लिया,  उसको  वह  सजीवनी  कहते  थे  ।  कच्छ  को
 मार  कर,  उसको  जला  कर  उसकी  राख  सोमरम  में  मिला
 कर  शुक्राचार्य  को  पिलाई  तो  शुक्राच्षाय  का  पेट  फाड  कर
 बहू  याहर  निकल  गया  ।  सोमरस  को  सजीवती
 कहते  थे  ।  इसलिए  झाप  बट्त  सोच  समझ  कर
 कदम  उठाये  ।  यह  कोई  ऐसी  बात  नहीं  है  कि

 बजामी  धौर  लोग!  ने शराब  छोड  दी।  शराब
 वाले  के  दरणाजे  पर  झगर  कोई  सत  जपना

 भी  दे  दे  तो  भी  शराब  पीने  वाले  लोग  उसको
 वाले  नहीं  है।  शराब  पीने  वाले  को  मां  की

 कसस  दिलाई  लेकिन  वह  उसको  छोड़  नहीं  सका  ।
 दारू  में  इतनी  ग्पवित्रता है  कि  मा  की कसम  लेकर  भी
 हू  उसको  नहीं  छोड  सकता  ।  मैं  भी  चाहता  हु  कि
 देश  में  सम्पू्णं  मशाबन्दी  होनी  चाहिये  ।  लेकिन
 कानून  से  नहीं  होगी  ।  उस्डे  धर  भर  में  शराब  की
 अट्टिया  लगेगी  भौर  गुण्डे  लोग  मालवार  हो  जायेंगे
 झौर  हमारी  आय  को  बड़ा  होगा  -  तो  इस
 तरफ  भी  ध्यान  रखना  फ्  कि  इतना  बडा  घाटा
 सह  कर  देश  में  दारूअन्दों  कर  सकते  हैं  क्या  ?
 सोचता  ap  कि  झगर  भगवान  भी  झायें  तो  भी  शराब
 कानून  से  बन्द  तही  ही  सकती  है।  प्राष  कितने  लोगों  को
 जैल  में  डालेंगे  ?  झाज  कितने  लोग  शराब  पीते  है।
 झाप  इसके  बारे  में  सोच  विचार  करके  कदम  उठाइये
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 यह  सही  बात  है,  प्रसली  बात  है,  प्राथो  देखी  बात  है।
 इससे  देश  का  बढ़ा  नुक्सान  होने  जा  रहा  है  ।

 इसलिए  मे  इस  बिल  का  समर्थन  नही  कहूगा
 बल्कि  विरोध करता  हू  भ्रौर  यह  कहता  ह कि झाप  देश
 में  दारू  बन्दी  कभी  सक्‍सेसफूल  नहीं  कर  सकते  ।  यह
 आखिरी  बात  बोलकर  मैं  झपती  बात  समाप्त  करता
 5

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  I  have  heard
 with  rapt  attention  the  speeches
 meade  by  several  members  while  dis-
 cussing  the  motion  for  consideration
 of  the  present  Bill

 By  and  large  the  Members  have
 welcomed  the  move  Of  course,  some
 criticism  was  made  by  hon  Shri
 Chandrappan  and  Shri  Vayalar  Ravi
 why  a  sermon  has  been  given  in  the
 Preamble  of  the  Bill  Had  I  known
 about  these  sentiments  of  the  hon
 Members  and  hag  that  been  the  only
 point  of  dissent  or  opposition  to  this
 proposed  Bull,  perhaps  I  would  not
 have  incorporated  it  because  that  was
 not  at  all  essential  for  the  time  being

 What  38  the  primary  object  of  this
 Bill?  Jt  is  only  to  regularise  the
 countervailing  duty  imposed  by  the
 Delhi  Admunistartion  on  the  country
 liquor  in  Delhi  which  was  being  levied
 for  several  years  (Interruptions)  Yes,
 for  more  than  25  years  It  is  true  that
 somebody  challenged  it  m  the  High
 Court  and  the  High  Court  accepted  the
 plea,  accepted  the  writ  petition  and
 set  aside  the  order  of  the  Lt  Gover-
 nor  of  Delhi  and  also  ordered  the  re-
 fung  of  the  duty  that  was  collected
 over  the  past  sO  many  years  It  78
 pure  and  simple  a  fiscal  measure  Does
 this  House  want  that  whatever  duty
 that  has  been  collected  by  the  Delhi
 Adminustartion  over  those  years  should
 be  refunded  to  those  liquor  vendors
 who  had  already  collected  the  duty
 from  the  consumers  and  are  the  hon
 Members.  prepared  to  give  this  wind.
 fall  to  the  liquor  vendors  that  they
 should  have  Rs  75  crores  over  the
 last  25  years  and  Rs.  7  crores  for  the
 current  year?  JI  think  no  Member  of
 this  House  hag  supported  it  or  will
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 support  it,  It  78  oniy  primarily  take
 that  particular  levy.

 SHRI  VASANT  SATHE:  Correct.

 SHRI  SATISH  AGARWAL:  That
 this  Bill  has  been  brought,

 SHRI  VAYALAR  RAVI:  We  will
 support  in  principle  that  this  is  a  re-
 venue  for  the  State.

 SHRI  VASANT  SATHE;
 lete  this  sub-clause  (2).
 will  support  3t.

 You  de-
 Then  we

 SHRI  SATISH  AGARWAL:  The
 High  Court  of  0९४7  gave  a  judgment
 on  iith  January  4979  deciaring  this
 levy  as  beyond  the  jurisdiction  or  the
 authority  of  the  Lt.  Governor,  The
 Delhi  Admmustration  approached  the
 Home  Munistry  and  the  Finance  Minis-
 try  and  naturally  the  matter  was
 put  before  the  President  of  India
 who  promulgated  the  Ordinance  on
 20th  January.  The  Ordinance  that
 has  been  promulgated  has  stood
 the  test  of  scrutiny  of  the  Court,  I
 may  inform  this  hon.  House  that  there
 was  an  appeal  filed  by  the  Delhi  Ad-
 munistration,  a  Letters  Patent  appeal
 fileg  before  the  Divis  on  Bench  of  the
 High  Court  and  the  liquor  vendors
 challenged  that  Ordinance  before  the
 High  Court  and  the  Division  Bench
 of  the  Delhi  High  Court  has  given  a
 judgment  very  recently  on  the  9th  of
 March  upholding  the  validity  of  the
 Ordinance  and  accepting  the  plea  of
 the  Delhi  Administration  and  setting
 aside  the  judgment  of  the  single  Bench
 of  the  Delhi  High  Court,  that  juds-
 ment  has  been  delivered  on  9th
 March,  1979.  So,  validity,  the  constitu-
 tional  validity  and  whateve,  disputes
 that  were  raiseq  before  the  High
 Court,  in  the  course  of  the  arguments,
 with  regard  to  those  writ  petitions,  the
 High  Court  has  upheld  the  validity
 of  the  Ordinance  or  the  validity  of
 the  levy  or  the  regularisation  of  the
 levy.

 That  is  the  primary  objective  of
 this  Ordinance  and  that  is  the  primary
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 objective  of  this  Bill,  Le,  to  replace
 this  Ordinance.  That  is  the  primary
 objective.  But,  imeidentally,  it  has
 been  mentioned—not  in  the  Statement
 of  Objects  ang  Reasons—but  in  the
 Preamble—I  do  not  deny  that  but  that
 og  not  a  sermon  jt  is  a  well—known
 proclaimed  policy  of  the  present  Gov-
 ernment  which  hag  been  discussed
 threadbare  in  the  National  Develop-
 ment  Council  and  in  the  Conference
 of  the  Chef  Ministers  and  it  has  been
 accepted  as  the  national  policy  now.

 The  objectives  are  laudable.  The
 present  Bull  is  not  meant  tg  induct  uny
 policy  of  prohibition  into  the  country
 or  mto  the  Union  Teriulory  of  Deihi.
 I  am  sure  certain  measures  have  been
 taken  by  the  Delhi  Administration,
 Tamilnadu  had  gone  dry  long  back
 although  Janata  Government  was  ot
 there.  Gujarat  had  gone  dry  when  we
 were  not  there.  (Interruptions)  So,
 these  things  had  been  done  Now
 Bihar  38  gong  dry  from  ist  of  Apnil.
 Similarly,  U.P.  has  alsg  decided.
 Rajasthan  is  going  to  decide  and  the
 Chief  Minister  is  going  to  announce
 very  soon  as  to  from  what  date  they
 are  going  to  introduce  total  or  partial
 prohibition  or  whatever  it  is.  Simi-
 larly,  many  of  the  States  are  adopting
 this  policy  of  partial  prohibition.
 They  are  having  a  phasegq  programme
 of  introducing  prohibition  into  this
 country  and  in  another  four  years  So
 far  as  the  Finance  Ministry  is  con-
 cerned,  it  is  a  question  of  only  com-
 pensating  their  loss  partially  which
 the  Government  of  India  has  accep-
 ted.

 SHRI  VASANT  SATHE:  Do  you
 want  the  illicit  liquor  to  be  continued
 in  this  country?

 SHRI  SATISH  AGARWAL:  That
 means  Mr.  Sathe  is  totally  opposed  to
 the  policy  of  prohibition.

 SHRI  VASANT  SATHE:  I  am.

 SHR]  SATISH  AGARWAL:  That  is
 your  conviction.  You  keep  it  with
 you.  I  have  my  own  conviction.
 There  are  people  in  this  country.  The
 whole  mass,  600  million  people,  of  this
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 country  are  not  for  prohibition.  But
 by  and  large  the  major  mass  of  this
 country  is  an  favour  of  prohibition.  1
 can  tel]  you  that  I  had  been  to  Almora
 last  year.  There  were  hundreds  of
 jJadies  ang  children—]  am  here  talking
 about  Almora—-who  very  much  ap-
 preciated  th.s  policy  of  prohibition.  I
 am  talking  about  those  labour  class
 people.  The  hon.  Member  said  that
 it  is  for  some  pleasure  making,  some
 entertainment  It  is  this  which  makes
 the  people  poor  and  all  that.  It  is
 true.  But  what  about  the  affluent  so-
 ciety?  I  had  been  to  States  and  there
 was  a  conference  of  many  countries.
 The  ony  one  sing’e  point  that  was
 raiscd  was  in  reeard  to  the  narcotic-
 drucs  ane  alt  that  The  whole  coun-
 try  .s  verry  much  worried  about  it.
 The  future  generation  is  yoing  ty  be
 spoilt  by  that.  It  is  a  matier  of  con-
 viction  in  every  country  independent-
 ly.  It  is  not  going  to  be  of  a  univer.
 sal  application.

 Vegetarianism  is  becoming  popular
 in  many  foreign  countries.  Your  opi-
 nions  may  differ.  I  agree.  There  are
 going  to  be  impediments;  there  are
 difficulties  in  the  implementation  of
 prohibition  policy.  This  is  a  social
 legistat.on.  JI  personally  feel  that  that
 social  legislation  has  to  be  accepted
 by  the  society  by  and  large.  What  is
 the  fate  of  the  Untouchability  Act?
 What  is  the  fate  of  the  Child  Marriage
 Restraint  Act?  What  is  the  fate  of
 the  Anti-Dowry  Act  and  what  is  the
 fate  of  the  Anti-debt  fees  act?  These
 are  social  legislations.  That  does  not
 mean  that  we  should  not  legislate.
 That  does  not  mean  that  we  should
 not  go  ahead  in  that  direction;  that
 does  not  mean  that  we  shoulg  stop
 somewhere.

 Of  course,  the  objective  js  laudable.
 It  ig  a  part  of  the  Directive  Prin-
 ciples  of  the  Constitution  which  every
 State  Government  is  bound  to  follow
 and  is  bound  to  implement  and  _  it
 is  a  part  and  as  part,  of  the  legisla-
 tion,  this  is  being  done,  Of  course,
 there  are  problems  of  illicit  distillation,
 There  will  be  problem  of  corruption
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 and  there  will  be  other  impedi-
 ments.  I  dg  not  deny  all  that.  They
 have  to  be  overcome.  Because  thee
 are  going  to  be  problems,  we  cannot
 leave  or  spare  or  we  cannot  diverse
 the  ‘audable  objectives,  I  may  not
 agree  there.  The  hon.  Membcis  of
 this  House  have  agreed  with  this
 principle  and  all  the  political  parties
 in  this  country  agree  with  that  I  sup-
 pose.  I  am  not  aware  that  Mr.  Sathe
 has  anything  to  give.  The  Congress
 Party  or  the  Congress(J)  said  that  they
 are  not  against  this  bill  on  prohibition.
 Of  course  they  had  been  preaching
 about  prohibition.

 SHRI  VASANT  SATHE:  We  are
 still  for  it  but  not  by  law.

 SHRI  SATISH  AGARWAL:  You
 had  bLcen  doing  that  before  two  years.
 Whurt  vas  the  Government  in  Gujarat?
 It  “as  the  Congress  Government
 which  did  it.

 SHRI  VASANT  SATHE:  But  it
 failed.

 SHRI  SATISH  AGARWAL:  That
 is  a  different  matter.  You  have  to
 make  efforts  for  the  laudable  objec.
 tives  You  mav  fail.  That  does  not
 matter.  You  have  to  do  that  sincerely,
 This  Government  has  been  doing  it
 sincerely,  and  is  trying  to  introduce
 prohibition.

 SHRI  VASANT  SATHE:  Wisemen
 learn  by  experience.  But  fools  per-
 sist.

 SHRI  SATISH  AGARWAL:  Mr.
 Chairman  he  was  talking  about  Shiv~
 ambu.  I  do  not  want  to  dilate  on  that.
 That  is  not  a  part  of  the  Bill.

 SHRI  VASANT  SATHE.  Will  you
 agree  tp  delete  the  proviso  in  the  Pre-
 amble?

 SHRI  SATISH  AGARWAL.  For  the
 information  of  Mr.  Sathe,  I  can  tell
 you  that  even  in  England  he  can  get
 urine  therapy.  It  is  a  part  of  medicine
 in  many  parts  of  the  world.  I  have
 read  some  book  on  that.  If  he  is  30
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 much  interested  in  shivambu  I  can  tel
 him  that  that  is  not  the  policy  of  Gov-
 ernment  and  that  is  not  a  part  of  the
 present  bill.  Government  has  not
 adopted  that  as  part  of  the  medicinal
 treatment;  nor  as  a  medical  science,
 allopathy  homoeopathy  or  ayurvedic.
 Urine  therapy  is  not  a  part  of  any  of
 the  systems  adopted  by  Government;
 It  may  be  with  some  one  and  there
 are  other  people  in  this  country.  I
 know  hundreds  of  years  ago  the  urine
 of  a  calf  was  used  for  treatment  for
 80  many  ailments.  That  is  a  different
 matter  I  am  not  here  to  dilate  on
 that  point.  I  say  that  this  ig  not  some,
 thing  new  It  is  in  vogue  in  many
 countries,  particularly,  in  England.  I
 know  that  urine  therapy  is  to  some
 extent  popular  m  various  parts  of
 England  and  they  use  it.  There  are
 doctors  who  are  prescribing  urine
 therapy.  That  is  a  different  science  I
 am  not  here  to  discusg  al]  that.  Mr
 Sathe  has  made  a  very  valid  point.  I
 beg  of  him  that  he  should  be  serious
 on  certain  issues.  It  is  a  question  of
 revenue  in  the  current  year  Rs.  75
 crores  worth  of  revenue.  I  am  sure
 Mr  Sathe  or  any  othe,  Member  does
 not  holg  a  brief  for  any  of  the  liquor
 vendors  that  this  revenue  should  be
 given  to  them  |  am  very  happv  to
 know  about  it  I  think  the  hon.  Mem-
 bers  have  supported  the  provisions  of
 this  Bill,  With  these  words—whatever
 other  points  that  were  made  are  not
 relevant  ६6  this  Bill—I  seek  considera-
 tion  of  this  Bill  bv  this  House  and  to
 pass  it  unanimously,

 SHRI  VASANT  SATHE:’  I  would
 like  to  know  from  the  hon  Minister
 whether  he  would  agree  to  remove
 that  preamble

 MR.  CHAIRMAN:  Whether  you
 agree  of  you  do  not  agree,  there  can-
 not  be  deletion.

 SHRI  VASANT  SATHE:  I  want  to
 Yow  about  the  deletion  of  the  Pre-
 amble  If  he  does  it  we  will  support.
 This  Bill  is  for  revenue,  If  you  do
 ~o  delete  that,  then  we  will  be  forced
 to  oppose  the  Bill.
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 MR,  CHAIRMAN:  Mr.  Sathe,  you
 must  have  moved  an  amendment  to
 that  effect.  There  is  none.

 SHRI  SATISH  AGARWAL:  I  have
 already  clarified  that  that  is  not  the
 primary  objective  of  the  Bill.  The
 Delhi  Administartion  on  its  own  is  go-
 ing  to  introduce  their  prohibition  po-
 Hey.  They  are  doing  that  way.  This
 bill  does  not  go  that  way.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Punjab  Excise  Act,  9i4  as  in
 force  in  the  Union  Territory  of
 Delhi,  be  takep  into  consideration.”

 The  motion  was  adopted.
 MR  CHAIRMAN:  There  are  no

 amendments  We  take  up  clause  by
 clause  consideration  of  this  Bull

 I  shall  put  Clauses  2  to7  to  the  vote.

 SHRI  VAYALAR  RAVI.  Please  put
 the  clauses  separately  You  may  put
 the  Preamble  separately.

 MR  CHAIRMAN:  You  want  the
 Preamble  to  be  put  separate'y

 SHRI  VAYALAR  RAVI:  I  want
 the  Preamble  to  be  put  up  separately.

 SHRI  SATISH  AGARWAL:  There
 is  no  amendment.  That  cannot  be
 done  now.  [  shall  clarify  the  position.
 There  is  no  intention  on  the  part  of
 Government  to  give  any  sermons  to
 anybody.

 MR.  CHAIRMAN.  That  point  can
 be  taken  up  later  on.  If  you  want  to
 say  something  regarding  the  Preamble
 you  may  do  80.

 SHRI  VASANT  SATHE:  We  want
 to  say  something  on  the  Preamble  and
 so  that  can  be  taken  up  separately,

 MR.  CHAIRMAN:  I  follow  your
 point.

 Now  I  shall  put  the  Clauses  2  to  7
 to  the  vote  of  the  House.
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 The  question  is:

 “That  Clauses  2  to  7  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  7  were  added  to  the  Bill.
 MR.  CHAIRMAN:  I  will  put  Pre-

 amble  separately  to  the  vote  of  the
 House.  Now,  I  put  Clause  l  and  the
 Enacting  Formula  to  the  vote  of  the
 House,

 The  question  is:

 “That  Clause  4  and  the  Enacting
 Formula  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  land  the  Enacting  Formula
 were  added  to  the  Bill.

 MR.  CHAIRMAN:  Now,  the  ques-
 tion  is:

 “That  the  Preamble  stand  part  of
 the  Bill.”

 The  Lok  Sabha  divided:

 Division  No,  7]  116.58  hrs.

 AYES

 Abdul  Lateef,  Shri
 Agarwal,  Shri  Satish
 Amat,  Shri  D.
 Argal,  Shri  Chhabiram
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Banatwalla,  Shri  G.  M.
 Berwa,  Shri  Ram  Kanwar
 Bhanwar,  Shri  Bhagirath
 Birendra:  Prasad,  Shri.
 Chakravarty,  Prof.  Dilip
 Chandan  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Charan  Narzary,  Shri
 Chaturbhuj,  Shri

 Chaudhary,  Shri  Motibhail  R.
 ‘Chavda,  Shri  -K;  S.
 Chowhan,  ‘Shri  Bharst  Singh  ध

 Danwe,  Shri  Pundalik  Hari

 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Ganga  Singh,  Shri
 Gattani  Shri  में,  Dd
 Gupta,  Shri  Kanwar  Lal
 Hazari,  Shri  Ram  Sewek
 Jaiswal,  Shri  Anant  Ram
 Kapoor,  Shri  L.  L.
 Khan,  Shri  Kunwar  Mahmud  Ali
 Krishan  Kant,  Shri
 Liaquat  Hussain,  Shri  Syed
 Machhand,  Shri  Raghubir  Singh
 Mahal,  Shri  K.  L.
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shrj
 Mathur,  Shri  Jagdish  Prasad
 Mehta,  Shri  Ajit  Kumar
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Murmu,  Father  Anthony
 Onkar  Singh,  Shri
 Pandit,  Dr.  Vasant  Kumar
 Paraste,  Shri  Dalpat  Singh
 Parmar,  Shri  Natwarlal  B.
 Patwary,  Shri  H.  L.
 Pardhan,  Shri  Gananath
 Raghaviji,  Shri
 Rai,  Shri  Gauri  Shankar
 Raj  Keshar  Singh,  Shri
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Kinkar,  Shri
 Ramachandran,  Shri  P.
 Ramapati  Singh,  Shri
 Ramjiwan  Singh,  Shri
 Rao,  Shri  Raje  Vishveshvar
 Rathor,  Dr.  Bhagwap  Dass
 Sai,  Shri  Larang
 Saran,  Shri  Daulat  Ram
 Shah,  Shri  0,  P,
 Shaiza,  Shrimati  Rano  M.
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 Sharma,  Shi  Jagannath

 Sharma,  Shri  Rajendra  Kumar

 Shastri,  Shri  Bhanu  Kumar

 Shukla,  Shri  Madan  Lal

 Sinha.  500  Purnanarayan

 Sinha,  Shri  Satyendra  Narayan

 Somani,  Shr  5  S.

 Tey  Pratap  Singh,  Shri

 Thakre,  Shri  Kushabhau

 Tripathi,  Shii  Ram  Prakash

 Varma,  Shri  Ravindra

 Verma,  Shri  Chandradeo  Prasad

 Verma,  Shri  R_  L.  P.

 Verma,  Shri  Raghunath  Singh

 Verma,  Shri  Sukhdeo  Prasad

 Yadav,  Shri  Hukmdep  Naan

 Yadav,  Shri  Roop  Nath  Singh

 Zulfiquarullah,  Shri

 NOES

 Alluri,  Shri  Subhash  Chandra  Bose

 Arunachalam,  Shri  M.

 Basu,  Shri  Dhirendranath

 Chandrappan,  Shri  C  K.

 Damor,  Shri  Somjibhai

 Faleiro,  Shri  Eduardo

 Gawai,  Shri  D,  G.

 George,  Shri  A.  C.

 Gotkhinde,  Shri  Annasaheb

 Kidwai,  Shrimati  Mohsina

 ae  (Dethi  Amat.  BI)  3972

 “*Kishore  Lal,  Shri

 Kosalram,  Shi  K  T

 Meduri,  Shri  Nageswara  Rao

 Mishra,  Shri  G.  Ss.

 Nair,  Shr.  B  K.

 Ramalingam,  Shri  N.  Kundanthai

 Ramamurthy,  Shri  K.

 Rao,  Shri  P.  V  Narasimha

 Ravi,  Shir  Valayar

 Reddv,  Shri  M.  Ram  Gopal
 Reddy,  Shn  5.  R.

 Sathe,  Shr  Vasant

 Sudheeran,  Shri  V  M.

 Swaminathan,  Shri  R,  V

 Thakur,  Shri  Krishnarao

 MR.  CHAIRMAN:  —  Subject  to
 correction,  the  result*  of  the  division
 is:

 Ayes:  79;  Noes:  25.

 The  motion  was  adopted,

 The  Preamble  was  added  to  the  Bilt.

 The  title  was  added  to  the  Bill.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL);  I  beg  to  move:

 “That  the  Bill  be  passed”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed”

 The  motion  was  adopted.

 **Wrongly  voted  for  Noes.
 “The  following  Members  also  recorded  their  votes:

 AYES;  Shri  Fazlur  Rahman,  ShriMani  Ram  Bagri,  Shri  Ram  Vilas  Pas-
 wan,  Shri  Shyamlal  Dhurve,  Shri  Sushi]  Kumar  Dhara,  Shri  Padma-
 charay,  Samantasinhera,  Shri  Shri-  krishna  Singh  amd  Shri  Kishore  Lal.
 NOES:  Shrimati  Rashida  Haque  Choudhury.
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 PONDICHERRY  BUDGET,  1979-89
 GENERAL  DISCUSSION,  DEMANDS
 FOR  ,  GRANTS  ON  ACCOUNT
 (PONDICHERRY),  1979-80,  AND
 SUPPLEMENTARY  DEMANDS  FOR

 GRANTS  (PONDICHERRY),
 1978-79

 MR  CHAIRMAN  The  House  will
 now  take  up  (a)  Genera]  Discussion
 of  the  Pondicherry  Budget  for  1979-80,
 Qn)  discussion  on  the  Demands  fox
 Grants  on  Account  (Pondicherry)  for
 1979-80,  ang  (iu)  discussion  on  the
 Supplementary  Demands  for  Grants
 (Pondicher:y)  for  1978-79  All  the
 three  items  are  to  be  discussed  t0-
 gether

 Ig  the  House  agrees,  2  hours  might
 be  allotted  for  discussion  of  these
 items,  as  suggested  by  Government

 70-80  ह... क
 (Pondicherry),  ‘18-79

 SOME  HON  MEMBERS  Yes,  yes

 MR  CHAIRMAN  Then  we  will
 have  two  hours  for  this  discussion

 Motron  moved.

 “That  the  respective  sums  not  ex-
 cecding  the  amounts  on  Revenue
 Account  and  Capita]  Account  shown
 in  the  thing  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidateg  Fund  of  the
 Union  Territory  of  Pondicherry,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1980,  in
 respect  of  the  heads  of  demands
 entered  in  the  second  column  there-
 of  against  Demands  Nos  to  33,”

 ब.  द for  Grants  {on  Account)  (Unien  Territory  of  Pordwherny  fer  vercoto  rbwratiee  te  the
 Vote  of  Lok  Sabha

 Amount  of  Di  mand  for No  of  Name  of  Dcmand
 Demand  Grant  on  Account  to  be

 submitted  to  the  Vote
 of  the  House

 I  2  3

 Revenuc  Capital
 Rs  Rs

 हक.  Legulat  ve  Assembly  .  .  .  2,69,000  o.
 2  Admunistrator  .  *  .  °  5  000

 3  Council  of  Miniicra  मर  °  .  न  .  90,000

 4  Adminisiration  of  Justice  °  5  .  963,000
 5  Elecuons  ‘  *  .  .  2,78,000

 6  Revenue  ७  न  .  .  93,25,000
 7  Sales  Tax  .  न  .  नि  ]  .  हे  न  .  4,60,000
 8  Taxes  on  Vehicles  .  i,60,000

 g  Secretariat  .  .  ’  *  नि  18,20,  ०००
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 ड़  2  3

 Revenue  Capital
 Rs.  Ray

 to  District  Administration  .  :  «  .  4061,  000  10,25,000
 Treasury  and  Accounts  Administration  511,000,

 t2  Police  50,26,  000

 43  Jails  .  so  2575000  an

 44  Stationery  and  Printing  8.09,  000

 t5  Miscellaneous  Administrative  General  Services  14,85,000
 36  Retirement  Benefits  ,  न  हे  .  ;  26,  06,000  o~
 ay  Public  Works  है  2,32,28,000  —-,22,04,000
 «8  Education  .  क  .  .  नि  .  2,64,11,000  ‘15,000
 49  Medical  नि  के  ४  1,61,45,000,
 20  Information  and  Publicity  .  .  8,70,000
 at  Labour  and  Employmeni  .  :  +  —  §jt4,38.000  oe

 2  Social  Welfare  .  e  न  A  -7474,000  8,000

 23  Co-operation  {90,61,000  20,20,000

 24  Miscellaneous  General  Economic  Services  .  .  14,95,000
 25  Agriculture  ,  .  .  .  न  .  .  65,81,000  2,88,000
 26  Animal  Husbandry  .  नि  .  _,2249,000  ५९

 27  Fisheries  .  5  :  .  .  25,20,000  5,000
 28  Community  Development  .  é  न  .  डर  /95472,000  1,50,000

 29  Industries  9,293,000  27,20,000

 go  Food  and  Nutrition  *  «  IB,64,000  a

 gt  Electricity  F  1,68,46,000  —,24,75,000

 g2  Ports  and  Pilotage  १  °  न  293,000  1,293,000

 33  Loans  to  Government  Servants  e  #  नि  डे  है  49,07,000
 ent

 MR,  CHAIRMAN;  Motion  moved:  the  charges  that  will  come  in  course
 of  payment  during  the  year  ending

 “That  the  respective  Supplemen-
 tary  sums  not  exceeding  the
 amounts  on  Revenue  Account  and
 Capita]  Account  shown  in  the  third
 column  of  the  Order  Paper,  be
 granted  to  the  President  out  of  the
 Consolidateg  Fund  of  the  Union

 ‘Territory  of  Pondicherry  to  defray

 on  the  3ist  day  of  March,  ‘1978,  in
 respect  of  the  following  demands
 entered  in  the  second  column  there-
 of

 Demands  Nos.  4,  7  to  2  and  46  to
 33.”
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 Demands  for  Grants  (Union  Territory  submitted Supplementary  Sor  Grants  (
 oy  77  carn)  Sor  1978-78  submited  to  the

 Amount  of  Demand  for
 Demand  Name  of  Demand  Grant  submitted  to  the Vote  of  the  House

 I  2  3

 Revenue  Capital
 Rs.  Rs.

 4  Admunstration  of  Justice  2  32,000
 Sales  Tax  +  +  :  10,000

 8  Taxes  on  Vehicles  53,000
 g  Secretariat  नि  90,000

 ro  District  Administration  —  74304000  2,60  cro
 a  ‘freasury  and  Accounts  Admimustration  हर  86,000
 ig  Police  .  +  5:92,000
 76  Retirement  Bene  fits  डे  है  3,88,000

 ¥7  Public  Works  हर  हे  हे  25,06,000  3,83,000,
 18  Education  A  +  .  21,84,000

 i9  Medical  +  है  नि  6,23,000,

 20  Information  and  Pubhety  ‘  I,27,000

 a  Labour  and  Employment  +  :  146,000,

 22  Social  Welfare  मु  पु  मु  6,07,000  75,000

 23  Co-operation  +  ‘  मु  मु  37,53,000

 24  Miscellaneous  General  Economic  Services.  मु  15,000  _

 a5  Agriculture  2,43,000  5.69,000

 ह...  Animal  Husbandry  5  127,000,

 ह 14  Fisheries.  eet  FR  8  G,000

 28  Community  Development  डे  हि  11,06,000  135,000

 ag  Industries  .  न  नि  .  52,000  10,397,000

 go  FoodandNutirtion.  27,000

 gi  Electricity  ri  =  25,24,000,  §3,98,000

 ga  Portsand  Pilotage  .  8,000

 33  Loans  to  Government  Servants  A  —_  7549,000°
 ee  ee  mere  meine
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 MR  C'IAIRMAN  Shri  Banatwalla.

 SHRI  G  M,  BANATWALLA  (Pon-
 mani)  1  beg  vo  move

 “That  the  Demand  for  Grant  on
 Account  under  the  heag  ‘Adminis-
 trator’  be  reduced  to  Re,  ”

 {Need  for  categorical  assurance
 that  the  administrative  status
 of  Pondicherry  will  not  be
 changed  without  ascertaining
 the  wishes  vf  the  pcople
 through  proper  referendum
 QM).

 “That  the  demand  for  Grant  of
 Account  under  the  head  ‘Adminis-
 trator’  be  reduced  to  Re.  I.”

 [Utterances  of  the  Prime  Minister
 for  merger  of  Pondicherry
 with  neighbouring  States
 without  reference  to  the  opin-
 ion  of  people  through  reteren-
 dum  leading  to  widespread
 popular  agitation  (2))

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Adminis-
 trator’  be  reduced  to  Re  ”

 (Need  for  adequate  compensation
 to  the  victims  of  brutal  police
 atrocities  In  January,  979
 (3)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Admunis-
 tration  of  Justice’  be  reduced  to
 Re,  ww

 {Failure  to  hold  judicial  enquiry
 into  brutal  Police  atrocities
 in  January,  979  (5)]

 “That  the  Demand  for  Grant  on
 Ac.ount  under  the  head  ‘Police’  be
 reduceg  to  Re,  ”

 [Frivolous  prosecutions  of  the
 leaders  ang  protagonists  of
 the  anti-merger  movement  ani
 the  neeq  to  withdraw  such
 ‘framed’  cases  (7)]}

 MR,  CHAIRMAN:  The  cut  motions
 are  befrre  the  House.  According  to
 the  lis’  with  me,  Shrj  Swaminathan

 ंड  0.6,  ह. उ  Account  380
 DS.G.  (Pontiicherry),  18-79

 has  to  speak  first.  Shri  A.  Bala  Paja-
 nor,  the  hon,  Member  from  Fondi-
 cherry  hag  exy  ressed  a  desire  to  speak
 first,  as  he  ig  from  Pondicherry,

 SHRI  R.  V.  SWAMINATHAN
 (Madurai):  Yes,  let  him  speak

 SHR]  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr  Chairman,  Sir,  I  am
 thankfu]  to  you  for  giving  me  this
 opportunity  to  initiate  the  discussion
 on  the  Pondicherry  Budget,  At  the
 same  time  I  also  thank  the  hon,  Mem-
 ber,  who  has  consented  for  my  speak-
 ing  first  on  the  budget,  and  draw  the
 attention  of  the  House  as  also  of  the
 country  to  the  very  bad  state  of  affairs
 that  exist  in  that  territory.

 At  the  outset,  I  woulg  like  to  ex-
 press  my  unhappiness  that  when  I
 speak  on  this  occasion,  I  see  the  Minis-
 ter  of  State  for  Home  Affairs  is  very
 badly  missing  from  the  Treasury
 Benches.  I  am  sure,  the  hon.  Minis-
 ter  for  Finance,  Shri  Satish  Agarwal
 cannot  answer  the  very  vital  question
 that  I  am  going  to  raise  And  on  this
 question,  I  have  the  support  of  the
 various  hon  Members,  whom  I  have
 consulted  earlier,

 Then,  another  thing  that  I  have  been
 repeating  rhetorically  for  the  past
 five  years  in  this  august  House  is  vhat
 the  discussion  on  Pondicherry  has  be-
 come  a  routine  affair  and  a  formal
 exercise  ang  is  meant  only  to  meet
 the  constitutional  requirement  as
 correctly  stated  by  the  Finance  Minis-
 ter

 This  year,  the  discussion  on  Pondi-
 cherry  requires  to  be  taken  up  serious-
 ly  and  a  greater  attention  is  needed
 to  be  paig  to  the  position  of  this
 Union  Territory,  situated  in  a  remote
 corner  of  our  country.  |  expected
 that  the  Prime  Minister  will  be  pre-
 sent  or  at  least  his  representative  will
 be  present  in  the  house
 to  give  an  assurance  to  the
 people  of  Pondicherry  and  clear  their
 doubts  and  remove  the  confusion  that
 has  been  createg  in  that  tiny  territory
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 with  a  good  historical  and  cultural
 past,  I  was  thankful  to  my  hon.
 friend  Shri  Vayalar  Ravi  and  others
 when  they  raised  the  question  of  div:-
 sion  on  the  earlier  Bill  a  little  while

 ago,  and  many  hon.  Members  were
 forced  to  come  to  the  Houie,  and  I
 was  having  a  fond  hope  that  they
 woulg  remain  here  to  participate  in
 this  discussion  so  that  they  could
 understand  what  this  territory  is,  what
 48  going  to  happen  to  this  terntory
 Aud  what  is  going  to  happen  to  this
 territory  wil]  happen  to  other  territo-
 nies  also  if  an  autocratic  regime  is
 silowea  to  rule  this  country  in  future.

 As  |  said,  Pondicherry  is  in  a  very
 baq  state  of  affairs  today,  Many  hon,
 Members  who  haq  promised  to  ex-~
 tend  their  support  to  Pondicherry  are
 unfortunately  not  present  here,  They
 seem  to  be  more  interestd  in  a  Bill
 that  is  being  discussed  in  the  other
 House,  the  Special  Courts  Bill,  meant
 to  prosecute  a  ;}e  stn  Peoule  seem
 to  be  interested  in  individuals;  in
 terested  in  prosecuting  and  penalising
 others,  but  they  are  not  at  all  interest-
 ed  in  the  welfare  of  the  people  at
 large  That  is  our  misfortune  I  now
 rise  to  speak  on  this  Budget.  As  I  said
 earlier,  I  want  to  say  that  there  is  a

 very  big  turmoil  m  my  _  Territory,
 You  know  pretty  well  that  this  Terri.
 tory  is  being  representeq  by  a  soli~
 tary  Member  viz,  myself,  though  ours
 is  a  very  big  party  which  is  very
 strong,  ang  which  ig  the  3rd  or  4th
 biggest  Opposition  party  in  this
 House.

 The  President’s  rule  was  imposed
 there  for  reasons  best  known  to  this
 Government.  These  people  proclaim.
 eq  from  the  house-tops  that  they  were
 against  horse-trading,  and  that  they

 were  for  democracy.  But  the  very
 same  people,  through  their  party
 which  is  in  the  Opposition  there,  has
 done  horse-trading.  On  this  day,  I
 am  not  going  to  discuss  it,  I  will  re-
 serve  it  for  some  other  occasion,  be-
 cause  this  matter  ig  a  very  solemn
 and  8  very  serious  thing  for  the  people
 of  Pondicherry,

 19-80  and  DS.G.
 (Pondicherry),  78-79

 We  people,  numbering  6  lakhs,  are
 now  being  crushéd,  in  our  thinking
 Ang  the  matter  has  come  to  such  a
 level]  as  if  we  are  fighting  for  our  own
 freeuom,  Without  taking  our  cansent
 ang  bypassing  all  the  sacred  treaties,
 people  here  in  Delhi  ang  at  other
 places  talk  about  the  merger  question
 I  have  to  deal  with  that  aspect  first,
 viz.  how  this  75  going  to  be  dealt  with,
 and  how  you  are  going  to  answer  us
 and  the  people  there,  and  the  people
 with  whom  you  had  made  that  treaty.
 If  it  is  a  dictatorial  regime,  we  will
 not  have  any  question  to  put,  because
 We  will  be  certain  that  their  word
 will  be  the  law,  and  we  will  be  the
 last  persons  to  question  it,  and  to
 expect  a  democratic  decision  from  it.
 But  you  are  the  persons  who  tell  the
 world  and  every  individual  in  this
 country  that  you  stand  for  democracy,
 you  will  always  stand  by  democracy
 and  will  .  says  iespect  the  aSpira-
 tions  and  wishes  of  the  people  So,  I
 expect  this  Government(  under  the
 leadership  of  the  great  Prime  Minister
 Shri  Morarji  Desai  and  his  team  of
 Ministers,  to  core  t  .ward  and  tell,
 my  people  that  the,  will  not  do  any-
 thing  against  their  wishess—-which  has
 been  solemnly  assured  in  the’  two
 treaties  of  the  past

 Before  I  enter  into  it,  let  me  briefly
 narrate  the  history  of  the  Territory
 of  Pondicherry.  When  you  got  your
 Independence  in  1947—1  am  _  sure
 many  Members  will  net  be  knowing
 it,  they  must  be  thinking  that  Pondi-
 cherry  also  got  Independence  in  1947.
 It  was  not  so--only  Chandernagore
 got  itself  out  of  the  clutches  of  the
 French  regime  and  joimed  the  State  of
 West  Bengal  But  there  were  the
 other  4  contuwars’,  all  falling  in  the
 coasta:  areas  of  this  great  country,
 viz  Yanam,  in  Andhra  Pradesh,
 Pondicherry  and  Karaikal  in  Tamil
 Nadu,  and  Mahe  and  Pallur  in
 Kerala  They  were  the  constituents

 of  the  Pondicherry  Territory  which
 were  agitating  for  their  freedom  from
 French  rule—though  we  had  a  better
 freedom  than  the  people  who  were
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 ruleqd  by  the  British  in  those  days
 From  674  onwards  this  Territory
 Wag  conquered  and  ruled  by  the
 French,  but  in  1947,  we  could  not  get
 out  of  the  clutches  cf  the  French
 rule,  we  remained  under  it,  and  we
 were  not  able  to  do  much  &  that
 time,  but  had  to  wait  upto  954  When
 de  facto  transfer  took  place  When  I
 talk  about  de  facto  transfer,  I  have

 to  say  that  the  then  Prime  Minister
 of  French  Mr  Mendes  France  and  our
 late  revered  Prime  Mimster  Pandit
 Jawaharlal  Nehru.  entereq  into  an
 agreement  in  October  954  gnd_  the
 de  facto  transfer  took  place,  in  effect,
 from  ist  Novembr  954  From  954
 to  4962  the  st-te  of  the  Terntory  of
 Pondicherry  was  very  nebulous  The
 de  facto  transfer  took  place  only  in
 962  At  that  time  we  entered  into
 another  treaty  with  the  same  French
 Government  and  that  38  called  the  de
 jure  transfer  It  was  in  November
 962  Even  to  get  the  decree  of  de
 gure  transfer,  it  took  8  years  But
 now  in  one  Stroke  it  is  said  that
 Pondicherry  wil]  be  mergeq  with  the
 neighbouring  States

 Why  do  I  recite  these  historic
 facts?  It  is  not  to  remind  you  of
 anything,  but  to  make  you  at  least
 understand  things  and  do  some  home-
 work  befcre  you  utter  something
 which  can  take  away  the  precious
 lives  of  my  beloved  people  in  the
 Territory

 I  am  sorry  to  say  that  it  is  very  eas}
 to  make  some  remarks  from  the  hnuse-
 top  but  it  is  very  difficulty  for  you
 to  give  back  life  to  my  people  who  have
 lost  :t  to  save  their  territory  ident.ty
 and  self  protection  Why  I  say  this’
 When  this  treaty  was  entered  into,  I
 want  to  remind  some  of  the  hen  Mem-
 Sers  that  in  952  when  de  facto  trans-
 ter  toak  place  we  were  not  Indian
 citizens,  because  I  belonged  to  the  cate-
 gory  of  renaissance  which  you  may  not
 be  aware  of  In  962  only  we  became
 Indian  nationals  as  far  as  the  cate-
 gory  like  mine  is  concerned  It  may
 be  joculay  thing  7  may  be  a  surpiis'ng
 thing  to  note  that  I  had  fimisheq  my
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 MA  in  3957  I  was  not  oermitted  to
 sit  for  the  IAS  examination,  because,
 they  said,  at  that  time,  that  I  was  not
 an  Indian  national  We  were  all  con-
 sidereq  as  foreigners  in  those  days
 Only  after  1962,  we  were  alowed  to
 do  so_  I  am  not  sorry  for  it  because
 I  have  not  become  such  a  glorified  man
 in  that  position  But  I  am  happy  with
 this  But  3  want  to  make  or  bring
 home  to  you  what  prevented  in  those
 days  from  954  to  962  It  was  o
 question  of  two  countries  .overeign
 nations  France  and  India  entered  into
 an  amicable  agreement  to  make  this
 territory  the  contuwars  to  come  into
 the  mam  line  in  a  democratic  im  a  con-
 stitutional  and  a  puccg  manner  It
 took  eight  years  for  them  Then,
 thrieafter  also,  they  have  made  clear
 ani  cetegorical  statements  in  the  two
 agreements  If  you  see  in  the  954

 de  facto  agreement  you  will  find  that
 article  4  is  itself  very  clear  !  quote
 from  article  agreement  vetweon  ihe
 Government  of  India  and  the  Go  ern
 ment  of  France  for  the  settlenent  ot
 the  question  of  the  future  of  the
 foreign  establishments  French  estab-
 hshments  in  India  signed  on  the  3ist
 October  954

 With  =  effect  from  Novem-
 ber  First  954  the  Govern-
 rent  of  India  has  taken
 over  the  administration  of  the  teri-
 tory  of  the  French  establishments  in
 India  These  establishments  will
 keep  the  benefit  of  the  special  admi-
 nistrative  status  which  was  in  force
 prior  to  the  de  facto  transfer  Any
 constitutional  changes  in  this  status
 which  may  be  made  subsequently
 shall  be  made  after  ascertaining  the
 wishes  of  the  peopie’

 It  is  not  maybe  made  it  shall  be  made
 after  ascertaiming  the  wishes  of  the
 people  This  is  a  categorical  thing
 that  was  gone  into  in  954  Sut  after
 8  years  of  negotiations  after  3  years  of
 understanding,  after  8  years  of  better
 exchange  of  views  between  the  then
 Frenth  Prime  Minister  and  our  gréat
 reveréd  leader  Pandit  Jawaharial  Nehru
 you  see  in  the  end  of  the  signature  of
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 the  then  Ambassador  S.  Ostrorog—-
 along  with  Kirpal  Singh  signed  in  962
 this  thing  This  clause  is  not  given  a
 go  by.  You  take  962  agreement  What
 was  article  |  haq  become  article  4  i
 3962  transfer  dejure  on  l6th  August,
 1962.  Article  2  reads  as  follows.

 “These  establishment  will  keep
 the  benefit  of  the  special  adm.nist"a-
 tive  status  which  was  in  force  prior
 to  the  First  November  954  Any
 constitutional  changes  in  this  status
 which  may  be  made  subsequentiy
 shal]  be  made  atter  ascertaining  th-
 wishes  of  the  people”

 dt  is  not  that  your  wish  is  to  be  made
 If  you  have  any  respect  tor  the  tieat-
 ties  that  are  entered  into,  if  you  have
 any  respect  for  the  democratic  values
 or  if  you  have  any  request  for  the
 wishes  of  the  people,  it  can  be  met  only
 after  ascertaining  the  wishes  of  the
 peopie  of  that  area  not  wishes  ot  tur
 people  in  Delhi,  not  the  wishes  ot  ‘he
 people  elsewhere  bv  the  neighbouring
 States,  not  the  wishes  of  certain  indi-
 v.duals  who  think  for  the  great  country,
 tor  the  great  cause.  Why  I  specity  it?
 Why  |  put  special  attention  on  these
 two  clauses  is  this  Now  you  have
 geen  that  Pondicherry  has  risen  as  one
 man  without  any  difference.  There
 are  no  two  thinking  on  this  question  of
 merger  at  all.  There  is  not  a  single
 person  who  can  speak  against  it  Ali
 are  ohe  in  this  aspect,  forgetting  the.r
 political  differences  They  are  one  in
 this  aspect  All  the  people  from  Pondi-
 cherry  are  one  and  they  say  that  they
 want  to  maintain  their  identity,  they
 want  to  maintain  their  self-respect
 But  people  from  outside  talk  some-
 thing  else.  But  there  were  some  strong
 stories  qbout  many  persons  I  do  con-
 cede  that  But  it  is  natural  for  the
 people  to  believe  them,  when  they  are
 in  an  agitateq  mood,  when  they  are
 very  much  worried  about  their  future,
 when  they  are  thinking  about  their
 Dent  day.  Naturally,  they  ar  bound
 to  believe  in  rumours.  But  who  are
 the  persons  who  are  for  this  troute
 there?  Why  have  you  unnecessarily
 Created  a  pioblem?  Why  have  you
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 created  a  problem  and  still  kecping
 quite?  Now  I  beg  of  the  Government
 to  come  forward  and  say  categorically
 —I  am  not  saying  to  you  that  you
 should  come  forward  and  say  “We  will
 not  merge  it  for  ever  ang  ever’  —but
 you  must  categorically  state,  as  ver
 this  agreement  that  “We  will  not  merge
 these  territories  unless  we  take  the
 consent  of  the  people”  Otherwise  you
 are  not  fit  to  be  a  democratic  Jovern-

 ment,  you  cannot  call  yourself  Janata
 Government  in  this  country  So,  I
 charge  these  people  on  this  question  to
 take  aserious  noteofit  But  you  fail
 to  ao  your  home  work,  as  I  said  ea:-
 her  Please  go  through  the  discussions
 in  963  when  the  Union  Territories
 Bills  were  passed.  There  is  not  much
 time  for  me,  it  may  take  four  hours
 But  I  will  say  the  relevant  portion.  At
 that  tame,  our  great  Lal  Bahaur  Shas-
 tri  was  the  Home  Mimster  What  was
 the  discussion  going  on  at  tnat  time?
 The  same  questiong  were  raisea  But

 I  am  sorry  to  say  that  some  of  the  noli-
 tical  parties  which  now  try  to  clamour,
 were  very  vebement  in  marking  these
 territories  merge  with  the  neighbour-
 ing  States.  We  are  thankful  to  our
 great  Pandit  Jawaharlal  Nehru,  who
 came  to  Pondicherry  and  Karaikkal
 twice,  who  understoog  the  feelings  of
 the  people  who  worked  for  tne  inde-
 pencence  of  this  termtory,  and  who
 said,  “The  identity  of  the  territory  will
 be  maintained.  The  special  status  for
 Pondicherry  will  be  kept  for  ever,  until
 the  people  wish  for  a  change”  That  is
 the  yruson  why  Shri  Lal  Banadu  Shas-
 tri  moveg  the  Union  Territories  Bills  in
 1963  At  that  time  it  was  askea,  why
 not  merge  it?  I  am  sorry  ‘o  say  that
 some  of  the  greatest  protazun.s‘s  who
 now  talk  about  it  for  their  own  pobt
 (al  seif-interests—]  do  not  want  to
 oepict  them—they  wanted  merger  at
 that  time,  but  the  great  Pangt  Jawa:
 harla]  Nekru  stood  by  it  and  srid,  the
 territory  must  be  separate  At  that
 time  It  was  argued  that  at  a  future
 date,  sometime  later  on  these  territo-
 ries  must  merge  with  the  neighbour-
 ing  States.  Then  also  it  was  argued,
 why  shoulq  these  territories  have  their
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 own  identity?  When  will  they  merge”
 There  also  Shastrij:  was  very  clear  ह
 is  answers.  He  created  a  small

 confusion  there  in  the  Rajva  Sabha
 Then  :t  came  to  the  Lok  Savha  also
 Then  he  said,  later  on  it  will  be  merg-
 ed  Then  he  said,  consent  of  the  peo-
 ple  will  be  taken  When  Shi  Vasu-
 devan  Nair  and  Shri  Bhupesh  Gupta
 and  some  other  hon  members  in  the
 other  House  raiseq  the  question  it  was
 made  clear  that  ६  would  be  kept  as  a
 separate  territory  an@  any  chunge
 would  be  made  only  after  the  people
 give  their  consent  for  that  Tull  that
 time,  it  will  not  be  done  How  the
 consent  is  to  be  ascertained,  the  modus
 operand:  for  that,  will  be  worked  out
 later  on  This  they  thought  of  nct
 today  but  in  1963  In  3979  we  sa,  that
 it  should  be  merged,  it  should  be  umal
 gamated,  it  should  be  annihilated,  it
 must  join  with  the  neighbouring  S:ates
 But  for  what?  The  reasons  given  bv
 Shastriji  70  those  days  were  clear  It
 had  a  different  cultural  identity  in  the
 past  It  is  economically  backward  be-
 cause  they  never  got  independence  in
 1947  They  may  be  a  misfit  in  the
 neighbouring  States  Thirdly,  we  have
 to  develop  the  art  and  preserve  the
 culture  of  these  Union  Territories,  es-
 pecially  Pondicherry,  which  had  its
 Own  very  rich  heritage  /Pand.t  Nehru
 himsely  said,  this  is  a  window  to  the
 world  ang  the  French  culture  hac  well
 mixed  up  in  this  termtory

 On  this  occasion  [  want  to  remind
 the  House  what  is  the  speciality  about
 Pondicherry  Many  people  ask  about
 it  The  specially  about  Bala  Pajanor
 may  be  that  he  is  6’  4  124,  that  is  all
 But  Pondy  has  a  different  culture
 Many  members  of  the  House  condemn
 the  bureaucratic  fendencies  im  this
 country  But  it  was  very  much  miss-
 ing  and  if  was  not  at  all  there  in
 Pondy  Why?  Because  what  the
 great  Rousseau  said—  Liberts,  Equab-
 ty  anq  Fraternity”—these  were  nou-
 rished  in  our  territory  Your  great
 Aurobindo  took  shelter  in.  my  territory
 My  father  gave  nm  shelter  Your
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 great  poet,  Bharati,  who  ‘ought  for  t.¢
 independence  of  this  country  tool  ghel-
 ter  im  my  house  |  take  the  credit  for
 it  My  father,  with  Gandhy:,  worked
 for  the  mdependence  of  ths  country.
 In  those  days,  when  you  could  not
 open  your  mouth,  when  you  could  not
 fight  for  the  independence  of  the  count-
 ry,  Pondy  gave  shelter  Dont  torget
 that  That  ig  the  matter  whith  you  are
 forgetting  today  When  Pondy  aspires
 foy  its  independence  you  are  denying
 it  Why?  y  want  to  plaice  it  on
 recora  J  want  a  categorical  answer
 from  the  Home  Minister  and  from  the
 Prime  Minister  also  Pondy  has  its
 Own  culture  now  In  Pondy  we  never
 had  the  teeling  of  high-u;.  mq  low-
 ups  The  top-most  judge,  Letoe  erite:
 ing  the  court  to  presile  over  it  wil
 Shake  hands  with  the  peon  ang  then

 go  to  the  top  He  will  never  assume
 airg  that  he  belongs  to  a  dulerent  cate-
 gory  Now  you  have  brouglit  this  3  a-
 bihty  to  the  Union  Territory  the  grvat
 liability  which  you  mherite  i  from  the
 British,  the  bureaucratic  mentality  of
 be  ng  a  big  boss  or  big  brother  ou
 would  not  talk  to  g  chaprasi  ‘ou
 won't  talk  to  the  clerk  you  wont  talk
 to  the  Superintendent  you  wont  talk

 to  the  assistant  IAS  men  This  un
 wanted  bureaucratic  syste.n  you  were
 trying  to  inject  even  into  Pondicherry
 after  the  merger  took  place  But  I  am
 proud  to  claim  that  even  after  all  your
 efforts  we  are  able  to  maiutain  our
 special  culture  This  ‘uiture  I  want
 not  only  to  go  upto  Kanyakumari  Lut
 also  come  upto  Kashmir  This  ig  what
 Pondicherry  possesses  which  you  fail
 to  understood  ‘You  say  what  is  Pon-
 dicherry,  at  38  a  tiny  ternitory  firish  7
 up  If  you  do  any  moral  reform  or  any
 good  for  the  people  of  Pondicherry

 I  welcome  it  Please  remember  the
 day  when  I  first  entered  in  this  august
 House  in  974  In  the  maiden  speech
 I  said,  if  you  talk  of  men;  ng  the  State,
 woe  upto  you--sOme  Members  from
 Kerala  said  that—because  Pondicherry
 people  are  aspiring  fcr  statehoo!
 Consistently  I  have  been  repeating  in
 this  august  House,  that  you  must  yive
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 More  powers  to  our  State.  I  have
 been  asking  for  statehuod.  a  High
 Court,  university,  an  airport  and  every-
 thing  for  Pondicherry  hke  any  other
 territory.  I  have  been  asking  these
 things  not  only  for  Pondicherry  tut
 for  other  territories  also  like  Goa,
 Daman  and  Diu,  Manipur  Mizoram
 and  others.  But  when  I  ask  fo.  food,
 all  of  a  sudden,  you  say  ‘I  will  jeny
 you  even  water’  which  is  very  neces-
 Sary  for  the  existence  of  the  people.
 fs  it  democracy?  Is  it  generosity?  Is
 this  the  thing  that  you  are  going  to
 teach  other  people?  Wien  J  talk,  some
 Members  may  perhaps  think  that  after
 all,  it  is  affecting  Pondicherry,  what  78
 going  to  happen.  I  may  not  be  the
 beneficiary  becans2  २390  the  past  26
 years  I  have  been  in  Madras.  But  I
 hail  from  Pondicherry.  My  people
 are  in  Pondicherry.  ३4  represent  Pondi-
 cherry.  It  is  my  duty  to  fight  for  my
 people.  It  is  my  duty  to  present  the
 case  of  my  people  in  a  correct  pers-
 pective  so  that  you  wi’  understand
 What  happens  to  Pondicherry  may  hap-
 pen  to  any  State.  If  you  allow  this
 tendency  to  grow  just  berause  some-
 body  thinks  that  this  has  to  be  done
 or  this  should  be  done,  woe  unto  you.
 I  am  not  warning.  I  am  not  a  prophet
 or  saint  to  warn  you  but  woe  unto  you.
 As  a  political  figure  J  c-m  tell  you  that
 this  will  happen  to  other  States  also.
 That  is  the  reason  wh.  Chinese  attack
 ed  us  and  did  som  damage  to  our
 country,  What  is  good  in  our  country
 is  also  good  outside.  What  is  bad  in
 our  country,  it  also  bad  outside  It  is
 not  only  a  question  OL  sentiments  but
 vou  have  to  undecstand  the  problems  of
 the  people  from  our  side,  not  from
 your  side  as  we  are  trying  to  under-
 Stand  your  pronlems  from  your  side.
 Please,  for  Heaven's  sake,  try  to  under-
 stand  our  problemes  from  cur  side.  So,
 T  appeal  to  you  to  put  an  end  to  this.
 I  agree  with  the  Prime  Minister  when
 he  said  that  it  was  a  personal  remark.
 Some  pregg  people  886९१  him  anq  he
 Said  it.  But  afterwards,  why  are  you
 keeping  quiet  when  agitation  took
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 place,  when  we  lost  seve"u}  precious
 lives  ang  property?  Even  my  life  was
 in  danger  but  I  was  not  sorry  for  7६
 because  in  an  agilated  mood,  my  peo-
 ple  would  be  tike  that  they  do  not
 know  what  is  nappening.  Some  mis-
 creants  might  have  created  some  mis-
 understanding.  That  3s  no  problem  at
 all.  But  |  want  १0  go  with  the  main
 life  of  my  people,  witha  the  spirit  of  my
 people,  with  the  aspirations  of  my  peo-
 ple.  In  that  they  say:  Bala,  please
 save  us  from  the  demon  of  their  think-
 ing.  I  never  moved  any  motion  here
 because  |  knew  pretty  well  that  things
 would  come  up  when  Pondicherry
 Budget  would  be  discusse{  in  the
 Iouse.  Prior  to  Emergency  for  3  1/2
 years,  we  were  under  President's  rule.
 Now,  for  the  iast  l.  Vs  yeers,  we  vere
 under  President's  rule.  Out  of  20
 years  life  of  PunJicherry,  we  were
 under  President’s  rule  fo;  9  years.

 MR.  CHAIRMAN:  You  have  already
 taken  23  minut23.  You  can  take  7
 minutes  more.

 SHRI  A.  BALA  PAJANOR:  Our
 party  did  not  tak2  pact  in  the  Mivoram
 Budget  only  on  ih:  understanding  that
 we  woulq  be  given  more  time  during
 Pondicherry  Budget.

 SHRI  SATISH  AGARWAL:
 half  of  my  time  to  time.

 MR.  CHAIRMAN:  How  long  will
 you  take?

 I  give

 SHRI  A.  BAL.A  PAJANOR;  Half-sn-
 hour.  I  do  understanc!  the  generosity  of
 my  friend,  Shri  Kundu;  I  also  under-
 Stand  the  generosity  of  my  esteemed
 friend  for  whom  I  have  great  respect,
 Shri  Satish  Agarwal),  Similarly,  I  have
 great  respect  for  the  Prime  Minister.
 Our  personal  relation  has  nothing  to
 do  with  the  public  life,

 It  is  the  question  of  rights  that  we
 are  fighting  for.  As  I  said  earlier  the
 people  of  Pondivhe.ry  hac  a  different
 culture.  The  peopie  of  Pondicherry
 gave  shelter  to  many  people  who
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 fought  for  the  independence  of  the
 country.  But  at  this  moment  you
 want  to  threaten  us.  I  am  very  gr
 ful  to  the  Prime  Muvister  that  he  has
 come  forwarg  with  a  letter  that  the
 Pondichérry  territory  will  not  be  merg-
 éd  immediately.  In  reply  to  my  letter
 and  telegrani  he  hag  stated:

 “Dear  Bala  Pajanor,

 I  have  recelved  your  telegram,
 urging  me  to  announce  thit  Pond
 cherry  will  not  be  merged  with  Tamil-
 nadu.  I  am  surprised  at  the  reaction
 of  some  people  at  what  J  said  at  the
 press  conferenc?  in  Madras  All
 that  ६  have  saig  was  that  the  qucs-
 tion  of  merger  of  small  territories
 with  the  States  was  under  the  consi-
 deration  of  Governrent  We  have
 not  taken  any  decision  on  the  sub-
 ject,  We  shall  take  all  relevant
 factors  into  consideration  before  a
 decision  is  taken.  I,  therefore,  feel
 there  is  no  cause  for  agitation  on  the
 question  of  merger  ”

 Sir,  I  am  happy  to  hear  from  the
 Prime  Minister  that  there  is  no  cause
 for  agitation.  He  has  saiq  it  anq  our
 people  believe  him  now.  He  has  said
 that  it  is  under  consideration

 Now  it  38  known  to  you  very  well
 that  the  people  are  very  much  against
 it.  That  is  the  rctason  why  I  have
 citeq  two  clauses  in  the  954  and  962
 Agreements.  Those  clauses  categor!.
 Cally  state  that  you  cannot  do  it  unless
 you  consult  the  peopie,  take  them  into
 your  confidence  §o,  the  Prime  Minis-
 ter  in  his  letter  says  “I  will  go  demo-
 cratically,  I  will  consider  it  and  at  the
 appropriate  time  I  will  do  it’.  But
 after  this  agitation  after  this  turm2il,
 after  this  request,  efter  this  persuasion
 and  representation,  7  hope  they  will
 give  due  consird=ra‘inn  to  the  desires
 and  feelings  of  the  people  there.

 I  want  to  tell  you  that  some  people
 from  my  territory,  members  of  the

 DS.G.  (Pondicherry),  78-79

 Anti  Merger  Committee,  they  are  going
 from  door  to  door,  asking  them  to  give
 them  protection,  to  gain  support  for  the
 territory.  They  are  here  in  Delhi  city
 and  they  are  asking  for  the  same  thing,
 That  is  the  reason  why  I  say  that  the
 time  has  corne  for  the  Ifome  Minister
 ang  other  Ministe's  to  tell  our  people
 “we  are  not  going  to  merge  now;  we
 will  take  you  into  confidence  before  we
 go  in  for  it,  unless  you  give  consent,
 we  will  not  go  fo:  it’  You  have  to
 convince  the  people  You  are  demo-
 crats,  50,  you  have  to  persuade  the
 people  Tet  the  peop’e  say  that  they
 are  for  at  ang  thes:  you  do  it.  When
 the  people  have  said  it  as  one  Man  “we
 are  not  for  it”,  there  is  nothing  left
 with  you  except  to  make  if  as  an  i.2sue
 in  the  coming  elections  You  have  to
 tell  the  people  “we  are  not  going  for
 the  merger,  we  are  not  going  to  anni-
 hilate  your  territory,  but  we  will  call
 for  elections  in  your  territory  and
 this  will  be  one  of  the  issues”.  Be-
 cause,  our  territory  has  a  special  re-
 cord  in  this  country  of  being  under  the
 President's  Rule  fer  q  very  very  long
 time.  So,  you  call  for  elections.

 I  was  happy  ‘o  see  that  the  Minister
 of  State  for  Home  Affairs  was  very
 eloquent  when  he  gaid  that  on  the  27th
 of  April  there  will  be  elections  in  Mio-
 ram.  But  what  about  Pondicherry
 and  what  about  Manipur?  Wher  I
 asked  him  about  the  elections  in  Pond»
 cherry,  he  was  saying  that  the  enume~-
 ration  has  to  go  om,  the  electoral  rolls
 have  to  be  rev.seq  and  so  on  But
 may  I  remind  hii  that  on  tne  lith  of
 November  they  imposed  President's
 Rule  in  Mizoram  and  on  the  720  of
 November  they  imposed  President's
 Rule  in  Poniicherrv§  The  difference
 was  only  one  day.  They  were  able  to
 check  up  the  electoral  rolls  and  make
 them  up-to-datz  in  one  of  the  hilly  and
 frontier  States  like  Mizoram,  but  it  was
 difficult  for  them  to  do  it  in  Pendscher-
 ry.  Why?  That  is  why  the  people  of
 my  territory  are  suspecting  your  inten«
 tions  your  bona  Gdes.  Caesar's  wife
 must  be  above  suspicion.  That  is  way
 T  ask  you  to  coms  forward  with  a  state
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 ment  to  the  effect  “you  will  have  elec-
 tions  this  month  or  next  month”.

 I  am  sorry  to  say  the  bureaucrats
 of  my  territory  tell  one  thing  there  and
 a  different  story  here,  They  are  making
 a  big  drama  १०  gt  out  of  the  diffi_ul-
 ties;  they  are  presenting  difficulties,
 They  tell  ihe  peop'te  there  one  thing
 and  tell  something  else  in  Delhi.  They
 get  something  from  Delhi  and  tell  ihe
 people  something  else,  which  I  cannot
 do  that  is  not  in  my  blood.  T  believe
 in  frankness.  I  tell  you  very
 categorically  that  you  must  speak

 ‘fhe  truth  7  you  aretrue  Gandhians
 you  should  not  experiment  with  un-
 truth  but  you  should  experiment  with
 the  truth.  Please  speak  truth.  Have  the
 elections  and  speak  the  truth  to  the
 people.  I  am  interested  in  acquiring
 as  many  seats  as  possible  so  that  we
 can  become  Chief  Minister  and  other
 Ministers.  I  also  aspire  for  it  and  there
 ig  nothing  wrong  in  it.  You  all  have
 fought  for  ‘t,  captured  rower  in  this
 Country  and  you  are  ruling.  The  same
 thing  can  happen  there  in  Pondicherry
 You  can  make  merger  an  issue  at  the
 elections.  The  people  will  give  their
 verdict.  I  am  sorry  #  say  thet  cur
 territory  is  unde:  President’s  Rule  for
 a  long  time,  and  that  too  at  this  tune
 and  juncture.  It  is  far  away  fiom
 Delhi,  700  niies  away  frcm  here.  Pec-
 ple  cannot  com?  to  Mr.  Mandal  or  Mr.
 Agarwal  or  the  Prime  Minister  or  the
 Deputy  Prime  Ministess,  both  of  whom
 are  missing.  They  cannot  come  here.
 They  have  to  believe  the  Lt.  Governor
 the  Aministra‘or  there,  they  have  to
 believe  the  Sec.etary.  Whatever  they
 Say  is  gospel  truth  for  them.

 Here,  peovle  are  very  eloquent  say-
 ing  that  the  buczaucrats  are  controllirg
 Mizoram,  Himachal  Pradesh,  that  they
 are  in  top  form  everywhere  etc.  hut
 what  are  you  doing  in  Pondicherry?
 You  are  not  showing  any  sign  of  your
 wisdom.  The  people  there  suffer  g  lot.
 For  amall  representations,  they  have  to
 come  to  Bala  Panajor  or  some  cther
 Memher  of  Parliament  or  other  local
 Politicians  who  cannot  do  anything  forff them  hepause  they  have  no  power.

 79-80  ह. ड  D.S.G.
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 So,  I  think  it  is  high  time  for  you  to
 reorganise  the  entire  system  of  admi-
 nistration.  it  is  a  sorry  state  of  aflairs
 there.  It  was  a  draconian  law  which
 was  passed  wilh  tte  support  of  some  of
 the  opposition  Members  also.  When  a
 State  is  under  Pres.uent’s  rule,  there
 ig  a  fear  in  us  that  it  cannot  be  extend-
 ed  for  more  than  six  months,  that  we
 have  to  come  to  Parliament.  that  at  the
 most  it  can  08  only  one  year  with  the
 latest  amendment,  but  in  the  2886९  of
 Union  Territozies,  uncer  sction  50  of
 the  Act  of  ‘1963,  there  is  no  Limitation.
 You  need  not  com:  to  Parliament  at  all.
 Article  239  is  nut  at  all  attracted.  You
 can  do  it  freely  any  number  of  t:mes,
 ang  that  is  why  ia  the  last  spell  for  3
 i/2  years  continususly  Pondicherry

 was  under  President’s  rule  Natural-
 ly  we  have  a  fear  now  that  you  may
 extend  it  afte:  May,  and  again  in
 November,  and  like  that  it  will  go  cn.
 So,  please  come  forward  with  ;  assur-
 ance.  |  have  Lee~.  asking  for  it.  Three
 times  I  brought  an  amendment  to  the
 Constitution  so  that  the  Union  Territo-
 ries  also  may  23  put  on  a  par  with  the
 other  States.  कूग,  this  discrimination?
 Article  14,  which  is  sacrosanct,  is  very
 much  there,  proclaiming  equality  be-
 fore  the  Jaw,  no  discrimination  at  all,
 but  even  in  the  case  of  Union  Territo-
 ries  you  are  muking  this  aiscrimina-
 tion  in  the  matt=r  of  President's  rul>

 I  am  soure  this  Janata  Government
 came  to  power  on  the  assurance  that
 they  would  ses,ect  the  wishes  of  the
 people  and  devocratic  values  in  this
 country.  Let  any  Government  come  tc
 power  and  rule,  I  am  not  particular
 that  my  party  should  come  to  power
 there,  but  people  should  have  an  elect-
 ed  Government,  and  then  alone  it  can
 look  after  them.

 It  is  said  that  there  is  President’s
 rule  because  you  cannot  have  a  stable
 Government  there.  and  80  it  is  better
 to  kill  the  ent're  thing,  tut  is  that  the
 solution?  Left  me  ask  vou  cre  ques-
 tion.  I¢  there  are  y.ickporkets,  is  it
 your  suggestion  to  remove  the  pocket?
 Is  it  not  your  duty  to  control  the  pick-

 apoekets  and  get  rij  of  them?  So,  how
 can  you  suggest  that  because  thero  ig
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 no  stable  Gove  niment  thete,  .t  78  better
 to  annihilate  the  whole  thing?  Both
 are  on  the  same  analogy  And  Gan-
 dhians  do  not  go  without  pockets,  they
 are  having  fou  pockets

 Your  Budget  is  not  satisfactoiy  I
 will  not  blame  Mr  Agarwal  fer  that
 Last  year  the  Budget  was  for  Rs  30
 crores  While  im  the  cose  of  Mirovara
 the  Budget  has  gone  up  Ly  Rs  6  crores
 im  the  case  of  Pondicherry  ऑ  has  gone
 down  by  Rs  4  cores  tc  Rs  26  crores
 That  is  a  tact  As  he  coirectly  ्ष्ट  id  i0
 the  beginning  itself,  this  is  onlv  an
 exercise  to  save  a  constitutional  ano-
 maly  that  he  is  plesenting  the  Budget
 I  am  very  sorry  to  fing  these  amounts
 mentioned  he.e  J  know  how  the  cth-
 cials  make  ip  the  Buiget  It  does  not
 reffect  the  aspirat.ons  of  our  people  I
 tel]  you  that  witnout  havi  g  an  over  all
 pictune  7  is  very  bad  fo:  you  to  present
 a  Budget  like  this  This  Budget  is  not
 going  to  benefit  the  people  ना  ull  What
 are  the  progre*stve  measures  thut  .ou
 have  suggestel?  To  you  say  anything
 about  an  airnot  harbour  berth  hotel
 industry  car  industry  youth  hostels,
 university,  anything  that  is  demandec
 by  the  people  any  of  the  things  that  I
 have  been  repeateily  demanding  for
 five  years?  I  feel  sorry  why  I  ama
 Member  here  J]  can  walk  out  I
 know  what  your  Secretaries  aie  aoing
 They  are  living  in  comfort  The  peo-
 ple  there  are  saying  that  the  Sultan  is
 ruling  there  Net  onlv  now  it  wis  tne
 case  €ven  earu°r  How  can  you  take
 away  the  popular  Government?  The
 peoplel  do  nor  find  there  the  name  ot
 the  Member  of  Morhament  the  Speaker
 or  anybody  els»,  they  will  find  only  the
 names  of  the  oificials  and  the  Governor-
 General  I  call  him  the  Governor-
 General  |  have  no  personal  grievance
 against  any  of  these  people,  they  sre
 goog  at  heart  but  you  are  the  cause
 of  all  this  When  you  allow  such  a
 thing,  the  tast  is  there,  power  38  very
 tasty  After  all  Lord  Glaostone  says*
 “Power  corrupts  and  absolute  power
 corrupts  aboslutcly”  Neither  Mr.

 Dis,  D.G.  on  Account
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 Mandal  nor  Nr  Patel  nor  our  beloved
 Prime  Minister  can  have  corirol  over
 Pond.cherry  You  do  not  have  time  at
 all  You  are  very  busy  m  50  many
 other  things,  yo.  are  Lusy  in  the  Spe-
 cial  Courts  Bl,  in  achieving  common
 unity  in  mobilising  support  against  Mr.
 Ray  Narain  and  many  other  things  I
 do  understand  your  positicn  Day  in
 ang  day  out  yCu  are  having  problems
 in  this  House  You  cannot  have  Lire
 for  it  Then  what  is  the  =  solution?
 You  must  decent~al  se  and  give  it  back
 to  the  peovl?  Why  do  you  wint  to
 grab  it  and  s-co  it  hexe?’  It  78  a  very
 interesting  thiig  to  real  whot  Mr
 Vasudevan  Nair  said  .n  the  Rarya
 Sabha  when  th=  Umio.  Territory  Bill
 was  passed  Fe  relerred  to  it  and  said
 that  it  is  av  cy  very  beq  demon
 again,  this  s  what  Mr  Gaur:  Shankar
 Kakkar  said  then  -not  our  (iaurishan-
 Kar  Rai—I  curte  fromthe  Iok  Sabha
 Dehates  of  1963

 ‘A  respon.  ble  Government  is  now
 sought  to  le  given  according  to  the
 Constitution  of  the  Union  T  oe  tor  es
 But  a  look  into  this  Bull  will  show
 that  it  348  a  sort  of  an  attempt  of  the
 pre-British  OL  medieval  age  I  am
 reminded  of  somethine?  like  ¢  helms-
 ford  Reforms  of  98  or  so  where  the
 administrator  had  been  given  full
 powers  Now  he  has  been  made  a
 monarch  to  govern  those  persons
 who  had  en  dly  electeq  *5  the
 massrs  I  fail  to  understeng  the
 logic  There  is  no  provision  in  res-
 pect  of  Council  ”

 When  the  Bill  was  passed  this  was  the
 remark  made  not  only  by  the  Opposi-
 tion  but  by  the  ruling  party  Members
 also  That  s  the  Urion  Ternfory  Act
 that  you  are  having  A  Union  Territo-
 ry  with  an  ele  t2q  Mimistr,  is  the  con-
 dition  But  now  without  a  Mimstry,
 without  an  elected  Government,  you
 canimagine  I  leave  it  to  your  :magina..
 tion  Let  it  ride  f  appeal  to  you
 once  again  [I  am  not  going  into  the
 sntricacies  or  sfral]  legalities  of  it,
 Please  come  forwa.g  and  tell  use  that
 you  are  going  to  holg  elections  in  June
 July  or  August  whatever  month  may
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 be  convenient  for  you.  Do  not  post-
 pone  it  for  a  long  time.  People  are
 agitated.  Every  day  many  remours
 are  being  spread  there.  People  ao  not
 know  what  will  happen.  If  you  tnink
 that  merger  is  an  issue  which  is  to  be
 decided  by  a  referendum,  hold  it.  If
 you  want,  you  can  make  it  an  election
 issue  ang  ascertain  the  wishes  of  the
 people.  {  represent  the  peuple  of
 Pondicherry.  All  of  us  say  with  one
 voice  that  we  will  maintain  our  identi-
 ty,  What  is  the  next  thing?  How  to
 rule  best?  We  should  not  say  tnat
 Pondicherry  78  a  State  which  is  adju-
 cent  to  Tamil  Nadu.  We  are  having  a
 State,  as  I  have  i.epeate  ly  said  in  this
 House,  which  is  having  a  special  cul-
 ture.  I  cannot  be  a  communal  man,  I
 must  be  g  linguist.  I  must  understand
 ang  speak  Malayalam,  Telugu  and
 Tamil.  According  to  the  provisions  o!
 the  Constitution,  Fiench  language  shall
 be  maintaineq  unless  the  people  or  the
 Council  or  the  Legislature  changes  that.
 We  are  having  o  languages,  not  only
 English,  we  have  French,  Malayalam,
 Tamil  and  Telugu.  We  have  such  a
 composite  culture  in  our  territory.
 Neither  Goa  nor  Manipur  has  that.
 People  come  and  talk  in  the  National
 Integration  Council  that  we  must  for-
 get  the  small  barzicis  of  the  linguistic
 fanatics,  we  must  forget  the  small
 castes  and  communities,  We  have  a
 brotherly  feeling  in  our  territory.  I
 am  proud  to  say  with  my  head  erect
 that  we  never  had  any  communal
 feelings  in  our  territory  until  you
 marched  into  our  territory  and  in-
 jecteg  that  ill-feeling  amongst  us.
 Still,  we  are  trying  to  maintain  that.
 We  maintain  the  Dravidian  culture
 of  ours.

 Fortunately  or  unfortunately,  we
 never  had  Chandranagore  with  us.  If
 We  had  that,  I  would  have  learnt
 Bengali  and  conferred  with  Mr.  Muker-
 jee  ang  others  in  Bengali.  But  that  has
 gone  away  and  I  am  not  sorry  for  that.
 These  are  the  things  which  are  special
 for  Pondicherry.  These  are  the  things
 that  are  existing  there.  I  prepared  a
 lst  of  the  things  that  my  people  want-
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 ed.  But  I  am  not  able  to  present  them
 due  to  want  of  time.  I  am  grateful  to
 Agarwal  and  many  other  Members  fur
 allowing  me  this  :nuch  time.  I  appeal
 to  the  hon.  Minister,  through  you,  Mr.
 Chairman,  not  only  to  him,  but  also  io
 the  hon.  Prime  Minister,  two  Deputy
 Prime  Ministers,  the  set  of  Cabinet
 Minister,  all  the  Ministers  ot  State  ard
 to  all  the  Members  of  this  House  te
 do  it.  ]  want  to  go  on  record  that  I
 have  appealed  to  all  the  Union  Terri-
 tory  Members  for  this.  I  have  perso-
 nally  talked  to  you  and  you  said  “Bala,
 for  your  sake,  we  will  do  it,”  Please
 do  it,  not  to  save  me  alone,  but  also  ४०
 save  my  people.  If  I  do  not  represent
 their  wishes,  I  am  not  fit  to  Le  in  ths
 House.  If  I  do  not  reflect  their  aspira-
 tions,  I  am  not  quaiitied  to  ne  in  this
 House  at  all.  You  may  say  that  Bala
 speaks  well,  he  wil]  persuade  us,  his
 argument  is  good.  But  that  is  not  the
 feather  that  you  can  add  to  me,  If
 your  friendship  with  Bala  is  sincere,
 please  do  it.  L  reflect  the  wishes  04
 my  people,  {  reflect  the  request  of  my
 people  and  I  present  the  aspirations  ot
 my  people.  Please  consider  that.

 I  hope,  all  other  members  will
 join  with  me  and  we  will  have  a
 peaceful  territory  in  Pondicherry.
 Day  in  and  day  out,  we  do  not  know
 what  is  going  to  happen.  The  mor-
 row  is  not  known  to  us.  I  have  to
 repeat  the  Latin  saying:  Quadis  Dom-
 ane  My  Lord,  where  I  am  going!
 “My  Lord”  means,  you  be  the  lords
 and  tell  me  where  we  are  going  so
 that  we  have  peace.

 SHRI  R,  V,  SWAMINATHAN
 (Madurai):  Mr.  Chairman,  Sir,  I

 rise  to  raise  my  voice  about  VPondi-
 cherry,  a  small]  union  territory.  It
 is  a  very  peaceful  State,  a  State  of
 peace-loving  people.  Peace  has  alrea-
 dy  been  disturbed  all  of  a  sudden
 when  the  hon.  Prime  Minister  went
 to  Madras  and  made  a  statement  in  a
 press  conference  that  the  union  terri-
 tory  of  Pondicherry  will  be  merged
 with  Tamil  Nadu.
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 I  am  from  Tamil  Nadu.  I  may  also
 feel  that  it  will  benefit  us  if  Pondi-
 cherry  728  merged  with  Tamil  Nadu.
 But  I  will  not  say  so,  Being  a  true
 Tami.an,  7  will  be  wrong  on  my  part
 to  say,  you  merge  Pondicherry  with
 Tamil  Nadu.  The  hon.  Member  who
 preceded  me,  Shri  Bala  Pajanor,  was
 giving  the  background  of  the  whole
 story  of  Pondicherry.  I  know,  the
 French  culture  as  also  the  French  civi-
 lisation  is  still  there.  It  was  all  estab-
 lished  in  a  very  fine  manner,  When
 our  great  leader,  Pandit  Jawaharlal
 Nehru,  while  he  was  the  Prime  Minis-
 tersaw  the  french  culture  in  °  nd.-
 cherry  he  said  that  it  must  be  pre-
 served.  It  was  not  that  Pondicherry
 was  merged  with  Indian  mainland  so
 easily.  There  is  a  background  to  that.
 There  was  a  big  fight  for  Indepen-
 dence  movement.  l  was  also  in  the
 background  of  the  struggle,  When  the
 people  of  Portdicherry  agitated  for
 liberation,  I  was  there  in  the  territory
 of  Pondicherry.  The  great  leader,  Mr.
 Kamaraj  Nadar,  our  Congress  leader,
 asked  me  to  go  to  Pondicherry.  He
 sent  some  important  Congress  workers
 to  Pondicherry  border.  I  was  also
 there  to  see  how  the  people  conduct
 the  struggle.  I  know  the  back
 ground  of  al]  that

 The  French  Government  thought
 that  there  was  no  chance  of  holding
 this  area  under  them.  They  thought
 they  must  surrender,  They  said,  “We
 have  no  objection  to  surrender  this
 territory.  But  you  guarantee  and
 give  us  an  assurance  that  the  French
 culture,  the  French  civilisation  and
 such  other  things  will  be  preserved.”
 When  the  Prime  Minister  of  France
 made  this  offer,  immediately  our
 Prime  Minister  Pandit  Nehru  respond-
 ed  paying,  “I  assure  the  French  Prime
 Minister  and  the  French  Government
 that  their  culture  and  civilisation
 would  be  preserved.”

 ‘After  that,  there  was  a  treaty  en-
 tered  into  by  the  two  Governments,
 the  French  Government  and  the  Indian
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 Government  where  under  article  2  of
 the  treaty,  it  was  assured  that  the
 French  culture  will  not  be  disturbed
 and  that  the  constitutional  changes
 will  not  take  place  unless  the  people
 wish  for  it.  The  people’s  wish  should
 be  taken  into  consideration  when  they
 want  to  make  any  changes,  Are  we
 not  to  honour  the  treaty?  Is  there  no
 value  for  the  treaty?  I  ask  the  Prime
 Minister  and  the  Janata  Party  whe-
 ther  there  is  no  value  for  the  treaty.
 Shri  Bala  Pajanor  was  calling  Janata
 Party  members  as  his  friends.  But
 I  say  that  they  are  not  his  friends..
 (Interruptions)

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  It  is  not  a  question  of  friend-
 ship;  it  is  a  question  of  just  putting
 the  facts  before  the  members  of  the
 Janata  Party.

 SHRI  A,  BALA  PAJANOR:  We  are
 all  friends,  My  hon,  friend  forgets  that
 when  he  was  in  power,  I  was  also
 friendly  to  him.  Let  him  not  compare
 with  that.  The  things  can  be  easily  mis-
 understood,  That  is  why  I  want  to
 clarify.  He  ghould  not  forget  that  I
 was  so  friendly  with  them  even  at
 the  peak  of  Emergency.

 SHRI  R.  V,  SWAMINATHAN:  80,
 I  ask  the  Government  and  the  hon.
 Prime  Minister:  Is  there  no  value  for
 treaty?  It  must  be  valued,

 Late  Pandit  Jawaharlal  Nehru  gave
 two  assurances  to  the  people  of  South
 India,  namely,  that  the  territory  of
 Pondicherry  would  be  preserved  and
 would  not  be  altered  until  the  people
 wanted  a  change;  and  Hindi  would  not
 be  thrust  on  the  people  of  South  In~-
 dia  until  the  people  wanted  it.  These
 two  assurance  are  being  thrown  into
 the  waste-paper  basket.  Is  it  proper?
 Ig  it  the  way  that  the  assurances  giv-
 en  by  a  great  person  like  Pandit  Ne-
 hru  are  to  be  treated?  It  is  wrong  on
 the  part  of  the  present  Government
 to  do  so,

 The  present  Prime  Minister  went
 to  Madras  and  made  a  statement  there
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 about  the  merger  of  Pondicherry,  It
 was  like  beating  the  hornet’s  nest.
 We  all  know  what  happens  when  the
 honey  comb  is  disturbed,  The  same
 thing  happened  there.  There  were
 big  agitations  in  Pondicherry  and  se-
 veral  people  died;  many  people  were
 injured  and  admitted  in  the  hospital;
 also  several  vehicles  were  burnt.  Why
 should  he  have  invited  this  trouble
 unnecessarily?  It  is  wrong  to  think
 on  those  lines.  If  Government  ‘wants  to
 have  a  referendum  on  this,  let  them
 have  it.  They  had  a  referendum  in
 Goa.  What  happened?  Immediately
 people  decided  to  have  a  separate
 State;  we  want  to  live  separately.  If
 you  want  to  hold  a  referendum  in
 Pondicherry  on  this,  do  it.  But  a>  a
 Congressman  and  a  Tamilian,  I  want
 to  support  the  aspirations  of  the  peo-
 ple  of  Pondicherry.  They  want  to
 live  separately,  they  want  to  main-
 tain  their  culture,  what  they  had
 inherited  from  the  French.

 Coming  to  the  Budget,  thes  have  not
 given  a  proper  Budget.  The  previous
 Government,  the  Congres  Govern-
 iment  under  the  leadership  of  Shrimati
 Indira  Gandhi,  gave  an  assurance  to
 Pondicherry  that  a  Central  Univer-
 sity  would  be  established  in
 Pondicherry;  a  scheme  was  prepared
 and  600  acres  of  land  was  also  acqui-
 red  in  Pondicherry.  But  there  is  no-
 thing  about  that  in  the  present  Bud-
 get.  The  present  Government  has
 thrown  this  assurance  also  into  the
 waste-paper  basket.  Why  do  I  plead
 for  a  Central  University  in  Pondi-
 cherry?  For  instance,  there  is  a  medical
 college  there.  JIPMER  in  Pondicherry;
 every  year  they  recruit  about  75  stu-
 dents,  and  out  of  75  they  give  only  5
 seats  to  Pondicherry  and  the  balance
 of  60  seats  go  to  the  other  States;  the
 adjoining  State,  Tamil  Nadu,  also  gets
 some  seats.  If  a  Central  University
 ig  established  there,  then  Tamil  Nadu
 and  the  other  States  will  also  be
 benefited;  Pondicherry  will  not  con-
 sume  ail  the  seats.  Therefore,  a  Cen—
 tral  University  in  Pondicherry  should
 be  established.

 79-80  ang  D.S.G.
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 Lok  Nayak  Jayaprakash  Narayan
 once  mentioned  that  the  small  Union
 territories  must  be  allowed  to  conti-
 nue  ag  such;  in  fact,  they  should  be
 made  strong;  only  if  they  are  strong
 will  the  Centre  also  be  strong.  There-
 fore,  he  pleaded  that  the  small  Union
 territomes  should  be  maintained  as
 such.  Therefore,  Sir,  the  status  quo
 should  not  be  distubed,  I  appeal  to
 the  Government,  to  the  hon.  Minis-
 ter  and  through  him  to  the  hon.  Prime
 Minister  that  he  should  not  again  talk
 of  merger.

 Pondicherry  is  being  played  like  a
 toy  They  removed  the  elected  Gov-
 ernment  there  and  brought  it  under
 the  Central  rule.  This  should  not  be
 done  often,  We  want  that  elections
 should  be  held  in  Pondicherry  imme-
 diately.  Why  are  the  elections  being
 postponed?  It  is  a  well-established
 State.  In  one  month  you  can  enu-
 merate  and  prepare  the  voters’  list.
 Therefore,  I  appeal  to  the  Government
 to  conduct  the  elections  there.  We,  the
 Congressmen,  want  that  elections
 should  be  conducted  immediately  with-
 in  2  or  3  months.  You  shoul  not
 postpone  it  to  August  You  should
 have  it  in  June  or  July.

 Sir,  with  these  words,  I  oppose  the
 view  expressed  by  the  Government  and
 by  the  Prime  Minister  that  Pondi-
 cherry  should  be  merged  with  the
 neighbouring  State.

 SHRI  MUKUNDA  MANDAL:  (Ma-
 thurapur):  I  want  to  speak  something
 about  Pondicherry.  I  have  no  con-
 crete  knowledge  about  Pondicherry.
 But,  Sir,  with  the  recent  utterances  of
 Prime  Minister,  Morarjibhai  Desai  the
 issue  of  Pondicherry  came  to  lime
 light.  We  all  talk  of  democracy  and
 the  Janata  Party  talks  of  democratisa-
 tion.  We  know,  some  of  the  State
 Governments  already  demanded  more
 power  arid  more  autonomy  for  States
 but  ft  is  such  type  of  utterances  which
 are  responsible  for  a  serious  conse-
 quence.  As  8  consequence  of  this
 utterance  of  the  Prime  Minister,  we
 find  several  persons  lost  their  lives  and
 several  other  persons  were  injured.  We
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 saw  also  forces  of  destabilisation  and
 destruction  took  the  field  and  created
 violent  activities.  All  this  happened
 only  because  of  the  utterance  of  the
 Prime  Minister.  That  is  why  I  want
 to  mention  here  that  such  type  of  ex-
 pressions  should  be  avoided.  If  he
 things,  ‘It  is  my  personal  view’,  he  can
 do  this  in  his  house  but  your  personal
 view  should  not  be  expressed  before
 the  public  as  the  reaction  will  be  much
 more.  So,  I  would  request  the  Prime
 Minister  that  in  future  he  should  not
 express  hig  views  in  this  manner.

 Regarding  the  merger  of  Pondicherry
 with-Tamilnadu.  it  is  an  issue  which
 should  be  decided  by  the  people  of
 Pondicherry,  not  by  imposition.  You
 can  have  a  referendum.  What  I  want
 to  say  is  that  now  Pondicherry  is
 under  President’s  rule.  There  should
 be  a  popular  government  and  elections
 should  be  conducted  immediately  for
 that  purpose.  The  Budget  which  we
 are  now  considering  should  have  been
 considered  and  passed  by  the  people’s
 representatives  there.  So,  I  would
 request  the  hon.  Minister  and  the  hon.
 Government  to  declare  the  date  for
 election  to  Pondicherry  Assembly.

 Coming  to  developmental  work,  as  I
 tolq  you  earlier,  I  do  not  know  any-
 thing  concrete  about  development  work
 of  Pondicherry.  One  thing  that  I  know
 is  that  no  irrigation  project  or  power
 nroject  is  there  in  Pondicherry.  I
 came  to  know  that  45  per  cent  of  the
 population  depend  on  agriculture.  There
 86  per  cent  of  the  land  is  under  irri-
 gation.  This  is  a  good  sign.  But,
 there  ig  no  project  in  Pondicherry.
 (Interruptions)  There  is  no  industrial
 development  there.  There  are  only
 small  scale  industries  being  developed
 at  Pondicherry.  There  is  no  heavy  in-
 dustry  there.  Mr.  Chairman,  I  have
 information  that  746  small  scale  indus-

 tries  are  there  in  Pondicherry  but
 there  is  no  heavy  industry.  For  that
 at  least  some  measures  should  be  taken

 Dis.,  D.G.  on  Account  4o4
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 by  the  Government  for  the  upliftment
 of  the  people  of  Pondicherry.  That
 does  not  mean  that  Pondicherry  should
 remain  under  President’s  rule  for
 times  immemorial.

 l  urge  upon  the  Government  that  the
 elections  should  be  held  immediately
 there.

 With  these  words  I  conclude.

 MR.  CHAIRMAN:  Mr.  Asaithambi.
 You  may  start  speaking  today.  Still
 one  hour  is  there  for  tomorrow.

 *SHRI  A,  V.  P.  ASAITHAMBI
 (Madras  North):  Mr.  Chairman,  Sir,

 I  am  grateful  to  you  for  giving  me  an
 opportunity  to  participate  in  the  Dis-
 cussion  on  the  Budget  of  Pondicherry
 en  behalf  of  my  party,  the  Dravida
 Munnetra  Kazhagam,

 In  his  speech,  the  hon.  Member  from
 Pondicherry.  Shri  Bala  Pajanor,  force-
 fully  pointed  out  how  6  lakhs  of  peo
 ple  of  Pondicherry  are  being  oppressed
 and  how  there  was  eruption  of  violent
 agitation  leading  to  loss  of  human  lives
 and  property.  He  made  a  pasSing  re
 ference  to  a  high  dignitary’s  casual
 remark,  which  caused  this  upheaval  in
 Pondieherry.  Shri  Morarji  Desai  is  the

 4 Prime  Minister  of  the  country.  H
 stated  in  a  Press  Conference  that.  Pon-
 dicherry  would  be  merged  with  the’
 neighbouring  State  and  there  is  nothing
 wrong  in  that  proposition.  Immediate-
 ly  there  was  violent  agitation  in  Pon-
 dicherry,  resulting  in  loss  of  valuable
 human  lives  and  public  property.  Shri
 Bala  Pajanor  did  not  categorically  say
 that  the  Prime  Minister  Shri  Morarii
 Desai  made  this  statement  at  a  Press
 Conference.  He  did  not  affirm  that  this
 was  Prime  Minister’s  personal  opinion
 or  confirm  that  there  was  some  invi-
 sible  force  behind  this  statement  of
 Shri  Morarji  Desai,  based  on  later
 Press  comments.  Shri  Bala  should
 have  made  this  fast  speech  in  his
 Party  Forum.  He  should  not  have
 chosen  the  forum  of  Lok  Sabha  _  for
 this  spéech.

 *The  original  speech  was  delivered  in  Tamil.
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 SHRI  A.  BALA  PAJANOR:  Sir,  I
 object  to  it.  Let  him  not  politicalise
 the  entire  issue.  I  am  against  it.  I
 only  want  to  refiect  the  wishes  of  the
 people  of  Pondicherry.  This  cannot  be
 taken  as  a  party  issue.  He  should  not
 also  misquote  me.  I  won't  allow  him
 to  talk  like  that.  They  are  enemies  of
 the  Pondicherry  people.  I  never  make
 statements  on  party  basis.  Sir,  thig  is
 a  very  serious  matter.  He  is  also
 aware  of  it.  He  is  now  trying  to  wist
 it.  I  talk  here  by  reflecting  the  wishes
 of  the  people  of  Pondicherry.  It  is
 your  party  people  who  have  created
 the  difficulty  there.  He  should  not  talk
 like  that.  He  must  be  very  careful.

 MR.  CHAIRMAN:  You  are  not  rais-
 ing  any  point  of  order.  You  can  of
 course  explain  your  views.  Let  him
 go  on.

 8  hrs.

 SHRI  C.  N.  VISVANATHAN  (Tirup-
 patur):  I  seek  a_  clarification.  He
 spoke  about  the  All-India  Anna-DMK.

 GMGTPND—M—48i2  (8  —4-6-79
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 SHRI  A.  V.  P.  ASAITHAMBI:  I
 never  intervened  when  he  was  speak-
 ing.

 SHRI  C.  N.  VISVANATHAN:  There
 was  no  party  affair  discussed  here.  So,
 I  seek  a  clarification.  He  said  that  the
 Anna-DMK  had  moved  a  resolution  in
 its  Working  Committee  in  Coimbatore.
 (Interruptions),

 SHRI  A.  BALA  PAJANOR.:  Sir,  ‘was
 he  present  in  the  General  Council
 when  I  spoke.  (Interruptions)

 MR.  CHAIRMAN:  2  am  sorry  I
 cannot  decide  anything  today.  It  is
 already  6  p.m.  The  time  is  over.  The
 House  stands  adjourned.  Mr.  Asai-
 thambi  will  continue  his  speech
 tomorrow.

 8.0  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 March  22,  979/Chaitra  i,  90l  (Saka).


